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LOK SABHA DEBATES 

LOK SABHA 

Tuesday, May 9,2OOOIVaisa/cha 19, 1922 (Saks) 

(The LaI< Sabha met at Eleven of the Clock) 

[MR. SPEAKER In the Chair! 

(English] 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record. 

... (Interruptions, 

MR. SPEAKER: It will not go on record. 

... (Interruptions, 

MR. SPEAKER: Q. No. 601. 

ORAL ANSWERS TO QUESTIONS 

{English] 

Asthma Pllttanta 

·601. SHRI AMAR ROYPRADHAN: WUI the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the incidence of Asthma is increasing in 
Delhi as well as in other States; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by the 
Govemment to tackle this disease? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) A statement is laid on the 
Table of the Lok Sabha. 

S,.tamant 

According to the All India Institute of Medical 
Sciences, rough estimates show that about 5-10% of 
adults In India currently suffer from Asthma. However. 
there is no specific study to show that adult asthma 

·Not Recorded. 

patients are Increasing In the country. Preliminary findings 
of the study conducted by Vallabhbhai Patel Chest 
Institute (VPCI), Delhi during 1996, has revealed an 
Increasing prevalence of bronchial asthma among school 
going children In Deihl. Separately, it has been confirmed 
by WHO what there is 40% increase in asthma globally 
during the last decade. 

It has been reported that allergens like pollen and 
house dust. air pollution (Indoor/outdoor), Infections like 
fungi etc. can trigger off asthma attacks. Genetic 
predispositions and stress also play an important role in 
causing the aggravating asthma . 

In allopathy, there is presently no cure for asthma, 
although the disease can be controlled by modern 
rn&dicIne. Apart from providing asthma treatment and case 
management facilities in hospitals, Government is 
encouraging IEC activities to create public awareness on 
asthma throughout the country. These activities include 
printing and distribution of literature in regional languages, 
Including Do's Dont's, formation of Asthma Societies 
through NGOs and observation of World Asthma Day 
etc. 

In rural areas to tackle the problem of indoor air 
pollution which can cause/aggravate asthmatic conditions, 
use of smokeless chullahas and cooking gas are 
encouraged to replace conventional cooking fuels. BesIdes. 
in urban areas, Govemment has recently launched several 
measuras to control pollution caused by automobiles. 
Industry etc. 

SHRI AMAR ROY PRADHAN: It is a matter of great 
regret that the hon. Minister has given a very evasive 
reply. I have not asked about the incidence of Asthmatic 
patients in adults. I had asked a general question. Now 
a days. In our country. whatever. be the age. children 
are also suffering from the Asthmatic disease. The 3rd 
May, 2000 was celebrated as the World Asthma Day. 
Many Seminars were organised in the country also. 

A Seminar was organised by the Indian Academy of 
Paediatrics. Lung Care Unit. Apollo Hospital, and the 
AIIMS on 3rd May, 2000 to celebrate the World Asthma 
Day. They have come to the conclusion that pollution in 
air and environment are the main causes of Asthma. 

In the reply. the hon. Minister has stated that there 
is no treatment in the Allopathic system. Would the hon. 
Minister tell us as to whether there is any treatment In 
Kaviraj, Homeopathy and other systems of medicine to 
cure Asthma? 
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SHRI N.T. SHANMUGAM: In Allopathy, there is no 
medicine to cure Asthma. Ashtma can only be controlled 
in Allopathy. In the ISM also, there are some medicines 
which are used to control AsthmL' The Indian Academy 
of Paediatrics, Delhi celebrated the World Asthma Day 
on 3rd May, 2000. The theme of the Seminar is-"Let 
every penion breathe". The Seminar was held to create 
awareness among the people about Asthma. An NGO 
has launched a Website on Bronchial Asthma. 

According to the WHO Report, in India, the 
prevalence of Asthma is about 15 to 20 million people. 
According to the Study conducted by the AIIMS, five to 
ten per cent of the people are suffering from Asthma. 
According to the Vallabhbhai Patel Chest Institute, Deihl, 
which had conducted a Study among school-going 
children, aged between 9 and 16 in 1996, the prevalence 
of Asthma was 11.9 per cent. According to the Study 
conducted by PGIMER, Chandigarh, in 1996, it was 0.8 
per cent; and in 1998, it was 5.6 per cent in children. 

SHRI AMAR ROY PRADHAN: What is the remedy 
to Asthma? There is no cure in Allopathy. Is there any 
treatment 10 cure Asthma in Ayurvedic, Homeopathic or 
any other systems of medicine? 

MR. SPEAKER: Mr. Minisler, is there any other 
medicine apart from Allopathy? 

SHRI N.T. SHANMUGAM: Sir, in other systems of 
medicine there Is only one facUity to control Asthma. There 
is no specific medicine to cure Asthma. 

SHRI SONTOSH MOHAN DEV: Sir, what about the 
treillmenl given in Andhra Praesh where the medicine is 
swallowed along with a fish? People from all over the 
country go there for it.. .. (lnterruptions) 

MR. SPEAKER: Is there any Asthma patient among 
the han. Members? Then only I can give a chance. 

... (Interruptions) 

SHRI AMAR ROY PRADHAN: Sir, I am an Asthma 
patlent. ... (Interruptions) 

SHAI BASU DEB ACHARIA: am 
also .... (Interruptions) 

MR. SPEAKER: You are not an Asthma patient. 

SHRI AMAR ROY PRADHAN: Sir, so many Seminars 
have been held on 3rd May. It has come out in the 
newspapers Ihal in one of the Seminars il has been said 
thaI the Parthenium Hysterophorus weeda or jungli gajja, 
9 has which is growing here and there in our country is 

the root cause for this Asthma. About five million hectares 
of land is covered by this graas. This was brought In 
our country long back, in the Sixties, along with the PL-
480. 

I would like to know from the hon. Minister whether 
he has taken any decision in this regard to uproot all 
this Parthenium Hysterophouni weeds or jungli gajja, ghas 
from our country or would you like to export it to the 
USA again? 

SHRI N.T. SHANMUGAM: Sir, I share the concem 
of the han. Member. So far, we have not taken any 
steps for the removal of the Parthenium Hysterophorus 
weeds. But now I will Instruct the State Govemments to 
look into it because these are grown in different parts of 
the country. I will also advise the State Govemments to 
look into it. 

DR. (SHRIMATI) C. SUGUNA KUMARI: Sir, it has 
been confirmed by WHO that there is 40 per cent increase 
in Asthma globally. It has been reported that allergens 
like pollen and house dust, air pollution infections etc., 
can trigger it. I would like to know from the hon. Minister, 
through you, whether the Govemment is taking any special 
interest or any special steps for allergen tesflng and 
detection, and if 80 what are the remedial measures that 
the Govemment is taking for desensitisation?' 

SHRI N.T. SHANMUGAM: Sir, the Govemment has 
taken all the possible steps to control and prevent Asthma 
by providing adequate hospital facilities. We provided 
round the clock facilities in the hospitals to give medicines 
to the patients. ICMR is doing extensive research work 
in regard to the infections, sensitivity, prevention and 
immunigetical response. We are also creating mass 
awareness in IUC programme by giving pamphlets in 
vemacular languages, and also through TV programmes. 
We are also making awareness about Asthma through 
the NGOs. The Government is also promoting smokeless 
chulha in villages. In the hospitals, we are having 
laboratories 10 test and find out the reasons as to how 
Asthma has occurred to the patients. We are also 
enquiring from the patients and trying to find out Ihe 
reasons and causes and advising them as to how they 
acquire Asthma, and how to prevent In or how to avoid 
such contacts with the patients. 

DR. V. SAROJA: Mr. Speaker, Sir, it is reported that 
the causative factor for Asthma is the air pollution, fungsi 
and also other allergic substances Including genetic pre-
disposition. In Tamil Nadu, in the medical colleges-
Stanley Medical College and Madras Medical College-
for the benefit of Asthma patients, the desensitisation 
treatment was given. It was proved successful. 
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It Is because no other treatment is found effective. 
Different allergens are grouped and the extract Is prepared 
and it is Injected intra-dermally to find out the group of 
allergens. After detecting the group of allergens, the 
extract for that particular allergens is prepared in low 
dilation and it is injected Intra-dermally at regular intervals 
so that the particular allergic substance is desensltised 
and the allergic substance is eliminated once for all. 

Now, I would like to know from the hon. Minister 
whether the Indian Council of Medical Aesearch has done 
any study in this regard or not. Moreover, would the 
Govemment consider desensltisation of air pollution and 
pollution due to pollen grains in the rural areas7 II is 
because seventy per cent of the rural maases, mostly 
the agricultural labourers, are suffering from Asthma. 

SHAI N.T. SHANMUGAM: Sir, the suggestion of the 
hon. Minister is well taken. I will take nole of it. The 
ICMA is conducting extensive research regarding Asthma 
and other things. We would consider conducting research 
for this at the Stanley Medical Collega and ask the ICMA 
to have a research study done to find out if it Is very 
useful for the Asthma patients and then make 
arrangements for desensillsation of Asthma. 

DR. AANJIT KUMAA PANJA: Sir, I would explain a 
title, as a Doctor, the term 'Asthma' as it is being misused. 
The term 'Asthma' means Bronche-spasm, that is, spasm 
of the bronchial tree. It could be due to an endogenous 
ceuse or a ganelic cause or maybe, due to an exogenouS 
ceuse. Asthma due to endogenous cause Is not curable 
whereas Asthma due to an exogenous cause is curable 
or preventable. 

So, from the statistics that have been given, I would 
like to ask from the hon. Minister whether this Increase 
in the incidence 01 Asthma has been classified into 
endogenous and exogenous causes or not. It is because 
the number of endogenous Asthma cases cannot increase 
except with increase in population, there might be a 
proportionate Increase, whereas exogenous Asthma cases 
which are due to air pollution, pollens, drugs and infections 
can increase due to environmental conditions. I 
would like to know whether these two have been 
distinguished to justify the increase in the number of 
Asthma patients. 

SHRI N.T. SHANMUGAM: The ICMR is doing 
extensive research work in Asthma and is trying to find 
out whether it is due to infections or due to a genetic 
cause. Asthma due to exogenous causes could be 
diagnosed but Asthma due to genetic causes is inherited 
from parents. In some cases, It is due to the allergens 
like pollens of flowers, dust in the houses, and from 

other mites in the houses like cockroaches, pet animals 
etc. Therefore, all these thinga are under study to find 
out whether the Incidence of genetic Asthma is increasing 
or not. It is under study now. 

[Trans/ation1 

SHRI SHAIPRAKASH JAISWAL: Mr. Speaker. Sir, 
Asthma and Tuberculosis diseases are caused mainly 
due to filth, duet and the smoke emitting from the mills. 
There are so many cities in Uttar Pradesh which have 
become the centre of pollution. Sir. through you, I would 
like to know from the Minister whether the Ministry of 
HeaHh has conducted any survey in order to ascertain 
the cities in Uttar Pradesh which have virtually become 
the centres of Asthma and tuberculosis? If any such 
survey has been conducted at all then the hon. Minister 
might be aware that Kanpur tops the list of such cities. 
The hOIl. Minister should tell whether any such surveys 
has bean conducted, if so, the cities in the State which 
have been identified as prone to these diseases and the 
arrangements made therein for treatment of these 
diseases and whether any scheme has been chalked out 
in respect of such cities under which arrangements will 
be made for setting up additional hospitals for treatment 
of patients suffering from such diseases? 

{Engllsh1 

SHAI N.T. SHANMUGAM: Sir, at present I do not 
have the particulars with regard to the State of Uttar 
Pradesh. However, I will collect the information and send 
it to the han. Member. 

[Translation} 

SHRI SHRIPRAKASH JAISWAL: Mr. Speaker, Sir, I 
want to know from the hon. Minister whether any such 
survey has been conducted in respect of Uttar Pradesh 
if so, please fumish the details of the survey? 

[English} 

MR. SPEAKER: He will send the information later. 

[Translation} 

Migration of Sikhs from JaK 

+ 
"602 SHRI MANIBHAI AAMJIBHAI CHAUDHRI: 

SHRI VILAS MUTIEMWAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 
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(a) whether there is a feeling of insecurity among 
the villagers after the massacre of 35 sikhs in 
Chiltisinghpura village in Anantnag District of Jammu & 
Kashmir; 

(b) if so, the factual position in this regard; 

(c) the number of sikhs who have migrated from 
Jammu & Kashmir due to the said incident; 

(d) whether the Government have taken any 
measures to provide adequate security cover for all the 
villages predominantly inhabited by the Sikhs; and 

(e) if so, the details thereof? 

{English} 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (e) A Statement is laid on the Table of 
the House. 

(a) and (b) The killing of 35 Sikhs in Chiltisinghpura 
village, in Anantnag District appears to have been part of 
the strategy of Pakistan sponsored terrorist organisations 
to create panic and terror among minority communities, 
with a view to force them to migrate from J&K. The 
security cover subsequently provided to Sikh inhabited 
villages which include, inter alia, deployment of security 
pickets has bolstered the confidence of the Sikh population 
in the Valley/State. A number of joint meetings of various 
communities have been held by State Government 
agencies at various places, as a confidence building 
measure. 

(e) There is no report of any migration of Sikhs from 
J&K due to this incident. 

(d) and (e) Tile following security measures have 
been taken by the Govemment: 

(i) Villages in the Valley with Sikh population have 
been provided security pickets; 

(ii) Security grid around the villages inhabited by 
the Sikhs has been strengthened; 

(iii) Patrolling/naks checking, additional deployment 
in the Sikh dominated mohallas have been 
intensified; 

(iv) All the Police StationS/Special Operation groups 
have been tasked to collect intelligence and 
launch joint operations with the help of security 
forces; 

(v) To nab/neutralize terrorists, SFs have been 
directed by State Govemment to lay ambushes 
near the villages inhabited by the Sikhs; 

(vi) Holding of regular coordination meetings at 
various levels to share intelligence on terrorism 
and launching pinpointed operations. 

(Translation) 

SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Hon. 
Speaker, Sir, through you I would like to ask from the 
hon. Home Minister whether after the Kashmir! Pandits 
the Sikhs have also started to migrate from Jammu and 
Kashmir? If so, the number of Sikhs who have migrated 
from the State and whether the people who migrated 
from the State are wRlIng to go back to the State? 

SHRI L.K. ADVANI: Mr. Speaker, Sir, there is on 
doubt in it that the intention of the terrorists who have 
massacred the Sikhs in Chittisinghpura was to compel 
the Sikhs to migrate from the State like the Kashmiri 
Pandits have done earlier. As I have said in the reply to 
the main question that eight famHies from Chittisinghpura 
and one family from Pulwama have migrated to Jammu. 
These families are staying there either with their friends 
or relatives. A few similar incidents are taking place which 
are being monitored properly. 

Mr. Speaker, Sir, I would like to tell that the way the 
State Govemment and all the Muslim leaders have 
assured the Sikhs and shown sympathy with them the 
exodus of the Sikhs have not been as per the 
expectations of the terrorists. The situation there is being 
monitored properly by the State Govemment and the 
Union Govemment and every effort is being made to 
check the migration from the State. There is no 
information that any person has disposed of his property 
in the State. 

SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Hon. 
Speaker, Sir, through you I would like to know from the 
hon. Home Minister whether the Union Govemment sent 
any Central team to assess the situation in the State 
after the Chitlisinghpura incident? It so, the report 
submitted by the said team and the action taken by the 
Govemment thereon? 

SHRI L.K. ADVANI: Hon. Speaker, sir, through you 
I would like to inform the hon. Member that as I have 
said the officers of the Central Govemment visited that 
place and I myself went to that place. The officers of the 
State Government have visited thit place. As per the 
information received from them, 1 can also tell that the 
affected families have received assistance from other parts 
of the country as well other than the assistance provided 
by the Union Government and the State Government. A 
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Standing Committee has been constituted there to look 
after the widows and the children. Full assistance is being 
given to the families which do not have any male member 
left and only consist of widow and chi\.dren. 

SHRI VILAS MUTIEMWAH: Hon. Speaker, Sir, In 
reply to my question, the hon. Home Minister has stated 
that "the killing of 35 Sikhs in Chittisinghpura village in 
Anantnag district appears to have been part of the 
strategy of Pakistan sponsored terrorist organisations to 
create panic and terror among minority communities with 
a view to force them to migrate from Jammu and 
Kashmir." Whether the Govemment are aware of the 
incidents which took place eartier to this one. I would 
like to tell the hon. Home Minister that this particular 
incident was engineered keeping in view the proposed 
visit of the American President Shri Bill Clinton. It is 
known to all that about 50 terrorists armed with AK-47 
entered into the Chittisinghpura village and they pierced 
with bullets the male members of Sikh families between 
the age group of 18 years to 65 years. The hand of the 
Pakistan backed terrorist groups Hizbul Mujahiddin and 
Lashkar-e-toiba has been reported behind this massacre. 
Even though the Government might have been aware 
that the terrorist outfits in the valley may strike during 
the course of visit of the American President Bill Clinton 
in order to attract the attention of the wortd media towards 
Kashmir, the Government did not take any concrete step 
in this regard. The strict security measures remain 
consigned to the papers and that is why such an incident 
took place there. 

Just now the hon. Home Minister has said that not 
even a single Sikh family has migrated from the Valley 
and the Union Government and the State Government 
have provided full assistance to them. Whether it is not 
true that the local Sikh families refused to talk to the 
Ministers of the State Govemment and team of the officers 
of the Union Govemment. Despite this .... (Interruptions) 

MR. SPEAKER: What is your supplementary 
question? Please ask the supplementary. 

SHRI VILAS MUTTEMWAR: Hon. Speaker, Sir, I want 
to ask from hon. Home Minister whether he was aware 
Ihat the terrorist were going to strike and why the 
preventive steps were not laken to check such incident? 

SHRI L.K. ADVANI: Hon. Speaker, Sir, the first 
question is that the Government was aware that any 
such incident could take place and despite this the 
Government did not take any measure. It is not true that 
the Govemment was aware of it. The Govemment was 
aware that the terrorists are always in search of soft 

target in the State and the security personnel posted in 
the State were highly alert but it was not known that at 
which place they will strike. You have said that this 
incident has been perfectly timed to coincide with the 
visit of the American President to India The American 
President himself mentioned in a public statement that 
he was pained to say that this heinous crime had taken 
place due to his visit to India. I can only say that the 
local people have been talking to the officers of the State 
Govemment and the Union Govemment who went there 
after this incident. The schemes prepared for that area 
have been f.repared with the consent and in consultation 
with the local people. So, It is not true to say that the 
local people did not talk to them. However, at one point 
of time they were aggrieved when officials visited them 
immediately after the incident, they asked the officials to 
make some arrangements for them so that they could 
settle somewhere else. They even asked the visitors from 
Punjab to help them so that they could settle down in 
Punjab. But the situation has changed now. As I have 
said that no one has disposed of his property with a 
view to migrate from there. I have said that they have 
not migrated from Jammu and Kashmir. However, some 
families have migrated to Jammu. 

SHRI RAJESH PILOT: Hon. Speaker Sir, the hon. 
Home Minister has said that his ministry was unaware of 
it and I cannot say anything about it but certainly it was 
laxity on part of his Ministry. I have visited that village 
after this incident. Eartier security forces used to patrol 
that village but patrolling was discontinued. There is a 
small town near that village, name of which I am 
forgetting. I asked the people of that town as to how 
many times the personnel of BSF and CRPF visit your 
village. Patrolling there has been discontinued for the 
last some time. You can check it from the records. 

In your reply, you have said that some initiatives 
have been taken to check such incidents. But the village 
defence scheme which was started in that area was not 
implemented in all the districts. What is the position of 
that scheme? Whether the Home Minister is aware that 
Jehad has become a subject in recruitment in the Pakistan 
Army. At the passing out of a recruit, oath of Jehad is 
administered to him. This training has been included in 
their recruitment. Such training from the political point of 
view or from any other angle was not imparted to the 
recruits in Pakistani Army eartier but now the Army has 
started to impart training of Jehad to its recruits. I want 
to know from the hon. Home Minister whather he is aware 
of It or not? 

Apart from this, surrendered militants were in good 
number there. Some schemas were formulated for them 
but those schemes have not been implemented properly. 
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What efforts were made by the Government to implement 
the schemes meant for the surrendered militants so that 
they may not take to gun again? 

SHRI L.K. AOVANI: It is not correct to say that 
practice of patrolling there has been discontinued as the 
hon. Member has alleged. For the last so many years. 
terrorists were not targeting the villages of the s!khs and 
this aberration or departure is the result of the well knit 
strategy. The residents of that area some time felt that 
had there been intensive patrolling in their area. the 
terrorists would have targeted them much eariier. They 
were not happy with the idea of patrolling. Therefore. 
their complaint was not that patrolling was not being done 
in their region rather they were not In favour of patrolling. 
I do not want to go into details of thasa things becausa 
the situation has changed a lot and accordingly 
arrangements are being made to provide sacurity to them. 
However about the village defence committee which are 
doing well in Rajouri. Poone.... Riyasi and Ooda districts. 
We have said that we are ready to constitute the village 
defence cornmittees in thase areas where these are not 
existing at presant provided the people of those areas 
volunteer themselves because there is some resistance 
about it. As per their wishes, we are ready to constitute 
village defence committees there also. 

The third point you have said about the Jehad. It is 
true that such a move is going on In the Pakistan Army. 
Even when It was not formally made a part of their 
treining overall. Attempts were made to create a hysteria 
of Jehad amongst recruits. 

The schemes meant for the surrendered militants 
eariier are in force today also. We will make efforts to 
accelerate the pace of the schemes. 

SHRI ALI MOHO. NAIK: I want to know whether the 
Govemment are aware that some newspapers and some 
small organisations in the country are publishing the news 
of migration by the Sikhs from Jammu and Kashmir which 
are concocted to make propaganda so that Sikhs migrate 
from the State which suits the evil design of Pakistan / .•. 
ethnic cleansing and exodus of the minorities from the 
State which will be in their interest whether the 
Govemment are aware that some newspapers are making 
false propaganda about migration by the people from the 
State? 

(Eng/ish) 

I was at Chittisinghpura 0,1 the 29th of April 
addressing the Sikhs there. Only five families have come 
to Jammu and no migration has taken place from Kashmir. 
I can assure this House because I represant that area. 

I want to know whether the Govemment is aware of 
the fact that certain newspapers are Instigating the people 
to migrate from Kashmir. thereby creating an impression 

throughout the country that migration is taking place from 
Kashmir. There are certain aman parties also which help 
them. If they do such things, It will help only Pakistan 
and not our country. I would like to know whether the 
Government is aware of this fact and whether the 
Govemment will take action against them. I would also 
like to know whether the Government is ready to have a 
high-powered investigation to go into how this situation 
has developed and how these killings have taken place. 

[Translation) 

SHRI L.K. ADVANI: Hon. Speaker. Sir, publication of 
such news by some newspapers is certainly a disservice 
to that region of our country. Whatever the hon. Member 
has said just now and the approach of the Government 
which has been reflected in the reply given to the questior. 
asked actually can be the policy of the country that not 
even a single person should migrate from the State, none 
should leave Jammu and Kashmir. As the hon. Member 
has said that some families have migrated to Jammu 
and they are slaying with their relatives and friends. Some 
people have also applied to register themselves as 
migrants and their cases are being reviewed. The policy 
of the Govemment is that nobody should be. displaced, 
nobody should migrate from the State. 

(English) 

SHRI KHARABELA &WAIN: Sir. out of 34,418 people 
who were arrested during the last decade, 675 hardcore 
terrorists are still in Kashmir jail. and many of them are 
foreigners. The presence of foreigners in jail itself is a 
security risk. Nobody is coming forward to depose against 
them. The Judges are also not willing to try them. So, 
Sir, through you, my question to the hon. Minister is this. 
Is the Govemment going to set up Special Courts for the 
summary trials of the foreigners at least? I want to know 
whether the Govemment have any mind to do this. 

[Trans/ation) 

SHRI L.K. ADVANI: This question basically relates 
to migration from Chiltisinghpura. The supplementary 
question asked by you is about the overall militancy in 
Jammu and Kashmir. In this regard, I can only say that 
we are satisfied that eariier 70 per cent of the militants 
apprehended or killed used to be the Indian youths who 
have been trained in Pakistan and come to India for 
disruptive activities and 30 per cent happened to be 
foreign mercenaries. Gradually' this percentage has 
changed. Today 70 per cent terrorists are foreign 
mercenaries and there are hardly 20 to 25 per cent local 
youths. It Is evident from the change that local people 
have alienated from the militancy. 
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SHRI RASHID ALVI: Hon. Speaker, Sir, through you 
I would like to ask one question as to what compensation 
the Union Government have provided to the Sikhs? 
Whether licences 01 weapons have been issued to them 
lor their protection? Third point which I want to make is 
whether the newspaper being published from Kashmir 
are giving in advance the news pertaining to the terrorists 
coming from Pakistan whether the intelligence agencies 
do not have any such system to find out in advance that 
terrorists will be crossing over this side between a certain 
period because on 19th of March the newspapers 
published the news that a terrorist named Nitta will cross 
the international border. He came and went back after 
executing his mission and our intelligence remained totally 
unaware 01 it. 

Secondly, I wish to point out what Shri Brar had 
said that this House should pay homage to 35 Sikhs 
who were killed. Government has done nothing about 
this .... (lnterruptions) I did not know that, 

{English} 

I am sorry .... (lnterruptions) 

{Translation} 

Let me ask. I want to ask the Minister, whether he 
would give any assurance to Hindu and Sikh brethem in 
thiS regard. Is he going to make any statement to this 
effect that he will tender resignation il such incident like 
one that took place in which 35 Sikhs were killed, 
happens again. So that confidence is restored in them. 
You must be happy now? ... (Interruptions) 

{English} 

MR. SPEAKER: I think, there is no supplementary. 

[Translation} 

SHRI RASHID ALVI: Reply to my question has not 
come. 

MR. SPEAKER: You please sit down. 

SHRI J.S. BRAR: Hon'ble Mr. Speaker, Sir, lirst 01 
all on behalf of entire House I would like to thank you 
lor bringing a resolution 01 Condolence to observe silence 
lor two minutes in Lok Sabha on such a sensitive incident. 
This move has restored a confidence in whole country's 
minority community. For this, I want to thank Home 
Minister and all parties. I would like to ask my question 
in three parts in one minute Irom the hon'ble Minister. 
First, the assurance given at the time of their last prayer 

rituals that those who have sacrificed themselves their 
families, children, would be provided job. At the time of 
Bill Clinton's visit, an intemational conspiracy was hatched. 
I want to know how many families have been given job 
by the Govemment till now? Second thing I want to know 
is, as you said in your reply. 

{English} 

there has been no report of any migration? 

[Translation} 

It has taken place, those families came to Jammu. 
We also thank you because our Muslim community, 
maintaining brotherhood with those families has played 
an important role. I would like to talk about this. Later on 
that when you mentioned about confidence building 
exercise that... 

{English} 

a number of joint meetings of various communities have 
been held by the State Govemment agencies at various 
places as a confidence building measure. 

[Translation} 

I want to put a pointed question about this. According 
to census figures, population of minority community in 
Jammu-Kashmir is 2.16 per cent. It will be dangerous for 
the country if this community migrates from there. You 
said in the first week of January that if there is consensus 
in House we will set up a Commission of Inquiry regarding 
1984 riots which is related with this question. But after 
passing four months. 

{English} 

the Hon., Home Minister said on floor of the House that 
a new Commission would be -constituted. 

[Translation} 

About that you have done nothing till now. Whether 
this Commission would not be constituted even after 
gaining unanimity. You clarify this? 

SHRI L.K. ADVANI: First, two questions are related 
with this basic question. Last part of the question is 
related to Commission of enquiry regarding 1984 riots in 
Delhi. Both are different. This part is not connected with 
this question. 
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SHRI J.S. BRAR: Vou talked about confidence 
building exercise. 

SHRI L.K. ADVANI: Confidence buDding exercise is 
related to Chhattisingpure. But In this regard. I will say 
this much only that whatever help State Govemment 
provides is re-imbursed by Union Govemment. Where 
such type of incident happens Union Govemment do not 
help directly. Similarly, providing job on the compassionate 
ground is also mainly undertaken by State Govemment. 
On our behaH department of J&K monitors this fully. 
Wherever there are such people and who are eligible of 
getting employment there, they are being given 
employment. 

{English} 

This is a continuing process. 

{Translation] 

About Commission, I can say only this much that 
Commission has been set up. 

SHRI RASHID ALVI: Mr. Speaker, Sir, you took It ill. 
I have not got reply to my question. 

{English} 

SHRI PRIVA RANJAN DASMUNSI: I would like to 
thank both the Muslims and the brave Sikh patriots in 
Jammu and Kashmir, who did not fall into the trap of the 
Pakistani terrorists in spite of the massacre that took 
place. I would like to know from the hon. Minister whether 
it is a fact what the Govemment Is claiming every time 
that the frustrated Pakistan, alter Kargil, is trying to 
destabilise Jammu and Kashmir, including the entire 
country, by various forma and means. Would the Home 
Minister reply whether the common co-ordinated 
mechanism, from the military, paramilitary and the State 
Govemment's Intelligence point 01 view, has already been 
adopted to monitor the day-to-day activities, and whether 
a proper closed door Monitoring Cell has also been set 
up, not only in Jammu and Kashmir but also in all the 
affected States of the country, to gather possible 
information on terrorists by involving the State 
Government, the Intelligence Agencies of the Govemment 
of India, the military and the Paramilitary Forces. II so, 
who are heading these meetings? Is it the Chief Minister 
of the State or the Home Secretary of India? I want to 
know whether the Home Minister gets the day-to-day 
information in the moming or in the evening becausa 
there is a widespread concern in the country that there 
is lack of coordination and lack of proper monitoring in 

informing all these sources, and things are not being 
intercepted properly. 

SHRI L.K. ADVANI: There is a Unified Command to 
deal with the situation 01 mUitancy in Jammu and Kashmir, 
and the Chief Minister of Jammu and Kashmir State heads 
that Armed Forces, the Paramilitary Forces and the 
Central Intelligence Agencies also constitute an important 
part 01 this. I can assure the House that the Govemment 
is alive and alert to the developing situation there. We 
do it continuously, on a constant basis, so much so that 
I do not know that the Central Government has had so 
many meetings on any other issue, except this problem 
01 militancy, and more particularly, in Jammu and Kashmir. 

lSI Activities In Andhra Pradesh 

'603. SHRI M.V.V.S. MURTHI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether Inter Services Intelligence has been 
involved in the planting of explosives at several places in 
the twin cities 01 Andhra Pradesh recently; 

(b) if so, the details in this regard; 

(c) whether the IMMM activists under the command 
of Laskher-e-Toiba have established a good 
communication network through e-mail, mobile phones, 
etc. in several towns of Nizamabad, Karimnagar and 
bordering areas of Maharashtra and Karnataka; 

(d) if so, the steps taken by the Union Government 
to stop such activities of 151 in the country; and 

(e) the assistance provided by the Union Government 
to stop 151 activities in the said States? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (e) A statement is laid on the Table of 
House. 

Statament 

(a) and (b) According to available information, 
Laskher-e-Toiba (Let), which is sponsored by Pak-ISI, has 
been involved in the planting oj explosives at several 
places in Andhra Pradesh through the Indian Muslim 
Mohammadi Mujahideen (IMMM), a local militant outfit. 
Seven cases of planting of explosives in the twin cities 
01 Hyderabad & Secunderabad have come to notice during 
the period 3.1.2000 to 22.2.2000. 

~ 
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(c) A joint communication network of the IMMM 
activities under the commend of Lasker .. Toiba has been 
detected In the towns of Nizamabad and Karimnagar In 
Andhra Pradesh and Aurangabad and Dharmabad In 
Maharashtra. However, most of the communication was 
through courier end regular telephonic channels though 
the use of e-mail and mobile telephones has also come 
to notice. Further follow up action in this regard is being 
taken by the State Govemments of Andhra Pradesh and 
Maharashtra. 

(d) and (e) To monitor the activities of lSI activists, 
anti-national elements and fundamentalist organisetions 
and to thwart any untoward incidents in Andhra Pradesh, 
a Counter Intelligence Cell has been formed by the State 
Govemment. A close watch is being maintained at all 
the important railway stations, airports and seaports of 
Andhra Pradesh on suspected lSI activists. 

In order to check the activities of Pak lSI, the Central 
Government has taken several steps which include 
sensitizing the State Governments about the threat 
perception and movement of lSI agents/activists. Periodic 
Coordination meetings are also held with the State 
Governments for sharing the inputs from various quarters 
as well as for devising strategies to counter such activities. 

The Central Government also provides financial 
assistance to the State Govemments for modemization 
of their police forces in order to equip them to deal with 
terrorism and other security related problems more 
effectively. Steps taken in this regard have resulted in 
detection/neutralization of various Pak lSI backed modules. 

SHAI M.V.V.S. MUATHI: After carefully going through 
the statement laid on the Table, it is found that only a 
generalised reply has been given saying that the lSI 
activities in Andhra Pradesh and elsewhere are being 
monitored on a day to day basis. Now the menace had 
increased so much that most of the sophisticated 
equipment is demolished and private exchanges, 
telephones and all other activities are being installed by 
the lSI activists in the name of IMMM activities. 

This has also been noticed in Kerala. Lt. Gen. 
Sharma of the Armed Forces has held a meeting and 
said that the threat is very intense in Kerala also. The 
lSI activity is reported in the Hindu dated the 5th. 

In Andhra Pradesh, the situation is so aggravated 
today that many of the district headquarters are being 
isolated from the State Capital. The elected 
representatives are also not being able to go to their 
constituencies. This being the case, the hon. Minister of 
Home Affairs should ensure-as Shri Priya Aanjan 

Dasmunsi has stated in the earlier question-elose 
monitoring of the situation just as in Kashmir and take 
into consideration the Naxalite and extremist activities 
which are becoming a burden on the State Govemment. 
In what way can the Ministry of Home Affairs come to 
the rescue of the State Govemment? 

SHAI L.K. ADVANI: The hon. Member is correct when 
he says that the lSI has been trying to spread Its tentacles 
to different parts of the country and in this case I CIIII 
say that the Lashkar-e-Taiba which is a known lSI outfit 
and prompted by that, a local militant outfit came into 
being sometime back. It was noticed only last year in 
1999 and Its name, as I have mentioned in the main 
reply itself is, the Indian Muslim Mohammadi Mujahideen 
(IMMM). The IMMM and this particular organisation were 
noticed last year, when, before the elections, they 
circulated a pamphlet urging the Muslim voters of Andhra 
Pradesh not to participate in the elections. It had no 
effect whatsoever and the Muslim voters participated in 
the elections in full strength. But the Govemment has 
information about the person who launched this outfit. 
His name was Azam Gori a former PWG activist who 
was later on trained in Pakistan in January 1998. I can 
inform the House that in a recent encounter on April 6th, 
this year, this particuler Azam Gori has been killed. But 
we are conscious of the dangers that are posed by this 
outfit and as I have stated in the main reply, be.tween 
the 3rd of January and 22nd of February this year Itself, 
seven cases of planting of explosives in the twin cities of 
Hyderabad and Secunderabad came to light In which, at 
least, half a dozen persons were killed. 

SHAI M.V.V.S. MUATHI: The killing activity is a day 
to day affair in Andhra Pradesh. Every day there are 
some killings and It is on the increasing trend. I would 
like to mention specifically that to combat such Incidents 
in the past, to the Punjab Government, a sum of 
As. 5000 crore was sanctioned by the former Prime 
Minister, Shri I.K. Gujral, and it was appropriated in the 
budget allocation for the past two to three years whereas 
in the case of Andhra Pradesh, the Govemment of Andhra 
Pradesh has also requested a sum of As. 3,491 crore. 

Unless this is also being written off, it if becoming a 
great burden to fight these extremists' activities in Andhra 
Pradesh. All the States have to be treated in the similar 
way. This is also really a threat to the South India, which 
is normally a very peaceful area. Formerfy, we have never 
seen such activities. 

Now, Tamil Nadu, Andhra Pradesh and even Kerala 
are all in the volatile stage. The root cause today is 
Andhra Pradesh. If you do not curb these activities in 
Andhra Pradesh, ihey will percolate to other States. The 
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Government has also directly given Rs. 5£18.64 crore by 
way of compensation to the naxalites who have 
surrendered and also personnel 01 the police famUies who 
have been killed. 

In the first stage, I would like to request the hon. 
Minister of Home Affairs to give Rs. 598.64 crore by way 
of immediate reimbursement to the Govemment of Andhra 
Pradesh and also consider writing-off of the loans to the 
extent of Rs. 3,491 crore, as in the case of oth&r States, 
so that these activities will take a momentum and are 
cUlbed in the root itself. Otherwise it Is becoming a very 
impossible situation. I would like to have a specific answer 
from the hon. Minister on the request of Andhra Pradesh 
and how he is going to tackle this situation. He should 
treat all the States at par instead of treating different 
States in a different way. 

SHRI L.K. ADVANI: Sir, both in respect of States 
affected by militancy, for example, Jammu and Kashmir 
or the North-Eastern States as well as in the case of 
Statas affected by naxalite activities, for example, Andhra 
Pradesh, Maharashtra, Orissa, Bihar and Madhya Pradesh, 
in all these cases, the Central Govemment has drawn 
up a scheme of security-related expenditure being borne, 
to some extent, by the Central Government. Just as the 
States have their constraints, the Central Government has 
also its constraints. We keep on discussing these matters 
with the concerned States. 

Only recently, a Conference of all States affected by 
"axalite activities, in which the Andhra Pradesh was the 
:>rincipal one, was held. Similarly, in respect of 151 
activities, a Workshop was recently organised by the 
Central Government in which all Directors-General of 
Police, all Intelligence Chiefs from all over the country 
had a day-long discussion as to how to deal with the 151 
menace. In both these matters, security-related 
expenditure is an important dimension and the Central 
Government is fully attending to It. 

SHRI M.V.V.S. MURTHI: What about Rs. 598 
crore? .. (Interruptions) 

SHRIMATI MARGARET ALVA: I do not Delong to 
Andhra Pradesh, but I want to point out that in view of 
the situation in the South, it is not only particular areas 
of Andhra Pradesh, but there are other areas also which 
are under threat from various international agencies, and 
I would particularly draw the attention of the hon. Minister 
of Home Affairs to this. I would also request him to 
please give us an assurance. The West Coast today has 

become the hot-bed of a lot of activities including arms 
dumping, smuggling and other activities. They have moved 
out of Maharashtra to the Southem areas. The LTTE 
operations have also moved to our Coast. 

I have brought It to the notice of the hon. Minister 
of Home Affairs before. I would like to know whether any 
a8HSSment has been made about the threat perception 
on the West Coast. I will particularly mention the fact 
that project Sea-Bird, the big naval base, which is coming 
up on the West-Coast, is really a particular project where 
a lot of international interest is Involved for spying and 
other activities. 

I would, therefore, ask the hon. Minister whether any 
threat perception assessment has been made about this 
area of that activities of the 151 and other agencies, which 
are now being datected, are dealt with before it is too 
late. 

SHRI L.K. ADVANI: There is a substance in what 
the hon. Member has said in respect of the West Coast 
and the kind of activity that is being perceived there. I 
can only repeat that at the recent Conference held to 
evaluate the threat because of 151 activities, .all States 
were included including Karnataka and Kerala. 

The DGPs and the Intelligence Heads of these States 
also participated in that to make the evaluation, along 
with the Central Government, of the activities of the lSI 
in these regions. 

[Translation] 

SHRI RAMPAL SINGH: Mr. Speaker, Sir, the border 
of my Parliamentary constituency, Janpad Sidarthnagar, 
Uttar Pradesh touches Nepal. 151 activities has increased 
in this area. There is no boundary between India and 
Nepal and people of both the countries freely move from 
one side to other. I want to ask the hon'ble Home Minister 
what the Govemment of India is doing to restrict the 
activities of 151 which have increased on the border of 
Nepal. 

MR. SPEAKER: This question is related With Andhra 
Pradesh. This is not a supplementary. 

Production Capacity of FertlUzer Companle. 

·604. SHRI RAVINDRA KUMAR PANDEY: Will tho 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: . 

(a) whether the Indian Fertilizer Industry has set new 
records in production and capacity utilisation during 1997-
98 and 1998-99; 
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(b) if so, the logic behind the recent hike in the 
price 01 fertilizers; 

(c) whether the Government had decided last year 
that the shortage of urea would be met with the imports 
at cheaper rates keeping in view the sharp decline in the 
price of urea in the international market; 

(d) if so, the quantity 01 urea imported last year and 
during the current year; 

(e) whether a number of projects are being 
implemented in the country with huge capital investment; 
and 

(I) il so, the position thereol as on date? 

{English} 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (I) A Statement is laid 
on the Table 01 the House. 

Statement 

(a) In 1997-98, the country produced 100.86 lakh 
MTs 01 Nitrogen and 29.76 lakh MTs of Phosphate 
respectively. In 1998-99, production of Nitrogen was 
104.80 lakh MTs and that 01 Phosphate 31.41 lakh MTs. 
The capacity utilization in 1997-98 was 101.5% in Nitrogen 
and 101.7% in Phosphate. This was a record in itsel'. 
However, capacity utilization in 1998-99 was 99.6% in 
Nitrogen and 99.1 % in Phosphate. 

(b) The recent hike in prices of fertilizers has been 
made to contain the fiscal deficit by reducing the outgo 
on subsidies. 

(c) and (d) The imports of urea are made for bridging 
the gap between the assessed demand and indigenous 
availability. 5.33 lakh MTs urea was imported in 1999-
2000. However, currently there is no proposal to import 
urea. 

(e) and (f) At present, 7 projects both in Public and 
private sectors are under implementation in the country 
with a total capital investment of Rs. 2663.69 crores. 
The detaHs of these Projects are given at Annexure. 

Annexure 

S. 
N. 

1. 

2. 

3. 

4. 

Details of major fertilizer projects under implementation in the country 

Name of the project, Estimated Addl. Production 
location and capital Envisaged 

Company/Cooperative cost Product Capacity (in 
(Rs. crore) lakh MTPA) 

2 3 4 5 

Oswal Chemicals & 1832.00 CAP 15.00 
Fertilizers Ltd., (New) NPK 3.20 
Parsdeep, Orissa NP 1.00 

Godavari Fertilizers & 99.13 CAP 2.8 
Chemicals Ltd. (GFCL), 
Kakinada. A.P 

Revamp of Namrup 350.00 Ursa 3.28 
Plants 01 Hindustan 
Fertilizer Corporstion 
Ltd. (HFC), Namrup, Assam 

National Fertilizars 135,13 Uraa 1.48 
Ltd. (NFL) (urea plant 
expansion project), 
Nangal, Punjab 

Zero Scheduled date 
date of 

commiSSioning 

6 7 

Sept., 97 Sept.. 99 

5.1.98 31.12.01 

2.11.98 1.5.2001 

11.5.99 11.5.2001 

Remarks 

8 

Trial productton 
has started in April, 
2000 

The financial 
prograss made at 
tha and 01 March, 
2000, was Rs. 29.88 crora 
and the overall physical 
progress was 53.8%. 

The financial 
progress made at 
the end of March, 
2000, was Rs. 23.11 ClOre 
and the overell physical 
progress was 56.6%. 
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5. 

6. 

7. 

2 

Gujarat State 
FertiliZIIfB & Chemciels 
Ud., Vadodera (OAP 
Expansion Project) 

Indo Gulf CorporatIon 
Ltd., Dahej, Gujarat. 
(new) 

Coromandel Fertilizer 
Ltd .• Vyzag (NP 
expansion project) 

Total E8t1mated CapItal Cost 
Tota Urea 
NPK 
DAP 
NP 

[Translation] 

3 .. 
180.00 DAP 

32.03 DAP 

35.40 NPK 

As. 2663.69 crore 
4.76 lakh MTPA 
04.45 lakh MTPA 
25.76 lakh MTPA 
01.00 Iakh MTPA 

SHRI RAVINDRA KUMAR PANDEY: Mr. Speaker, 
Sir, on the one hand, Government is declaring new 
fertilizer policy and on the other hand, due to lack of 
resources, many indigenous fertilizer companies are lying 
closed or their production has been affected badly. 
Besides in estimated cost of the projects is increased by 
2.40 per cent. Despite this, seven main fertUizer projects 
with an estimated cost of 2666.69 crores rupees are under 
implementation. I want to know its reasons from the 
Minister? 

SHRI SURESH PRABHU: Mr. Speaker, Sir, 
Government of India is going to declare new fertilizer 
policy. In it different aspects will be kept in mind. 
Companies and factories which unfortunately are not 
operating properly how to activate them would be kept in 
mind. About fertilizer policy, we will add a new chapter. 
For those who establishes new factory, who, we call green 
field project and those companies which have been 
working and whose condition is not satisfactory or has 
closed. These points would also be borne in mind. If 
someone wants to run that then in Brown field Project in 
our new fertilizer policy, there would be incentives. Under 
this. if someone wants to establish new factory then he 
will get more incentives. 

Sir, during last ten years i.e. from 1991 till this year, 
fertilizer production .1as increased from 128.35 lakh tons 
to 198.68 lakh tons. Our import in this period has come 
down to 5.33 lakhs ton. In these years, there was increase 
in fertilizer consumption which has increased from 140.73 
lakh tons to 299.51 lakh tons. Same is the position in 
regard to urea. As far as' question of DAP is concerned, 

5 

3.96 

4.00 

1.25 

6 7 8 

1.9.99 1.7.2001 

July, 99 October, 2000 

Sept., 98 July, 2000 

its production has reached from 19 lakhs to 38.58 lakh 
tons, whereas consumption has reached from 42.62 lakhs 
ton to 66.98 lakhs ton. 

SHRI RAVINDRA KUMAR PANDEY: Sir; due to lack 
of resources, Barauni's plant is lying closed and Sindri's 
is also on the verge of closure. I want to know from the 
Minister the main features of new fertilizer policy? Besides. 
I would like to know what steps Government has taken 
for providing resources for the modernisation of fertilizer 
industry located in Bihar? What steps have been taken 
ageinst the officials found guilty for the losses of revenue 
due to escalation in estimated expenditure of the project. 

SHRI SURSH PRABHU: Mr. Speaker, Sir, it is correct 
that many of the fertilizer plants which were operating in 
Eastern part of the country, unfortunately many amongst 
them are closed. Durgapur and Haldia plants are among 
them. A proposal has been sent to Ministry of Finance 
from our Ministry for moderniSing and revamping Sindri 
plant which is in Bihar. I am confident that keeping in 
view the requirement of fertilizer in Eastern part of India. 
We will try to fully re-vamp the factOries. 

[English] 

MR. SPEAKER: Shri Akhilesh Singh, please take your 
seat. I have called Shri Sunil Khan. 

'" (Interruptions) 

MR. SPEAKER: Nothing should go on record except 
Shri Sunil Khan's question. . 

... (Interruptions)" 

• Not recorded. 
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SHRI SUNIL KHAN: Sir, the hon. Minister has already 
stated regarding implementation of .even 
projects .... (Interruptions) 

MR. SPEAKER: What is this? How can you speak 
unless the Chair permits you? Please take your .. at. 

SHRI SUNIL KHAN; Sir, I want to know from the 
hon. Minister that all the public sector units like Durgapur 
and Ramagundam which are under FCI or HFCI are 
having facilities. Why are you implementing the private 
sector units and why not the public sector units where 
infrastructure is available? 

SHRI SURESH PRABHU: Sir, I will tell about 
Durgapur and Haldia plants. Haldia in West Bengal Is a 
very unique example of how a fertilizer plant has not 
been able to produce any fertilizer unfortunately since 
inception. The plant was commissioned on paper. But, 
unfortunately, no fertilizer was ever produced from this 
plant.. .. (lnterruptlons) This Is because of wrong selection 
of technology. equipment and it is a waste of national 
resources. It is very unfortunate .... (Interruptions) 

SHRI SUNIL KHAN: What about 
Durgapur? .. (Interruptions) 

SHRI SOMNATH CHATTERJEE: You give the 
reasons why it has not produced any 
fertilizer .... (Interruptions) 

MR. SPEAKER: Let the hon. Minister reply to the 
point. 

SHRI SURESH PRABHU: Sir, we will definitely 
revamp all those plants. We have got the intrinsic quality 
to revive those plants. But we will not waste money on 
such plants where, unfortunately, since Inception no 
fertilizer has ever been produced. 

SHRI SUNIL KHAN: What about Durgapur and 
Ramagundam? You have not given any revival package 
for them .... (lnterruptions) 

SHRI PRAKASH PARANJPE: Sir, will you hold CBI 
enquiries in such cases .... (lnterruptions) 

MR. SPEAKER: You please take your seat. Let 
Shri Somnatt\ Chatterjea speak. 

... (Interruptions) 

MR. SPEAKER: This will not go on record. 

.. , (Interruptions)· 

• Not recorded. 

{Translation] , 

SHRI MADAN LAL KHURANA: Its enquiry should be 
conducted. 

(English] 

SHRI SOMNATH CHATTERJEE: I welcome CBI 
enquiry and also by your new love, FBI also. You have 
the new love. You do that. That should be done to find 
out 88 to why it has not produced any fertlHzer. I should 
have expected this. I thought you are a well-meaning 
Minister. You should have said why it has not produced 
any fertlllzer .... (Intetrupti0n5) Even In the .. matters if you 
play poHtlca, then we will have to .... (Interruptions) 

SHRI SURESH PRABHU: I will just tell you. Probably 
you have not heard me. I will clear it .... (Interruptions) 

MR. SPEAKER: Let the hon. Member complete his 
question. 

SHRI SOMNATH CHATTERJEE: Sir, the question Is 
that today fertilizer subsidy has been reduced to meet 
the fiscal deficit of this country. This Is the answer given 
by the hon. Minister. Everybody knows that subsidy is 
the difference between retention price end selling price. 
You are not touching the retention price. You are 
increasing the selling price thereby reducing the amount 
of subsidy. Why is It so? It puts a burden on the farmers. 
What steps the Govemment has taken to realise the 
moneys due from the fertilizer companies with gold 
plating? They have not been recovered. They have 
realised huge sums to the tune of about Rs. 2,000 
crore .... (Intsrruptions) 

SHRI SURESH PRABHU: Sir, I have already 
announced in the RaIYa Sabha on Fridey that after 1977 
and particularly after 1984, since the time when the 
accusations were made about gold plating for the first 
time, we had decided to hand over the matter to the 
investigation agency .... (Interruptions) 

SHRI RAJESH PILOT: Sir, I am sorry to say this. 
This Is not correct. How can he say like 
this? ... (Interruptions) 

MR. SPEAKER: This is not good. The Minister of 
replying. Let him complete his reply . 

... (Interruptions) 
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MR. SPEAKER: Let the Ministry reply. 

... (Interruptions) 

SHRI SURESH PRABHU: Sir, for the first time, we 
have ordered constitution of a Committee and we are 
going to recover this money definitely from the fertiliser 
units. You are absolutely right. I fully agree with you thst 
this is the amount due to the Govemment of India and 
this amount has to be recovered. We have already taken 
steps to do thal I have already constituted a Committee 
for the first time. 

Sir, so far, we heve never, quantified the amount 
due to the Government. There were Committees 
constituted and they have given 26 options from which 
one has to choose. It is not peeslble to quantify the 
amount from 26 options that are avaHabIe. So, I have 
constituted a Committee under the Chairmanship of 
Dr. Alagh. That Committee will submit its report within 
two months and if necessary, we will hand over the entire 
matter to the CBI for recovery of money. 

WRITTEN ANSWERS TO QUESTIONS 

{English} 

UlfII ActIvit .. 

·605. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether some heavily armed ULFA militants have 
managed to cross the border and set up camps in upper 
Assam and thereby creating problems in various parts of 
the country; 

(b) if so, the details in this regard; 

(c) whether the Union Govemment have helped the 
State Govemment to check the activities of these militants; 
and 

(d) if so, the details in this connection? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) No, Sir. 

(b) Does nol arise in view of answer to (a) above. 

(c) and (d) The Govemment has taken a number of 
stepa to help the State Govemment to check the activItiea 
of the militant outfits in Assam. These include, inter alia. 
deployment of Central Para-Military Forces and Army in 
the State; declaration of major inaurgent groups in the 
State as unlawlul aasociations under the Unlawful Activities 
(Prevention) Act, 1967; declaration of the entire State of 
Assam as "disturbed area" under the Armed Forces 
(Special Powers) Act, 1958; reimbursement of security 
related expenditure to the State Government, and 
modemisationlupgradation of the State Police Force. The 
situation is reviewed regularly. Growing public reaction 
against militancy and surrender of a large number of 
militants in Assam are significant developments. 

[Trsns/ation} 

Demend and Supply of ChemlCIIla and fertilize,. 

·dOS. PROF. RASA SINGH RAWAT: Will the Minister 
of CHEMICALS AND FERTILISERS be pleased to state: 

(a) whether the Government have made any 
assessment of total demand and supply of chemicals and 
fertilisers in the country; 

(b) if so, the details thereof; 

(c) the percentage of domestic production of 
chemicals and fertilisers as against their demand In the 
country; 

(d) the names of countries from which chemicals are 
imported alongwlth the quantity thereof; 

(e) whether the country has not become self sufficient 
in I field of chemicals; and 

(f) if so, the steps being taken to attain the State of 
self-Sufficiency In this field? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) and (b) Urea is the only 
fertiliser which Is under price, movement and distribution 
control at present. Its demand is assessed by the 
Govemment at the beginning of each season. In respect 
of other major fertilisers viz. Di-Ammonium Phosphate 
(DAP) and Muriate of Potash (MOP), the demand is 
a"eased: but no allceations are made. 
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The demand and supply of these fertilisers in 1999-
2000 were as under: 

(Iakh MTs) 

Product Demand Supply Consumption 
(Provisional) (Provisional) 

Urea 217.18 226.51 209.51 

DAP 66.26 79.26 66.98 

MOP 26.25· 33.98 21.06·· 

·Includlng 6 lelch UTI for captive UIe. 
•• Excluding conlumption for captive use. 

However, the demand of chemicals is not assessed. 

(c) and (d) The percentage of domestic production 
of fertilisers in nutrients during 1999-2000 is given below: 

Nutrient 

Nitrogen (N) 

Phosphate (P) 

Potash (K) 

(Iakh MTs) 

Demand Production %age of 
domestic 

production 

118.86 109.10 92 

47.53 

17.33 

33.64 71 

o 

Since the country has no known commercially 
exploitable resources 01 potash, the demand lor potash 
is met entirely through imports. 

Almost the entire demand 01 major chemicals like 
Soda Ash, Caustic Soda, Calcium Carbide, Liquid chlorine, 
Carbon Black etc. is met by domestic production. 

The details of the imports made 01 major chemicals 
in the country are: 

('000 MTs) 

Name 01 the 0Iy. imported Major countries 
Chemical in 1998-99 lrom which 

imported 

Soda Ash 193.4 K,mya, China, Rumania, Balgaria 

Caustic Soda 94.4 Pakistan Iran, USA, Japan, 
Indonesia 

CIlI. carbide 16.3 Bhutan, Indonesia, Malaysia, 
China 

Methanol 113.7 New Zealand, SA, Iran, Indonesia 

Phenol 38.5 USA, Singapore, Egypt, 
Indonesia 

(e) and (f) The country is largely se" sufficient in the 
production of basic chemicals. It is the continuing 
endeavour of entrepreneurs to take up production of those 
chemicals for which there is demand. 

[English] 

Place. of WorShip 

·607. SHRI MADHAVRAO SCINDIA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Bill passed by UP Legislature, 
purported at regulating construction and development 01 
places of worship, has been assented to or retumed by 
the President of India; 

(b) if so, whether the Government propose to lay 
down any unHorm law or guidelines in this regard; and. 

(c) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) No, Sir. the UHar Pradesh Regulation of 
Public Religious Buildings and Places Bill, 2000, 8,1 
passed by the State Legislature and reserved by ttle' 
Governor lor the President's assent, is still under I 

consideration 01 the Central Government. ' 

(n) No such proposal is under consideration at 
present. As entries in the Seventh Schedule to the 
Constitution of India, States are Iree to enact legislation 
in this regard subject to the provisions of article 200 
read with article 254 (2) of the Constitution 01 India. 

(c) Does not arise. 

[Translation] 

Environmental Education 

·608. SHRI TARUN GOGOI: 
SHRI SUNDER LAL TIWARI: 

I 

Will the Minister of HUMAN RESOURCE I 
DEVELOPMENT be pleased to state: 

(a) whether there are no proper facilities lor Imparting i 

environment related education In any 01 the Universities 
01 the country; 

(b) il so, the reasons for not including the 
environmental related subjects in the educational 
curriculum in the country; and 
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(c) the steps proposed to be takan in this regard? 

THE MINISTER OF HUMAN RESOURCE 
IEVELOPMENT, MINISTER OF SCIENCE AND 
·ECHNOLOGY AND MINISTER OF OCEAN 
IEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
:) The Centtal Govemment and the UGC have taken 
everal steps for imparting anvironment related education 
, Universities. Some of the steps taken In this regard 
Ire as follows:-

• UGC advised Universities, in 1994, to Include 
componenta on environmental education in 
existing course. In Natural, Phylical and Social 
Sciences, Humanities and Language. to 
promote awareness about environmental isauea. 

• The Commission also requested Universities to 
introduce environmental education as a 
compulsory component of the Foundationl 
Language courses at the under-greduate level. 

• UGC has been providing financial assistance to 
selected universities/colleges for introduction of 
opIionaJ special paper on environmental sciences 
at Post-Graduate level, and promotion of 
research projects In this subject-area. 70 
Universities and colleges have been assisted 
under the programme so far. 

• The Commiaaion has approved proposals of 
certain selected colleges for introduction of 
vocational courses related to environment at the 
first-degree level. 

• The Commission has circulated model syllabus 
to the universities for Incorporation in the regular 
academic programmes of environmental 
sciences at the under-graduate leVel. 

"English] 

Technical InatltutlonaIVocatlonal School. 

*609. SHRIMATI HEMA GAMANG: Will the Minister 
)f HUMAN RESOURCE DEVELOPMENT be pleased to 
;Iale: 

(a) whether the tribal areas in the country do not 
,ave sufficient number of vocational schoolsltechnical 
nstitutes; 

(b) If so, the number of proposals received from 
Orissa and other States for the setting up of new technical 
Institutes/vocational schools in the tribal areas; 

(e) the action taken/propoaed to be taken by the 
Govemment in this regard; and 

(d) the fresh Initiatives taken/proposed to t>e taken 
to encourage young and talented tribal entrepreneurs to 
take up industrial ventures with special financial package 
for the purpose? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(d) Under the CentrallY Sponsored Scheme of Vocational 
Education at higher secondary level, 8% of the Plan 
budget is earmarked for tribal areas. The courses In 
schools are sanctioned on the basis of the proposals 
received from the States. Under this Scheme, 6519 
schools throughout the country and 231 schools (924 
sections) in Orissa were sanctioned vocational education 
courses upto March, 2000. No proposal was received 
from Orissa during 1999-2000. From eight oliler States 
proposals were received that included tribal areas also. 
The Gov!. is strengthening the Vocational Education 
Programme In schools, with special thrust in tribal areas. 

Aepre .. ntatlon to NAt 

*610. COL. (RETO.) DR. DHANI RAM SHANDIL: 
SHRI SURESH RAMRAO JADHAV: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government propose to give 
representation to Non-Resident Indiana (NRls) in various 
decision making forums including Parliament of India; 

(b) If so, the details thereof; 

(c) the specific steps taken/proposed to be taken to 
formulate a definite policy on the overseas Indians 
contribution to the country's development; and 

(d) the steps taken 10 establish a research centre for 
systematic and detailed study on the People of India 
Origin (PIO)? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) No, Sir. 

(b) Does not arise. 

(c) The important measures taken from time 10 time, 
under the NRI Investment Policy, to promote the overseas 
Indians' contribution to the country's development include:-

f. 
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I. Director Inveltment evenuel 

(i) 100% investment under automatic route, subject 
to negative list, housing and real estate 
development sector in specified activities, air taxi 
operations/domestic air transport operations, sick 
industries, hospitals, shipping etc. 

(ii) 51% investment in non-Annexure-III 
manufacturing industries, other than the listed 
compenies as against the earlier 40% scheme. 

(iii) Subscription to new Issues of equity shares, 
convertible debentures conforming to SEBI 
norms, upto an aggregate limit of 24% of the 
public issue. 

(iv) Upto 40% investment in the Banking sector. 

(v) Investment in Public Sector Undertakings Bonds 
on repatriation basis, and in Domestic Mutual 
Funds floated by public and private sector 
entitled either on repatriation or non-repatriation 
baSIS. 

II. Portfolio Inveatmenta 

Permission to invest in shares and debentures 
through Stock Exchanges, subject to 5% individual ceiling 
and 10% aggregate ceiling in the issued and peid capital 
of the company. This can be raised to 24% if approved 
by General Body resolution 01 the company. 

III. Bank Deposita Schemel 

Facilities such as Non-Resident (External) Rupee 
Account, Foreign currency (Non-Resident) Accounts 
(Banks)-FCNR (B) Accounts, Non-Resident (Ordinary) 
Rupee-NRO Account, Non-Resident (Non-Repatriable)-
NRNR Rupee Deposit Scheme, Non-Resident (Special) 
Rupee-NRSR Account, etc are available to NRls. 

IV. Improvementa In Procedurel 

Procedures have been simplified to attract NRls in 
different sectors e.g., FIPB approval time limited to 30 
days, two stage RBI approval mechanism for allotment in 
primary issues substituted by general permission etc. 

(d) There is no such proposal before the Government. 

Meeting on NaxalHe Problem 

·611. SHRIMATI JAYABEN B. THAKKAR: 
SHRI K. YERRANNAIDU: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government have convened 
meeting on naxalite Infested States on 04.04.2000 to ta 
stock of the Internal security situation; 

(b) if so, the outcome thereof; and 

(c) the Impact on the situation after the formation 01 
the coordination committee in the Ministry? . 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI): (a) and (b) A meeting of Chief Ministers 01 the 
States affected by left wing extremism was convened or 
4.4.2000. In the meeting, It was agreed that while the 
Centre would continue to extend all possible assistance 
to the Stat .. In Intelligence sharing, security relRtee 
expenditure, training needs of police personnel, etc., the 
Statea concerned must continue their efforts towarde 
focussed Inter-State coordination, ground level intelligence 
gathering, In-depth analyals of problem areas, greatel 
thrust on all areas of reeponaIve administration Including 
placement of very dedicated and sincere administrative 
hands in trouble prone areas, socio-economic development 
to cater to the needs of the poorer segments of the 
population and redressal of people', grievances. It was 
aiso agreed that police forces of affected States should 
undertake joint operations. 

(c) The Coordination Centre was set up in June 1998 
compriSing the Union Home Secretary and the Chief 
Secretaries and Directors General ot Police of the affected 
States. The Coordination Centre continues to assist the 
States and monitors the situation periodically. The overall 
law and order situation is under control. 

Inveatment In Science and Technology 

*612. SHRI CHANDRA SHUSHAN SINGH: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) the details of G.D.P. being spent on strengthening 
the Science and Technology infraatructure in the country; 

(b) whether the present level of investment of G.D.P. 
in the Science and Technology is inadequate to meet 
the requirements of this sector; and 

(c) if so, the steps taken by the Government in this 
regard? 

THE MINiSTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The 
Plan allocations for Science and Technology (S&T) sector 
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has been steadily increasing for different Five Year 
periods. The Plan allocations made for S& T sector for 
Ninth Plan has risen to Rs. 25,529 crores as compared 
~to Rs. 8.264 crores for Seventh Plan to strengthen SIT 
; infrastructure in the country. • 

Comparative statistics of Research and Development 
'(R&D) expenditure in different countries is maintained es 
. a percentage of Gross National Product (GNP). As per 
I the latest official statistics, the R&D expenditure as a 
percentage or GNP for India is 0.66% during 1996.97. In 
absolute tenns India's R&D expenditure has increased 
over the years from Rs. 3974 crores in 1990-91 to 
Ra. 8340 crore In 1996-97. This official statistics does 
not include the expenditure Incu"ed by the entitles 
including buSineas houses and companies which have 
not applied for recognition by the Ministry of Science and 
TedvIoIogy. 

(b) Yes, Sir. It is considered as Inadequate, 

(c) The Govemment has been strengthening S&T 
infrastructure through various support measures and fiscal 
incentives. The Prime Minister during his inaugural addrees 
at the 87th Science Congress in January 2000 has made 
a statement that investments in R&D would be Increased 
to 2% of GOP over the next five years. The Finance 
Minister in this regard has announced in the Budget 2()()()' 
2001 two New Initiatives for SIT-New Millennium 
Technology Leadership Scheme and Technology Vision 
Projects. 

Eighth Schedule 01 Conatltutlon 

*613. SHRI ANANT GANGARAM GEETE: Will the 
Minister of HOME AFFAIRS be pleaaed to state: 

(a) whether the Govemment propose to constitute a 
. High Powered Committee for considering the proposals 

to place the various regional mother tongues In Eighth 
Schedule of the Constitution; 

(b) if so. the details thereof; 

(c) the criteria laid down for th~ purpose; and 

(d) the time by which the Committee is likely to be 
set up? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (d) There is a proposal under 
consideration to constitute a High Powered Body for 

I evolving criteria for inclusion of any or more languages 
in the Eighth Schedule to the Constitution of India. 

Setting up of PeIrocheInICilI Complexea 

*614. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the Govemment have decided to set up 
three new petrochemical ,complexes jointly with the 
multinational oompanies; 

(b) if 80, the details thereof, Iocation-wiee; 

(c) the details or States who have shown their intereet 
to set up such complexes; and 

(d) the extent to which the Public Sector Units are 
likely to be involved in these joint ventures? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) and (b) The possibility of 
setting up mega chemical industrial estates for chemical 
and petrochemical units is being explored. No location 
has yet been identified. 

(c) Govemment of India had invited proposals from 
the coastal States regarding setting up of Mega Chemical 
Industrial Estates. The State Govemrnents of Weat Bengal, 
Andhra Pradesh. Gujarat, Ori .... Tamilnadu. Kamataka. 
Kerala and Maharashtra have shown interest in this 
regard. 

(d) While the financial mechanism for the development 
of such estates is yet to be worked out, no involvement 
of Central PSUs in developing such estates is 
contemplated. 

Fenlbliity Study Report 

*615. DR. JASWANT SINGH YADAV: Will the 
Minister of URBAN DEVELOPMENT be ple88ed 10 state: 

(a) whether Japan Intemational Co-operation Agency 
and National Capital Region Planning Board have 
submitted a feasibility study report regarding the existing 
road network connecting the National Capital Region; 

(b) H so, the details thereof; and 

(c) the action taken by the Govemment on the 
recommendations of the said agency? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAGMOHAN): (a) and (b) ~ Capital Region Planning 
Board had requested JapM International Co-operation 
Agency (JICA) to undertake feasibility study for Panipat-
~U~i-Ghaziebad-Meerut EJcpreaawaye. However, keeping 
In VIeW the financial constraints, JICA had agreed to 
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undertake the feasibility study for the following portions 
aggregating to 80.75 kms. length:-

(I) Kundli-Ghaziabad Section 

(ii) Ghaziabad-Meerut Section 

The Study team has completed the feasibility study. 
The final report is expected to be submitted during this 
month. 

(c) Question does not arise in view of replies to 
parts (a) & (b) above. 

Policy Review Commltt .. 

"816. SHRI R.L. BHATIA: 
SHRI ABDUL HAMID: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the high powered fertilizer policy review 
committee has submitted its recommendations; 

(b) if so, the salient features thereof; 

(c) whether the said committee has recommended 
adoption of Long Range Average Cost (LRAC) method 
instead of the existing unit specifiC retention prices method 
for determining the price of fertilizers; 

(d) if so. the details of the LRAC and the advantages 
of adopting this methodology; and 

(e) the details of options under LRAC being worked 
out? 

THE MINISTER OF CHEMICALS AND 
FERTILIZERS (SHRI SURESH PRABHU): (a) and (b) Yes, 
Sir. The salient features of recommendations of High 
Powered Fertilizers Pricing Policy Review Committee 
(HPC), set up by the Govemment in Jan. 1997 under 
the Chairmanship of Prof. C.H. Hanumantha Rao are in 
the enclosed statement. 

(c) and (d) HPC has recommended that a Normative 
Referral Price (NRP) be determined based on Long Run 
Marginal Costing (LRMC) method for the existing units 
for the purpose of arriving at subsidy to be paid on the 
sale of fertilizers within the notified ceiling Farm Gate 
Price (FGP). Committee has further recommended that 
the ex-factory NRP for urea be fixed at Rs. 6050 PMT 
and for DAP at Rs. 11900 PMT as on 1.1.1998, and at 
Rs. 6500 PMT and Rs. 12800 PMT respectively, alter 
including dealers margin and average freight. In respect 

of urea units using feedstock other than nalural gas, thE 
Committee has recommended the feedstock differentia 
cost reimbursement (FDCR) to the tune of Rs. 1750 PM' 
and As. 1300 PMT of urea as on 1.1.1998 for fertilize 
units using naphtha/coal and FOILSHS respectively for i 
period of five years. The HPC has cited follow,"~ 

advantages of LRAC based methodology. i 
I 

(i) costs are objectively assessed a priori and no 
influenced by managerial or operationa 
deficiencies of individual units: 

(ii) costs are assessed to normative levels 0 

efficiency; 

(iii) the impact of state-of-art technology in relatior 
to costs and efficiencies are given dUE 
weightage; and 

(Iv) ensures greater equity es between producen: 
and consumers, by giving due conSideration te 
current costs and ironing out the effect of thE 
lumpy nature of investments in high capita 
intensive industries. 

(e) The Govemment is in the process of finalising ~ 
New Pricing Policy based on the recommendations o· 
HPC. 

St.tement 

1. The High Powered Fertilizer Pricing Policy Reviev. 
Committee has made its recommendations on a numbel 
of issues conceming the fertilizer sector. It has dealt witt 
important issues relating to the pricing policy, subsidy. 
creation of new capacities and removal of controls etc. 
The following are among the important recommendations. 

2. The unitwise retention price scheme bE 
discontinued. It has sugQested that normative referral pricE 
(NRP) may be determined for the existing units baset 
on the Long Run Marginal Cost (LRMC) method fOI 
arriVing at the subsidy to be paid on the sale of fertilizerE 
within a notified ceifing farm gate price. It has 
recommended that fertilizer units using naphtha and fue i 
oiVLSHS as feedstocks should be given the Feedstoc~ I 
Differential Cost Reimbursement (FDCR) for a period 01 
5 years during which they should switch over to LNG. Ir 
so far as new units are concemed, a guaranteed price 
for a period of 15 years of production may be announcec' 
by the govemment well in advance related to LRMe 
principle for projects based on most efficient feedstock 
and operating on attainable efficient norms. Subsidy 0" 
complex fertilizers, low analYSIS fertilizers and SSP should. 
be derived with reference to their nutrient contents. 
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3. The Committee has observed that import parity 

prices do not serve aa a dependable guide for domestic 
investment decisions because of the high degree of 
volatility observed by them. Any polley framework 
recommended for the urea Industry should prove stable 
and recognize Its strategic nature in the context of food 
security The Committee has accordingly called for a 
positive policy to attract new investment and thereby 
ensure that over a period of time the level of self 
sufficiency already reached Is not eroded to unacceptable 

. levels. Policy prescriptions for the future should take note 
of whllt is the minimwn level of self sufficiency that the 
country should adhere to over the years in respect of 
this critical input for agriculture. 

The Committee has also suggested that fertilizer 
: industry should assume a more dynamic role in 
, propagating use of Improved kinds of fertilizers like super 
, granulated urea, liquid fertilizers etc for which there is no 
. incentive under the RPS and that it should also 

concentrate on developing adjacent and compact areas 
~ to increase fertilizer use through a comprehensive package 
. of services. 

4. It has also recommended setting up of joint 
ventures abroad near sources of abundant availability of 
feedstock as a matter of policy in the coming years, 
given gas shortages in India and growing demand for 
fertilizers. 

5. The import of urea may be cenalised for a period 
of five years and existing industry be protected from 
dumping of fertilizers. 

6. Allocations under the Essential Commodities Act 
for movement of fertilizers and equated freight scheme 
may be discontinued from Rabi, 1998-99. ECA allocation 
may be made only for notified scarcity and remote areas 
and in other emergent situations. 

Seminar on Indian System of Medlclna 

*617. SHRI RASHID ALVI: 
SHRI SHIVAJI MANE: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether CII and Department of Indian System of 
Medicine and Homeopathy have co-hosted a seminar on 
·Challenges for Indian System of Medicine & Homeopathy" 
at New Delhi recently; 

(b) if so, the steps suggested at the seminar to 
encourage the Indian System of Medicine and 

I Homeopathy: 

(c) the reaction of the Govemment thereto; 

(d) whether the Govemment have decided to set up 
a Medicinal Plant Board to promote the trade of aforesaid 
medicines: and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T . 
SHANMUGAM): (a) Ves, Sir. 

(b) The steps suggested Include setting up of 
Medicinal Plants Board, involvement of Indian System of 
Medicine and Homeopathy In primary health care, 
introduction of basic principlee and concepts of ISM&H 
curricula of MBBS, standardisation of drugs and quality 
control. The Industry agreed to start ISM&H dispensaries, 
grow medicinal plants and introduce Yoga ill their 
establishments. 

(c) The Govemment have welcomed the suggestions . 

(d) and (e) The Govemment have proposed to set 
up a Medicinal Plants Board to coordinate all matters 
relating to medicinal plants including conservation, 
cultivation, marketing, research and export. 

Problems Faced by Drug. and Pharma Sector 

*618. SHRI ANANT GUDHE: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the high level review meeting of Ministers 
of representatives of leading Pharma Organisations was 
held during the first week of April, 2000 to discuss the 
problems being faced by drug industry: 

(b) if so, the details thereof; 

(c) the suggestions made and decisions taken in the 
said meeting: 

(d) the details of action plan worked out for the 
implementation of decisions; and 

(e) the likely impact of the New Pharma Policy in 
the New Millennium? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a, to (e) The Finance Minister 
and the Minister of Chemicals & 'Fertillzers participated in 
an inter-active session on April 4, 2000 with 
representatives of the pharmaceutical industry. Members 
of the industry outlined its status and put forward 
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SUggBstioll8 for encouraging the growth of the industry. 
for facilitating and promofing R&D 88 well as for reducir,g 
the extent of regulation of prices of drugs by the 
Govemment. Decisions regarding such suggestioll8 are 
taken by Govemment after the usual process of inter-
ministeriai cOll8ultations. Now new drug policy has been 
announced by the Govemment. 

CBSEIICSE Recognition 

·619. SHRI KODIKUNNIL SURESH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have received 
applications from the private educational institutions for 
getting recognition for CBS~ and ICSE courses; 

(b) if so, the details in this regard State-wise; 

(c) whathar any complaints lIave baen received 
regarding the alleged corruption in giving recognition for 
CBSE courses to these institutions; 

(d) if so, the details thereof; and 

(a) the action proposed to be taken in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(e) Application from educational lnatltutiona eeeking grant 
of affiliation are received and proceued by the Central 
Board of Secondary Education (CBSE) and the Council 
for Indian School Certificate Examinations (CISCE) directly. 
Govemment of India has no role to play in this regard. 
Statawise datails regarding number of applications 
received by the CasE and CISCE from private educaIIonal 
institutions are given in the enlcosed ataIement. 

Tha CBSE have informed that only one complaint 
has been received on 27.4.2000 about a particular person 
acting as an agent for arranging CBSE affiliation. 
Chairman, CasE has constituted a Committee to look 
into the complaint. 

Statement 

Statewise details of Applications for Affiliation Received from Privately managed Institutions. 

StatalUT Name No. of Applications RC'Caived 

CBSE CISCE 
Total Disposed Total Diapoaed 

2 3 4 5 

Andhra Pradesh 06 05 10 08 

Alaam 12 06 

Bihar 53 25 26 21 

Goa 01 

Gujarat 05 03 

Haryana 75 37 06 05 

Himachal Pradesh 13 07 04 01 

Jammu & Kashmir 05 .01 

Karnataka 19 09 17 08 

Kerala 113 32 20 16 

Madhya p'radesh 47 04 04 ()( 
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Maharashtra 12 

Manlpur 02 

Orissa 22 

Punjab 45 

Rajasthan 31 

Tamil Nadu 12 

Trlpura 01 

Uttar Pradesh 99 

Arunachal Pradellh 04 

West Bengal 07 

Andaman & Nlcoar 01 

ChandIgarh 02 

Pondicherry 01 

Sikkim 01 

Delhi 19 

Foralgn 05 

ToIaI: 612 

Freedom PI ...... Pen.1on 

°620. SHRI SULTAN SALAHUDDIN OWAISI: WII the 
Minister o. HOME AFFAIRS be pIeaaed to stale: 

(a) the number of cues which carne to the notice of 
the Govemment in regard to drawing of pension by take 
freedom fightera during the last three years, State-wise; 

(b) whether freedom fighters pen.lon scheme I. 
always open and people can apply even now; 

(c) If 10, whether the Government propose to 
announce the dead line for applying freedom fighters 
pension; and 

(d) " eo, the total annual expendItura being Incurred 
by the Union Government on the pension of the freedom 
fighters at present? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) Complaints are received at tme. regarding 
drawal of freedom fighters' pension by ineligible peraona 
on the basis of IlD'niaaion of falae InforrnationIdocumenta, 

3 4 5 

09 07 05 

01 

10 15 07 

06 11 08 

17 01 01 

03 01 01 

33 52 42 

04 35 29 

02 01 

01 

05 01 01 
02 

ToIaI: 222 Total: 211 Total: 157 

etc. Such complaints are duly examlnad and enqulrad 
Into. Pension is cancelled in thole caaea In which the 
complaints are found to be true. State-wiae details of the 
number of C8I88 in which pension was caneened during 
the last hree years are given below: 

State No. of c .... 

Andhra Pradesh 8 
Bihar 18 
Karnataka 1 
Kerala 1 
Maharaahtra 3 
Manipur 35 
Oriua 2 
Punjab 5 
Rajeathan 1 
Tamil Nadu 2 
Uttar Pradesh 2 
West Bengal 1 
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(b) Yes Sir. 

(c) There is a proposal to close the scheme for grent 
of freedom fighter's pension. 

(d) The expenditure incurred by the Central 
Government on grant of pension to freedom fighters during 
the year 1999-2000 wu Re. 188.32 ClOre, approximately. 
This was in addition to the expenditure Incurred on other 
tacilities available to freedom fighters such as free railway 
pa888s and medical treatment, etc. 

ArM Coverad Under COHS Dlepenury 

6540. DR. (SHRIMATI) SUDHA YADAV: Will the 
Minister of HEALTH AND FAMilY WELFARE be pleased 
to state: 

(a> the date on which the area covered under CGHS 
diepensary No. 73, Gurgaon was up dated last; 

(b) whether the Central Government Employees living 
in townalvillages around Gurga:)n and working in Delhi 
are being provided medical facilities through this 
dispensary; 

(c) if so, the details of such vlllagesltowns; 

(d) whether some of theae villages have been denied 
this facility; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRI N.T. 
SHANMUGAM): (a) As per available records, there has 
been no change in the demarcation area of CGHS 
dIsPensary No. 73, Gurgaon in the recent past. 

(b) and (c) Yes, Sir. The CGHS Dispensary, Gurgaon 
covers the following areas:-

"Babal Kadipur, Marla and 4 Marla, Shlvaji Nagar, 
Daultabad, Bhanwapuram, Anand Swarup Nagar, 
Bhimgarh, Urban Estate, Sector 4 and 7 village GUrg&oo. 
Krishna Colony, Bank Colony, Shiv Pur, Bhim Nagar, 
Madanpuri, Jyoll Park, New Colony, Subaah Nagar, Arjun 
Nagar, Prat8p Nagar, Mianwall Colony, Sadar Bazar, 
Police Lane, Housing Board, Power Housa, DlF Colony, 
Industrial Estate, Jaguppura and VlUage Jharasa. 

(d) and (e) The village which are within the 
reasonable approachable dletance have already been 
covered under the demarcated ..... of CGHS cfl8p8l1S8ry, 
Gurgaon. However, the employees who reside outside 
the CGHS covered areas can avail of medical services 
under CS (MA) Rules, 1944. 

International Development Re .. rch 
Centra Funded Projecta 

6541. SHRI P. MOHAN: Will the Minister of SCIENCE 
AND TECHNOLOGY be pleased to state the complete 
details of the International Development Research 
Centre (IDRC), Canada funded projects functioning! 
Functioned during the last ten years in various parts of 
the country? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI) 

The complete details of the Intemational Development 
Research Centre (IDRC), Canada funded projects 
functloningl'functloned during the last ten years in various 
parts of the country is as per statement enclosed. 

Status of IDRe projects Since Janual}' 1990 Till March 31, 2000 

Date & Vear Name of the Protect and brief Descrlpaon Recipient's Name Address Amount of Status 
Grant 

2 3 4 5 

18-Jan.80 lnIannatian and R..rch CIIIII8 on CImIIa ~ aI Ta Energy ~ InIIIMe $181,750 . Ooaed 
g....r- gil emIIIIona IIld \he impact aI dIIeI8nI _Il0l 
01 climate change. 

llh/an-90 Coal worldngl (1ncII)-Io dMIop • comprahlnlive gaop/IyICIl MIniIg ~ and ....... rgIceI $325.500 Ctoeed 
appIOICh for deIInIItion ai' abcIoncIaned caIartae InstiUt aI IncIa 
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roJan-90 Bamboo Mat Board (IncIa)-Phase I-wi dMIop low oosIIIow input Indian Plywood Industries R-m $18t,605 Closed 
technologies using bamboo and axpInd lie bamboo mal weaving conage InstiIlAe 
industry and bring Income to till rural pool. 

31.J1n-90 Improving FIIIIity Wallall Services (Inda)- 10 deI91 and 1851 • pillMlllll Indian irWIiUe 01 Managemenl, 150,200 CIond 
syslem using lui participation 01 !he PHC doctors and ~ personnel, and Ahmedabad 
laking inlo IICCCU1I local concIIIons and needs. 

09-Feb-90 Vilage Inlormation CenInIa (Inda)-wil buill on VIC c:oncapI by lesting a Manipal InciJsIIIII T lUll $127,240 CIoaId 
muhimeda model lor delvery 01 deY8IopmenI inlormalilln 10 IIIe rural 
population Ihrough ealablistlmenl 01 fifty VIC In two dislricls 01 Karnalaka. 

O&-Mar-90 Poverty Altevtation Program and Macro Policies (Incia)-wtII suppor1 case Inslilule of DMIoprnII'II S1ucies, Madras $44,680 Closed 
sludies 01 poverty aIIMation progruns in l1l'i slat. 01 !he COIIlIry 

16-Mar-90 Unreguilled HousiIg Sub-Markel in Ahmedabad (IndaHo doarnenl Ahmedabad Siudy Adion GIoup. $37,~ Closed 
processes Inher8nI In Ihe operations 01 !he \llraglAaled housing sub-
markel in the ciIy 01 Ahmedabad, Incia. 

22-Mar-90 Discrimination and Gender (India)-IO expIora !he legal r~ 01 NabonII Law School 01 India $55,365 Closed 
gender equality 

11-Apr-90 Weaning Practices (India)-Io identify oppor1uniI1es lor impromg cIIikI Food and Agric:IAIure organiSllon 01 !he $30,091 Closed 
leeding prattic8s WiIhin !he conIexl 01 local erMrunnenI; Unilld Nations. WOIId Food Program 

19-Jun.90 ~oIoresIry (India)-IO develop IUSIainabIa agroloreslry or models suilable Indian Council of Agricuhural Research $370,000 Closed 
10 Btlldelkhand conditions, UBing approaches and melhodologies 
des9Ied In cooparaIlon willi ICRAF. 

22-.l1li-90 Nulrition in Urban Shins (India)-Io develop strategies and ir~erventlons Shraemlli Nalhibai Damodar Thakersay $317,550 CIOI8d 
for ramedial aelton within !he existing sarvioas. WomIIl'S univerIiIy, Maharuhlra 

22.J\J1-90 International Small-Scale Mining InfonnatJon Syslem-IO IIfIIaIIIish an Nallonal Institula 01 SmaH Mines 5355.959 Closed 
inlemational information system and a national information system lor India 

0S-JuI.90 Women and Social ForISIry (Inela)-anaIyze social Ior8Itry programs In Sociely lor Participalory Research $31,870 CIOI8d 
Orissa and Madhya Pradesh. In AsIa 

21-Aug-90 Informal Sector in an Urban Eoonorny (1ncIa)-lo tIIderIake a survey 01 Institule 01 Developmenl Studies, Madras $18,809 Closed 
informal sedor eslabIishmenIs in Jaipur willi a viIw 10 drlwing a 
poIicy-lrame to in.".. and assiII IheaI 8IUIprtIea. 

12-0cI-90 Indian Deficiency Control (India)-to deIermine !he pnwalence 01 100 in Shraemlli Nalhibai Damodar Thakersay $38,479 Closed 
two '11 risIc" populationS; women 01 reproductive age and adolescents in Women's UniversHy, Maharashlra 
boIh lhe sIIIIIs of Bombay and in dislrlcIs 01 AmllVlli and DhuIe. 

18-0cI-90 Oilcrops Training Prograrne-Io upgrade 1he knowledge and r-.rch IIIiIIs Govind Ballabh Pam Urwersity 01 $95,000 CIOI8d 
on the problems rallied to produdion 01 oI\crop8 from cIseases and pels. Agncullure and T IChnology. Thamlnldu 

AgrIailurai University 
1~-90 TlAlerculosis Control (IncIa)-will1ludy !he CIUI8S 01 llilull 01 Foundation for Rasearch in Community $198,040 Closed 

IubercuIoais control programs In MahIruhIra Stale and develop HeaIIh 
racommendallons. 

23-Oc:t-90 Toward Locale-Spacilic Environmenl8l Education-Phase I -WIll fund !he Cent.. for Environmenl Education 1139,500 CIOI8d 
pilot lesling and evatuation 01 !he 8'fSI8III II two CEE regional cent,... 

()9.Nov-90 Community-baaed Menial Heallfl Rasearch (India)I-Projed will develop Shlzopllrenla Rasearch Foundation $99,560 CIOI8d 
and evaluale a model program for the management 01 psycosoclal and 
menial health problems In IIIdesarvad nnJ comrnunlies 01 Thriuporur Block. 

1 SoNov-90 Nulritional Surveillanoa (India)-wIII develop nutritional surveillance model, Indian Council 01 MecicaI Rasearm $204,000 CIOI8d 
using indicalOlS which proxy to nutriIIon and simple, last and inaxpanaNe 
10 coIllet. 
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2OoNw-8O Allan Small R....... WormIIIan CenInI {ASRIC)-wII IIIIbIIh AeRIC IndIn Ccud III AgIkUIurII ""-dI rn.4S0 Qoeed 

u eupport Inn 01 SRUPNA lor naIIorwI liliiii IIIIIi1InI PRlIJIIIII 
in IIIe raglan. 

27-NoY·90 MlrIIeI ~rt:h on the utIIzation to MInIgament tnIonnIIion In tnda- IndIn ntIUe 01 .... ..-., $57.000 Qoeed 

to IIIow IMIIgIIIIlIIII 1nstIM. to coIIIboratt In IDCUing I ndonII-tMI AhImdabId 
IUIV8Y to __ IIIe IndIn mllQl lor InforrnIIIon procU:ts IIId .me. 
on 1I1IIIIgIIIIII'. 

26-NoY·90 tntant MoI1aIIty in South ~ra (lncIa)-to IIIdertak8 IIudy to lCCUIIIeIy KIIIIIba MacbI CuIIga te4.'" Qoeed 
__ Infant mor1dty and the ladora InIMncIng • In cIIhnnt pallll 
01 the country. 

()6.Otc·90 Bamboo (Indla)-Phue 11-10 dMIop ~ to _ bamboo KIIIII FcnaI ...... $158,580 (bad 

stocks using modem rllOUrte Irwentory rnIIhodI. 

()6.Otc·90 Rattan (1nGa)·Phase lI·wlD lIXIend the -..omIt "'""Y. gennpIaon KeraIa Fwwt ...... '158.220 Qoeed 

coItedIon, and SIucIes on lIIIIomicll, pIIyIicII end rnec:hInIcIl praparIeI 
to rattans from southern Inda IncWng .. AndiInwI & NIcober Islands 
and northeulem IneiI. 

l&-J1n.91 FruH TII88 (lncia)-develop modIIII 01 WIIIIIInd dMIopmenIlor B/IagIvaIIMI a.tIIbIe TIIIII 1300.000 Qoeed 

pouIJIe replication. 

l&-J1n.91 0IISMds Technology Transfer PIckIgt-Ior ~ the TIIIIInIckI AgrIcIAnI ~ S83.740 Qoeed 

fann.,. to grow mora oII8eeds. 

22..J1n.91 Impad 01 TekMIkJn Adwrti8Ing on the Value, AttItudeI end AIpirItIonI. InallUI lor ScientIIc Rearch and $22.570 CIaaad 
to examine IIIe IWtIe domInIItIon teIIvtIIon acIvarttIIng hie on dIJIIning ComrIu1k:ation 
reaJity and lIctItilg lifestyles and valuaa 01 dlIIdran from lIfIerent 
sodo«onomlc bIdcgrwlds. 

~91 HealIh EGIadIon 'TlIroIq1 'QlIId to FamIy' In Rural MIhIrIIhtra Set .. 81th G.s. MIIcIcaI CoIaga and K.E.M. $7.460 Qoeed 

wi! study the conc:ep 01 "CI1IcI-to FMIIy" In • rural set -up with a currtc:Wn HoIpItaI 
IrashIy daIIpd bIIId on the Information needs 01 the vtIIge COIMIII1Ity 

~F1b-91 Acc.s to InIormatIoo-to aupport a study 01 the iIauIs rallied to the eor- EGIcIIIan and .,4(15 QOIId 

Right to information, public debita and participation In praparation 01 ~Centnt 

Acc.s to Inlonna1lon BI 

12·""r-91 Goat and Sheep Feedng (1ndIa)-"'- 1!-wI Iddr1II8 the \III 01 law 0lIIcI IIId Soc:iaI WthN Soc:IIIy $185,070 CIoaId 
COlI cIetI; economic IVIIuation; IIId the ImpId of .".. Intervention In 
on-fann activftlel. 

1&-Mar·91 Sam~Arid Tropical Cmpa lRormation Services (SATCRIS)-Pha 11-10 inIImItIonII Cmpa ""-dI ...... 1132,105 CIaaad 
build upon the It~ 01 Phae I by Itraugthaliing the ability 01 the lor Seml-Arid Tropice 
ICRISA T IIIb:entre In Marney to _ UIIIII with the InfonnIIIon 
they IllQUlre. 

26-Mar·91 CommunlcatiOl1l • Jatru" for Womtn Sanghlrnl DeveIopment-iO Deccan DMIopmInt SocIIty $24,015 QOIId 
determine which __ ca., be belt ~ by a JaInI to 
meet women's needs. 

O&-Apr·91 Sebaclc Acid (Inda)-PhaM I~to Improve the lIborItory procIII and ShrmI Ir1IIituIe for IncMtrIII "-rch 1153,540 QOIId 

scafe H up to pIIonl plant IMI. 
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I&-Apr-91 HeaIIh Communication Behaviour 01 Rural Womllll-to analyse the health National Council 01 Development $10,883 Cloeed 
commurication behaviour of women from eastem U.P. and Bihar Communication 

08-May·91 Women's Land Rights (China)-to examine aldo ralcon m the country DISHA (Trust) $50,680 Closed 
during the past 40 years, and will IoaJs specifically on the extent 10 
which women havo acqLired land IifI1ts lIS a ntSUI 01 land recistribution 
policies enaded atter 1949. 

19·Jm,91 Rent AHordabilily lor Squatter Households (inciarto assess the rent Centra lor H""an SelUemenls $68,540 Closed 
allordabitity of households Ul Incia wtich ara squatting on pIiIIic and International 
private land. 

2s.J\11,91 Sustainable utiization 01 Natural Resourt:8S in the Jhabua District-lo Nattonal Centra lor Human Se1ttement $136,840 Cloeed 
study options lor sustainable ~valihood patterns with the aim to raclain and Environment 
the ecoIogicaUy deteriorating natural 19SOUrt:8S. 

~91 Mixed Fibre Processing and Spinning EqLipmanl (India)-to downsize to Appropriate Technology Developemnt $85,t42 Closed 
vIIage level technology so that mixed fibres yam and labrics can be Association 
produced by cottage spinners and weavers to sustain and Increase 
employment. 

16-J1j.91 Determinants 01 Infant MoIIaIity-1O examine the undertying Iaclers thai Maharaja Sayajirao University 01 Baroda $89,000 Closed 
ailed inlanl mortally in varying aJlUI8I in two Incl8n Slates of Gujaral 
and Maharashtra. 

~91 Use 01 Fly Ash in Cement (Incia)-to investigale a rnlllhod 10 use ny ash Shriram Instrtuta lor Industrial Rasaarch $180,950 Closed 
lrom ooaJ basad power plants es raplacemenl lor day in manuladUre of 
portland cement. 

31-Jtj.91 Women in the Health Delivery System (India)-undertake analysis 01 Foundation 01 Organisational Research $2t,039 Closed 
soci<HlCOllomic and motivational faders inftuencing wornlll in the heaIIh and Educalon 
profession. 

14-Aug-91 Vrtamin A Onsse (Inciara IlI8Sibilrty study 10 evaluate the green leafy New Hope Rural Leprosy Trust $91,479 Closed 
vegetable (GL V) es sirge food source 01 vrtamin A in the diets 01 
young children 

17-0d-91 Conjunctive Use 01 Waler Resources in Deccan Trap (Incia)-wi11 develop BAIF Developmenl Research InslrtUle, $384,892 Closed 
methodology 10 identify and exploit the surface and groundwater rBSOUrteS Pune 
In Ihe baseftic area. 

2&-Nov-9t Participation Rate of Tribal Women in Rural Employment and Poverty Cenlra for Communicelion and Action $11,005 CIoSfId 
Aleviation-concilcl survey to assess existing status of tribal women, lheir Research lor Rural Development 
reprodudive choices, power 01 decision making etc. 

2&-Nov-9t Meat Handling System (India)-Phase lI·wili experimenl wrth Improved Central Leather Research Institute $241,980 Activp 
handling praclices and markel siructura lor live animals, red meat, 
and by-proclJc\s. 

lJ.Mar·92 Coastal Agrolorestry (Incia)-The prnjed wiU develop natural resources M.S. Swaminathan Research Institute $74,560 Closed 
management methodologies, which will help 10 link ecological stability 
of coastal ar99S and bvelihood security 01 the coastal communities. 

31-Mar-92 Training Scheme lor Communication Researchers at the Mass Jamia MiIHa Islamia, New Delhi $55,739 Closed 
Communication.· This projec! wdl support a training program lor 
communication researchers 10 impart field worll skiMs and creale a 
reservorr of Irained field woriter.:. 
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NIdIan Educdon for YOIIIII Wonw1 (Inda~ II-llil p!IIjecI wi 
IVIIIaII 1he 111_1111_ aI .. I**I1IIII1II dIIIvIry syIIIm b'f 
rneaaIIIng lie chInge In 1he rMrNon aI 1IIIIIIII In cert*I c:rIIk:II __ 

PsychosociII SIudy 01 aIiIcI HIIlIh (Inda)-The p!IIjecI limed II 
InveIIIgIIing 1he II1IIudI8 IIld bIIIIvIour aI ~ heIIIh IIIIIkInI 
IIld camnuoily IIIIIIUII which atIac:t III dIIIhiIIy aI ... hIIIIh 
inIIMnIions In MIcI1yI PIIIIIIh IIId TamIIna..,. 

FiIc:II RaIonn IIId SIIUdInI Q1ange. In thi& p!IIjecI ~ In 7 
counIries will analyze pal IIld lulull fiscal retonns In IhIIr own CCIIIIbtIa. 

Social and nahnf fIIOUrtes UII In West Bangal-Io IIKIenItIIId Iht 
InIIiaIIvII IIld knowIecIge syaI8m 

Evaluation 01 Intra-CIty Decanllalization (Indla)-The projICI will IVIIuaIa 
the Impact 01 decenlnllized dnInIsIraIIva Iystaml on deiIvar) IIld 
cftIzan plrticipaIion In IIva InlerIne.Iate c:iIIIs. 

Meckinll Plants (Indlal-The projecI wit under1Ik, a evaluallon 01 some 
tan widIIy UIId medicinal plants; I8IIc:I IhIIr bast stock; IIIId develop 
austIinIIIIe techniques 10 propagate them. 

ConjlllC1iYe UII 01 WIler lor ImgatIon in Nor1h BIhar (lndal-The p!IIjecI 
wttI attempt to develop 01 conjIrK:tive lniglltion systam in north Bihar 10 
enh8nce agricUtulll procM:tIvIty. 

Him~an Eoo-Rehabilitation-The projecI wi. aim 10 locate IIIId quantity 
damages CIUS8d b'f III oommon land UIII. IDaIS wtI be to dMIop 
socio-economically viable IIIId ecological stable tachnologitl to lllhabllllale 
lend damaged by IhIIIng CIdvation IIIICI mining. 

Geographic Inlorlllation Systam. Bihar-To damonstate GIS lechniques In 
mapping large YOUnes 01 dahl 

EnviIOnment and Rulli TedvIoIogy A..- (Inelal-Phase II. This 
projecI wiU IncnIaSe dsIImInIlDn 01 IIJPIlIPIIaIe IIMIonrnentsly ICIUnd 
rural tedlnologles 10 the rulll popWaIion 01 india through the I1IinIurcament 
01 information ICItvItIes 01 the CDRT and the dMIopmIIII 01 
an InIonnaflon nelwOlk 

R_rch lor Pl'ocb:t daaIgn IIld Test MllrIIattng 01 MIIIraIIng InIonnIIIon-
The prajIcI will daaIgn IIId !ell marklt m ......... Information pnIClIdI 
and 8IMcIs to the target GIIIIJmIrS I... ICIdamIcs IIIICI IXICIMVII In 
buIIra8 IIld mduIIIy. 

3 4 

$178,750 CIaIed 

,,"4 Qoaed 

ViIIIwa IIIIIIII, 1IoIIpur, SIwItirbIn, $84,800 Qoaed 

West IIengII 

National InIIftuII 01 UrbIn AlIens $62,000 Qoaed 

Aryl VIIkIya SIIa. KoIIIkaI $224,180 AcIiva 

Centnt lor Water RIIOII\:8I, PIInI 5245,'73 Adiva 
lhwwIity, ..... 

Sane Commend AlIa Development 1504,769 Qoaed 

Ag/JIM:y, ... , IndI 

IncIIn CoIn:I 01 MIdcII ,...rch $147,240 Adiva 

VIllI MIlIa,. ScianIIIIc RttaIrch S4II8.813 Active 
FOIIIdIIIon IIld untJllllly 01 AIIIItI 
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31·MIy·93 Resources Coasts for Under Nutrition and Morbiarty· The prOjtd Cenlre for Multi·DiSCiplinary 5136,090 Closed 
endeavoured 10 develop a cO'1ceplual frameworil for the econormc analysis Development Research 
of the health and nutn1lOnai problems of :he peopte nf Kamataka in a penod 
01 economiC libera"~ation where concern alXlul negative SOO8I consequence; 
have Increased. 

II·Jun·93 Land Reslr08110n Through Waste Management (UWOAndia)·Researchers Siale Poliulion Cenlro! Board, Orissa $101,716 Closed 
will study Ihe lechnical, economic and social aspects of wasle managemenl 
as a method of retoMg degraded lands 

22-JuI·93 Developmerit AltemallVes InlonnallCS Networil·The project examined !he Development Alternalives Inlemational $330,082 Closed 
feasibility and viabil~y of an independflrll informallcs nelwOrl! relaled 10 
environmenl and with collaborative programs and aclive inlonnalion 
exchange among many of lhem. 

OHug·93 Small Grants for EnVironmental Education-Phase III.·Thls IIIrd. Phase South View Productions 5200,000 CIQse~ 

projed will prOVide conllnued support for awards to provloe1 sUPoort 10 
small, Innoval,ve researcll prOlectS thai seek 10 s:,mula', le~rr :.~q ~nd 

enhance environme~lal awareness dnd education. 

OJ.Aug-93 Small Grants for Environmental EducatlOl'-Phase II.-Thls Ilird Phase Insblute of Economic Growlh 5200,000 Closed 
proled will provide continued support for awards to provided suppOO 10 
small, Innovative reserch prOJects that seek to shmulate learning and enhance 
environmental awareness and educahon 

24-Aug-93 Locate Specific Environmental Eudcalion (India)·Phase II·The prOled will Cenlre for Environmenl Educalion 5130,860 Closed 
further lest and evaluate lhe Environmental Education Bank and exploralion 
into how ~s scope can be expanded. 

02·Sep-93 Technology infonnation systems·JPS India. The projed will promote Ihe JPS Associates Management $257.000 Closed 
Introduction of new technology or the upgrading of eXlsling leChnoiogy in Consuhants 
small and medium size manufactunng industnes. by enhanCing In!' use 1f 
eXlsllllg local and foragn lechnolOgies that are envlfonrntllltally sound. 

3O-Sep-93 Spallal Data Technologies for local level Planning-The p;oject wil support a Nalional Institute of Science, $478,460 ClOSed 
researcll program on Ihe utilization 01 spallal technolOQles for decentralized T ecflnology and Development 
development planning through o"-site tes,,"g and implernGnt~tlon or these Studies. 
lehcnolOQles at the district level In the Haryana State. 

06-0d·93 Developing Modular Technotogy Krts for Fann Women (lndia)-ThiS Prolect International Federation for Wome In 591,310 Closed 
will develop a kil with approxlmalely 50 environmentally friendly appropnale Agncullure 
and resources efficient fann lechnologies for rural women lor long lenn use, 
and lraln lhe existing extension worilers In thar usage. 

03-Nov-93 Indegenous Knowledge and Innovation Nillworil (Global)· The prOjed will Indian instiMe of Managemerrt, $247,170 Closed 
support SRISTI to establish a link between lonnal and redudionist science Ahmedabed 
with holistic or mfonnal sCience undel'ylng local ecological knawtedge syslem. 

26-Now·93 Developmenl of Rural Microenlerprises (India)-The pr~ed Will develop a Development Ahemalives International 5325,000 Closed 
model production and marileling faCIlity at the nalional level for paper and 
other products that is demonstrably sen.financing and envirollmentally sustainable. 

03-0ec-93 Development Displacemenl and Rehabililatlon in Orissa-This prOjed will InstnUle for Socio-Economic $61,730 Closed 
provide an overview ?f feur decades of development-related displacement. Development 
assembling a prOjed relaled dalabase on displacemenls; Identity the implications 
and consequences of displacements on the people affected; reView existing stale 
poliCY on displacement; and recommend changes 10 current poliCY and procedures 
to break the links between displacement and impoverishment. 
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2O-Dec·93 Communlty-based Mental Health Research (Incla) II·Phaee II will develop SchIzophrania Reeearch FOIIldatIan $99,580 CIoIed 
end field test a mental health mllUll that can be uaed by lay voIunteeli 
Blld primary health care workers In idntilying individuals suffering from 
psychosocial behaviroal problems. 

26-Jan·94 Strat. InterI8ntIons for Accelerating the PIce of Decfine In infant Population FoundatIon 01 Incla $194,570 CIoIed 
MorlaHty·thls second phase 01 study win introduce some aJlturally seneitIvG 
IrUMnIion strategies to monHar and raduce the incidence 01 rate 01 
high·rlsk pregnancies and newborns. 

26-Jan-94 SUSIaInabie Land Use Options for ShIfUng CultlvatJon (NagaJand) Neped, Nagaland $480,000 AdM 

31·Jan-94 MonItoring Human Development In India NIIIIonII CcuIdI for ApplIed EconomIc $550,000 AdM 
Reeearch, New DelhI 

31·J~n.C14 Strategies and Financing for Human Developmenl (India) United Nlltlons DIMIIoprnenI S 75,000 AcIIvt 
Program (UNDP) 

09-Felr94 Wood Substl1utes (IncIa)-The project Is to carry out further research to Inda Plywood IndusIrfIIII R-.rdI $148,800 AcIIvI 
enlarge the wood subst~ution polential Clf bamboo mal board thlOllgh Institute, Bangalolll 
development of new value·added products appropriate 10 a wldar range 
of end users. 

24-Feb-94 Coastal Ecosystems (South Asia)·The project will address the Issue of Aurovilla Foundation, Bictlan ChInen $183,457 AcIIvI 
impoverishing coastal ecosystem and empower th8 local communHies and VIsWI Vldyalaya 
govemmenls of the parllcipatlng countries with synthesized information on the 
state of typical segments of coasts 18 wei as tesled technologies to rasuscftate 
the land surface and thus evolve strategy for Integrated management of 
coastal zone. 

09-Mar·94 Urban Malaria In India Tata Instilute of SocIal Sceia118, $44,450 Closed 
New DelhI, Inda 

()9.Mar·94 Policies for Industrial Competitiveness: What India can leam Irom As., The Indira Gandli lnsItIute 01 Development 1248,000 Closed 
project wID examine c1lQ1111stances and policies in seleel AsIan countries, In R-ao 
four sectoral classifications; induslrial policy, lrade policy, finenclal sector policy 
and tunan 18SOUn:es policy. 

18-Mar·94 CD-ROM 01 Allan Information on Health end the Environment·Eight Council of ScIentIfIc and IncMtriII S6S0,OOO Closed 
lnsIIUIons that are owners of major Asian databases and infoomation Reeearch, New DelhI 
resOUrt:88 relating to heaHh and the enYlfOll/llent have agree 10 foom a 
consortium to prodUce the region's earliest CD·ROM in a developmental 
aree that Is considered critical in the Agenda 21 program. 

25·Mar·94 MINISIS Reso)U1C8 Centra (Incia)·PhaS8 tl·Distribution of MINISIS and hs Shreemall Nathlbai Damodar Thakef1lllY sm,780 AttIva 

application in India Women's Universrty, Maharashtra 

25·Mar·94 Sustainable development, environmental security and disarmament· Soclety tor Peace, security and SI50,OO CIosad 
Develop e paradigm of inler regional cooperation. 

OS·Apr·94 Fiscal inatruments lor Water Pollution Abatement (India)· This project will InatHute of EconomiC Growth, $37,517 Closed 
identify feasible fiscal Instruments and institutional armagements for waler 
pollution arrangoments. 

01·Jun·94 Documenlation of different medicinal plants found in tho weslem ghals and Action Research and Training Inst~ute, $19,523 Closed 
develop propagation methods for the cultivation Pune 

01·Jun·94 Qocumonlation of dineronl medocinal plants lound in Ihe weslem Hornalayas ICFRE, Dehradurl $20,000 Closed 
and f1eVAlrp PII.lP'(I,'100'' m~ltoods lor the cull,val,on 

--- ----------~.- .. ---
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01·QcI·94 
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01-Dec-94 
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19-Jan-95 

17-Feb-95 

01-May-95 

05-Jan-96 

22-Feb-96 

06-Mar-96 

06-Mar-96 

21·Mar·96 
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Documentation 01 diHerent theumpatic practices adopled by lie htbeIs and 
developing their validation and safely. 

Poverty in India-Collaborative research for ~ic policy 

Bamboo agroforeslry lechnology for degraded land 

Manual for the Mllketing of information Products and Ser'Itces. -The 
objective IS to prepara and pubfish a comprehensive and practIcIIl 
manual on marl<eling 01 information products and seMcas in developing 
countries based on the actual experiences encounterad by developing 
country institulions. 

An Expo!! Marl<ellng Sirategy for Paoe Altendance Terminal (PAn 

Industrial Relations and Human Resources Managanent·Pllllle-Il-To 
examine companies in India whicl; are exposed 10 competition 

South Asian Preferanlial Agreement. -This Projed will identify proclJcts that 
could be negotiated both in rasped of 1m's expo!! to end impoIII 
fronl the region. 

Nagaland Environment Protection and Econanlc Devefopnenl (NEPEDl-
The projecI wiD enable researchers In the state to work with vIege 
communities to develop options that perm~ a progassive Intlllllficllion In 
the use of land-based ra5OUIC8S, drawing on local innoYaIlons end genetic 
resources. as well as on useful idees from 01Uide the state. 

Community Research and education Eco helath-ldentify the impact 01 
environmental degradation 

Financial Liberalization Networl< (Global)-In this project a combination of 
country cases studies and thematic studies wil examine issues peItaIning to 
the policy Implications of the prOC8"..s 01 financial liberalization. 

Community based solid waste management In slums (Indial-Das9lIng 
and PIlot testing 01 solid waste management In Slums in India 

Analysis of natural forest based bamboo proclJcbon 10 COO8\IIIpIion system 

Survey of medicinal plants in Kangra distrtc1 in Himachal Pradesh 
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SV AlII CoIege, T1rupatli, IncII $55,232 Closed 

London School 01 Eoonomics and $100,000 Adiv8 
PaIticII SCiInc:e, London,..U.K. 

ICFRE, Jehra<tIn $33,000 Closed 
~-"",,--.. 

Incian IllSIiUe 01 Managemenl. $114,310 Closed 
~ 

PACE AuIomItIon Lmted $741,166 Closed 

Sri Ram Centnt for InckJstrial 558.650 Active 
Relations and HumIn Resources. 
New Deli 

Jawlilarlal NaIru Uniwrsity, New Delhi $13,935 Closed 

0IfIce 01 the AgriaIIIurII Procb:tIon 
Commillliouar, Negllend 

$5,303,193 ActIve 

South Sou\h-SoIIdarity, New Dethi, India $150,000 Active 

Indira GancI1i institute 01 Development $610,910 Active 
Research 

Shraemlll Nathibai Demodar Thekersay $175,000 .l\ctive 
Women'. UnivarsiIy, MlharashtrB 

IDRC-Inhoule cues study $25,944 Closed 

Environment Rei!earch and action, $14,507 Active 
Karva, HP. India 

Sustainable Development NeIwo!1! (SDN) India-The projed will be 10 MinIstry 01 Environment and Forests $281,620 Active 
promote the process of sustainable development In Inda throl4l organised 
accessibility to and exchange of inlormatiOol among aN concemed parties through 
lhe development of a Sustainable Development Networ1I. 

SToRy Ash Management.-The result of the project wiN have a positive Indan lns\Ittje 01 Technology $229,915 Active 
polential environmental and social impacts in India and in the region. 

Qualrty 01 Ine In urban Slums in India-strangthen and expand community 
based process 

Shreematl Nathlbel Damodar Thakersay $ 1 02,750 Active 
Women's University, Maherashtra 

Macroeconomic Adjustmen1 Policies, Health Sector Refonn and Aocess to, Cenlre for Development Studies. $1,495,000 Active 
Ulilization and Qualily of Heanh Care (Global)-The project will investigate Ihe 
Impact of MAPs on acess 10, qualrty and utilizallon of health care in \he South 
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2&-Mar-lS Ii*ages ~ the SM& and the Sou,,* 01 sullainlble Technologies FIdInIIIan 01 IncMn 0lIInbeII 01 1240.000 ActIve 
Commerce n InIMIry 

~96 lJIing ~ cIvtrIIIy ~rd1 AWIId program.EIIabII!h • progrIII1 Socilly lor R.-n:h n IniIIIIvM tor $322.600 Active 
10 pnMdI ....m lwanII SUIIIinIIIII TedInoIogios. Ahmedebad. 

GujaraI. Inda 

16-Aug-96 EcanomicI 01 SI1IIIIng from Tobacco: A MIao Level SIudy and Action cn.far~ 1242.560 Active 
PIOgIIIII-The projacI wit wtlh the help 01 moIIvatore. IdenIIIy fallll8lll ~ReIearch 
.... I,. willig 10 IhiII lWIy from tcbacoo cuIIIvation. 

28-Aug-96 LOCI! S\nnegieI lor WIlIer euppIes and c:onservelion menag&lllllll. InIIItIH 01 o-Jopment StudiaI. 5:112.812 Active 
MedrII IIId NIhru FCUIdaIIan 
for DMIapmn 

13·Dec·96 T ____ In 1nda·1mpIicaIiun lor employment. lrade and socIIl equIty·IO UNU lnsIIUe tor New TIdvIoIogieI. S233.32O ActIve 
inc:orporaIe \he findin!lS .t tile pre-fl'ojed condation ~nd _lysis 01 the NIIIIIIIIand 
~ 01 IIIow0000ing In India and MalayN • 23·Jan·97 DeMrt mll'IJInI initiative (AIr1ca). InIIImIIionII Crops ReMIrt:h lnaIlIuIo 5483.170 Active 

Slwnl-Arld Tropics 

OHeb·97 ~ perIonnance lncIcators and austainablllly markIIrs in Tata Enargy "-rch InstIIuIe and $207.480 ActIve 
mInIJIIl deveIopment-to develop ecosystem health indicators UriveIIIty 01 Bath 

06-Ma,·97 GInerIIIng Incd¥II for SUsIIInIbIe NaIuIII ReIourca ManIgImtnI-the IncIen InIItUe 01 Management, $252,490 ActIve 
projed _ the pciIdII 10 ccmtJuIe 10 the dMopnenI 01 approachaa \0 AhrnedIbId 
IN IraeIIecUI pnIpIIIy n IrIdIionaI IIIUrca IIghIs 01 ¥IDrabIt social 
groupI .... do ra nonndy IIC8Ive III eqW\IIIIe ahara 01 Itl8 
bIn4IfttI 01 bIorMnIIy. 

Gl·Mlly·97 BIII1boo agroIOIIIIry lechnology lor dllgradld lind lJTlHAN.CInIII lor IIIIIIIInIbIt S44,235 CIoNd 
dMlopmllll & povelly deviation. 
AIahIbad. U.P .• IncIa 

3O-Sep-97 Impad 01 Inlormalon TedlnoIogIes In Rural ArIas-The project wi provide 
IrUrnaI I8I\'icaI IIUdI u e-mail and the world wtda web and will Include a 

M.S. IIwImNIIan ReaaardI InsII\uIa $214.120 ActIve 

• study cof how "*' 1lIOII lOphiI\IcIIed 100II CIII be uaed at ¥lege level . 

IO-Oct·97 CARE-BAIF MER Syllam TIII-I997·To test the project momrtng. BAlF DMIopman\ R-.dI InstIUe. $92.493 A:\rYe 
MIuaIIon and rapor\iIg (MER) eyst.n dIvaIoped by CARE canada on PIIMI 
earn. 01 dMIcpmen\ prtIjeda. 

3().OcI.97 PAN-PInAIIa R&D GrIrrIs 1'II9Im. n Is 10 ldIYate a acheme 01 'amaII Foundation 01 Oc:adoptionaJ $150.000 Active 
gIIIIII '!InIng lor III8Irch and dII'I8Iopmerd Into ne\WO!klng applications. 
paIdeI. lIgUIaIory III8uee and lechnalogles that aim at p!UYIItng ~ 
10 dIIIned. apecIflc dMIopmenll pmbIams In the Aala·Paclllc raglan. 

DMIopment 

01·Jan-98 MAP-Gender Network· ThiI projIcI wII initiate a program 01 r8l8lrCh 10 Inst1\U18 01 Sadal Stucies Trust. $489.020 Aclive 
analyae and COt'llextuaJlze \he gander dimension of economic ralonn in New DeIhl 
a coordinaled and systematiC mamer In five south Asia countrlea. 

.. 29·Jan-98 Accountability and Govemance-Support for a wOllcshop on the Mr. Ravt KaIhpaIia. New 0eIhi $10.000 CIosvd 
alXounlabillty and Govemance ~ \he Indan System and lORe, SARO. New DellI 

04-Mar·98 Virtual Infonnation Centre for Management Developmenl Mnkllslratlve Slaff Cotlege of India $100.470 ActIve 

10-Mar·98 Slrengthening Rural Cornmunhies Througo \he Developmenl of Ihe BAiF Developmenl Reseerc/l Institute $462.260 Adive 
Agrllood. T 0 address Issues relaled 10 the Improvement of IUral livelihoods PUNE and M.S. Swamlnthln Research 
througo developmenl of lhe agrilood sector Foundation. 
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01·Apr·98 DMIcIpnm ~ 2111 CftIry ..... IIftIPII IniIIIIIve ~ ... - "5,500 CIoIId 

2&-May·98 InnovaIIve NIIwaIIdng SoII*In for IlMIapn..a 0rgII1IIIII0n FOIIIdatIan III 0caIpIII0naI S128,4OO AcUvt 
~a...I 

01.Qc:\·98 PromoIIan ~ ura- hIIIIh ~ VIIIgI YCUh and woman MSSRF, CIwnI, Incia 517,585 QOHd 

2O-Nov-98 ManIIDItng ~ FICCI prajId III SME IIrUgII IORC-InhauIe prajId $5,500 AdM! 

3Nov·98 Woman's hIIIIh and .1IpOWIIIIIIftIo dII9I .. CIOA projId willi BAlF 1DAC-1nhauIt prajId S10,85O Acflve 

27·Nov·98 MIcI_1OIIIic: ~ PaIcIII, HIIIII saar ReIonn and AcceIs to, Cam tor DMIapnanI StucIes. 5133,970 Acflve 
UIizIIIon IIKI QuaIIy ~ HeIIIh CInt (MAPHEALTHrlhe project wi! TNruvInInthIpIn, KaraIa 
inv8IIIgIIa till 1mpect 01 MAPI III .... to, quality and utilization 01 
heaIIh CIfI In till South. 

I&-FalJ.99 Regional policy lI8IIIinar on woman WOllIn kl till InIonnation lI8CIor In IDfIC.InhouII prajId $34,500 Adiva 
SdI AlIa 

24-Mar·99 InIematianII Cam ~ ComnuiIy Fa.IJy IncIan InIIIUe 01 Foraat Management. SSO,OOO Adiva 
II/IapII, M.P. 

01·Apr·99 CanIIrvIIIon and cUIMIIon 01 mecIciIII .. In IIICIIIIIIIn .... ~ SodIIy for HImIIIyIn EnvIronmarUI S23,nS Acflve 
. GeIhwaI dIIIIrid ~ !HER, DIhrIdIII. U.P. Inda 

12·May·99 Micro Impidl 01 Maao IIKI ~ PaIIcIeI (MIMAP) Pha II NIIIonII CcuIdI lor ApPIId Economic $309.160 Ad1Y8 
~n:h, New DellI 

26-May-99 Comna.nIy ba.d IIIIIIInabII ftIIIIIIIIIIIII 01 mecIc:InII pienta in IncIan IlIIINa 01 Foras1 
MacIIya PradaIh MInIgam .... Bhopal, M.P. 126,021 Acflve 

31·May·99 DMIoprnn 01 PmductIan and ~ TecIIIoIogy ~ MIll Grass.· ChIld and Soc:iIII Welfare Society $19.600 Acflve 
The objadhI'a 18 10 IIIndInIzt till p!IICU:IIan TecIIIoIogy 01 mati 
IJIBSS lor Iipr procU:tivIIy 

()4.Joo·99 ProdudkIn IIKI MIrkIIing ~ Pearl ..... PnIcIudI Academy ~ DevIIopmanI Sc:ianca 121,500 Adiva 

21hl1A-99 t.fcronutrianI initiative GovtmmenI ~ Will IIengII 13,150,000 Acflve 

~99 MaanuIrienI InIIietive GovImmanI of ~III 13.000.000 Adiva 

15-Nov·99 S1r8I1g1111n11g .. IradIianII ,... ~ and training in cdIIvIIIon ~ People', Clinic TIIIII, ChItIaor, 528.196 AcIive 
rnedcinaI pIInIs 10 !he woman and IIIbIn heaIIrI ~ DiIIric:I CMaor Ancllre PradaIh 

1&-Nov·99 InIegraIed AppIIIId\Is to SlIt DrIr*Ing WIler BAIF IlMIcIpNd ~ "00,378 Adive 
1nIIIIta, ..... 

21·Mar.()() EnvtronmanlaliSodll pe!formance nIIcaIora and 8USIIInIbIIIIy markers in Ta Energy R-.n:II IlIIIiIuIe, 5175,100 Active 
minerai cIevaIopnIR IncIca1Drs III H8IIIIII and Wei BeIng ""'- III New DellI. UrMIIIdId de 

AnUocPa. CoIombiI, UnIvIIIiIy "'/1 

01 Warwick, UK 

24·Mar·OO DeveIopmenI III ...... for prucb:IIon and ImpIOV8IIIl111 III MAPa Indian Environment SociaIy S24.698 Acllve 
growing in 1118 TrII., BallI 01 ScdIan Rajatian 

, 
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Population of Old People 

6542. SHRI SAHIB SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of population of 60 plus 1951 and 
1991; 

(b) whether there is a sharp increase in population 
of this particular group; 

(c) if so, the population 01 this group expected to be 
by 2021 AD; 

(d) whether the Govemment have framed a National 
Policy for this group 01 population; 

(e) il so, the salient features thereol; and 

(f) the number of mobile medical units envisaged for 
this group? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) As per the Office of the 
Registrar General 01 India, the number of old age 
population (persons 60 years and above) in 1951 and 
1991 was 196.12 lakhs and 566.82 lakhs respectively 
which shows a significant increase in their population. As 
per th~ report 01 the Technical Group on Population 
Projection constitued by the Planning Commission 
·Population Projections for India and States 1996-2016", 
population 01 people aged 60+ is estimated to be 959.2 
lakhs in the year 2011. This figure for Ihe yer 2021 is 
not available. 

(d) to (e) The Ministry of Social Justice and 
Empowerment has formulated a National Policy on older 
persons. The salient features of this policy, inter'" 
include linancial security, health care and nutrition, shelter! 
housing establishment of a weHare fund, protection of life 
and property, provision of appropariate concessions, 
rebates and discounts, formation of self-help groups, 
preparation of sectoral Annual and Five Year Plans, etc. 
lor the older people etc. 

(I) The Ministry of Social Justice ar.J Empowerment 
provides grant-in-aid to NGOs under the scheme. An 
Integrated Programme lor Older Persons for running 
Mobile Medicare Units. Presently, 56 Mobile Medicare 
Units are being assisted under the scheme. 

Infant Mortality Rate 

6043. SHRI TRILOCHAN KANUNGO: Win the Minister 
01 HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of Infant Mortality Rate, Mother 
Mortality Rate and Total Fertility Rate, State-wise; 

(b) the specific steps taken by the Govemment to 
reduce these mortality rates to their respective national 
average level within a stipulated time lrame; 

(c) whether the Govemment have Identified high 
concentration of child mal-nutrition and under nutrition; 
and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The latest estimae provided under 
the Sample Registration System of the Registrar General 
of India for Infant Mortality Rate (1998), Maternal Mortality 
Rate (1997) and Total FertHity Rate (1997) in respect 01 
major States Is given in the enclosed statement-I. 

(b) Under the Reporductive and Child Health 
programme launched in 1997, a number of interventions 
are being Implemented for reducing the matemal mortality 
and inlant mortality rates. For the mothers, the 
interventions include antenatal and post-natal check-up, 
Improving safe delivery practices, prophylaxis and 
treatme"t of maternal anemia, immunization against 
tetanus, identification and referral of high risk pregnancies; 
establishing first referral units and promotion of birth 
spacing. The interventions being implemented lor reducing 
infant mortality Include immunization against six vaccine 
preventable dIseaaea, control of death due to diarrhoeal 
diseases and acute respiratory infections; prophylaxis 
against Vitamin A deficiency blindness and nutritional 
anaemia. Essential Newborn Care has been included for 
reduction of death during the neonatal period. 

Special efforts for improving implementation of the 
programme are being planned In identified districts in 16 
States of the country with the help of UNICEF. A new 
project for strengthening the immunization programme ''''ith 
World Bank Assistance has also been finalized. 

(c) and (d) Nutritional surveys conducted by National 
Nutrition Monitoring Bureau of the Indian Council 01 
Medica' Research In selected States and India Nutrition 
Proflle-1998 have shown thaI under-nutrition is widely 
prevalent in the country. Prevalence of under nutrition 
has been found to be 49.2% among pre-school children. 
Percent distribution of under-rate children (1-5 yrs) is given 
in the enclosed statement-II. 
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India and Major 
States 

India 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

KeraJa 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tam" Nadu 

lJttIlr Pradesh 

west Bengal 

Source: SR8-Regillrar General 01 Incia. 

MAY 9, 2000 

Shlt"",.nt-l 

Total FertUlty 
Rate (1997) 

3.3 

2.5 

3.2 

4.4 

3.0 

3.4 

2.4 

2.5 

1.8 

4.0 

2.7 

3.0 

2.7 

4.2 

2.0 

4.8 

2.6 

Matamal MortaIIIy Rata Is bued on • liliiii umpIe 1Ize. 

sr.tem.",." 

State/Area Underweillhl 
UT Boys Girls 

2 3 

Northem Region 

Haryana R SO.6 51.5 

Himachal Pradesh R 57.6 55.9 

Punjab R 49.8 51.0 

Rajasthan C 46.1 47.4 
R 47.8 48.5 
U 37.1 40.6 

Maternal mortality 
Rate (1997) 

408 

154 

401 

451 

29 

105 

195 

195 

498 

135 

361 

196 

6n 
78 

707 

264 

Weight for age 

Combined Soya 

4 5 

51.0 18.1 

58.8 17.7 

50.3 18.6 

46.7 14.0 
48.1 15.1 
38.7 8.3 

to Quutions 68 

Infant Mortality 
Rate (1998) 

72 

66 

78 

67 

64 

69 

64 

45 

58 

18 

97 

49 

98 

54 

83 

53 

85 

53 

Severely undltrwelght 
Girts Combined 

8 7 

20.3 19.1 

21.8 19.7 

19.6 19.1 

17.2 15.5 
17.9 18.4 
12.9 10.2 
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2 3 4 5 6 7 

Chandigarh C 35.7 37.8 36.8 8.1 14.4 11.1 

R 36.8 60.9 49.9 10.5 17.4 14.2 

U 35.6 31.8 33.9 7.7 13.6 10.4 

Deihl C 44.7 39.4 41.4 1 •. 1 13.4 13.8 

R 32.8 28.3 30.4 5.5 10.0 8.0 

U 45.3 40.2 43.1 14.5 13.6 14.1 

Eastem Region 

Bihar C 58.8 58.5 58.7 30.2 27.8 29.1 

R 59.6 58.7 59.2 30.8 28.0 29.5 

U 55.1 57.5 56.7 27.1 26.7 26.9 

Sikkim C 41.4 46.3 43.9 16.1 15.7 15.9 

R 42.1 46.0 44.1 16.3 16.1 16.3 

U 36.5 48.2 42.4 14.1 11.8 12.9 

North Eastem Region 

Arunachal Pradesh R 87.2 89.5 68.4 21.8 26.0 23.8 

Assam R 46.2 44.7 46.0 17.7 18.1 17.9 

..... r C 25.4 30.9 28.1 8.2 14.0 11.9 

R 23.1 29.3 26.1 6.9 14.5 10.8 

U 39.5 40.0 39.8 16.3 11.1 13.6 

Meghalaya C 12.3 13.4 13.0 2.9 3.5 3.2 

R 13.0 13.0 13.0 3.1 3.3 3.2 

U 8.8 17.1 13.1 1.0 4.4 2.7 

Mizoram C 22.1 25.4 23.4 3.6 5.9 4.7 

R 23.2 27.0 24.9 4.0 6.3 5.1 

U 16.0 15.1 15.6 1.3 4.0 2.3 

Nagaland R 31.9 27.0 29.5 9.4 14.9 12.0 

Tripura C 43.6 43.7 43.7 13.6 16.2 14.9 

R 43.6 43.2 43.4 13.3 15.7 14.4 

U 44.4 SO.O 47.6 22.2 25.0 23.8 

Westem Region 

Dadra Nagar Havell R 49.2 51.5 50.5 20.3 20.6 20.5 

Daman & Diu R 47.8 36.3 4?2 17.4 13.5 15.5 
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2 3 

Goa C 34.0 23.8 

R 33.7 

U 45.8 

Pooled·· C 49.1 

R 50.2 

U 43.6 

c.. CombIned, R. Rural, U .. Urban 
··PooIed for 18 Stelel covered in DNP survey. 

(Translation) 

Hepetltle-8 to Students 

6544. SHRI RAMDAS ATHAWALE: W"I the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether 'Hepatitis-B' Immunisation Programme has 
been launched in some schools of the country especially 
in Deihl: 

(b) if so, the details in this regard; 

(c) the number of students administered Hepatitis-B 
injections in each of the Kendriya Vidyalayas till 

date: 

(d) the steps being taken/proposed to be taken by 
the Govemment to administer this injection free of cost 
to the students of the Scheduled Castes/Scheduled Tribes 
and those belonging to the poor families; and 

22.3 

35.0 

49.2 

50.0 

45.3 

(e) the names of medical institutions permitted to run 
Hepatitis-B immunisation programme in various Kendriya 
Vidyalayas of the country including Delhi? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to <e) The information is 
being collected and will be placed on the Table of Lok 

Sabha. 

4 5 6 7 

30.8 14.4 8.7 12.2 

29.3 14.1 7.9 11.7 

40.9 16.7 15.0 15.9 

49.2 20.3 20.3 20.3 

50.1 20.9 20.8 20.9 

44.5 17.2 17.8 17.4 

{English] 

Setting up of Compo .. Plant. 

6545. SHRI RAJESH VERMA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to set up 
Compost Plants to utilise city wastes: 

(b) it so, the details thereof indicating the locations 
01 existing large compost plants in the country including 
the plants under operation, construction and those under 
a planning stage alongwith their capacities; 

(c) whether these plants ara for power generation 
compost making and also for recycling of other wastes: 
and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) The Ministry of Urban 
Development has no proposaVCentral assistance scheme 
to set up compost plants_ However, the Ministry of 
Agriculture is implementing a Centrally sponsorad acheme 
on Balanced & Integrated use of FertUiaer by providing 
financial assistance 01 one third of the total project cost 
or Rs. 50 lakhs, whichever is les8 for the purpose of 
setting up 01 compost plants. Financial usiatance has 
been provided by that Ministry for the following compost 
plants du.ring the year 1999-2000:-
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S.No. Location Status of the plant Capacity 

1. Thane, Maharashtra Commissioned 300 TPD (Tonnes per day) 

2. Aurangabad, Maharashtra Commissioned 300 TPD 

3. Nashik, Mahrashtra Under construction 300 TPD 

4. Bangalore (KCDC), Kamataka Commissioned 300 TPD 

5. Bangalore, Kamataka Under construction 300 TPD 

6. Shillong, Meghalaya Planning stage 100 TPD 

7. Calcutta, West Bengal Commissioned 700 TPD 

Information regarding other compost plants "'POrted by the Ministry 01 Agriculture II given below: 

(i) Ahmedabad, Gujaret 

(ii) Delhi 

(iii) Jallandhar, Punjab 

(iv) Faridabad, Haryana 

(v) Kozhikode, Kerala 

(c) and (d) The above mentioned compost plants are 
meant for conversion of muncipal blo-degradable waste 
into compost for use by farmers. The Ministry of Non-
Conventional Energy Sources (MNES) has a separate 
National Programme on Waste to Energy under which 
city waste baaed on Anaerobic Digestion (AD) technology 
is used for production of bio-gas. MNES has reported 
that a 4 MIN (mega watt) power project at Nagpur Is 
currently under instalation. Tie-ups for a 5 MW power 
project in Lucknow is being made by an entrepreneur. 
The use of residual sludge from these plants can be 
used as compost, subject to its meeting the statutory 
standards for compost quality. 

UnauthorlHd Conatructlon 

6546. SHRI RAMSAGAR RAWAT: Will the Minister 
of URBAN DEVELOPMENT be pleased to state; 

(a) whether the Municipal Corporation of Delhi has 
time and again advertised in newspapers asking people 
to report about the unauthorised constructions carried out 
by them and pay the penalty for violstions: 

(b) if so, the extent to which the action of MCD if; 
as per law; 

(c) whether the Govemment propose to authorise all 
Illegal acts on the payment of penalties; 

- 500 TPD commlseloned 

500 TPD commissioned 

300 TPD Planning stage 

150 TPD Planning stage 

300 TPD Planning stage 

(d) if so, the reasons therefor; 

(e) whether some people have obtained certificates 
for construction (legal or illegal) which have not been 
carried out at ail: 

(f) if so, whether the Government propose to find 
out if such a racket is flourshing In the MCD; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (d) The MCD has reported that it 
has advertlHd in the newspapers asking people to 
regularise their unauthorised constructions which have 
been carried out as per New Building Norms notified by 
the Central Govemment on payment of penalties. 

(e) MCD has reported that building plans are 
sanctioned after recaivlng proper application. 

(f) and (g) Question does not arise in view of reply 
to (e) above. 

lAnd Acquired by ChMCIlprtl 

6547. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of URBAN DEVELOPMENT be pleaHd to state: 
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(8) the area of land acquired by the Chandigam 
Administration indicating the purposes thereof during the 
last three years; 

Administration during the last three yean; and the rate 01 
compensation paid thereof .... given In the enoloeed 
statement. 

(b) the rete of compensation paid therefor; (c) In .. approximatly 2057 land owners were affected 
by the said acquisition. 

(c) the number of landowners affected by the said 
acquisition; (d) No residential plots have been offered to the 

local oustees. 
(d) whether residential plots have been offered to 

the local oustees; and (e) The earlier &Cheme called as "The Chandlgam 
Allotment of Sites on leasehold Basts to the oust"S of 
Chandtgarh Scheme, 1972" has been repealed In the 
year 1996 In place of thIa another 8Cheme known as 
"The Chandlgarh Allotment of Dwelling Units to the 
0UIIeee of Chandlgarh, 1996" Ie In operation and thare 
is no provision for offering residential plots in the present 
scheme. 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHftl BANDARU 
DATTATREYA): (a) and (b) As reported by Chandigarh 
Administration, the area of land acquired by Chandigam 

Statement 

S. No. Area Acquired Purposa 

1. 1.475 Acres Construction of tower line 

2. 21.10 Acres Houses for Govel nrnent Medical 
College Hoapital. Sector-32 Chandigarh 

3. 15.49 Acres 220 KV Sub-Station 

4. 1.275 Acres For Chandlgam Housing .Board 

5. 39.58 Acres For Development of Residential 
Cum-Cornrnerical Complex 

6. 48.87 Acres For Development of 3rd Phase 
Sectors 

7. 10 Acres For Seweage Treatment Plant 

8. 7.07 Acres For Development of 3rd Phase 
sector-51 

9. 51.22 Acres For Institutional Purpoae 

10. 50.48 Acres For Development of Sector-56 

11. 130.69 Acres For Devetopment of Sector-48 
and 49 

12. 32.8 Acres For Development of 5th Signal 
Battalion of CRPF 

13. 0.4 Acres For EWS Housing by Chandlgarh 
HouItng Board. 

Rate of Compensation 
(Per acre) 

Rs. 3,00,000 

As. 4,52,400 

As. 5,56,320 

As. 4,53,900 

Rs. 3,60 Lacs. 

As. 10,86,600 

Rs. 9,33,920 

As. 10,86,600 

As. 4,63,900 

As. 9,80,000 

Rs. 4,70,000 

As. 4,41,696 

Rs. 5,14,000 
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Inlrastructural Facllllles In GTB Institute 

6548. SHRI BHAL CHANDRA YADAV: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of colleges granted affiliation to Guru 
Govind Singh Indraprastha University for conducting 
B. Tech. Courses; 

(b) the criteria adopted for granting affiliation to these 
colleges by A.I.C.T.E.; 

(e) whethor the infrastructural facilities inel:Jding 
teaching facuhy in most of the colleges especially G TB 
Institute of Technology are not upto the mark; 

(d) whether AICTE have conducted any surprise 
check in these colleges; 

(e) if so, the details thereol; and 

(f) the steps proposed to be taken by the Govemment 
to ensure adequate facilities and better facuhy in these 
colleges especially in GTB Instituto of Technology, Delhi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a, to (f) All I/ldlot 
Council for Technical Education (AICTE) grants approval 
to technical inatitutions which fulfil its norms and 
standards. These Institutions at degree level are affiliated 
to a University. Six such degree level engineering 
institutions approved by AICTE are affiliated to Guru 
Govind Singh Indraprastha University. GTB Institute of 
Technology, Delhi was approved by the AICTE during 
1999-2000. At the time of approval, the institute had 
fuHilled the infrestructural norms. Recently, the Monitoring 
Committee of AICTE visited the institute and has assessed 
its infrastructural and instructional facilities. Such 
monitoring on the part of AICTE is a contiuous process 
in order to mantain norms and standards in techOical 
institutions. 

Scientific and Technology Co-opsra!lon 

6549. SHRI DALPAT SINGH PARSTE: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether Indian Scientists have appealed the U.S. 
President on his visit to India to withdraw the sanctions 
imposed on 149 science Institutes and entrepreneurs; 

(b) il so, the decisions conveyed by U.S.A. in thi~ 

regard; 

(c) whether any forum has been constituted te 
strengthen the sclenfltic and technical know-how betweer 
U.S.A. and India; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENl 
OF SCIENCE AND TECHNOLOGY OF THE MINISTR'I 
OF SCIENCf AND TECHNOLOGY (SHRI BACHI SINGt-
RAWAT 'BACHDA'): (a) and (b) The Government is no· 
aware of any such appeal to the U.S. President by Indlar 
SCientists. However, the two sides utilised the visit te 
discuss all matters of mutual interest including co-operatior 
in Science and Technology. 

(c) and (d) Yes Sir. An agreement on the Indo-U~ 
Science and Technology Forum was signed on Marct 
21, 2000 In New Delhi. The main objectives of the Foru" 
are: (1) to facilitate and promote Indo-US Interaction o· 
governments, academia and industry in Science anc 
Technology and other related areas (2) to focus on iSSueE 
of common conern and activities of mutual benefit whilE 
exploring trends in science and technology (3) to promotE 
research and development, the transer of technology anc 
creation (If a comprehensive electronic reference sourCE 
for Indo-iJS Science and Technology Cooperation (4) tc 
promote an active electronic exchange of ideas anc 
opportunities in Indo-US Science and Technolog~ 
Cooperation. 

(Translation) 

Manufacturing the Scientific Appal'lltua 

6550. SHRI RATTAN LAL KATARIA: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to Rlate: 

(a) whether the Ambala cantonment is the main place 
for manufacturing of scientific apparatus; 

ib) If 1i0. whethel the Government have formulated 
any scheme to accelerate the pace of scientific research 
in this field; 

(c) if so, the details thereof; end 

(d) the steps taken by the Government to give boost 
to this ''ldustry? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
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RAWAT 'BACHDA'): (a) to (c) Yes, Sir. Ambala is one of 
the key places for manufacturing acientific instruments. 
Keeping in view ita importance, CSIR has established 
Central Scientific Instruments Organisation (CSIO) at 
Chandigarh in 1959 in close proximity to Ambala with a 
view to undertaking research, design and development 
of aclentHic Instruments and providing technical servic'3s 
to the Ambala Industrial Area. Department of Science 
and Technology has a scheme known as Instrument 
Development Programme to promote the development of 
acientlllc instruments and related technologies with the 
objective of their being taken up for industrial and 
commercial production eventually. 

(d) Both the Central Govemment and various State 
Govemments have taken steps and continue to do 80 for 
encouraging industry, including idustry relating to the 
manufacture of scientific apparatus. An Instrument Design 
Development and Facilities Centre (I DOC) has been set 
up in Ambala Cantt. by the Haryana State Electronic 
Development Corporation to provide services to scientific 
industry in Ambats Region. 

{English] 

Development of Sur Yamuna Bathing Ghat 

6551. SHRI KRISHNAMRAJU: Will the Minister 01 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development Authority has 
developed Sur Yamuna Bathing Ghat on the embankment 
of Yamuna river in Delhi; 

(b) if so, the details thereof; 

(c) the features of this Gha!; and 

(d) the amount spent on its development? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Yes, Sir. 

(b) and (c) Sur Yamcaa Ghat has been constructed 
Jownstream of Wazirabad Barrage. While the total area 
of this acheme is 4.5 Hac, the Ghat is 150 rntrs. long 
with average width of 15 rntrs. The Water is filled upto 
a depth of 1.5 rntr and, at one time, 2000 persons can 
take bath. It hes the provision of two change rooms, one 
each for gents and ladles. Matching commercial faclHtles 
have also been planned at the Ghat. 

(d) Approximately Rs. 8 crores expenditure has been 
Incurred on the conatruction and devaIopment of this Ghat. 

Female Foeticide 

6552. SHRI A. NARENDRA: 
SHRI JAI BHADRA SINGH: 

WiU the Minister of HEAL THAND FAMILY WELFARE 
be pleased to stata: 

(a) whether aborting the female foetus is quite 
rampant in the country; 

(b) If so, the number of female foeticide registered 
during the last three years, year-wise, State-wise; and 

(c) the remedial steps being taken/proposed to be 
taken to check this illegal practice? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) No separate figures on female 
foeticide are available. A statement on StatelUT wise 
incidence of Foeticide reported during 1997, 1998 and 
1999 is enclosed. 

(c) With a view to regulate and prevent the misuse 
of modem pre-natal diagnostic techniques, which often 
follows, detection and selective abortion of female foetus, 
the Pre-natal Diagnostic Techniques (Regulation and 
Prevention of Misuse) Act, 1994 has been enacted, in 
the country, with effect from 1st January, 1996. Discloeure 
of the sex of the foetus Is strictty prohibited under this 
Act. 

Incidence of Foeticide during 1997 to 1999 

SI. 
No. 

1. 

StatelUT 

2 

Andhra Pradesh 

1997 

3 

o 

1998 1999 

4 5 

o 3 

Fig. of 1999 are 
upto the Month of 

6 

Dec. 
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2 3 4 5 6 

2. Arunachal Pradesh 1 0 0 Sep. 

3. Assam 0 0 0 Dec. 
4. Bihar 4 2 NA NA 

5. Goa 0 0 0 Dec. 

6. Gujarat 0 1 7 Dec. 
7. Haryana 3 12 9 Dec. 

8. Himechal Pradesh 1 Dec. 
9. Jammu & Kashmir 0 1 Nov. 

10. Kamataka 0 0 0 Dec. 

11. Kerala 0 0 0 Nov. (Oct.) 

12. Madhya Pradesh 21 12 17 Dec. 
13. MahanIIhIra 19 26 6 Dec. (Aug. Sap. New.) 

14. Manipur 0 0 0 Dec. 

15. Meghalaya 0 0 0 Sep. 

16. Mizoram 0 0 0 Dec. 

17. Nagaland 0 0 0 Dec. 

18. Orissa 0 0 0 JUl. 

19. Punjab 0 2 3 Dec. 

20. Rajasthan 3 • 3 Dec . 

21. Sikkim 0 IJ 0 Dec. 

22. Tamil Nadu 0 0 0 Dec. 

23. Tripura 0 0 0 Dec. 

24. unar Pradesh 0 0 0 Dec. 

25. Weat Bengal 0 0 0 Dec. 

Total (Statea) 52 80 50 

26 A & N Islands 0 0 0 Dec. 

27. Chandigarh 2 0 0 Dec. 

28. o & N Haveli 0 0 0 Dec. 

29. Daman & Diu 0 0 0 Nov. (Aug.) 

30. Delhi 3 2 0 Dec. 

31. Lakshadweep 0 0 0 Dec. 

32. Pondicherry 0 0 0 Dec. 

Total (UTs) 5 2 0 

Total (All India) 57 62 50 

SOURCE: Monthly Crime Statistic (NCRB) 
Note: 1. Fig. are provisional 

2. NA stand for not 8\18Hable. 
:3 Brar.keted m.",th in r.olumn 6 are missing. 
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Translation} 

Health Schemes In Blhllr 

6553. SHRI RAJO SINGH: Will the Minister of 
-lEAL TH AND FAMILY WELFARE be pleased to state: 

(a) the details of various health schemes being 
mpiemented in Bihar; 

Cb) the funda allocated by the Union Govemment to 
he State for implementation of the said schemes and 
... e agency through which the State has spent the funds; 

(c) the details of various achemea in the heaJth sector 
1 Bihar for which the World Bank has sanctioned loans 
luring each of the last throe years; and 

(d) the details of expenditure to be incurred on each 
f these schemes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T 
SHANMUGAM): (a) to (d) A statement showing the details 
01 major National Health programmes being implemented 
as Centrally Sponsored Schemes in the State 01 Bihar 
and funds allocated to the State during 1997·98 to 1999-
2000 is enclosed. This includes funda rele,-sed under 
both domestic and World Bank project components. Funda 
are allocated as per requirements. Centrel asal8tance is 
mainly provided to supplement the resources 01 State 
Govemment for control eradication of conlmunicable and 
non-communicable diseases through supply of drugs 
establishment of diagnostic facilities etc. The schemes 
are implemented through the State Govemments and 
District Societies. All these programmf!s except Blindness 
control are being implemented In Bihar with Wortd Bank 
assistance. 

sr.tement 

Major health schemes being implemented in the State of Bihar 
and allocation/release of funds during 1997-98 to 1999-2000 

Name of the Scheme 

National Anti-Malaria progranvne 

National T.B. Control Programme 

National Leprosy Eradication Programme 

National Programme for Control of Blindness 

National AIDS Control Programme 

Jp to III quarter, Including EMCP. 

:nglish} 

Construction of Toilets 

6554. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
inister of URBAN DEVELOPMENT be pleased to 
ate: 

(a) the schemes cleared by the Union Govemment 
r the construction of toilets in Andhra Pradesh; 

(b) the names of cities covered thereunder so far; 
ld 

(Rs. in Lalchs) 

AllocationlReleases 

1997-98 1998-99 1999-2000 

1229.89 1209.27 143.69" 
728.00 709.14 1054.73 
826.88 1005.15 1354.11 
174.94 204.00 126.00 

SO.OO 110.00 55.00 

Cc) the names of cities likely to the covered dulng 
the Ninth Plan Period in the State under this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): Ca) and Cb) TJle Housing and Urban 
Development Corporation (HUDCO) has informed that 80 
schemes covering 112 towns hsve been approved in 
Andhra Pradesh under Centrally sponsored Integrated Low 
Cost Sanitation Scheme with a project cost 01 
Rs. 23837.71 lakhs involving loan from HUDCO 01 
Rs. 14860.15 lakhs and Govt. of India subsidy 01 
Rs. 7473.03 lakhs. The names of the cities covered so 
far ar, given in the statement. 
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(c) The Centrally sponsored Integrated Low Cost 
2 Sanitation acheme Is a demand driven sheeme and 

sanction of towns under the achame depends upon the 
proposals received from the State Govemments In this 28. Tirupall 
regard, avallabHIty of funds, etc. 

29. Machalipatnam 

.. rem.nt 30. Kothagudem 

S. No. Name of Town 31. Tanuku 

2 32. Tadlpatrl 

33. Chilakalurlpet 
1. Bodhan 

34. Jaggayyapet 
2. Sattanapally 

~5. V1jaywada 
3. Tenali 

36. Suryapet 
4. Bapatla 

37. Kaklnada 
5. Anakapally 

38. Vizlanagaram 
6. Srlkakulam 

39. T addapaIlygudem 
7. Kavati 

40. Kapra 
8 Khammam 

41. Hindupur 
9. Anathapur 

42. Alwal 
10. Charmavaram 

43. Bhlrnavaram 
11. Proddutur 

44. Kukatpally 
12 Sadasivapet 

45. Aditabad 
13. Chittoor 

46. Ongote 
14. Tunl 

47. Gajuwaka 
15. Palacole 

48. Rayadurg 
16. Slrcma 

49. 8hainsa 
17. Madanapally 

SO. Tandur 
18. Narayanpet 

51. Mirayalaugda 
19. Gadwal 

52. Chirala 
20. Amalapuram 

53. GuntakaJ 
21. Mahaboobnagar 

54. Nuzvad 
22. Bheemunlpatnam 

55. Mangalagirl 
23. Peddapuram 

56. Macherala 
24. Kovyur 

57. Nellore 
25. Mancherlal 

58. Cuddapah 
26. Nandyal 

59. Karlmnagar 
27. Gudivada 
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2 2 

60. Ninnal 92. Pllhapura 

61. Kagunagar 93. Amlt· .. .,. .... 
i 

82. Nalgonda 94. Ponnour 

83. Bhongir 95. Pedana 
1'1 

64. Medak 96. Narasaraopet 

h 65. Sangareddy 97. Kamarady 

" 66. Zahirabad 98. Korutla 

67. NizamabacI 99. Repelle , 
88. L.B. Nagar 100. Kandukur 

Il 
89. Malkzagiri 101. Marakapuram 

70. Rajendra Nagar 102. Pe"mpaHy 

71. Serllngampally 103. Punganur 

72. Vikrabad 104. Srlkalahathi 

73. Guntur 105. Parvathlpuram 

74. Kadirl 106. Nldadavole 

75. Wanaparthy 107. Sudur 

76. Salur 108. Ramchandrapuram 

n. Pa .... K-' Bugge 109. Ichapuram 

78. Mandemarrl 110. Ramagundam 

79. Palwancha 111. Naraspuram 

SO. Uppalkalan 112. Samra .. kota 

81. Eluru 
[Translation] 

82. Warangal 

Rajahmundri 
Amount Spent on the Function. 

)1 83. Held at Aalghllt 

84. Kumool 6555. SHRIMATI SUSHILA SAROJ: Will the Minister 
=1 85. Siddipet of URBAN DEVELOPMENT be pleued to state: 

86. Yemmiganur (e) the total amount spent on the functions held at 

87. Jagitial Rajghat and other pieces on the occasion of birth and 
death anniversaries of political leaders during 1999 to 

il 88. Adnoi March 2000; 
a 

89. Bobblli (b) whether the Government propose to curtail the 

·r 90. Manapet 
r.aid expenditure In future; 

91. Janagaon (e) if so, the details theroof; and 

'IC ----_._. _.- --- (~ If not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Rs. 21,76,198.00 

(b) to (d) There is no such proposal under 
consideration at present. 

[English} 

Trlbala In Andhra Pradaah 

6556. SHRIMATI D.M. VIJAYA KUMARI: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether tribals of Nlzamabad in Andhra Pradesh 
are being compelled to join People's War Group due to 
poverty; 

(b) if so, the reasons therefor: 

(c) the concrete steps being taken to stop the tribals 
for joining such groups; 

(d) whether tribals are being benefitted by the 
schemes being sponsored by the Govemment; 

(e) if not, the reasons therefor; and 

(f) the steps taken to ensure the benefits reach to 
the tribals? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) to (f) Naxalism in Nizamabad is mainly socio-
economic based law & order problem Involving different 
sections of society and not only the trlbals. However, for 
the overall development of the Scheduled TrIbe8, the 
Govemment of India has adopted Tribal Sub-Plan strategy 
with the objectives of (i) bringing the Schduled Tribes on 
par with other sections of the society and (Ii) protecting 
them from exploitation by various interest groups. The 
TSP strategy is implemented through Integrated Tribal 
Development Projects (ITDP), Modified Area Development 
Approach (MADA) Pockets, Clusters, etc. Andhra Pradesh 
is implementing the Tribal Sub Plan through 8 ITOPs, 41 
MADAs and 17 Clusters. Nizamabad District is also 
covered under MAOA Programme. Besides, this Ministry 
has been releasing funds under various schemes to 
Andhra Pradesh for soclo-economic development of 
Scheduled Tribes. 

Conatructlon of Stadium In North-Eaatam Region 

6557. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether his ministry has received any proposal 
from the Nagaland Football Aesolcatlon for the construction 
of a sports stadium in memory of Late Dr. T.Ao., legendry 
football captain of Indian Olympic Team; 

(b) if 80, the action taken by the Govemment in this 
regard; and 

(c) the time by which this proposal is likely to be 
sanctioned and implemented? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS (SHRI TH. CHAOBA 
SINGH): (a) Yes, Sir. 

(b) and (c) The estimated cost of As. 16.00 crore 
was too high against the admissibility of Central assIatance 
of Rs. 27.00 lakh under the provisions of the retevant 
scheme for the above project. Accordingly, the Planning 
Commission has been requested on 28.3.2000 to finance 
the project from the Non-Iapsable Central pool of 
resouroes for the NE States. 

(Translation) 

National Iodine DefIciency Programmes 

6558. SHRI JAI PRAKASH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government have reviewed the 
National Iodine Deficiency Syndrome Control Programme; 

(b) if so, the features of this review; 

(c) whether the Government have received 
reprasentations from States and Social Organisations to 
lift ban on the manufacture of ordinary salt; 

(d) if 80, the detaiis thereof; and 

(e) the reaction of the. Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) The National Iodine Deficiency 
Disorder Control Programme is being reviewed 
continuously. The last major review was done by the 
Central Council of Health and Family Welfare in April, 
1999. The Important recommendations inter-alia were (I) 
all StateslUnion TerritOries should accord high priority to 
implement the Programme; (ii) setting up of 100 Control 
Cells in thosa States where these have not been set up; 
(Hi) to establish 100 Monitoring Laboratory; (iv) take steps 
to provide iodated salt at reasonable price to all, etc. 
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(c) to (e) Government has received repreeentations 
from Sharam Seva Sangh/Sarvodaya and eminent 
Gancl\ians to lift ban on sale of non-iodised salt under 
the Prevention of Food Adulteration AI;t which are under 
consideration. 

{English} 

Removal of Eflluent PIpe of HOC 

6559. SHRI GEORGE EDEN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Govemment propose to remove the 
effluent pipe of Hlndustan Organic Chemicals, 
AmbaIarnedu which is lying In the river Chitrapuzhee; 

(b) if BO, the detailll thereof; and 

(c) if not, the reaone therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) No, Sir. 

(d) Doe. not ariBe. 

(c) The Company hils lnatalled a centralized effluent 
treaIment plant at a coet of AB. 1.85 Core for their Phenol 
Plant (40,000 TPA capacity) at AmbaIamedu, Cochin and 
the said effluent pipe, some portion of which is laid 
through the ChItrapuzha river, is part of that effluent 
treatment Plant. The Company has obtained necessary 
approvals from concerned authorities for operating this 
effluent treatment plant, which Include a valid consent 
order from Kerala State Pollution Control Board. 

[Translstion} 

NaUonal Slum Development Programme 

6560. DR. BALI RAM: WiN the Minister of URBAN 
DEVELOPMENT AND POVERTY ALLEVIATION be 
pleased to state: 

(a) whether the State Govemmenta have BOUght 
additional fund under the National Slum Development 
Programme: 

(b) if BO, the details In this regard, State-wise; and 

(c) the action taken In the matter? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY AUEVIATION AND MINISTER OF YOUTH 

AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) and (d) Under the National Slum 
Development Programme (NSDP) funda are allocated by 
the Planning Commission and released by the Ministry of 
Finance. As Informed by the Planning Commission some 
of the State Govemments have sought additional funds 
under NSDP as Indicated in the statement. 

(c) As reported by the Planning Commission funds 
were allocated among different StateelUTs on pro-rata 
basis of slum population in each StatelUT. Request of 
States as shown In Annexure for additional funds under 
NSDP were duly considered but In view of financial 
constraints the same could not be agreed to. 

SI. Name of Year Additional Funds 
State Sought 

1. Kamataka 1996-99 10 Cror. 

2. Uttar Pradesh 1996-99 50 Crores 

3. Mumbai 1999-2000 1600 Crores 

4. Rajasthan 1999-2000 21.55 Crores 

5. Tamil Nadu 1999-2000 5.00 Crores 

6. Orissa 1999-2000 20.00 Cror8b 

Report of C.F.T.R.I. 

6561. SHRI BHAN SINGH BHAURA: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) the action taken by the Union Govemment on 
the report of Central Food Technology Research Institute; 

(b) the period since the issue relating to fixation of 
out-tum ratio Is pending with the Govemment; and 

(e) the time by which it Is likely to be finalised? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a' to 
(e) A study to determine out-tum ratio of 'Paddy Milling' 
was entrusted by FCI to three institutions namely CFTRI, 
Myaore; liT, Kharagpur; and paddy Processing Research 
Centre, Thanjaur during 1993. The CFTRI, Mysore 
undertook the trial milling study In Punjab, Haryana, Uttar 
Pradesh and Karantaka during 1993-94 and submitted its 
report In August-October, 1994. An Expert Committee 
appointed by the Govemment of India Considered the 
.port of CFTRI alongwlth the reports submitted by two 
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other institutions. The out-tum ratio of 67% and 66% in 
Raw and Parboiled rice was fixed respectively by the 
Government since 1995-96 based on the 
recommendations made by the Expert Committee. 

Revolving Fund for Karnataka 

6562. SHRI G.S. BASAVARAJ: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemmant of Kamataka has sought 
the sanction 01 the Union Government for setting up a 
revolving fund for the Karnataka State Women 
Development Corporation; 

(b) If so. the complete details of the proposal; 
and 

ec) the time by which the sanction is likely to be 
accorded to the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) to (c) The Scheme 01 Women 
Development Corporations was transferred to the State 
sector with effect from 1st April, 1992. Hence, the proposal 
for setting up a revolving fund for the Kamataka State 
Women Development Corporation is to be considered by 
the State Government of Kamataka. 

Informal Education Centre. 

6563. KUMARI BHAVANA PUNDlIKRAO GAWAlI: 
Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether the Government have received any 
proposal for setting up hostsls and informal education 
centres for the working class from Maharasthre during 
the last two years; 

(b) if so, the details thereof; 

(c) the action taken by the Government in this regard; 
and 

(d) the number of such hostels and education centres 
sanctioned for the State during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (d) During the 
last two years 7 proposals were received from the State 
Government of Mahareshtra for construction of Working 

Women Hostels. Out of which 4 proposals were 
sanctioned and other 3 are under consideration. 

Non-Formal Education Centres are opened under 
Non-Formal Education Project for children in the age 
group of 9-14 years. 3136 of Non-Formal Education 
Centres have been sanctioned to Maharashtra. About 
78,000 learners are benefited under the scheme each 
year. 

literacy Campaigns were sanctioned to all the districts 
of Maharashtra to provide functional literacy to the Non-
literates in the age group of 15-35 years. 41.35 lakhs 
learners were made literate under literacy campaign. 

Construction of residential schools are planned under 
the District Primary Education Programme for the children 
where access to formal schools is not available in the 
predominently tribal district of Gadchiroli and Dhule. It 
has also been decided to provide seasonal hostels to 
the children of migrant workers in Beed district. 

Under the District Primary Education Programme 1743 
Informal Education Centres named Prema Centres are 
established in 9 districts. 22,672 boys and 21,587 girls 
are attending these Centres. 183 contract schools have 
been started under the District Primary Education 
Programme at places which do not qualify for a school 
according to norms. 1423 boys and 1306 girls are 
studying in these schools. 

Development of National Cepltal Region 

6564. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister 01 URBAN DEVELOPMENT be pleased to state: 

(a) the steps taken to decongest the population of 
Delhi and NCR; and 

(b) the achievements of National Capital Region 
Board in regard to development of National Capital 
Region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) The reduce the population pressures 
of Deihl, a concept of developing a broad area conSisting 
of Deihl and a few ring towns around it was conceived 
in the First Master Plan of Delhi 1962. Later. with the 
enactment of the National Capital Region Planning Board 
Act. 1985 a National Capital Region of 30.242 sq. Kms. 
con8isting of Delhi and parts of the adjoining areas of 
the neighbouring States has been delineated and the 
Government has constituted a National Capital Region 
Planning Board (NCRPB) for evolving a plan for the 
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development of this Region and to coordinate & monitor 
the implementation of that plan. 

(b) The Board has drawn up and notified a regional 
plan for NCR, which envisages development of six Delhi 
Metropolitan Area Towns and eight Priority Towns witNn 
the NCR and five counter Magnet Towns located outside 
the boundaries of the Region. Functional plans, which 
elaborate the development policies in respect of 
transportation, telecommunication, power and industry have 
also been drawn up by the Board. In addition, the Board 
has also got prepared the Sub-Regional Plans in respect 
of Sub-Region of Rajasthan and U.P. through the 
respective States. 

Upto March, 2000 the Board has extended the 
financial assistance to the participating States for 138 
projects. Out of these 57 projects have been completed 
and 81 are at various stages of execution. The Board 
has sanctioned a loan of Rs. 1526.67 crores and so far 
released Rs. 890.52 crores of the partlcipanting States. 

The estimated inrastructures created within the Region 
are as follows: 

Sub-region Residential Commercial Incklslrial 
PIoI8IIIats aruslshapa shedaIPIoIs 

Haryana 26,000 3,000 2,500 

Rajasthan 24,000 4,700 3,000 

U.P. 64,000 9,500 6,600 

A number of feasibility ~ have also been carried 
out by the Board through expert consultancy organisations 
lor the Regional Expressways connecting. 

(i) Faridabad-Noida-Ghaziabad. 

(ii) Kundli-Ghaziabad, and 

(iii) Ghaziabad-Meerut 

The Board IS also pursuin\1interacting regarding: 

(i) Development of peripheral Expressway on the 
outskirts of Delhi for eaSing the traffic 
congestion. 

(ii) Development of integrated Rapid Rail Transit 
System. 

(iii) Telecommunication networ1c in the region. 

la .... nee of TahbeDrtlUcencn to Shoemakers 

6565. SHRI A. KRISHNASWAMY: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government propose to issue 
tehbazariIIicen to the "Shoe-Repairers" equating around 
the capital; 

(b) if so, the total number of auch Shoe-Repairers 
equating in Delhi under the N.D.M.C. & M.C.D. areas for 
more than five yeara and the number out of them are 
likely to be benefited under such scheme; 

(c) whether the same policy is likely to be adopted 
in other urban cities like .Chennal by enacting a law; and 

(d) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (d) The information is being 
collected and will be laid on the Table of the Sabha. 

Setting up of Mobile Courta 

6566. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have set up mobile 
courts to fine the people found littering et the public places 
in DeIhl; 

(b) H so, the details in this regard; 

(c) the number of executive magiatrates appointed in 
NDMCJMCD areas alongwith the name of areas; 

(d) whether the Govemment propose to invite retired 
Govemment servants and defence officials as executive 
magistrates; and 

(e) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (e) The information Is being 
collected and will be laid on the Table of the Sabha. 

MIIhlla S.ath Sanllh 

6567. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Win the Mlnlater of HEALTH AND FAMILY WELFARE be 
pie .. to state: r . 
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(a) whether the eervices of Mahila Swath Sangh 
being provided in rural areas of the country have been 
appreciated by the Govemment; 

(b) if so, details in this regard; 

(c) whether the Govemment propose to utllille their 
services for Implementation of the new population policy; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T 
SHANMUGAM): (a) Yes, Sir. 

(b) Mahila Swasth Sanghs are voluntary representing 
grassroot level functionaries and prominent women from 
the concemed villages. These units are actively involved 
since 1991 in motiviating and educating the community 
about promotion of matemal and child health and 
disseminating family planning education. At present 71823 
MSS units are functioning in the country. 

The services rendered by the MSS workers are 
voluntary. However, for meeting the Incidental expenses 
for conducting meetings and other activities Rs. 1200 per 
annum is being paid by the Govemment to each MSS 
unit. 

(c) to (e) Yes, Sir. The Govemment Intends to secure 
the involvement of all voluntary women's groupe, especially 
those functioning at the grass root ·Ievel like Mahlla 
Swasthya Sanghs for the implementation of the National 
Population Policy 2000. 

Su~.atul Person. In Draws 

6568. DR .. RAMESH CHAND TOMAR: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the persons who are succesaful in the 
drews drawn by DDA for various housing schemes of 
the Authority are. intimated individually or by registered 
post; 

(b) if not, the reasons therefor; and 

(c) the steps taken by the DDA to ensure that 
successful persons in the draws of lots do not suffer Just 
due to the lack of communication? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) DDA has reported that the persons 

who are dectared succeasful in the draw of lots, are 
intimated individually by sending them demand-cum-
allotment tatters through courier at their recorded address. 

(b) Question does not arise. 

(c) After holding the computerised draw, the DDA 
publishes the list of successful persons in dally 
newspapers and also diaplay It on the Notice Board in 
'0' Block, Vikas Sadan, New Delhi for the information of 
general public. However, in c.... where demand-cum-
aHotment letters are received back undelivered, list of 
such undelivered letters are published in daily newspapers 
glvir'/g the details of the priority numbers and names of 
such perIOn8 with the request to collect demand letters 
personally from the DDA. 

SerUrla Commlulon 

6569. SHRI ANANTA NAYAK: 
SHRI UTT AMRAO DHIKALE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment have a proposal to 
review some of the recommendations made by the 
Sarkaria Commission; 

(b) If so, the details in this regard; 

(c) the views of the State Govemment on these 
recommendations particularly on the use of Article 356; 
and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (d) The Inter-
State Council (ISC), which, inter-alia, consists of Chief 
Ministers of all States and functions under the 
Chairmanship of the Prime Minister, has been considenng 
the recommendations of the Sarkaria Commission on 
Centre-State Relations. Out of 247 recommendations 
made by the Sarkaria Commission, the ISC has already 
taken a decision in raspact of 125 recommendations. The 
next meeting of the ISC is due to be held on 20.5.2000. 

Article 356 has been the subject matter of discussion 
in the meeting of the Standing Committee of the Inter-
State Council. In the sixth meeting of the Standing 
Committee held on 19.12.1998, the subject was remitted 
to a Sub-Committee conaisting of the Chief Ministers of 
Uttar Pradesh, Orissa and Andhra Pradesh and Finance 
Minister of West Bengsl under the Convenorship of the 
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Union Defence Minister. The matter was also duscussed 
in the fifth meeting of the Inter-State Council on 22.1.1999 
in which it was decided that the Sub-Committee under 
the Convenorship of the Union Defence Minister should 
continue deliberations to evolve a consensus. The ISC is 
yet to take a final view in the matter. 

Requirement end Shortage of Water 

6570. SHRI E.M. SUDARSANA NATCHIAPPAN: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) the requirement and shortage of raw water in 
Delhi and the quantity of water that gets lost due to 
leakage of pipelines; 

(b) whether the Govemment propose to conatruct 
mini-water treatment plants In Delhi to recycle water 
discarded by the larger treatment plants and also to 
launch a "leak detection project"; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) According to the Deihl Jal Board, 
with the present availability of raw water of 1050 cuaec, 
there is a shortfall of 375 cusac approxmiately. About 20 
per cent of the water supplied gets lost due to leakages 
in pipelines. 

(b) and (c) The Delhi Jal Board is considering 
proposals to design and construct recycle water treatment 
plants at Wazirabad, Haiderpur I & II, Chandrawal and 
Bhagirathi Water Treatment Plants. It is also considering 
awarding of work of detection and plugging of leakages 
in trunk mains emanating from 200 MGD water treatment 
plant at Haiderpur and for reduction of unaccounted for 
water by setting up of district meter areas in 
different parts of the city, with an estimated cost of 
Rs. 197 lac. 

(Translation] 

Allowance. to Doctor 

6571. SHRI NAGMANI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Government provide Travelling 
Allowance and Research Allowance to the doctors of the 
Health Services Scheme under the Indian System of 
Medicine and Department of Homeopathy and also to 
the Scientists of Hornoeopathic Message Manusl; 

(b) whether theae allowances are being given to the 
DoctorslScientiats of the Indian System of Medicine and 
Hornoeopathic Research Council also; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) Conveyance allowance for 
domiciliary visits is given to CGHS doctors. No research 
allowance is admissible to them. No conveyance 
allowance is admissible to doctors and SCientists of 
research councils for domiciliary visits as they are not 
expected to viall the beneficiary as part of their duty. 
Research allowances are not provided to doctors and 
Scientists in the research councils as research is their 
primary duty for which they are appointed. 

Admlulon of SClBT Students 

6572. SHRIMATI REENA CHOUDHARY: 
SHRI RAMDAS ATHAWALE: 
SHRI PRAVIN RASHTRAPAL: 
SHRI GAJENDRA SINGH RAJUKHEDI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment have taken steps to 
provide adequate reservation quota in admission of 
Scheduled Castes/Scheduled Tribes Students in 
educational institutionsITechnical institutions including 
Engineering and Medical Colleges; 

(b) if so, the details thereof; 

(c) the number of seats offered In different facultiea/ 
disciplines In all Indian Institutes of Technology Including 
11M and medical colleges both Graduation and Post 
Graduation level courses during the last three years; 

(d) the number of SCiST students given admiaaion 
in the said courses and their percentage as compared to 
the total seats during the said period; and 

(e) the reasons for not providing adequate reservation 
quota to the persons of these categories? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN REOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (e) Yes, Sir. The 
Central technical institutions are governed by the 
re •• rvation policy of the Government of India. The 
reservation in the State technical lnatltutiona are governed 
by the policy of the concerned State GovemmentiUT 
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Administration. In respect of medical colleges the 
reservation of seats for candidates belonging to SCslSTs 
is being provided as per the policy laid down by the 
respective State Govemmentallnstitutions. However, as per 
the directives of the Supreme Court of India, there is to 
be no reservation of any kind in respect of admission for 
Super-speciality coUr&es and 15% of the Undergraduate 
and 25% of the Postgraduate medical seals fioed up 
through All India Entrance Examination. 

In IITS/IiMs relaxed cut off marks are maitained to 
draw up merit list for admissions of SCiST candidates. 
Sufficient number of qualified candidates was however 
not available resulting in shorUaJl in filling up of the 
required quota. The percentage of actual admissions of 
SC/ST candidates vary widely in different institutes, 
courses and in different yeans. To overcome the problem 
IITs have started preparatory counses for admissions to 
UG level pr~rammes for SCiST candidatea. 

Gr.n Manure 

6573. MOHAMMAD ANWARUL HAQUE: 
DR. RAGHUVANSH PRASAD SINGH: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the use of straw to make substances for 
application in the field of fuels, chemicals, fertilizens and 
glues etc; 

(b) if so, the details in this regard; 

(c) whether the Govemment propose to develop any 
process for the commercial production of the Green 
Manure and other value added products; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) Yes, Sir. 

(b) Govemmet is aware that straw could be coverted 
into value added product through fast pyrolysis. This is a 
high temperature process in which biomass Is rapidly 
heated upto 500·C in the absence of oxygen resulting in 
a dark brown liquid product. This product can be used in 
the development of value added products namely; fuels, 
chamicals, fertilizers, glues etc. The straw is used as 
fodder for livestock in our country. R&D projects on a 
limited scale have been supported to utilise other crop 

residues and vegetable waste to produce many value 
added products. 

(c) Yes, Sir. 

(d) There are many ways to produce green manura. 
A project of Mis. T. Stanes & Co. Ltd., CoImbatore for 
development of a value added product almHar to Green 
manure called as Digested Organic Supplement COorS) 
enriched with micronutrienta ualng organic residues such 
as crop residues and vegetable wastes as raw material 
has bMn 8UCCe88ful1y completed. A damonstration pilot 
plant at Madural has been set up. This technology has 
bMn 888lgned by Mis. T. SIanes & Co., Coirnbatore to 
National Research Development Corporation and is 
available to other entrepreneurs. 

New Technique. for Determining Blood Sugar Level 

6574. DR. V. SAROJA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pieased to state: 

(a) whether there is a new method to measure the 
blood sugar level of a diabetic patient with the help of 
hand held ultrasound machine; 

Cb) if so, whether the same would be used in India; 

(c) if so, the details in this regard; 

(d) if not, whether any efforts are being made to 
know the latest techniques used for treating different 
diseases abroad and Implement them in India; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T 
SHANMUGAM): (a) to (c) The method is yet to be 
established for clinical use as It is in the experimental 
stage at the present. 

(d) and (e) Regarding Non-communicable Diseases. 
continuous efforts are made to know the latest techniques 
for tresting different diseases and use the information as 
far as possible. 

(Tl8ns'.tion] 

Voluntary Institutions under Family Welfare 
Programme 

6575. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 
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(a) the number of voluntary institutions engaged in 
the family welfare programme; 

(b) the annual assistance and other services to them 
being provided by the Govemment; 

(c) whether the Government have cond~ed any 
inquiry to ascertain the number of voluntary organisations 
actually engaged in related activities and the number of 
them existing on paper only; 

(d) the number of voluntary institutions working in 
the field of drug abuse and the assistance and other 
relates services received by them from the Govemment; 

(e) whether the Government monitor the activities of 
such organisations; and 

(f) if so, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Under the Reproductive and Child 
Heahh (RCH) Programme, Sixty-eight voluntary institutions 
are functioning as Mother Non-Govemmental Organisations 
and six voluntary institutions have undertaken Innovative 
Projects. Moreover, under UNFPA funded ·Support to 
Gender Issues" Scheme, seventeen voluntary institutions 
have undertaken Innovative Projects. Apart from this, two 
voluntary institutions are implementing RCH projects with 
UNFPA assistance and five voluntary institutions have 
received continued assistance under the ·Setting up of 
six Bedded Sterilisation Wards" Scheme. 

(b) Under the RCH Programme, no annual quantum 
of assistance to such institutions has been fixed. However, 
during the 9th Plan so far, Rs. 32,08,77,6481- has been 
released to them under the said Programme. Under 
UNFPA funded "Support to Gender Issues" Scheme, 
Rs. 1,45,50,9981- has been released. Under the two 
UNFPA assisted RCH proJects. Rs. 1,62,90,833/- has been 
released. Apart from this, during 9th Plan, As. 19,74,150/-
have been released to five voluntary institutions under 
the ·Setting up of six bedded Sterilisation Wards" Scheme. 

(c) There is an in-built mechanism under the RCH 
Programme for pre-appraisal of capacities and capabilities 
and subsequent evaluallon of performance of voluntary 
organisations assisted under the said Programme. 
Whenever a complaint IS received regarding the 
functiOning of a voluntary organisation, the same is duly 
got investigated and such guilty voluntary organisation is 
black listed. In such cases, further assistance is 
Immediately stopped and necessary steps are taken for 
recovery of the funds already released. 

(eI) Under the lOheme for Prevention of A1ocholiam 
and Substance (Drugs) Abuse, there are 369 voluntary 
institutions functioning as on 31.3,2000 Annual assistance 
released to voluntary institutions during the last three years 
is as udner: 

1997-98 

1998-99 

1999-2000 

Re. 11.50 crores 

Rs. 15.20 crores 

Rs. 19.00 croras 

(e) and (f) Monitoring and evaluation of the 
performance of voluntary organisations receiving grants 
is done periodically. However, in order to ensure effective 
functioning of grantee organisations and proper utilisation 
of grants, utlHaatlone certificate and audited statement of 
accounts duly certified by a Chartered Accountant are 
obtained. The eubeequent Instalments of grants are 
released to voluntary organisations subject to 
recommendation of the State Government concerned, 
inspection/evaluation report of the nodal appraisaVagency 
after determining the utilisation of first instalment. 

[English] 

NatIonal Institute of Mental Heanh and Neuro 
Sclencea, 8angalo,. 

6576. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the National Institute of Mental Heahh 
and Neuro Sciences (NIMHANS), Bangalore has inhiated 
a multi-institute study to understand the complex nature 
of man', 8UsceptlbHities to IOhlzophurenia, establishing a 
uniquely Indian base; 

(b) if so, the details of the operations involved in the 
study; 

(c) the time by which it is likely to take to complete 
the study and the estimated coat Involved therein; and 

(d) the estimated number of percentage of persons 
suffering from this disease and other diseases involving 
mental heahh In India and the World? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) National Institute of Mental 
Heahh & Neuro Sciences (NIMHANS), 8angalore has 
initiated a multi-centre study titled "A molecular genetic 
study of schizophrenia and bipolar disorder" with support 
from the Department of Biotechnology. The 8tUdy has 
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been initialed to examine the genetic basis of behaviour. 
The total funding for a period of three years Ie about Ra. 
105 laltha. The subject for the study are mainly persona 
suffering from echlzophrenia and their family members 
aIIo are baing recruited and as18aeed in detail. Thle 
study will provide valuable addtional information on the 
complex interplay of genetic and environmental factors in 
the caueation of echlzophrenia. The study Ie likely to be 
completed in the next two years. 

(d) The prevalence rate of echizphrenia Ie 2 to 4 per 
1000 population. Thle prevalence rate Ie universal and 

there are no major differences in the prevalence rate 
between India and rest of the wortd. 

Number of complaints received 

Subletting proved 

Nuinber of cases in which 
Allotment cancelled 

Number of cases in which 
Action to cancel the 
allotment has been Initiated 

In addition to the cancellation of aIIoIment and charging 
of a penal licence fee in euch cases, dillClplinary action 
is also instituted against the delinquent police pereonnel. 

{Eng/8h} 

SUllng of Otftcae 0....,.1"11 In Buementa 

8578. SHRI. RAMSHAKAL: Will the Minister of 
URBAN DEVELOPMENT be pleased to etate: 

(a) whather MCD is Implementing the March-21 High 
Court Order8 for the South Zone to 18a1 all the officeII 
operating In basements; 

(b) if 80, the number of offIceeIIactorie8 which have 
been l8aled in South Delhi eepecIally in the Govindpuri 
area; 

(c) whether the Govemment propoee to take such 
action against unauthorised factories functioning in 
basements In Govlndpurt, Kalkajl, New Deihl which are 
causing inconvenience to the people living In the 
residential areas; 

1997 

33 

33 

33 

[T"""tion} 

Subletting of Police Accommodation 

65n. SHRI RAJ NARAIN PASSI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment have recaIved compIaintB 
about the subletting of Govemment accommodation by 
allottee8 of police colonies in Delhi without getting any 
permleelon In this effect during the last three years; 

(b) if 10, the delails thereof, year-wise; and 

(c) the action takenlbeing taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) Yes, Sir. The requisite datalls are given below: 

1998 1999 

11 35 

11 24 

11 20 

04 

(d) If so, the datalls thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) The information is being 
collected from the MCD and will be laid on the Table of 
the Sabha. 

(c) and (d) Govt. of NCT of Delhi has reported that 
as per orders of the Hon'bla Supreme COlolrt, industrial 
units functioning In resldentiaVnon-conforming areas of 
Deihl were given an opportunity of apply for allotment of 
alternate industrial accommodation under relocation 
scheme. The units who have applied for allotment of 
aIIemate industrtal accommodation and who have been 
eligible under the scheme are to be allotted aiternate 
industrial accommodation In new Industrial States being 
developed by the Govt. of NCT of Delhi. Those industries 
functioning In residentiaUnon-conforming areas who have 
not applied or who have not been found eligible under 
the relocation scheme may have to close down as per 
the court order. 
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(e) Question does not arise in view of reply to part 
(c) & (d) above. 

A ___ opment of Cm. 

6579. SHRI SUBODH MOHITE: 
SHRI JAI PRAKASH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government propose to start a 
Centrally Sponsored Scheme to redevelop some cities as 
the vibrant centres of cultural resUrgence and economic. 
and social advancement; 

(b) if so, the deteils thereof; 

(c) the details of cities selected for the purpose 
aIongwith the criteria adopted in this regard; 

(d) whether the proposel has been approved by the 
Planning Commiasion; and 

(e) if so, the time by which It is likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATRE'f'A): (a) to (e) A Centrally sponsored scheme, 
under, which a revolving fund could be set up for 
development of small or medium-size cities, which have 
cultural wealth and importance, is proposed to be 
introduced. The matter has been taken up with the 
Planning Commission and details are being worked out. 

Investment of Science and Technology 

6580. SHRI T.T.V. DHINAKARAN: Win the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government propose to increase 
investment on science & technology; 

(b) if so, the means through which it is likely to be 
done; 

(c) whether a portion of this amount would be 
invested for rebuilding the crumbling University system in 
the country; 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 

RAWAT 'BACHDA'): (a) and (b) Efforts are continuously 
made by the Government to increase Investment In 
science and technology. As a beginning, increased 
allocations have been made In the current year's budget 
of the various science and technology departmental 
agencies. In particular, a special provision of Rs. 50 crores 
has been made for taking up of relevant technology vision 
projects and an additional provlaion of Rs. 50 crores has 
been made for launching a New Millennium Indian 
Technology Leadership Initiative. 

(c) and (d) Government has initiated & .scheme-"Fund 
for Improvement of Infrastructure in Science and 
Technology (FIST)- in Universities and other educational 
in8tituIions In the country. ThIs fund Is expected to rebuild 
the research infrastructure par1icularty, in the Universities. 

Setting up of ArbItration Committee 

6581. SHRI ANNASAHEB M.K. PATIL: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government propose to set up an 
Arbitration Committee for the speedy resolution of disputes 
involving contractors and the Government; 

(b) if so, the details thereof; 

(c) whether the Indian Contractora are denied work 
in the World Bank aided projects in the country; 

(d) if so, the details thereof; and 

(e) the remedial measures proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) No, Sir, 

(b) Not applicable in view of reply to part (a) above, 

(c) No, Sir. 

(d) and (e) Not applicable in view of reply to part (c) 
above. 

6582. SHRI KIRIT SOMAIYA: Will the Minister of 
SCIENCE AND TECHNqLOGY be pleased to state: 

(a) whether ali the State ForenSic Science 
Laboratories have failed in testing the samples of narcoticB 
pushed by Pakistan in the country during the last few 
months; 
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(b) if so, the reasons therefor; 

(c) whether the SFSL has requested to provide 
spohisticated equipments for this purpose; 

(d) " so, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (e) Information is being 
collected and will be laid on the Table of the House. 

Dwelling Units In Orl ... 

6583. SHRI PRABHAT SAMANTRAY: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether some dwelling units in the cyclone 
affected districts are being constructed in Orissa with 
HUDCO's assistance; 

(b) if so, the number 01 dwelling units constructed in 
each cyclo~e affected districts in Orissa; and 

(c) the amount spent by HUDCO on eaclt 01 the 
dwelling unit? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) and (b) HUDCO has sanctioned loan 
assistance of Rs. 612.50 crores to Orissa State Rural 
Housing Corporation for construction 01 1,75,000 dwelling 
units in the cyclone affected districts of Orissa. In addition, 
it has sanctioned loan assistance 01 Rs. 500 crore as 
House Building Advance (HBA) lor State Govemment 
employees towards construction of 1,00,000 dwelling units. 
Thus a total no. 01 2,75,000 dwelling units are proposed 
to be constructed with HUDCO's assistance in the cyclonE! 
hit areas of Orissa. 

(c) HUDCO has sanctioned loan assistance 
o Rs. 35,000/- per dwelling unit for 1,75,000 dwelling 
units Orissa State Rural Housing Corporation and 
050,000/- per dwelling unit to State Finance Dept!. as 
HBA for State Government employees. So far, total 
amount of Rs. 525.12 crores is reported to have been 
released out of sanctioned amount of Rs. 1112.50 crores 
and 48011 units are reported to be under progress. 

Subsidy on Fertilizers 

6584. SHRI NARESH PUGLIA: 
SHRI PRABHUNATH SINGH: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether attention of the Govemment has been 
drawn towards a news-item captioned "Farmers recaive 
just ha" of fertilizer subsidy" appearing in the 'Indian 
Express' dated April 10, 2000; 

(b) if so, the facts reported therein; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH SAIS): 
(a) to (c) Yes, Sir. The news-item refers to a study by 
an economist which has concluded that the gains from 
subsidy on urea are shared by the farmers and the 
industry equally. This conclusion is based on a number 
of assumptions, which have either undergone change 
already or are not maintainable. The subsidy on urea is 
the dffference between the Retention Price and the 
Maximum Retail Price, which is statutorily notified by the 
Govemment. Therefore, the benefit of the subsidy goes 
to the farmers. The only conceivable subsidy to the 
industry is to the exent of gold-plating of capacities by 
some of the urea manufacturing units and the Govemment 
is seized of the matter relating to reassessment of 
capacities of high capacity utilisation units. The purchase 
of indigenous urea from high cost producing units is being 
done out of the over-riding consideration of maximum 
self-sufficiency in nitrogen in the country. 

Achievements of Technology 

6585. SHRI SHRINIWAS PATIL: 
SHRI DILlPKUMAR MANUSKHLAL GANDHI: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) the details of achivements made by the 
Government from the development of technology 
particular1y in the areas of missile technOlogy, atomic-
energy and space since 1950 and during the period of 
liberalisation starting from 1991; 

(b) the details of efforts made by the Govemment to 
encourage scientific research and link it with industry 
during the said period; 
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(c) whether the Govemment are aware that the 
benefits got from the liberalisation are not going upto the 
common man of the country; and 

(d) if 50, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (d) Information is being 
collected and will be laid on the Table of the House. 

6586. SHRI C.N. SINGH: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the number of unauthorised and illicit 
slaughter houses have increased manifold in Delhi posing 
a major public health and environmental hazardllhreat; 
and 

(b) If so, the steps takenlproposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) No, Sir. 

(8) No, Sir. 

(b) Question does not arise, in view of reply to part 
(a) above. 

{Translation} 

Science and Technology for Woman 

6587. SHRIMATI SHEELA GAUTAM: 
SHRI HARIBHAU SHANKAR MAHALE: 

Will the Minietar of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) the details of projecta introduced under the 
science and technology scheme for women in the country 
during the last three years, State-wiae, area-wise; 

(b) the details of amount sanctioned by the 
Govemment for each such project during the said period; 

(c) whether the Govemment propose to introduce 
some more projects under the said scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) and (b) A statement is attached. 

(c) and (d) This is a continuing scheme under which 
fresh proposals, if any, as and when received are 
approved and implemented subject to fulfilment of the 
norms and concltlons laid down for the purpose. 

Projects Sanctioned under the scheme "Science & Technology for Women-
for the Year 1997-98, 1998-99, 1~2000, State-wiN 

SI. 
No. 

1. 

2. 

3. 

State 

2 

Andhr. Pradesh 

Bihar 

Delhi 

No. of 
Projects 

3 

4 (Four) 

1 (One) 

8 (Six) 

Broad Area of Activity Total Amount 
(In Rupees) 

4 5 

Biomass Utilisation 17,44,800/-
Health & Nutrition Sericulture 

Women's Health & 5,81,0561-
Income Generation 

Skill Development 39,73,3301 
Horticulture Technology 
Upgradation Health & 
Hygiene 
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2 3 4 5 

4. Gujarat 2 (Two) Waste Land Development Pottery 12,72,1501-

5. Haryana 1 (One) Skill Upgradation 5,50,0001-

6. Himachal Pradesh 4 (Four) Technology Upgradatlon 17,69,700/-
HorticuHurai Proceaaing 
Mushroom Cultivation 
Bee-keeping 

7. Kamataka 4 (Four) Waste Management 41,94,7151-
Animal Huabandry Horticultural 
Processing Technology Park 

6. Kerala 7 (Seven) Skill Upgradation 38,65,8631-
Health Income Generation 

9. Madhya Pradesh 5 (Five) Electronics 63,19,9601-
Occupational Health 
Technology Upgradation 

10. Maharashtra 7 (Seven) Medicinal Plants 43,67,019/-
Cover Management 
Technology Development 

11. . Manlpur 6 (Six) Technology Development 30,39,8831-
Medicinal Plants 
Waste land development Sericulture 
& Mushroom cultivation 

12. Nagaland (One) FloricuHure 5,49,2601-

13. Orissa (One) Horticultural Proceaaing 8,81,9001-

14. Rajastha" 5 (Five) Medicinal Plants 28,35,5001-
Rain water harvesting 
Solar Photovoltaic8 

15. Sikklm 2 (Two) Mushroom Cultivation 15,05,5001-
Rabbit rearing 

16. Tamil Nadu 15 (Fifteen) Water Management & 74,90,'tJa7/-
Sanitation SIeHl Upgradatloi1 
Technology Development Biomass 
Utilisation Medicir.al Plants 

17. Tripura 1 (One) Horticultural Processing 6,87,3001-

18. U.P. 14 Medicinal Plants 69,05,416/-
(Fourteen) HorticuHural Processing Waste 

Utilisation Technology Development 
& Upgradation Technology Park 

19. West Bengal 4 (Four) Traditional Health System 26,31,3701-
Occupational Health Micro 
Propagation 
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Famlll_ Displaced due to DMRP 

6588. SHRI NIKHIL KUMAR CHOUDHARY: 
SHRIMATI RENU KUMARI: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of houses demolished and families 
displaced under the schemes for constructing DeIhl Metro-
RaH project; 

(b) the arrengement made by the Govemment to 
rehabilitate the families/persons displaced as a result 
thereof; and 

(c) the time by which the compensation is likely to 
be paid to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) (i) No. of houses-08 private houses 
and demolished 17 MCD quarters. 

(ii) No. of families displaced-23. 

In addition 495 jhuggies have also been demolished. 

(ONote:- There are two families each of which were 
occupying two private houses). 

(b) and (c) Alternative accommodation has been 
allotted in respect of 17 MCD quarters. Compensation 
amount in respect of 8 private houses, as decided under 

the Land Acquisition Act, 1894, by the Land Acquisition 
Collector has been placed at his disposal, to be released 
as soon as verification of the persons having Interest in 
the private houees acquired II completed. 

Rehabilitation of Jhuggl dwellers was done at an 
alternative alte as per the extant policy of Delhi 
Govemment. 

{English] 

Houalng Facilltlea to Former PMs 

6589. SHRI G. PUTTASWAMY GOWDA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the total expenditure incurred every year by the 
Government to provide Housing facilitiea to the former 
Prime Ministers; 

(b) whether some of the former Prime Ministers have 
declined to claim an these facilities; and 

(c). if so, the factual position in th18 regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): <a) Details of the total expenditure 
incurred year-wise to provide housing facilities to the 
former Prime Ministers are given In atatement attached. 

(b) and (c) All the former Prime Ministers are In 
occupation of General Pool Accommodation on payment 
of normal licence fee. 

sr.tement 

Details of Expenditure Incurred on Housing Facilities to Fonner Prime Ministers 

Civil Works Expenditure Total 
Year Addition! Ordinary Special Fuml- Electrical Hort. Works 

Alternation Repair Repal,. tul8l Works 
Furnishing 

2 3 4 5 6 7 8 

1. Shri V.P. Singh, 1, Teen Murti Marg 

1991-92 Nil 97,500 Nil Nil 19,500 71,880 1,88,880 

1992-93 Nil 1,04,000 Nil Nil 24,000 80,355 2,08,355 

1993-94 71,000 1,20,900 1,05,000 15,000 26,000 82,159 4.20,059 
1994-95 Nil 1,82,000 22,000 f 26,000 29,000 99,470 3,58,470 
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2 3 4 5 6 7 8 

1995-96 44,000 1,26,000 Nil 27,000 33,000 1,10,951 3,40,951 

1996-97 Nil 1,49,000 45,000 40,000 37,000 1,24,265 3,95,265 

1997-98 Nil 1,63,800 1,07,000 19,000 41,000 1,39,178 4,69,978 

1998-99 Nil 1,58,800 Nil 20,000 45,500 1,55,878 3,79,798 

1999-2000 Nil 1,82,500 Nil Nil 1,18,000 1,74,583 4,55,083 

2. Shri Chandra Shakhar, 3, South Avenue Lane 

1991-92 Nil 97,500 Nil 22,000 93,500 47,056 2,60,056 

1992-93 Nil 1,06,600 1,51,000 Nil 27,000 60,536 3,45,136 

1993-94 Nil 1,26,100 1,20,000 25,000 28,000 73,973 3,73,073 

1994-95 1,43,000 2,08,000 58,000 34,000 31,000 85,450 5,59,450 

1995-96 52,000 1,36,000 23,000 38,000 34,000 98,088 3,81,088 

1996-97 25,000 1,78.000 49,000 35,000 39,000 1,09,859 ' 4,35,859 

1997-98 Nil 1,88,500 Nil 22,000 44,000 1,14,425 3,68,925 

1998·99 Nil 2,24,900 Nil 19,000 46,000 1,18,470 4,08,370 

1999-2000 Nil 2,49,600 25,000 37,000 81,000 1,21,914 5,14,514 

3. Shri Narasimha Rao, 9, Motllal Nehru Marg 

1996-97 Nil 1,71,600 48,000 45,000 1,80,000 2,15,345 6,59,945 

1997-98 30,000 1,75,500 21,000 18,000 43,000 2,37,270 5,24,770 

1998-1999 Nil 1,92,400 1.24,000 12,000 49,000 2,71,981 6,49,381 

1999·2000 Nil 2,34,000 Nil 35,000 55,000 2,76,703 6,00,703 

4. Shri Atal Behari Vajapyee, 7, Safdarjung Road 

1996-97 25,000 1,69,000 65,000 35,000 61,000 Nil 3,55,000 

1997-98 Nil 1,84,600 Nil 20,000 50,000 Nil 2,54,600 

5. Shri Devi Gowda, 5, Safdarjung Lane 

1997·98 Nil 1,62,500 35,000 35.000 71,500 44,085 3,48,055 

1998·99 2,71,000 1,69,000 Nil 20,000 71,000 56,375 5,87,375 

1999·2000 Nil 1,88,500 Nil 28,000 56,000 70,469 3,42,969 

6. Shri I.K. Gujral, 5, Janpath 

1998·99 2,11,000 1,32,600 1,11,000 42,000 89,000 2,47,731 8,33,331 

1999-2000 13,000 1,06,6000 Nil 16,000 57,000 3,67,200 5,59,900 
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(Translation) 

Con_ruction Work by CPWD In Jablilpur 

6590. SHRIMAT JAYASHREE BANERJEE: WUI the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the details with regard to the conatruc:tlon work 
being undertaken by the C.P.W.D. In Jabalpur, Mahdya 
Pradesh; 

(b) whether the construction work of the buUdlng of 
I.C.M.R., Jabalpur is still incomplete; 

(c) if so, the reasons therefor; and 

(d) the time by which the construction work is likely 
to be completed? 

THE MINISTEF\ OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) At praaent foUowing construction works 
are being undertaken by CPWD at Jabalpur: 

1. 

2. 

(I) Construction of 72 quartars for Income Tax 
Department. 

(II) Construction of laboratory building for Weed 
Science. 

Proposal 

Upgradatlon of Kayachlkitsa & Rachna 
Sharira Departments for P.G. Training and 
Research for GoV!. Dhanwantri Ayurveda 
Mahavidyalaya, Unain, (M.P.) 

Grant in aid for purchase of books, 
hostel facilities and equipment for Govt. 
Ayurvedic College, Rewa (M.P.) 

Centrallutlon of Recruitment In KVS 

6592. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Kendriya VidyaJaya Sangathan has 
decided recently to centralise the recruitment on all post~ 
in vidyaJayas, regional offices and headquarters; 

(b) to Cd) No, Sir. Construction work has already 
baen completed. While the ruldentlal buildings have been 
occupied laboratory buildings will be handed over after 
rectification of certain defects. This wiN be done wHhln 
six months of sanction of Revised estimates pending with 
I.C.M.R. and of making reimbursement of funds already 
Incurred by the C.P.W.O. 

Aul ...... for AyulWdlc CoIIegee, 
Mad.". PndHh 

6591. DR. LAXMINARAYAN PANDEYA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether MacIlya Pradesh has sought assiatance 
from the Union Government to strengthen and conduct 
research work in the Government Ayurvedlc College& 01 
the State; 

(b) if so, the details In this regard; and 

(c) the action proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T 
SHANMUGAM): (a) to (c) Yes, Sir. A statement gMng 
the details of proposaIe received recently and action takar 
thereon Is enclo8ed. 

Action Taken 

Sanctioned Rs. 25.45 lakhs in 1999-2000 

The proposal was received In April, 2000 
and is under proce.a. 

(b) whether It Is according to the Govemment's policy 
of decentralisation of Group 'c' and '0' employees; 
and . 

Cc) if not, the reasons and the justHication therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) Ves, Sir. 
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Regular recruitment to .. tMChIng .nd norHeechIng posts. 
except tho88 in Group '0', wi now be made centrally t('l 
enaure greater degree of objectivity, tranapareney. 
unlfonnlty In atandarda and .. lactIon of teachers on the 
bale of proven merit .. Independently 8I88888d on a 
unifonn and standardlaad criteria. 

However, the AaaIetant CornmiaIIIoner of !he RegIonal 
OffIces of KVS, will continua to be appointing authority. 

With this change, Regional 0ffIcea will be able to 
concentrate more on academic 8uparvi8Ion in order to 
bring qualitative improvement in academic ltandarda. 

{English} 

Revival P_kages for Fel and HFCI 

8593. SHRI SUNIL KHAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pIaaaed to state: 

(a) whether the Govemment propose to close down 
the only urea producing unit of Hinduetan Fertilizer 
Corporation Limited in Ourgapur. Wast Bengal; 

(b) If 80, the reasons therefor; 

(c) whether the Units of Fertilizer Corporation of India 
Limited and Hindustan Fertilizer Corporation Limited have 
bean sanctioned for the revival package through B.I.F.R.; 

(d) if so, the details in this regard; 

(e) whether there is any proposal to diveralfy it from 
Naphtha based to gas basad; and 

(fl If so, the amount required for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) and (bl Durgapur urea plant of Hindustan Fertilizer 
Corporation Limited (HFC) has been kept under 
preservation as ita sustained and viable operations are 
not feasible unle.. a complete revamp of the plant is 
undertaken whioh 18 hampered by budgetary constraints 
and high cost of production. ActIon on Its revival is to be 
taken keeping in view Government's declared policy 
towards public sector, which is restructuring and revive 
potentially viable Public Sector Undertakings (PSUs). cloaa 
down those PSUs which cannot be revived while fully 
protecting the interesta of workera. 

(c) and (d) The revamp of the Namrup units of HFC 
has been approved by the Govamrnant In 1997, which Is 

under implementation. Comprehensive rehabilitation 
proposals basad on evaluation of tachno-aconomlc viability 
of each of the remaining units of HFC and Fertilizer 
Corporation of India Ltd. Is to be submitted to the 
competent authority in the Government and thereafter for 
sanction of Board for Induatrial and Financial 
Reconstruction (BIFR). 

(e) No, Sir. 

(f) Does not arlaa. 

T ........ ··AcllvIIIM In North E88I 

6594. SHRIMATI MINATI SEN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether any constructive dialogue with the Chief 
Ministers of NorIh·Eastam region aimed at preventive and 
control of the terrorist activities in the region; 

(b) if so. the detaila in this regard; 

(c) the nama of agencies behind the growing tarrorIIm 
in the North·Eastem regions; and 

(d) the steps taken to prevent eroaa border terrortem 
in the Noth-Eastem Stat .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) The 
Govemment of India Is contlnuany engaged in dialogue 
with Chief Ministers of North Eastem States to prevent 
and control militancy in the region. 

Prime Minister had convened a conference of Chief 
Miniatefs and Governors of all North Eastern States. and 
Slkklm, at Shiliong on January 21122, 2000 where the 
security aituatlon was reviewed. The Union Home Mlnlatar 
alao visited Tripura on March 27128, 2000 and Arunachal 
Pradesh on April 213, 2000 and held discussions with the 
Chief Ministers on the security situation In the respective 
States. 

(el The major militant groupa in the North Eaatarn 
States are as under: 

(i) Assam: 

1. United Uberatlon Front of Assam (ULFA) 

2. National Democratic Front of Boc:toland (NOFBI 

(II) Manipur: 

1. People's Uberation Anny (PLAI 

2. United National liberation Front (UNLF) 
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3. People's Revolutionary Party of Kanglelpak 
(PREPAK) 

4. Kangleipak Communist Party KCP) 

5. Kanglel Yaot Kanba Lup (KYKL) 

6. MBnipur People's Uberation Front (MPLF) 

(iii) Nagaland: 

1. National Socialist Council of Nagaland (lsaklUuivah) 
(NSCN (11M» 

2. National SocieII8t Council of NagaJand (Khaplang) 
[NSCN (K)] 

(iv) Tripura: 

1. All Tripura Tiger Force 

2. National Uberation Front of Tripura 

In addition, there are numerous other militant groups 
like the Achik National Volunteer Council (ANVC), 
Hynniewtrep National Uberatlon Council (HNLC), People's 
Uberation Front of Meghalaya (PLFM), Dimasa Halm 
Daogah (DHD), Bru National Uberatlon Front (BNLF) etc. 
A number of Muslim organisations have also come up. 

lSI . of Pakistan has come to notice for providing 
assistance by way of arms, training and material support 
to Indian militant groups in the North East. 

(d) There are reports that some of the North-Eastem 
Insurgent groups have developed trans-border linkages in 
Bangladesh, Myanmar and Bhutan. Our security concerns, 
including Illegal migration, cross-border movements and 
cross-border crimes, have been taken up with these 
countries at appropriate levels. 

A series of other measures have been taken by the 
Govemment to curb the problem of infiltration and cross 
border terrorism. These include, interalia, construction of 
border roads, border fencing, raising of additional 
battalions of Border Security Force, reduction of gaps 
between Border, Outposts, intensification of patrolling both 
on the land and the reverine border, increase in the 
number of outpost towers, provision of surveillance 
equipments including night vision devices, etc. 

Primary Health Centres In Kamataka 

6595. SHRI R.L. JALAPPA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state' 

(a) whether Kamataka has sought Central grant to 
improve the quIIIlty of Primary Health Centres In the Slate 
during 2000-2001; and 

(b) if so, the amount of grant soughllprovlded to the 
State for the purpoee during 2000-2OO1? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Yes, Sir. The proposals for 
Civil Works, to make provlalon and upgradation of labour 
room, water euppIy andlor electric facilities etc. In the 
Primary Health Centres, under Reproductive and Child 
Health Programme have been received from Govemment 
of Kamataka and an amount of Rs. 1.9 crores has already 
been released during 1997-98. A proposal for Rs. 8.3 
crOles for Major Civil Works Is under' consideration. 

In addition World Bank assisted India Population 
Project-IX Is aI80 under implementation In Kamataka since 
June 1994. The Project envisages construction of 100 
and renovation of 330 Primary Health Centres. Out of 
this, 280 Primary Health Centres have already been 
renovated and 22 are In proctlllS of construction. An 
expenditure of Rs. 60.20 croers have already been 
incurred by the State Government. During 2000-2001 
grants for the State are yet to be released. 

{Translation] 

Jape"... Encephalitis 

6596. SHRI THAWAR CHAND GEHLOT: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of HEAl. TH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Japanese Encephalitis has been 
inc ..... ing In India; 

(b) if BO, the details in this regard and the reasons 
therefor; 

(c) the number of persons especially children died 
due to this disease during 1999-2000 tll~ date, State-
wise; 

(d) whether some programmes for the prevention of 
deafnesalhearing impairment and Japanese Encephalitis 
Control have been launched in the country; 

(,,) if 80, the number of person8 covered under the 
~ programmes during 1998-99 and 1999-2000, State-wise; 



125 Written Answers VAISAKHA 19. 1922 (Sales) to Questions 126 

(I) the criteria laid down to cover the people under 
the programmes; 

(g) whether the Government propose to cover more 
people under these progammes during 2000-2001: 

(h) if so. the details of strategy devised for the 
purpose; and 

(I) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Japaneee Encephalltle (JE) 
is a zoonotic diaea8e and occurs mostly In the form of 
outbreaks in the post-monsoon season. 3416 cases of 
JE were reported from StateJUts in the country during 
1999. 90% of the cases were reported from the State of 
Andhre Pradesh, Utter Pradesh and Kamataka, 33 cases 
have been reported ao far only from Kamataka during 
the year 2000. Ita incidence has been contained between 
2000-3000 annually. 

(c) The number of deaths due :0 JE reported by 
State Heahh authorltiee during 1999-2000, State-wise is 
as under:-

1999 

Uttar Pradesh 

Andhra Pradesh 

Kamataka 

Haryana 

Weat Bengal 

Punjab 

Kerala 

Assam 

Goa 

Manlpur 

Total 

2000 

Kamataka 

275 

203 

98 

56 

27 

6 

4 

2 

2 

2 

675 

8 

Age-wise number of deaths due to JE have not been 
reported by the State Heahh authorities. However, deaths 
due to JE mostly occur in children. 

(d) Japanese Encephalitis (J.E.):- No separate 
~rogramme is being Implemented for control of J.E. 
however, Directorate of National Anti Malaria Programme 
(NAMP) is monitoring incidence of J.E. and also provide 
material assistance as per need from out of the NAMP 
to control J.E. outbreak. Technical guidance Is alao 
provided to the States by the Cte. of NAMP and National 
Institute of Communicable Diseases (NICD). 

Prevention of Deafness and Hearing Impairment: All 
India Institute of Speech and Hearing, Mysore has 
undertaken two projects for prevention of deafness and 
hearing impairment. 

(e) Number of Persons covered under the project on 
·Preventlon of Deafness and Hearing Impairment" during 
1998-99 and 1999-2000 are as under:-

1998-99 1999-2000 

21684 12914 

(f) Any individual who is found to fail a Hearing 
Screening Teat is covered for detailed evaluation. The 
population that has been covered under the Project for 
prevention of deafness includes infants, school children, 
industrial workers, women, geriatrics (including freedom 
fighters) CBR workers/grass root level workers, schools 
teachers, doctors, industrial employers, general public. 
nurses and speech and hearing professionals. 

(g) During 2000-2001, it is proposed to cover about 
10,000 children, 1000 adubs and 1000 geriatrics under 
the prevention of deafness and hearing impairment 
project. 

(h) and (i) The activities proposed include:-

• Hearing screening. 

• Distribution of Public Education Material, Posters. 

• Administering High Risk Check List. 

• Orientation Lectures on Prevention of Hearing 
Loss. 

• Exhibition on Prevention of hearing Loss. 

• Conducting Quiz. 

• Scrflening Filma on Speech and Hearing 
Problems. 
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lSI Actlv ..... 

6597. SHRI NAWAL KISHORE RAI: 
SHRI RAWI LAL SUMAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether several organlsationa supported by lSI 
are involved in spreading violent activities in the country; 

(b) H so, the details is this regard and the number 
of citizens suspected to be involved in such activities, 
State-wise; 

(c) the number of foreigners involved therein and the 
route they often use for Infiltration in India; and 

(d) the steps taken by the Government to curb their 
activities in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) Some organisatlona supported by lSI such as Hizb..ul-
Mujahideen, Hal1lat-ul-Mujahideen, Laakar .. TabI, etc. are 
involved in spreading violent activities in the country. 

The details regarding the number of citizens and 
loreigners Involved are not maintained by the Central 
Govemment. The infiltration fOUtas are located along the 
LOCllntemational border with Pakistan. 

(d) Govemment have adopted a well coordinated and 
multi-pronged approach for tackling the lSI activities which 
includes strengthening the border management neutraIiIing 
plans of militanta by coordinated intelligence, setting up 
of out-posta of security forces and modemiaation and 
upgradation of police and security forces with advenced 
sophisticated weapons and communication system, etc. 

(English) 

PromoUng the Regional Lang ..... 

6598. DR. A.D.K. JAYASEELAN: Will the Minister 01 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether it is proposed to provide financial 
assistance lor the teaching and promoting languages 
specified in the Eighth Schedule 01 the Constitution and 
bn";1ing out multi-lingual dictionaries; 

(b) if so. the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The 
GoYammInI is .nady impIemenIing echemea for providing 
financial U8iatance to voluntary organieationa for the 
development and propagation of all the language., 
included in the Vlllth Schedule of the Constitution. These 
schemes include, inter alia, financial assistance to non-
Hindi speaking StatealUTs for the appointment of Hindi 
teachers and to Hindi speaking Stalee for appointment of 
Modem Indian Languages teachers, appointment 01 Urdu 
T eacher8 and Sanskrit taachera in Secondary and Senior 
Secondary achooIa etc. Further, the Govemment have 
alllo established Institutiona like Central Institute of Indian 
Unguagea, Myaora; Central HIndi Directorate, New Delhi; 
National Council for Promotion of Urdu Language. 
New Deihl; Commislion for Scientific and Technical 
Terminology, New Delhi; National Council for Promotion 
of Sindhl Language, Vadodara; Kendriya Hindi Shikshan 
MandaI, Agra; RMhtriya Sanskrit Sansthan, New Delhi 
and Mahariahi Sandipani Rashtirya Ved Vidya Pratisthan, 
Ujjain. Of these, the Central Hindi Directorate has brought 
out Bhartiya Bhasha Kosh in 14 languages & 
Tatsamahabad Kosh in 15 lanpges. The Central Institute 
of Indian Languages, Myaore hu prepared bllinguBVmultil 
lingual dictionaries in various Indian Languages. All these 
schemes are proposed to be continued in the Ninth Five 
Year Plan. 

[TtansJatJon) 

Smart School. 

6599. SHRI SHANKERSINH VAGHELA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the criteria adopted for setting up new smart 
schools to provide computer education in the country; 

(b) the places identified for setting up these schools, 
State-wise; and 

(c) the time by which these schools are likely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATN..): (a) to (c) Presently, the 
Department of Secondary Education and Higher Education 
is In the midst of formulating a revised Computer Literacy 
and Studies in Schools (CLASS) Bcheme, which Inter-
alia, provide. for setting up 01 'SMART' school.. The 
details IlI98rdlng number of schools and their location 
etb. are being worked out. 
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,EnglISh} 

Inclusion of Cute In 5T List 

8800. SHRI HII. SELVAGANPATHI: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the demand for inclusion of Kurumba. 
KUrumbar, Kurumban, Kuruba and Kuruma communities 
In the ST list Is pending with the Govemment; 

(b) If so, the reasons therefor; and 

(c) the time by which the said communities are likely 
to be included in the ST list? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) No, Sir. The demand is under scrutiny by 
various authorities. 

(b) Does not arise. 

(c) The process of revision 01 lists 01 Scheduled 
Tribes is on, however, no time frame can be given. 

Unauthorlaad Constructions 

6601. SHRI RAVI PRAKASH VERMA: 
DR. M.P. JAISWAL: 
SHRIMATI SHYAMA SINGH: 
SHRI PRABHAT SAMANTRAY: 
SHRIMATI REENA CHOUDHARY: 
SHRI M.V. CHANDRASHEKHARA MURTHY: 
SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
KUMARI BHAVANA PUNDLIKRAO GAWALI: 
SHRI PRABHUNATH SINGH: 
SHRI RAGHUNATH JHA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to atate: 

(a) wbether various authorities have failed to check 
the nexus among builders, bureaucrats, DDA, MCD and 
Delhi Police and their involvement In the construction of 
unauthoriaed colonies and multi-storeyed buildings and 
apartments on plots meant for two and a half storeyed 
houses In Delhi; 

(b) if so, the details of areas where unauthorised 
construction 18 going on alongwlth the reasons for not 
checking the same; 

(e) the time by which the CBI Is likely to submit Its 
report; 

(d} whether palatial, multi-storeyed buildings have u:sc 
come up illegally on agricultural land and the halqa 
patwaries have not shown proper apecification&ldlversions 
such as construction of swimming pools, water 
falls, servant quarters etc. in these buildings, in their 
recorda; 

(e) If so, the action taken in this regard; and 

(I) the action taken against the guilty officialslpersons 
during each of the last three years and to smash the 
said nexus and demolish Illegal constructions? 

THE MINISTER OF STATE IN THE MINISTRY or 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (c) Govemment have referred to 
the cal for InYeaIIgationIi into cartain cases involving 
serious violations of building bye-lawa and requirements 
of lay-out plans and service plans in posh 
colonies. Further action depends on the outcome ot the 
CBI report. 

(d) and (e) Divisional Commissioner. Delhi has 
reported that whenever any violation in the form of 
building, swimming pool or otherwise Is noticed, 
proceedings under Seclion-81 01 Deltu Land R~lorrn Act 
1954 are initiated by the Court of Revenue ".s"l~tant. 

(f' Action is taken against the guilty officials as and 

when such irregularities/misconduct is noticed. 

[Translation] 

Mlulng of Children 

8602. SHRI TUFANI SAROJ: Will the Minister 0 

HOME AFFAIRS be pleased to atste: 

(a) whether incidence of mlaeing of childrt'1 !.: oJ, 

increased in DeIhl; 

(b) If so, the number of such cases reported durin! 
1999-2000; and 

(c) the number of children so far traced by the Deft' 
Police? 

THE MINISTER OF STATE IN THE MINISTRY 01 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) Thl ' 
number of children reported missing in Delhi during thl 
last year was 4234 as against 3643 dw" 1998. 
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(b) and (c) The detalis are given liS under. 

Year 

1999 

2000 
(Upto 
30.4.2000) 

{English] 

Number of Children 
reported missing 

4234 

1300 

Number of ChUdren 
recovered 

2997 

831 

Construction of Govt. Quarters at Chennal 

6603. SHRI THIRUNAVUKARASU: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to construct 
more Govemment quarters in Chennal in view of growing 
demand in this regard; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) No, Sir. 

(b) Not Applicable. 

(c) At present the percentage of satisfaction in the 
matter of allotment of General Pool residential 
Accommodation to Central Govt. employees In Chennai 
varies from 64% to 93% in different types. Fresh proposals 
for meeting unfulfilled demands In pe..1icular types of 
accommodation, if any, will be initiated on allotment of 
additIOnal land by the Govt. of Tamil Nadu for which 
efforts are on. 

Reduction In Stamp Duty 

6604. SHRI K.P. SINGH DEO: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to reduce the 
stamp duty to 2 per cent; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) No, Sir. 

(b) Does not arise. 

Rural Development Functional LIteracy Project. 

6605. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether overlapping of functioning of the 
Directorate of Adult Educalion and the National Institute 
of Adult Education has been reported to the Govemment; 

(b) if so, the details thereof and the action taken in 
the matter; 

(c) whether the Rural Development Functional Literacy 
Project has achieved the desired result; 

(d) if so, the details thereof and If not, the reasons 
therefor; and 

<e) the steps proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYS INGRAO GAIKWAD PATIL): <a) and (b) Yes, Sir. 
The matter for streamlining the functioning of the 
Directorate of Adult Education and the National Institute 
of Adult Education has been under the consideration of 
the Govemment for a longtime. However, no decision 
could be taken as the matter has been under litigation. 
The Court case having been over, the Govemment has 
decided in principle to integrate the National Institute of 
Adult Education with the National Council for Educational 
Research & Training. 

(c) to (e) The Rural Functional Literacy Project was 
formulated and implemented In 1978-79. After the success 
of man-based approach to literacy as demonstrated In 
Ernakulam District, National Literacy Mission adoptee:! 
"Literacy Campaigns· as the prinCipal strategy for 
Eradication of Illiteracy and Rural Functional Literacy 
Project was discontinued in those districts where Total 
Literacy Campaigns were launched, Revised scheme of 
Rural Functional Literacy Project is at present under 
implementation in North Eastem States, Slkkim & Jammu 
& Kashmir. The Scheme of Rural Functional Literacy 
Project has now been subsumed within the overall 
programme for Eradication of Illiteracy. 

Lea .. of Gram Sabha LIInd 

6606. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of URBAN DEVELOPMENT be plea.ed to 
state: 
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(a) the competent authority to extend the lease 01 
gram sabha land; 

DATIATREYA): (a) The Gov!. of NCT, Delhi has reported 
that depending on the period of lease the Director 
(Panchayat), the Development Commissioner, GNCTD and 
the L.G. Delhi are the competent authorities to extend 
lease of gram Sabha land. 

(b) the details of gram sabha land leased out to 
various persons in south District indicating the purpose 
01 the lease, term of the lease period and amount 
collected from these lease; and 

(c) the details of cases where lease has been 
extended in the South District in respect of gram sabha 
land and the purpose of the same? 

THE MINISTER OF STATE IN THE MINISTRY 
OF URBAN DEVELOPMENT (SHRI BANDARU 

(b) The Panchayat unit of Delhi Administration has 
been charging Rs. 1456000.00 (Fourteen latchs fifty six 
thousand) as premium and 2.5% ground rent annually 
per acre for leasing out the land. The details of land, 
terms of the lease period and purpose of the lease e\c. 
are given in the enclosed statement. 

SI. Name of the 
No. Village 

2 

1. Ali 

2. Bhatti 

3. Bhatti 

4. Bhatti 

5. Chandan 
Nulla 

6. Chattarpur 

7. Chattarpur 

8. Chattarpur 

9. Deuli 

10. Deuli 

11. Deuli 

12. Deuli 

Khasra No. 

3 

171,172,17211 

914,927.929 
931,935,239 

914,931,898 

1894,1901,21902 

205,208,207 

60 

84 & 85 

158 & 159 

59/19, 59120 

221512 

42114 

1412511 

(c) In South District in one case to Mis Auto Part 
has been extend for 9 years for petrol pump. 

Statement 

Name of Allottee 

4 

MIS Autu Yard, 
Mathura Road 

Radha Swami 
Satsang Beas 

Sawah Public 
School 

Pynnes Phospates 
& Chemicals Ltd. 

Delhi SC Fin. & 
Dev. Corpn. 

Sh. Adya Kalyani 
Shakti Peeth 
Mandir 

DESU 

DWS & SDU 

MCD 

MCD 

MCD 

MCD 

Purpose of Lease 

5 

Petrol Pump 

Satsang 

School 

Plantation 

Setting up TRG.-
Produciton-Centre 

Developing A 
Sarover (Moli 
Tank) Park 

Constn. of Elec. 
Sub-Station . 

Consln. of Under 
Ground Resorvior 
& Booster Station 

Primary School 

Tubewell 

School 

School 

Period 
of Lease 

6 

09 Yrs. 

99 Yrs. 

99 Yrs. 

10 Yrs. 

99 Yrs. 

99 Yrs. 

99 Yrs. 

99 Yrs. 

99 Yrs. 

99 Yrs. 

99 Yrs. 

99 Yrs. 
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13. Derernandi 1U117,18.19. MIS Godrrey Attor..tatlon 
20,21,22,23.24 Philips India Ltd. 
2512,20/1.2.3./1. 
8,9,1112.12.13/1 

14. Deramancli 165,165,192 MIs Pyrates Plantation 10 YIS. 
164,162,188, Phoapates & Che-
191.190,187,163 micaIs Ltd. 
188,2189 

15. Deramandi 444 Akhil Bharat MahlIa Chat." 99 YIS. 
Rachna1mak s.m.j Kendra 

16. Deramandi 91 min., 14 min., Gikrat Educat,unal School 99 Yrs. 
society 

17. Deramandi 1,2,3,4,6,1/12 MCD Sold Waste 05 YIS. 
DiapoeaI 

18. Deramandi 14,13.8.7,23.411 DEDA Energy Complex 

19. Jauna Pur 45/6 DESU DESU Offioe 99 YI'S. 
Building 

20. Jauna Pur 123 Ole. of Education Sr. Sec. School 99 Vrs. 

21. Jauna Pur 79/2.3,4.7,811 Sh. Rama R. Pan Nature Care 99 Yrs. 
812,9.12.13/1 Nldhi House 
1312114.15.18.17, 
1811.1812.19.22.25 

22. Jauna Pur 79/23.2411.2412 Majoo G.S. Small ScaJe 30 YIS. 
92/3 Ahluwalia Industry & Poultry Farm. 

23. Jauna Pur 66/2 to 9. 1 to Haem Kir."i Sewa Mandlr 
15,17 to 19,22 Trust 
2311,21 to 26, 8012 
to 3,911,9/2,13 to 18 

24. Jauna Pur 321 to 305 Deptt. or Educalion Sr. Sec. School 88 VIS. 

25. Jauna Pur 13.14 min. 17 min, Nizamuddin Bldg. . RehabIlitation 
18 min., 23 min., Centre of JJ Colony 
25 min. 

26. Maldangarhi 5881570 Ole of Health Hoepdal 99 Vrs. 
Services 

27. Maidangarhi 571 to 575 I.G.N.O.U. Univel'llity 99 VIS. 
& 631 

28. MaldlU1garhi 687/5 Ole. of Education School 

2~. Mularbandh 416.425.423,422, MCD SoHd Waste 
421.419.417.420,426 Di8pouI 

30. Nebasarai 84.63.82.17.78.85, Ole. of Tech. liT 
74,63,75,74,16,82. Education 
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31. Nebsarei 456.457 Die. of Education Co Education 
Middle School 

~2. Rajpurkhurd 174,195,194,192. lcarl Krishi Bhawan Eatt. of 99 Vrs. 
186,179.178.172 New Delhi National Centnt 
173.171.90,44,210, for Integrated 
3,175,20 Pest Management 

33. Saidulajab 242 Rural Medicare Society HoapIIaI 99 VI'S. 

34. Saidulajab 224,222,221 Delhi Tourism and Tourism Complex 
Dev. Corpn. 

35. Saidulajab 157 Dr. Udita Sagar TUI8t H08pitaI 

36. Saidulajab 222 MOD Tube Well 

37. Saidulajab 157 Inclan Institute of Plantation 
Ecology & Environment 

38. Saidulajab 240 Irrigation & Rood Store OffIce 

39. Sultan Pur 321 to 325 Die. of Education Shcool 99 Vrs. 

40. Satbari 1049 Lt. Col. P.S. Satiyan School Hoatel 99 V .... 

41. Tajpur 129/1,12912,159/1, MCD 
159/12 

42. Maidan Garhi 569 NDMC 

Financial Aaalatance to North-Ea_m ...... 

6607. SHRt BHIM DAHAL: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Govemment have provided 
any financial assistance to the North-Eastem States 
including Sikkim for the sewerage disposal projects during 
the last three years; 

(b) if so, the details of such 8I8iIItance provided, 
State-wise and year-wise; and 

(c) the assistance proposed to be provided during 
2000-20017 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) No, Sir. 

(b) Does not arise. 

(e) Sewerage/sanitation being a Stata subject. it is 
primarily the responsibility of the State Govemmentsllocal 
bodies to plan. execute. operate and maintain these 
schemes out of the State Plan funds. FIA'Ids are provided 
by the Planning Commission under the Non-lapsabla Pool 

& Play Ground 

Solid Waste 
Disposal 

Forestry 99 Vrs. 

of Resources under the Prime Miniatar'a Package for 
North-Eastem States. This Ministry has no proposal under 
consideration as of now to provide financial aaalstance 
during 2000-2001. However, the Central GoY!. has 
provided As. 4.00 crores during 1998-1999 and Rs. 20.00 
cro,.. during 1999-2000 under the Non-Lapsable Pool of 
Resources for Greater Aizwal Water Supply Project 
(Phase-II). The HousIng & Urban Development Corporation 
(HUDCO) ftas 88ftCIioned. as on 31.3.2000, 29 urban 
infrastructure echemes fOr North-East Region at a project 
cost of As. 409.n crores involving a loan amount of 
Rs. 248.28 crores. An amount of As. 148.80 cro .... has 
already been released by HUDCO for this purpose. 

....... MI ... Incident 

6608. SHRI G.M. BANATWALlA: 
SHRI VIlAS MUTTEMWAR: 
SHRI NARESH PUGUA: 

WHI the Miniatar of HOME AFFAIRS be pleued to 
state: 

(a) whether there was a violent clash between 
students and the pollee in the campus of Jamla 
MURa I8IamIa ~ In South Deihl on !he 9th AprI, 
2000; 
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(b) if so, the details thereof and the reasons therefor, 

(c) whether the Delhi Police entered the campus of 
the Jamia Millia Islamia Universily, Delhi with the priOr 
permission of the Jamia administration in this regard; 

(d) if not, the reasons therefor; 

(e) whether the Govemment have received letters 
and representations against the police action; 

(f) if so, the details thereof; and 

(g) the details of action taken by the Govemment on 
the allegations made against the brutalities of the police? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) It has been decided to set up a Commi88ion of Inquiry 
to inquire, inter aHa, Into the circumstances, snd detennlne 
the sequence of events, which led to the use of force by 
poliCe againat the students in Jamia Millia Islamia 
University Campus on 9th and 10th April, 2000. 

(c) and (d) The police had to enler the Campus to 
deal with a law and order situation and the law does not 
require any prior permission in such situations. 

<e) to (g) Yes, Sir. The complaints mainly relate to 
alleged pollee excesses against the students. The 
Govemment have decided to set up a Commission of 
Inquiry to inquire into this incident. 

Aa ..... nce .or Computer Education 
to Private Sector 

6609. DR. SUSHIL KUMAR INDORA: 
SHRI ARUN KUMAR: 

Will the Miniater of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) whether the Govemment have prepared any 
scheme to provide asei8tance to· the Institutes engaged 
in providing computer education in the privete sector; 

(b) if so, the type of assistance proposed to be 
provided to auch institutes; 

(c) the number of institutes provided assistance 
alongWfth the type of assistance; and 

id) Ihe amount allocated In the annual budget In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAISINGRAO GAIKWAD PATIL): (a) The Ministry of 
Information Technology has a scheme to ensure quality 
standard in private computer training institutes by 
accreditating institutes in the non-formal sector for four 
level of courses, v:z. '0', 'A', 'B' & 'C'. However 
Govemment does not provide any financial assistance 
under the schema. 

(b) Under the scheme, Government develops 
courseware, assists in training of trainers and conducts 
examination for all the 4 levels. 

(c) No. of inatitutes accredited level-wise are as 
.oRowa:-

o Level 

A Level 

B Level 

C Level 

(d) Does not arise. 

[English] 

Inaurgency In North Eaat 

6610. SHRI M.K. SUBBA: 
SHRI VILAS MUTTEMWAR: 

504 

168 

48 

13 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Mizoram border is the safe heaven for 
gun runners and foreign ultras; 

(b) if so, the names of other borders used by militants 
lor such activities; 

(c) the number of foreign insurgents and gun runners 
apprehended during each of the last three years; and 

(d) the steps taken by the Government to stop such 
activities across the Border..? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) There are 
reports that the trl-junction area bordering southern 
Mizoram with Myanmar and Bangladesh Is used by 

, militarrt g~oups for Infiltration of arms. 
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(b) The borders 01 Assam, Tripura, Manipur and 
NagaJand are also known to be used lor such activities. 

(c) Informations is being collected. 

(d) Our security concems, including illegal migretion, 
cross-border movements and cross-border crimes, have 
been taken up with the neighbouring countries, including 
Bangladesh, Bhutan and Mynamar, at appropriate levels. 

A series of other measures have been taken by the 
Govemmen: to curb the problem of infiltration and cross 
border terrorism. These inlcude, interalia, construction of 
border roads, border fencing, raising 01 additional 
battalions of Border Security Force, reduction of gaps 
between Border Outposts, intensification of patrOlling both 
on the land and the riverine border, increase in the 
number of outpost towers, provision of surveillance 
equiprnents including night vision devices, etc. 

Mega City Scheme 

6611. SHRIMATI KAILASHO DEVI: Win the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to further include 
some more cities under the Mega City Scheme; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) No, Sir. 

(b) In view of above, question does not arise. 

(c) The critaria for inclusion of cltie8 under the Mega 
City Scheme is 4 million or more population as per 1991 
census. As no city with 4 million or more population, 88 
per 1991 census, is available other than Delhi, there is 
no proposal to include more cities under the Scheme. 

Fund. for Pulse Polio Scheme 

6612. SHRIMATI SHYAMA SINGH: WAI the Minister 
of HEALTH AND FAMILY WELFARE be pleased to atate: 

(a) whether the funds received from foreign countries 
'for the Pulse Polio Scheme have been allocated to State rovemments or various Central agencies working In 

tates; 

. (b) If so, the details thereof, State-wlse; 

lC) whether the funds for pulae polio schemes have 
been grossly misused; 

(d) If so, the facts In this regard, State-wise; and 

(e) the corrective steps the Govemment propose to 
take in the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T 
SHANMUGAM): (a) Yes, Sir. 

(b) A Statement showing the details of MIds released 
to the StateslUnion Territories and Central agencies during 
1999-2000 is enclosed. 

(c) to (e) No report of gross misuse of the funds 
released for the Pulse Polio Programme has come to the 
notice of the Government of India. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Funds reIeaJJtJd lor Intflnllllied Pul8tl Polio 
Immunization Programme to the States! 

UTs for the year 1999-2000 

Name of the States Total amount In Lakh 
andUTs Rupees 

2 3 

A&N IsllU1ds 41.411 

Andhra Pradesh 1161.942 

Arunachal Pradesh 185.097 

Assam 785.729 

Bihar 1695.690 

Chandigarh 30.228 

Dadra & N. HaveD 25.826 

Damsn & Diu 34.263 

Delhi 240.636 

Goa 35.833 

Gujarat 954.712 

Haryana 329.108 

Himachal Pradesh 272.856 

Jammu & Kashmir 275.170 

Karnataka 590.n4 
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16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Kef .. 

Madhya Pradesh 

Mliharaahtra 

Manipur 

Mizonun 

Nagaland 

Ortssa 

P0ndich8rry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Trfpura 

Uttar Pradesh 

west Bengal 

Total 

3 

525."06 

2".0070 

2237.090 

1289.712 

138.511 

" ..... ,5 

66.538 

112.865 

899.833 

51.013 

361.006 

1200.&45 

63.149 

880.428 

90.628 

2876.250 

1031.879 

18802.450 

b. Funds released for Intensified Pulse Polio 
tmmunIzdon Programme to the Central agencies for the 
year 1999-200 

1. 

2. 

3. 

... 
5. 

6. 

Central Agency 

DAVP 

DFP 

Song & Drama Divieion 

AD India Radio 

Doordarshan 

ET & T 

Total 

Total in·1akh rupees 

800.000 

150.000 

200.000 

132.229 

673.710 

5.760 

1761.699 

"ThII doeI no! Include commodity 8IIIa1IIr1ce PIovIded to s_ 
& UTI In form of vaccinee end cold chain equlpmentl 

Fmancial ASSistance 

6613. SHRI P.O. ELANGOVAN: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) the details of financial assistance and grants-in-
aid provided to various research institutions, scientific 
associations and bodies in india during the currem year; 

(b) whether the Govemment have any plans to create 
more research institutes for the development of agro and 
rural technology: and 

(:;) It 50, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MIMSTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (c) The information is being 
collected and will be laid on the Table of the House. 

National Family Health Survey 

6614. SHAI DINSHA PATEL: Will the Minister of 
HEALTH AND FAMILY WELFARE be ·pleased to state: 

(8) whether phase-II of the National Family Health 
SUl\!ey has bean completed; 

(b) if so, the highlights thereof: 

(c) whether the Govemment instituted two critical 
surveys at district and household levela which formed 
pari of the main Survey: and 

(d) If 80, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) National FamHy Health Survey Phue-
" has been conducted In 26 States (except in Tripura) 
during 1998-99. The survey In Tripara could not be 
conducted due to disturbed situation. 

(b) The preliminary reports in respect of the above 
suivey. for 18 States have 10 far been brought out. The 
main highlights of this surveys are as follows: 

. 
l 

(i) The Infant Mortality Rate was very high in Uttar 
Pradeah (87), 'oDowed by Madhya Pradesh (86), 'I. 
Bihar (73) and very low in Kerala (16). 

(Ii) The Contraceptive Prevalence Rate varied from 
87% In Punjab to 25% in Bihar. 
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(iii) The percentage of women who received Iron A 
Folic Acid tablets was highest ;n Kentla (95%) 
and lowest in Bihar (24%). 

(iv) The percentage of institutional deliveries varied 
Irom 93% in Kerala, 91% in Goa, 80% in Tam" 
Nadu to 16"10 In Utlar Pradesh and 15°f,. in 
Bihar. 

(v) The percentage of fully immunised children was 
highest (83%) each in Hlmichal Pradesh and 
Goa followed by Kerala (79%), Maharashtra 
(78%) and Tamil Nadu (78%) and was very 
low in Madhya Pradesh (22%), Ultar Pradesh 
(21%). Rajasthan (16%) and Bihar (11%). 

(c) and (d) District level surveys are not a part of 
this survey. There W8I8 two different sUlV8ys condurted 
under Reproductive and Child Health rrogramme. 

Poverty Allevtatlon Schem .. 

6615. SHRI PRABHUNATH SINGH: Will the Minister 
01 URBAN EMPLOVMENT AND POVERTY ALLEVIATION 
be pleased 10 state: 

(a) the details of funds allocated in the Eighth and 
Ninth Five Year Pians for poverty alleviation, plan-wise; 

(b) the extent to which the money has been used 
and the results derived thereby, State-wiseIUT-wise; 

(e) whether some of the State Governments are 
lagging behind in using the fund for the poverty alleviation 
and diverting the seme to other spheres; 

(d) the action being taken by the Govemment against 
such States; 

(e) the number 01 States that have received extra 
aid from Centre to deal with the implementation of poverty 

alleviation scharla .durlng the said period and the reaulta 
accrued therefrom; and 

(f) the role of the banlca In granting loans to the 
people who are living below poverty Una? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY AU.EVIATION AND MINISTER OF VOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) During the Eighth Five Year Pieri a total 
sum of Rs. 58446.25 Iakha was released as Central ahanI 
by the Ministry for the Urban Poverty Alleviation 
Programmes. During the Ninth Five Year Plan, tiN 1999-
2OOQ, a sum of As. 44738.85 lakha has been reIeaaed 
as Central Share for the Urban Poverty AIIev.iaIIon (UPA) 
Programmes. 

(b) The financial and physical progress under the 
eariier UPA Programmes mainly Nehru Rozg.r vojans 
(NRY), Urban Basic Servicaa for the Poor (UBSP) and 
Prime Miniater's integrated Urban Poverty Eradication 
Programme (PMIUPEP) and the on-going scheme of 
Swama Jayanll Shahari Rozgar Yojana (SJSRV) Is given 
in the encloeec:l statements I to VIII. 

(c) The detaIIa of unepent funda available with various 
StateslUTs, from the eariier UPA schemea ia given in 
the enclosed statement IX. The StateslUTs have not 
reported any diversion of funds available for UPA 
Programmes to other spheres. 

(d) Does not arise. 

(a) Extra Central assistance to certain StaleslUTs 
has been provided during 1999-2000 under SJSRY, • 
on their better performance, as per statement x. 

(f) Banlca play a key role in ..... Ing loan and 
subsidy to urban poor who are living below poverty line 
under the eelf employment component of SJSRY. 

CumUlative Expenditure Uoo.r NRY during Vlllth PltJn 1992·93 to 1996-97 (Upto 30,'11.1.7) 

(As. In Iakhs) 

SI. No. Name of StatelUT SUME SUME SUWE MOE Total 
(Sub.) (TAl) 

2 3 4 5 6 7 

1. Andhra Pradesh 2445.01 494.03 1639.06 530.53 5108.83 

2. Arunachal Pradesh 11.23 10.34 152.88 45.44 219.89 
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2 3 4 5 6 7 

3. Assam 236.16 105.54 538.45 260.72 1142.89 

4. Bihar 1004.10 90.64 1423.76 242.00 2760.50 

5. Goa 37.74 7.24 181.44 23.39 249.61 

6. Gujarat 448.47 70.60 464.16 .225.74 1226.97 

7. Haryana 320.73 107.22 482.48 244.53 1134.94 

6. Himachal Pradesh 44.89 35.52 102.33 97.68 260.62 

9. Jammu & KashmIr 234.36 60.90 220.26 156.67 672.21 

10. Kamalalea 306.52 75.22 965.22 11B.23 1486.19 

11. Kerata 620.21 103.63 678.26 139.60 1541.70 

12. Madhya Pradesh 2406.83 457.97 2199.31 1271.97 6336.08 

13. ~ 1829.13 289.99 1968.09 376.09 4261.30 

14. Manlpur 91.94 34.68 80.51 114.29 321.42 

15. Meghalaya 54.7B 2O.B7 92.58 93.27 261.50 

16. Mlzonun 33.36 25.01 •. 49 126.21 285.07 

17. N&gIUnd 0.00 0.00 0.00 0.00 0.00 

1B. Orissa 299.48 72.11 7.33 199.19 578.09 

19. Punjab 47B.68 89.87 788.56 215.04 1572.15 

20. Rajuthan 1057.95 131.12 1266.15 385.80 2641.02 

21. Slkkim 71.19 47.25 114.37 141.12 373.93 

22. Tamil Nadu 1584.48 359.74 1743.28 142.25 3829.75 

23. Tripura n.45 26.81 68.36 126.37 317.01 

24. Uttar Pradeeh 4791.97 753.B1 561B.15 1292.93 12656.86 

25. West Bengal 641.61 217.24 1528.02 454.81 2641.68 

26. A&NI ..... 14.71 3.63 12.21 35.61 66.16 

27. Chandlgarh 5.55 0.75 23.24 16.83 48.37 

2B. o & N Havell 3.03 2.51 5.70 14.58 25.B2 

29. Daman & Diu 1.1.33 4.06 26.70 31.64 75.73 

30. Delhi 60.09 19.81 76.10 155.80 
31. Pondicherry 17.48 5.87 41.39 18.85 83.57 

Total 19042.44 3723.78 22748.56 7219.68 52734.48 
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Surt~m.nt-l' 

Physical Achievement under NRY dUl1ng \I""th Plsn from 1992·98 to 1996-97 (upto 30.11.1997) 

SI. No, Name of StatelUT Number of benefi· Number of Mandays of work 
ciarias assisted persons Irained generated (in lakhs) ._-----------_ .... --

1. Andhra Pradesh 158658 23918 32.87 

2. Arunachal Pradesh 853 1186 1.49 

3. Assam 9970 • 6194 8.10 

4. Bihar 22192 8388 41.16 

5. Goa 1473 591 1.90 

6. GUjarat 16958 7075 13.26 

7 Haryanp 183'4 8708 5.22 

8. Hlrnachal Pradesh 3660 3660 1.95 

9. Jammu & Kashmir 6381 4858 2.89 

10. Kamataka 48588 9313 35.76 

", Kerala 27693 9173 10.53 

12. Madhya Pradesh 131885 40607 35.40 

13. Maharashtra 218544 70832 123.74 

14. Manipur 5186 1050 2.31 

15. Meghalaya 1961 1398 0.77 

16. Mizoram 787 610 1.30 

17. Nagaland 0 0 0.00 

18. Orissa 28717 6019 17.00 

19. Punjab 23857 6125 6.72 

20. Rajasthan 57624 14016 21.32 

21. Sikkim 1359 1690 2.01 

22. Tamil Nadu 109665 33071 31.11 

23. Tripura 2251 1099 2.16 

24. Uttar Pradesh 218544 70832 123.74 

25. West Bengal 51823 10056 33.35 

26. A & N Islands 627 353 0.23 

27. Chandigarh 368 37 0.57 

28, D & N Haveli 210 239 0.12 

29 Daman & Diu 517 372 3.74 

30, Delhi 2122 1872 

31. Pondlcherry 2592 514 0.51 

Total 1173379 343836 561.25 

._-----_.-
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StalemenHII 
2 3 

Utban Sale Set"*- for lire POOl' (UBSP) 
&pend/IuIe RepoIfed 28. 0& N Haveli 61.88 

(Ra. In Iakha) 29. Daman & Diu 41.14 

30. DeIhl 127.97 
81. No. Name of the ExpendIIura 

31. Pondicherry 38.07 StateIUT Reported 

2 3 Total 6762.27 

1. Anel"a Pradesh 645.91 .. ,.",.",.,V 

2. Arunachal PradeIh 23.50 Urban SuIt: Semces for the Poor (UBSP) 

3. Assam 51.48 PtJyllic:a1 Progress 

4. BIhar 127.37 51. No. Name of the :'0 "I beneflLiaries 

5. Goa 52.00 
SlateIU.T. ::overed (in lakhs) 

6. Gu;arat 371.39 2 3 

7. Haryana 97.01 1. Ancllra Prade8h 7.53 

8. Himachal Pradesh 31.00 2. Arunachal Pradesh 

9. Jammu & Kaehmir 10.93 3. Assam 2.75 

10. Karnataka 429.74 4. Bihar 3.30 

11. Kerala 250.33 5. Goa 0.31 

12. Madhya Pradesh 728.60 6. Gujaral 7.35 

13. Maharuhtra 384.11 7. Haryana 0.67 

14. Manipur 47.50 8. Himachal Pradesh 0.13 

15. Meghalaya 34.37 9. Jammu & Kashmir 0.05 

16. Mlzoram 81.60 10. Kamataka 2.79 
17. Nagaland 0.00 11. K.raJa 20.19 
18. Orissa 158;46 12. Madhya Pradesh 4.87 
19. Punjab 115.79 13. Maharuhtra 9.81 
20. Rajasthan 159.97 14. Manipur 0.23 
21. Sikkim 50.22 15. Meghalaya 0.15 
22. Tamil Nadu 251.99 16. Mizoram 1.00 
23. Tripura 72.25 17. Nagaland 

24. Uttar Pradesh 1528.27 18. Ori ... 1.24 
25. Weel Bengal 734.20 19. Punjab 2.63 
26. A & N Islands 28.75 20. Rajasthan 4.33 
27. Chandigarh 30.37 21. 5ikklm 0.10 
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2 3 4 5 

2. Arunachal Pradesh NR NR NR 

3. Assam NR NR NR 

4. BIhar NR NR NR 

5. Goa 138 Nil 308 

6. Gujarat NR NR NR 

7. Haryana NR 1090 NR 

8. Himachal Pradesh 23 NIl 62 

9. Jammu & Kashmir 30 NIl Nil 

10. Kamataka NU Nil Nil 

11. KeraJa 907 1850 1113 

12. Madhya Pradesh 4155 297 3618 

13. Maharashtra 415 625 NR 

14. Manipur NR NR NR 

15. Meghalaya Nil Nil Nil 

16. Mizoram Nil Nil 100 

17. Nagaland NR NR NR 

18. Orissa 486 NR 273 

19. Punjab 481 91 208 

20. Rajasthan 14..~ Nil 2295 

21. Sikkim 25 Nil 346 

22. Tamil Nadu 1144 NH 1599 

23. Tripura 253 139 Nil 

24. Uttar Pradesh 1142 8489 444 

25. West Bengal 625 1183 1402 

26. A & N Isloinds Nil Nil Nil 

27. Pondlcherry 39 25 NR 

Total 12645 13721 12914 

NR = Not reported 
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2 3 4 5 

3. Assam 311 1.18 lakha 0.32 lakh 

4. Bihar 590 4.85 Iakhs 4.28 lakha 

5. Goa 132 0.84 lakhs Nil 

6. Gujarat 8899 1.97 Iakh 8.89 lakhs 

7. Haryana 1806 0.44 lakh 0.80 lakh 

8. Himachal Pradesh 283 3.99 Iakhs 0.12 lakh 

9. Jammu & Kashmir 1709 0.15 lakh 0.07 lakh 

10. Kamataka 6997 8.02 Iakh8 8.35 lakha 

11. Kerala 17009 1.79 lakhs 10.26 lakhs 

12. Madhya Pradesh 42141 15.16 lakhs 7.23 lekhs 

13. Maharashtra 12857 9.n Iakhs 14.44 lakhs 

14. Manipur Nil Nil Nil 

15. Meghalaya 414 0.25 lakh Nil 

16. Mizoram 1038 1.13 lakhs 0.40 lakh 

17. Nagaland 256 0.45 lakh 0.01 lakh 

18. Orissa 4n6 14.78 Iakhs 12.07 lakhs 

19. Punjab 2762 2.56 Iakhs 9.25 lakhs 

2\). Rajasthan 9216 3.80 Iakhs 9.46 Iakhs 

21. Sikkim 33 0.08 Iakhs Nil 

22. Tamil Nadu 3035 40.03 lakhs 12.41 IBkhs 

23. Tripura 38 1.50 Iakhs 0.12 lakh 

24. Uttar Pradesh 60415 29.37 IaIIha 56.23 lakhs 

25. West Bengal 845 20.30 Jakhs 50.41 lakhs 

26. A & N Islands Nil 0.53 lakh Nil 

27. Chandigarh 50 Not Aplilcable Nil 

28. o & N Haveli 16 0.62 Iakh Nil 

29. Daman & Diu 39 0.391akh .005 lakh 

30. Delhi 100 Not Applicable 12.00 lakhs 

31. Pondichp.ny 199 0.15 lakh 2.00 lakhs 

Tolal 174?23 194.83 lakhs 254.06 lakhs 
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SI. 
No. 

1. 

2. 

~. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

SI. No. 

1-

2. 

3. 

4. 

5. 
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-.. --- --'" -- . S,.tement-/X 
2 3 

State-wise unspent Balance of 
Earlier UPA Schemes 14. Manipur 540.50 

(Rs. in lakhs) 15. Meghalaya 311.47 

Name of the State Provisional 16. Mizoram 72.22 

Reported unspent 17. Nagaland &81.1Y 
balance of old 
schemes _ on 18. Orissa 1043.88 

30.11.1997 
19. Punjab 1541.47 

2 3 20. Ra;a8~ 8160.11 

Andhra Pradesh 3953.26 21. Sikkim 106.16 

Arunachal Pradesh 516.44 22. Tamil Nadu 7514.66 

Assam 1693.22 23. Tripura 80.67 

Bihar 5499.98 24. Uttar Pradesh 6930.64 

Goa 221.90 25. West Bengal 2679.14 
Gujarat 1290.61 

26. A & N Islands 29.45 
Haryana 322.57 

27. Chandigarh 77.70 
Himachal Pradesh 698.03 

28. o & N Havel! 73.31 
Jammu & Kashmir 939.21 

29. Daman & Diu 81.65 
Kamataka 4877.99 

30. Delhi 184.24 
Kerala 1029.44 

3053.96 
31. Pondicherry 276.60 

Madhya Pradesh 

Maharashtra 4860.44 Total 54342.17 

",.",.",.X 

Extra Central Assistance Released under Swama Jayantf ShaM Rozgar Yojana-1999-2000 

Name of StateAJT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

USEP 

3 

472.36 

24.50 

9.71 

lIWEP 

4 

21.04 

0.70 

12.00 

0.43 

IRr. in ::l~;;':'.} 

C.S. 1 "tal 

5 6 

493.40 

14.00 39.20 

0.00 

76.50 88.50 

10.14 
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2 3 4 5 8 

8. Gujarat 89.50 89.50 

7. Haryana 46.35 2.07 25.00 73.42 

8. Himachal Pradesh H.74 0.83 27.57 

9. Jammu & Kashmir 31.18 0.53 14.00 45.71 

10. Kamataka 383.53 17.08 114.50 515.11 

11. K.raIa 129.78 5.78 135.58 

12. Madhya Pradesh 522.27 23.28 182.00 707.53 

13. Maharaahtra 31.82 31.82 

14. Manipur 0.00 

15. Meghalaya 0:00. 

18. Mlzoram 41.14 1.93 43.07 

17. Nagaland 27.44 . 1.28 28.72 

18. Orissa 124.94 5.57 51.00 181.51 

19. Punjab 48.132 2.08 48.70 

20. Rajasthan 9.58 83.50 73.08 

21. SlkkIm 0.22 14.00 14.22 

22. Tamil Nadu 22.72 22.72 

23. Trtpura 2.44 2.44 

24. Uttar Pradeeh 888.89 29.89 718.58 

25. West Bengal 12.82 12.82 

H. A & N Islands 8.50 8.50 

27. Chandlgarh 0.00 

28. 0& N Havell 13.78 8.50 20.28 

29. Daman & DIu 7.00 7.00 

I 30. Delhi 0.00 

31. Pondicherry 0.00 

Total 2573.45 217.23 844.00 3434.88 

1 USEP-lJltlan Self ErnpIoymInt PIogrWnme 
UWEP.Urban Wage Employment Programme 
C.S., CommunItY Struc\U,. 
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Grant to Serdar Patal Inatltute of PaedIatrtc8, 
Cuttack 

6616. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of HEALTH AND FAMILY WELFARE be pIeaaed 
to state: 

(a) whether the Government have received any 
proposal to provide grant to Sardar Patel Institute of 
Paediatrics, Cuttack; 

(b) if so, the details thereof; and 

(c) the steps proposed '0 be taken by the 
Government to release grant for the saItI Institute? 

! 

THE MINISTER OF STATE OF THE ,MINISTRY OF 
HEALTH AND FAMILY WELFAA~ (SHRI N.T. 
SHANMUGAM): (a) to (c) Governm.m .. 0rIsaa submitted 
a proPosal In ·1996 for availing of Grant-In-Aid from the 
Government of Japan for the Serdar Vallabhbhai Patel 
Post Graduate Institute of Paediatrics, Cuttack amounting 
to Rs. 360 million Japnese Yen for Improve~ent of 
medicai equipment in the institute. The proposal has been 
referred to the Ministry of Finance for conaideratio"! of 
Government of Japan. 

(Translation) 

Amount Allocated for Population Control 

6617. SHRI P.R. KHUNTE: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government propose to review the 
expenditure and utilisation 0; amount aaocated for the 
population control; 

(b) if so, the details in this regard; 

(c) whether the amount ailocated for population control 
is not reaching to many districts and blocks since the 
last so many years; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) The expenditure on Family 
Welfare Programme in the States is audited by the State 
Accountant Generals and also inspected/periodically 
examined by the Central Intemal Audited Party of the 
Department of Family Welfare. 

(c) anct (d) The Central Government releases funds 
to State Govemmenta on quarterly basis, as per ailocatlon 
In the Budget. The funds to District and Block level Family 
Welfare Centres are channellsed through the State 
Government only. 

(En(jIsh) 

8818. DR. RAMKRISHNA KUSMARIA: Will the 
Minister of HOME AFFAIRS be pleased to atate: 

(a) the number of terroriata entered in the valley 
from PakIItan border during the Iaat three months; 

(b) the number of. them amtated by the security 
fol'C88; 

(c) the names of organisations to which the said 
terroriats are aseociated; and 

(d) the names of countries with whom the 
Government are having dialogue to eliminate terrorism 
and· the aucceas achieved by the Government in this 
regard? 

THE "MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR .RAO): (a) As 
per rough estimation made by the State Government 
about 300 terrorists, most of them foreigners have 
Infiltrated Into J&K during the first four months of the 
cumlnt year. 

(b) DurIng the above mentioned period, about 83 
persons, Involved In subversive activities have been 
lirrested from border and elsewhere. 

(c) State Government has reported that the terrorists 
operating in the State belong mostly to AI-Bader, Lashker-
.. Toiba, Hizbul Mujahideen, Harkat-i.Jehad Islami and 
Tehrf.Kul Mujahldeen .. 

(d) Government have appropriately and effactively 
brought to the notice of the International community, the 
need to fegh. croas-border terrorism. 

Conatructlon of Re.ldentlal Complexe. 

6619. SHRI S.D.N.R. WADIYAR: Will the Minister 01 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the multi-nationals and foreign Investors 
including Non-Resident Indiana have shown interest in 
the construction of residential complexes in a big way; 
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(b) H so, whether the Govemment propose to clear 
the proposals submitted by them and Instruct the State 
Govemments to do the earne; 

(c) if so, the details thereof; and 

(d) the details of States and the major cities where 
such residential complexes are proposed to be set up by 
the multinational, foreign investors and NRls? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) Foreign investment Is already permitted 
to Non-Residents of Indian nationaDty/origin and overseas 
corporate bodies predominantly owned by NRIsIPIO having 
atieast 60% of beneficial Intereet in such bodies in the 
hOusing and real estate development sector. 100% foreign 
direct Investment (FDI) Is not yet permitted in the housing 
sector. 

(b) and (c) Since the inception of the Scheme in 
1993 and upto December, 1999, the Reserve Bank of 
India is reported to have granted permission for an 
investment of a total sum of Rs. 559.02 crores by the 
Non-Residents of Indian nationality/origin/overseas 
corporate bodies in the equity of Indianljoint venture 
companies engaged in housing and real 
estate development activities as envisaged in the 
Scheme. 

(d) As per information fumished by Reserve Bank of 
India, the NRIa/PIO/OCSs have shown intereet in setting 
up residentiaVcommercial projects in major metro cities 
viz. Mumbai, Chennal.Ahmedabad, Bangalore, Hyderabad, 
New Delhi, Trlvandrum, Calcutta and Secunderabed. 

National Oral Health 

6620. SHRI KOLUR BASAVANAGOUD: 
PROF. UMMAREDDY VENKATESWARLU: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment have any propouI to 
implement the National Oral Health Progranvne in the 
country from 2000-2001; 

(b) if so, the details thereof; 

(c) the criteria Isid down for this purpose; 

(d) the details of Statell that have been selected for 
this purpose; and 

(e) the amount likely to be earmarked in this regard 
State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) At present, there Is no National 
Oral Health Programme under implementation. However, 
a Pilot Project on Oral Health has been initiated in 1999 
and AU India Institute of Medical Sciences. New Delhi 
has been made the nodal agency for developing a project 
with the following objectives:-

(I) To determine and IEC strategy for early 
detection, prevention and cure of dental 
diseases. 

(ii) To frame and develop the curriculum module 
for trainers. 

Five regional workshops were held at New Delhi, 
Murnbai, Trivendrum, Guwahatl and Chandigarh. A sixth 
wortcshop to formulate the final recommendations for the 
prevention of common dental diseases viz. dental caries, 
periodental diseases malocclusion, oral cancer and pre 
cancer was held at New Deihl In March, 200P. The final 
recommendations are awaited. Separately, a nation-wide 
survey of common dental problems is being undertaken 
by Dental Council of India. 

[Translation] 

Health Project. 

6621. SHRI RAMJI LAL SUMAN: 
SHRI PRABHAT SAMANTRAY: 
SHRI P.O. ELAN GOVAN: 

Win the Minister of HEALTH AND FAMILY WELFARE 
be pleased to slate: 

(a) the details of extemally funded health projects at 
present being implemented in the country, State-wise; 

(b) the details of funds allocated for each of these 
projects alongwlth the target set and the achievements 
made thereunder during 1998-99, 1999-2000, State-wise, 
Project-wise; 

(c) the amount received by PrivateIPublic sectors out 
of these separately; 

(d) whether the Govemment have received the 
research reports/status reports of WHO, UNESCO, 
UNICEF etc. regarding the various issues and problems 
of people of children in India relating to health; and 
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(e) if so, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) The information is being 
collected lind will be laid on the Table of the House. 

{English] 

Eye Surgery 

6622. SHRI RAMSHETH THAKUR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there have been cases of eye blinding 
during the operations undertaken not. only by private 
agencies but by the Government sponsored eye 
operations In the country; 

(b) If so, the details thereof, State-wise; 

(c) whether the Govemment have enquired into these 
mishaps; 

(d) if so. the details thereof; and 

(e) the action/precautions taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) Currently 30 to 35 lakh Cataract 
Operations are performed per year in the country. During 
the last three years, 5 instances of post-operative 
complications leading to loss of eyesight have been 
reported by the States. The number of persons who are 
reported to have lost their eyesight are 32 In Maharashtra, 
24 in Kerala, 24 in Andhra Pradesh, 6 in Orissa and 4 
in Unar Pradesh. The respective State Govemments 
conducted enquires Into the incidents. Main reasons 
leading to 1088 of eyesight were infection due to Improper 
sterilization and inadequate Operation Theater etc. 
Appropriate action was taken by the State against 
responsible officials. Instructions have been issued to all 
concemed to strictly implement technical guidelines issued 
by the Govemment of India. 

Fund Through Hawela to Militant. 

6623. SHRI JITENDRA PRASADA: 
SHRI C.N. SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether funds for RDX and weapons are being 
sent from abroad through hawala channel for financing 
militant activities in the country; 

(b) if so, the number of peraons arrested in the 
country in this connection and the material of evidence 
adduced by them during interrogation during the last three 
years State-wise; 

(c) whether lSI is found involved in such activities; 
and 

. (d) If 80, the &tepa taken by the Govemment to 
smash hawala rackets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) M 
per available reports, funds are being sent. from abroad 
through hawaJa channels for financing militant activities 
In the country. 

(b) The Central Government does not maintain 
Information In this regard. 

(cl Pak lSI is largely involved In aiding, abetting and 
supporting militants, including providing training with a 
view to fomenting trouble in various parts of the country. 

(d) 'Public Order' and 'Police' are State subjects. It 
if for the State Govemments to devise various measures 
and take concrete steps in this regard. Intelligence inputs 
received from various quarters on the subject are being 
shared with all concerned agencies on constant basis. 

[Translation] 

Voluntary Organl.tIon WorIdng for Urban 
Development 

6624. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the number of voluntary organisations working 
under the Ministry; 

(b) whether about 5000 Non-Government 
Organisations have been black-listed; 

(cl if so, the extent to which the irregularities have 
been noticed in their functioning; 

(d) whether the Govemment propose to take action 
against the organisations working in Rajasthan; and 
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(e) if so, the details thereof aIongwith the time by 
which It is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BAND.,\RU 
DATTATREYA): (a) Sir, no voluntary Organisation is 
working under this Ministry. 

(b) to (e) Do not arise. 

{English] 

Voluntary Organlutlona In Madhya PradMh 

6625. SHRI JAIBHAN SINGH PAWAIYA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the details of Voluntary OrganiaationsINGOs 
engaged in implementation of Health Programmes in 
Madhya Pradesh; and 

(b) the funds provided by the Union Govemment to 
each of the51'! organisations during ea:!': of the last three 
years and the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) The information is being 
collected and will be placed on the Table of the House. 

6628. SHRI GAJENDRA SINGH RAJUKHEDI: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether University Grants Commiaalon awards a 
large number of Senior Research Fellowships and Junior 
Research Fellowships to students for ca~ng out higher 
studies such as M. Phil, and Ph. D. in various Universities; 

(b) if so, the number of students/scholars awarded 
Senior Research Fellowships and Junior Research 
Fellowships during the last three years and the number 
of persons belonging to SCslSTs among them and their 
percentage as compared to the total Fellowships; and 

(c) the reasons for not awarding adequate number 
of fellowships to the persons belonging to Scheduled 
Castes/Scheduled Tribes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) As per the 

Information received from UGC, Fellowship are awarded 
in Humanities, Social ScIences and ScIences on the basis 
of NET Examination conducted jointly by UGClCSIR. 

(b) and (c) The details of total Fellowships awarded 
during last three years and share of SCslSTs with their 
percentage is Indicated below: 

Year 

1997 

1998 

1999 

Total No. of 
Fellowships 

858 

711 

701 

Fellowships awarded to 
SCiST candldatas 

226 

189 

159 

28.38% 

26.64% 

22.68% 

6627. DR. GIRIJA VYAS: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether any long term measu .... are being taken 
by the Govemment to popularise AyurvediclHomeopathlc 
system of medicine under CGHS; 

(b) if so, the details thereof; and 

(c) the steps taken to implement these measures? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) 31 Ayurvedlc, 34 Homeopathic, 
9 Unanl and 8 Slddha dlapensariealUnlts are working 
under CGHS to provide facilities to the CGHS 
benefIcI....... For promotion of Indian System of Medicine 
& Homeopathy, a separate Department of ISM&H has 
been set up In 1998. 

There Is a proposal to set up 10 new dispensartesl 
units each under Ayurvedlc and Homeopathic system of 
medicine during the IXth FI,!e Year Plan period but 
pending S.I.U. study of AyurvedlclHomeepathlclUnanl 
dispensaries, it is not feasible to open any new 
dispensaries/units for the perMf'lt. 

{Translation] 

Surplua ~ployeea In KYS 

6828. SHRI RADHA MOHAN SINGH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a committee has been constituted by the 
Kendrlya Vidyalaya Sangathan recently to solve the 
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problem of surplus employees and to determine the 
number of sections in the Kendriya Vidyalayas; 

(b) If so, the details thereof; 

(c) whether the Committee has submitted its report; 

(d) If so, the details of the recommendations made 
thersin; and 

(e) the action taken to implement those 
recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) No Committee has 
been constituted ~. to solve the problem of surplus 
employees and to c:Jeiermine the number of sections In 
the Kandriya Vidayalayas. However, a Committee has been 
constituted to examine the Issues relating to the frsezlng 
of staff strsngth in Kendriya Vidyalayas. 

(b) to (e) Do not arise. 

[Eng/ish] 

Development of Indlrapuram 

6629. SHRIMATI BHAVNABEN DEVRAJBHAI 
CHIKHALlA: Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the details of scheme for the development of 
"Indira Puram" Ghaziabad In the National Capital Regionsl 
during the currant year; 

(b) the funds allocated by the Govemment for the 
purpose; 

(c) whether thers is any proposal regarding the 
development of transport service, educational facilities and 
services in the arsa; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (d) The information is being 
collected and will be laid on the Table of the Sabha. 

SeIling of Plots Through Power of Attorney 

6630. DR. S. VENUGOPAL: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the number of plots sold to builders, property 
dealers during each of the last three years in Chittaranjan 
Park, Deihl; 

(b) the number of plots sold to individual property 
dealerslbullders through the power of attorney during each 
of the last three years particular1y plot number 398 and 
others In the area; and 

(c) the rules followed In such transactions? 

THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREVA): (a) DDA has rsported that it has not 
sold any property to any builder/property dealer In 
Chittaranjan Park, Delhi. 

(b) No property is sold by DDA through Power of 
Attorney. T_ Office of the Divisional Commissioner, Delhi 
has rBported that the details of builders/property dealers 
ars not maintained by them. However, as per records 
available with them, 156 General Power of Attomey and 
109 Sale Deeds have been executed and registered In 
that office In respect of 171 plots situated In Chittaranjan 
Park, New Delhi. Property No. 938 belongs to the L&DO, 
and as per rscord of L&DO, no transfer has taken place 
in respect of this property. The Office of Divisional 
Commieaioner, Delhi has also reported that as per their 
available rscords, no Power of Attomey has ever been 
regiatsred In their office in respect of plot No. 938 during 
the last thrse years. 

(c) The DivIsIonal Commissioner DeIhl has rsported 
that documents such as Sale Deed and General Power 
of Attorney are reglatsred in their office as per provisions 
of the Indian Registration Act, 1908 and stamp duty Is 
charged as par provialon of the Indian Stamp Act, 1899. 

[Translstion] 

VIllage Health Guides 

6631. SHRI RAMANAND SINGH: Will the Minister of 
HEALTH AND FAMilY WELFARE be pleased to state: 

(a) the number of village health guides, State-
wise; 

(b) the nature of work asSigned to these guides 
alongwlth the rsmuneration paid to them every month; 

(c) whether the Govemment propose to impart special 
training to these guides. 

(d) if so, the details thereof; 
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(e) whether there is any proposal to raise the 
honorarium of these guides; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) A State-wise list of number of Village 
Health Guides is enclosed. 

(b) The basic dutiea/lunctions of Village Health Guides 
are to assist in: 

(i) Health Education to rural masses. 

(Ii) Environmental Sanitation and Personal Hygiene. 

(iii) Matemal and Child Health Care Services. 

(iv) Immunization. 

(v) Treatment of Communicable Diseases. 

(vi) Implementation of various National Health 
Programmes. 

(vii) Maintaining of vital statistics. 

(viii) Inducing Community participation. 

There are paid an honorarium of Rs. SOl- per month. 

(c) to (f) At present there is no proposal to impart 
special training of Village Health Guides. The Subject of 
payment of honorarium to Village Health Guides along 
with other aspects has recentfy been examined by a:l 
Expert Committee. The report of the Committee Is under 
examination In the Ministry of Health and Family WeHare. 

smtement 

The Number of Village Health Guides in the Country 

SI. StateJUT Number of VHGs reported working 
No. 

Male Female Total 

2 3 4 5 

1. Andhra Pradesh 28698 5636 34334 

2. Arunachal Pradesh"" NA 

3. Assam 11001 11001 

4. Bihar NA NA 10431 

5. Goa 

6. Gujarat 3004 3004 

7. Haryana 270 270 

8. Himachal Pradesh 3067 383 3450 

9. Jammu & Kashmir" NA NA NA 

10. Karnataka 12681 2447 15128 

11. Kerala"" NA 

12. Madhya Pradesh NA 30619 

13. Maharashtra 13185 23486 36671 

14. Manipur 1118 5n 1695 

15. Meghalaya 121 1060 1181 

16. Mizoram 340 170 510 
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2 3 

17. Nagaland 349 

18. OrIssa 18827 

19. Punjab 645 

20. Rajasthan 2585 

21. Slkkim 1n 
22. Tamil Nadu° NA 

23. Trlpura 1050 

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. Chandigarh 

28. o & N Haveli 

29. Daman & DIu" 

30. Delhi 

31. Lakshadweep 

32, Pondlcherry 

NA 

NA 

50 

2 

128 

All India 82823 

[English] 

Unlveralty Education In Rural Area. 

6832. SHRI A. BRAHMANAIAH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether rural areas are not being adequately 
covered by the existing university system; 

(b) il so, the reasons therefor; 

(c) the extent to which lack of funds is responsible 
for non-expansion of university education In rur.1 
areas; 

(d) the steps proposed to be taken to provide 
adequate funds for spreading of university education In 
rural areas; and 

4 

199 

4870 

8979 

6414 

28 

NA 

787 

NA 

NA 

100 

9 

39. 

89259 

5 

548 

23297 

9624 

8999 

205 

NA 

1837 

90111 

39965 

150 

11 

167 

323208 

(e) the amount spent for this purpose during 1999-
20001 '. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGARO GAIKWAD PATIL): Ca) No, Sir. 

(b) Does not arise. 

(c) and (d) At present, there are 242 Universities 
and University level institutions and 11,000 Colleges in 
the country. In addition, Indira Gandhi National Open 
University (IGNOU) and State Open Universities are also 
offering courses In various disciplines through the distance 
education mode. Thus, opportunities for higher education 
are available In every part of the country. 

(b) According to the information furnished by UGC, 
an amount of Rs. 439.77 crores under Plan and 
As, 975.00 crores under Non-Plan was spent on University 
Education during 1999-2000. 
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DeIIth. Due to AIDS 

6633. SHRI ASHOK N. MOHOL: 
SHRI RAMSHETH THAKUR: 

WHI the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the AIDS experts heve wamed about 
the rise in death toll in the new millennium; 

(b) H so, the number of persons who died from AIDS 
in various States during 1999-2000 till date, State-wise; 

(c) the extent to which the death toll of AIDS has 
been increased in comparison to previous two years; 

(d) the amount being spent and proposed to be spent 
to check the spread of AIDS during 1999-2000 and 2000-
2001; 

(e) the estimated number 01 persons likely to be 
affected by HIVIAIDS during the coming ten years; and 

(t) the advance measures being contemplated by the 
Govemment to tackle the situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. t 

(b) and (c) The number 01 deaths due to AIDS upto 
December, 1999 is given In the enclosed statement. In 
comparison to previOUS two years the death toll of AIDS 
has not Increased. 

(b) The amount being apent to check the spread of 
AIDS during 1999-2000 and 2000-2001 is as follows: 

1999-2000 

2000-2001 
(Budget Estimates) 

As. 133.32 crores 

Rs. 145.00 crorea 

(e) The current estimation of HIV infection ia 
approximately 3.5 million. However, estimates for coming 
10 years have not been made. 

(f) In order to prevent and control the spread of HIVI 
AIDS in India, comprehensive Programme is currently 
under implementation throughout the country as a centraRy 
sponsored scheme. The main components consist of:-

• Reducing the spread of HIV in groups at high 
risk by identHication 01 target populations and 
providing peer counselling, condom promotion, 
treatment 01 sexually transmitted Infections. 

• Preventive intervention for the general population 
by Information, Education and Communication 
(lEe) and awareness campaign, provision of 
voluntary testing and counselling, safe blood 
transfusion services and prevention of 
occupational exposure. 

• Providing financial 888iatance for opportunistic 
Infections, home and community based care. 

• Strengthening ellectiveness and technical, 
managerial, financial sustainabillty at National, 
State and Municipal levels. 

• Promoting collaboration amongst public, private 
and voluntary sector. 

Death Due to HIVIAIDS 

StateJUT 1997 1998 1999 

2 3 4 

1. Andhra Pradesh 6 

2. AsSam 
3. Arunachal Pradesh 

4. Andaman & Nicobar Islands 

5. Blher 

6. Chandlgarh 12 5 
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2 

.7. Punjab 

8. Deihl 5 

9. Daman & Diu 

10. Dadra & Nagar Havell 

11. Goa 3 

~2. Gujarat 

13. Haryana 

14. Himachal Pradesh 

15. Jammu & Kashmir 

16. Kamataka 29 

17. Kerala 13 

18. Lakshadweep 

19. Madhya Pradesh 4 

20. Maharashtra 110 

21. Manipur 71 

22. Mizoram ,. 
23. Meghalaya 

24. Nagaland 7 

25. OriBBa 2 

26. Pondicherry 18 

27. Rajasthan 

28. Sikkim 

29. Tamil Nadu 

30. Tripura 

31. Uttar Pradesh 24 

32. West Bengal 

Total 287 

[Translation] 

Deployment of Mallhp Pradeah Armed Force 

6634. SHRI KANTILAL BHURIA: Win the Minister of 
I"IOMI: AFFAIRS be pleased to state: 

3 4 

4 

2 

4 

34 6 

4 

12 9 

82 13 

4 

2 

4 

1. 71 

2 . 
~ :,. 

217 114 

(a) whether the Madhya PradMh IIfIMd forcee are 
deployed In other Statee on the orders Iaued by the 
Union Government; 

(b) H 80, whether the amount for this purpoae II yet 
to be paid to the Government of· Madhya Pradnh by the 
Union Government; 
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(c) if so, the details in this regard; and 

(d) the time by which this amount is likely to be paid 
to the Slate Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) to (d) During the last financial year, an amount 
of Rs. 3,09,84.910/- was released in connection with tnis 
matter. Further release will be made in due course on 
receipt of audited claims from the State Govemment. 

~ootlng of Medicines 

6635. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of HOME AFFAIRS be pleased to atate: 

(a) whether the attention of the Govemment has been 
drawn to the news-item captioned "Maharashtra ke kuch 
dava luteron ke sambandh khalistan samarthak 
eatankvadiyon se" appearing in Jansatta dated March 24, 
2000; 

(b) if so, the facts of the matter reported therein; 

(c) the cost of the medicines recovered from these 
terrorists so far; and 

(d) the steps being taken by the Govemmentto curb 
such activities in future? 

THE. MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Yes, Sir. 

(b) to (d) The information is being collected and will 
be laid on the Table of the House. 

Working Women· Hostels lor SCIST 

6636. SHRI BRAJ MOHAN RAM: 
SHRI PUNNU LAL MOHALE: 
SHRI JAWAHAR LAL JAISWAL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment have any scheme to 
construct hostels for the working women especially for 
the Scheduled Castes/Scheduled Tribes and Tribal 
women; 

(b) if so, the number of such hostels constructed 
during the last three years and the amount of grant 

sanctioned for the purpose, State-wise and location-wise; 
and 

(c) the number of such hostels proposed to be 
sanctioned in each State during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) The Government is 
implementing the Scheme of Construction/Expansion of 
Hostel Buildings for Working Women with a Day Care 
Centre. The Scheme provides for reservation of 15% of 
the seats In the hoatel for Scheduled Castes and 7.5% 
for Scheduled Tribes. There is no separate Scheme to 
construct hoatela for working women especially for 
Scheduled CutealScheduled Tnbes. 

(b) and (c) Does not arise. 

[English} 

B.Ed. through Correspondence 

6637. DR. SANJAY PASWAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment propose. to recognise 
the B.Ed. education through correspondence in the 
country; 

(b) if so, the details thereof and if not, the reasons 
therefor;· . 

(c) the details of Central and State Universities 
providing this education and the criteria followed by these 
Universities; 

(d) the steps taken by the Govemment for providing 
easy access to get admission in ·B:Ed. course in the 
country; 

(e) whether the Govemment propose to introduce 
the B.Ed. course through correspondence In the Delhi 
Universities; 

(f) if so, the details thereof; and 

(g) if not, the steps taken by the Government to 
meet the demand of the students in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATI!:): (a) to (d) The Regional 
Commmees of the National Council for Teacher Education 
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(NCTE) are empowered to consider applications for B.Ed. 
course through correapondenceldistance mode in the light 
of NCTE (detenninatlon of conditions for recognition of 
Instltutlona offering or intending to offer through 
correeponclenc:e education or distance education including 
open distance education or any mode other than face to 
face instruction for any course leading to B.Ed. degree 
or its equivalent and pennission to start any new course 
or training) RegulatiOns, 1996. A statement Indicating the 
names of CentraVState Universities offering B.Ed. COUI1l88 
through dlstanceJcorrespondence mode is attached. 

(e) No auch application has been received by the 
concerned Regional Committee of NCTE. 

(f) and (g) Do not arise. 

StIItement 

1. Indira Gandhi National Open Univelllily (IGNOU), 
New Delhi. 

2. Maharishi Dayanand University, Directorate of 
Distance Education, Rohtak, Haryana. 

3. Himachal Pradesh University, Shimla, Himachal 
Pradesh. 

4. Yashwantrao Chavan Maharaahtra Open 
University, Naslk, Maharashtra. 

5. Punjabi University, Patiala, Punjab. 

6. Kota Open University, Kota, Rajasthan. 

7. Tripura University, Directorate of Distance 
Education, Agartala, Tripura. 

Dlagno.lng of HIV 

6638. SHRI RAGHUNATH JHA: Will the Mlnilter of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the criteria for diagnosing HIV in heahhy 
end sick persons A"d children in different; 

(b) if eo, the details in this regard; and 

(c) the basis thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) and (c) HIV infection in adult person is diagnosed 
usuaHy by the detection of antibodies 10 HIV with the 
help of ELISA teat. In children below the age of 18 

months, maternal antIbodias are pasaed on to the child. 
In thasa cases, detection of HIV antigen by polymerase 
chain reaction is used for diagnosis of HIV infection. 

Vacant Poat. of TMCher. 

6839. SHRI NARAYAN DATT TIWARI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pie8IIed to state: 

(a) whether the moat eeriou. problems being facecl 
by the Elementary Education Sector, In In08t of the 
educationally backward Stat .. , I. the filling up of 
vacant poets of teeche... and appointments of additional 
teachers; 

(b) if 10, whether the iasue has been diacuued wHh 
the State Governments; and 

(c) if so, the outcome thereof and follow-up action 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) RIling up of 
vacant poets of teache... and appointments of additional 
teachera la primarily the reaponalbltlty of State 
Governments and UT Administrations. However, the 
Central Government under the acheme of Operation 
Blackboard provides financial auistance to the State 
Govemments for appointment of third teacher in primary 
schools where enrolment exceed8 100 and additional 
teache... In upper primary schools on the basis 0' 
proposals received from them. Additional teachers are 
also provided under the District Primary Education 
Programme when new achooIa are opened or when there 
Is Increased enrolment. There Ie constant Interaction with 
the State Govemments and resultantly there has been 
considerable prog ..... In the appointment of teache .... The 
expenditure towards the payment of aalarles of 
leache... under Operation bIaoIcboard has gone up from 
Rs. 98.95 Croras in 1997-98 to Rs. 288.40 Croras In 
1999-2000. 

Youth Host •• 

8840. SHRI UTTAMRAO DHIKALE: 
SHRI ANANTA NAYAK: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to etate: 

(a) whether the Union Govemment propose to eat 
up new youth hostels during the Ninth-Flve-Year Plan 
period Including the currant year; 
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(b) H so, the details thereof, State-wise: 

(c) the details of youth hostels at present In the 
country, State-wille; and 

(d) the time by which the conatructlon work of luch 
hostels are likely to be started? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF VOUTH AFFAIRS AND SPORTS (SHRI TH. CHAOBA 
SINGH): (a) and (b) Vea, Sir. During the Ninth Plan 
period, upto 31.03.2000, 9 youth holfels have been 
sanctioned an over the country al under:-

S. No. Name of the Slate No. of Youth 
Hostel Approved 

1. Madhya Pradest 2 

2. Punjab 2 

3. Tamil Nadu 

4. Manipur 3 

5. Uttar Pradesh 

The number of youth hoatals to be sanctioned during 
the remainder of the Ninth Plan period WOuld depend on 
budgetary provisions and proposals to be received from 
the State Govtl. 

(c) The State-wise details of youth hoatals at present 
In the country are given in the Statement. 

(d) Out of nine youth hostels approved in principle 
during the IX plan period 10 far, first lnatalment for starting 
the. conatruction work has been relea8ed In respect of 4 
youth hostels. In the case of the remaining 5 youth ho8teIa 
construction is eJCP8Cted to start lOOn. 

S. No. Name of State/\JT 

2 

1. AndhraPradeah 

2. Aru..chal Pradesh 

3. Assam 

4. Bihar 

5. Gujarat 

No. of Youth 
Hostels Conatructed 

3 

3 

3 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

2 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

KerBIa 

Maharashtra 

Manipur 

Meghalaya 

Madhya Pradesh 

Nagaland 

Mizoram 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Andaman & Nicobar Islands 

West Bengal 

Pondicherry 

Tripurs 

Orissa 

Goa 

Sikkim 

Total 

3 

4 

2 

2 

3 

3 

2 

2 

2 

2 

4 

2 

4 

4 

3 

4 

2 

80 

Monitoring of ExpendIture of PSU. 

6641. SHRI AKBOR ALI KHANDOKER: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to &tate: 

(a) whether the Govemment propose to exercise a 
oheck on the extravagant expenditure incurred by the 
Pubic Sector Undertakings under the admlniatrative control 
of Ministry in the areas like foreign tours, office expenses, 
hospitals etc.: and 

(b) H 10, the .. propOeed to be taken by the 
Government to curtail avoldlble expenditul1l by the Public 
Sector Undertakings? 
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THE MINISTEA OF STATE IN THE MINISTAY OF 
CHEMICALS AND FEATILIZEAS (SHAI AAMESH BAIS): 
(II) and (b) Monitoring and control over expenditure 
incurred towards foreign tours, office expenses, hospitaJHy, 
etc. by Public Sector Undertakings is within the purview 
of respective Board 01 Directors or Managements 
depending upon the delegation of powers. However, in 
accordance with the extant guidelines the forelgl\ tours 
of Chief Executives and Functional Directors of PSUS 
and Cooperatives are permitted by Government after 
scrutiny and after taking into account the purpose of the 
tour, duration, level 01 participation, benefits to organisation 
through the participation etc. The proposals for foreign 
tours are entertained with the approval of the Board of 
Directors in respect of Cooperative Societies. 

Intant Milk Sub.tltut •• 

6642. SHRI RASHID ALVI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether advertisements, both direct and surrogate 
01 infant milk substitutes have been stopped by all TV 
systems permitted for telecast on tile Cable networks; 

(b) if so, the details in this respect; 

. (c) the steps taken/proposed to be taken by the 
Govemment in this regard; 

(d) the details 01 organisationsJDepartmentslvoluntary 
agencies monitoring the implementation of the ban on 
such advertisements; 

(el whether National Breast feeding Comlnittee was 
set up in August, 1997; and 

(f) the follow-up action taken by the Govemment in 
the recommendations thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITAA MAHAJAN)· (a) to (c) As per existing 
Doordarshan's Advertisement Code, advertisements 01 
infant· milk substitutes are not permitted on DO Channels. 
Indian satellite channels, which have been given 
permission to upHnk from India are also required to adhere 
to the same code. However, advertisements on foreign 
satellite TV channels uplinked from outside India are 
govemed by a separate code under the Cable Television 
Networks (Regulation) Act, 1995 and Cable Television 
Networks Rule, 1994 and that too in case 01 encrypted 
channels only. This code does not specifically prohibit 
advertisement of infant milk substitutes. A proposal to 

bring· about unlformHy in the advertisement codea is under 
consideration of the Govemment. 

(d) A person authorised in this bahal under sub-
section (1) of section 20 of the Prevention of Food 
Adulteration Act, 1954 or any officer not below the rank 
of Class-I officer authorised by general or apeclaJ order 
by the Govemment, can make a complaint In writing for 
violation of the proviSiOns of the Infant Milk Subatltutee, 
Feeding Bottle. and Infant Foods (Regulation of 
Production, Supply and Distribution) Act, 1992. Besides, 
four voluntary agencies viz. Central Social Welfare Board, 
New Deihl, Indian Council for Child Welfare, New Delhi, 
Association for Consumer Action on Saf8ly and Health, 
Mumbai and Breast-feeding Promotion Network of India 
(BPNI), New Delhi have been authorised under SectIon 
21 (1) (C) of the Act to make a complaint in writing In 
case of violation of any provision of this Act. 

(e) and (f) Yes, Sir. The National BreastfHding 
Committee was set up In August, 1997. A number of 
meetings on Issues pertaining to breUtfeedlng including 
that of the Task Force set up by the D..".rtment to 
consider suggestions to amend the Infant Milk Substitutes, 
Feeding Bottles and Infant Foods (Aegulatlon of 
Production, Supply and Distribution) Act, 1992 have been 
held . 

DDA Sport. Stadia 

8643. SHRI SAHIB SINGH: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the number of DDA sports stadia In Deihl 
alongwlth different types of facilities provided In th ... 
Stadia location-wise; 

(b) the facilities available to members In each of 
theae stadia; 

(c) the criteria for the enrolment of membars In theae 
sports stadia; 

(d) whether there Is· any proposal to construct more 
such stadia In Delhi especially in Its rural parts; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATAEYA): (a) and (b) There are nine Sports Stadia 
under Delhi Development Authority. The different types 
of facilities provided in these stadia location-wise are 
enclosed at statement. 
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(c) Enrolment of members in Sport Stadia Is granted 
on first-come first-serve basis. Depending upon the 
utilisation of the percentage some membership is also 
granted to peraone having Interest and c:IIatInctIon In Iports 
from different walks of lite. 

(d) and (e) The jurisdiction of DDA in this regard is 
confined to the notified development areas. At present 
DDA Is constructing four more sports complexes at 
Dwarks, Vasant KunJ, Chilia and Jasola. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7 

8. 

9. 

Name & Location 
of the Complex 

Sirt Fort Sports 
Complex, Siri 
Fort 

Sakst Sports Complex, 
Sak8t 

Hart Nagar Sports 
Complex, Hari Nagar 

Paschim Vihar 
Sports Complex, 
Paschim Vlhar 

ROOlni Sports 
Complex, ROOlnl 

Major Ohyan Chand 
Sports Complex, 
Ashok Vihar 

Poorv ~Ihi Khel 
Parlsar, Dilahad 
Garden 

Yamuna Sports 
Complex, Suraj 
Mal V1har 

Raahtr1ya Swabhlman 
Khal Parlaar, 
Pltampura 

DDA'. 5.'XJt1s Stadia 

FacIIItIee Available 

Tennis, Badminton, Squash, Table Tennis, Billiards/Snooker. 
Basket Ball, Hockey, Cricket, Football, Carrom, Jogging Track, 
ChHdren's Play Area Skating, GoH Driving Range, Mini GoH Course, 
Swimming Pool, Air Rifle/Pistol Shooting Range, Aerobics, Yoga, 
Taekwondo, Multigym and Reikl. 

Tennis, Badminton, Squaah, Table Tennis, Billiards & Snooker, 
Buk8t Ball, Cricket, Jogging Track, Children's Play Area, Swimming 
Pool, Aerobics, Yoga, Taekwondo, Muftlgym, Hourse Riding. 

Tennis, Badminton, Squash, Table Tennis, Billiards & Snooker, 
Baaket Ball, Volley Ball, Cricket, Football, Jogging Track,. Children's 
Play Area, Skating, Swimming, Aerobics, Yoga and Taekwondo. 

Tennis, Badminton, Squash, Table Tennis, Billiards & Snooker, 
Baaket Ball, Volley Ball, Cricket, Football, Jogging Track, Children's 
Play Area, Skating, Yoga, Taekwondo, Multigym. 

Tennis, Badminton, Squash, Table Tennis, BiNiards & Snooker, Basket 
BaH, Volley Ball, Cricket, Football, Jogging Track, Children's Play 
Area, Swimming, Yoga, Taekwondo, Athletics & Skating. 

Tennis, Badminton, Squash, Table Tennis, Billiards & Snooker. 
Buket Ball, Volley Ball, Hockey, Football, Children's Play Area, 
Skating, Swimming, Aerobics, Yoga, Taekwodno & Karate. 

Tennis, Badminton, Squash, Table Tennism Billiards & Snooker, Basket 
Ball, Cricket, Football, Chlldren'e Play Area, Skating, Swimming, 
Yoga, Taekwondo, Multigym, Volley Ball. 

Tennis, Table Tennis, Badminton, Multigym, C8rrom, Chess, Billiards, 
Snooker, Pool, Basket Ball, Volley Ban, Skating, Yoga, ArtHlcial Rock 
Climbing Wan, Cricket, Football & Hockey. 

Pay & Play facility available for Basket Ball, Volley Ball, 
Tennis, Badminton & Skating. 
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Science Laboratory Development Pragrllmme 

6644. SHRI A. NARENDRA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Government schools upgraded 
under tne science laboratory development programme 
during the last three years, State-wise; and 

(b) the number of ecIence and mathematics teachers 
trained under thle programme, State-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) A statement 
Indicating poelllon regaRing number of IChooIs aaaisted 
and number of acIence and mathernatica teachers trained 
under the Centrally Sponsored Scheme "Improvement of 
ScIence Education In ~ during the IMt thl'll8 years. 
State-wille, is enclosed. 

Number of Schools BssistedlScience and Mathematics Teachers trained under the Centrally Sponsored Scheme, 
"Improvement of Science Education in Schools" during 1997-98 to 1999-2000 

ScIence KIts New Lab. 

1997-98 

Kerala 2834 

Himachal Pradesh 330 150 

Pondicherry 

1998-99 

Goa 

Uttar Pradesh 

Pondicherry 

1999-2000 

Mizoram 210 

Andhra Pradesh 533 

Sikkim 61 

Kerala 324 

Goa 

Mizoram 385 

Orissa 1500 

Lakshadweep 4 

Pondicherry 

Subeldy expenditure on Fertlllzera 

6645. SHRI TRILOCHAN KANUNGO: WUI the Minister 
of CHEMICALS AND FERTILIZERS be pleased to 
state: 

Deficient Lab. 

186 

100 

3 

18 

840 

6 

129 

13 

108 

6 

3 

Lbrary Books 

186 

150 

3 

18 

8 

129 

324 

13 

108 

6 

3 

Training of 
Teachers 

1850 

440 

678 

5000 

680 

216 

100 

240 

(a) the aubeIdy provided on fertilizers during each ( 
the lut th.... years; 

(b) the financial benefItB accrued to each of th 
consuming States under the current subsidy dispensatic' 
scheme during the said period; 



195 Written AnawelS MAY 9, 2000 to Questions 196 

(c) whether the fertilizer sUb6idy hu been distributed 
among the S'-lea on pro-rata basis; and 

(d) If 50, the financial benefit accrued to the States 
on either of the baais? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTIUZERS (SHRI RAMESH BAIS): 
(a) to (d) Urea, being the only fertilizer under atatutory 
price, distribution and movement control, is eligible for 
llUb8idy under the Retention Price-cum-Subsldy scheme. 
Apart from subsidy on urea, Central Govemment provides 
concession on de-controlled phosphatic and potassic 
fertilizers under the Concession Scheme. Payment of 
subsidy on urea and concession on de-controlled 
phosphatic and potassic fertilizers are not made to States 
but directly to fertilizer manufacturers. The benefits of 
fertilizer subsidy/concession are passed on to farmers in 
the form of low statutorily notified maximum retan price 
of . urea and maximum indicative prices of de-controlled 
fertilizers, which are less than the costs of production. 
Details of expenditure on subsidy on urea and concession 
on de-controlled fertilizers during last three years are given 
in the table below: 

Period Amount of concession 
disburs8d on 
decontrolled 

fertilisers 

1997-98 2595.85 

1998-99 3789.94 

1999-2000 4500.00 

lodIud Salt 

(Rs. in Crores) 

Amount of 
subsidy disbursed 

on urea 

7321.96 

7597.22 

8744.07 

6646. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment have issued notification 
under Prevention of Food AduHeration Rules, 1955 to 
make compulaory use of iodised salt in the country; 

(b) if 50, the details thereof; 

(c) whether several High Courts have suspended the 
said orders as a result thereof some States have 
reservation in implementing the said notification; 

(d) if so, the details in this regard; 

(e) whether a final decision has been taken in the 
matter; and 

(I) if so, the details thereof and the steps being taken 
by the Govemment to implement the said notification in 
all the States? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Yes, Sir. A Notification GSR 
670 (E) dated 27.11.97 hu been issued under Prevention 
of Food AduHeration (PFA) Rules, 1955 restricting the 
sale of edible common salt for direct human consumption 
unless the same is lodlsed. 

(c) and (d) The High Courts of Madhya Pradesh and 
Kamataka have upheld the notification issued by the 
Govemment while the High Courts of Andhra Pradesh 
and Maharaahtra have granted interim stay order. There 
is no order from the High Courts of Bihar and Gujaral. 

(e> and (f) The Govemment has directed the State 
Govemments not to resort to action under the PFA Act 
and that there should be no compulsion till the outcome 
of the cues before the Courts are known. 

The States have also been advised ta educate the 
public on the benefits of iodised saH and encourage its 
consumption. 

[Translation] 

Hostels/Ashram School. In ~aJ •• thlln 

6647. PROF. RASA SINGH RAWAT: Will the Minister 
of TRIBAL AFFAIRS be pleued to state: 

(a) the number of hostels/Ashram schools for 
Aadivuis in Rajasthan; 

(b) the number of Aadivasi students being benefited 
thereby; 

(c) the funds spent theraon during the lut t!'lree 
years; 

(d) the number of hostels and Ashram schools 
proposed to be set up by the Government during the 
next year; 

(e) whether any welfare scheme has been launched 
for the weHare of Scheduled TribeS during the last three 
years; 
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(f) if 80, the detalla !hereof and the amount spent 
thereon; and 

(g) if not, the reasons therefor? ; 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) 

(i) Boys Hostels 

(ii) Girts Hostels 

(ill) Ashram Schools 

(b) 

Scheme 

(I) Boys Hostels 

(Ii) Girls Hostels 

(iii) Ashram Schools 

(e) 

(i) Boys Hostels 

(iI) Girls Hostels 

(iii) Ashram Schools 

= 
= 

67 

51 

.. 2 

• 

No. of 
students 

2250 

= 4100 

= 200 

Rs. In lakhs 

1997-98 1998-99 1999-2000 

159.6 

150.16 

192.1 

70.n 

319.21 

(d) The schemes of 'Boys hostels for STs', 'Girls 
Hostels for STs' and 'Ashram Schools in TSP Areas' are 
the Centrally Sponsored Schemes, wherein the cost of 
construction is shared on 50:50 basis between State 
Government and Central Government. The State 
Govemment makes a provision to fund these schemes in 
the State Budgst i.e. 50% of the total coat and then 
submits the proposals to Ministry for release of 50% 
matching share. The question. of number of hostels and 
Ashram Schools proposed to be set up by the 
Government during the next year depends upon the 
proposals received from !he State Govemment during next 
year. 

(e) A Central Sector Scheme of Development of 
Primitive Timal Groups (PTG) has been launched in 1998-
99. 

(1) Under this scheme, only those activitieelltems 
which though crucial for survival, protection and 
development of identHied PTGs. but not specifically catered 

to, by any _ling ac:hemes IhaII be undertaken. During 
1988-99, a provlaion of Re. 4.00 crore waa made, out of 
which Re. 4.94 croru waa released. Similarty, for 1999-
2000, against the budget provisions of RI. 10.00 crorea, 
a lum of RI. 6.63 crorea waa released. For current year 
2000-2001, a budget provision of RI. 14.00 crores hes 
been made under this scheme. 

(g) Does not arise. 

[EngitIh] 

Urban Development Progrllmme for caJcutbl 

6648. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of URBAN DEVELOPMENT be pleaaed to state: 

(a) the financial auiltance extended for Urban 
Development Programmes In Calcutta during the Eighth 
and Ninth Plan period; 

(b) the • amount out of that utilised by the State; 

(c) whether any special I118iatance has been sought 
by the State Govemment or Calcutta Corporation for its 
overall improvement; and 

(d) if so, !he response of the Union Govemment 
!hereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (d) The information is being 
collected and wll be laid on !he Table of the Sabha. 

Development of HyderlllNld and 8ecunderlllNld 

6649. SHRI V.S. VIVEKANANDA REDDY: Will !he 
Minister of URBAN DEVELOPMENT be pleaaed to state: 

(a) whether Rs. 128 crore have been allocated to 
Andhra Pradesh for !he development of Hyderabad and 
Secundenlbad during 2~2001; . 

(b) if so, !he details of schemes being implemented 
in this regard; 

(c) whather!he Union Government propose to provide 
more funds for the development of thase cities; and 

(d) if 10, the details of projects for which the financial 
888iatance Is likely to be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
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DATTATREYA): (a) to (d) The information's being 
collected and will be laid on the Table of the Sabha. 

F .... Education to Girls 

6650. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether the Union Govemment have receIv&d 
any proposal from Maharashtra seeking financial 
assistance for providing free &dueation to girts and poor 
children of the State; 

(b) H 80, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) In the context 
of a scheme which Is at an advanced stage of finalisation 
in the Union Govemment, the Govemment of Maharaahtra 
had sent certain information ralated to free education for 
girts in the State. The State Government would be 
requested to prepare their proposals In line with the 
scheme when it is finalized. 

CGHS Dispenurtes 

6651. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleBled 
to state: 

. (a) the amount spent on the CGHS medicines during 
1999; 

(b) whether the Govemment have found that the 
medicines are of low potency than mentioned on the 
covers; 

(e) whether there Is any machinery to ensure that 
there should be no scarcity of medicine in stock of CGHS; 

(d) H so, the details thereof; and 

(e) the amount spent on hired accommodation of 
CGHS dispensaries during 1999-2000 and till date, State-
wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) An amount of Rs. 1,02,03,34,739/-
was spent on the purchase of medicines by CGHS during 
1999. 

(b) As per information available two drugs supplied 
to CGHS Calcutta were found to be of Ie .. potency. 

(e) and (d) Yes, Sir. The availability of medicines in 
CGHS dispensaries is continuously monitored by the 
Directorate through the system of periodical reports and 
continuous personal interaction with various CGHS offices 
and Medical Store Organisation. The medicines not 
available in the diapensary are procured from the local 
chemist through local indent and issued to beneficiaries. 
In case of emergency, an authority slip Is Issued to the 
beneficiaries for collaction of medicines directly from the 
local chemist without payment. 

(e) An amount of Rs. 2,09,17,675/- was spent·.on 
hired accommodation of CGHS diapensaries during 1999-
2000. An amount of Rs. 7,45,8401- was spent for the 
said purpose during April, 2000. State-wisa details of this 
elCpenditure are given In the enclosed statement. 

Sfllfllment 

Amount spent on Accommodation 

City 1999-2000 April 2000 

Rs. Rs. 

Ahmedabad 4,11,894 15,637 

Hyderabad 9,40,651 43,000 

Jaipur 7,57,000 68,246 

Bangalore 12,66,067 

Calcutta 14,05,089 98,846 

Kanpur 9,62.401 75,803 

T.V.N. (TrJvandrum) 4,16,400 34,700 

Guwahati 3,76,569 27,379 

Pune 4,51,470 29,490 

Nagpur 4,72,511 27,588 

Chennai 9,74,389 59,264 

Meerut 4,29,297 35,050 

Lucknow 19,85,000 75,000 

Jabalpur 4,72,876 35,843 

Mumbai 4,47,367 24,7SO 

Allahabad 6,81,922 35,340 

Patna 8,SO,608 59,904 

Delhi 34,11,688 Nil 
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u .. of Banned Medicine. a. Contraceptlw. 

6652, SHRI SADASHIVRAO DADOBA MANDLIK: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleated to state: 

(a) whether some banned medicines are being used 
as contraceptive in major cities of the country; 

(b) If so, the number of complaints received by the 
Govemment in this regard during the last three years; 
and 

(c) the action taken by the Govemment in the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) No, Sir. No banned medicine is being 
used as contraceptive in the National Family Welfare 
Programme. 

(b) No official complaint has been received. 

(c) Does not arise. 

Technique for Lower back Dlec Plan 

6653. SHRI DllIPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether a new technique called Laser Asaisted 
Disc Decompression for treatment of lower back, disc 
pain replacing strong pain killers, physiotherapy and 
surgery etc. has been introduced in some Government 
hospitals in the country; 

(b) if so, the names of such Hospitals, StateJUnion 
Territory-wise; 

(c) whether the Govemment propOl8 to extend this 
facility in more Govemment Hospitals in the country; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T 
SHANMUGAM): (a) The technique called Laser Assisted 
Disc Decompression (LADD) has not been Introduced in 
Central Govemment Hospitals, All India Institute of MedIcal 
Sciences, Hospitals of NDMC, MCD and Govemment of 
NCT of Delhi. 

(b) to (e) The Laser Assisted Disc Decompression 
(LADD) is not an alternative to conservative treatment. 
LADD system is considered only in cases of failed 
conservative treatment and is stili considered experimental 
for disc decompreSSion as an altemative to other surgical 
or percutaneous procedures. Enough iiterature on the 
number of cases treated by the said technique is stiil not 
available in the Westem as well as Indian population. 
Few studies in last 6 years reported success rates of 43-
80% in a follow up period of upto 2 years. There is a 
need to collect adequate clinical data from Indian petients 
outlining its efficacy as compared to other similar 
techniques before the system is considered for adoption. 

Availability of Wider In Chandlgarh 

6664. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the present availability and need of water for 
different purposes in Chandigarh; 

(b) the expected quantity of water needed for 
domestic pUrpOl8S by the year 2010; and 

(c) the steps taken by the Union Govemment to meet 
the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) The present availability end need "Of 
water for different purposes in Chandigarh is given in the 
enclosed statement. 

(b) The expected quantity of water required for 
domestic purposes with per capita rate of supply of 160 
Ipcd for the projected population of 10,30,680 in 2010 
A.D. is 34.04 Mgd. 

(c) The Union Govemment has approved for execution 
in June, 1996 Augmentation of wster supply scheme Phase-
IV for production of additional 20 Mgd of fresh water from 
Bhakra Canal. The scheme is expected to be completed 
by the year 2002 A.D. After the completion of this scheme, 
total fresh water available Irom various sources in 
Chandigarh would be 78.60 Mgd. which would be sufficient 
to meet the domestic water demand of Chandigarh upto 
2027 A.D. including other uses (except horticulture) after 
accounting for system loses and with uses of full .10 Mgd 
of tertiary treated water for which a plant is in existence. 
In order to meet the water demand for horticulture by 
reuaelrecycling waste water after tertiary treatment, a project 
for production of 10 Mgd of tertiary treatment of waste 
water was approved in February, 1987 and plant installed 
in Chandigarh. Out of the instalied capecIty of 10 Mgd, 
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Chandigarh Administration is using onlY 3 Mgd for 
horticulture at present. Govenvnem of India, Minially of 
Urban Development hila adviHcf the UT Administration to 
use the fuD 10 Mgd tertiary treated water for horticulture 

purposes as well as to create additional capacity of 20 
Mgd for treating waste water to tertiary level to meet 
horticulture demand In future. Thill would save additional 
20 Mgd of fresh water for use for drinking purposes. 

Statement 

Present Availability of Wate' as Indicated by the UT of Chandigarh Administration (2000 A.D.) 

(I) Fresh water available in Chandigarh from 
Bhakra Canal and tubewells 

(II) Tertiary treated waste water available 
for Horticulture 

Total Availability 

61.00 Mgd 

3.00 Mgd 

64.00 Mgd 

Present need of Wate, for Different Uses (2000 A.D.) 

(I) Domestic use with per capita supply 25.04 Mgd 
of 150 Ipcd (as per National Norms) for the projected 
population of 7,57,853 for 2000 A.D. 

(ii) IndustriaVCommerciaVlnstitutionai uses 

(iii) Horticulture uses 

Total Demand: 

Pension to Sportsmen 

6655. SHRI A. KRISHNASWAMY: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to 
state: 

(a) the number of mortified sportsmen particularly 
weight lifters receiving pension under sports fund; 

(b) whether pension to certain weight lifters of 
Commonwealth/Asian medalists are not being sanctioned 
under the revised scheme since July, 1994; 

(c) if so, the reasons therefor; and 

(d) the steps taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) At Present 219 meritorious sports persons 
including two weightlifters are receiving pensions under 
the scheme of 'Sports Fund for Pension to MeritOriOUS 
Sports persons'. 

7.69 Mgd 

24.40 Mgd 

57.13 Mgd 

(b) to (d) Pensions are being sanctioned under the 
scheme. One case pertaining to the diSCipline of 
weightliftlng Is under process. 

Circulation of Pirated NCERT Books 

6656. SHRI SHIVAJI MANE: WUI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is a large scale circulation of pirated 
NCERT books in the capital; 

(b) if so, the details in this regard; 

(c) the number of seizures made therein; and 

(d) the steps taken by the Govemment to check the 
circulation of such books? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (d) The Delhi 
Police during two operations had seized copies of a few 
pirated editions of NCERT textbooks and a few printed 
formslbookcovers last month in .the capital, and also 
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arrested three persons who were involved in this unlawful 
activity. The NCERT undertakes surprise checks. It has 
started the use of NCERT Watennark Paper in all Its 
textbooks to curb the piracy. It has issued waming in all 
National Dailies regarding piracy of books. 

(Translation] 

Doctors In Indian System of Medicine 

6657. SHRI NAGMANI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Fifth Pay Commission has 
recommended the time bound promotion for the doctors 
working in the Department of Indian System of Medicine 
and Homoeopathy as is applicable to the general medical 
officers of the Central Govemment Health Services; 

(b) whe:her the recommendations have been 
forwarded to the Central Health Services of the Indian 
System of the Indian System of Medicines and 
homoeopathy for its implementation; and 

(c) if so, the time by which these are likely to be 
implemented for the group 'A' officers working in the 
Indian System of Medicines and Homoeopathic Research 
Councils? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) The recommendation of the 
Fifth Pay Commission for giving time-bound promotion to 
ISM&H Doctors has already been implemented. 

(c) The recommendations do not automatically extend 
to Research Councils. Proposals for extending the benefit 
are to be made by the Councils for approval of Competent 
Authority including Department of Expenditure. 

[English] 

Separate Cadre for Ports Health 

6658. SHRI MADHAVRAO SCINDIA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment propose to post Port 
Health Officers at airports and ports to check the fitness 
of edible items being imported for human consumption; 

(b) if so, the details thereof Indicating the precise 
functioning of these officers; 

(c) the manner in which they are proposed to be 
replaced vis-a-vis the custom officials; and 

(d) the factors necessitating the introduction of a 
separste cadre for Port Health Officers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) The Port Health Officers/Airport 
Health Officers are already posted at Porta/Airports 
respectively and are required to assist the custom officers 
as and when required under section 151 (b) of the 
Customs Act 1962 for checking the fitness of edible items 
being imported for human consumption. 

(d) There is no separate cadre of Port Health Officers. 
Doctors of the Central Health Servic:ea are posted .. 
Port Health Officers. 

Anti-Tobacco Law 

6659. SHRI VILAS MUTIEMWAR: 
SHRI Y.S. VIVEKANANDA REDDY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment have decided to enact 
a .new anti-tobacco law; 

(b) if so, whether the Ministries of Labour, Agriculture 
and Finance have opposed the move; 

(c) if 80, the OtUons therefor; 

(d) whether the said proposal has been approved by 
the Cabinet; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (I) The Committee on Subordinate 
Legislation (Tent.. Lok Sabha) in its 22nd Report had 
made several recommendations primarily intended to 
discourage the use of tobacco and tobecco products. 
Govemment is examining these recommendations and a 
draft legislation is under consideration of the Govemment. 
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[Transl.rlon} 

Construction of Bridge at Wazlrabad 

6660. SHRI LAL BEHARI TIWARI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) the time by which the construction of new 
bridge parallel to Wazirabad bridge is likely t.) be 
commenced; 

(b) the total cost of the bridge and the time by which 
it is likely to be completed; and 

(c) the time by which the construction of a bridge 
over the Shanti Van adjacent to Gita Colony crematorium 
is likely to be commenced and the expenditure likely to 
be incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (3) The Public Works Department of Govt. 
of NCT of Delhi have reported that feasibility study and 
fixing alignment of new six lane wide Barrage-cum-Bridge 
parallel to the existing bridge has been entrusted to the 
Delhi Jal Board and the pre-construction work is to 
commence after the report is received. 

(b) Rs. 250 crores approximately. After completion of 
necessary formalities, the work is likely to be completed 
within 2-3 years. 

(c) Govt. of NCT of Delhi was reported that the work 
of studies and planning is likely to take about one 
year and only thereafter the cost estimates can be 
framed. 

Land to PrtYata Hospltala 

6661. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment have provided land at 
lower rates to hospital administration for construction of 
private hospitals in Deihl; 

(b) if so, the number and names of such hospitals; 

(c) whether free treatment Is given to the poor In 
such hospitals; 

(d) if 80, the details In this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Delhi Development Authority allots 
land for construction of hospitals on "the basis of 
recommendations of Government of NCT of Deihl or 
Central Government in accordance with the norms/para-
meters prescribed under Nazul Rules, at the rates notified 
by the Govemment. 

(b) Delhi Development Authority has intimated that in 
the last 10 years, land has been allotted to 31 societies 
for construction of Hospitals. List attached as statement-
I. Govemment of NCT of Deihl 'lent a list of hospitals 
who have been allotted land at conceaaional rates by 
Delhi Development Authority. The list is enclosed in 

. Statement-II. 

(c) to (e) As per the terms and conditions of 
allotment, the hospital has to provide free services to the 
poor patients to the extent of 10% of Indoor strength 
and 25% In respect of outdoor patients. 

Statam""r., 

S. No. Name of the Society Date of Allotment Area/location 

2 3 4 

1. Venu Charitable Trust 29.3.1990 Sakel 

2. Lakshmipat Singhania Medical Foundation 29.3.1990 Saket 

3. Indian Cancer Society 12.3.1990 Rohlni 

4. Escort Heart Institute & Research Centre 03.5.1990 Okhla 

5. All India Opthalmological Society 06.8.1990 Karkardooma 
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2 3 4 

6. Indian Cancer Society 15.11.1990 Rohlni 

7. -etabetas Foundation 19.6.1991 Vasant Kunj 

8. Sondhi Charitable Hoepital Society 08.11.1993 Mayur Viva, PhaS8-1 

9. Diabatlc Self Care Foundation 30.4.1994 Sarita Vlhar 

10. Sant Nirankari Mandai 24.6.1994 Dheer Pur 

11. Munni Lal Mange Ram Charitable Trust 24.10.1994 Paschim Puri 

12. ManaY Sewarth Trust 10.11.1994 Paschlm Puri 

13. Jai Shri Ram Sewa Samltl 29.5.1995 Pltam Pura 

14. Children Medical Foundation 03.7.1995 Saket 

15. Human Care Medical Charitable Trust 07.7.1995 Dwarka 

16. Deyki Deyi Foundation 06.2.1996 Sakel 

17. B.A. Dhawan Memorial Charitable Trust 06.3.1996 Dwarka 

18. Narain Dutt Sharma Charitable Foundation Trust 22.5.1997 Pitam Pure 

19. Tagore Academy 02.7.1996 Shalimar Bagh 

20. Nirogi Charitable & Medical Research Trust 08.7.1996 Mandawall Fazalpur 

21. Param Shakti Peeth 17.1.1997 -do-

22. Champogen Memorial Charitable Trust 27.1.1997 Owarka 

23. Rotary District Social Welfare Society 02.7.1997 Tughlakabad 

24. Lala Muniial Mange Ram Charitable Trust 29.9.1997 Paschim Puri 

25. Dllshad Garden Ayyappa Sews Samlti 18.11.1997 Dllshad Garden 

26. Walla Charitable Trust 03.12.1997 Mayur Vlhar 

27. Unique Hospital & Research Institute 17.12.1997 Owarka 

28. Sarvodaya Health Foundation 24.3.1999 Rohlnl 

29. Maha Durga Charitable Hospital 09.08.1999 Model Town 

30. The Shanti Memorial Society 06.05.1999 Lado Sarai 

31. Madukar Multi Speciality Hospital 23.09.1999 Geetanjali 
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Stlltem.nt-l' 

1. Deepak Memorial Hospital & Medical Research 
Centre, 21-lnstitutlonal Area, Vlkas Marg Extn., 
Delhi. 

2. Jalpur Golden Hospital, 2-lnstltutlonal Area, 
Rohlni, New Deihl. 

3. Indian Spinal Injuries Centre, V88ant Kunj, New 
Delhi. 

4. Rajiv Gandhi Cancer Institute and Research 
Centre, Rohini, New Delhi. 

5. Dharamshlla Cancer Hospital & Research 
Centre, Vasundhra Enclave, New Deihl. 

6. Batra Hospital & Medical Research Centre, 
Tughlakabad Institutional Area, New Delhi. 

7. Escorts Heart Institute, Okhla, New Delhi. 

8. Vanu Eye Institute, South Extension, 
New Delhi. 

9. Sltr·a Ram Bhartiya Institute of Medical 
Research, MehrauH Institutional Araa, New Delhi. 

10. Skin Institute, Greater Kailash, New De/hi. 

11. Mai Kemli Wali Jan Kalyan Charitable Trust, 
Rajouri Garden. New Delhi. 

12. Saroj Hospital, Rohinl, New Delhi. 

13. G.M. Modi Hospital, Mandir Marg, Saket, 
New De/hi. 

14. Shanti Mukund Hospital, Intltutional Area, Vikas 
Marg Extension, New Delhi. 

15. National Heart Institute, Greater Keilash, New 
Delhi. 

Demolition of Hou ... 

6662. DR. BALIRAM: Will the Minister 01 URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the old houses between Mandir Mal'!) 
and Udyan Marg opposite Birla Mandir have been 
demolished; • 

(b) If so, the details thereof; 

(c)' the purpose for which the Govemment intend to 
use this land; and 

(d) the time by which the land is likely to be utilised 
for the Intended purpose? 

THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREVA): (a) Ves, Sir. 

(b) 39 Type-IV quarters have been demolished. 

(c) and (d) Land which Is to be used for parking and 
holding fairs has alraady been handed over to NDMC by 
L&DO. NDMC is to develop the area accordingly. 

{English] 

Production of Chemical Fertllmw. In IFFCO 

6663. PROF. UMMAREDDV VENKATESWARLU: Will 
the Minister of CHEMICALS AND FERTILIZERS be 
pleaaed to slate: 

(a) whether the Govemment have found the proposal 
in regard to the IFFCO factory located in Nellore to 
produce chemical fertilizers unviable; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) and (b) The proposal of Indian Farmers Fertiliser· 
Cooperative limited (IFFCO), to set up a new ammonia-
urea plant in Nellore District of Andhra Pradesh with an 
annual area capacity of 7.68 lakh metric tonnes at an 
estimated capital cost of Rs. 1736 crores has been 
approved in principle by the Government, subject to 
investment appraisal by the Public Investment Board (PIS). 
Investment appraisal of this project has been undertaken 
by the PIS in Its meeting held on 9.7.99. The project Is 
being processed lor taking a final investment decision, 
taking into account the observations of the PIS regarding 
the viability of the project, desirability of encouraging use 
of LNG 88 feedstock to reduce the Incidence of subsidy 
and the need to stagger the implementation of the 
proposed projecta due to limited demand supply gap 
forecasts. 

{Translation] 

MlgratlonlSendlng of Doctors to Foreign Countrle. 

6664. SHRI JAGDAMBI.PRASAD YADAV: 
SHRI RAVI PRAKASH VERMA: 
SHRIMATI REENA CHOUDHARY: 

Will the Minister of HEALTH AND FAMIL V WELFARE 
be pleased to state: • 
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(a) the details of doctors working in Govemment 
hospitals who have migrated to foreign countries during 
the last three years and the current year, State-wise; 

(b) the reasons for their migration; 

(c) whether there is acute shortage of doctors in the 
Govemment hospitals especially In the rural areas due to 
this phenomenon; 

(d) If so, the facta In this regard; 

(e) the steps taken by the Govemment to meet the 
shortage; 

(f) whether these doctors were sent from the 
metropolitan cities only; 

(g) if so, the reasons therefor; 

(h) the annual demand of doctors from foreign 
countries alongwith the manner of their selection; 

(i) whether the Govemment propose to provide such 
opportunities to the doctors 01 other areas of the country 
so that they gain some experience; and . 

Ol if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) tlJ Ol This Ministry is the cadre 
controlling authority of Central Health Service. Records 
regarding migration of doctors are not maintained in this 
Ministry. However, 36 Central Health Service officers are 
on foreign assignment/deputation abroad. They are allowed 
to go on foreign assignment/deputation keeping in view 
public interest irrespective of their place of posting. 
Information is not available in respect of demand of 
doctors from foreign countries and their manner of 
selection. Out of 4585 sanctionecd posts is CHS, 4058 
posts are filled up. For filling up vacant posts requisitions 
are sent to Union Public Service Commission regularly. 

[English] 

Quackery 

6665. SHRI AMAR ROYPRADHAN: 
SHRI SHIVAJI· MANE: • 
SHRI M.V.V.S. MURTHI:. 

Will the Minister 01 HEALlH AND FAMILY WELFARE 
be pleased to state: 

(a) whether attention 01 the Govemment has been 
drawn to the news-item captioned "Increase in quackery" 
appearing in the Hindu. dated April 22, 2000; 

(b) if so, whether quackery is assuming dangerous 
proportions in the capital; 

(c) whet~er the Govemment have conducted any 
survey to identify the number of quacks functioning in 
the country especially in Delhi; 

(d) If so, the names of States where survey has 
been completed and the outcome thereof; 

(e) the time by which the survey in the remaining 
States is likely to be completed; and 

(f) the steps taken by the Govemment to check the 
functioning of such quacks? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The Govemment haa seen the news 
report. 

(b) and (c) As per the information fumished by the 
Government of NCT of Delhi no survey has been 
conducted to identify the number of quacks. However the 
Govemment of NeT of Deihl had conducted 283 raids 
during the year 1997-98 and 1998-99 through its 
Directorate of Health Services and identified 63 doctors 
against whom the complaint have been made to the police 
for taking further necessary action. 

(d) and (e) The State Govemments are required to 
identify persons practising without having required medical 
qualifications. State Govemment have not Informed this 
Departmen~ of surveys done o'r proposed survey. 

(f) A person cannot legally practice any system of 
medicine unless he possesses recognised medical 
qualification and is registered with the respective councils. 

Social Economic Development of Trlbals 

6666. SHRIMATI HEMA GAMANG: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment propose to call a meeting 
of tribal MPs to discuss the ongoing welfare schemes for 
tribals; 

(b) if so, the objectives thereof; 
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(c) the details of funds earmarked for setting up 
model technicaVvocational institutes for tribal youths; and 

(d) the steps taken by the Govemment in this regard? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The Central Sector Scheme of Vocational 
training in Tribal areas is being implemented by the 
tJinistry of Tribal Affairs through the State Govemments! 
UT Administrations, Educational and other institutions, local 
bodies, NGOs etc., which is aimed at developing the skill 
of tribal youth to enable them to gain employment or 
equip themselves for self employment opportunities. The 
normal capacity of each vocational training centre is 100 
with hostel facilities for 50. Eech Centre may cater to 5 
vocational courses in trddltional skills depending on the 
employment potential of the area. Each tribal boylglrl will 
be trained in two trades of hlslher choice for a duration 
of 3 months. Each trainee Is also attached to a meater 
Craftsman in semi-urban/urban areas fo leam skills by 
practical experience. There is provision of monthly stipend 
and grant for raw material for the trainees. The details of 
expenditure incurred in the leat few yealB and the Budget 
provision for 2000-2001 are as follows:-

(Rs. in Crores) 

Year Amount 

1997-98 3.45 

1998-99 4.71 

1999·2000 3.75 

2000-2001 11.0 
(BE) 

Social Welfare Board 

6667. DR. V. SAROJA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether it is proposed to give statutory status to 
the Central Social Welfare Board; 

(b) if so, the datails thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) No, Sir. 

(b) Does not arise. 

(c) The Central Social Wettere Board is a non-profit 
Company registered under the Indian Companies Act, 
1956 and is meeting the objectives for which it was set 
up. 

Children HOIIIH 

6668. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the National Human Rights Commission 
had lately decided to Investigate into the working of the 
State run children homes; and 

(b) if so, the details of such investigations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) Concemed with the prevailing cond!tlon of the State 
run juvenile homes, the National Human Rights 
Commission in Ita Annual report for the year 1997-98 
has mentioned that It has been decided to investigate 
into the working of the State run children homes. The 
Annual Report of the Commission along )'lith the Action 
Taken Memorandum has been laid on the Table of the 
Lok Sabha. 

{Translation] 

Meningitis 

6669. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: 
SHRI CHINTAMAN WANGA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to slate: 

(a) whether the Incidents of meningitis (Brain fever) 
are on the increase in the country; 

(b) if so, the details thereof; 

(c) the number of deaths occurred due to this during 
1999-2000 and till date, State-Wise; 

(d) whether the Govemment propose to take steps 
to control this disease; 

(e) if so, the details thereof; and 

(f) the financial assistance provided for this purpose 
during the said period, State-wise? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) No, Sir. 

(b) The question doea not arise. 

(c) The Cenlral Bureau of Health Intalligence has 
not yet c:ompiIed the data for the year 1999-2000 and 
thereafter. 

(d) to (I) The d ..... is not eradicable. However, 
National lnalltute of Communicable Dlaeases provides 
technical aupport for outbreak lnve8tigatIon and laboratory 
dlagnoell, .. and when reqU88ted by Statee. 

(Er9ishJ 

6870. SHRI M.V.V.S. MURTHI: WIll the Minister of 
HEALTH AND FAMILY WELFARE be pleased to stete: 

(a) the number of Institutions appNed lor permission 
to run the Dental Colleges In the country during the last 
three yea,., lnatltution-wlae and State-wise; 

(b) the number out of them are accorded permission 
by the Medical Council of India till date, Institution-wise 
and State-wile; 

Cc) the reasons for not granting the permiaslon to all 
the Colleges/Institutions to run the Dental Colleges; 

Cd) whether there is some dispute regarding the 
degree issued by some colleges to their students; 

Ce) If so, the details thereof; and 

(I) the stepa taken by the Govemment to resolve the 
problem? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE CSHRI N.T. 
SHANMUGAM): Ca) and Cb) A statement Is enclosed. 

(c) The applications not complying with the qualifying 
criteria prescribed In the Dental Council of India 
(Establishment of new Dental Colleges. opening of higher 
courses of study and increase of admission capacity in 
dental colleges) Regulations, 1993 were retumed to the 
Institutions. 

(d) to (f) The BDS Degree of any college Is 
recognized in consuHation wIIh the Dental Council of india 
u per the procedure prescribed In Sec. 10 (2) of the 
Dentists Act, 1948. The process of grant of recognition 
01 BDS Degree 01 any dental college can only be initiated 
on the recommendation of Dental Council of India, which 
recommends the case after evaluation of final examination 
of the first batch 01 students. 

Statement 

AppIio8tions Received from Institutions, State-wise, 
During the Yeats from 1997 to 1999 

SI. Name of State No. of Applications No. of Institutions 
No. received from granted permission 

Institutions as on 3.5.2000 

2 3 4 

1. Tamil Nadu 20 

2. Mah ..... htra 9 

3. Kamataka 

4. Andhra Pradesh 7 

5. Uttar Pradesh 13 4 

6. Rajasthan 6 

7. Madhya Pradesh 5 2 
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2 

8. Gujarat 

9. Bihar 

10. Jammu & Kashmir 

11. Himachal Pradeeh 

12. Orlaaa 

13. Haryana 

14. Punjab 

Total 

rrl'llMllltionJ 

6671. SHRI TARUN GOGOI: 
SHRI SATYAVRAT CHATURVEDI: 
SHRI SUNDER LAL TIWARI: 
SHRI KODIKUNNIL SURESH: 

WIll the Mini8ter of HEALTH AND FAMILY WELFARE 
be pIeued to state: 

(a) whether attention of the Government has been 
drawn to the newl-item regarding Untrained nursel 
working in Delhi Nursing Homes appearing in the 'Dainlk 
Jagran' dated February 1, 2000; 

(b) If 80, the facta of the matter reported therein; 

(c) the reaction of the Govemment thereto; 

(d) the number of recognlled nuralng Ichooll 
functioning In the country at present, State-wiae; 

(e) the criteria for the recognition of thele 
schools; 

(f) whether some illegal and fake nursing achoola 
are running in the country: 

(g) If so, whether the Government have conducted 
any survey regarding such Nursing HomeaISchools; 

(h) If so, the number of caaes detected during the 
last three yurs and the current year, State-wiae eepeciaIIy 
in Delhi; and 

3 4 

2 

Nil 

Nil 

2 2 

2 

4 

2 ? 
75 18 

(I) the steps ...... by the Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yee, Sir. 

(b) The reported statement by the President, Indian 
Nursing Council Is with reference to Nursing Schools run 
without approval of the INC, non-,vallabllity of trained 
teachers In thoee schools, lack of uniformity in the training 
process, proposals for amendment of Indian Nursing 
Council Ad, appointment of unqualHled nuraee in Nursing 
Homes of Deihl and shortage of nurses In the country. 

(c) The Indian Nursing Council, which Is a Statutory 
Organization responsible for regulating the professions of 
Nursing and racongItIon of Nursing Schools In the country, 
Is already seized of the matter. The Indian Nursing Council 
has already taken up the matter with all hospitals in 
Deihl and New Deihl including private hoapltals pointing 
out that It II eBSential that any person who II employed 
by a Nursing HomeIHospltal to work as Nurse Ihould 
poseees the the Nursing qualHicationl recognized by the 
Indian Nursing Council and mUlt be registered with the 
State Nursing Counclla. The Indian Nursing Council has 
advised all State Govemments and State Nursing Councils 
to amend their respective Nursing CouncIl Ad to empower 
the Indian Nursing Council to inspect all Nursing Homel 
and Hoepitals to verify that the Nursel with recognised 
quallficationl and registered with the State Nursing 
Councils are appointed. 

(d) A statement Is enclosed. 

(e) The criteria for. recognition of theee achoola Is 
laid down in Section 10 (2) (4) of the Indian Nursing 
Council Ad, 1947. 
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(I) to (I) The Indian Nursing Councl, a Statutory Body, 
Is reeponsIbie to establish a unilonn standard of training 
for nurses, midwives and health-visitors. To achieve this 
goal it conducts inepection of the Nursing Institutions after 
every three years to ensure the standard of Nursing 
Education In the country. The Nursing Institutions not 
maintaining the 8Iandard of educIIlIon as per the nonns 
pnIICrIIed by the CouncIl are intimated of the deficiencies 
for rectification of the same. The Institutions fdlng to 
make up the deflcleucles are derec:ognised. 

S. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

.,.,.,.", 
List of Recognlefld ~ 01 Nurtling In 

Intla (St.,. WIN) 

Stale 

2 

AFMS 

Andhra PradMh 

Arunachal Pradesh 

Aasam 

Bihar 

Dettl 

Goa 

Gujarat 

Haryana 

Kamataka 

Kerala 

MIB 

Madhya Pradesh 

Maharaahtra 

Manlpur 

Maghalaya 

Mlzoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

SIB 

No. of Schools 

3 

7 

67 

5 

6 

14 

18 

82 

50 

7 

3 

37 

3 

4 

16 

5 

15 

23. 

24. 

25. 

[Eng/IJIh} 

2 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Total 

3 

31 

10 

20 

8672. SHRI SATYAVRAT CHATURVEDI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment have formulated any 
guidelines for the flnered water being sold for the prtce 
of minerai water; 

(b) If so, the detail. thereof; 

(c) whether these guldelinea have been notified under 
the Prevention of Food Aduneration Act, 1954; 

(d) whether the processed water has also been 
Incorporated In the category of processed food 88 per 
the Intemational Standard; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) There is no product categorised 
u fIIIered water. Standards for MInerai water and for 
packaged drinking water are being formulated for 
Incorporation under the Prevention of Food Aduneration 
Rules 1955, keeping In view the CodexlWHO Guidelines 
on the subjecl. 

B.C.O. Vaccine 

6673. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to etate: 

(a, whether the Indian Council of Medical Research 
has revealed that the B.C.G. vaccine offers no overall 
protection In adults and In children; 

(b) If so, whether the Government propose 10 
dl8contlnue B.C.G. 88 a pari of the national programme; 
and 
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(c) if so, the steps taken by the Govemment to 
develop other devices to replace thIe vaccine? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Studies conducted in India 
indicate that BCG immunization provides substantial 
protection of the order of 75% against more eevere forma 
of childhood tuberculosis such as tubercular mer.ingitia 
and miliary tuberculosis. An expert group convened by 
leMR has opined that BCG immunization currently given 
to only newborns and infants under the Universal 
Immunization Programme should continue. 

(c) In order to develop improved vaccines and drugs 
for treatment of tuberculosis research on new vaccine 
development through molecular approaches and new 
drugs is being undertaken by a number of institutions in 
the country. 

Anganwadl Centrn 

6674. SHRI R.L. JALAPPA: Will the Minister 01 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Karnataka Government has sought 
enhancement of funds for equipment and Infrastructure 
for the Anganwadl Centres In Kamataka; 

(b) if so. the details 01 request made by the State 
Government in this regard; and 

(c) the steps taken by the Govemment in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) No. Sir. 

(b) and (c) Does not arise. 

[Translation) 

HUDCO Development Technology 

6675. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether HUDCO has contributed for the 
development 01 any new technology being used In housing 
and inlrastructure sector; 

(b) if so. whether HUDCO has set up any trust for 
the venture projects instead of setting up of any company 
separately for venture funds; and 

(c) If eo, the details In this regard? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) HUDCO promot.. cost effective and 
environment frIencIy building technology and materials, 
...... rched and developed by the various National and 
State level reeearch and _1IIopment ln8IItutIona. Theile 
products and technologies are promoted through the 
Bullclng Centre Programme of Govt. of India, by Imparting 
training to local artisans and Incorporating appropriate 
technology and INIIertala in constiucllon activltlea. 

(b) No, Sir. 

(c) Question does not arise. 

/EngliMlj 

Nepali CItIzens 

6678. SHRI ANANT GANGARAM GEETE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the number of Nepali Citizens who came to Inda 
during each of the last three years and the number out 
of them settled in- India permanently; 

(b) whether the Government propose to deport thase 
citizen. back to Napal; and 

(c) if so, the details thereof, and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): <a) to 
(c) Under the provisions of the Indo-Nepal Friendship 
Treaty 1950, and the exemption granted under the 
Passport (Entry to India) Rules 1950, NapaH CItizens are 
exempt from the requirement of possessing passport and 
visa while entering Into India from Nepal. They are also 
not required to register themselves with the concerned 
Foreigners Registration Officer. Accordingly, statistics 
regarding the entry (except by air) and stay of Nepali 
citizens in India are not maintained. There Is no proposal 
fo deport NepaH citizens back to Nepal. 

Placement.of Sclentla.a 

88n. DR. A.D.K. JAYASEELAN: Will the Minister of 
SCIENCE AND TECHNOLOGY be pIeaaed to state: 
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Ca) whether a pool for a temporary placement of 
Indian Scientists and Technologists is functioning at 
p ..... nt; 

Cb) if so, the details of its activities; 

(c) whether it is proposed to set up a pool for 
pennanent placement of our scientIata; 

Cd) if so, the details thereof; and 

Ce) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT CDR. MURLI MANOHAR JOSHI): Ca) and 
Cb) Yes Sir. CSIR is operating a SclentietB Pool Scheme 
since 1958 which offers financial auiIItance to highly 
qualified unemployed scientists, Engineers and Medical 
Professionals, which the age limit of 40 years, by way of 
Senior Research Associateahip for a period of upto 3 
years. Under the scheme applications for grant of 
Associateship are received round the year at the Division 
for Scientific and Technical Personnel CDSTP) under the 
HRD Group of CSIR. There are seven duly constituted 
committees one each in the disciplines of Medical 
Sciences; Engineering and Technology; Mathematics; life 
Sciences; Physics; Chemistry and Earth Sclencaa. The 
committees meet at regular Intervals. The award of 
Associateship to the eHgibie persons Is made on the basis 
of the recommendations of the concemed committee. 

Cc) No Sir. 

Cd) Does not arise. 

Ce) The objective of the scheme Is not to provide 
pennaoent placement but offer a temporary placement to 
such scientists, who are on the look out for regular 
employment in Govemment, Industry etc. 

I,C.M.A, 

6678. DR. RAMESH CHAND TOMAR: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

Ca) whether the scientista of ICMR have caused 
losses 01 crores of rupees to the Govemment by 
concealing facts to continue field ataIIons of Integrated 
DiIea8e Vector Control Programme in the country; 

Cb) If so, the facta in this regard; 

Cc) the lunds allocated by the Govemmont lor the 
said projecta 10 lar; 

Cd) whether the Govarnment proposa to conduct an 
enquiry into the misuse 01 lunds; 

Ca) if so, the details thareof; and 

CI) the action the Govemmant proposa to taka against 
the persons Involved? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE CSHRI N.T. 
SHANMUGAM): Ca) to CI) No Sir. As raportad by ICMA. 
tha IDVC Project wes approved In 1985 by the then 
Prime Minister of India and was sanctioned for 
continuation tlR the end of VIII Plan, i.e., March 1997. 
Beyond this date, the Project has been continuing on a 
yelir to year baais after getting appropriate approvals upto 
1999-2000. Rs. 35.47 Crores has been allocatad to the 
project which is reported to have been fruitfully utilised 
by ICMR. It is understood that the gains from this prOlect 
outweigh the money invested in it. 

Aecrultment err Aaalatent Profeaaora In 
Dr, A.P. Centre, AIIMS 

6679. SHRI RAMQAS ATHAWALE: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

Ca) whether direct recruitment to the post of Assistant 
Professora on ad-hoc basis is done without giving 
reservation to SCIST candidates at Dr. R.P. Centre, 
AIIMS, New Deihl; 

Cb) whether pennission from the Health Ministry/Court 
had been taken to fli up these posts without reservation; 

Cc) If 10, the details In this regard; 

Cd) if not, the reasons therefor; 

Ce) the need to fill up these posts without reservation, 
and 

CI) the Itepa proposed to be taken by the Government 
to ensure that the SC/ST candidates get due 
repreeentation In the ad-hoc appointments? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE CSHAI N.T. 
SHANMUGAM): Ca) to CI) No regular appointments to the 
poet of Aeslatant Professors are being made in the 
Inatitute alnee November,' 1994 due to a pending 
court cue In the High Court of Deihl and matter is sub-
Judice. 
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However, when the posts of Assistant Professor are 
notified for making adhoc appointments, a clause is 
inserted in the notification that "reservation for candidates 
belonging to Sc/sT will be as per rules". 

Mlau.. of Oovernment Propertlea 

6680. DR. JASWANT SINGH YADAV: Will the 
Minister of URBAN DEVELOPMENT be pleued to ,tate: 

(a) whether the Govemment have launched a drive 
against the misuse of Govemment properties; 

(b) if so, the details thereof; 

(c) the number of such cases detected during each 
of the last three years and till date; and 

(d) the action taken by the Govemment against the 
offenders in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) Yas, Sir. An intanalve drive 
has been launched to end the menace of misuses of 
allotted properties including subletting and illegal 
constructions etc. by door to door 1napectIon. 

(c) Information is being collected and will be placed 
on the Table of the Sabha. 

(d) In all such cases action Is taken against the 
offenders under the provisions of the Allotment Rules 
and the PP Act. 

ODP InV88tmant In Health Sector 

6681. SHRI T.M. SELVAGANPATHI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the present level of percentage of the Gross 
Domeatic Product invested in the public heaHh sector; 

(b) whether the present level of investment of the 
Gross Domestic Product in the sector is inadequate; and 

(c) if so, the steps proposed to be taken to enhance 
the investment in this purpose? 

THE MINiSTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) According to World Health Report, 
1999-'Making a Difference', total health expenditure as 
percentage of GOP for the period around 1995 was 5.6% 
of which the share of public sector was 1.2% 

(b) and (c) Keeping in view the overall resource 
position and the .ectoral priorities, the Planning 
Commission decides allocation of funds to different 
sectors. The percentage of outlay provided for the heabh 
and family welfare as a % of the total plan outlay during 
the Ninth Five Year Plan at 4.01 shows an Increase 
when compared to that of the Eighth Five Year Plan 
when It was 3.24. Govemment has been making every 
effort to augment the resources for the health and family 
welfare sectors by mobilising extemal aaalstance from 
various bilateral and multi-lateral agencies for implementing 
the National programmes for Malaria, TB, Leprosy, 
Blindne .. , AIDS and Reproductive and Child Health 
Programmes. aesldes, for upgrading the hospitals in 
selected States, World Bank assistance has been availed 
of which would further improve delivery of the heaHh 
sector. 

Consumption of Chemicals and FertlII.re 

6682. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to stete: 

(a) the consumption of chemicals and fertilizers in 
the country during each of the last three y,ara upto March 
31, 2000, State-wise; 

(b) the consumplion of chemicals and fertiliZers in 
the country in comparison to the other countries; 

(c) whether people are Informed about the negative 
effects of exceaaive use of chemicals and fertilizers in 
the agriculture production; 

(d) If 80, the factual position in this regard; 

(e) if not, the reasons therefor; and 

(f) the Import-export of chemicals durtng the said 
period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) A statement indicating consumption of chemlcalsl 
fertilizers Is enclosed. 

(b) The Department of Agriculture which maintains 
such statistics have Informed that they do not compile 
data on consumption in other countries. 

(c) to (el The State Governments have an extensive 
network of extension workers to educate farmers about 
various aspects of agriculture including the negative effects 
of the appHcation of agricultural inputs H applied In doses 
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other than the recommended levels to avoid any pouIbIe 
negative effects on the 1011. 

(f) The Information Is available In DGCIS 

Exports 

Cyper-Methrin 

Parathion (methyl) 

Endosulphan 

Isoproturon 

Malathion 

Import. 

Parathion 

Methyl Bromide 

DDT 

Malathion 

1996-97 

1966 

362 

2301 

2879 

1036 

52 

49 

N.A. 

N.A. 

publications. which Is available In Parliament Library. 
However. the figures of Import and export of the main 
chemical pesticides during the last three yeara Is as 
follows: 

(Oty. In M.T.) 

1997-98 1998-99 

2180 2424 

392 73 

1781 2751 

1255 1097 

1321 1348 

2n 288 

81 72.5 

108 

20 

S,.,.",.", . 

Name of the State 

Andhra Pradesh 

AsNm 

ANnachai Pradesh 

Bihar 

Gujarat 

Goa 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

K;unataka 

Kerala 

Madhya Pradesh 

Maharaahtra 

Peaticldea 

1996-97 

2 

8702 

300 

20 

1039 

4646 

2 

5040 

300 

83 

3685 

1141 

1159 

4567 

(M.T.) 

1997·98 1998-99 

3 4 

7298 4741 

284 280 

18 18 

1150 834 

4842 4803 

2 4 

5045 5035 

200 278 

78 75 

2962 2800 

802 1161 

1841 1843 

3489 3488 

FertUlzer Iakh tonnea 

1996-97 1997·98 1998-99 

5 8 7 

17.89 18.95 20.08 

0.68 0.71 0.78 

Neg Neg Neg 
7.88 8.8 8.95 

8.14 10.28 10.2 

0.0& 0.08 0.07 

7.61 8.36 8.38 . 

0.34 0.35 0.39 

0.43 0.6 0.71 

8.26 11.09 11.49 

1.88 2.19 1.81 

9.73 12.06 12.26 

13.29 16.04 16.61 
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Manipur 

Meghalaya 

Mizoram 

2 

31 

20 

18 

9 

3 

20 

8 

17 

9 Nagaland 

Orissa 885 924 

Punjab 

Rajasthan 

Sikkim 

7300 7150 

3075 3211 

16 16 

Tamil Nadu 1851 1809 

Tripura 22 19 

Uttar Pradash 7859 7444 

west Bengal 4291 3882 

Neg .. Negligible 

Technology Park 

6683. SHRI ANNASAHEB M.K. PATlL: 
SHRI BHIM OAHAL: 

Will the Minister 01 SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether there is a Central acheme to establish 
technology parks in various States; 

(b) if so, the details 01 such techno-parks established 
so lar in various States, location-wise; 

(c) the extent to which these parks are HIVing the 
objectives envisaged lor them: 

(d) the funds allocated to such States in this regard 
during the last three years; 

(e) whether any fresh proposal has been received 
from any State in this regard; 

(I) if so. the details thereof, State-wise; 

(g) the action proposed to be taken thereon; 

(h) if not, whether there is any proposal to set up 
any techno-park in the North-Eastem States; and 

4 5 6 7 

31 0.13 0.13 0.17 

9 0.03 0.03 0.04 

16 Neg Neg 0.01 

9 Neg Neg Neg 

942 2.51 2.91 2.99 

6760 12.08 13.14 13.75 

3465 7 7.87 7.27 

15 Neg Neg Neg 

1730 7.91 9.42 9.51 

16 0.09 0.1 0.1 

7419 27.69 30.3 30.92 

3678 8.96 9.78 10.78 

(i) if eo, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHOA'): (a) and (b) No Sir. However, the 
Department of Science and Technology (OST) ha. 
launched a 8Cherne entitled "ScIence Md TechnolQgy 
Entrepreneurs Parka (STEPs), in 1984-85 In coIaboration 
with the all India Financial InatItuIIona namely lOBI, IFCI 
and ICICI. Under this scheme STEPs are eItabIished in 
and around academic and R&D inalilutions of excellence 
for promotion of innovation and entrepreneurahlp among 
SIT persons. Further, ruraVwomen technology parka are 
being HI up by OST for proll1Ollng 8&T activities for 
sustainable development at gra •• -root level. Th. 
Department of Biotechnology (OBT) I. promoting 
Mlcropropagation Technology Parka for providing an 
interface between the research institution and industry 
and Biotechnology Park for women to provide opportunities 
for women entrepreneurs through the application of 
environment friendly biotechnologies. In addition Software 
Technology Parka (STPs) are being promoted by the 
Ministry of Information Technology (MIT) through the 
Software Technology Park of India (STPI) to boost 
software exports using high speed data communication 
links. 

Till 1998-99, 13 STEPs were approved by OST. 3 
more STEPs were approlHfd during 1999-2000. State-
wise break-up of STEPs is encloeed in aIatemenI-l. Under 
the ruraVwornen Technology Parks two women TechiIoIogy 
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Parka have been .. t up recently one in GarhwaJ, U.P. 
and another in Manipal, KamataJca. Two MicropropagatIo 
Technology Parka one at Tata Energy Reaearch Institute 
(TERt), New Delhi and another at National Chemical 
Laboratory (NCl), Pune have been .. t up by DBT. A 
Biotechnology PaJI( for Women has aJeo been 881 up by 
DBT at Chennai in collaboration with the State GOYI. 
location of STPs promoted by the MIT is enclosed in 
statement-II. 

(c) and (d) More then 650 enterprises have been 
promoted through the STEPs and employment for nearty 
10,000 persona has been generated. Under STEP IICheme 
no specific lunda are allocated for various States. The 
proposals are submitted by the academic institutions 

directly. In fact the State Govemments also contribute to 
the establishment of STEPs. 

The STPs have helped in increasing software exports 
from the country. The software exports by the STP units 
have grown from Rs. 17 crores in 1991-92 to Rs. 6,300 
crores in 1998-99. STP units contribute nearty 60% to 
the national software exports. MIT is not allocating funda 
to the States for the setting up STPs. It Ie however, 
partly funding STPI for setting up STPs jointly in financial 
paJticlpation with the concemed State GoY!. 

(e) to (i) STPs for the States of Assam. Sikkim 
and Jammu & Kashmir have already been approved by 
MIT. 

State-wise DIIItrfbution of ScIence and Technology Entrepreneurs Parks (STEPs) 

S.I.No. State No. of location 
STEPs 

1. Andhra Pradesh (1) International Advenced Research Centre for Powder 
MetaNurgy and New Materia., Hyderad 

2. Bihar {II Birta Institute of Technology, Meara, Ranch! 

3. Kamataka 3 (1) SJ College of Engineering. Myaore 

(2) Kamataka Regional EngIneering, College, Surathkal 

(3) Basaveshwar Engineering College, Bagalkot 

4. Madhya Pradesh (1) Maulana Azad College of Technology, Bhopal 

5. Maharuthra 2 (1) University of Poona, Puna 

(2) JawaharIaI Nehru Entrepreneurs Chemical Park, Mumblli 

6. Punjab 2 (1) Guru Nanak Dev Engineenng College. Ludhiana 

(2) Thaper In&tllllltt 01 Engineenng & Technoiogy, Pilliala 

7. Tamil Nadu 2 (1) Regional Engineering College, TiruchirapaJU 

(2) PSG College of Technology, CoImbatora 

8. Uttar Pradesh 3 (1) Harcourt Butler Technological Institute, Kanpur 

(2) University of RoorkH. Roorkee 

(3) JSS Academy of Technical Education, NOIDA 

9. West Bengal (1) Indian Institute of Technology (liT). Kharagpur 

Total 16 
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Location-wise details of STPs in various 
States are given below 

States Location 

1. Andhra Pradesh Hyderabad 

2. Gularat Gandhlnagar 

MAY 9,2000 to Questions 236 

(a) whethar the Government have ma. any ravlew 
of the implementation of famHy planning programmes In 
various States; 

(b) If 80, the performance of each Sta. ", family 
planning during each of the last three years; and 

(c) the funds aUocated and utilized for health centres 
and family planning programmes during the last three 
years, State-wise? 

3. Karnataka BangaIore, Myaore, ManIpaJ 

4. Ker ... 

5. Maharashtra 

6. Orissa 

7. Punjab 

8. Rajasthan 

9. Tamilnadu 

10. Utter Pradesh 

Thiruvananthapuram 

Navl MumbaI, Puna 

Bhubaneshwar 

Mohali 

Jaipur 

Chennal, Coimbatore 

Nolda 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The review of the family welfare 
programme In all StatealUTs Is baing dona periodically In 
the maetlng of StateIUT Secretaries in charga of the 
Department of Family Welfare. 

The Govemmentll of West Bengal and Goa have IIao .. t-up 
STPs In thall States. 

Further the Implementation of the programme in the 
four demographically weak States of Bihar, Madhya 
Pradesh, Rajasthan and Utter Pradeah is being done 
regularly by a Committee of Secretaries under the 
chairmanship of the Cabinet Secretary. 

Health and Family Planning Centree 

6684. SHRI E.M. SUDARSANA NATCHIAPPAN: 
SHRI S.D.N.R. WADIYAR: 

(b) StatelUT-wiae performance In various family 
planning methods, during the last three years is given in 
the encioaed statement-I. 

Will the Mlnlater of HEALTH AND FAMILY WELFARE 
I be pleased to atata: 

(c) A statement showing grants-in-aid relell88d to the 
Statesll.JTs during 1997-98, 1998-99 and 1999-2000, under 
the famHy welfare programme, including health centres Is 
given In the enclosed statement-II. 

",.,."..",., 

Stata-wise Performance in respect of Family Planning methods 

Sterilisations IUD Insertions 

SI. StateIU.T.I 1996-97 1997-98 1998-99 1996-97 1997-98 1998-99 
- No. Agency 

II 
2 3 4 5 6 7 8 

k 
. I. Major States 
il (Population 1 crore or more) 

:( 1. Andhra Pradesh 513,726 629,031 728,976 298,127 302,021 288,087 

" 2. Assam 16,243 12,050 14,171 32,853 37,632 36,333 

- 3. Bihar 82,421 195.716 136,127 156,188 222,744 178,358 

4. Gujarat 242,949 242,364 250,379 409,248 401,736 413,198 

5. Haryana 100,292 94,042 91,219 158,450 182,944 160,717 

6. Kamataka 384,056 395,624 371,273 376,247 372,341 337,854 
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2 3 4 5 6 7 8 

7. Kerala 125,128 139,804 132,734 75,372 79,407 79,764 

8. Madhya Pradesh 371,731 367,092 358,492 598,012 617,928 581,980 

9. Maharaahtra 518,697 571,476 532,714 447,598 418,711 402,450 

10. Oriasa 134,818 127,046 122.171 193,191 245,893 213,817 

11. Punjab 107,917 108,625 113,935 395,343 372,731 378,622 

12. Rajaathan 200,711 224,140 229,~19 204,785 224,100 234,629 

13. Tamil Nadu 316,018 332,991 335,967 383,938 409,165 416,693 

14. Uttar Pradesh 266,350 307,799 346,333 1,664,021 2,029,897 2,098,967 

15. Weat Bengal 326,398 321,969 259,273 113,053 101,711 84,984 

II. Smaller StatealUTs 

1. Arunachal Pradesh 1,890 2,353 1,983 2,794 2,585 2,601 

2. Deihl 33,178 37,699 35,159 85,711 66,871 60,573 

3. Goa 3,667 4,158 4,358 2,890 2,606 2,764 

4. Himachal Pradesh 31,809 32,474 30,760 37,797 36,658 35,897 

5. Jammu & Kaahmir 15,388 12,510 11,471 9,581 12,926 9,988 

6. Manipur 2,324 2,640 2,895 11,452 11,376 8,793 

7. Meghalaya 657 1,061 1,304 1,372 2,102 2,604 

8. Mizoram 2,570 2,223 2,085 2,306 1,744 1,313 

9. Nagaland 666 545 1,552 1,798 1,135 945 

10. Sikkim 1,308 1,113 1,104 1,347 1,362 994 

11. T~ra 9,947 8,449 6,949 3,820 4,671 4,042 

12. A&N Islands 1,758 1,_ 1,977 1,268 1.141j 1,202 

13. Chandigarh 3,324 3,062 3,335 6,321 5.717 6,019 

14. D&N Haveli 490 479 587 189 264 188 

15. Daman & Diu 507 536 433 303 258 234 

16. Lakshadweep 48 33 33 108 34 41 

17. Pondicherry 9,793 9,705 8,452 3,700 3,477 3,743 

III. Other Agencies 

1. MIO Defence 20,508 18,888 17,761 10,735 9,116 7,873 

2. MIO Aallwaya 22,941 28,851 26,970 10,777 9,808 10,070 

Comm. Diatri 

All India 3,870,226 4,238,514 4,181,951 5,680,671 6,172,904 6,085,335 

'Figur •• are provIIIonaI. 
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SI. State/U.T.I Condom Users Oral Pili Users 
No. Agency 1996-97 1997-98 1998-99 1996-97 1997-98 1998-99 

2 9 10 11 12 13 14 

I. Major States 
(Population 1 crore or more) 

1. Andhra Pradesh 613,013 575,724 510,306 242,987 259,087 226,038 

2. Assam 33,054 29,934 35,978 18,948 31,009 24,358 

3. Bihar 99,945 78,571 102,899 43,582 56,380 57,620 

4. Gularal 1,G15,432 823.499 890,295 160,118 161,910 172,984 

5. Harvana 474,862 411,069 368,257 57,392 59,225 60,954 

6. Kamalaka 358,628 323,021 278.577 157,060 158,013 148,472 

7. Keral. 223,511 182,683 181,417 34,614 32,607 29,324 

Ii Madhya Pradesh 1.764.520 1,658,832 1,553.629 494,196 560,168 586,914 

9. Maharashtra 964,771 592,367 585,288 375,534 375,187 358,821 

10. Orissa 379,979 265.419 301,_ 108,329 110,505 106,499 

11. Punjab 558,844 538.313 439,391 98,613 98,402 94,618 

12. Rajasthan 722,682 869,431 995,378 204.283 313.864 374,280 

13. Tamil Nadu 208,328 188,895 258.033 168.281 192.417 168,419 

14. Uttar Pradesh 1,769,617 2,044.896 1,926,196 527,931 764,044 791,977 

15. West Bengal 402,383 402.96B 381,435 290,786 332,638 283,426 

II. Smaller SlataslUTs 

1. Arunachal Pradesh 819 1,116 1,452 1,949 2,761 1,604 

2. Delhi 279,038 222,504 232,258 8,522 10,471 11,777 

3. Goa 12,244 10,819 9.334 2,302 2,140 2,101 

4. Himachal Pradesh 67,672 65,639 64,324 21,944 23,264 23,494 

5 Jammu & Kashmir 7,357 13.747 9,315 3,030 4,176 4,500 

6 Manipur 5.820 5.875 4,604 2,741 3,109 2,477 

7. MeghaJaya 1,136 915 1.291 1,059 1,215 1,904 

8. Mizoram 1,796 1,313 1,133 1,880 2,043 1,858 

9. Nagaland 28 13 395 128 196 

10. Sikkim 483 487 942 2,685 2,882 2,805 

11. Tripura 19,445 25,299 21,691 20,411 25,669 26,803 

12. A&N Islands 1,379 2,521 2,082 896 806 873 

13. Chandigarh 7,BB2 7,511 7,761 331 147 195 

14. D&N Haveli 238 196 144 
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2 

15. Daman & Diu 

16. Lakahadweep 

17. Pondicherry 

III. Other Agencies 

1. MIO Defence 

2. MIO Railways 

Cornrn. Distri. 

All India 

*FIguntI ... provilional. 

VAISAKHA 19, 1922 (S.ka) 

9 

1,488 

344 

9,794 

32,833 

196,894 

6,980,556 

10 

1,380 

289 

7,707 

33,676 

72,981 

7,336,250 

11 

1,165 

622 

7,871 

29,512 

88,800 

12 

287 

216 

1,016 

4,262 

4,284 

8,059,306 2,188,923 

17,214,327 16,795,452 17,308,141 5,250,025 

to Questions 

13 

304 

160 

869 

5,801 

3,755 

242 

14 

257 

187 

662 

6,081 

3,984 

2,801,754 3,271,848 

6,394,793 6,888,654 

G,."t·ifI.AId ReItMIIed to StatfMlUTs During 1997·98, 19f18.fi and 19l19-2000 

StateslUTs 

Andhra Pradesh 

Arunachal Pradesh 

Auam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradeeh 

Kamataka 

Kerala 

Madhya Pradesh 

Maharaahtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Ori888 

Punjab 

Rajaathlln 

1997·98 

2 

8838.71 

147.73 

3284.70 

9894.51 

188.13 

9446.00 

3521.84 

1123.72 

5185.49 

2981.46 

6765.52 

6289.84 

452.95 

300.91 

221.36 

209.05 

4621.63 

2451.93 

7299.73 

1998-99 1999-2000 

3 4 

Ue52.79 19632.70 

144.08 334.55 

3260.45 8492.91 

8792.62 33304.28 

184.83 325.94 

10503.85 17213.03 

2746.01 4407.75 

1973.97 2407.34 

7881.02 19086.05 

4190.43 8884.11 

8566.08 16361.97 

11184.04 15896.09 

622.75 1055.35 

328.75 750.71 

239.11 444.27 

247.96 500.51 

4710.88 7819.21 

2558.85 4188.09 

8492.29 17545.57 
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Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Jammu and Kashmir 

Slkkim 

DeIhl 

Pondicherry 

Total 

CrIme on Rallwllp 

2 

10835.89 

411.50 

19276.48 

5101.99 

1873.82 

218.87 

719.62 

138.53 

114081.71 

8685. SHRI THlRUNAV~KARASU: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment propose to create a 
separate force to check and prevent crime on raHways; 

(b) H so. the details thereof; and 

(c) H not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) No such 
proposal is under Govemment's consideration. 

(b) Does not arise. 

(c) Police. including Railway Polce. is a State subject. 
The maintenance of law and order on the Railways. 
Including running tralna. is the responsibility of the State 
Governments. For better protection and aecur1t9 or Railway 
property. the Central Govemment has already constltutad 
an Armed Force of the Union called the Railway 
Protection Force. 

Communicable DI ...... 

8686. SHRI RATTAN LAL KATARIA: WID the Minieter 
of HEALTH AND FAMILY WELFARE be pIeaaed to state: 

(a) the factors responsible for communicable cIaeasea; 

(b) whether control of communICable diseases is 
becoming more dHficult with the emergence of drug 

3 

9197.29 

1781.61 

42482.52 

11122.85 

1600.73 

307.72 

1012.59 

137.85 

155703.73 

4 

23103.19 

1000.48 

36652.25 

111MB.24 

2261.85 

485.06 

2791.07 

186.32 

255058.94 

resistants and the development of insecticide resistant 
vectors; and 

(c) " BO. the steps propose to be taken to control 
the cornmunicllble d ...... ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE. (SHRI N.T. 
SHANMUGAM): (a) Communicable D ..... is an Hlneas 
due to • specific infectious agent or Ita toxic products 
capable of being directly or indirectly transmitted from 
man to man. animal to man or from the environment 
(through air. dust. soil. water. food etc.) to man or animal. 

The factors responsible for Communicable DI .. ase 
.re presence of apecHic Infectious agant or ita toxic 
products In a man. animal or environment and favourable 
environmental conditions for transml88l0n of d ..... e. 
besides presence of .ucaceptible host (person wlnerable 
for catching the apecHic <I ..... ). 

(b) Yes. Sir. 

(c) The Govemment has launched verlous National 
Progammes to control Communicable Disease like 
National AntI Malaria Programme. National AIDS Control 
Programme. National Leprosy Eradication Programme. 
National TB Control Programme etc. Under these 
programmes steps are taken Inter-alia for health 
promotion. specific protection. early diagnosis. prompt 
treatment. disability IImltetion of the affected persons. 
Govemment has also launched a National Surveillance 
Programme for Communicable Dise .... (NSPCD) as a 
pilot project In 45 districts. The main objective of NSPCD 
is strengtheing of di ..... surveillance for forecasting and 
early detection of outbreaks and rapid response thereto 
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for prevention and control of communicable di&ease 
outbreaks. Under the programme it is envisaged to have 
networking between the Regional laboratorl .. , State 
Govemments, some Indian CoUncil of Medical Research 
Institutions and National Institute of Communicable 
Olea .... , Delhi. This programme is required to keep an 
eye on antimicrobial and vector reslatant problem. Baaed 
on the outcome of studies conducted a feedback will be 
provided to respective health authorities regarding 
altemative antibiotics and insecticides. 

[Translation] 

Shramlk Vldyapeeth. 

6687. SHRI RAJO SINGH: 
PROF. RASA SINGH RAWAT: 

Will the Minister of HUMAN RESOURCE 
DE"' 'J:LOPMENT be pleased to state: 

(a) the number of unemployed educated youths 
received· training in Shramik Vldyapeelhs during the last 
three years and the criteria adopted for the selection of 
candidates in these institutes; 

Cb) the amount spent on theee Vidyapeethe during 
the said period and the amount of stipend being given 
during the training period; 

(c) whether t!'le certificates received by the trainees 
have any validity or recognition; 

Cd) whether there is any co-ordinalion or link between 
the Shramik Vldyapeeths and district industrial cantres; 

(e) if so, whether there is any scheme to provide 
loans on priority basis to the youth trained in these 
Vidyapeeths; and 

Cf) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT CSHRI 
JAVSINGRAO GAIKWAD PATIL): Ca) and (b) The number 
of persons received training under various courses in 
Shramlk Vidyapeeths during the last three eyars and the 
expenditure Incurred are 88 under: 

Vear No. of persons AmI. Spent 
Received 'frg. CRs.) 

1996-97 1,28,002 8,19,44,7551-

1997-98 1,28,071 8,18,65,332/-

1998-99 1,11,391 8,61,02,1641-

The beneficiaries Include Illiterates, neo literat .. , 
workers, unemployed youth, socio-economically & 
educatlonaJly weaker eectionl of the aociety. There ia no 
provision to give stipend to the trainees during the training 
period. 

Cc) The cartlficatee given by the Shramlk Vidyapeetih 
have no recognition In formal sector. However, 
~ C8I1IfIcates have gained credibility In Informallprivate 
sector. 

Cd) Ves, Sir. A number of coursea are conducted In 
collaboration with the Dlatrict Industrial Centres. 

Ce) No, Sir. 

(f) Doee not arise. 

(English] 

Implementation of the W .... ,. Scheme. 

6888. SHRI RAMSAGAR RAWAT: 
SHRI RAGHUNATH JHA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

Ca) whether there Ie slackness In the Department of 
Women and Child Development in implementing the 
welfare schemes; 

Cb) if 80, whether the Govemment have made any 
88118881'118nt into the implementation of welfare achernes; 

Cc) If so, the outcome thereof; 

(d) the amount of budget that remained unspent 
during each of the last three years so far; and 

Ce) the steps proposed to be taken to Improve the 
functioning of this Department? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT CSHRIMATI I 

SUMITRA MAHAJAN): Ca) No, Sir. The expenditure of J 
the Department has .progressively Increased from Rs. II' 

894.76 crores in 1997-98 to Rs. 1131.84 crores In 1998-
99 and to Rs. 1247.39 crores in 1999-2000. 

(b) and Cc) Does not artse. 
i 
J 

(d) As. 5.24 crores in 1997-98, As. 94.11 crores In J 
1998-99 and Rs. 72.81 crores Cprovislonal) in 1999-2000 .I! 
have been surrendered u against the budgeted outlay 1-' 
of Rs. 900.00, Rs. 1225.95 and Rs. 1320.00 crores 
respectively. 
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(e) The Department hall appointed Area OtIIcers for 
different StatealUTs who will visit the States aaalgnecl to 
them -quarterly to monitor the implementation of various 
schemea including release and utilization of funds. The 
progress of the programmes and activities of the 
Department are being monitored by Secretary through 
Annual ActIon Plan of the Department. 

Aulatanee to Raahtrlya Sanskrit Sanathan 

6689. SHRI SHRINIWAS PATIL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the financial aaaistance provided to Rashtriya 
Sanskrit Sansthan during each of the last three years; 

(b) the amount actually utilised by the Sensthan 
during the said period; 

(c) whether any complaints has been received 
regarding misuse of funds by lhe Sanathan; 

(d) If so, the details thereof; and 

(e) the action proposed to be taken by the 
Govemment in this regard? 

THE MINISTER--oF STATE IN T"iE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) The detaMs 
of the financial aaaistance released 10 the Rashtriya 
Sanskrit Sansthan during the last three years and the 
amount utilised by the Organisation are as per the details 
given below:-

Year 

1997-98 

1998-99 

1999-2000 

(Rupees in Lakh) 

Amount Released Amount Utilised 

Rs. 1074.56 Rs. 1105.56 

Rs. 1292.39 Rs. 1353.87 

Rs. 2372.00 Rs. 2307.00 

(ThIS includes previous years' unspent balance utIUsad in 
next year) 

In addition to above, a sum of As. 35.00 lakhs was 
also released in connection with SanskrIt Year Celebration 
in 1999-2000. 

(c) No, Sir. No complaint regarding misuse of the 
funds by the Sanathan has been received. 

(d) and (e) Question does not arise. 

RevIew crt AIDa Control Progl'lllNM 

6890. SHRI R.L BHATIA: 
SHRI ABDUL HAMID: 

WIll the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government have made any review 
of the Implementation of National AIDS Control 
Programme; 

(b) if 80, the IIUCC8II8 achieved in the control of AIDS, 
State-wise; 

(e) whether the Government have launched the 
second phase of the National AIDS Control Programme; 

(d) if so, the highlights of the lecond phase; 

(e) the extent to which the aecond phase of AIDS 
control programme has helped in checking the AIDS 
disease; 

(f) whether any new stepa have been taken to meet 
the challenges of the dIeeue; 

(g) if 10, the details thereof; 

(h) the States In which the eecond phase of AIDS 
control programme is being implemented: 

(I) whether the World Bank, USAID and the UK have 
aweed to finance the programme in a big way; and 

Ol if 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yea, Sir. The first phase of the 
National AIDS Control Programme has been reviewed by 
World Bank and Govt. of India jointly. 

(b) For the control of AIDS in the country, State 
AIDS Control SocIetIes have been constituted In aM StatesI 
UTa and three Municipal Corporations. 815 Blood Banks 
have been modernised, 40 Component Separation 
Facilities eel·up, 504 Sexually Transmitted Disease Clinics 
strengthened, 154 Zonal Blood Testing Centres and 135 
Voluntary HIV Testing and Couaeliing Centres have been 
set up. The achievements State-wise Is placed in the 
enclosed statement. 

(c) Yea, Sir. 
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(d) The highlights of the second phase are as follows. 

(I) Shift the focus from raising awareness to 
changing behaviour through interventions, 
particularly for groups at high risk of contracting 
and spreading HIV; 

(il) to support decentralisation of service delivery 
of the States and Municipalities and a new 
facilitating role for NACO. Programme delivery 
would be flexible, evidence-based, participatory 
and rely on local programme implementation 
plans; 

(Iii) to protect human rights by encouraging voll.l'ltary 
couselling and testing and discouraging 
mandatory testing; 

(iv) to support structured and evidence-based 
annual reviews and ongoing operational 
research; and 

(v) to encourage management reforms, such as 
better State level AIDS Control Societies and 
improved drugs and equipment procurement 
practices. These relorms are proposed with a 
view to bring about a sense of "ownership" of 
the programme among the States, Municipal 
Corporations, NGOs and other implementing 
agencies. 

(e) The second phase of National AIDS Control 
Programme was launched on 9th November, 1999 and 
various components are under the process of 
implementation by State AIDS Control Societies. 

(I) and (g) Yes, S.r. The new steps that have been 
undertaken in the second phase ara as fGlows: 

1. Expansion of the interventions for poor 
marglnallaed and high risk groups. 

2. Social mobilisation to create awareness 01 
promotion of treatment for raproductive tract 
infections including sexually transmitted 
diseases. 

3. Promotion of voluntary HIV testing and 
counselling services. 

4. Intersectoral co-ordination with other mlnietrieal 
deptta. NGOs and the private sector. 

5. Extel18ive training programme for medical and 
paramedical personnel on HIV related dIaeasea. 

(h) The second phase of the National AIDS Control 
Programme is being implemented in all the 32 Stateal 
UTs. 

(I) and 0) National AIDS Control Project-Phase-II has 
been launched from 9th November, 1999, with an 
assistance from World Bank as a credH of US$ 191 
million. Apart from this USAID & UK have also agreed to 
provide assistance as follows: 

(i) USAlD 88IiIIed AVERT 
pIOjec:t in Maharaahlra 166 Crores. 

(ii) DFID a88isted sexual part8llhip 
Project in ~raI, Orilla, 
Andhll PradHh and KeraIa 104 ClOntS. 

State-wise number of Blood Banks, ZOfIIII Blood Testing Centru, Blood Componflflt Separation unIt8. 
Sentinel SItes, STD Clinics & Blood Testing Cent,.. 

SI. Name 01 the State ZElTe BCSU BB BTC ReleIlllC8 Lab. STO Sentinel 
No. Site 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 12 60 11 30 7 

2. Arunachal Pradesh 0 6 2 3 

3. Assam 3 0 18 3 5 4 

4. Bihar 9 3 51 10 17 7 

5. Goa 2 0 3 4 4 

6. Gujerat 6 4 55 5 15 4 
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2 3 4 5 6 7 8 9 

7. Haryana 4 18 8 2 

B. Himachal Pradesh 2 0 9 66 5 

9. Jammu & Kashmir 3 13 3 7 3 

10. Kamataka 10 52 7 30 12 

11. Keral.: 5 4 35 6 24 6 

12. Madhya Pradash 10 3 49 8 50 10 

13. Maharashtra 17 6 71 19 2 38 20 

14. Manipur 0 3 9 11 

15. Meghalaya (I 3 6 4 

16. Mizoram 0 4 4 4 

17. Nagaland 3 0 3 2 7 6 

18. Orissa 4 0 45 5 19 6 

19. Punjab 3 32 3 7 4 

20. Rajasthan 6 18 6 14 5 

21. Sikkim 0 2 3 

22. Tamil Nadu 13 3 93 9 2 47 11 

23. Tripura 0 6 3 

24. Uttar Pradesh 13 6 68 10 44 10 

25. West Bengal 10 74 7 2 30 8 

26. A & N Islands 2 4 

27. Chandigarh 3 2 2 3 

28. o & N Havell 0 0 

29. Daman & Diu 0 0 2 

30. Delhi 10 4 14 4 2 10 5 

31. Lakshadweep 0 0 3 

32. Pondicherry 2 2 4 2 

Total 154 40 815 135 9 504 180 

ZBTC-Zontal Blood Testing Centres. 
BCSU-Blood Component Separation Units. 
B.B-Blood Bond (Modernisation). 
STD-Sexually Transmitted Diseases. 



253 Written AnsW81S VAISAKHA 19. 1922 (Salrs) to Questions 254 

Aas._nee for Sports to Slkldm 

6691. SHRI BHIM DAHAL; Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Union Government have provided 
any financial assistance to the North·Eutem States 
including Sikklm for encouragement of sports under the 
Centrally sponsored schemes; 

(b) if so. the details of assistance provided during 

Name of States 

Assam 

Arunachal Pradesh 

Meghalaya 

Mizoram 

Manipur 

Nagaland 

Tripura 

Sikkim 

1997-98 

33 

22.41 

30 

123.68 

8.10 

(c) The North East Sports FestIVal conducted during 

Year 

1997-98 

1998-99 

1999-2000 

Number of 
Discipline 

6 

5 

112 

Name of 
States 

Arunachal Pradesh 
Assam 
D.G.H.C. 
Manipur 
Meghalaya 
Tripura 

Arunachal Pradesh 
Aasam 
Meghalaya 
Tripura 
D.G.H.C. 
Manlpur 

Arunachal Pradesh 
Manipur 
Mizoram 
Meghalaya 
Nagaland 
Sikklm 
Tripura 
Assam 

NIIIIonaI Games were held at IrnphaJ. Manlpur In 11199. 

each of the last three years. State·wise; and 

(c) the details of national sports events organised in 
these States during the said period? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) Yes. Sir. 

(b) Grants released during the last three years to 
North-East States are as under: 

1998-99 

19.97 

15 

27.55 

46 

4 

(Rs. in lakhs) 

1999-2000 

32.18 

23.50 

110 

80.98 
4.28 

the lut three years In the above mentioned States are 
given below year·wIse: 

Number of 
total Participants 

343 

264 

751 

Venue 

Manipur 

Assam 

Assam 
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(Translation) 

Poverty Alleviation In Country 

6692. DR. SUSHIL KUMAR INDORA: 
SHRI RAWI LAL SUMAN: 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Govemment have recently received 
the reaction of the Intemational Monitoring Fund regarding 
the poverty alleviation in India; 

(b) if so, whether the said organisation has shown 
its concem towards the progress made in regard to 
poverty alleviation in the country; 

(c) if so, the reaction of the Govemment thereto and 
the steps taken by the Government about poverty 
alleviation in the country; and 

(d) the reasons for unsatisfactory results in the 
progress of the Poverty Alleviation Programmes in the 
country? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) This Ministry has not received any reaction 
from the International Monitoring Fund regarding the 
Poverty Alleviation in India. 

(b) to (d) Does not arise, Sir. 

{English] 

Addition/Alteration In Government Accommodation 

6693. SHRIMATI KAILASHO DEVI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the addition/alteration in the Govemment 
accommodation under 10120% scheme has been running 
satisfactorily; 

(b) if so, the details in this regard; 

(c) whether any post operation survey on such works 
has been undertaken by the CPWD; 

(d) if so, the details thereof; 

(e) the number of complaints received about the low 
standard of material used by the contractors during the 
last three years; 

(I) if so, whether the contractors have been pem:tlised 
or such sub-standard material; and 

(g) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Yes, Sir. 

(b) Provision of certain facilities not provided in the 
quarters at the time of construction but otherwise within 
the laid down nonns, are provided on payment of 10%1 
20% of estimated cost of the facilities. Datails of these 
facilities are given in the attached statement. 

(c) and (d) Payment of the work is made after 
physical inspection of the work. Wherever any defects 
are noticed, the same are removed before finalising the 
payment of the contractor. 

(e) No statistical data has been maintained regarding 
the no. of complaints received. However, no sub-standard 
material has been used. 

(I) and (g) Question does not arise in view of reply 
(e) above. . 

Permissible Additions/Altemations on Allonflfl's Request 
For Additions/Alterations in FlatIQuarter only Following 

Items of worle are carried out on Payment of 
10%120% of Estimated cost of the Worle: 

A:' Civil Works 

I. Items where 10"k of the Estimated cost is 
Charged from Allottees: 

(i) Renovation of kitchen including breaking of 
chimney wherever existing, marbleJkota stone 
on working plattonn, proper sink and drainage 
board, white glazed tiles in dado and renovation 
of shelves etc. 

(ii) Renovation of toilet with marble flooring and 
white glazed tile dado including connected pipe 
work and chromium plated fittings. 

(iii) Under ground water tank/loft tanks including 
connected pipe work. 

(Iv) Wire-gauze shutters for doorslwindows. 

(v) Wash baain with looking mirror and glass 
shelves etc. 
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(vi) Provision of additional cupbords. 

(va) Creation of additional enclosed space by 
covering verandah etc. 

(viii) Pelmetslcurtain rodaIgrills in windows. 

(Ix) Provision of magic eye and other security 
related fixtures on entrance door/doors. 

(x) Barbed wire fencing with Iron Gate around the 
quarters. 

II. Items where 20% of the Estimated cost is charged 
from Alloltees: 

(i) Bamboo Thaltis. 

(ii) ProviSion of collapsible shutters in the stairs 
area. 

B: Electric Works 

I. Items where 10% of the Estimated cost is Charged 
from the Alloltees: 

(i) Provision of additional power pointallight points. 

(ii) Provision 01 additional sockets for ACe (Industrial 
type). 

(iii) Changing of light brackets. 

(iv) Provision of lIuorescent tubes instead of 
incandescent lights. 

(v) Provision of additional iight points. 

(vi) Provision 01 additional call bells, including call 
bell point from main house to servant's quarters. 

II. Items where 20% 01 the Estimated Cost is Charged 
from the Allottees: Nil 

Medical Service. 

6694. SHAI P.O. ELANGOVAN: Will the Minister 
of HEALTH AND FAMILY WELFAAE be pleaaed to 
state: 

(a) the steps taken by the Govemment to improve 
the standrad of medical services at JIPMEA, Pondicherry 
and NIMHANS, Bangalore; 

(b) whether the medical officers and other medical 
staff-strength in these two cantres is adequate; 

(c) H 50, the details 01 strength of medical staff In 
theee two centres; 

(d) the funds allocated by the Govemment for these 
two centers during the last two years and the current 
year; 

(e) whether any foreign assistance both technlal and 
financial hal been sought for these centres; and 

(f) H 50, the details In this regard? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
HEALTH AND FAMILY WELFAAE (SHAI N.T. 
SHANMUGAM); (a) to (c) The standard of medical 
services in JIPMEA, Pondicherry and NIMHANS, 
Bangalore is satisfactory keeping in view the staff and 
infrastructure in position. JIPMEA, Pondlcherry provides 
supersp8Ciality treatment In the field of cardiovascular 
disease, Urology, Cancer etc. NIMHANS provides state-
of-art Investigation and treatment for mental, neurological 
and neuro-surgical cIisordsrs to about 3 lacs patients every 
year. In JIPMER, ~onclcherry, 103 posta of CHS and 19 
Medical Officers are in position. In NIMHANS, Bangalore, 
285 Medical (Faculty Aesident and Medical Officers) and 
525 supporting para-medical staff are in position. 

(d) The details of funds allotted to JIPMEA, 
PondicherryINIMHANS, Bangalore is as under:-

1998-99 

1999-2000 

2000-2001 (BE) 

JIPMEA 

4446.00 

4938.00 

5410.00 

(As. in lacs) 

NIMHANS 

2450.00 

2937.00 

3450.00 

(e) and (f) NIMHANS, Bangalore had requested the 
Govemment to procure a Gamma KnHe at an eslimted 
cost 01 As. 15.00 crores through an internallonal agency. 
However, this did not fructHy. 

Promotion of Sport. 

6695. SHAI ANANT GUDHE: Will the Minister of 
YOUTH AFFAIAS AND SPORTS be pleased to state: 

(a) the details of centrally sponsored sChemes in 
operation in Maharashtra for promotion of $ports and 
sports infrastructure during 1999-2000; 

(b) the details of financial assistance released and 
utilised under each scheme in Maharashtra in general 
and Vidalbha Aegion in particular during the last three 
years ending on March 31, 2000, year-wise and instltution-
wise; and 
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(cl the details of schemes currenlly in operation tOI 
youths during the current year? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) The lollowing schemes have been 
implemented all over the country including in the State 01 
Maharashtra lor promotion of sports and sports 
infrastructure during 1999-2000: 

(I) Rural Sport. Programme: Under the scheme, 
financial assistance is provided to Sports 
Authority of India lor organization 01 State and 
National level Sporta toumaments/competitions 
every year in various Statas tum by tum. 

(II) Promotion of Sport. and Games In School.: 
Under the scheme financial uslstance is given 
to the StateJUT Govemments tor organization 
of district and State level school tournaments. 

(III) National Sports championships for woman: 
Under the scheme sports festivals lor women 

StlIteme""" 

to Questions 260 

sports persons are organised in various Sta"1~ 
through the Sporta Authority 01 India. 

(Iv) Sport. Scholar.hlp Schema: Under the 
scheme sports persons are given State level, 
National level, University and College level 
scholarships through Sports Authority of India. 
The Scheme al80 provides special scholarships 
lor women. 

. (v) Grants are released tor creation of sports 
infrastructure under the following schemes: 

1. Grants lor Creation of Sports 
Infrastructure; 

2. Grants for Promotion of Sports in 
Universities and colleges; and 

3. Grants lor Installation of Synthetic Playing 
Surfaces. 

(b) A slatement·1 is enclsoed. 

(c) A statement·1I is enclosed. 

(A) Grants ara not released region· wise. Grants are released either to State GovernmentS 
or to Sports Authority of India for Implementation of the schemes. During the last 

three years following grants were rel8IIMId to Maharashtra 

Name of scheme Grant released & utilised during 

(I) Grants lor creation 01 sports inlrastructure 

(il) Grants to Rural Schools 

(iii) Promotion ot sports and Gamas in Schools 

1997·98 

15.8 

1998-99 1999·2000 

26 

18.60 

44.04 

1.69 

(8) Grants reltlased to the State of Maharashtra during the last "".. yea,. InsIItutJon.wiH are as under. 

Year 

1997·98 

1998·99 

1999·2000 

Name of the Organization/Institution· 

Akala Sports Complex, Akola 
Gram Panchayat Aklul. Solapur 
Sybiosis International Cultural & Educational Centre, Puna 
Barashiv Hanuman Gramin Shikshan Prabarak Mandai, Parbhanl 

Hanuman Prasarak Mandai, Amaravati 
Chiplun Taluka Maratha Shikshan Parishad. Ratnagiri 
Nagpur Municipal Corporation. Nagpur 

New English School & Junior College. Sawarde, Ratnagiri 
Shri Tulja Bhawani Education Trust, Dhule 
Nagpur Yuvak Shikshan Sanstha, Nagpur 
Smt. Sindhutai Poreddiwar High School & Junior 
College, Gogaon, Gadchlroli 
Jai Bajrang Senior Secondary School, Kumbhari, Akola 

Amount (Rs. in Lakhs) 

3.28 
10.80 

1.00 
0.72 

2.00 
15.00 
9.00 

6.04 
36.00 

2.00 
0.90 

0.79 
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SIIItflment-l1 

(a) N8tionel Service Scheme 

The National Service Scheme aims at involving 
student youth on a voluntary basis. Presently, National 
Service Scheme Is being operated in 175 Universities 
and 22 Senior Secondary Councils. The National Service 
Scheme has two types of programmes, which are 
undertaken by its volunteers. There are regular activities 
and special camping programmes. The scheme has 
tremendous educational value In exposing the students 
to the experience of different problems of the communi1y. 

(b) Nehru Yuva Kendra Sangati'llln (NYKS) 

Nehru Yuva Kendra Sangathan is an autonomous 
organisation under the Department of Youth Affairs and 
Sports. NYKS ope~s through mora than 8 milion rural 
youth through a net work of about 1.6 lakh vRl8ge based 
youth clubs. NVKS adopts the strategy of awareness and 
mobilisation of rural youth for socia-economic development 
work in villages with emphasis on voluntary action. The 
various youth related schemes being implemented by the 
NYKs are vocational training, work camps through 
voluntary donation of labour, rural sports and adventure, 
national integration, promotion of traditional and folk arts 
and culture etc. 

(c) Scheme of Assistance to Voluntary 
Organl .. tlon. working In the field of youth 

The scheme aims at involving voluntary agencies in 
the field of vocational training, youth leadership training 
programmes. Assistance is gievn to voluntary organisations 
to conduct vocational training programmes to promote 
self-employment. 

(d) Scheme for Training of Youth 

This scheme aims at motivating young people through 
the spread of knowledge by participating in vocational 
training courses based on local needs and talents. 
Financial assistance can be availed by voluntary 
organisations, educational institutions, Nehru Yuva Kendras 
and State Govemment/UTs. 

(e) Special Scheme for promotion of youth 
actlvltl.. among the youth of backward tribe. 

The scheme aims at the development of tribal areas 
as well as the youth of backward tribes based on the 
needs and potential by conducting vocational training 
programmes, exhibitions, national Integretion camps and 
programmes on general awareness. 

(I) Scheme for exhibition for youth 

The scheme aims at organising active and energetiC 
propagation through the media of exhibition, the principles 
of '')Ierance, harmony, national unity, solidarity and 
peaceful progress. The programmes/activities includes 
exhibition on folk dances, folk songs, paintings, art and 
crafts, books and various development and youth related 
schemes. 

(8) Promotion of N8tlonal Integration 

The scheme provides the framework for greater 
exchange and understanding among the youth of the 
different regions of the country and for greater involvement 

. 01 voluntary agencies in the task of promoting national 
integration and communal harmony through the 
organisation of campa, inter-atate visits, seminars, 
conferences, reaearch publications, regional and zonal 
feaIivaII, cuIlufal progrIIqIm88 for combating communalism, 
regionalism, linguistic chauvini8m and other diviaive 
tendencies. 

(h) Promotion of Adventure 

The scheme aims to create and foster amongst the 
youth a spirit of risk·taking, cooperative team work, 
endurance and encouraging quick, ready and effectiv£' 
reflexes in challenging. situations by undertakiny I 

adventurous activities like mountaineering trekking, rowing. 
hiking, exploration for collection 01 data. study of flora I 
and fauna in mountains, desert and the seas; COil!'>tal 
sailing, etc. and also training of youth people to undertakt? 
such activities. 

(I) Construction of Youth Hostel. J 
I 

The scheme aims at promoting youth travel and youth I 
activi1y prograrnm81 by making the youth ha.tets funclion T 
as a nodal point for promoting youth activities. The Central I 
Govt. bears the coiIt of construction of the youth hosteis 
while the State Govt. provides land froe of IXISI., walel 
and electricity connection, approach road and staff 
quarters and also bears the Initial operational cost vi.u 
hosteis. r, 

ilS m Scheme for A •• '.tance to youth club ar,d J 
sport. club 

This scheme has got three components: 

(i) Awards to outstanding youth clubs 

i C 
.h 
,c 
In 

The scheme aims at recognising the contribution CI;'!! 
youth clubs and motivating them for more actlv(t' 
participation in nation building. Awards are given away a'. 
Distriet, State and National leve/. 
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(ii) Financial Assistance to Sports Clubs 

This aims at promoting Nodal Voluntary Sports Clubl 
Sports Centres, one in each block in a phued manner. 

(iii) Financial Aasiatance to Youth Clubs 

The principal objective of this scheme is to encourage 
and assist newly established Youth Clubs so that they 
can effectively take part in nation building activities and 
for promoting organised youth club movement across the 
country. 

(k) National Service Volunt .. r Shcme (NSVS) 

This scheme' aims at providing opportunities to 
students, generally speaking those who have completed 
their first degree to involve themselves on a voluntary 
basis In nation building activities for a specific period on 
a whole time basis. The benefICiaries of the scheme 
include Nehru Yuva Kendra Sangathan, National Service 
Scheme, Bheret Scouts and Guides, select NGOs working 
in the field of youth and State Govemments. 

(I) Natlona' Recon.tructlon Corp. (NRC) 

The NRC Scheme has been launched as a Central 
Sactor Scheme in June 1999 on a pilot basis for two 
years in 80 selected backward districts of the country. 
The aim of the scheme is to provide on opportunity to 
matriculate youth to participate in the process of national 
building. 

Security Cov.,. to Ex-PM. 

6696. SHRI G. PUTTASWAMY GOWDA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the total expenditure incurred by the Govemment 
to provide security cover to the former Prime Ministers 
during the last three years, year-wise; 

(b) whether some of the former Prime Ministers have 
declined to claim the security cover being provided to 
them; and 

(c) if so, the facts in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) The 
expenditure incurred on the security of former Prime 
Ministers cannot be precisely determined, as Technical, 
Communication, Training, Motor Transport, Workshop and 
Administration Wings, ec. in the SPG are common for all 
protectees. 

(b) and (c) Shri V.P. Singh, former Prime Minister, 
has relinquished SPG cover. Delhi Police is providing 
security to him and his family since May, 1999. 

As.'stance to O,.., ..... on. by ICSSR 

6697. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number and names of organiaationalinatitutions 
in Orlaea receiving financiaJ 888iatance on regular basis 
from the Indian Council of Social Science R .... rch; 

(b) the amount of aaaistance received by these 
organisationsJinstltutions during the last three years, 
inatitution-wlee and year·wIee; and 

(c) the criteria adopted for selection of such 
organisationalinstltutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHfll 
JAYSINGRAO GAIKWAD PATlL): (a) Asper the 
information furnished by Indian Council of Social Science 
Research there Is only one institution in the State 01 
Orissa viz. Nab Krishna Choudhary Centre for 
Development, Bhubaneswar which is receiving grants from 
Indian Council of Social Science Research regularly. 

(b) An amount of Rs. 78.43 lakhs w~ released to 
Nab Krishna Choudhary Centre for Development, 
Bhubaneswar as under: 

Year 

1997-98 

1998-99 

1999·2000 

Financial Assistance (In lakhs) 

Rs 34.10 

Rs. 16.88 

Rs. 27.45 

(c) 1. A research Institution shell be deemed to be 
eligible to receive assistance under this scheme if it 
satisfies the following criteria: 

(I) It should be of an AII·lndia character in the 
sense that its facilities are open to etudents 
and social scientists In all parts of the country 
and its feculty is selected on all·lndla basis; 

(ii) it should have been in exister1C8 for a period 
of not less than five years, except in cases 
where the Government of India and, a State 
Government aQree to establish a new Research 
Institution for development and financial support 
under this schame; Provided that the Council 
may reduce this period to three years in special 
and deserving cases;" and provided further that 
the period may be reduced to even less than 
three years with the prior approval of the 
Government of India; 
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(III) it should not be eligible for assistance from the 
University Grants Commission; 

(iv) It should be registered under the Societies 
Registration Act, 1860 or as public trust, or 
created by an Act of State Legislature; and 

(v) it should be adjudged by the Council to be 
Research Institution of excellence in the field of 
social sciences on the basis of the standing 
and prefessional competence of its staff, the 
quantum and quality of its research output, Its 
publications and Its status is the profession. 

2. When a Research Institution applies for a grant-
in-aid under these Rules, the Council may appoint a 
Visiting Committee If it Ia satisfied that there is need for 
such an institution, that It has the necessary competence 
or potential, and that it deserves to be assisted under 
these Rules. The Council shall submit tha Report of the 
Visiting Committee to the Govemment of India, with Its 
recommendations thareon and the Research Institution 
shaD be assisted under this scheme on receipt of approval 
of the Govemment of Indis. 

National Comml.slon on Women 

6698. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the National Commission for Women has 
rejected his Ministry's recommendations that rape COIIVicts 
be awarded the death penalty; 

(b) if so, the details of the arguments put lorward by 
the National Commission for Women in this regard; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) and (b) The National 
Commission for Women Is not in favour of award of 
death penalty for the rape convicts. Among the reasons 
put forward by them, one is that enhancement 01 

punishment would lead to a fa" In conviction rates. 
Secondly, the chances that victims would be killed to 
eliminate evidence after rape would be higher. The 
Commlseion has also stated that death penalty is barbaric 
and the human rights issue 01 right to live has also to 
be kept In mind in this context. 

(c) While considering the propoaal of having death 
sentence tor rapists, the views of the National Commission 
for Women for not providing death penalty for rapists will 
be kept In mind. 

Non-Availability of Medici.,.. In 
COHS DI'panaaries 

6699. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a> the number 01 C.G.H.S. Dispensaries in 
Bangalore, location-wise; 

(b) whether adequate quantity of medicines are not 
available In these dispensaries; and 

(c) if so, the steps proposed to be taken to ensure 
sufficient quantity of a" medicines in these dispensaries? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAL.TH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM)· (a) The requisite information is available 
in the attached statement. 

(b) Some medicines are not available In the 
dispensaries. Howaver, medicines that are not available 
in the' dispensary are procured 'rom the authorised local 
chemist through local Indent and supplied to the 
beneficiaries. In emergency cases, an authority slip is 
Issued to the beneficiaries to collect the medicines directly 
from the authorised local chemist without payment. 

(c) Steps have been initiated for procurement of 
medicines which are not supplied by the MSO directly 
from the authorised manufacturerslfirms. 

Statement 

S.No. Name 01 Dispensary 

2 

1. Shivajlnagar 

2. Nallaswaram 

3. Bagavangudi 

List of CGHS Dispensaries in Bangs/ore Location-wise 

Address 01 CGHS Dispensary/Unit 

3 

No. 18&19/1 Infantry Road, Shivallnagar, Banglaore 560001. 

Nallaswaram Co. Cp. Society Ud., Morgo Road, Nallaswaram, Bangalore-560003. 

No.5-A. Ardhya Complex, VanMlas Road, Basavangudi, Bangaiore-560004. 
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2 3 

4. Ulsoor No. 27 (1st Floor) Car Street, Ulsoor, Bangalol'8-580008. 

5. Rajajinagar No. 5/2 (Old No. 1045/5, Innal-Innj. 1st) Main Road, IV Blcok Rajajmagar, 
Bangalore·S6oo10. 

6. 

7. 

Jayanagar 

Koramangala 

No. 21121S G.F. 15th Cross, IFI Block West, Jayanagar, Bangalore-56001,. 

CHSD Orts. Koramangala, Bangalol'8-56oo34. 

8. Domlur CPWD Colony, Domlur. Bangalore-560071. 

9. 

10. 

Ganganahalli 

DRDO 

No. 856, 1st Cross. Ganganagar, Bangalore-560032 

DRDO Township. C.V. Raman Nagar, Bangalore-

'1. CGHS PolycUnlc No. 11911-2, Balaji Complex, Infantly Road, Shlv_llnagar, Bang8l01'8-56oool. 

StrIke by Doctors 

6700. SHRI KIRIT SOMAIYA: Will the Minister 01 
HEALTH AND FAMIL V WELFARE be pleased to state: 

(a) whether doctors are not performing their duties 
seriously and going on strikes frequently: 

(b) if so, whether the patients are suffering due to 
their continuous strikes: 

(c) if so, the action proposed to be taken by the 
Govemment against those doctors: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEALTH AND FAMIL V WELFARE (SHRI N.T. 
SHANMUGAM): (a) There is no such report In respect of 
Central Health Service doctors In recent past. 

(b) to (d) Does not arise. 

Urban Land CeIling and Regulation Act 

6701. SHRI SUBODH MOHITE: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the details 01 States which have repealed the 
Urban Land Ceiling and Regulation Act so far and enacted 
their own laws to regulate transactions in the urban land; 

(b) whether the Union Govemment have proposed a 
vacant land tax which has to be imposed by the Stata 
Govemments; and 

(c) if so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREVA): (a) The Urban Land (Ceiling and 
Regulation) Act, 1976 has been repealed in the States 01 
Haryana, Punjab, Uttar Pradesh, GUjarat, Karnataka & 
Madhya Pradesh and all the Union Territories. No 
information has been received from these States about 

enactment 01 their own lawe to regUlate ~ in 
the urban land. . . 

(b) and (c) No such proposal Ie under consideration 
of the Govemment. 

AlIMS 

6702. SHRI GEORGE EDEN: 

SHRI RAMESH CHENNITHALA: 

Will the Minister of HEALTH AND FAMIL V WELFARE 
be pleased to stata: 

(a) the total amount spent for the development of 
AIIMS during each of the last five years: 

(b) whether any research work is going on in the 
institute at present; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The amount spent for the 
development 01 AIIMS during the last five years Is as 
under:-

(Rs. in lakhs) 

Year Plan Non-Plan 

1995-96 4040.27 7434.27 

1996-97 6815.60 7688.62 

1997-98 4627.36 9885.SO 

1998-99 5706.09 14388.87 

1999-2000 7000.00 16000.00 

28189.32 55397.26 
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(b) and (c) Yes, Sir. During the last five years, on 
an av .... ge 300 projects per year h3ve been sanctioned 
for carrying out research activities. Approximately 750-
800 articles are published per year. The research topics 
include Diarroheal diseases, Hepatitis, Iodine deficiency 
disorders, blindness, defining genetic susceptibility to 
chronic diseases and in developing bone marrow 
transplantation programme. 

Exploitation of Juans 

6703. SHRI ANANTA NAYAK: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government are aware of the 
exploitation of Juans a primitive tribe living in hills of 
Gandhamardan and Malyagiri in Keonjhar and Dhankanal 
districts respectively; 

(b) whether the population of this tribe is at the verge 
of extinction; and 

(c) if so, the steps taken by the Government to save 
this tribe from exploitation and extinction? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
CRAM): (a) No such instance has come to the notice of 
the Govemment. 

(b) No, Sir. 

(c) Does not arise. 

Conference on Nutrition 

6704. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether a Conference on nutrition has been 
convened in New Delhi; 

(b) if so, the details in this regard; 

(c) whether the Government propose to take steps 
to tackle the menace of malnutrition amongst poorer 
sections of society; 

(d) if so. the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAL TH AND FAMILY WelFARE (SHRI N. T. 
SHANMUGAM): (a) and (b) The VI Annual Conference 
of Indian Society of Parentemal and Entemal Nutrition 

(ISPEN) Delhi in collaboration with the Centre for 
Research on Nutrition Support system, New Deihl was 
organised on 14-15th March, 2000 at New Deihl. 

(c) to (e) Govemment of India adopted the National 
Nutrition Policy in 1993 which advocated a muhi-sectoral 
approach for controlling the problem of malnutrition and 
improving nutrition of the people. The National Nutrition 
Policy contains both short term/direct interventions and 
long-termlindirect interventions. A National Plan of Action 
on Nutrition was developed to serve as a framework for 
translating the Instruments of Nutrition Policy. This Plan 
identified the role of 14 DepartmentslMinistries of the 
Govemment towards nutrition promotion. 

Various measures adopted by the Government to 
improve the nutritional status of the population especially 
of the poor are: 

• Increased agricultural production; 

Improving the purchasing power of the people 
through income-generating schemes; 

• Availability of essential food items at subsidised 
cost through public distribution system; 

• Nutrition education to increase the ewareness 
and bringing about the desired changes In the 
feeding practices including promotion of breast 
leeding; 

• Supplementary feeding programmes viz. 
(i) integrated child development services 
(ICDS) scheme, (ii) special nutrition programme 
(SNP); (iii) Balwadi Nutrition Programme 
(BNP), (iv) wheat based supplementary 
nutrition programme; (v) mid-day meal 
programme etc. 

In addhion, programmes for prevention of specific 
nutrient deficiency disorders such as National Iodine 
Deficioncy Disorders Control Programme; Prophylaxis 
Programme to prevent blindness due to Vitamin "A· 
deficiency and Nutritional Anaemia due to Iron Deficiency 
as a part of Reproductive and Child Health Programme 
and Pilot Project for control of micro nutrient malnutrition 
are also under implementation. 

Austerity In Expenditure 

6705. SHRI KRISHNAMRAJU: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment have iSlued instructions 
to all the Ministers to strictly enforce "fiscal prudence· 
and set a personal example by practising ·austerity" in 
their ·official lives· to curb the non-developmental 
expenditure; 
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(b) whether any code of conduct has been laid down 
for the Central Ministers in this regard; 

'(c) H so, the details thereof; 

(d) whether any follow up of these instructions are 
also being made; and 

(e) H so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a> to (e) The Prime 
Minister has recently written to the Union Ministers 
emphasising the need to follow scrupulously the guidelines 
in regard to fiscal prudence and austerity which have 
been issued from time to time. 

New Devices for Family Plflnnlng 

6706. SHRI ABDUL HAMID: 
SHAI R.L. BHATIA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment have developed some 
new devices for Family Planning; 

(b) if so, the details in this regard; 

(c) whether these devices have been proved 
successful; 

(d) if so, the extent of which the success hes been 
achieved; and 

(e) the steps being taken by the Govemment for 
their publicity? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMiLY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Yes, Sir. Central Drug 
Research Institute (CDRI), Lucknow has developed a non-
steroidal, non-hormonal Contraceptive Pill named 
'Centchroman'. It is being marketed as 'Saheli' by the 
Public Sector undertaking Mis Hindustan Latex Limited. 

During the initial 3 months, 1 tablet is taken twice a 
week and thereafter once a week for as long as 
contraceptive protection Is desired. 

(c) and (d) Centchroman has been found ·to be 
successful in preventing unwanted pregnancy. The safety 
and efficacy of Centchroman is well within the acceptable 
levell of tolerance. 

(e) The 'Saheli' brand of contraceptive pili is being 
promoted by Ministry of Health and Family Welfare 
Govemment of India through Social Marketing under the 
National Famly Welfare Programme and by Mis HlndU8lan 
Latex Limited. Information education and communication 
campaigns are frequentfy advertising the product. 

Education Schem.. tor Children 01 
FI.hermen and Nomadic Peopl. 

6707. SHRI A. BRAHMANAIAH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is any scheme to provide 
educational facilities for nomadic people and fishermen, 
living in distant places from the towns; 

(b) if so, the details thereof; 

(c) whether any model schools have been developed 
and funds released to Andhra Pradesh and other States 
for this purpose during the last three years; and 

(d) if so, the details thereof, State-wise and year-
wlsa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYS INGRAO GAIKWAD PATIL): (a) and (b) Yes, Sir. 
Indira Gandhi National Open University (IGNOU) has a 
number of programmes to provide educetion/training to 
disadvantaged groups including fishermen and nomadic. 
Such programmes are Computer Literecy Programme, 
Empowering Seil Help Groups, Certificate in Food and 
Nutrition. 

(c) Education is on the concurrent list and school 
education is primarily the concern of State/UT 
Governments. StatelUT Govemments open schools as per 
their educational planning and local needs. 

(d) Does not arise. 

{Translationj 

Non-Formal Education 

6708. SHRI KANTILAL BHURIA: WiH the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government of Madhya Pradesh has 
sent any proposal to bring non-formal education under 
the Comprehensive Education Guarantee Scheme In the 
State; and 
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(b) il so, Ihe "clion proposed 10 bE< laken ty (hE' 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yes, Sir. 

(b) The Govemment of India is in the process of 
revising it's scheme of Non Formal Education to a 
Scheme of Altemative and Innovative Education, which 
includes opening of learning centres in unserved 
habitations on the lines of the Education Guarantee 
Scheme. 

[English} 

Central In.tltute of Indian Language. 

6709. SHRI S.D.N.R. WADIYAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have any proposal to 
expand the activities of the Central Institute of Indian 
Language (CIIL), Mysore: 

(b) if so, whether certificate courses are proposed to 
be conducted in all the Indian languages; and 

(c) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The Central 
Institute of Indian Languages (CIIL), Mysore has over , 
period of time expanded considerably its activities in the 
field of Language development and promotion. This is a 
continuing process. Certificate courses are currently 
conducted in Tamil, Telugu and Bengali. These courses 
are developed depending on the demand for them. 

Communication Equipment In Deihl Police 

6710. SHRI PRABHUNATH SINGH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether attention' of the Govemment has been 
drawn to the news-item captioned "Crores lost In police 
communication bungle" appearing in the Times of India, 
dated March 18, 2000: 

(b) if so, the facts of the matter reported therein; 

(c) whether any inquiry has been entrusted to the 
CBI: 

(d) if so, the time by when the CBI has been asked 
to complete the investigations: 

(e) whether any time limit has been prescribed for 
which the cops from ASI to Addl. CP can stay to one 
appointment/posting and that schedule is being maintained; 

(f) il so, the details in this regard: and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (~) and 
(b) Yes, Sir. The news report that the Automatic Call 
Distribution System (ACOS) inatalled In the Police Control 
Room is not f\I'IctIoning Is not correct. However, Deihl 
Police have instituted a vigilance enquiry into the purehe8e 
of 286 Ultra High Frequency Band wireless sela and 
accessories. 

(c) There is no proposal under the consideration of 
the Govemment to transfer the inquiry into this cue to 
CBI. 

(d) Does not arise. 

(e) to (g) Subject to administrative exigencies, the 
officers in various ranks are normally given a tenure of 
3-5 years in each assignment. 

Non-Availability of Medicine In Hoapital. 

6711. SHRI C.N. SINGH: WID the Miniater of. HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news-item captioned "non availability of 
medicines in Safdarjung Hospital," appearing in Dainik 
Jagaran dated March 8, 2000: 

(b) if so, the facts of the matter reported therein; 

(c) whether there is nexus between the hospital staff 
and the medicine dealers and even the items required 
for operations are not available in the hospitals and have 
to be brought by the patients themselves; 

(d) the norms adopted for the procurement 01 
medicines and other items by the Government hospitals 
viz. Safda~ung and Dr. Ram Manohar Lohia; and 

(e) the reasons for not considering it appropriate to 
make purchase of medicines and other items from 
Kendriya Bhandar keeping the quaHty and the rates in 
view? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) The news item refers to the following:-

1 . Non availability of medicines in Safdarjung 
Hospital. 

2. Nexus between the hospital staff and the 
medicine dealers. 

3. Non availability of items required for operation. 

4. Information to the public for non-availability of 
medicines. 

(c) The essential and life saving medicines and the 
items required for operation theatres are available to the 
patients as per the formulary and the guidelines devieed 
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by the hospital. No Information is available regarding 
nexus between the hospital staff and the medicine dealer. 

(d) and (e) Where rate contract for medicines and 
other items are available with Directorate General of 
Supplies and Disposals (DGS&D), the same are procured 
under the DGS&D rate contract. For all other medicines 
annual indents are placed on Medical Store Organisation 
(MSO) to supply the medicines. Whenevel non-availability 
certificate is given by MSO to supply the medicines. 
Whenever non-availability certificate is given by MSO the 
same are purchased at the approved rates of Joint 
Purchase Committee. However, in case of emergency 
and non availability of approved rates as per the 
procedures laid down above the procurement of medicines 
and other items are mede in small quantity from Govt. 
approved outlets like Super Bazar, Kendriya Bhandar etc. 

Accountancy Question Paper of Cla.s XII 

6712. SHRI HARIBHAL' SHANKAR MAHALE: Will tile 
Minister of HUMAN RES:)URCE DEVELOPMENT be 
pleased to state: 

(al whether in the final Board exams for class XII 
under CBSE recently the accountancy Question paper 
(Code No. 67/1) was a far-fetched one in relation to 
syllabus to this effect; 

(b) if so, the facts in this regard and the reasons 
therefor; 

(c) whether the theory queations carried only 17 
marks while it should have been allotted 30 marks; 

(d) whether several parents of the examinees 
expressed their strong anguish before the office of CBSE 
in this regard; 

(e) if so. th'!l measures takenlproposed to be taken 
to compensate the students in the matter of evaluation 
of the answers by moderation; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MfNISTFW OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) No, Sir. 

(b) Does not arise. 

(c) The CBSE has informed that as per prescribed 
design and blue print of the CBSE, there is no separete 
allocation of marks for theory and practical typa of 
questions. 

(d) No, Sir. 

(e) and (f) No specific measures to compensate the 
students in the evaluation of answer scripts are required 
by the CBSE. However. the detailed marking scheme 

formulated by the Subject Experts after actual pre-testing 
on the real and random samples of answer scripts 
contains comprehensive Instructions in regard to fair, 
objective and valid evaluation. 

[Translation] 

Terrortat Outfit. In alhar 

6713. SHRI BRAJ MOHAN RAM: 
SHRI JAWAHAR LAL JAISWAL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the names of terrorist outfits operating in Bihar; 

(b) the number out of these Iir~ getting assistance 
from foreign countries or the torrol ist outfits of other 
States; 

(c) the terrorists arrested during last three years in 
Bihar; and 

(d) the steps being taken by the Govemment to check 
such outfits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) According to 
information received from the Govemment of Bihar, there 
are no terrorist outfits in the State. However, the following 
Left Wing extremist and banned private senas are 
operating in Bihar. (1) People's War, (2) Ranvir Kisan 
Mahasangh, (3) Jan Suraksha Sangharsh Mllnch, (41 
Sawarna Liberation Front, (5) Sunlight Sena and Lal 
Khandi, (6) Maoist Communist Centre, (7) Lal Sena, (8) 
Lorik Sene, (9) Bhumi Sena, (10) Hara Sena, (11) Kuwar 
Sena, (12) Brahmarshi Sena and (13) Mazdoor Kisan 
Sangram Samiti. 

(b) As per available information, People's War 
operating In Bihar Is getting assistance from People's 
War Group operating in Andhra Pradesh. 

(c) The number of Left Wing extremists arrested 
during the last three years was as under:-

Year 

1997 

1998 

1999 

Number 

907 

562 

581 

(d) ·Public Order" and ·Police" ara Slate subjects. 
However, keeping in view the overall dimensions which 
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Left Wing extremism has assumed In some States, the 
Central Govemment has set up a high level Coordination 
Centra, headed by the Union Home Secretary, wHh Chief 
Secretaries and Director Generals of Police of the 
seriously affected States as members, to review and 
coordinate steps taken by these States to check the Left 
Wing extremist activities. monitor the plan of action in 
respect of each State and to make recommendations, 
both on development and security aspects of the problem. 

The Coordination Centre has been meeting 
periodically. Several important deCisions, such as. 
providing financial support from the Centre for combating 
Left Wing extremist activities, constructlonlimprovement of 
identified critical roads. preparation of plans for 
development of affected areas to tackle the problem in a 
holistic manner, sharing of intelligence inputs on constant 
basis, providing assistance of para-military forces on need 
basis, etc., have been taken and effectively followed-up. 

A sum of Rs. 9.00 crore was released to the 
Government of Bihar during the year 1999-2000 under 
the Scheme for reimbursement of Security Related 
Expenditure. 

The Central Govemment has also been extending 
financial support to the State Govemment of Bihar under 
the Scheme for Modemisation of State Police Forces for 
improving its policing infrastructure. 

{English} 

Criteria for Admission In Institutions 

6714. DR. SANJAY PASWAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the institutions offering courses in Management. 
Pharmacy, MCA, MBA, B.Ed .. Library Science and B.E., 
on fees charging, free seat and NRI seat basis; 

(b) the criteria adopted by these institutions for 
providing admission in various courses; 

(c) whether these institutions are entitled to offer direct 
admission to students; and 

(d) if not, the steps taken by the Govemment to 
provide direct admission in these institutions to the Willing 
candidates? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (d) The private 

unaided educational institutions imparting higher a"d 
technical education Including management education are 
offering COUraetl on fee charging and free seet basis. 
50% of the seats including those for foreign studentsl 
NRls are on fee charging basis. Admission to these 
institutions Is besed on merit. Direct admissions are made 
in respect of seats for foreignINRI students. 

Deihl Land Reforms Act, 1954 

6715. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether there is no provision in the Delhi Land 
Reforms Act. 1954 for the transfer of agricuhural property 
in the name of married daughters; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to make 
provisions for inclusion of married daughters in the Act 
now? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (c) The information is being 
collected and will be laid on the Table of the Sabha. 

Overcrowding In Jails 

6716. SHRI G.S. BASAVARAJ: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the National Human Rights Commission 
has asked the chief justice of the High Courts to tackle 
overcrowding in jails; 

(b) whether the Commission hes also requested and 
adVised to instruct district and session judges to take 
necessary steps to resolve the acute problem of 
overcrowding in prisons and long pendency of cases; 

(e) if so, the details in this regard; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VID'Y ASAGAR RAO): (a) to 
(c) The Chairperson of the National Human Rights 
Commission wrote to the Chief Justices of the High Courts 
requesting them to instruct District and Sessions Judges 
to visit prison regularly and take steps to reduce 
overcrowding by early disposal of cases and also by 
granting bail to prisoners, as per the guidelines laid down 
by the Supreme Court in the case of "Common Cause 
Vs. Union of India". 
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ld) Union of India shares the conC!lrn 8l1Pre:.seu by 
the Chairperson, NHRC, 'Prison' is a State subject as 
per entry 4 of List II of the Seventh Schedule of the 
Constitution. However, the Central Govemment has been 
interacting with the State Govemments on this issue and 
has stre88ed upon them the need to take effective stape 
to reduce the number of undertriaJs. The steps suggested 
by the Central Govemment include setting up 01 Special 
Courts, speedier trials 01 petty and minor offences and 
review of all undertrial cases by a Review Commmee at 
the district level, comprising of the representatives 01 the 
judiciary, district administration and the prison authorities 
on monthly/quarterly basis. 

SynthetiC Fibre Indu.try 

6717. SHRI K. YERRANNAIDU: Will the Minister 01 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the synthetic libre industry is lacing 
competition in the World Market; and 

(b) il so, the details thereol alongwith the steps taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH 
BAIS): (a) and (b) The international Synthetic Fibre 
industry is competitive and has impacted on domeatic 
pnces 01 synthetic libres/yams. The low prices of synthetic 
fibres/yams have boosted the domestic demand. To meet 
the increasing demand, domestic production of major 
synthetic fibres/yams has increased from 9,80,000 M.Ts. 
in 1996-97 to 13,79,000 M.Ts. in 1998-99 and is estimated 
to be 15,40,000 M.Ts. in 1999-2000. 

Level of Health Clira Service. 

6718. SHRI NARAYAN DATT TIWARI: Will the 
Minister 01 HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the level of health care services in the 
remote rural areas of the hill districts in the country is 
below the national level; 

(b) if so, whether any special package has been 
envisaged for strengthening the primary health care 
Infrastructure in such areas; and 

(c) if not, the measures proposed to ensure that 
geographically scattered rural areas are covered by the 
primary health care institutions as per the norms defined 
for general public lor the purpose in the country? 

THE MINISTER OF STATE OF THE MINISTRY Of 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Hilly terrain, poor 
transportation and communication, as well as distances 
affect the outreach of health services in remote, hilly and 
rural areas. 

In view of these constraints, the population norms 
for the establishment of Primary Health Care institutions, 
have been relaxed as follows: 

Institutions 

Sub-Centres 

PHC 

CHC 

Plan 
Areas 

5000 

30000 

120000 

Population Norms 

Triball 
Hilly Areas 

3000 

20000 

80000 

(c) Apart from above measure, the National 
Population Policy 2000 envisages strengthening 01 Primary 
Health Care Infrastructure with more focussed attention 
to under-aerved Hgments of the population. 

DDA Act, 1957 

6719. SHRI SAHIB SINGH: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether Section-8 of Delhi Development Act, 
1957 include location of utilities, roads, division 01 any 
site into plots, alignment of buildings, architectural 
leatures, amenities to be provided in relation to any 
site etc.; 

(b) if so, whether the earlier Zonal Plans prepared 
uplo 1970's show all such lacilities, but not in the Zonal 
Plans approved by the Ministry In 1990's; 

(c) il so, the reasons therelor; 

id) whether all the Zonal Plans approved in 1990's 
are not complete are comprehensive as per Section-8 01 
the Act; and 

(e) if so, the reaction 01 the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
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DATTATREYA): (a) Section 8 of the Delhi Development 
Act, 1957 stipulates that Zonal Development Plan (Plan 
and text) may contain approximate locations of land uses 
such as recreational commercial, public & seml-pubHc 
facilities, etc. It also specifies standards of population 
density and details of areas to be taken up for 
development or redevelopment in the planltext. 

(b) and (c) No, Sir. Zonal Plans approved by the 
Ministry In 1990's also contain all such facilities. However, 
sub-division of land into plots, building lines, architectural 
features, etc. atated in Section 8 (2) (d) of the DO Act 
are conventionaUy not Included in the zonal plans. They 
form part of detailed layout plan and architectural control 
drawings. 

(d) and (e) No, Sir. The Zonal Plans approved In 
1990's are comprehensive and are as per Section 8 of 
Delhi Development Act, 1957. 

New Technique. for Cataract 

6720. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether cataract and other eye related diseases 
are on the increase in the country; 

(b) if so, whether laser technique for eye operation 
is very helpful and easy; 

(c) if so, whether this facility is available under the 
CGHS; 

(d) if so, the details thereof: 

(e) if not, whether the Govemment propose to include 
ihis system of operation under CGHS; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) No, Sir. Recent studies Indicates 
reduction in prevalence of blindness due to cataract and 
other diseases. 

(b) Treatment with laser is useful in some cases of 
glaucoma and retinal diseases and post-operative opacity 
following cataract surgery. 

(c) and (d) No, Sir. 

(e) and (f) There is no such proposal under 
consideration of the Govemment. 

Tralnl:18 Centra for Women 

6721. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether the Government have received any 
proposals for the setting up of various types of training 
centres exclusively for women in the country; 

(b) If 80, the details thereof, State-wi .. ; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) No, Sir. The Govemment have 
not received any such proposal for setting up of various 
types of training centres exclUSively for women In the 
country. However, the Department of Women and Child 
Development has two schemes for financial aulstance to 
voluntary organisations for setting up of training centres 
for women:-

(I) Support of Training and Employment Programme 
for Women (STEP); 

(iI) Setting up of Employment-cum-Income 
Generatton-cum-Production Unlta (NORAD) 

(b) and (c) Does not arise. 

Welfllra Scheme In Tamil Nadu 

6722. SHRI A. KRISHNASWAMY: Will the Minister 
01 TRIBAL AFFAIRS be pleased to state: 

(a) the details of tribals living In Tamil Nadu; 

(b) the details of Welfare ProgrammesfSchemas being 
run by the Govemment In Tamil Nadu; and 

(c) the details of tribal welfare centres In Tamil Nadu? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) The Tribal population on Tamil Nadu 
according to 1991 census Is 5.74 lakhs. A list 01 
nemel of Tribal communities is given in the encloled 
statement-I. 

(b) The information II given in the enclosed 
statement-II. 



283 Written Answets MAY 9, 2000 

(c) 

Name of the District Name of the ITOP 

1. 

2. 

3. 

4. 

5. 

Salem 1. Yercaud 

North Arcot 2. KoU Hills 

South Arcot 3. Kalrayan HUls 

Dharmapuri 4. Pachamalai 

TJruchirappali 5. Arunoothumaiai 

6. Jawadi Hills 

7. Kalrayan Hills 

8. Sitheri Hills 

9. Panchamafai Hills 

Statemen'''' 

1. Adlyan 

2. Aranadan 

3. Eravallan 

4. lrular 

5. Kadar 

6. Kammara (excluding Kanyakumari district and 
Shenkottah taluk of TiruneiveH distt.) 

7. Kanlkaran, Kanlkkar (In Kanyakumari district and 
Shenkottah taluk of Tirunelveli dlstt.) 

8. Kaniyan, Kanyan 

9. Kattunayakan 

10. Kochu Vclan 

11. Konda Kapus 

12. Kondareddis 

13. Koraga 

14. Kota (excluding Kanyakumari distt. and 
Shenkottah taluk of Tlrunelveli district) 

15. Kudiya, Melakudi 

16. Kurlchchan 

17. Kurumbas (in the Nilgiris district) 

18. Kurumans 

to Questions 284 

19. Mahe Malaaar 

20. Malal Arayan 

21. Mala! Pandaram 

22. Malal Vedan 

23. Malakkuravan 

24. Malasar 

25. Malayali (In Charmapurl, North Arcot, 
Pudukottai, Salem, South Arcot and Tlruchlrapali 
district) 

26. Malayekandl 

27. Mannan 

28. Mudugar, Muduvan 

29. Muthuvan 

30. PaHayan 

31. Pallyan 

32. PaRiyar 

33. Paniyan 

34. Sholaga 

35. Toda (excluding Kanyakumarl district and 
Shenkottah taluk of Tirunelveli district) 

36. Uraly. 

Statem.nt.." 

(i) Special Central Assistance to tribal Sub Plan 

(ii) Grants under Article 275 (I) 

(iii) Boys Hostel for STs 

(Iv) Girls Hostels for STs 

(v) Ashram Schools In Tribal Areas 

(vi) Vocational Training In Tribal Areas 

(vii) Educational Complexes 

(viii) Village Grain Banks 

(Ix) Research and. Training 

(x) Development of Primitive Tribal Groups 

(xi) Grant to. NGOs 
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Population Pollcl.s 

6723. SHRI MADHAVRAO SCINDIA: 
SHRI ANANT GANGARAM GEETE: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Maharashtra State is ranked as the 
fifth most populous State of the country; 

(b) if so, the details of current birth rate of the 
State per second; 

(c) the steps taken by the Government of 
Maharashtra to reduce the birth rate by 2004; 

(d) whether certain States have announced or 
propose to announce their own population policies; 

(e) If so, the details in this regard; and 

(f) the manner in which State population policies 
are proposed to be matched with the National 
Population Policy? 

THE MINISTER OF STATE OF THE MINISTRY 
OF HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Maharashtra is the third most 
populous Slate in India. 

(b) The birth rate of Maharashtra State is 22.5 
per thousand population for the year 1998 as per the 
Sample Registration System. Based on this birth rate, 
the number of births during 1998 in Maharashtra State 
work out to be 2,003,648, from which It is derived that 
there is one birth for every 15 seconds. 

(c) Maharashtra Government have adopted a 
population Policy for the State in March, 2000. 
Highlights of this Policy are given in the enclosed 
statement-I, II and III. 

(d) Yes, Sir. 

(e) Andhra Pradesh, Maharashtra, Rajasthan, Uttar 
Pradesh and Delhi have announced their own 
population policies to stabilize the population in their 
State. 

(f) The National Population Policy provides an 
umbrella in the form of guidelines for the State to 

follow and the solutions have to state specific, keeping 
in view the situation existing in the respective State 
on aocio-economic and demographic parameters. 

Highlights.of Stat. Population Policy (Mshsrashtra) 

• Acceptance of "Two Child Norm" as "Small 
Family". 

Performance In National Family Welfare 
Program to be assessed In the Confidential 
Records of Divisional Commissioner, 
Collectors, Chief Executive Officers, Municipal 
~ommiasioners, Chief Officara, BDOa, 
Tehslldar, District Health Officer, Civil 
Surgeons, Deputy Director of Health Servicea, 
etc. 

• Concept of "Small Family" norm to be made 
part of serVice condition of employment in 
Government and Semi-Government aervices. 

• House Building Advance, Vehlcl. Advance to 
be given on priority to those who limit their 
family to 2 children. 

• Medical reimbursement to thoae who limit their 
family to 2 isaues. 

• Subaldies under State Government schemes 
admissible only to those who restrict their 
family to two issues. 

• Strict implementation of existing Acta such as 
Child Marriage Act, Pre-natal Sex 
Determination Act, Birth and Death 
Registration Act etc. 

• Organisation of Family Welfare Camps with 
the financial asslstanc. from Co-operative 
Societies, Sugar factories and other Industrial 
establishment. 

• A Divisional Coordination Committee at the 
division level under the Chairmanship of the 
Divisional Commissioners. 

• At the District level a District Population 
Coordination Committe. under the 
Chairmanship 01 District Collector. 
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EIm,.",.,.t"" 

State-wise Performance In respect of Family Planning methods 

Sterilleations IUD Insertions 

SI. StatelU.TJ 1996-97 1997-98 1998-99 1996-97 1997-98 1998-99 
No. Agency 

2 3 4 5 6 7 8 

I. Major States 
(Population 1 crore or mora) 

1. Andhra Pradesh 513,728 629,031 728,978 298,127 302,021 288,067 

2. Assam 16,243 12,050 14,171 32,853 37,832 35,333 

3. Bihar 82,421 195,716 135,127 156,188 222,744 178,358 

4. GUJarat 242,949 242,364 250,379 409,248 401,736 413,198 

5. Haryana 100,292 94,042 91,219 156,450 162,944 160,717 

6. Kamataka 384,056 395,624 371,273 376,247 372,341 337,854 

7. Kerela 125,126 139,804 132,734 75,372 79,407 79,764 

8. Madhya Pradelh 371,731 367,092 358,492 598,012 617,928 581,980 

9. Maharaahtra 518,897 571,476 532,714 447,598 418,711 402,450 

10. Orissa 134,818 127,048 122.171 193,191 245,693 213,817 

11. Punjab 107,917 106,625 113,935 395,343 372,731 378,622 

12. Rajasthan 200,711 224,140 229,019 204,765 224,100 234,629 

13. Tamil Nadu 316,018 332,9in 335,967 383,938 409,155 416,693 

14. Uttar Pradesh 268,350 307,799 346,333 1,664,021 2,029,897 2,098,987 

15. West Bengal 326,398 321,969 259,273 113,053 101,711 84,984 

II. Smaller StatealUTa 

1. Arunachal Pradesh 1,890 2,353 1,983 2,794 2,585 2,601 

2. Delhi 33,178 37,699 35,159 65,711 66,871 60,573 

3. Goa 3,667 4,158 4,358 2,890 2,806 2,784 

4. Himachal Pradesh 31,809 32,474 30,780 37,797 38,658 35,897 

5. Jammu & Kashmir 15,388 12,510 11,471 9,581 12,926 9,966 

6. Manipur 2,324 2,640 2,895 11,452 11,376 8,793 

7. Meghalaya 657 1,061 1,304 1,372 2,102 2,604 

8. Mizoram 2,570 2,223 2,085 2,306 1,744 1,313 

9. Nagaland 888 545 1,552 1,798 1,135 945 

10. Sikkim 1,308 1,113 1,104 1,347 1,362 994 
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2 3 4 5 6 7 8 

11. Tripura 9,947 8,449 8,949 3,820 4,671 4,042 
12. A&N Islands 1,756 1,986 1,9n 1,266 1,145 1,202 
13. Chandigarh 3,324 3,062 3,336 6,321 5,717 6,019 
14. D&N Haveli 490 479 587 189 264 186 
15. Daman & Diu 507 536 433 303 256 234 
16. Lakshadweep 48 33 33 108 34 41 

17. Pondicherry 9,793 9,705 9,452 3,700 3,4n 3,743 

III. Other Agencies 

1. MIO Defence 20,508 18,888 17,761 10,735 9,116 7,873 

2. MlO Railways 22,941 28,851 26,970 10,7n 9,908 10,070 

Comm. Distri 

All India 3,870,226 4,238,514 4,161,951 5,680,671 6,172,904 6,065,335 

"Flguras ara provisional. 

SI. State/U.T.I Condom Users Oral Pill Users 
No. Agency 1996-97 1997·98 1998-99 1996-97 1997·98 1996-99 

2 9 10 11 12 13 14 

I. Major States 
(Population 1 erore or more) 

1. Andhra Pradesh 613,013 575,724 510,306 242,987 259,087 226,038 

2. Assam 33,054 29,934 35,978 18,948 31,009 24,358 

3. Bihar 99,945 78,571 102,89& 43,582 58,380 57,820 

4. Gujarat 1,015,432 823,499 890,295 160,118 161,910 172,984 

5. Haryana 474,862 411,089 388,257 67,392 69,226 60,954 

6. Karnataks 358,626 323,021 278.5n 167,060 156,013 148,472 

7. Kerala 223,511 182,683 181,417 34,614 32,507 29,324 

8. Madhya Pradesh 1,764,520 1,658,832 1,663,829 494,196 560,166 586,914 

9. Maharaahtra 964,n1 592,367 586,288 375,634 375,187 358,821 

10. Orisaa 379,979 285,419 301,588 106,329 110,505 106,499 

11. Punjab 568,844 538,313 439,391 98,613 98,402 94,618 

12. Rajaathan 722,862 669,431 995,378 204,283 313,884 374,280 

13. Tamil N8du 208,326 188,895 256,033 188,281 192,417 188,419 

14. Uttar Pradesh 1,789,817 2,044,696 1,926,196 527,931 764,044 791,9n 

15. Weal Bengal 402,363 402,_ 361,435 290,786 332,838 283,426 



291 Written Answers MAY 9, 2000 to Questions 292 

2 9 10 11 12 13 14 

II. Smaller StatealUTs 

1. Arunachal Pradesh 819 1,116 1,452 1,949 2,761 1,804 

2. Delhi 279,038 222,504 232,256 8,522 10,471 11,7n 

3. Goa 12,244 10,819 9,334 2,302 2,140 2,101 

4. Himachal Pradesh 67,672 65,639 64,324 21,944 23,264 23,494 

5. Jammu & Kashmir 7,357 13,747 9,315 3,030 4,176 4,500 

6. Manipur 5,820 5,875 4,604 2,741 3,109 2,4n 

7. Meghalaya 1,136 915 1,291 1,059 1,215 1,904 

8. Mlzoram 1,796 1,313 1,133 1,880 2,043 1,858 

9. Nagaland 28· 13 395 126 198 

10. Sikkim 4S3 487 942 2,685 2,882 2j805 

11. Tripura 19,445 26,299 21,691 20,411 25,659 26,803 

12. A&N Islands 1,379 2,521 2,082 896 805 873 

13. Chandigarh 7,882 7,511 7,761 331 147 195 

14. D&N Haveli 238 198 144 

15. Daman & Diu 1,488 1,380 1,185 287 304 257 

16. Lakshadweep 344 289 622 216 160 187 

17. Pondicherry 9,794 7,707 7,871 1,016 869 862 

iii. Other Agencies 

1. MlO Defence 32,833 33,676 29,512 4,262 5,801 6,081 

2. MlO Railways 196,894 72,981 66,800 4,284 3,755 3,984 

Comm. Distr1. 6,980,556 7,336,250 8,059,306 2,188,923 2,801,754 3,271,846 

All India 17,214,327 16,795,452 17,308,141 5,250,025 6,394,793 6,888,654 

°Agurn ara provllllonal. 

Statement"," 

Grant-in-Aid Released to StlJteslUTs during 1997-98, 1998-99 and 1999-2000 

StatesJUTs 1997-98 1998-99 1999-2000 

2 3 4 

Andhra Pradesh 8838.71 11652.79 19632.70 

Arunachal Pradesh 147.73 144.08 334.55 

Assam 3284.70 3260.45 8492.91 

Bihar 9894.51 8792.82 33304.28 
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Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Jammu and Kashmir 

Sikkim 

Delhi 

Pondicherry 

Total 

(Translation] 

2 

168.13 

9446.00 

3521.84 

1123.72 

5185.49 

2981.46 

6765.52 

8289.84 

452.95 

300.91 

221.36 

209.05 

4821.63 

2451.93 

7299.73 

10835.89 

411.50 

19276.48 

5101.99 

1873.62 

218.87 

719.82 

138.53 

114081.71 

Removal of Jhuggl Clusters 

6724. DR. RAGHUVANSH PRASAD SINGH: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(., whether the plan of removing Jhuggi clusters in 
the Wazirpur area of Delhi has been cancelled; 

(b) if so, the reasons therefor; 

3 4 

184.83 325.94 

10503.85 17213.03 

2746.01 4407.75 

1973.97 2407.34 

7681.02 19086.05 

4190.43 6864.11 

8566.08 16361.97 

11164.04 15896.09 

622.75 1055.35 

328.75 750.71 

239.11 444.27 

247.96 500.51 

4710.89 7819.21 

2556.65 4186.09 

8492.29 17545.57 

9197.29 23103.19 

1781.61 1000.48 

42482.52 36652.25 

11122.85 11948.24 

1600.73 2261.85 

307.72 485.06 

1012.59 2791.07 

137.85 186.32 

155703.73 255058.94 

(c) the policy of the Govemment in this regard; and 

(d) the estimated nuinber of people Uvlng In Jhuggi 
clusters in Delhi and the details of altemative plans for 
their removal separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDAAU 
DATIATREYA): (a) and (b) No, Sir. 

(c) and (d) The Ministry of Railways have reported 
that there are about 25000 jhuggles on their land In 
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Delhi. The Minister of Urban Development has advised 
Railways to deal with the problem in phases and in 
the first phase, to delineate the area which is required 
to be cleared on account of requirement of safety 
zones. This area has been earmarked and a joint 
survey by the officers of Railway and Slum Department 
is being conducted. Further action in the matter would 
be taken after survey has been completed and the 
magnitude of the problem assessed. 

Vandematram Programme 

6725. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the extent to which Vandematram programme 
has been successful in achieving its Intended objectivas 
and the likely duration of this programme; 

(b) the names of institutions associated with this 
programme; 

(c) whether publicity of this programme is being 
done at village ievei or it is confined only to cities of 
various districts; 

(d) whether any literature/publication has been 
provided for publicity of this programme; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAiRS AND SPORTS (SHRi TH. 
CHAOBA SINGH): (a) The Vandematram Programme 
was organised from 11th December, 1999 to 12th 
January, 2000. The main objective of the programme 
was to motivate the youth of the country to take up 
positive community action imbibe good citizenship 
qualities, inspire them to dedicate themselves lor 
national reconstruction and to take up challenges in 
the field 01 national building. 

Broadly, the set objectives were achieved through 
various programmes organised throughout the country. 
The message of Vandematram was carried through 
Jathas in 97 Universities, through Nehru Yuva Kendras 
Volunteers. National Service Scheme (NSS) students, 
National Cadet Corps (NCC) cadets and Scouts & 
Guides. 154 Vahinis took out Jathas to sensitize people 
on Socio·economic issues confronting the country. 
Traversing 1,62,552 kms. these vahinis visited 1,283 
villages, towns and slums holding corner meetln9s, 
street plays, patriotic film shows disseminating the 

o message of the campaign. 

On the midnight of the 31st December, 1999. all 
over the country, 1059 pledge taking functions were 
organized- in 364 districts. 

(b) The following institutions/organizations were 
associated with the programme:-

(i) Nehru Yuva Kendra Sangathan (NYKS). 

(ii) National Service Scheme (NSS). 

(iii) National Cadet Corps (NCC). 

(iv) Bharat Scouts and Guides. 

(v) Universities. 

(c) The publicity of the programme· was done in 
villages and slums; and in block, district and state 
headquarters also. 

(d) and (e) Publicity materials like brochure, posters 
and film cassettes on Kargil and Vandemataram were 
provided to each district Nehru Yuva Kendra and 
Universities for giving wide publicity at the grass-root level 
through which the objectives of the programme and details 
of activities to be organized were highlighted. 
Advertisements were also released in Nationai daillas to 
publicize the Vandematram campaign. 

[English} 

Assistance for HI-tech Equipment. 

6728. SHRI AMAR ROYPRADHAN: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the guidelines prescribed by the Medical Council 
of India with regard to Hi·tech equipment in Govemment 
Hospitals in various States; 

(b) whetfter the Union Govemment have released 
any assistance to various States for the purpose during 
the last three years; and 

(c) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
rlEAL TH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) In the Medical Council of India 
regulations on Minimum Requirements for 5011 00/150 
MBBS admissions of 30th March 1999, the requirements 
of equipment for various Departments in a college and 
attached hospitals hav.e been prescribed. These 
Regulations are Intended to serve as guide to medical 
institutions with regard to equipment requirements. 
However, the Council has Rot prescribed any separate 
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guidelines with regard to Hi-tech equipments in 
Govemment Hospitals in various States. 

(b) and (c) The Ministry of Health and Family Welfare 
has no scheme to provide financial aaailtance to various 
States to equip hospitals attached to their medical 
colleges. as per regulations of the Medical Council of 
india. 

[Translation] 

Herpes DI .... 

6727. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the disease of herpes is fast spreading 
in youth and children in the country; 

(b) if so, the details in this regard and the reasons 
therefor; and 

(c) the steps taken or proposed to be taken by the 
Govemment to contain it? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFAAE (SHAi N.T. 
SHANMUGAM): (a) and (b) Presently appropriate 
epidemiological information is not available to understand 
the magnitude of herpes, especiaHy amongst youth and 
children. 

(c) There is no specifIC herpes control programme. 
The preventive and control measures for the disease are 
provided through general health services. 

{English] 

Illegal Guest HouHlHoteI 

6728. SHAI M.V.V.S. MUATHI: Will the Minister of 
HOME AFFAIAS be pleased to state: . 

(a) the number Of legal and Hlegal guest houses! 
hotels running in Delhi at present; 

(b) whether thase guest houseslhotels had become 
dens of anti-sociai activities; 

(c) If so, the facts in this regard alongwith the number 
of arrests made from these guest houseslhotels during 
the last three years, till date; 

(d) the steps taken by the Govemment againat the 
police authorities in whose areas these illegal guest 
houses/hotels are running; 

(e) whether any guidelines for the functioning of 
hotels/guest houses in the capital were issued by the 
Government recently; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDY ASAGAR RAO): (a) 
There are 290 licenced and 613 unllcenced guest houses 
operating In Delhi. 

(b) and (c) The number of arrests made by Delhi 
Potica from these guest houseslhotels during the laat three 
years and till date Is given below: 

Year Number of Number of 
cases regiatered persons Arrested 

1997 19 46 

1998 32 59 

1999 33 59 

2000 12 19 
(upto 30.4.2000) 

(d) Of the 613 unlicenced guest houaes, Delhi Police 
have challaned 559 while the ramaining 54 such guest 
houses have obtained stay orders from pourts. 

(e) and (f) The guidelines issued last year by the 
Govemment for setting up of guest houses, etc. in 
residential areas are contained in the attached atatement. 

Master Plan for Delhi has been modified vide 
Notification dated 7th May, 1999 allowing Guest House, 
Boarding House, Lodging House, Nursing Homes and 
Banks in residential plots of minimum size 209 Sqm facing 
roads of minimum width 18 mfs. (9 mts. in special areas 
and 13.5 mts in rehabilitation colonies) subject to the 
foHowing conditions:-

(i) Minimum road frontage as mentioned above will 
be necessary for allowing above-mentioned 
activities. For Guest Houses, Banka and Nursing 
Homes which are already in existence, this 
requirement may be relaxed provided there is 
clearance from fire Department. 

(ii) For Nursing Homes and Banks, a maximum of 
2I3rd floor area may be allowed for conversion 
for plot size upto 250 sqm. In cases of larger 
plots. the use for the above mentioned purposes 
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. may be permitted subject to a ceiling of 21 
3rd FAR of 600 sqm whichever is less. In 
the case of Guest Houses, a maximum of 31 
4th floor area may be allowed for conversion 
regardless of size of plot. A maximum of 15 
guest rooms will be permitted in Guest 
Houses. 

(iii) The maximum plot size for the above 
mentioned activities will be 1000 sqm. 

(iv) All parking requirements of plot size over 250 
sqm. is to be provided within the plot. In case 
of smaller plots, land in the vicinity will be 
identified and common parking areas 
developed. 

(v) Nursing Homes on payment of a fee, should 
link up their disposal of waste with MCDI 
NDMC, to ensure hygienic disposal. 

(vi) To avoid chances of recycling of syringes, 
needles, plastics, the Nursing· Homes must 
ensure that these are destroyed before 
disposal. A certificate in this regard should 
be submitted to the local authorities at 
periodical intervals. 

(vii) Only Branch offices of Banks catering to the 
neighbourhood banking facilities will be 
permitted. 

(viii) No commercial activity in the form of canteen 
or restaurant will be permitted. Catering will 
be allowed only for the residents 01 the Guest 
Houses/Nursing Homes. 

(ix) A permission fee will be charged at the rate 
of 10% per annum of the different between 
the current commercial rate and current 
residential rate as approved by Ministry 01 
Urban Development. The lee will be based 
on the actual Floor area utilised for such non-
residential purpose. The amount collected 
through the levy of permission lee will be 
placed in a separate escrow account by the 
concerned local body collecting It and will 
be utilised for augmentation of infrastructure 
in and around the area. 

(x) Where residential premises are already being 
put to such non-residential use are same will 
be regularised on their payment of permission 
of fee vide para (ix) above from the date 
from which its functioning has been 
established. 

(xl) Local bodies which ensure that permission fee 
is paid for each financial year within six 

months of that financial year. In case of 
violation of these guidelines/default, prompt 
action will be taken to issue time-bound notice 
to party and in case of non-compliance close 
and seal the premises and possession 'ee 
with 100% misuse fee recovered. 

(xii) Wherever premises are utilised for such non-
residential but permissible use, it will be 
ensured that no nuisance or hardship is 
created for the local residents. 

2. Based on the above guidelines, the local bodies 
will ensure that all existing premises are regularised after 
luHilling the conditions laid down herein within next 6 
months. Monthly status report may be sent to the 
Govemment. Local bodies will also ensure that the mixed 
land use facilities being permitted through these guidelines 
are implemented in the proper spirit so that the residential 
character of such areas is maintained. 

{Translation] 

Deployment of PMF 

6729. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the requests for the deployment of Para 
Military Forces in the terrorism affected States have been 
received from the State Governments; 

(b) if so, the number of such requests received during 
the I~t three years, till-date, State-wise; 

(c) the number of forces deployed alongwith the 
number 01 requests turned down, State-wise; and 

(d) the measures teken by the Government to check 
violence In the letToi1sm affected States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) and (c) The Central Para-Military Forces are made 
available to 88sist the State Govemments to maintain 
public order. The levels 01 deployment 01 these lorces 
depend upon the overall security scenario in the country 
and their availability. It would not be in public interest to 
indicate the details 01 deployment 01 these forces in the 
States. 

(d) Besides the deployment 'of Central Para Military 
Forces, the Central Government has been providing 
financial assistance to the State Governments under the 
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Scheme for Modemisation of State Police Forces as well 
as through the awards of the Finance Commission for 
improving their policing infrastructure. The Central 
Govemment has also been Implementing, with effect from 
the financial year 1997-98, a special scheme for 
Modemisation of State Police Forces In the North-East 
under which arms and ammunition, vehicles and 
communication and other equipment are provided in kind. 
Further, the Central Govemment has been reimbursing 
the security related expenditure to the States of Jammu 
and Kashmir and North-Eastern Region. The Central 
Government has also been regularly sensitizing the State 
Governments and concerned agencies regarding the 
activities to terrorists/extremists. In order to prevent 
infiltration and croBB-border terrorism, border fencinl1flood 
lighting has also been undertaken on the International 
border with Pakistan and Bangladesh. 

Gl1Inte to Unlvel1lltlea In RaJathan 

6730. PROF. RASA'SINGH RAWAT: Will the Minister 
9f HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of proposals relating to providing of 
grants to the State Universities or various projects of 
Rajasthan are lying pending with the Government for 
approval; 

(b) the time by which a decision is likely to be taken 
thereon; and 

(c) the number of proposals or projects of the 
Universities of the States cleared during the last three 
years and the amount of !Jrant provided for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The 
information Is being collected and will be laid on the 
Table of the House. 

[English} 

National Institute for AIDS Control 

6731. DR. V. SAROJA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Government propose to set up a 
National Institute for AIDS Control; 

(b) it so, the details ''Iereof; 

(c) the time by which it is likely to be set up; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTR¥ OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (d) No, Sir. The Government of 
India has already constituted an apex organisation in the 
country, the "National AIDS Control Organisation" in the 
Ministry of Health & Family Welfare for the prevention 
and control of HIVIAIDS. Various institutions in the country 
are associated with activities related to HIV/AIDS 
prevention and control. 

Bal Bhawana 

6732. DR. A.D.K. JAYASEELAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is any proposal to set up Bal 
Bhawan at Kanyakumari in Tamllnadu; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) No, Sir. 

(c) At present National Bal Bhawan has no scheme 
of opening new Bal Shawans. The concerned State 
Government has to take initiative. 

[Translation} 

Public Complaint Cell of DDA 

6733. SHRI RAMDAS ATHAWALE: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether anention of the Government has been 
drawn to news-item captioned "DDA main shlkayte kame 
ke liye bhatakate hei long-dlkhava banker reh gaye hein 
pradhikarsn ke jan shikayat prsk08hta" appearing In the 
'Jansana' dated 14 January, 2000; 

(b) if 80, the facts reported therein and the reaction 
of the Government thereto; 

(c) whether the Government have conducted/propose 
to conduct a probe in this regard; 

(d) it not, the reasons therefor; 

<e) the details of complaints received by the public 
complaint cell of the Authority during each of the last 
three years alongwith the disposal made thereof; 
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(f) the number of complaints pending as on date 
and the dates from which these are pending; and 

(g) the steps being taken by the Govemment for 
their speedy redressal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHAI BANDARU 
DATTATREYA): (a) Yes, Sir. 

(b) The newspaper has criticised the decentralized 
system of redressal of public grievances in DDA and 
monitoring of only DPG cases by the Public Grievances 
Cell. Lok Shivirs held for redressal of grievances have 
also been criticised. 

DDA Is a big organisation and has large interface 
with public. To have a centralized system to deal with 
public grievances will be administratively Inconvenient 
and counter productive. Therefore, a 4-tiar machinery 
has been evolved wherein public can meet tha senior 
officers on scheduled dates and with prior appointments 
on other days to discuss their grievances and settle 
the issue. 

(c) Not required in view of reply to (b) above. 

(d) For the past few years concerted efforts are 
being made to redress the grievances of public and to 

Received 

DPG References 

1.4.97 - 31.3.98 39 

1.4.98 - 31.3.99 67 

1.4.99 - 31.3.2000 109 

Citizen's Charter References 

1997-98 96 

1998-99 23 

1999-2000 10 

(f) No. of DPG complaints pending in Public 
Grievances Cell as on date are 24. These complaints 
are received from time to time and have not been fully 
settled on various counts such as non-submission of 
complete information, non-submission of documents or 

. tallying of financial records etc. etc. 
II 
&1 (g) Steps being taken by the Govemment have been 

enumerated in replies to (b) and (d) above. , 

induce transparency in the working by taking the following 
steps: 

(i) Formulating a Citizen Charter wherein time 
achedulea various transactions with DDA have 
been indicated; 

(il) Publishing booklets wherein formats of various 
documents to be submitted to DDA for various 
transactions have bean published; 

(iii) Opening facilitation CounterslCol,lnselling offices 
wherein information is freely provided regarding 
submission of documents, rulas & regulations, 
procedures etc.; 

(Iv) Holding regular Lok Shlvlrs wherein pending 
grievances are redressed; 

(v) Monitoring of references received from 
Directorate of Public Grievances; 

(vi) Holding of public hearing by senior officers of 
DDA. 

In addition, UDM holds fortnightly public hearing to 
redress long-pending grievances from members of the 
public which helps in identifying the areas which are 
grievance-prone and which require systemic improvement. 

(e) The details of the grievances rec"ived in the 
DDA Grievances Cell for the last three years is as 
follows:-

Disposed of Pending 

39 Nil 

67 Nil 

91 18 

96 Nil 

23 Nil 

04 06 

{English1 

Computer Education 

6734. PROF. UMMAREDDY VENKATESWARLU: 
SHRI K. YERRANNAIDU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleesed to slate: 
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(a) whether the Union Govemment have received 
any proposal from the Govemment of Andhra Pradesh 
for introducing computer education in high schools and 
seeking financial aasistance of Rs. 12.54 crora for the 
purpose; 

(b) if so, whether the Union Government have 
approved the proposal; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor and the lime by which 
it is likely to be approved? • 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (d) Yes, Sir. The 
proposal could not be considered as the Department of 
Secondary Education and Higher Education is in the midst 
of formulating a revised Scheme of Computer Literacy 
and Studies in Schools (CLASS). The details regarding 
number of schools, requirement of funds etc. are being 
worked out. As soon as it is cleared, the proposal of 
Gov!. of Andhra Pradesh would be examined In the light 
of the modified scheme. 

Conver.lon of Kendrlya Vldya'eya. 
Into Model Vldyalaya. 

6735. SHRI A. NARENDRA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether some of the Kendriya Vidyalayas have 
been converted into Model Vidyalayas; 

(b) if 80, the details thereof, State-wise; and 

(c) the facilities proposed to be extended to these 
vidyalayas in comparison to other Kendriya Vidyalayas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOUR~E DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) Ves, Sir. 
Kendriya Vidyalaya Sengathan has decided to develop 
220 Kendriya Vidyalayas as Model Kendriya Vidyalayas 
at present. The State-wise list of these Vldyalayas is 
given in the enclosed statement. 

(c) The facilities proposed to be extended in these 
Vidyalayas are:-

(i) Improving existing Infrastructure to make school 
more functional. 

(ii) Providing latest educational technology. 

(iii) Equipping Vidyalayas with Computers. 

(Iv) Developing Junior Science Laboratories. 

(v) Providing Guidance & Counselling services for 
the students. 

(vi) Improving faciliti.. for sports and games. 

(vii) experimentation and innovation In curriculum 
transaction and resource development. 

Statement 

List of Kf'lldriya Vidyalayas to be developed 
as Model Kflfldrlya Vidyalayas 

StateJUnion 
TerrHory 

1. A&N Islands 

2. Andhra Pradesh 

3. Aaaam 

4. Arunachal Pradesh 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

Location & Name 

2 

No. 2 Port Blair 

Vishakhapatnam No-II 

Shivrampally 

Picket, Secunderabad 

No-I Uppal 

Vlshakhapatnam, 
Wahair 

Trimulgherry, 
Secunderabad 

Meduk (Of) 

Begumpet (AFS) 

Guntur 

Srivijayanagar No-II 

Khanapara, Guwahati 

No. Tezpur 

No. Jorhat 

Misaamari No. 

Silchar 

No.2 Tezpur 

Narangl, Guwahati 

Brojhar 

No.1 ltanagar 

Rupa 
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5. Bihar 22. Kankarbagh 54. IFFCO Gandhidham 

23. Ranchl, Dipatoll 55. No. 1 Gandhinagar. 

24. No.1 Gaya 
Sec. 30 

25. Ramgarh Cantt. 
56. No. 2 Jamnagar 

26. Ranchi Hinoo 57. Valsura INS. Jamnagar 

27. Danapur Cantt. 58. No.1 Indore 

28. No.1 Bokaro 59. RaJkot 

29. Dhanbad Old DVS 60. Dhrangadhra 
Bldg. 61. No. I Baroda 

30. Samastipur 62. Ahmedabad Carrtt. 
31. Muzaffarpur No-II 

6. Chandlgarh 32. Sector 47 Chandigarh 63. Bhavnagar 

33. 3BRD AFS, Chandigarh 10. Haryana 64. No. Ambala Cantt. 

7. Delhi 34. Andrews Ganj 65. No. Sirsa 

35. Delhi Cantt. NO.1 66. Chandlmandlr No. 

36. Tagore Garden 67. No. 2 Ambala Cantt. 

37. Gole Market 68. No.1 Faridabad 

38. No. 2 Delhi Cantt. 11. Himachal Pradesh 69. Shimla 

39. AGCR Colony 70. Yol Cantt. 
40. Vlkaspuri 71. Palampur 
41. Shalimar Bagh 12. Jammu & Kashmir 72. No. Jammu 
42. Tughlakabad 73. No. Akhnoor 
43. NRM JNU 

74. No. Pathankot 
44. Masjid Moth 

75. No. Srlnagar 
45. Sector-II R.K. Puram 

76. No. Udhampur 
46. Sector-VII, R.K. Puram 

13. Kamataka 77. MEG & Centre 
B. Goa 47. No.1 Vasco-da-gama Bangalore 

48. INS Mandovi 78. Belgaom Cantt. 
9. Gujarat 49. No.1 Ahmedabad 79. No.1 Hubli 

50. No.2 Baroda 80. Mangalore, Panambur 
51. No. Bhuj 8t. 18 Cross Malleswaram 
52. No. Surat 82. Hasaan 
53. No.1 Jamnagar 83. No.2 Jalhalli 
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84. ASC Centre Bangalore 116. No.2 Gwalior 

85. AFS Bidar 117. Ujjain 

86. Ballary 118. Amla 

87. Yalahl'nka, Bangalore 119. Kamptee 

88. Dharwad 120. Guna 

14. Kerala 89. No. 1 Cannanore 121. Rajgam 

90. No. 2 Cannanore 16. Maharuhtra 122. No.2 Colaba Bombay 

91. No. 1 Palghat 123. liT Powai, Bombay 

92. No. 2 Palghat 124. BEG & Centre Kirkee 
Pune 

93. Emakulam 
125. GaneBhkhind Pune 

94. Pangode, Trivendrum 
126. No. Naalk Road 

95. Pattom 
127. No. Ahmednagar 

96. Cachin No. 

Cachin No. 3 Port Trust 
128. No. DevlaU 

97. 
129. No. Colaba 

15. Madhya Pradesh 98. No.1 Bhopal 

No. 1 Jabalpur GCF 
130. NDA Pune 

99. 

No.1 Indore 
131. Mankhurd, Mumbai 

100. 
132. Koliwada Mumbai 

101. Neemuch 
133. VSN Nagpur 

102. Rewa 

ltarsi 
17. Manipur 134. No.1 Imphal 

103. No.1 

Bairagarh 
18. Meghalaya 135. Shlllong EAC 

104. 
136. Laitkor Peak Shlllong 

105. Bilaspur 
19. Nagaland 137. Dimapur 

106. Pachmarhi 

COD Jabalpur 
20. Orissa 136. No. 1 Bhubneswar 

107. 

Raipur WRS Colony 
139. Sambalpur 

108. 
140. INS Chilka 

109. Damoh 
141. Puri 

110. Mhow 
142. Berhampur 

111. Dewaa 

STC Jabalpur 
143. Balaaore 

112. 

No.1 Gwallor 
144. Charbatia 

113. 

No.3 Gwalior 
145. Khurda Road 

114. 

115. No.1 Sagar 
21. Pondicherry 146. No. 1 Pondlcherry 
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22. Punjab 147. No. Jallandar Cant!. 26. Tripura 179. Agartala No. 

148. No. Bhatlnda Cantt. 27. Uttar Pradesh 180. No.2 Agra 

149. No. Patlala 181. Jhansi Cantt. 

150. Faridkot Cantt. 182. No.1 Hathlbarkala 

151. Ferozpur Cantt. No.1 183. AFS Bareilly 

152. No. 3 Bhatinda 184. VKV Ghazlabad 

23. Rajasthan 153. No.2 Jalpur Cantt. 185. Bamraull Allahabad 

154. No. Suratgarh 166. Sector J Allganj 
Lucknow 

155. No. Ajmer 
187. liT Kanpur 

156. No. Jaipur 
188. Ranlkhet 

157. A1war 
189. Oogra Lines Meerut 

158. No-III Jaipur 
190 .. No. 1 Banbasa Cantt. 

159. Mount Abu 
191. Pithoragarh 

160. No.1 Kota 
192. Roorkee· 

161. Bikaner No. 
193. No. 2 Armapur Kanpur 

162. No. 1 Udaipur 
194. Shahjahanpur Cantt. 

183. Jodhpur No-I (AFS) No.1 

164. Jaiselrner 195. Allahabad Manauri 

165. Uttarlai 196. No. 1 Chakeri Kanpur 

166. Bharatpur 197. AMC Lucknow 

167. Jhalwar 198. FRI Oehradun 

168. Naalrabad 199. Mathura Cantt. 

169. Oeoll, Tonk 200. Bablna Cantt. 

170. Jalipa Cant!. 201. Varanal 39 GTC 

171. Sri Ganganagar 202. Oehradun, Raipur 

24. Sikkim 172. Ganglok 203. Dehradun, IMA 

25. Tamilnadu 173. Minambakkam 204. Dehradun, Birpur 

174. HVF Chennal 205. Sarsawa 

175. No.1 Tambaram 208. Jhansi Cantt.-II 

176. Tiruchirapalli No-I (OE) 28. Weat Bengal ?O7. Fort William, Calcutta 

1n. Sulur 208. Barrackpore (Army) 

178. Arkonam 209. No-I Bingdubi 
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210. No.1 Ishapore 

211. Hassimara 

212. No. 1 Blnnagurl 

213. Barrackpore (AFC) 

214. Kalalkunda (No.-I) 

215. Salua 

216. Bolangir No. I 

217. Bagdogra 

218. Chittaranjan CLW 

219. Baligunge 

29. Nepal 220. Kathmandu 

Quality of Hepatltls-B Vaccine 

6736. SHRI RATTAN LAL KATARIA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have received complaints 
regarding the failure of Hepatitls-B Vaccine; and 

(b) if so, the steps proposed to be taken to improve 
the quality of the vaccine? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (8) As reported by Drug Controller 
General (India), no complaint regarding quality and efficacy 

of Hepatitis-B vaccine, produced within the country or 
imported has been raceived. 

(b) Question does not arise. 

Recognition to Technlca' Inetltutlona 

6737. SHRI P.O. ELANGOVAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of engineering colleges, 
polytechniques, Industrial Training Institutes and other 
technical training institutes given recognition and afflUation 
by the All India Council for Technical Education, State-
wise; 

(b) the details of such technical Institutions not given 
affiliation or recognition by AICTE, State-wise; 

(c) the number of new technical institutions that have 
approached AICTE for affiliation during the last three 
years, State-wise; and 

(d) the details of action plan finalised and their 
implication thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (d) All India 
Council for Technical Education (AICTE) grants approval 
to dsgree and diploma level institutions in Engineering 
and Technology. A statement giving State-wise number 
of such institutions as on 4.5.2000, such numbar of 
institutions not approved by AICTE during 1999-2000, and 
number of such proposals received by it during the last 
three years is attached. AICTE gives approval to those 
proposals, which fulfil its norms & standards and such 
other requirements as laid down in its regulations. 

Statement 

StateIUT 

Andhra Pradesh 

A&N Islands 

Number of 
Engineering & 

Technology 
Institutions 

approved by 
AICTE as on 

4.5.2000 

Degree Diploma 

level IewI 

2 3 

102 92 

Nil 02 

Number of 
Engineering & 

Technology 
institutions not 

approved by AICTE 
during 1999-2000 

Degree Diploma 

level level 

4 5 

34 04 

Nil Nil 

Number of proposals received by AICTE 
during the last three years In 

Engineering & Technology. 

Degree level Diploma level 

1997-98 1998-99 1999-2000 1997-98 1911&-99 1999-2000 

6 7 8 9 10 11 

87 150 45 24 22 07 

Nil Nil Nil Nil Nil Nil 
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Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

Daman & Diu 

Deihl 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamilnadu 

Tripura 

Uttar Pradesh 

West Bengal 

Total 

2 

01 

03 

12 

03 

Nil 

11 

02 

20 

31 

02 

09 

75 

20 

37 

135 

01 

Nil 

01 

Nil 

30 

04 

19 

14 

01 

153 

01 

83 

26 

776 

3 

01 

10 

28 

04 

01 

26 

08 

39 

31 

07 

14 

199 

52 

58 

189 

03 

02 

03 

02 

26 

04 

40 

28 

02 

211 

01 

111 

41 

1215 

4 

Nil 

Nil 

03 

Nil 

Nil 

10 

Nil 

02 

42 

Nil 

Nil 

13 

22 

05 

42 

Nil 

Nil 

Nil 

Nil 

22 

01 

15 

02 

Nil 

91 

Nil 

20 

09 

333 

MAY 9, 2000 

5 

Nil 

Nil 

01 

Nil 

Nil 

04 

Nil 

06 

02 

Nil 

Nil 

13 

11 

Nil 

24 

Nil 

Nil 

Nil 

Nil 

14 

Nil. 

01 

Nil 

NH 

31 

Nil 

06 

Nil 

117 

6 

Nil 

Nil 

02 

Nil 

Nil 

06 

01 

05 

14 

03 

01 

35 

oe 
22 

28 

01 

Nil 

Nil 

Nil 

17 

03 

05 

09 

NO 

79 

Nil 

32 

01 

357 

7 

Nil 

Nil 

01 

Nil 

Nil 

04 

NIl 

02 

20 

01 

Nil 

26 

12 

05 

34 

Nil 

Nil 

Nil 

Nil 

06 

Nil 

07 

01 

NH 

83 

Nil 

32 

06 

390 

8 

Nil 

Nil 

03 

Nil 

Nil 

14 

Nil 

03 

46 

Nil 

01 

19 

22 

11 

68 

Nil 

Nil 

01 

Nil 

31 

03 

15 

05 

. Nil 

101 

Nil 

30 

15' 

424 

9 

Nil 

Nil 

04 

NIl 

Nil 

07 

01 

07 

06 

Nil 

03 

20 

02 

09 

38 

Nil 

NI 
NU 

NO 

05 

Nil 

11 

05 

Nil 

112 

NO 

10 

02 

285 

318 

10 11 

Nil Nil 

Nil Nil 

Nil 01 

NIl Nil 

Nil NO 

04 04 

Nil Nil 

02 07 

NU 03 

Nil Nil 

01 NIl 

14 20 

04 11 

01 02 

19 28 

Nil Nil 

Nil Nil 

01 Nil 

Nil Nil 

07 14 

Nil Nil 

03 01 

01 Nil 

02 Nil 

88 32 

Nil Nil 

06 07 

03 02 

175 139 
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World Bank Aided Pro)acta 

6738. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the World Bank aided projects relating 
to health and family welfare have been started in Orissa 
during the. last throe years; 

(b) if so, the details thereof and the amount 
sanctioned for the purpose; 

(c) whether any other foreign aid is being utilised for 
the health care purposas in the Slate; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (d) Yes, Sir. A statement is 
enclosed. 

STATE HEALTH SYSTEMS DEVELOPMENT PROJECTS 

The World Bank assisted Orissa Health System 
Development Project Has been launched with effect from 
18.9.1998 for a period of five years. The estimated project 
cost is Rs. 415.57 crores. 

The Project aims to:-

(i) Improve efficiency in the allocation and uae of 
health resource. 

(ii) Improve the performance of health care system 
through the improvement of health service at 
the first referral level and selective coverage at 
community level. 

NATIONAL AIDS CONTROL PROGRAMME 

The National AIDS Control Programme il in 
implementation in the Slate of Orissa with effect from 
1992. The first phase of the programme has ended in 
March, 1999. The Second phase of the programme has 
begun with effect from 9th November, 1999. The 
components of the programme are as under: 

(i) Reducing the spread of HIV at high risk by 
identification of target populations and providing 

peer counselling, condom promotion, treatment 
of sexually transmitted infections. 

PI'8V8nIive intervention for the general population 
by Information, Education and Communication 
(IFC) and awareness campaign, provision of 
volunlary testing and counselling safe biood 
transfusion services and prevention of 
occupational exposure. 

Providing financial assistance for opportunistic 
Infections, home and community based care. 

Strengthening effectiveness and technical. 
managerial financial sustainability at National. 
State and Municipal levels. 

Budget allocation to State 01 Oriss8 during last three 
years Is as under: 

1997-98 

1998-99 

1999-2000 

75.00 lakhs 

100.00 lakhs 

200.00 lakhs 

The Department ollntemationsl Development 01 U.K. 
has agreed to provide assistance lor sexual partnership 
project In Orissa. The details are yet to be finalised. 

TUBERCULOSIS CONTROL PROGRAMME 

Out of the World Bank assistance. ani. TB drugs 
required for treatment of sputum positive cases are 
supplied to all the districts of the State 01 Orissa except 
5 districts where RNTCP is being implemented by 
DANIDA. 

With DANIDA assistance to the tune 01 Rs. 31.95 
crores RNTCP is in operation in State of Orissa, Service 
delivery has alarted in 5 districts and it is proposed to 
cover a total population of 118.37 lakhs in 14 interior 
and trlbel districts of Orlsse in a phased manner. 

BLINDNESS CONTROl,. PROGRAMME 

World Bank Assisted Cataract Blindness Control 
Project is being implemented in Orissa since 1994. 

Funds released to Orissa under Cataract Blindness 
Control Project during last three years are 516.20, 551.08 
and 420.25 lakha during the years 1997-98, 1998-99 and 
1999-2000, respectively. 

So lar as Nallonal Programme lor Control 01 
Blindness Is concemed no other foreign aid is being 
provided to Orissa. 



319 Written Answers MAY 9, 2000 to Questions 320 

LEPROSY ERADICATION PROGRAMME 

World Bank supported NLEP is being implemented 
in all the States of India including Orissa, under the project 
District Leprosy Societies (lila Swuthya Samitles) have 
been registered in all the districts and free MDT services 
are being implemented for needy patients through Zila 
Swasthya Samities in Orissa. The amount provided during 
the last 3 years is as under:-

Year Cash 

1997-98 168.00 

1998-99 153.10 

1999-2000 170.00 

Kind 

250.94 

230.94 

129.86 

(Rs. in lakhs) 

District 

276.65 

169.00 

2n.67 

Total 

695.59 

553.04 

5n.53 

The Leprosy programme in Orissa is also being 
supported by DAN IDA under District assistance. MDT 
services are being supported in the districts of:-

Cuttack, Jagatsinghpur, Kendrapara, Jaipur, Sambalpur, 
Deogarh, Baragarh, Jharsuguda, 

It is also providing support lor Leprosy work in 
training, Inlormation Education Communication (IEC) 
prevention 01 disabilities in other districts. 

WORLD BANK ASSISTED REPRODUCTIVE AND CHILD 
HEALTH SUB PROJECT 

A World Bank assisted Reproductive and Child Health 
Sub-Project is under implementation in Kalahandi district 
since September, 1997 for a period of five years at a 
cost 01 Rs. 15 crores. The main objective of this Sub 
Project are to improve access to essential RCH Sel'VictK, 
to address the needs of women and men In reproductive 
age and children particularly among disadvantaged groups 
and areas focus on sale motherhood, child survival and 
prevention of RTIISTI and establishment of effective 
referral services. 

There are 62 sub centres to be constructed and 94 
buildings to be renovated/repaired. The Project also 
envisages procurement 01 furniture. equipment, vehicles, 
RCH training for health workers, involvement of Panchayat 
members and TBAs IEC and NGOs etc. 

An expenditure 01 Rs. 1.52 crores have been reported 
against a grant in aid of Rs. 3.25 crores released under 
this Sub Project. 

DFID (UK) ASSISTED PHASE-lII PROJECT, ORISSA 

This Project is being Implemented in two districts 
namely Bhadrak and Keonjhar districts of Orissa w.e.1. 
5th September, 1997 for a period of two years and ten 
months at a total cost of Rs. 14.55 crores. The objectives 
include strengthening of the State Govemment's ability to 
introduce Heafth PolicylSystem reforms and to provide 
better quality in service, training and I.E.C. In the two 
districts, repairs and renovations, supply of furniture and 
equipment and drugs are also being undertaken to fully 
operationalise the health facilities in the two districts. 

The expenditure reported so far is Rs. 1.52 crore 
against a grant-in-aid of Rs. 10.27 crore released by 
Government of India. 

A proposal to revise the project cost of Rs. 23.30 
crores and to extend the Project up to 30.6.2001 is under 
consideration of the Government of India. 

INTEGRATED POPULATION AND DEVELOPMENT 
PROJECT ORISSA 

A UNFPA assisted integrated Population and 
Development (IPD) Project is being implemented in four 
districts of State namely Koraput, Nowrangpur. Rayagada 
and Matkanglri w.e.1. 4th June, 1999 at'a cost of Rs. 
25.20 crores. The objectives of the project are Improving 
access and quality of reproductive health services 
increasing clinicaUmanageriaJ competence of the staff. 
generating services through community involvement and 
community education facilitating decentralized planning of 
programme activities. 

The State Government has reported an expenditure 
of Rs. 28 lakhs as against a grant In aid of Rs. 1.36 
crores released so far. 

MALARIA CONTROL PROGRAMME 

Enhanced Malaria Control Project (EMCP) with World 
Bank Support is being implemented in the State 01 Orissa 
since 30.9.97. 22 prtldominantly tribal districts namely 
8aluore, Ganjam, Gajapatl. Phulbanl. Sambalpur. 
Jharsuguda, Deogarh, Nawapada. Keonjhar. Jharsuguda-
II, Bargarh, Bolangir, Dhenkanal, Angul. Kalahandi. ,Jajpur. 
Sundergarh, Mayurbhanj, Koraput, Nawarangpur, 
Malkangiri, Rayagada and Sambalpur town reporting high 
malaria incidence are covered under the project. 

During the period from 30.9.97 to 31.3.2000 Cash 
and commodity grant have beell provided to the State 
are 8S under:-

Cash 
140.00 

(Rs. in lakhs) 

Commodity 
600.00 
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In addition project fund has been spent on IEC and 
Training activities in the country including State of Orissa. 

REPRODUcnVE AND CHILD HEALTH PROGRAMME 
(RCH) 

World Bank aided Reproductive and Child Health 
(RCH) Project. launched in 1997-98 for implementation 
during 9th plan period, is being implemented In all districts 
of the country including Orissa. 

The World Bank has committed an IDA assistance 
of US $ 248 million for the 1 st phase of the RCH project. 
The eldflmal assistance for the programme is received 
centrally and is not state specific. 

The details of kind and cash assistance provided by 
the Govemment of India to Orissa under RCH Programme 
which includes the component of extemal assistance from 
World Bank during last 3 years is as under:-

Year 

1997-98 

1998-99 

1999-2000 

Figurss provisional. 

Kind & Cash assistance 
provided to Orissa 

(Rs. in crores) 

17.92"" 

20.62 

23.23 

•• Including assistance provIded under Child Survival and SllIe 
Motherhood Programme which has been subsumed Into the ReH 
Programme. 

The programme is jointly funded by the World Bank, 
European Commission. UNFPA, UNICEF and some other 
bUateral donors. Extemal assistance of about As. 990.75 
crores (including from World Bank) were received from 
different donors during last three years as per datalls 
given below: 

Rch Programme-Deta/Is of Extemal 
Assistance Received 

Agency 

World Bank 

European Commission 

DFID (UK) 

KFW (Germany) 

UNICEF 

"Flgures are provisional. 

(Rs. In Crores) 

Extemal Assistance received 
during last 3 years" 

186.34 

173.45 

298.85 

159.11 

173.00 

Mllhanl Outfits 

6739. SHRI VILAS MUTTEMWAR: 
SHRI G.S. BASAVARAJ: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Pakistan is trying the militancy movement 
in Jammu & Kashmir as indigenous by replacing the 
Afghan or Pakistan bosses of the militant outfits with 
Kashmlris; 

(b) II so, whether Pakistan is also making efforts to 
bring different groups under a unified command; 

(c) if so, whather lSI has also shifted its core support 
from Lashkar-e-Toiba to HUM after the military coup; and 

(d) II 80, the steps the Govemment propose to take 
to check the situation and discourage Kashmiris to join 
hands with Pakistan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) Pakistan sponsored terrorist organizations have been 
trying to escalate violence In the State of J&K by inducting 
more and more battle hardened foreign mercenaries. 
Reports suggest large concentration of trained mercenaries 
on LoC waiting for an opportunity to sneak into own 
side. There are reports that Pakistan wants to give an 
indigenous colour to terrorism in J&K to counter growIng 
intemational perceptions. Pakistan has not. however. 
achieved this. 

(d) With a view to tackle the problem of terrorism in 
Jammu & Kashmir, the Govemment has adopted a multi-
pronged approach which Includes, inter alia. 
strengthening the border management, neutralizing plans 
of the militants by pro-active action against them in the 
hinterland, gearing up intelligence machinery. greater 
functional integration through an institutional frame work 
of Operations Groups Intelligence, Groups of the UHQ at 
all levels, improved technology, weapons and equIpment 
for Security Forces. Steps are being taken 10 flush out 
terrorists and curb terrorist activities i"cluding ciosr.,r vigii 
on the border, establishment of more naka parties in 
depth areas to check infiltration/extiltration, more pickets. 
intensive patrolling and extensive cordon and search 
operation. 

(Trans/ation) 

Deihl Fire Service 

6740. DR. BALIRAM: Will the Minister of HOME 
AFFAIRS be pleased to state: 
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(a) the details of personnel of Delhi fire service who 
died in harness during the last three years; 

(b) the number of dependents of the deceased 
provided jobs on Compassionate ground 80 far; and 

(c) the time by which the remaining dependents of 
the deceased are likely to be provided jobs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) The 
number of Delhi Fire Service personnel who died in 
harness during the last three years was 41. 

(b) The dependents of 16 deceased employees have 
since been given appOintments on compassionate 
grounds. In addition, the dependents of five other 
deceased employees have been sent for training for 
appointment to the. post of Fire Operator. 

(c) The appointments on compassionate grounds are 
made subject to the fulfillment of criteria laid down by 
the Government for such purposes and as and when a 
suitable vacancy becomes available. It is, therefore, difficult 
10 specify a time-frame for the appOintment of the 
dependent of the remaining deceased employees. 

{English] 

Leaving of Poata by Senior Offtcer. 

6741. SHRI KIRIT SOMAIYA: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the senior executive officials of public 
enterprises under his Ministry are leaving their posts and 
joining private commercial undertakings after retirement 
with which public enterprises have business relations; 

(b) if so, the number of such cases brought to the 
notice during each of the last three years, till date; 

(c) whether the Government have imposed any 
restrictions on such officials; and 

(d) if so, .the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (d) No instance of retired senior executives having 
JOined private commercial undertakings has corne to the 
notice of the Ministry during the last three years. Ministry 
of Heavy Industry and Public Enterprises (Department of 
Public Enterprises), has in January, 2000 issued 
gUidelines, the effective part of which is as under: 

"No Functional Director of the company including the Chief 
Executive, who has retired from the service of the 
company, after such, retirement, shall accept any 
appointment or post, whether, advisory or administrative, 
in any firm or company, whether Indian or foreign, with 
which the company has or had business relations, within 
two years from the date of his retirement without prior 
approval of the Government.· 

Ban on Sale of Fixed Do .. ComblnMlon of 
HMmoglobln 

6742. SHRI SUBODH MOHITE: Will the Miniater of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment have prohibited the 
manufacture, sale or distribution of fixed dose combination 
of haemoglobin in any form; 

(b) if 80, the details in this regard and the reasons 
therefor; 

(c) whether any advance effects have been found 
from these formulation in the country or abroad; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Yes, Sir. Fixed· dose 
combination of haemoglobin in any form (natural or 
synthetic) has been prohibited for manufacture, sale or 
distribution for human use with effect from September 
2aoo vide Gazette Notification GSR 814 (E) dated 
December 16, 1999. These products containing animal 
blood, were considered to be lacking in adequate 
therapeutic justification. 

(c) and (d) No specific reports pertaining to adverse 
effects caused by theea formulations have been received. 

Converalon of Lea .. Hold Into fIW Hold 

6743. SHRI ANANTA NAYAK: 
SHRI RAM MOHAN GADDE: 
SHRI SHIVAJI MANE: 
SHRI M.V.V.S. MURTHI: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Delhi Development Authority has 
taken steps to convert the leUe hold . land into free hold; 

(b) II so, the response to this proposal as on date; 
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(c) the revenues .. mad by DDA In the proceaa; 

(d) whether the property owners In Delhi ant In a 
dilemma eMIt' applying the DDA's conversion scheme; 

(e) If 10, the reasons therefor; 

(f) whether the DDA has received any applications in 
the month of AprtI for conversion of I .... hold properties; 

(g) If 10, the number of applications received; 

(h) If noI, me reasons therefor; and 

(I) the stepa teken/proposed to be taken by the 
Government In this regard? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
UABAN DEVELOPMENT (SHAI BANDAAU 
DATTATREYA): (a) Yes, Sir. Pursuant to the 
anncM.WlC8lYl8nt of the acheme of conversion of lease hold 
rights into free hold in respect of residential properties, 
DDA had iaaued a brochure which was made avaHable 
for public w.e.f. 1.4.1992. 

(b) Since the amouncement of the scheme, DDA 
has receiwJd 89296 applications for converaion against 
1,03,127 residential plots eligible for conversion of I .... 
hold rights Into free hold and 35731 applications for 
conversion against 1,29,586 eligible bui" up flats for 
conversion upto 30.4.2000. Th. response to the sch.me 
has been quite encouraging 88 67% holders of residential 
plots n 26% holders of built up flats have opted for 
conversion. 

(c) A sum of As. 335.58 crores has been eamed 
from Ieae hold to free hold from residential lands and 
flats upIO 30.4.2000 which includes the Interest also. 

(d) and (e) No, Sir. As explained in (b) above the 
response hal been quHe satisfactory. 

(f) to (i) The scheme of conversion on the rates of 
1.4.1987 was valid upto 31.3.2000. The rates 01 
conversion w.e.f. 1.4.2000 have since been revised and 
the conversion is now available on the current market 
rates. 

During the month of April, 2000, DDA has received 
5759 applicants in respect of residential plots as weD as 
flats from the banks which were deposited by the 
applications by 31.3.2000. 

Installation of R.hrles and EncrOlichments 

6744. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the officials of Delhi PoIlcaIOelhi Traffic 
Police have been found involved in installing rehries and 
encroachments In the West Patel Nagar and other areas 
of New D.lhl by virtue of which inconvenience is caused 
to the general public; 

(0) " so, me facts in this regard; 

(c) the number of officials found guilty in this regard 
during the last three years; 

(d) whether any action has been takenlproposed to 
be taken against them; and 

(.) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) The office of the Commiaaioner of 
Police, Delhi has reported that no official of Delhi Police/ 
Traffic Police has been found involved directlylindlrectly 
in such activities. 

(b) to (e) Question does not arise, In view of reply 
to part (a) above. 

Implemantatlon of UGC Schemes 

6746. SHRIMATI KAILASHO DEVI: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
stat.: 

(a) whether the implementation of some schemes 
approved by the University Grants Commission for the 
welfare of Backward areas/Border areas and its teachers, 
remedial coaching for SClST, NET coaching for SClST, 
Day Care Centres etc. have been withheld; 

(b) if so, the reasons therefor; and 

(c) if so, the details of Schemes approved by the 
Commission and the expenditure incurred thereon during 
the Ninth Five Year Plan, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The 
information Is being collected and will be laid on the j 

Table of the House. 
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Cancer Inatllute In !(amataka 

6746. SHRI G. PUTTASWAMY GOWDA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether cancer patients from the Central and 
Northem parts of Kamatalea find It difficult to travel to 
Bangalore in time for their treatment as It is the Souther.l 
most part of Kamataka; 

(b) if so, whether the Govemment propose to set up 
Q Ou,nOQ'" 'notitwtg in • '000." in f(a.nataha.i anci 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) Health is a Stale Subject. In 
so far as cancar treatment is concemed, the facilities are 
available in 14 institutions having 22 teletherapy unit in 
Kamataka. The list of institutions is enclosed as statement. 

StlItement 

List of Teletherapy Institutions in Ksmstaks 

1. Kamallea Medical College, 
Hubli-580022, Kamataka. 

2. Kasturba Memorial Hospital, 
Manipal-576119, Kamataka. 

3. Victoria Hospital, 
BangaI0re-56002, Kamatalea. 

4. Kidwai Memorial Institute of Oncology, 
Hosur Road, Bangalore-560029, Kamataka. 

5. Curie Centre of Oncology, 
St. Joh's Medical College Hospital Campus, 
P.O. Kora Mangalaxln, Bangalore-560034, 
Kamataka. 

I 6. Kamatalea Cancer Therapy & Research Institute, 
Navanagar, Hubli-580,025, Kamataka. 

! 7. Bangalore Institute of Oncology, 
44-4512, Second Cross, 
Rajaram Mohan Roy Ext., 8angalore-560027, 
Kamataka. 

8. M.S.R. Medical Teaching Hospital, 
M.S. Ramaiah Nagar, Bangalore-560054, Kamatalea. 

9. Peripheral Cancer Centre, 
District General Hoapltal, Gulbarga-5851 05, 
Kamataka. 

10. Bharath Cancer Hospital, . 
Plot NO. 438, Herbal Industrial Area, 
Mysore-570016, Kamataka. 

11. The Bangalore Hospital, 
202, R.V. Road, 
Bangalore-560004, Kamataka. 

12. Peripheral Cancer Centre, 
(KMIO), Mandya, Kamataka. 

13. Manipal Hospital, 
98, Rustom Bagh, Airport Road, 
Bangaiore-560017, Kamataka. 

14. T.M.A. Pal Hospital & Reaearch Centra, 
(A Unit of Kasturba Medical College Tr.), 
Altavar, Mangatore-S75001, Kamataka. 

Iron DefIciency 

6747. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pIeaaed 
to state: 

(a) the number of women and children aufferlng from 
the iron deficiency in the country, State-wiHIUnion 
T erritory-wiae; 

(b) whether the Govemment propose to take some 
steps to eradicate this diaease from the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE· (SHRI N.T. 
SHANMUGAM): (a) The National Family Health Survey " 
has been conducted in the country during 1998-99. The 
preliminary findings In respect of children and women 
suffering from Iron deficiency in a number of States/UTs. 
are given in the enclosed statement. 

(b) Yes, Sir. The Govemment has taken lItape to 
control iron deficiency in the country. 

(c) The Govemment of India is implementing the 
National Nutritional Anaemia Prophylaxis Programme under 
which Iron and Folic Acid tablets are being dletrtbuted 
through Sub-centres and Primary Health Centres to 
targeted population viz. Pregnant women, lactating wonMIn, 
Family Planning acceptors and children. A rnuIti-pronged 
strategy for prevention and management of'iron deficiency 
In women and children Is being Implemented In the Ninth 
FIVe-Year Plan. 
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The National Family Health Survey II (1998-991 has 
been conducted in the country. Preliminary findings 18Y8a1 
the foRewing infonnation in respect of children and women 
suffering from iron deficiency. 

S.No. State Percentage Percentage 
of children of women 
with iron with iron 
deficiency deficiency 

1. Andhra Pradesh 68.0 50.0 

2. Bihar 79.1 63.6 

3. Gujarat 70.0 46.0 

4. Haryana 78.0 47.2 

5. Madhya Pradeeh 71.5 64.4 

6. Assam 62.4 69.0 

7. Punjab 74.7 41.5 

8. Rajasthan 76.4 48.1 

9. . Tamil Nadu 66.1 56.5 

10. Uttar Pradeah 70.8 48.7 

11. West Bengal 75.8 62.9 

12. Orissa 71.3 63.1 

13. Goa 51.6 36.4 

14. Maharashtra 72.2 48.6 

15. Sikkim no 62.0 

16. Himachal Pradeeh 67.3 40.5 

Child Abu .. Law 

6748. SHRI ABDUL HAMID: 
SHRI R.L BHATIA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(al whether the Govemment propose to review the 
child abuee law; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE iN THE MINISTRV OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b) The 
Law Commission of India has recently reviewed the rape 
lalYs, inter alis, in the iight of increased crime of sexual 

abuse again::-I youngsters and recommended certain 
changes in the Indian Penal Code, 1 &eO as well as in 
the Indian Evidence Act, 1872 and the Code of Criminal 
Procedure, 1973. 

Agreement of HRD ' • .u .. 

6749. SHRI V.S. VIVEKANANDA REDDV: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether India and UK have signed any agreement 
on Human Resource Development issues in India; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): <a) and (b) Ves, Sir. 
The Department for Intematlonal Development (DFID) of 
U.K. is supporting the District Primery Education 
Programme (DPEP) in five districts each in the State, of 
Andhra Pradesh and West Bengal. DPEP primarily aims 
at providing IICCItSI to primary education for all children . 
The Agreement for supporting DPEP in Andhra Pradeeh 
was signed by the Department of Economic Affairs with 
DFID on 29.08.96 and Weet Bengal on 28.04.97. 

OFID have also agreed to support Phase· III of 
Shlkaha Karmi project in Rajasthan through an agreement 
signed with the Department of Economic Affairs on 
16.3.2000. The project aims at unlversalisatlon and 
qualitative improvement of primary education in the remote 
and backward vlAages in the State. 

Allotment of Flat8lPlot. 

6750. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
DR. S. VENUGOPAL: 

Will the Mlni,ter of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government have taken a decilion 
to provide fiatalplotB to Ihoae people, who had registered 
themselves under HUDCO and Rohlni ~ in 1979 
ilnd 1980-1.11 ; 

(b) if so, the time by which these people are likely 
10 be proviaed flats/plots category·wise; and 

(e) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREVA): (a) Yes, Sir. 

(b) and (c) DDA have reported that 19,287 registrants 
are waiting for allotment of flats under NPRS-1979 
(HUDCO Pattem) and 38,295 registrants are waiting for 
allotment of plots under Rohinl Residential Scheme. AlI-
out efforts are being made by the DDA for the acquisition 
of land. However, keeping In view the constraints 
regarding availability of land and other civic amenities 
like water and electricity from other agencies, no definite 
time-frame can be indicated. 

Funda to Dlapersed TrlbIIla 

6751. SHRI A. BRAHMANAIAH: WUI the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether funds are releesed by the Govemment 
for the construction of houses for the tribals; 

(b) whether 100% funding is available for housing 
for the dispersed trlbals; 

(c) H so, the funds provided to the Government of 
Andhra Pradesh for this purpose during 1999-2000; and 

(d) the number of dispersed trlbals benefited under 
this scheme during the said period? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) to (d) There is no achema under this Mlniatry 
for funding construction of houses for the disperaed tribaI8. 
However, State Govemment of Andhra Pradesh hes been 
sanctioning houses exclusively for the benefit of tribals 
under 'Chaitanyam' Scheme. As per the information 
available from the State Govemment, 23670 houses have 
been sanctioned to the trlbals during 1998-99 and 50000 
houses during 1999-2000 under the scheme. 

Fund tor Women and Child Welfare 

6752. SHRI R.L. BHATIA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to stete: 

(a) whether the Government propose to develop an 
effective mechanism to ensure that the allocated sum for 
women and child waHare is spent optimally; 

(b) if so, tne details thereof; 

(c) whether the current schemes in this regard are 
likely to be expanded; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
.. iUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) Ves, Blr. 

(b) The Department hes appointed Area OffICers for 
different StateslUTs who will visit the States assigned to 
them quarterly to monitor the implementation of various 
schames Including relea.. and optimum utilization of 
funds. Further, the achemea for women are also monitored 
through the mechanism of inter-Ministerial review 
meetillgil. 

(c) Ves, Sir. 

(d) The Integrated Child Development Scheme is 
proposed to be expanded by adding 130 additional new 
projects each year during the remaining IX Five Year 
Plan period. 

Introduction of .... Sc ....... by Indian 
Sp&em of Medici ... 

6753. BHRI BURESH RAMRAO JADHAV: WIll the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Department of Indian System of 
Medicine and Homoeopathy propose to introduce 
Panchakarma and Kshar-Sutra techniques in the 
Govemment hoepitaIa; 

(b) if so, the details thereof; 

(c) the steps proposed to be taken to provide 
technical expertise, equipment and conaurnables to the 
hospitals to set up the Centres for these therapies; and 

(d) the name of the hoapltals where pHot projects in 
this regard are likely to be initiated In the first phase? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILV WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (cl The Department has requested 
State Govemments to consider ast.bIishing Panchakarma 
facilities in general hospitals where patients congregate 
in large numbers seeking treatment for neurological. neuro-
muscular disorders etc. Likewise, they have been asked 
to consider establishing facilities for Kshar-sutra where 
patients with fistula can accass the therapy in govemment 
hospitals. Technical expertise, equipment and conaumables 
can be considered for being pI'OlIided to selected hospitals 
on a pilot basis If there is a positive response. 

(d) Responses are yet to be received. 
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SeUlng up of National Board of 
Medicinal Planta 

6754. SHRI ANNASAHEB M.K. PATIL: 
SHRI SUBODH MOHITE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be. pleased to state: 

(a) whether the Govemment propose to set up a 
National Board of Medicinal Plants to regulate the herbal 
product industry; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps proposed by the Govemment to 
enhance the cultivation of herbs and scientific research 
for the manufacturing of the drugs? 

THE MINISTER OF STATE OF THE ,MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) The Department of Indian 
Systems of Medicine and Homoeopathy is processing a 
proposal to set up a "National Board for Medicinal Plants" 
having membership from concerned Departmentsl 
Organizations/State Govemments/Experts. The objective 
of the proposal is to have an Apex Body for co-ordination 
and implementation of all matters related to medicinal 
plants. 

(c) Does not arise. 

(d) Schemes are being implemented for cultivation of 
Medicinal Plants and Development of Agro-Techniques. 
The functions of the Research Councils include survey 
and cultivation of medicinal plants as well as 
standardization of drugs. 

[Translation] 

Poverty Allevl"tlon Programme 

6755. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Union Govemment have received 
the final report in regard to the Prime Minister's Integrated 
urban, rural poverty alleviation programme; and 

(b) if so, the main features thereof? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 

DHINDSA): (a) No, Sir, no such report has been received 
in this Ministry. 

(b) Does not ariM, Sir. 

(English] 

Sulabh Tot .... 

6758. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT be pleaed to stata: 

(a) whether a acandal ill going on in the SuJabh 
toilets In the country to the dIIadvantage of the U88I8 
who are ovar-charged; 

(b) if eo, whether the Municipal Corporation of Delhi 
has decided to tarmlnate the contract with the NGO and 
float tandera; 

(c) if so, the details thereof; 

(d) whether the Govamment propose to inquire Into 
the scanc:IaI and bring to book NGO and the olflclals 
colliding therewith; 

(e) if not, the details thereof; 

(f) the amount received by NGO from the Gowtmment 
and the amount collected from the users aIongwith the 
rate at which the usera are charged during each of the 
last three years and so far; and 

(g) the steps taken to recover the excass payment 
made to the contractors in this account? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) The Municipal Corporation of Delhi 
has informed that no acandal is going on in the Sulabh 
toilets. 

(b) to (e) Do not arise. 

(f) and (g) As per information received from Municipal 
Corporation of Delhi (MCD), the amount received by NGO 
(MIs Sulabh Intematlonal) from CSE Department of MCD 
Is as under: 

1997-98 

1998-99 

1999-2000 

In Resettlement 
Colonies 

40.48 

40.48 

(Rs. in lakhs) 

In JJ 
Cluster 

69.n 

69.22 

67.96 

The above payment has been made • Re. 1000(· per MIll per 
annum. 
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Assi.tance from Americe for Eradlcetion of 
01 ...... 

6757. SHRI G. GANGA REDDY: 
SHRI A. VENKATESH NAIK: 
SHRI C. SREENIVASAN: 
SHRI Y.S. VIVEKANANDA REDDY: 

WiD the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether India and America are going to cooperate 
to wage a war against the three modem plagues viz. 
Polio, malaria and AIDS; 

(b) if so, the details in this regard; 

(c) the details of assistance/grants likely to be 
received from America for the purpose; and 

(d) the States likely to be benefited therefrom? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (d) Yes, Sir, on AIDS. United 
States Agency for Intemational Development (USAID) have 
agreed to provide financial support of Rs. 166 crores for 
implementation of AVERT project in State of Maharashtra 
under the National AIDS Control Programme. 

The project is for the period of 7 years. Besides, 
United States Agency for Intemational Development has 
also provided financial support of Rs. 10 miUion $ for 
implementation of AIDS Prevention & Control project w.e.f. 
Feb' 1995 in State of Tarnilnadu for 7 years. 

POL/O:- On Polio, United States of Americahas 
been supporting Polio eradication surveillance efforts In 
the past on year to year basis and the same Is Hkely to 
continue in the next two to three years. During the year 
1999·2000, a total sum of Rs. 60.52 croros were made 
available by USA through Communicable Diseases Centre. 
.'.tlanta (Rs. 43.22 cr()res) and t.Jnit('d Stntes Agency for 
International Development (Rs. 17.30 crores). 

Regularlaatlon of Employee. In NNMB, Nagpur 

6758. SHRI BASUDEB ACHARIA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(aj whether employees working In National Nutrition 
Monitonng Bureau, Nagpur and othel similar units In India 
which citifies under I.C.M.A. are not regularised even 
though the establishment is in existence for more than 
two decades; 

(b) whether representations have been received by 
the Govemment in this regard; 

(c) if so, the details thereof; 

(d) whether the Supreme Court also decided and 
recited for the regularisation of such establishments and 
the staff; and 

(e) if so, the time by which the decision to regularise 
tt\e establishment and the staff Is likely to be taken? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) Representations have been 
received for regularisation of the employees of long term 
extra mural projecta of ICMR, (including National Nutrition 
Monitoring Bureau) (NNMB) which have been in eXistl'oce 
for several years. To consider the question of grant of 
permanency or otherwise of Dr. Haricharan Singh was 
set up by the leMA. The recommendations of the 
Committee were considered by the Scientific Advisory 
Board (SAB) of the ICMR who referred the matter to a 
rub-Committee under the Chairmanship of Dr. Rudrappa. 
This matter was placed before the Scientific Advisory 
Board of the Council in its last meeting held recently and 
the recommendations are awaited. 

Environmental Pollution Hazards 

6759. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the environmental pollution hazards are 
the main reaeona for the decline of chemical industries 
in India; 

(b) if so, the reaction of the Govemment thereto; 

(c) thr. g~owth of chemical industries registerelt in 
the country during the Eighth and Ninth-Five-Year Plans: 
and 

(d) the measures proposed to be taken by the 
Govemment to habitate these industries at safe location? 

THE MINISTER OF STATE IN THE MINISTRY 
OF CHEMICALS AND FERTILIZERS (SHRI RAMESH 
BAIS): (a) There are no indications of decline of 
chemical industries in India due to environmental pollution 
hazards. 

(b) Does not arise. 
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(c) As per the Economic Survey published by the 
Economic DiviSion of Ministry of Finance, there has 
been a steady growth in the production of the basic 
chemicals and chemical products during the eighth and 
ninth five year plans. The growth of chemicftl industries 
during 1992·93 upto 1997·98 is as foliows: 

Year Growth (%) 

1992·93 6.01 

1993·94 7.58 

1994·95 5.3 

1995·96 11.3 

1996-97 4.69 

1997-98 14.51 

(d) The location of Industrial units Is regulated by 
zoning and land use regulations as also the 
environmental guidelines. 

Ban on Book 

6760. SHRI KRISHNAMRAJU: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the newsitem appearing in the Hindustan 
Times dated February 14, 2000 under the caption 
·R~mayana rapper selis in Andhra"; 

(b) if so, the reaction of the Government thereto: 

(c) whether the Government propose to take action 
to ban the book which is hurting the reli9ious 
susceptibilities of majority of the people In the country; 

(d) if so, the action being taken in the matter; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Government has seen the news item that appeared in 
the Hindustan Times in its issue dllted 14-2-2000 under 
the caption "Ramayana rapper sells in Andhra". 

(b) to (e) A report has been called for from the 
State Government. A view in the matter will be taken 
on receipt of the State Gt"lVf>r "r;en~'r. report. 

Hlndustan Latax Umlted 

6761. SHRI KODIKUNNIL SURESH: Will the Minister 
01 HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether it is a fact that Hindustan Latex Limited 
is the sole public sector limited manufacturing the lion's 
share of contraceptives required for the National Family 
Plenning programmes; and 

(b) If so, the reasons for not placing the entire supply 
orders of contraceptives to this company by the 
Govemment for catering to the requirement of the said 
programme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHAIliMUGAM): (a) Yes, Sir. 

(b) Orders for contraceptives are placed on Hindustan 
latex Ltd. along with other companies, keeping In view 
the purchase preference to be given to the Departmental 
undertakings. 

Placing some orders with Private Companies 
alongwith Public Sector Undertakings encourages Private 
Enterprise as wen as provides competition to the Plblic 
Sector Undertakings. 

Turkman Gate Rehousfng &chame 

6762. SHRI HALKHOMANG HAOKIP: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment had approved the 
Turkman Gate Slum Rehousing Scheme, Delhi in 1978 
for rehabilitation of families forcibly evicted during the 
Emergency in the year 1976; 

(b) II so, the number of families evicted and re-houaed 
in that area under the scheme; 

(c) the number of· cases in which the altemative 
allotment both residential and commercial sliM pending 
alongwith the lime by which these are pending; 

(d) the number of cases in which the alternative 
allotments refused alongwlth the reasons therefor; 

(e) wi"lether the Government propose to B4!J up a 
high-powered committee or Lok Adalat t" .eltle 
expeditiOusly all the pending cases; 

(f) il so, the details thereof; 
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(g) whether there Is a dispute among the DDA, MCD 
and Slum Department in regard to maintenance of the 
Turkman Gate Slum Housing complex; and 

(h) if eo, the steps taken/proposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDA~U 
DATTATREYA): (a) and (b) Yes, Sir. ,Slum & JJ 
Department (MCD) has reported that 798 families were 
evicted from Turkman Gate area out of which 473 were 
.. housed at T.urkman Gate and the remaining in the 
nearby area. 

(c) and (d) Nil. 

(e) to (h) No, Sir. 

Urea Projects Abroad 

6763. SHRI CHANDRA BHUSHAN SINGH: Will the 
Miniater of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the details of urea projects abroad cleared by 
the Govemment as on date; 

(b) the present status of the on going projects abroad 
as on date; and 

(c) the details of projects cleared for implemented in 
the country during the last three years and the present 
status thereof as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) and (b) The details of urea projects abroad cleared 
by the Govemment and their present status are given 
below:-

(i) Govemment has approved the investment by 
Rashtriya Chemicals & Fertilizers Ltd. (RCF) and 
Krishak Bharati Cooperetive Ltd. (KRIBHCO) of 
US$ 69 million each in the equity of Oman 
India Fertilizer Company, namely, Oman 011 
Company SAOC for setting up a joint venture 
fertilizer project In Oman for production of 14.52 
lakh tonnage per annum (TPA) of granulated 
urea and 3.3 lakh TPA of merchant grade 
ammonia at an estimated capital cost of US$ 
1106 million. However, on account of 
subsequent sherp decline in urea prices in the 
intemational market, It became necessary to 
revise and restructure the project. The revised 

and restructured proposal is underway for 
approvals of the competent authority in the 
Govemment. 

(Ii) MIs Southern Petro-chemicals Industries 
Corporation Ltd. (SPIC) is implementing a jOint 
venture, namely, SPIC Fertilizers and Chemicals 
Ltd. at Jebel Ali near Dubai in the United Arab 
Emirates for the production of 3.96 lakh MT of 
urea per annum at an estimated cost of USS 
160 million. The equity share capital of SPIC in 
the proposed joint venture company would be 
51% and that of foreign partners would be 49%. 
The joint venture company was incorporated on 
28.9.1998. The overall progress on the project 
has been reported to be about 57% as on 
31.3.2000. 

(c) As per the industrial policy resolution dated 24th 
July 1991, no license is normally required for setting upl 
expansion of fertilizer plants. Entrepreneurs are free to 
set up fertHizer projects anywhere in the country subject 
to environmental clearance. Public Sector Undertakings! 
Cooperative Societies under the administrative c:ontrol of 
the Department of Fertilizers have however to-obtain 
approval of the Government before undertaking such 
capital expenditure beyond their delegated powers. 

The details of such proposals cleared for 
implementation by the Govemment during the last three 
years are given below:-

(I) National Fertilizers Limited (NFL) urea expansion 
project at Nangal, Punjab for expansion of the 
existing production capacity of urea by 1.48 lakh 
tomes per annum (TPA) at an estimllled cost 
of Rs. 135.13 crore was approved by the 
Government in May 2000. The project is 
scheduled to be commissioned by 11.5.2001. A 
total expenditure of Rs. 24.83 crore has been 
incurred on the project till the end of April 2000 
and it has achieved an overall physical progress 
of 64.1% against the schedule of 49.9%. 

(ii) The revamp of the Namrup plants of Hindustan 
FertlHzer Corporation Ltd. (HFC), at an approved 
cost of Rs. 350 crore approved by the 
Government in October 1997 is under 
Implementation. After revamp, the plant will have 
the capacity of 5.3 lakh TPA of urea. A total 
expenditure of Rs. 29.88 crore has been 
incurred on the project till the end of March 
2000 and it has achieved an overall physical 
progress of 53.80% against the schedule of 
68.40%. 
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Menufllcturlng and SeIling of Bannacf Drug. 

6784. SHRI THIRUNAVUKARASU: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleued to state: 

(a) whether some drugs banned by the developed 
nations are still being manufactured and sold in the Indian 
market; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government have conducted any 
study in this regard; 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken by thE' 
Government to check the manufacturing and sale of 
banned drugs in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (e) There is a definite procedure for examination 
of drugs reported to be withdrawn or the use of which 
has been restricted in some countriea abroad. Such 
information is generally received by the Gov!. from WHO. 
Banning or restricting the use of certain drugs may be 
praferred by some countries. while the drug may continue 
to be marketed in many other countries. The banning is 
not necessarily due to adverse reactions but may also 
be due to availability of better substitutes, disease 
prevalence etc. 

Who has so far reported withdrawal of 46 drugs by 
some countries. Out of these. 26 drugs were nol at all 
approved for marketing in India. On receipt of the 
information regarding banning of drugs or restricting the 
use in some countries abroad, Drugs Controller (I) 
invariably consuH medical experts and expert bodies like 
ICMR seeking their opinion on the subject. Action has 
been taken to withdrawn 13 drugs from the Indian market. 

The remaining 7 drugs. namely (i) Nitrofuran 
compounds (2) Phenformin (3) Hydroxyquinoline 
(Enteroqulnol) (4) Lynestrenol (5) Piperazine (6) 
Phenylbutazone/Oxyphenbutazone and (7) Analgln were 
withdrawn in some countries but continue to be marketed 
in a number of countries. Decision to permit the marketing 
of the single ingredient formuletions of these drugs in the 
country has been taken in consultation with the medical 
experts subject to a cautionary statement and 
contralndications being given on the lable/package insert 
in some cases. 

However, of these seven drugs, Liquid Orel anti 
diarrhoeals or any other dosage form for pediatric use 

containing halogenated hydroxy quinolines, fixed dose 
combinations of Hydroxyquinoline group of drugs with any 
other drug except for preparations meant for extemal use, 
fixed dose combination of oxyphenbutazonel 
Phenylbutazone with any other drug and fixed dose 
combination of Analgin with any other drug have been 
prohibited for manufacture and sale In the country. 

As and when a drug is banned. strict instructions 
are issued to all State Drug Control Organisations to 
check any p088ib1e Illegal sale. Wide publlcHy through 
trade journals and newspapers Is also givan about the 
banning of drugs. 

CGHS DIapen ...... 

6765. DR. GIRUA VVAS: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(8) whether the CGHS Dispensaries are leas in 
number as compared to the units of ISM&H In Deihl; 

(b) if so, the reasons therefor; 

(c) the reasons for the induction of Dispensary system 
and Unit system of ISM&H under the CGHS only; and 

(d) the reasons for not considering to upgrade the 
standard of present unHs of ISM&H into a full fledged 
dispensary in DeIhl? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yel, Sir. The number of ISM&H 
Dispensaries is leas than the UnHs in ISM&H system. 

(b) and (c) Initially, the dispensaries under ISM&H 
system of medicine were set up but aubeequently the 
units were established conSidering the availability of 
infrastructure and resources. 

(d) Pending SIU study of ISM&H dispensaries/unita. 
it Is not possible to upgrade them for the pruem. 

WOftd Bank aid tor AIDS 

6766. SHRI ASHOK N. MOHOL: 
SHRI KIRIT SOMAIYA: 
SHRI KRISHNAMRAJU: 
SHRI PRABHAT SAMANTRAV: 
SHRI A. BRAHMANAIAH: 
SHRI G.S. BASAVARAJ: 
SHRI RAJAIAH MAL YALA: 

WiD the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the National AIDS Control Organisation 
has provided financial assistance to several agencies for 
AIDS control and awareness programma during the last 
three years and the currant year; 

(b) if so, the details of assistance provided to such 
organisations and the amount out of the assistance utilised 
by them so far, Stat.wise and yaar-wlae; 

(c) whether the World Bank has shown unhappiness 
over the poor performance of AIDS control programme 
and alarming increase of HIV-Positive cases in India; 

(d) if so, the reasons for poor performance of AIDS 
control programme in the country; 

(e) the steps being taken by the Govemment in this 
direction; 

(f) whether the World BankIWHO has also provided 
loans/grants for AIDS control programme; 

(g) if so, the details thereof; 

(h) whether any committee was set up to review and 
report regarding the strategies adopted by the National 
AIDS control programme funded by the World Bank; and 

(i) if 80, the findings of the committee in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAMl: (a> and (b) Y .. , Sir. Statements indicating 
funda re/eued SbD-wiae and year-wise from 1996-97 
onwards are given in the enclosed statements-I and II. 

The funding of NGOe hu been decantraliaed to the 
respective State AIDS Control Societies. Funds are 
allocated on the ba8Ia of Annual ActIon Plan submitted 
by each State AIDS Control Society and are therefore, 
not available in National AIDS Control Organisation. 

(c) to (e) No, Sir. 

(f) and (g) Yea, Sir. The World Bank has committed 
a craclt In the form of 80ft loan to the extent of USS 191 
milHon for the Implementation of Phase-II of the National 
AIDS Control Programme for the period of five years. 
The project has been launched on 9th November, 1999. 

(h) Yea, Sir. An outside independent agency has 
recenUy been appointed to avaluate the first phase of 
the National AIDS control Project. 

(i) The agency Is yet to begin their work. 

National AIDS Control Programme 

Grants Re/eued to SACS & MCACS 

1996-97 1997-98 1998-99 
S. No. State/UT Grants Grants Grants 

Released Released Released 

2 3 4 5 

1. Andhra Pradesh 425.00 425.00 6SO.00 

2. Arunachal Pradesh 80.00 25.00 30.00 

3. Assam 100.00 100.00 100.00 

4. Bihar 25.00 SO.OO 110.00 

5. Goa 25.00 SO.OO 35.00 

6. Gujarat 300.00 2SO.OO 230.00 

7. IiIlryana 130.00 75.00 160.00 

8. Himllchal Pradesh 115.00 225.00 116.00 

9. Jammu & Kashmir 25.00 25.00 25.00 
. -_ .. _---------_._--- ... .- .. _----_ .. _-----_. __ ._._--_._-----
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2 3 4 5 

10. !<amataka 350.00 175.00 335.00 

11. Kerela 225.00 100.00 86.00 

12. Madhya Pradesh 425.00 150.00 315.00 

13. Maharashtra 900.00 950.00 800.00 

14. Manipur 200.00 150.00 246.00 

15. Meghalaya 35.00 25.00 30.00 

16. Mizoram 150.00 100.00 100.00 

17. NagaJand 190.00 155.00 227.00 

18. Orissa 50.00 75.00 100.00 

19. Punjab 225.00 75.00 150.00 

20. Rajasthan 375.00 225.00 100.00 

21. Slkklm 50.00 50.00 50.00 

22. Tamil Nadu 1700.00 2000.00 800.00 

23. Tripura SO.OO SO.OO 20.00 

24. Uttar Pradesh 450.00 495.00 200.00 

25. West Bengal 600.00 100.00 350.00 

26. Pondicherry 7.00 0.00 40.00 

27. A&N Islands 45.91 31.09 20.00 

2B. Chandigarh 46.93 28.00 60.00 

29. D&N Haveli 17.00 16.00 

30. Daman & Diu 19.00 24.22 15.00 

31. Delhi 400.00 25.00 110.00 

32. lakshaclweep 16.71 15.42 

33. MDACS, Mumbai 3SO.00 

34. Ahmedabad MC 5.00 

35. Chennai MC 

Total 7752.55 6239.73 5942.00 

Stlltement-II 2 3 
National AIDS Control Programme 

Grants Released to SACS & MCACS 3. Assam 322.00 

Name Ie State 1999-2000 Grants Released 4. Bihar 55.00 
S.No. 

3 5. Goa 98.00 
2 

1219.67 6. Gujarat 721.00 , . Andhra Pradesh 

Arunachal Pradesh 159.00 7. Haryana 270.00 
2. 
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8. Himachal Pradesh 

9. Jammu & Kaahmlr 

10. Kamataka 

11. Kerala 

12. Madhya Pradash 

13. Mahareshtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajesthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. New Deihl 

27. Pondicherry 

28. A & N Islands 

29. Chandigarh 

30. 0 & N Havell 

31. Daman & Diu 

32. Lakahadweep 

33. MDACS, Mumbai 

34. Ahmedabad MC 

35. Chennai MC 

Total 

Intersectoral Collaboration 

1. Deptt. of Youth Affairs 

2. Ministry of Defence DGAFMS 

MAY 9,2000 to Quations 348 

3 

318.00 

25.00 

801.87 

280.()(I 

352.31 

998.35 

352.38 

70.14 

168.00 

380.00 

200.00 

312.39 

150.00 

25.00 

883.09 

50.00 

851.00 

425.00 

283.00 

25.00 

50.00 

115.00 

25.00 

95.00 

25.00 

670.00 

75.00 

125.00 

10975.00 

38.53 

250.00 

2 

3. Ministry of Railways 

4. Employees State Insurance Corpn. 

5. Steel Authority of India 

Total 

HIYlAIDS c. .. 

3 

171.05 

121.54 

50.00 

631.12 

6767. COL. (RETD.) SONA RAM CHOUDHARY: 
SHRI AVTAR SINGH BHADANA: 
SHRI MOHAN RAWALE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of HIVIAIDS ceses that come to the 
notice of the Govemment during the last three years and 
till date, State-wise; 

(b) whether HIV infected persons are increasing; 

(c) if 80, the reasons therefor; 

(d) whether India hes seen the latest report of the 
joint United Nations Programme on HIVIAIDS and World 
Health Organisation; 

(e) if so, the details thereof; 

(f) whether the Government have examined this 
report; 

(g) if 80, the stepa being taken by the Government 
to implement the suggestions mada in the report; 

(h) whether National Conference on the challenges 
from HIV & AIDS was inaugurated in November-
December, 1999 by the All India Institute of Medical 
Sciences; 

(I) if 80, the number of Doctors and experts attendad 
the conference; and 

0) the agenda discussed therein and the outcome 
thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY _ WELFARE (SHRI N.T. 
SHANMUGAM): (a) The number of HIVIAIDS cases that 
come to the notice of the Govemment during the last 
three years, State-wise Is enclosed es statement. 
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(b) Yes, Sir. 

(c) The main reasons for the spread of HIV infection 
in the country are:-

1. Vast migration of the population from one part 
of the country to another. 

2. Low level of literecy, awareness and political 
commitment. 

3. HIV infection is life long. 

(d) and (e) Yes, Sir. The document has recommended 
the fonnation of a "Strategic Response" of the Government 
of India, the UN and its development partners to the HIV 
epidemic in India. It reviews what we know about the 

epidemic, Its spread and pattem and the gaps in the 
knowledge. 

(f) Yes, Sir. 

(g) The Govemment of India has included the 
recommendation In the National AIDS Control project 
Phase-II. 

(h) Yea, Sir. 

(i) About 150 Doctors and Experts attended the 
conference. 

Ol The agenda discussed was in regard to the recent 
developments for the prevention and control of HIVIAIDS 
epidemic. 

Sf8IMtent 

National AIDS Control Programme, India 

AIDS Cases in India (Reported to NACO)At the end of 1997, 1998 & 1999 

S. No. State/Union Territory AIDS Cases 
1997 1998 1999 

2 3 4 5 

1. Andhra Pradesh 39 46 48 

2. Assam 19 22 33 

3. Arunachal Pradesh 0 0 0 

4. Andeman & Nicobar Islands 0 0 0 

5. Bihar 3 3 3 

6. Chandigarh (U.T.) 124 

7. Punjab 100 100 100 

8. Delhi 206 219 219 

9. Daman & Diu (U.T.) 

10. Dadra & Nagar Haveli 0 0 0 

11. Goa 12 12 19 

12. Gujarat 134 138 137 

13. Haryana 

14. Himanchal Pradesh 9 9 25 

15. Jammu & Kashmir 2 2 2 

16. Kamataka 118 157 204 

17. KeraJa 105 106 106 

18. Lakshadweep (U.T.) 0 0 0 
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ISe, 
2 3 

19. Madhya Pradesh 134 

20. Maharaahtra 2491 

21. Orissa 2 

22. Nagaland 10 

23. Manipur 301 

24. Mizoram 5 

25. Meghalaya 8 

26. Pondlcherry 132 

27. Rajasthan 54 

28. Sikkim 

29. Tamilnadu 1092 

30. Tripura 0 

31. Uttar Pradesh 109 

32. West Bengal 57 

Total 5145 

[TransIBtion] 

Akhll Bhertlya Sanakrlt Shlkaha Sammelan 

6768. SHRI CHANDRESH PATEL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether "Akhil Bhartiya Sanskrit Shiksha 
Sammelan" was organised in Delhi on February 11-12, 
2000; 

(b) if so, the details in this regard; 

(c) the details of participants, discussions held and 
decisions taken therein, State-wise; and 

(d) the reaction of the Government and the Sanskrit 
scholars thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) The Department of 
Secondary Education and Higher Education is not aware 
of the Organisation of any Akhil Bhartlya Sanskrit Shiksha 
Sammelan, referred to in the Question. 

(b) to (d) Question does not arise. 

[English] 

Removal of Encroachmenta from Public Land 

6769. SHRI C.N. SINGH: Will the Minister of URBAN 
DEVELOPMENT be pleased to &tate: 
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(a) whether the Chief Minister of Delhi hes directed 
the various land-owing agencies in Deihl to speed up the 
process of removal of encroachments from the public 
land; 

(b) if so, the details of ectlon plan worked out In the 
matter; 

(c) the details of land encroached in Samalkha, 
Rangapuri, Asola, Neb-Sarai, Chatterpur, Devli, Rajokari 
and Kapaahera villages and the time by which the same 
is likely to be got cleared; and 

(d) the steps taken to ensure that no more public 
land is encroached henceforth and responsibility of officials 
concemed Is fixed for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) This is not in the knowledge 
of this Ministry. Govt. of NCT of Delhi has also not 
reported of such directions. 

(c) The Government of NCT of Deihl has reported 
that there haa been encroachment on lands in these 
villages except Kapashera village. Efforts are made to 
remove the encroachments. 

(d) Instructions have been issued to all land-owing 
agencies to remain vigilant and not allow encroachment 
on their lands. 
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PAPERS LAID ON THE TABLE 

12.00 hr •. 

{Translation] 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): Shri. I beg to lay on the Table a copy of the 
Border Security Force. Combatised (Hindi Translations) 
Centre Recruitment Rules. 2000 (Hindi and English 
versions) published in Notification No. G.S.A. 98 in 
Gazette of India dated the 25th March. 2000 under 
sub-section (3) of section 141 of the Border Security 
Force Act. 1968. 

(Placed in Library. see No. LT-1855120001 

{English] 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAG MOHAN): Sir. I beg to lay on the Table a copy of 
the Memorandum of Understanding (Hindi and English 
versions) between the National Buildings Construction 
Corporation Limited. and the Ministry of Urban 
Development for the year 2000-2001. 

(Placed in Library. see No. LT-1856120001 

{Trans/ation] 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT. MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): Sir. I 
beg to lay on the Tabl&-

(1) (I) A copy of the Annual Report (Hindi and English 

(2) 

versions) of the Indian National Centre for 
Ocean Information Services. Hyderabad. for the 
year 1998-99. alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian National Centre for Ocean 
Information Services. Hyderabad. for the year 
1998-99. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library. see No. LT-1857120001 

[E1If1ish) 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): Sir, I beg to lay on the 
Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versional of the Central Institute of Plastics 
Engineering and Technology. Chennai. for the 
year 1998-99. alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Central Institute of Plutice Engineering 
and Technology. Chennai. for the year 1998-
99. 

(2) Statement (Hindi and English versions) showing 
reasona for delay in laying papers mentioned at (1) 
above. 

(Placed in Library. see No. LT· 185812000) 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): Sir. I beg to lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and English 
versions) of the Central Council of 
Homeopathy. New Delhi. for the year 1998-
99. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
verslona) by the Govemment of the working 
of the Central Council of Homoeopathy. 
New Delhi. for the year 1998-99. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

(Placed in- Library. see No. LT-1859/20001 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Academy of Medical 
Sciences (India). New Delhi. for the year 1997-
98. alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Academy of Medical Sciences 
(India) New Delhi. for the year 1997-98. 
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(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, see No. LT-1860120001 

~i5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Dental Council of India, New 
Delhi, for the year 1998-99, aIongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Dental Council of India, New Delhi, for 
the year 1998-99. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (6) above. 

[Placed in Library, see No. LT-1861/20001 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Nursing Council, New 
Delhi, for the year 1998-99, aIongwlth Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Nursing CounCil, New Delhi, for 
the year 1998-99. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, see No. LT-188212000) 

(9) (i) A copy of the Annual Report (Hindi and El1gIish 
versions) of the Pharmacy Council of India, 
New Delhi, for the year 1998-99, alongwlth 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Pharmacy Council of India, New Delhi, 
for the year 1998-99. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

[Placed In Library, see No. LT-1863/2000) 

(11) (I) A copy of the Annual Report (Hindi and English 
versions) of the Mahatma Gandhi Institute of 
Medical Sciences and Kasturba Hospital, 
Sevagram, for the year 1997-98, alongwith 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Mahatma Gandhi Institute of Medical 
Sciences and Kastulba Hospital, Sevagram, for 
the year 1997-98. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed in Library, see No. LT-186412000) 

(13) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Hlndustan Latex 
Limited, and the Ministry of Health and Family 
Welfare. Department of Family Welfare, for the year 
2000-2001. 

[Placed in Library. see No. LT-1.86512OOO) 

(14) (I) A copy of the Annual Report (Hindi and English 
versions) of the National Academy of Ayurveda, 
New Delhi. for the year 1998-99, alongwith 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Academy of Ayurveda. New 
Delhi. for the year 1998-99. 

(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (14) above. 

[Placed in Library. see No. LT-186612ooo) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
Sir, I beg to lay on the Table:-

(1) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Fertilisers and 
Chemicals Travancore Limited and the Ministry of 
Chemicals and Fedilizers, Department of Fertilizers 
for the year 2000-2001. 

[Placed in Library, see No. LT-1867/2000) 
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(2) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Madra Fert8izers 
limited and the Ministry of Chemicals and 
Fertilizers, Department of Fertilizers for the year 
2000-2001. 

(Placed in Library, see No. LT-186812000) 

(3) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Indian 
Petrochemicals Corporation Limited and the Ministry 
of Chemicals and Fertilizers, Department of 
Chemicals and Petrochemicals for the year 
2000-2001. 

(Placed in Library, see No. LT-186912000) 

12.01 hr •• 

At this stage, Kunwar Alchilesh Singh and some 
other hon. Members came and stood 

on the floor neer the Table. 

[Transletion] 

MR. SPEAKER: Now you go and rasume your seat. 

... (Interruptions) 

MR. SPEAKER: We will listen to you, but not now. 

... (Interruptions) 

{English] 

MR. SPEAKER: This wiD not go on record. 

... (lnterruptionsr 

THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREVA): Sir, I beg to lay on the Table:-

(1 ) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rajghat Sarnadhi Samltl, New 
Deihl, for the year 1998-99, aJongwlth Audited 
Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Rajghat Samadhi Samlti, New Deihl, for 
the year 1998-99. 

'Not rscorded. 

(2) Statement (Hindi and English versions) showing 
1'88lIOI'I8 for delay In laying the papers mentioned 
at (1) above. 

[Placed In Library, see No. LT-187012000) 

{Translation] 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAVSINGRAO GAIKWAD PATIL): Mr. Speaker. Sir, I beg 
to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Himachal Pradesh Primary 
Education Society, Shlmla for the year 1998-
99 alongwith Audited Accounts. 

(II) Statement regarding Review (Hindi and english 
versions) by the Govemment of the working 
of the Himachal Pradesh Primary Education 
Society, Shlmla, for the year 1998-99. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papttl'S mentioned 
at (1) above . 

[Placed In Library. see No. LT-1871/2000J 

(3) (I) A copy of the Annual Report (Hindi and English 
versions) of the Tamil Nadu State Mission of 
Education for All. Chennal. for the year 1998-
99. alongwith Audited Accounts. 

(II) Statement regarding Review (Hindi and English 
versions) by the Govemment of the working 
of the Tamil Nadu State Mission of Education 
for All, Chennal, for the year 1998-99. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In library, see No. LT-1872120oo) I 

(6) (I) A copy of the Annual Report (Hindi and English . 
versions) of the Haryana Prathmlk Shiksha 
Pariyojna Parishad, Chandigarh, for the year: 
1998-99 alongwith Audited Accounts. 

(Ii) Statement regarding Review (Hindi and English 
versions) by the Govemment of the working 
of the Haryan. Prathmik Shiksha Pariyojna 
Parlshad, Chandigarh, for the year 1998-99. 
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(6) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (5) above. 

[Placed in Library, see No. LT-187312oooj 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Assam Prathamik Siksha 
Achani Parishad, Guwahati, lor the year 
1998-99 alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Govemment 01 the working 
01 the Assam Prathamik Siksha Achani 
Parishad, Guwahatl, for the year 1998-99. 

(8) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, see No. LT-187412000j 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council 01 Philosophical 
Research, New Delhi, lor the year 1997-98 
alongwith Audited Accounts. 

(ii) A copy 01 the Review (Hindi and English 
versions) by the Government 01 the working 
01 the Indian Council 01 Philosophical Research, 
New Delhi, lor the year 1997-98. 

(10) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (9) above. 

[Placed in Library, see No. LT-187512000j 

(11) (i) A copy 01 the Annual Report (Hindi and English 
versions) 01 the Auroville Foundation, Auroville, 
lor the year 1998-99. 

(ii) A copy 01 the Annual Accounts (Hindi and 
English versions) 01 the AurovlHe Foundation. 
Auroville, lor the year 1998-99 together with 
Audit Report thereon. 

(iii) A copy 01 the Review (Hindi and English 
versions) by the Govemment of the working 
01 the Auroville Foundation, Auroville, lor the 
year 1998-99. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed in Library, see No. LT-187612000j 

(13) A copy of the Memorandum 01 Understanding (Hindi 
and English versions) between the Educational 
Consultants India Limited and the Miniatry of Human 
Resourca Development lor the year 2000-2001. 

[Placed in Library, see No. LT-18nl2000j 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Primary Education 
Development Society 01 Kerala, for the year 
1998-99, alongwith Audited accounts. 

(ii) A copy 01 the Statement regarding Review 
(Hindi and English versions) by the 
Govemment of the working 01 the Primary 
Education Development Society of Kerala, lor 
the year 1998-99. 

(15) Statement (Hindi and English versions) showing 
reasons lor delay in laying the mentioned at (14) 
above. 

(Placed in Library, see No. LT-187812000j 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): Sir, I beg to lay on the T~le:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Technology Development 
Board, New Delhi, lor the year 1998-99 
alongwith Audited Accounts. 

(ii) A copy 01 the Statement regarding Review 
(Hindi and English versions) by the 
Government 01 the working of the Technology 
Development Board, New Deihl, for the year 
1998-99. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library, see No. LT·187912000j 

[English) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): Sir, '1 beg to lay on 
the Table a copy of the Vice President's Pension, Housing 
and Other Facilities (amendment) Rules, 2000 (Hindi and 
English versions) published in Notification No. G.S.A. 
222(E) in Gazette 01 India dated the 6th March, 2000 
under sub-section (2) 01 Section 501 the Vice President's 
Pension Act, 1997. . 

[Placed in Library, see No. LT·188012000j 
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12.02 hr •. 

JOINT COMMITTEE ON OFFICES 
OF PROFIT 
FIrat Report 

{Translation] 

SHRI VIRENDRA KUMAR (SAGAR): Mr. Speaker. 
Sir. I beg to present the First Report (Hindi and English 
versions) of the Joint Committee on OHices of Profit 
(Thirteenth Lok Sabha). 

... (Interruptions) 

{English] 

MR. SPEAKER: Please go to your seats. 

... (Interruptions) 

MR. SPEAKER: Papers are being laid on the Table. 
Please go to your seats. 

... (Interruptions) 

MR. SPEAKER: The House stands adjoumed to meet 
again at 2 p.m. 

12.03 hr •. 

The Lok Sabha then adjouned till Fourteen 
of the Colclc. 

14.02 hour. 

The Lok Sabha re-assembled at Two Minutes 
past Fourteen of the Clock. 

(MR. SPEAKER in the Chait) 

{English] 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): Sir. Shri 
Jitendra Prasada wants to raise a very important 
issue .... (Interruptions) 

SHRI A.C. JOS (Trichur): Sir. there are certain issues 
"'that we wanted to raise during the 'Zero Hour'. Vou may 

please take up the 'Zero Hour' issues because there ~re 
some very important issues. Vesterday, all the working 
journalists struck work. 

SHRI BASU DEB ACHARIA (Bankura): Sir, yesterday 
you told that you would allow us today. 

MR. SPEAKER: I have called Shri Mulayam Singh 
Vadav. I will call your name later. 

{Translation] 

SHRI MADAN LAL KHURANA (Delhi Sadar): Mr. 
Speaker, Sir, owners of the newspapers hatched a 

conspiracy to block Manisana Singh Wage Board Report 
relating to the wages of working loumaHIIts and other 
employees .... (Interruptions) and consequentty an all India 
strike was called on B May. . . . (Interruptlons) 

MR. SPEAKER: Shri Mulayam Singh Vadav. 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, I 
requested you In the morning also. 

MR. SPEAKER: Please, later on. 

(Eng/Ish] 

SHRI BASU DEB ACHARIA: Vesterday you told that 
you would allow as today .... (lnterruptions) 

SHRI RUPCHAND PAL (Hoogly): Sir, I have given a 
notice on a very serious development which denigrates 
the authority of Parliament. ... (lnterruptions) 

SHRI A.C. JOS: What is the Chair's decision? 

MR. SPEAKER: I will call you afterwards. 

{Translation] 

SHRI MULAYAM SINGH VADAV (Sambhal): Mr. 
Speaker, Sir, thank you very much for giving' me an 
opportunity to speak on an important issue. Hon. Home 
Minister, hon. leaders and the entire House might have 
come to know why the members of Samajwadi Party 
had to interrupt the proceedings of the House. We do 
n'>l want that the House be interrupted. I have never 
been in Its favour. But our colleagues wera compelled 
since neither the Govemment of India nor the Govemment 
of Uttar Pradesh was listening to us. Our Pradhan in 
Muzaffar Nagar was locked in police station when he 
want to lodge a complaint in Kandhla police station on 
2nd. Police started beating him up. When he himseH 
came to lodge a complaint he was locked. When police 
official framed a fake case against him and took to the 
court on 3 May. 2000 so that he could be sent to jail, 
the court rebuked the police officer and said that it is a 
fake case and released him without ball. It proves that 
how the police had beaten and harassed him throughout 
the night and also framed a false case. Not only the 
workers of Samajwadl Party but workers of even 
Congress, Bahujan Samaj Party also raised their voice 
against it. All of them staged a Dhama against the police. 
D.M. deputed ADM and SDM as his representative and 
asked them to settle the disputed somehow. ADM and 
SDM asked the representative of parties to come. The 
representatives were Chaudhary Muwannar Hasan, MP; 
and legislator Shri Sanjay Chauhan, legislaor 
SM Jagatpal Singh, Ex-Legislator Shri Harender Malik, 
Ex-legislator Shir Rattan lal Pawar, President of 
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[Shri Mulayam Singh Yadav) 

Congress Party Shiv Gopal Shanna, President of S.P. 
Shri Karanpal Singh and Block President of BSP, whose 
name I have forgotten, Dr. Chaman Singh ji, fonner 
President of Bar Council and Thakur Bhoop Singh. On a 
call from ADM and SDM all of them went to potice station. 
ADM and SDM said that they will register a case against 
the police and get the involved persons transferred and 
if found guilty during investigation they will be tennlnated 
also. DSP and Inspector were listening these talks. No 
sooner" they came out, the dispute was over. After that 
they started abusing targeting Muslims and started beating 
the leaders. You will be surprised to know that they ran 
for their life and jumped over the wall of the police station. 
From behind they were beaten with rifle butts and lathis 
and then they were fired upon directly with an intention 
to kill them. Somehow they escaped. While jumping they 
were attacked by lathis from behind. Clothes of many 
were tom and some fell on head. Somehow they could 
save their lives. I told you, it included not only the workers 
of Samajwadi Party but workers of Congress and BSP 
were also with them. Somehow all of them jumped over 
the wall and could save their life. Front gate of the police 
station was closed. Outside the police burst upon the 
public who have staged Dharna against police. 
Consaquently, many persons got fractured and many were 
wounded. After that they chased out as many people as 
they could in the night. Whosoever they met in the street, 
they looted him. Muzaffarnagar was terror stricken. The 
Government of Uttar Pradesh is not listening. When 
Members of Rajya Sabha and Legislators are being 
beaten, we donot know what will happen to common 
people. There was a tradition that if any member or 
legislator was misbehaved, even if he was from any party, 
entire House used to raise voice with him. I would like 
to cite an example before hon. Home Minister that during 
my Chief Ministership two times a legislator complained 
to me then I said that ·no one need to speak, whatever 
the legislator was saying is true. Immediately I ordered 
inquiry. I told that he is not making a false statement. As 
per the statement of the member, I immediately took 
action. When all the leaders say something collectively 
then strict action should be taken against the police. We 
have a respectable position in society. We would never 
make a false statement in the House. I am happy that 
the Home Minister present here. We simply want that 
there should be a way out. Case should be registered 
against them, and if found guilty they should be tenninated 
and sent to jail. If the Home Minister and the Minister for 
Parliamentary Affairs say that the Government of Uttar 
Pradesh is out of their jurisdiction and it is a matter of 
State Government, then it will not be approriate. If they 
say that constitutionally the Chief Minister and his 
Govemment is outside their purview whereas in fact it is 
not so. If you want, today itsaH you can remove him 
from the Chief Ministership. It is an excuse that it is a 

State subject and it is outside the purview of Central 
Government. Had we been in power we would have 
agreed that it is outside your purview but now since BJP 
is ruling in UP and in Centre as well. In such a situation 
when people's representatiVe are being beaten, common 
man no doubt gets beating, I would like to urge you to 
register a case against such officers immediately and 
terminate them. The court has proved that police had 
registered a false case against them. Everyone has been 
released. When Raj Babbar went to Agra protesting 
against water problem he was lathl charged and bOiling 
water was thrown on him and his clothes were tom. 
What has happened to the police? Therefore, I would 
like to request Home Minister, who is sitting here, to 
direct them to Intervene In this matter and take action 
against the police officers, whether they are from Delhi 
Police or Muzaffamagar (UP) Police. We are demanding 
only this. 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, I would like to ask you one question in this regard 
and it is my kind request. 

[English} 

MA. SPEAKER: This is not zero hour. Because it is 
a special case, I allowed Shri Mulayam Singh. Please 
understand the situation. You disturbed the procaedings 
during zero hour and again you are disturbing the 
proceedings now. 

[Translation} 

SHRI RAJ BABBAR (Agra): Hon. Speaker, Sir, I 
would like to request you. 

MA. SPEAKER: Shri Mulayam Singh has mentioned 
about you. 

SHRI RAJ BABBAR: Mr. Speaker, Sir, I am directly 
corning from the spot of incident. I would like to render 
apology before hon. Home Minister and would like to tell 
him that I wrote three letters to hon. Prime Minister 
regarding the water problem of Agra. Today, around 20 
people from Agra gathered in Delhi around Red Fort. 
Whey they went for agitation and to stage a Dhama, the 
police have meted with people. Not a single lady police 
personnel was present here. Thereafter, we were lathi 
charged and hot water was poured on us. Thereafter we 
told that we want to give a memorandum to hon. Prime 
Minister. It is a matter of shame that our four Members 
of Parliament including Shri Amar Singh, Suman ji, were 
present there. One Katju, I do not know whether he was 
a man or woman said that you submit the memorandum. 
Mr. Speaker, Sir, see the condition of that memorandum, 
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you can see It .... (Interruptions) I want to place It on the 
Table. 

(English) 

MR. SPEAKER: You should not do like this. 
Shrl Raj Babbar take your seat. There Is a procedure to 
follow in the House. 

(Translation) 

SHRI RAJ BABBAR: Mr. Speaker, Sir, we have been 
treated like this. 

(English) 

MR. SPEAKER: You should not do lika this. 
Shri Raj Babbar, please take your seat. There Is a 
procedure to follow in the House. 

{Translation} 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): Mr. Speaker, Sir, I have informed you that 
yesterday Ms. Mayawati mentioned about atrocities 
committed on dalits in UP and for this reason took 
permission to make a statement in the House. But after 
coming here I listened to Shri Mulayam Singh's statement 
and that too was about UP. He had made a mention of 
a Member of Parliament, who was beaten and another 
incident he mentioned was regarding a person who was 
arrested on fake charges and then the court released 
him. I can only say this much that it is natural for the 
House to take note of any atrocity committed on a 
Member of Parliament. 

As has been told, he is the Member of Parliament 
from Rajya Sabha, hence the matter has been referred 
to the Privilege Committee of Rajya Sabha. I do not 
know as to whether you will still ask me to discuss the 
issue again for he is a Member of other House. " I give 
any statement here, I would not do so without ascertaining 
the facts from Uttar Pradesh Government. I would gather 
this information from Uttar Pradesh Government as to 
what actuaUy has taken place and whether It is a fact 
that a Court has passed strictures against one of your 
officers for committing excess in public by catching hold 
of some innocent persons and releasing them afterwards. 
Has any of your police officers physically assaulted any 
parliamentarian? All these things have to. be asked fro~ 
Ihe Govemment. If you still want me to give statement In 
this regard then whether il will not affect the matter when 
II has been referred to the Privilege Committee of the 
other House. I would like to hear their version. I myseH 
leel that when the matter pertains to an M.P. and its 

notica has been taken by the other House then I would 
like this matter to be resolved by the Privilege Committee 
of that House. But if you order me to Issue a statement 
In this regard, I would certainly gather information of the 
matter and Issue a statement In this regard tomorrow. 
Today, I would made a statement on the points raised 
by Mayawatljl. 

{Eng/Ish} 

I am willing to be guided by you. To me It appears 
thai when the other House 10 which the hon. Member 
belongs has not only taken cognizance of the incident 
but has decided to refer It to the Privilages Committee, 
It is a serious matter. I think It would be appropriate if 
the Privileges Committee Itself examines the matter 
thoroughly and takes whatever decision It wants to take. 
I am entirely in your hands on this issue .... (lnterruptions; 

{Translation} 

SHRI BALAAM SINGH VADAV (Mainpurl): Please teli 
us about what Raj Babbarji has told here .... (lnterruptlonsj 

SHRI L.K. ADVANI: Raj ji has said something else 
as It Is regarding Deihl. I would make a statement 
tomorrow about whalever incident has taken place there 
after collecting the Information .... (Interruptions) 

SHRI JITENDRA PRASADA (Shahjahanpur): Mr. Speaker, 
Sir, I have given Notice .... (lnterruptlons) 

{English} 

SHRI L.K. ADVANI: I am willing to be guided by 
you. 

{Translation} 

SHRI MULAVAM SINGH VADAV: I will interrupt you I 

a bit. But a long procedure Is adopted once matter is 
referred to the Privilege Committee and there is a need ' 
10 take Immediate action in this regard. Mr. Speaker, Sir, 
you must give InstruCtion to the Government that the ' 
Home Minister should apprise the House tornorrow 
only .... (Interruptions) 

I 
MR. SPEAKER: I have told you about how the House • 

is to be conducted. You are disturbing the 'Zero Hou(. 
We have to finish the 'Zero Hou(. It is right thai the 
'Zero Hour' will begin at two O'clock. 

SHRI MULAVAM SINGH VADAV: Mr. Speaker, Sir, 
you must give instructions to the Government thai the I 
Home Minister should apprise the House tomorrow about 
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the Muzzafamagar incident. I submit that it will not affect 
the proceedings of the Privilege Committee. Instead the 
facts will emerge and will prove helpful for the Privilege 
Committee to find out the truth. Hence, I want you to 
instruct the Govemment that the Home Minister should 
give a statement in the House tomorrow. 

SHRI JITENDRA PRASADA: I have given the Notice. 
you have my notice with you .... (lnterruptions) 

[English1 

MR. SPEAKER: This is another matter. I can allow 
only one person. 

... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): I have given 
notice. 

[Translation) 

SHRI JITENDRA PRASADA: Mr. Speaker. Sir. 
through you. I would like to draw the attention of the 
Govemment. The matter of organization of three States 
has been lying pending lor many years. Sir, when the 
elections were held in 1996. the then Prime Minister had 
given an assurance by going there that the lormation of 
State will take place alter the elections. In 1998. the 
Prime Minister. while addressing the election meeting had 
given an assurance that the State will be lormed within 
90 days of the assumption of power by the Govemment. 
In 1999. once our hon. Prime Minister went there to 
address an elections meeting and had said that if our 
party forms the Govemment then the first document he 
signs. will be of the creation of Uttarakhand State and 
we will certainly form the Uttarakhand State. Now as 
much time has passed. But new controversies are being 
created each day. Somewhere it is the controversy 
regarding the Udham Singh Nagar and somewhere it is 
regarding Handwar. The Legislative Assembly of Uttar 
Pradesh has sent the proposal lor creation of Uttarakhand 
state lour times but even today it is lying pending here. 
The entire session has come to an end. But till now the 
Government has not taken any initiative lor the lormation 
01 the proposed State. A mass movement is going on in 
the entire State. The sentiments 01 the people of the 
State have been hurt. Sir. it is a border State and a 
large chunk 01 Its population is serving in the army and 
is scattered across the entire country. The situation is 
tuming explosive while the Govemment is postponing the 
issue on one pretext or the other. 

Mr. Speaker, Sir, through you I would like to say 
that the Government should give an assurance on the 

Iloor 01 the House that it will pass the bill during the 
88ssion. I want an assurance by the Government in this 
regard. It is a very burning and crucial issue 
... (Interruptions) 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, you 
have given me the ordar .•.. (lntenuptlons) Sir, I know that 
the hon. Home Minister has to give a very important 
statement. But I want to say that alter fixing the wages 
and salaries of working journalists and other press staff, 
the Govemment appointed .... (lnterruptions) 

MR. SPEAKER: You are disturbing the House. 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, 
had sought your permission to raise the issue of the all 
India strike by the press employees on 8th May in protest 
against the alleged withholding of the report by the 
Newspaper owners which has been submitted oy the 
Manisana Singh Soard constituted to fix new scales for 
the working joumalists and other employees of the press. 
Alter independence. the then Government and the 
Constitution makers recognized the contribution of the 
press in the national freedom struggle. Consequently a 
Press Commission was constituted in 1952 under the 
Chairmanship of Justice Rajadhakshya. After that a law 
was framed and many Wage Boards were constituted. 
The last Soard, Justice Baechavat Board submitted its 
report in 1989 and 11 years have passed since then. 
Five year ago. in 1995. Justice Rajkumar Manisana Singh 
Wage Board was constituted. A conspiracy was hatched 
in that an the owners of newspapers and mill owners 
took the matter to the Court to dalay the matter as much 
as possible for the longer it dragged in Court, better it 
would be for them as they will be exempted from paying 
higher wages. The Court ordered the submission of report 
at the earliest but the mill owners and lENS once again 
filed a writ In the High Court against the judgement of 
the Lower Court. I have said that the Manisana Singh 
Wage Board was constituted in 1995 and a 15 per cent 
interim reliel was announced In 1996. The Government 
increased it to 20 per cent as it considered the pervious 
amount inadequate and paid additional amount of Rs. 
100. In the beginning of 1999, while the Wage Board 
was trying to complete Its tentative proposal, newspaper 
owners went to the High Court. Hon. Home Minister is 
sitting here. I am of the view that the Govemment should 
intervene in the matter so that the report may be 
submitted at the earliest. Out hon. Labour Minister is 
also sitting here. I have also held talks with him and he 
also wents that the report should submitted at the earliest. 
Today moming I also talked to the Minister of Law, Jl.Btlce 
and Company Affairs. I wenl to submit that as it is the 
desire 01 this Govemment also. This report should be 
submitted at the earliest so that the joumalists could get 
relief. 
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{English] 

MR. SPEAKER: Shri Acharia, are you speaking on 
the same subject. 

SHRI BASU DEB ACHARIA: Yes, Sir. There was a 
nation-wide strike by the working joumallsts of our country. 
Today morning, we did not receive any newspaper. Not 
a single newspaper has been published today. After the 
Bachawat Wage Board of 1989, another Wage Board 
was constituted some five years back In 1995. This Wage 
Board gave two years Interim Relief. Its final 
recommendation is not coming because the owners of 
the big newspapers are putting hurdles and they have 
gone to the court. The representatives of the working 
journalists have met the Prime Minister and demanded 
that without further delay the Wage Board should submit 
its Report and the Govemment should implement the 
recommendations of the Wage Board. The Minister of 
labour is present here. 

{Translation] 

He should apprise the House as to why no increase 
has been made in the wages of working joumalists and 
why a delay of five years has taken place in the 
submission of the wage Board's report. I would like to 
say that the owners of the big and reputed newspapers 
don't want increase in wages of the joumalists. What 
action is being taken by the Government in this regard" 
It is not a question of a single party but of the 
entire House. " is my demand from the hon. labour 
Minister that he should tell as to when the Wage Board 
is going to submit its report regarding the wages of the 
working joumalists and by when he is going to implement 
it. 

{English] 

SHRI A.C. JOS: Sir, I am also raising the same 
issue. Sir, 12 years have passed after the Bhachawat 
Award. In this country all the workers including the 
Government servants get their salaries revised, at least, 
once in 10 years. But in this case 12 years have lapsed. 
This Govemment is also responsible for that. It has not 
mentioned a time-limit for submitting the Wage Board 
report. What we understand is that the Government 
advocate in the court has to taken II seriously. Wllh the 
resull, some orders have been issued by the High Court. 
Today, the case has come up again in different High 
Courts. These delay tactics have been adopted by the 
newspaper barons. So, I submit to the Govemment that 
some action is necessary in this regard. 

MR. SPEAKER: Shri Bandyopadhyay, you can llso 
associate yourseH with this matter. ", 

... (Interruptions) 

MR. SPEAKER: I cannot allow all the people, 

. .. (Interruptions) 

SHRI SUDIP BANDYOPADHYAY (Calcutta North 
West): Sir, you have called me .... (/nterruptions) 

MR. SPEAKER: I have associated your name with 
them. 

SHRI SUDIP BANDYOPADHYAY: Sir, let me say 
that .... {lnterruptions) I cannot 8880ciate mY8eH physicaJly. 

MR. SPEAKER: Nothing should go on record, 

. .. (Interruptions! 

SHRI SUDIP BANDYOPADHYAY: Sir, I urge upon 
the Central Govemment to Initiate action to sort out thla 
matter .... (Interruptions) 

MR. SPEAKER: Nothing should go on record except 
the reply of the Minister. 

... (InterruptIons! 

[Translation] 

SHRI VIJA Y GOEl: (Chandnl Chowk): I too want to 
associate myseH with it .... (lnterruptions) 

THE MINISTER OF lABOUR (DR. SATYANARAYAN 
JATIYA): Mr. Speaker, Sir, Hon. Members are expressing 
concem regarding Manisana Wage Board. The meeting 
of said board was held under the Chairmanship of Justice 
Rajkumar Manisana. Manisana Wage Board is definitely 
working and today also its meeting was held in Mumbai 
and that work is in progress . ... (Interruptions) You know 
that it is a wage board and Justice Manisana is it's 
Chairman . ... (Interruptions) Please listen to my point. 
.. . (Interruptions) Initially, its tenure was for two years. No 
time frame was fixed for submission of report of Wage 
Board. I have asked them to put in whatever efforts they 
can, to accomplish this task. He took evidence throughout 
the country and submitted an interim report before 
submitting final report. Final report Is in the final stage of 
preparatlcn. Meanwhile, an attempt was made to stall its 
functioning by filing writ earlier In Mumbai High Court 
and recently in Delhi High Court though the matter 

"Not recorded. 
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continues to be in the court the Board is wor1dng. Even 
today a meeting Is being held and again meetings would 
be held on 9, 10, 11, 12. And efforts are being made for 
submission of report. In telling this to the House, 
1....(lntenuptJons) 

SHRI BASU DEB ACHARIA: Please indicate the time 
by which the Board would submit fts 
report .... (Interruptions) 

(English) 

SHRI PRIYA RAJAN DASMUNSI (Raiganj): Why did 
the Govemment not want the report .... (lnterruptions) 

MR. SPEAKER: Always, this is the problem in the 
House. The Minister is giving a reply and you are not 
listening. 

(Translation) 

DR. SATYANARAYAN JATIYA: As soon the report 
is prepared and submitted to the Govemment, we would 
take effective steps to implement it .... (lnterruptions) 

SHRI MULAYAM SINGH YADAV: Please specify the 
time .... (Interruptions) 

DR. SATYANARAYAN JATlYA: In fact, it was 
constituted on 21.3.1995 .... (lnterruptions) I would like to 
tell the hon. Speaker that right from its constitution, 
continuously we have been extending its tenure and last 
time we extended it upto 31 March, 2000. Now it's lest 
meeting is in progress .... (lnterruptions) I would like to 
assure you that as soon ·as the report is submitted, the 
Govemment would take action on it .... (lnterruptions) 

SHRI JITENDRA PRASADA: As you have said their 
commitment is for Uttrakhand .... (lnterruptions) 

MR. SPEAKER: Mr. Chaturvedl, it Is not proper. 

SHRI l.K. ADVANI: Whatever hon. Speaker says, I 
am ready to tell. If hon. Speaker directs me, then I would 
reply to you also. But hon. Speaker has asked me to 
make a statement. If hon. Speaker directs me, I would 
reply to everyone's query .... (lnterruptions) 

MR. SPEAKER: Pleese resume your seat, you have 
been given an opportunity. 

KUNWAR AKHILESH SINGH (Maharajganj, UP): Mr. 
Speaker, Sir, Home Minister will also reply as to where 
they are going to set up capital of Ultrakhand 
... (Interruptions) 

MR. SPEAKER: What are doing? What has happened 
to you? 

... (Interruptions) 

{Englitlh} 

MR. SPEAKER: Now statement by the Home Minister. 

... (Interruptions) 

MR. SPEAKER: You cannot compel the Minister to 
give a atatement on an Issue raised during the Zero 
Hour. 

... (Interruptions) 

MR. SPEAKER: This will not go on record. Only the 
Home Minister's statement will go on record. 

. .. (Interruptions! 

14.31 hr •. 

STATEMENTS BY MINISTERS 

(I) Incident InVOlving Death 0" Mtmlbers 0' the 
Scheduled Caste In two Districts 0' Uttar 
Pradesh 

{English} 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ABVANI): Sir, yesterday, hon. MP Kumarl Mayawati and 
some other MPs had raised the issue of atrocities on 
Dalits In Uttar Pradesh. I had 8S8ured the House that I 
shall make enquiries and report to the House. 

As per the information available with the Central 
Govemment received from the Uttar Pradesh State 
Govemment, four members of the Scheduled Caste were 
killed on 7th May, 2000 at village Bagiapur. Rustam Lal 
(S/o Pukha) and Rakesh Kumar (Slo Rustam Lal) were 
shot dead by Ram Nath Singh and his two sons Ankit 
Kumar Singh alias Raju and his colleague. Muttu Lal 
(Slo Bikharl) died on his way to the hospital. Vijay Pal 
(Slo Gibba) and Shrl Pal (Slo Pukha) were injured. Vijay 
Pal later succumbed to his injuries at the District Hospital. 

The background of the incident is that Ram Nath 
Singh, a Constable at Falzabad, had developed animosity 
towards the deceased as his daughter, Poonam, was in 
love with Gajraj, the younger-son of deceased Rustam, 
for quite some time. Ram Nath Singh had scheduled his 

"Not recorded. 
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daughter's marriage for April 16, 2000 but three or four 
days before the Holi festival she eloped with Gajraj. Due 
to the animus arising out of the elopement, Ram Nath 
Singh, his two sons and a colleague of his kiHed four 
persons belonging to Scheduled Caste. The State police 
has arres!ed Ram Nath Singh, his son, Pradeep Kumar, 
Manlsh ahas Chhutkey and Ankit Kumer Singh. Constable 
Ram Nath Singh has been placed under suspension on 
8.S.2OOO. FIR has been registered against the accused 
U/S 4S2, 302, 307, S04 and S06 of the Indian Penal 
Code 1860 as also under Section 3 (2) (S) of the 
~cheduled Castes/Scheduled Tribes Act. Investigation is 
In progress. The District Magistrate of Hardoi has 
suspended the arms lincense issued to Ram Nath Singh 
in District Gonda. The post-mortem of the four persons 
killed was performed on 7th May, 2000 and their 
cremation took place on 8th May, 2000. 

The State Government has granted financial 
assistance of Rs. SO,OOO/- to Shri Pal who was seriously 
injured. A cheque of Rs. 2S,OOO/- has been disbursed. 
He has been taken to the Balrampur Hospital, Lucknow, 
for medical treatment. 

The State Government has announced a 
compensation of Rs. 2 lakh each to the next to kin of 
those who have been killed. The State Govemment has 
ordered a detailed inquiry into the incident by the 
Divisional Commissioner of Lucknow and the Deputy 
Inspector General of Police, Lucknow Range, who have 
visited the spot. 

In a separate but unrelated incident on the intervening 
night of May 1 st and May 2nd, four dead bodies of 
persons belonging to the Jatav Community, namely, 
(i) Satyavir Slo Karam Singh, (ii) Vljay Singh and (iii) 
Jaipal, both sons of Hari Singh and (iv) Sugriv Slo 
Ra~huvanshi were found lying in the agricultural field of 
one Pratap Singh at village Basai, PS-Tundla, District 
Ferozabad. 

The Fifth person, Shri Santosh Kumar, was injured 
but was unconscious. According to the statement made 
by the Investigating Officer, they were stabbed by some 
people when they were asked to hand over whatever 
money they had on their person while retuming to their 
village after working in the cold storage. Shri Santosh 
Kumar was also attacked but he has survived. 

On the moming of 2nd May, some villagers informed 
the two Constables who were on duty on the main 
Tundla-Faizabad National Highway that some dead bodies 
have been found in village Basai. Thereafter, the police 
reached the spot. However, a huge crowd of villagers 
collected and did not allow the bodies to be lifted for 
their cremation. Anti-social elements pelted stones at the 
police and fired from the country-made firearms in which 
a driver of a bus was injured. The villagers also blocked 

the National Highway the whole day and gutted a police 
jeep and bumt four buses of the UP State Road Transport 
Corporation. The police had ultimately to resort to firing 
in which Ram Prakash, a milk vendor belonging to the 
Jat community, was killed. 

The injured had to be admitted in the hospital and 
the UP Govemment has handed over the case of murder 
of these four persons for investigation to the CID. The 
Govemment of UP hes also ordered an inquiry by the 
Member, Board of Revenue, into the Incidents of crowd 
gathering, blockade of the National Highway, arson by 
the mob and the police liring. 

The next of the kin of the deceased have been paid 
Rs. 2 lakhs each as compensation. The Divisional 
Commissioner, the DIG Agra Range, the OM and the SP 
of Faizabad District have been transferred. The SHO and 
the SI of Police Station-Tundla have been attached to 
the Police Lines. According to the post-mortem report, 
the murder of these four persons is reported to have 
taken place during midnight of 1st May and 2nd May, 
2000. 

... (Interruptions) 

MR. SPEAKER: Now, statement to be made by 
Shri Jaswant Singh. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except the 
Minister's statement. 

... (Interruptions)' 

14.37 hr., 

(II) Non-Proliferation Trwety Review Conferanee 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA): Sir, 
the sixth Nuclear Non-Proliferation Treaty (NPT Review 
Conference is currently taking place in New York. 
Consistent with our policy, India is not attending the 
Conference. 

Since Independence, India has been a strong 
proponent 01 global nuclear disarmament and has taken 
numerous initiatives towards this objective. We remain 
committed to nuclear non-proliferation. India holds thet 

"Not recorded. 
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genuine and lasting non-prollferation can only be achieved 
through agreements that are based upon equality and 
non-discrimination, for only these can contribute to global 
peace and stability. 

In 1995, the NPT was extended indefinitely and 
unconditionaJly. Honourable Members would be aware that 
187 countries are today parties to the NPT. The 
proponents of NPT cite these developments as evidence 
of NPrs success. Yet, it is also clear that there exists 
strong differences even among the NPT States Parties. 
Three of the five Review Conferences held 80 far failed 
to reach any agreement on a 'final document'. The non-
nuclear weapon States Parties to the NPT have 
increasingly felt let down by the lack of progress on 
disarmament, as well as non-compliance with the basic 
provisions of the Treaty. 

The nuciear weapon States Parties to the NPT and 
their allies have not diminished the role of nuclear 
weapons in their respective or collective security calculus. 
On the contrary, new doctrines and justilications have 
been developed. NATO's new strategic concept, 
announced last year, ten years after thE' end of the Cold 
War, goes to re-emphasising a need tor the continued 
retention of nuclear weapons. The nuclear weapons 
sharing arrangements within NATO also pose serious 
questions about compliance. Such developments are clear 
and continuing violations of the provisions of the NPT. 
The NPT community has been unable to discuss this, let 
alone deal with the same. 

One of the basic obligations of the nuclear-weapon-
States under the NPT was to prevent further proliferation. 
The record on this has also not been satisfactory. The 
nuclear-weapon-States have eithar been active 
collaborators in or silent spectators to continuing 
proliferation, including exports of nuclear weapon related 
components and technologies. 

After more than three decades, the nuclear weapon 
States Parties to the NPT remain to be persuaded to 
begin any kind ot collective, meaningful negotiations aimed 
at global nuclear disarmament. These countries were 
expected to display a special responsibility to implement 
Article VI; instead, this special responsibility today appears 
to be arrogated as a permanent special right to possess 
nuclear weapons and only for their exclusive security. 

India is a nuclear weapon State. Though not a party 
to the NPT, India's pollcias have been consistent with 
the key provisions of NPT that apply to nuclear weapon 
States. These provisions are contained in Articles I, III 
and VI. Article I obliges a nuclear weapon State not to 
transfer nuclear weapons to any other country or to assist 
in any manner any other country to acquire them and 
India's record on non-proliferation has been impeccable. 
Article III requires a party to the Treat to provide nuclear 
materials and related equipment to any other country only 
under safeguards; India's exports of such materials have 
always been under safeguards. Article VI commits the 
parties to pursue negotiations to bring about eventual 
global nuclear disarmament. It neods to be emphasised 
that India today is the only clear weapon State that 
remains committed to commencing negotiations for a 
Nuclear Weapons Convention, in order to bring about a 
nuclear-weapon-free-world, the very objective envisaged 
in Article VI of the NPT. 

Alter the tests undertaken by India in May, 1998, we 
have declared that India shall only maintain a minimum 
credible deterrant and not engage in any arms race. The 
role of India's nuclear weapons is defensive; accordingly, 
India has announced a policy of non-fi.:.t-use and a policy 
of non-use of against non-nuclear weapon States. in fact, 
this meets the demand of unqualified negative security 
assurances, raised by the large majority of non-nuclear 
weapon States to ensure their security. India has also 
indicated readiness to provide requisite assurances to the 
nuclear-weapon-free-zones in existence or those being 
negotiated. We have also taken new initiatives calling for 
de-alerting of nuclear weapons as a means of reducing 
the risk of accidental or unauthorised launch. 

The NPT community needs to understand that India 
cannot joint the NPT 118 a non-nuclear weapon State. 
Statements by NPT States Parties about India rolling back 
its nuclear programme are mere diversions to prevent 
focussed attention on the basic goals of the NPT. 

India's commitment to global nuclear disarmament and 
lasting non-proliferation remains undiluted. While willing 
to commence negotiations on the Nuclear Weapons 
Convention, India also remains ready to participate In 
agreed and irreversible steps to prepare the ground for 
such negotiations. A global no-first-use agreement and a 
non-use agreement against non-nuclear weapon Statas 
would meet the longetanding requirement for legally 
binding negative security assurances and assurances to 
nuclear-weapon-free zones. Another positive development 



Manen; under VAISAKHA 19, 1922 (Saka) Rule 377 378 

would be a commitment by nuclear weapon States not to 
deploy nuclear weapons outside their own national 
territories. Nuclear weapon States also need to take steps 
to lower the alert status, through gradual de-alertlng 
actions, consistent with the poUcies of no-flrst-use and 
the defensive role of nuclear weapons. Tactical weapons 
that lend themselves to war fighting roles need to be 
eliminated. These would be some positive and concrete 
steps in the right direction. 

India has been a responsible membar of the 
international nuclear non-proliferation regime and will 
continue to take initiatives and work with like-minded 
countries to bring about a stable, genuine and luting 
non-proliferation, thus leading to a nuclear-weapon-tree-
world. 

MR. SPEAKER: Matters under Rule 3n may be 
treated as laid on the Table of the House. 

MA TIERS UNDER RULE 3n· 
(I) Need to give dlrectlv .. to Stale Government 

of Rajasthan to provide loan teellill.. to 
farmars to dig tubewells In dark zone In 
Alwar district of the Stete 

[Translation} 

DR. JASWANT SINGH YADAV (Alwar): On the ba8Ia 
01 survey of Govemment of India, Aiwar district has been 
declared a dark zone. Consequent upon declaration as 
dark zone, the Govemment do not provide loan and any 
other type of incentives to farmers to dig well or tubewells. 

In view of the prevailing famine in Rajasthan, I would 
like to request the Union Govemment to direct the 
Govemment of Rajasthan to give loan and other facilities 
to the farmers of Alwar for digging wen and tubewells for 
agricultural purposes. 

(II) Need to rei.... adequate funds 'or eerIy 
completion of Swerna Rekha Multl-Purpo_ 
project In Ranchl, Bihar 

SHRI RAM TAHAL CHAUDHARY (Ranchl): In my 
constituency Ranchi, Muiti-purposa Swama-Rekha project 
Is underway. Work on this project has been going on for 
the last 25 years. Many years back, this project should 
have been completed. Hundreds of villages have been 
affected because of this project. The villages which sub-
merged in the water due to construction of dam did not 
get compensation whereas the village which are not yet 
affected have got compensation. No arrangements have 
been m~de for resettlement of diaplaced famHies. Many 

"Treated as laid on the Table of the House. 

persons did not get employment, many did not receive 
development booklet and even the transportation, school, 
medical facilities were not provided. 

Therefore, I would like to urge upon the Central 
Goveavnent that a committee of Members of Parliament 
or a High PoweRld Committee should be constituted to 
look Into it and offIc:era found guilty should be punished 
and financial aid be provided without any further delsy 
so that the Incomplete project can be completed 
expeditiously in public interest. 

(III) Need to look Into the demHds of Journallats 
In r.gerd to their wages 

SHRI VIJAY GOEl (Chandni Chowk): Sir, a nation-
wide atrlke was held on 8th May by joumallsts and non-
journalist employees working for newspapers. Free 
newspapers are considered Fourth Estate of uur 
democracy, so developments in this sector are really a 
matter of concem for all of us. Employees are demanding 
thai Manlaana Wage Board should submit Its report at 
the eartieel so thet pay-ecale. of Journalist and Non-
journali.t employees could be revised. As per the 
Information the organisation representing the Management 
of Newspaper., INS has moved the court before 
submission of this report. It will naturally delay submission 
of this report. The Hon'ble Prime Minister has taken , 
initiative to avert confrontation between Management and : 
organisation of employees. The situation would be I 

reao:oIed by these initatives. But there are some demands 
for which Hon'ble Prime Minlser should exercise his 
powera. Firstly-lhal all the dispute relating to wages 
should be considered in the ambit of Manlsana 
Commission. Secondly-only 1/3rd Newspapers have)1 
taken Initiatives for Implementation of recommendations t 
of the commiSllon. There ill provision of a fine of RS' II 
200 for non-Implementation of these recommendations, n 
which should be increased to Rs. 1 lakh. There Is a I 
need to consider the tendency of engaging joumalists on t 
contract basis by the newspapers. It Is fact that 
newspapers are In private sector. But the Govemment 
gives concessions and cooperate with them in bringingut 
out newspapers, In the Slme way the Govemment should "' 
make arrangement for providing relief to joumaliatB and~ 
employees, as it Is essential for heaHhy democracy. ) 

(Iv) Need to open d".1-petro1 pump and LPG 
outlet at Bllrod and Badagawn In Sha,apur, 
dlatrtct of Madhya Pradelh d 

SHIR THAWAR CHAND GEHLOT (Shajapur): Sir.rn 
there are two Nagar Panchayeta viz. Sarod and Badagawn'pI 
under tehaII headquarter Barod in Shejapur district ot~ 
Madhya Pradesh. Both have population of more lhar 
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15 thousand and Iocalad on highway and large number 
of vehlcle8 pa88 through It. There • an urgent need to 
open diesel petrol pump here. 11'IeN ill no dIe8eI petrol 
pump within a radI\8 of, 25 Ian. ci .... cities. So, people 
are facing great dlfllculllea. There 18 aIeo an urgent need 
to eat up an LPG agericy at Badagawn which has a 
population of more than 15 thousand. People of this area 
face lot of dIffIcuItIe8. Aa per\the pIamIng of administration 
these agencies should be set up at above-mentioned 
paces. I therefore, demand from the Govemment that 
aaoeaury orders should be given for setting up diesel-
petrol pwnp and LPG agencies at Sarod and Badagawn. 

(v) Need to ........... road ....... n Bihar 
ShIIrtf~lculla .. nalior.l ,......., 

SHAI RAJo SINGH (8eguaaraI): SIr, In propoItIon to 
the population of BIIar, the IengIh ci naIIonaI highways 
Is quite leas In BIhar and In bDward _ ........ no 
highway at all. Therefore, IhnIugtI IhIa August ....... I 
would request the hon'ble Minialer of SUIfacie Tni'IIpOrt 
that immediate orders should be 'Iaaued to conveIt the 
road from Bihar Sharlef to Calcutta via. Baiblgha, 
Shelkhpura, Sikandara, Jamul, Jhajha, ChakaI, Deoghar 
and Dumka In National Highway. 

(vi) Need to declare the State road between 
Satyamangala and Tarl".r. ' ",. 
Chllclcamaplur-Mysore In Kamatalca as a 
national highway 

(English] 

SHRI G. PUTT A SWAMY GOWDA (Haaaan): Sir, I 
am glad that the Centre has cleared the upgradation 01 
Twmkwr·Honnavara road I Ilia Araalkere and Seerur .. a 

I National Highway. An amount of As. 60 crore has already 
been sanctioned for this purpose. But to reap the 
maximum benefit 01 this route another very important road 
between Satyamangala and Tarlkere I via Chlkkamagalur, 

, Belur Holenarasipura, Haaaan Honnagara, K.R. Nagara, 
BeHkere, Myaore must be cleared by the Centre and It 
should be upgraded as a National Highway without any 
further 108& of time. in lact, this is a very long pending 
genuine demand of the people of Kamataka. There are 
agitations about the inordinate delay in this matter. This 
highway would link the Capital City of Bangalore, Seaport 
Honnavara and many important cities and town in 
Southem part of India. This would give a great impetus 

II to the Industrial growth in Southem India. Transportation 
I and In fact the economy In this part of the country would 
1 gel a big booat, the people of Karnataka are waiting for 

this upgradetion for the last two decades. I, therefore, 

urge upon the hon. Union Surface Transport Minister to 
make this dream 01 the people of Kamataka a reality 
with immediate effect. 

(vO) Need to reconsider the decision to withdraw 
rebate for khlldl Items 

SHRI T. GOVINDAN (Kasargod): I would like to draw 
the attention of the Union Govemment towards the serious 
situation arising out of the decision to withdraw rebate 
on Khadi items. 

Over 15,000 workers are engaged in Khadi industry 
In Kerala and moat of them are women. They are getting 
only a meagre wage. The Khadl sector is surviving with 
the help of Central and State Governments such as 
rebate. The Central Government is giving two types of 
rebate, one 15 per cent annuai. another one is 10 per 
cent In the festival periods. The State Govemment also 
provides 10 per cent rebate on Khadi items. Because of 
the withdrawal of this rebate Khadi sale is in a deadlock. 
This will create unemployment in the unorganised village 
Induatry sector and ultimately it will affect the economy 
of the Stale. Now the non-marketing stock is coming to 
As. 40 crore. 

In the circumstances, I request the hon. Minister to 
reconsider the withdrawal of rebate and to allow rebate 
on Khadi Items and save this viiiage industry. 

(vID) Need to look Into the recommendation of 
the Sat yam Committee recommending 
scrapping of Handloom Reservation Act 

SHRI A. BRAHMANAIAH (Machillpatnam): Sir, the 
handloom weavers and the Industry representatives are 
expressing serious concem at Govemment"s move to 
accept recommendations of the Sat yam Committee lor 
drafting the new textile policy regarding scrapping of 
Handloom Reservation Act. 

The All India Handloom Fabrics Marketing Cooperative 
Society UmHed has urged upon the Union Government 
not to accept the recommendations of the Sat yam 
Committee for drafting the new textile policy which 
recommended that the Handloom Reservation Act should 
be scrapped. It would spell doom for nearly six crore 
people directly and indirectly depending on the weaving 
sector because if the reservation is scrapped. they would 
not be able to meet the competition of mills and 
powerlooms. 

The Satyam Committee' made n:commendations 
without soliciting opinion from the weaving sector and 
their complaints and suggestions were also not recorded 
specially from the affected weaving committee. 
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In Andhra Pradesh alone, there are 780 cotton 
weavera' societies apart from 600 aericulture 80CIetIee 
which would be adversely affected if handloorn aector 
reservations are scrapped. That would result in mills and 
powerloorna sectora encroaching upon the traditional 
handloom items and endangering the survival of the 
weavers. 

I, therefore, once again urge upon the Govemment 
that the particular recommendation of the Sat yam 
Committee for scrapping the Hancloom Reservation Act 
should not be Implemented unleaa the Govemment comes 
out wfth altematives for the handloom weavera. 

(Ix) Need to provide fund. for .. Fly completion 
of conver.lon work of filII line be .... n 
KIInpur end H8thfll. (U.P.) 

(Translation] 

SHRI CHANDRA BHUSHAN SINGH (Farrukhabad): 
Sir, the wort< of Conversion of metre-gauge line Into broad 
gauge between Kanpur and Hethras was' started with 
great fanfare the people of this area hoped that It would 
complete before the scheduled tllM. But now wort< on 
project Is going on at a very slow speed and buIc reason 
for It Is paucity of lunda. 

In the beginning Rs. 230 crore were estimated to be 
spent on it and so far only Rs. 65 crore would be made 
available for It. It would not be out of place to mention 
here that completion of this project Is going to facilitate 
the local people and make traveHlng by train to Lucknow, 
Delhi and others parts of the country easy. 

I, therefore, request the hon'ble Minister of Railways 
to provide adequate funds for the ambitious project of 
this region of U.P. 

(x) Need to teke step. for ,.... .. of prt80Mrll 
lodged In Paketanl J .... 

SHRI SURESH RAMRAO JADHAV (Parbhanl) Sir, at 
present 54 Indian citizens and soldiers have been lodged 
in Pakistani jails as prisoners of war. They have been 
languishing there for the last 30 years. Their relatives 
are still waiting for them. Racent release of Shit Rupial, 
through continuous efforts by his relatives has raised a 
new ray of hope amongst the relatives of 54 Indian war 
prisoners, who are languishing in Paklatani jails at present. 

Therefore, through this August House I, request the 
Govemment to hold talks with Pakistani Govemment in 
this regard and steps should be taken for immediate 
release of 54 Indian war prisoners languishing in jails for 
the last 30 years. 

(xl) Need to provide additional fund. to Stete 
Government of U.P. for purcha .. of heavy 
rig machine. for continuance of Free Bore 
Plan In drought IIffKted Banda and ChItrMut 
districts 

SHRI RAM SAJIVAN (Banda): Sir, Free Bore Scheme 
has been launched to provide irrigation facilities to small 
and medium farmers in drought affected area of Banda 
and Chltrakut districts of Uttar Pradesh. Several years 
back under this scheme, the District Rural Development 
Authority, Banda had taken a decision to purchase a 
heavy rig machine and Rs. 56 lakh were sanctioned for 
this purpose. This amount was sent to the Minor Irrigation 
Department of Uttar Pradesh, Lucknow. But the purchase 
of this machine was delayed and due to it cost of machine 
Increased. Minor Irrigation Department of Uttar Pradesh, 
Lucknow, requHled for some additional funds from DRDA, 
Banda. DRDA, Banda gave the additional amount and 
total coat of machine Rs. 80 lakh were sent to Minor 
Irrigation Department of Uttar Pradesh. Now Minor 
Irrigation Department Lucknow (U.P.) has again sought 
permission from the Commissioner of Rural Development 
Lucknow (U.P.) lor purchasing the above· mentioned 
machine. Now this matter is lying p"ndlng with 
Commlaaloner of Rural Development Department, Lucknow 
(U.P.). 

The contribution of the Union Govemment is inlcuded 
in this amount. Hence, the Union Govemment should 
provide immediate assistance for purchasing the above-
mentioned machines and sending II to the new district 
Chitrakut cerved out of Banda districts and getting the 
hand-pumps installed for providing relief to drought 
affected farmers. 

(xII) Need to accord legal .... u. to the Central 
SocIal Welfara Board 

[English] 

SHRI SANAT KUMAR MANDAL (Joynagar): Sir, the 
All India Federation 01 Social Welfare Employees 
Association has been demanding to accord legal status 
to the Central Social Wellare Borad through an Act of 
Parliament or by amalgamation with the respective 
Department in place 01 charitable company status. 

The Association had represented to the Human 
Resource Development Minister. It was expected thaI the 
Government of India, Human Resource Development 
Ministry and Women and ChHd Welfare Department would 
implement and coordinate all women and child welfare 
services of the Central Social Welfare Board. 
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It has come to my knowledge that CSWB Is planning 
to merge the project centres of the Board Area Project 
with Anganwadi network and accordingly requested all 
the States to take appropriate action. The All India 
Federation is opposed to the move of merger becauae of 
staffing patterns of these projects are not identical with 
the ICDS. Moreover, the then HRD Minister had given 
some assurances through a letter, dated 12th May, 1997, 
to extend pay-scales, retirement benefits to the employees 
but so far no action has been taken. 

it is also a matter of great concem that the Women 
and Child Welfare Department has taken a decision to 
phase out Balwadi Nutrition Programme and early 
childhood programme from April, 1998. As a result, many 
employees would be rendered jobless. 

I urge upon the Govemment to immedialely oaII • 
meeting with the repreeentativea of the AI Incia Federation 
of Social Employees' Association to IOrt out the matter. 

CONSTITUTION (EIGHTY-NINTH 
AMENDMENT) BILL 

(Amendment of ertlcle 269, Subetltutlon of new 
ertlc/e for article 270 end Omlulon of ertlcle 272) 

[English] 

MR. SPEAKER: Now, the House wiH take up the 
Legislative Business. Shri Yashwant Sinha. All right, 
Shri Dhananjaya Kumar to move It. 

... (Interruptions) 

[Translation] 

SHRi VIJAY GOEl (Chandni Chowk): You had 
assured me to raise my points during Zero hour which Is 
over. Similarily those who gave notices under rule 377 
are also not permitted to raise their iaaues. As per t? 
Parliamentary rules .... (Interruptions) 

MR. SPEAKER: It is not possible to accommodate 
all the 

... (Interruptions) 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FiNANCE (SHRI V. DHANANJAYA KUMAR): Mr. Speaker, 
Sir, on behalf of Shri Yashwant Sinha, I bet to move:" 

"That the Bill further to amend the Constitution of 
India, be taken into consideration.· 

-Moved with the racommendallon of the Preaklent. 

Sir, I rile to commend the Con8IIIuIion (EWityNiIlh) 
Amendment BAI, 2000 for the consideration of this august 
House .... (Interruptions) 

SHRI SOMNATH CHATTERJEE (BoIpur): I have aU 
the reepect for him. He Is a very competent Minister. 
... (Interruptions) 

MR. SPEAKER: 'Shri Somnath ChatMjee, he ha. 
taken the penniSlion •. 

' ... (/~) 
SHRI SOMNATI1 CHATTERJEE: It should not have 

been .-ked for. WhiIi' II"'? .. (Interruptions) I have 
nothIng agaJnat him.' 'He is a very COf11)8tent Minister. 
Although In that place, I do not knOw .... (/~) 
But the queatlon is that it is a ConstitutIon (Amendment) 
BiI .... {~) 

THE MINISTER OF PARllAMEKTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): I 1oteIIW'. IIPPf8Ciate thai thia 
being a Con8lIlution (Ameudment) Bill, It ahouIcI be pikIted 
by the Finance Mlnlel8r. Though technically, IegeIIy and 
competence-wise Shrl Ohananjaya KurIIar can Ideo pRot 
It, Sir, our problem is that the Finance Minister is piloting 
the Finance BlH in the other House. So, he cannot be 
present here. He will come to this House for the 
reply ..• • (lnterruptIons) 

SHRI SOMNATH CHATTERJEE: That shows you ere 
not ebIe to make proper time managerYa1t .... (IntemJptiona) 

SHRI V. DHANANJAYA KUMAR: I am sure with the 
able contribution from senior Members like Shrl Somnath 
Chatterjee, I think, we will be in a position to consider 
this Bill .... (Interruptions) 

MR. SPEAKER: With that spirit. 

SHRI V. DHANANJAYA KUMAR: With all propriety. 

SHRI SOMNATH CHATTERJEE: You should have 
said 'sorry'. 

SHRI V. DHANANJAYA KUMAR: I am sorry, Sir. 

Sir, this Bill seeks to amend articles 269, 270 and 
272 of the Constitution so as 10 bring several Central 
taxes and duties like Corporation tax and Customs duties 
within the divisible pool which were hitherto outside the 
pool. Under the new devolution formula recommended by 
the Tenth Finance Commission, 26 p,.r cent out of the 
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'gI'08II proceeds" of Union taxes and duties. excluding 
certain specified taxes and duties. is to be assigned to 
the Stat ... In addition. 3 per cent shant In the "gross 
proceeds" of all Central taxes and duties Is to be 8I89Ied 
to the States in lieu of their existing share In additional 
Excise duties. This Government commen. that the 
recommendations of the Tenth Finance Commission may 
be approved with the following 
modifications: ••. (/nterruptiOll$) 

SHRI VARKALA RADHAKRISHNAN (Chairayinkll): 
Recommendation is amended .... (Interruptions) 
Amendments have also been made .... (lnterruptions) They 
are detrimental to the interests of the 
States .... (Interruptions) 

MR. SPEAKER: Shri Varkala Radhakrishnan. please 
take your seat. 

SHRI V. DHANANJAYA KUMAR: First. the 
percentage share of States will be ntvlewed by successive 
Finance Commissions instead of freezing it for 15 years 
as suggested by the Tenth Finance 
Commission .... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: You have made 
it five years : .. (Interruptions) 

SHRI SOMNATH CHATTERJEE: Mr. Speaker. Sir. 
you allow Shri Varkala Radhakrishanan to speak for five 
minutes Iater .... (lnterruptions) 

MR. SPEAKER: Definitely. will allow 
Shri Radhakrishnan to speak. 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: This is 
something which is very peculiar .... (lnterruptions) 

SHRI V. DHANANJAYA KUMAR: Secondly. the shant 
of "gross proceeds· as recommended by. the T~nth 
Finance Commission changed to the ahanng of net 
proceeds" in order to maintain consIatency betWeen articles 
270. 279 and 280 of the Constitution. However. this will 
not result in any consequent loss to the States because 
the Government has also simultaneously decided to fully 
compensate the States by suitably enhancing the 
percentage share beyond 29 per cent to cover the 
difference between the share in "gross proceeds" and 
the share in "net proceeds". 

Thirdly. as intended by the Commis.sion. no 
amendment is sought to be done In Article 271. 
which authorises the Central Government to levy 
surcharge on Central taxes and dutIeS for the purpose of 
the Union. 

Sir. as may be seen from the Statement 01 Object 
and Reaeona, the proposed amendment will greatly benefit 
the 5tataa .. the aggregate of the divisible pool will 
Increase. Moreover. It will remove a perceived inter-State 
blaa in the tax mobilisation effort of the Union 
Government. In fact, the Inter-State Council also has 
agreed to these proposals made by the Tenth Finance 
Commiulon. unanimously. 

With these words. I commend the Bill for the 
consideration of this august House. 

MR. SPEAKER: Motion moved: 

"That the BiH further to amend the Constitution of 
India. be taken into consideration." 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): I 
beg to move: 

"That the Bill be circulated for the purpose of 
eliciting opinion thenton by the 30th August, 2000: 

SHRI PRAMOO MAHAJAN: Mr. Speaker, Sir, before 
we start the discussion. I would like to make a request 
to the House. The Business AdviSOry Committee has 
allotted two hours for this Bill and this being a Constitution 
(Amendment) Bill If you can kindly fix up the voting time. 
then all the Members can be present here. If two hours 
are given for diSCUSSion. than the Minister can reply at 
4.45 p.m. and we can have voting at 5 o·clock. 

MR. SPEAKER: We will have voting at 5 o'clock. 

SHRI PRAMOD MAHAJAN: 50. the Minister can reply 
at 4.45 p.m. 

MR. SPEAKER: Yes. 

SHRI RAMESH CHENNITHALA (Mavelikara): Mr. 
Speaker. Sir. this Is a very important Constitution 
(Amendment) Bill. which is piloting by my hon. friend, 
Shri Ohananjaya Kumar. This Bill has been brought 
forward to implement the proposal for the devolution of 
29 per cent of the Central taxes to the States. 

14.52 hra. 

(SHRIMATI MARGARET ALVA in the Chait') 

As the Minister has mentioned. this Bill was 
Introduced earlier in 1998. It had been scrutinised by the 
Standing Committee and the report of the Standing 
CommIttee III wilt! the Houee. Since the last Lok Sabha 
had been dIsIoIved MJddenIy. this BHI had lapsed. 
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The Tenth Finance Commission, with a noble idea, 
has recommended certain very Important and revolutionary 
steps regarding the sharing of Central taxes to the States. 
The Tenth Finance Commission has been guided by the 
cardinal principle of equity and efficiency. This paramount 
guideline was to restore fiscal equRlbrium In the economy. 
The recommendations of the Tenth Finance Commission 
are a landmark for the genuine federalism or our 
country. The alternative scheme, which has been 
sugges!ed by the Tenth Finance Commission is going to 
help the States. 

Since Independence, the States have been crying 
for more and more share from the Centre. The share, 
which is earmarked, is not at all sufficient for the States. 
For a genuine federalism, we need seH-sufficlent States 
and a strong Centre. From our experience of the last 50 
years, we can see that the States are starving and the 
Centre is not ready to share their taxes and duties. 
Due to this, the States are facing a lot of financial 
difficulties. The gross fiscal deficit of the States has 
increased from As. 59,776 crore to As. 78,000 crore and 
the Aeserve Bank of India has observed this as a very 
serious issue. 

The States are not in a position to raise the 
resources. At the same time, their expenditure is 
increasing day by day because the States have to meet 
large social obligation. Now, the salary of the Govemment 
employees constitutes a major share of the revenue of 
every State because the salary is a big issue before 
every State Govemment. The State Govemments cannot 
shelve the social security schemes. Every day, the 
demands are going up. But the States are not In a 
position to meet the expenditure on these growing 
demands because of the financial crunch. Because of 
that, the Tenth Finance Commission has corne up with a 
very important step of sharing of taxes and duties, that 
is the altemative scheme. 

Here. it is very unfortunate to note that the 
Government is not following the scheme which Is 
formulated by the Tenth Finance Commission in toto. The 
modification which is sL'ggested in this Bill Is totally 
defeating the purpose of the a1temative scheme suggested 
by the Tenth Finance Commission. Number one 
modification, they are saying, is the change in the 
terminology of 'gross proceeds to net proceeds'. This will 
result in a loss of about As. 2,000 crore to the States as 
far as the devolution is concemed. The hon. Minister 
right now said that they were going to give certain 
assistance to the States to rectify this. That is a vague 
statement. The House would like to know in which way 
the Government is going to compensate for this. Because 
of this terminological change As. 2,000 crore have been 

denied to the States, This Is the moat Important Issue. 
The explanation given by the Minister is not clear. So, I 
would request the hon. Minister through you that the 
States should not be deprived of this. I wanted to know 
how the Central Government Is going to compensate the 
States. 

The aecond amendment which has been put forward 
is regarding the time frame. The Tenth Finance 
Commission has recommended the timeframe for 15 
years. The freezing period Is for 15 years. Now, the 
Central Govemment has fixed it for five years. I would 
like to know what are the reasons for this change. The 
reason which they are giving Is somewhat satisfactory. 
After a long exercise, the Tenth Finance Commission 
has recommended this. But this, the Government is 
defeating the purpose of the alternative scheme which 
has been forwarded by the Tenth Finance Commission. 
The question before us Is how to satisfy the needs of 
the States, Aa I explained here earlier, the deficit Is 
Increeslng. The States are starving and they are not in 
a position to Impiement any kind of programmes. The 
popular demands are Increasing cIay-by-day. The States 
are not In a position to give even, the salaries. By taking 
all these a.pect. into consideration under the 
Chairmanship of Shri K.C. Pant, the Tenth Finance 
Commluion has given this suggestion for an alternative 
scheme. 

I can very weD say that his has to be. viewed very 
seriously because a lot of apprehensions are in the minds 
of the people. Even now, the States are asking for more 
share. Now, we are giving 29 per cent. At the same 
time, the States are not satisfied with that becausa of 
their financial position. 

15.00 hr .. 

The States are asking for more financial aid and for 
more sharing from the Centre. Aa I explained earlier, the 
States are not In a poaition to satisfy their needs. Madam, 
for a genuine federalism, this is very much needed. So, 
in view of the economic liberalisation and the political 
movements in the States, their financial arrangement with 
the Centra may be overhauled drastically. 

Madam, the Panchayati Aaj Institutions also have 
burdened the Exchequer with more demands. I would 
like to know how are we going to give more autonomy 
to the Panchayat Institutions. That is also a big Issue 
before the States. How will we be able to mitigate these 
issues? After the Panchayati Aaj came into existence the 
States are facing crisis. they have been given more 
powers, but becauae the financial position of the States 
is very grave, the Panchayatl Aaj Institutiona are not 
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getting proper financial support. This is also a very eerious 
issue to be dealt with. So, the States want ",ore and 
more financial support f~m the Centre. 

Madam, the Govemment of West Bengal has asked 
for 33 per cent, the State of Kerala and North-Eastem 
States are asking for more than 40 per cent of the share. 
Of course, their demand is very genuine. If you go through 
the details of the memoranda submitted by the State 
Govemmens before the Tenth Finance Commission, you 
will be able to see that these are all genuine demands. 
So, my request to the hon. Finance Minister is that there 
should be an attempt to give more and more financial 
allocations to the States to meet the chdenges. 

I come from Kerala, which has demanded 40 per 
cent of devolution of duties. We have been deprtved of 
proper financial allotment for so many years. I do not 
want to go into the details because of paucity of time. 
But I urge upon the hon. Finance Minister that States 
like Kerala should be given more financial support 
because we have achieved a lot in the social security 
sector. We have implemented lot of measures In the 
field of family planping and In other social sectors. We 
have spent more and the standard of living of people is 
going up. The State is prospering like anything and 
because of that we should not be denied more and more 
assistance. 

Of course, by the concerted efforts of the popular 
Govemments in the State, we have implemented lot of 
programmes. On social security schemes and because 
of the social security schemes, the standard of living of 
people there had gone up. The number of people living 
above the poverty line have gone up. So, I would request 
the hon. Finance Minister that because of all these 
developments, we should not be penaftaed. The State 
should get the benefit that it deserves. 

The State of Kamataka, from where the hon. Minister 
of State for Finance belongs, has also demanded for 40 
per cent of the share, though Kamataka is a better 
managed State financially. If you go through the financial 
position of Kamataka, it is financially well managed State 
88 compared to other States. I do not want to name 
them. But some of the Northern States are in very bad 
position. The State of Kamataka which is economically 
and financial better managed is maintaining some kind of 
discipline. They are also asking for more devolution of 
tax shares to the State. 

Madam, I urge upon the hon. Finance Minister to 
view it in a very subtle manner to satisfy the needs of 
the States. 

Madam, in view of the changed situation-economic 
liberallsation and globalisation-we have to view this 
aspect very seriously. Even the Eleventh Finance 
Commlaelon has submitted a preliminary report. II has 
also made certain suggestions. So, the more attention of 
the Finance Ministry should be to help the States. 

Therefore, for a genuine federalism and also for 
strengthening the federal system In our country, there 
must be self-sufficient States and a strong Centre. So, 
the entire efforts should be towards that. 

WHh these words, I conclude my speech. 

rr"""tJon} 
SHRI KIRIT SOMAIYA (Mumbal North East): Mr. 

Speaker, Sir, I rIsa to support this bill. I am grateful to 
my friend. ShrI RameshJI who remembered federalism alter 
50 yea ... It Is said-Oetter late than never-had this been 
done by the previous Government 01 N.D.A. 
.. , (Interruptions) 

{Translation} 

SHRI RAMESH CHENNITHALA: Our Government had 
appointed first. 

SHRI KIRIT SOMAIY A: As I think 3-4 years have 
been passed since the Tenth Finance Commission report 
was published. In fact, our friends from that side are 
asking to Implement It. You tell me whose Government 
was there from 1996-987 See the courage of our Finance 
Minister who very honestly said that Centre and States 
both are responsible to run the country. N.D.A. 
Govemment under the leadership of Shri VajpayeeJi is 
not keeping the word federalism limited 10 election 
manifesto only but translating It Into reality. I would like 
to congratulate hon. Finance Minister again for it. II is 
right that the share of the State Governments has been 
raised to 29 per cent from 26 per cent but there is 
confusion even in this 3 per cent. As per my knowledge 
when It was being fbeed at 26 per cant, but now thera 
is a provision to give 29 per cent net, instead of arguing 
for 29 per cent than 26- per cent, we should assess the 
benefit or loss to be incu·red by the States, it would be 
better to think over the amount they received till 1995 
and the quantum of ir,;~ .88e being made by the N.D.A. 
Government in it. 

Mr. Speaker, Sir, I support this bill. But I would like 
to draw attention of Hon. Finance Minister about the share 
of the State Govemments out of the funds, taxes 
propoeed to be raised, how to improve the tax colieclion 
machinery and how to minimise the administrative 
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expenses incurred on the tax collection? Some tlrnee ago 
a Ministry of Central Govemment advertleed a acheme. 
Though it has nothing to do with it but an adveItiIement 
was published in newspapers for giving l1f'&nIa to N.G.a.. 
A few N.G.Os. applied for that. The88 applications will 
be put up before the TehsildIJr at firat, then it will be put 
up before Coliector, then it will be sent to transport 
commissioner, thereafter it will oe .ent to State 
Govemment for verification and then it will come to Central 
Govemment and finally the department win give them 
grant. To my knowledge advertisement has been given 
in all the newspapers but there is only 30 lace rupeM to 
be given as a grant. Just the administrative expo •••• on 
this advertisement. I will request to hon. Finance Minister 
that the administrative planning for the propoeed tax 
collection should be adhered property for better flllUH. I 
would like to say one more thing, when the iIIBue of 
States are here, you are prepared to help them very 
generously. You tell them. 

{English] 

Let us bring some discipline. I want to insist on that. 
I want to connect it with this. 

{Translation] 

Centre must help, Centre must give more .hare to 
States, but States must show some diacIpIlne. When I 
talk about States, there is no political motive behind It. I 
have already said in this House that there will be. 
Congress in a few States, while B.J.P. in some States 
whe"re as Left Front in some States, there are 
Govemments of different perties in Statea, but what are 
the prevailing conditions of State Govemrilenta at preeent, 
if you want to describe it in one sentellC6. 

[English] 

So, you borrow the money reckJesely and if you dole 
out credit generol.!sly, you must be really rich or on the 
verge of bankruptcy just like the State Govemmenta in 
India. 

(Translation] 

You just see the condition of all State Governments 
and then compare one State Government with the other 
State Govemment. In present scenario aU Statea are vying 
with one another. But the field in which they are vying, 
they are vying in the field of deficit finance, in their 
borrowing and in the field of raising their wage bUl. 

[Eng/ItIh} 

In juIt two yeIII8 betwe.-. 1997-98 and 1999-2000, 
the Income upendJture imbalance of ali the States has 
men than doubled. It has gone from R •. 16,000 crores 
to Ra. 41,000 c:ror.. 

[T""'tIon} 

The IItuatIon has woraenecf In two year'. time. 

{EngJ/Bh} 

Thr.e yearl ago, the total debt of all State 
Governmenta wu 2,43,526 crorea and now it has gone 
up to RI. 4,09,268 crorea. 

rr"""""} 
State Government gives per capita debt ill a present 

to a new born child. A new born child in India has debt 
of Ra. 4308 at the time of hislher birth imposed by the 
State Govemment. A child finds hlmaelfJheraelf 88 a debtor 
.. eoon _ heIn comes to this world. I pray for a 
beIIer change In this situation. When you talk about to 
doling out funda to State Government you see the 
condIIIon of Ortua. 

{Eflljlsh] 

The Income wu Ra. 6,196 crore and the expenditure 
wu Ra. 8,081 crore. In regard to Uttar Pradesh, the 
Income wu RI. 22,831 crore and the expnedlture was 
Ra. 29,761 crore. The income of Madhya Pradesh was 
RI. 14,521 ClOre and the expenditure was RI. 16,597 
crore. 

rr"""""'J 
The aItuatIon in all the States is same. Every State 

is affected by the phenomenon. All State. are vying with 
one another, you look at the wage bHI of every State. 
You will be aurprIaed to ... the wage-biB. In 1996-97 
wage bill wal 14950 crore rupee. of all State 
Governmenta. 

{English} 

In 1998-99, it hu gone upto RI. 32,122 crore. 

rrransl.tIon} 
I would like to urge that those who are responsible 

for Increased wage blH, the Government or the Finance 
Minister who did H,' might have IIltened the State 
Governments also. Chief Minister of all the States, 
irrespective of their affIIIatIona with the ruling party or the 
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oppoaItion, all are of the opinion that Union Government 
look decIIion In regard to implement the recommendations 
of fifth PayCommiulon, but who will give fundi for It, 
from where It will come. Today wage bill has doubled. 
Therefore, Madam, through you I would like to urge that 
whenever we take up IUch iIIu81 we require to ciacuss 
more on auch upecta aJao. 

One more valid point my collegue has raised that 
implementation of the net revenue being developed to 
the State Govemment is a different matter. 

[English) 

At present allo, we should observe and try to 
undarstand the poaItion of the State Govemment also. It 
Is in the R8Il8rVe Bank of Indla'ii Report. 10 1990, the 
resources frOm the Centre to States had fallen frOni 7.6 
percent. In 1990, the shere of States in Central resources 
was 7.6 per cent and it had come down to 6.4 per cent 
till 1998. 

{Translation} 

Share of State Govemment has gone down, formula 
was the same It is because the more revenue which 
should have been developed during last three years. 

[English} 

The financial mess at the Centre and economic flow 
down over the past three years has also stifled the flow 
of money to the State. This is the report of 1999. 

{Translation} 

i.e. from 1995 to 1998 it happened due to the 
economic go-down, and less resources mobilisation. 

At l88t, I would like to conclude my speech by 
mentioning just one thing. On the one hand all the State 
Govemments are raising their borrowings. On the other 
hand I came to kno_ 

[Eng/Ish} 

The Finance Minister can reconfirm, 

[Translation} 

That State Govemment has to borrow and the State 
has to give guarantee. 

[English] 

They have to approach the Centre. They have to 
takII permillion of the Reserve Bank of India. 

{Translation} 

But there are no such provisions if the State 
Government borrows through their own P.S.U. or 
corporations. 

[English} 

The Finance Minlater can correct me. 

{Translation] 

The State Gov!. tak81 loan, H the Gov!. giV81 guarantee 
then the Gov!. have to seek permission from the Centre 
and the Reserve Bank of India. State Gov!. forms State 
PSU's or Corporation with 51 percent share. But during 
the lut two-three years a new system has developed. 

[Eng/ish} 

across the State. 

[Translation] 

All the State GoYl. are being attracted towards Ihorl cut 
methods. I feal that it is better H my view Ie wrong 
otherwise the Union Gov!. will have to bring in an 
amendment that there win be no binding on PSUs end ; 
corporationl In collecting money from the general public I 

through bonda from the open market In the .. me way 
.. the State glvel guarantee of equal amount against 
their resources or Income. 

[EngIIah] 

The State Govemment haa started collecting thouaands I 

of crores of Npe8l. 

[TransMtion] 

A day will come when there will be no control on It and 
the condition of the State Govll. and Central Gov!. will:~ 

become worse. JI 

It 

I represent Mumbal. I have received a written reply·O 
of a question asked in the Lok Sabha. Wherein the 
Finance Minister has aCC8pted thaI. 4 

,t\ 
[Eng/ish} :Ie 

Jr 
in respect of Customs duty and corporate tax the lit 
percentage of collection from Mumbai II more than 30 ~ 
percent. 
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[Translation) 

We were of the view that people of Mumbal are only the 
talking machine but Mumbal Is the economic capital of 
the country and out of the total revenue collection the 
share of Mumbal is 30 percent. Mumbai is the economic 
capital of the country. People from all States come to 
Mumbai-some come for economic gains, others coma 
for treatment and some come for seeing their relatives. 
The population of Mumbai was BO lakhs ten years back 
and today it is 1 crore 25 lakhs. People from Bengal, 
Tamil Nadu, Andhra Pradesh and North East and all 
other places are settling in Mumbai. My submis8ion is 
that when there is huge tax collection from Mumbai· then 
the Centre Govt. should specifically ask the Finance 
Convnission and the Planning Commission to allocate 
Rs. 1000 crore for Mumbai with this request I support 
this bill. 

[English) 

SHRI MOINUL HASSAN (Murshidabad): Before I go 
into the main subject of the Bill, I seek your indulgence, 
to inform this august House about two or three other 
matters of another subject which is ultimately related to 
this Bill. 

There was a great debate and discussion in the 
Constituent Assembly in 1948 regarding the Centre-State 
financial relations in India. In that debate hon. A1ladi 
Krishnaswarmi Iyer who was a Member of the drafting 
committee had said: 

"The financial provisions in the Draft Constitution 
have also come in for strong comment. . .. while an 
independent course of sources of revenue are 
certainly necessary for the proper functioning of a 
federal govemment, there is a distinct tendency, 
however in the several federations, for the Central 
Govemment to act as the tB>.ing agency, taking 
care to make adequate provisions lor the units 
sharing the proceeds as also the Central or National 
Govemment granting subsidies.· 

Another hon. Member, Shri Syed Mohd. Sadulla from 
Assam was also of the same opinion. In this perspective, 
I would like to mention what my hon. friend, Shri Kirit 
Somaiya, has mentioned about the dismal financial 
position of the States throughout the country. It is an 
unprecedented crisis. It is very alarming. He has already 
cited different data so far as the revenue deficit is 
concemed, so far as the per-capita debt is concemed, 
so far as the debt of the State Govemment is concemed. 
I am not going into the details. In addition to that 
Information, I would like to say that it is happening in 

every State. I would like to mention here that so far as 
the Maharashtra Govemment Is concemed, 73 per cent 
of the total Income is going to salary bill; so far as the 
Govemment of Punjab Is concemad, they are borrowing 
As. 100 CI'Ol'8 per month to keep the Govemment afloat; 
and so far as the Govemments of Bihar and Madhya 
Pradesh are concerned, they pay more in salary than 
their tax revenue. Why is it going on? There are many 
Issues. There are many financial mismanagement also, 
but we cannot ignore the sudden increase of salary by 
the Fifth pey Commission. We cannot ignore the sa-
called popular programmes undertaken by the 
Govemment. We cannot ignore the rampant administrative 
reshufJle. So, in this perspective, devolution 01 fund to 
State should be In such a manner that State Govemment 
at least take some development work and face every 
year happening 'natural calamity' squarely. 

Madam, I seek your indulgence to inform the House 
about the Reserve Bank of India's recent publication. So 
lar as the transler 01 resources from the Centre to the 
States under the head of Gross Devolution and transfer 
of resources is concerned, there are three items-ioans 
shareable taxes and grants. I am very happy to inform 
the House that so far as the taxes are concerned, there 
is a 12 per cant increase in comparison with the previous 
year; so lar as the loan is concemed, 'there is 11.9 per 
cent Increase in comparison with the last year. However, 
Madam, I would like to say that so far as the grant is 
concerned, there is a decelaration of 12.2 per cent in 
comparison with the previous year. I would like to know 
from the hon. Minister as to why this is going on in 
respect of grants in comparison with the previous year. 
Here, we are debating the main issue whether it is the 
gross proceeds or net proceeds. 

The Bill, as the hon. Minister of Finance has moved, 
has sought to subvert the recommendation of the Tenth 
Finance Commission by deciding to change the sharing 
of gross proceeds, as envisaged by the Tenth Finance 
Commission, to the sharing of net proceeds. It is not a 
terminological change. All the States of our country suffer 
by the loss of money to an extent of Rs. 2000 crore and 
my State is suffering to an extent of Rs. 200 crore. So, 
this change will not help the country. 

15.25 hra. 

(SHRI P.H. PANOIYAN in the Chai" 

The hon. Minister 01 State for Finance has already 
told in the objects of the .Bill, and I quote: 

"However, this will not result in any consequent 
loss to the State because the Govemrnent has aleo 
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simultaneously decided to compensate the Stetes 
by suitably enhancing the percentage of share 
beyond 29 per cent." 

He said, 'by suitably enhancing'. I doubt this. I would 
just like to quote another statement from the former 
Deputy-chalrman of the Planning Commission, Shri D.T. 
Lakdwala. He said: 

"The present distribution in India unduly favours the 
Union Government. In no other established 
federation, is the right to levy direct taxes, i.e., 
income-tax, corporetion tax and estate duty (with 
few exceptions) so exclusively denied to the Stetes. 
In regard to loans too, the dependence 01 the States 
is more over-riding because of various restrictions 
over them." 

I do not think it was the intention of those who framed 
our ConstItution. I, therefore, demand that the Govemment 
should come out with a precise balanCE! sheet of 
resources accruable to the Stetes on the basis of 'gross 
proceeds' and 'net proceeds' since 1996-97 till date, and 
also with projected figures on this account for the next 
five years. 

They are talking about customs duty. A lot of things 
have been said. The hon. Minister has told that he will 
also have the proposed customs duty added to the 
divisible pool. But what is happening, you know, Sir. There 
have been three consecutive budgets. The Govemment 
never cared to listen to the voice 01 the people. They 
are in favour of the foreign investors and an open-door 
policy without restrictions. They have drastically cut down 
the excise duty. After cutting the excise duty, they are 
now including it in the divisible pool. This will not help 
the State Govemments. 

So far as sub-clause (3) 01 Clause 3 is concerned, 
the proposed Bill has sought to confine the task of the 
subsequent Finance Cl)mmlssions to prescribing the 
percentage of sharing of taxes and duties. I would like to 
know whether it is true that the Govemment wants the 
future Finance Commissions to only prescribe the 
percentage of sharing alone. II it is so, the prasent 
amendment will dilute the provision of article 280 of our 
Constitution. 

So far as the Eleventh Finance Commission is 
concerned, it wUl come up with its final Report by 30th 
June. What would be the status 01 the terms of reference 
of the Eleventh Finance Commisaion then? It has already 
submitted its Interim Report. My question to the hon. 
Finance Minister Is whether the Eleventh Finance 
Commission's Report would not be overlapping. in view 

of the fact that the Govemment has moved In with a 
proposal to modify the TFC's recommendation. 

So far as the period of 15 years is concerned, already 
my friend Shri Ramesh Chennithala has told about that. 
I would like to say about freezing of the percentage share 
of Stetes for 15 years. I feel that it is a very long period 
and in this period, two or three Finance Commlasiona 
will come and go. But everyday a changing situation is 
taking place and every time If it is reviewed ageln, I 
think that is not proper. 

I would like to conclude my speech by saying that 
our demand is very simple. The States should be 
assigned at least 33 per cent of the gross profit of aU 
Central taxes and duties in order to improve the financial 
health 01 the Stetes, which was the final intention of our 
Constitution-makers. 

With these words, I conclude my speech. 

SHRI MV.V.S MURTHI (Visakhapatnam): Mr. 
Chairman. Sir, I rise to support this Conatitutlon (89th 
Amendment) Bill, 2000 because it is something better 
than nothing. The Bill seeks to give a IItie more than 
what they were getting previously by amending cert.ln 
provisions of the Constitution. There is a little confusion 
here. They say that the States will get 26 'per cent on 
certain duties and taxes and again to compensate It to 
29 per cent, they give 3 per cent on certain duties and 
taxes which are excluding the surcharge and other taxes. 
Instead of making this confusion, it could straightaway 
be 29 per cent. I do not know the reason and rationale 
behind this move to make it so complicated an affair. 
We are in the process 01 Simplification of laws. In this 
age of simplyfing the laws, instead 01 doing so, we are 
making them 80 complicatad that no common man would 
be able to understand about these laws. 

Secondly. they say that they are giving It as per the 
report of the Tenth Finance Commision. To make it to 
29 per cent. they are giving 3 per cent on other taxes 
etc. My question is that why can they not give 29 per 
cent straightaway from the gross taxes that are collected 
as per the 10th Finance Commission Report and It is a 
very simple thing. With this the States will get as per the 
report of the Tenth Finance Commission. I sincerely hope 
that the hon. Minister will agree to this devolution of 
funds at the rate of 29 per cent of the grou collectionl 
of all taxes. If necessary they can consider amending 
the Constitution accordingly. They say that Articles 
270,279 and 280 come in the way. Are wa not amending 
this Constitution now? When we are amending the 
Constitution now and making this constitutional 
amendment, we can suitably and amend other Articles 
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that are coming in the way. I cannot understarid the 
rationable behind it. This is also to be taken Into 
consideration. If necessary we should make this 
amendment and make It easier. Nowadays there Is a 
backdoor method of surcharges. The backdoor method is 
not to charge the regular excise duty and customs duty 
and collect surcharges. 

Certain surcharges are also coming now. The han. 
Minister should reply on them. The surchages are also 
not shareable. We are in the age of federaslism. The 
States have to be strengthened. Their hands and legs 
have to be strengthened. Otherwise they are not able to 
stand on their own. For a very long time our Telugu 
Desam Party has been insisting that 50 per cent of the 
duties and taxes that are collected by the Union 
Government should be transferred to the States so that 
they can develop on their own. All the States can develop 
and at the same time they need not come and beg at 
the doorstep of the Union Govemment for each and every 
request. For even Rs. 2 crore or Rs. 3 crore or Rs. 5 
crore or Rs. 1 0 crore there will be a team to ask for the 
money. If you share with the States properly and also 
bnurcate the share of duties and taxes that you collect, 
this situation will not arise. 

What do the action reports of 10th Finance 
Commision say? The Central Government has to take 
care of it. One day or the other you have to give 
some consideration to this. This also has to be thought 
over, of shing 50% of all taxes and duties that are 
collected. 

What we are discussing today is based on the report 
of the Tenth Finance Commission. This period is already 
over. It is only a book adjustment. The Eleventh Finance 
Commision is likely to submit Its full report any day. They 
have already submitted their part report. If the full report 
comes into operation then from 1 st Apirl 2000 we have 
to share with the States again. The present amendment 
is for the period that has gone, already. 

New at least by agreeing for 29 per cent gross, you 
can help those States which are in the debt trap. Then 
the States will come out of that debt trap. Every moment 
all the States are in the debt trap. They are not able to 
do anything towards development. Please consider this 
aspect. The States are also ours. This is a Government 
of the Union of the States. We are all one. If all the 
States have to prosper, they have to work properly and 
effectively. For this purpose, you kindly consider making 
them get 29 per cent gross of these taxes. You have to 
make the devolution on the besis of gross collections 
only. 

I do not want to take much time on this subject 
J8C8U8e there are other apeak8rs also who want to 
expre88 their views on this. 

You have stated that the successive Finance 
Commia&lons would review the percentage shara of the 
States, though the Tenth Finance Commission has 
suggested that the Goverment should freeze It at 29% 
for 15 years. We have to change along with the changing 
world, and we need not wait even for five years; we 
should be ready to make changes as and when required. 
We thank you for saying that the next Finance 
Commission, that is, the Eleventh Finance Commission 
wiD review it, again. 

I wold request all my colleagues in the House to 
demand that the Eleventh Finance Commlaalon should 
allocate a higher percentage of share to tha States so 
that they can survive on thair own. They will have funds 
to allocate for drought-prone areas, cyclone-affected areas, 
law and order, education, health etc. All these issues are 
to be deaJt by the State Governments concerned, whereas 
the master funds are with the Central Government. By 
the time the States get the funds, the purpose for which 
thay have been asking for the funds is over. 

DR. NITISH SENGUPTA (Corltai): The Central 
Government is no less bankrupt than the States. It was 
the position ten years ago. 

SHRI M.V.V.S. MURTHI: If that is the case, the 
Central Government should cut down their expenditure. 
We are not asking for more funds. We are asking the 
Central Government to give us our due share. You are 
saying that the Central Govemmant has no funds, but 
what we are asking is our rightful share in the coUections. 
Why should the Central Government have any difficulty 
in sharing its revenues with the States? They have to 
cut down their wasteful expenditure and give some more 
money to the States so that the federal structure of the 
country can be further strengthened. 

Thank you very much. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Chairman, Sir, MurthiJi was right. 

SHRI NITISH KUMAR (Barh): There is no other 
Member in your party to speak. Only you do so. 

DR. RAGHUVANSH- PRASAD SINGH: Why you do 
not speak. Why you keep mum. You were sent to Bihar, 
now you have come back. He should be again inducted 
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Into the Council of Ministers and allocate him the same 
portfolio which he was holding eartier. 

Mr. Chairman, Sir, Minister of State in the Ministry 
of Finance Is sitting here. Planning Commission has 
submitted Its report on 26 November, 1999 for the five 
year plan from 1995 to 1999-2000. Tenth Finance 
ComniIsslon Ita recommended it for a term of five years. 
This amendment will be effective from 1 April, 1996. Tenth 
Flna~ Commission have informed about 1996-97, 1997-
98, 1~99 and 1999-2000 that It is for a periOd of five 
years. Whereas· you have brought it for a period of four 
years. I would like to ask as to why you have deprived 
the States of their one year's share. The Govt. of India 
Is depriving the States of tholr one year's share. Tenth 
Finance Commission has recommended If for a period of 
five years commencing from 1 April 1995 to 2000. But 
you have brought the motion for amendment making it 
effective from 1 April 1996, it means it is for a period of 
tour years. What is the reason for cutting one year. Just 
now all the hon. Members including Shri Ramesh 
Chennlthala Murthyji have stated that condIIons of the 
States is very bad. There is financlel crisis there. Bulk of 
the ravenue of the State Govemments is spent on paying 
salaries of their employees and there too they are 
experiencing difficulty. The recommendations of FIfth Pay 
Commission have been implemented and the expenditure 
of the Govemment has doubled. The Central Govemment 
has spent a whoplng Rs. 18,000 crores. 

The expenditure meant for the poor Is being 
reduced. 

They say that they are giving more subsidy on PDS. 
Poor people's share should be reduced, subsidies on 
fertilizer should be reduced. Prices of sugar should be 
increased, prices of foodgrains should be increesed, prices 
of kerosene should be doubled. In other words prices of 
all the commodities meant for poorer sections should be 
increased. 

THE MINISTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI V. DHANANJAYA KUMAR): 
Raghunvashji had been a Minister in the Union 
Govemment in the past. He might be knowing that the 
amount recommended by Tenth Finance Commission for 
the first year in its interim report had already been taken 
by the States. 

DR. RAGHUVANSH PRASAD SINGH: I was 
reminding you that Bihar's share is due. 

SHRI V. DHANANJAYA KUMAR: I will not discuss 
about Bihar with you. The money will be sent .to ~ihar 
from our side but you know this thing that how It WIll be 
used .... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: They have cut 
the share of one year. Hon. Member of CPI (M) was 
speaking, Murtijee was also speaking on Bihar that we 
get the percentage of gross revenue. Why are you 
spearatlng the net revenue from the recommendation of 
the Tenth Finance Commission? Due to this there will be 
loss of 200 crores to the Bengal Govemment. Bihar will 
suffer the loss to the tune of 250 crores. Other States 
will face the loss similarly. By Indulging in technicalities 
of a trick with State Govemment and It may wrtte 'Gross 
and Net', the Union Govemment can play Just Net In 
place of Gross and the State Govts. will suffer a loss to 
the tune of Rs. two to four crores. This Is gross Injustice. 
We wanted to support the motion moved for amendment 
but In the Pl'8II8nt situation of confusion how the financial 
position of the States would be improved. They say It Is 
a federal State. Hon. Members were speaking that the 
percentage of tax sharing should be increased. I support 
the motion of amendment that it should be 50 percent of 
the duties and it should be 29 to 33 per cent for other. 
You are saying that you will consider it. Tenth Finance 
Commiealon had recommended that all the State Govts. 
would get aid from the Central Govt. for Panchyati Raj 
Institutions. A amount of Rs. 125 crore annually was 
recommended for Bihar State. The Central Govt. have 
not released this share amounting to Rs. 500-6OCI crora 
to Bihar State from 1995-96 to till now. Economy of Bihar 
is very bad. The Central Govt. has control over all the 
flnancla! resources and banks and It has not released 
the share of the States which was recommended by the 
Tenth Finance Commission as a result the elections of 
the Panchaytl Raj Institutions could not be held. The 
elections of the Panchayatl Raj Institutions could not be 
held but there is a provision In tha 73rd amendment that 
there would be a Gram Sabha. According to article 243 
of the Constitution of India, Gram Sabha is an eternal 
institution and Constitutional status has been accorded to 
it. Lok Sabha will dissolve, legllsative assembly will 
di&&olve but Gram Sabha will not dissolve. Gram Sabha 
is not dissolved but why the Central Govt. has not 
released the fund? What mistake Bihar has committed 
that the Central Govt. has not released the money 
according to the recommendation of the Tenth Finance 
Commission. The Central Govt. has given the reason 
that the elections have not been held. Why the elections 
were not held. Shri Nltish Kumar was a Minister when 
the 73rd amendment bill was passed. There was a 
provision in the 73rd amendment that there would be 
reservation for scheduled castes, scheduled tribes and 
women at the posts 01 Mukhiya, Sarpanch and Panchs 
in the Panchayati Raj Institutions. This was a good step, 
they told that no rule of the State Govt. can be an 
obstruction in providing the reservation to OBC In the 
Panchayati Raj Institutions. Tha Govt. of Bihar declared 
that they will also give reservation to the OBC In the 
Pancheyati Raj lnatitutlons. It became a law to provide 
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reservation to the OBCa. The said law was challenged in 
the High Court. The High Court gave the verdict that 
since there is only one post of Mukhlya, therefore, the 
provlelon of providing the reservation to OBC and even 
to the ses and STs was dismissed. There was a 
provision of N88rvatlon for the posts of Mukhlya, Prarnukh 
and Sarpanch in the 73rd amendment but that prtIvision 
of reservation has been clearly vioisted by the verdict of 
the High Court. The State Govemment have filed an 
appeal in this regard and that matter is still pending in 
the Supreme Court. On behalf of the Union Government 
the Solicitor General appeared in this matter In the Court 
and Judgement has not been delivered on this 80 far. I 
would like to inform this August House that the State 
Govemment have incurred Rs. 38 crores on Panchayat 
elections due to loopholes in the related laws. The State 
Govemment requisitioned the Ballot Boxes from the 
Election Commi1sic;n but the Election Commission refuaed 
to provide the Ballot Boxes. So, the State Govemment 
placed orders for manufacturing of the Ballot Boxes at its 
own expenditure. Ballot papers were got printed and votes 
were to be caste. Investigation should be conducted in 
this regard. The people of the country and the whole 
world should know that Panchayat elections were about 
to be conducted but under the said law the High Court 
gave its ruling saying that there is a single post of 
Mukhiya in a Panchayat therefore, there should not be 
reservation for OBC, SC, ST and even for women. It is 
a queation mark on the 73rd amendment. Due to this 
elections have not been conducted and the matter is 
pending in the Supreme Court. Is it the fault of the Bihar 
Government? No it is not the fault of the Bihar 
Govemment. Is it the fault of the ten crore population of 
Bihar. No it is not the fault of the people of Bihar or the 
State. In this matter fault lies with Union Govemment. It 
is the fault of the Union Government which Is 
discriminating against the State Govemment. The Union 
Govemment are having indifferent attitude towarda the 
State Govemment. According to the recommendations of 
the Tenth Finance Commission, Bihar State should get 
one hundred twenty five crores but the Union Government 
have not released rupees five hundred to sbc hundred 
crores. Decision should be taken in this regard and there 
should be an investigation as to why the State 
Govemment is being subjected to such treatment? The 
population of the State is one tenth that of tile country. 
The history of Bihar has been the history of India. When 
PatRputra was the capital, India was number one in the 
comity of the nations. Our history has been glorious and 
this sort of discrimination and injustice with Bihar cannot 
be tolerated. The Union Govemment are bent upon to 
destabiHze the Bihar Govemment and when It realized 
that was an impossible task then the Govemment have 

resorted to the other tactics like usurping Ita qre of 
funds and cut down the aaaistance to be provided to the 
State Government and to stall the development work being 
undertaken in the State. These tactics of the Union 
Govemment cannot be tolerated. This is not rational, 
justified and logical. Therefore, through this amendment, 
I would like to uy that, IICCOrdng to the recommendations 
of the Tenth Finance Comm_ion share of fuR five years 
should be given to Bihar as the Union Govemment have 
usurped one year's share of the State. 

SHRI V.P. SINGH BADNORE (Bhilwara): Would not 
there be another fodder scam In cue more funds are 
aUocated? 

DR. RAGHUVANSH PRASAD SINGH: Do not refer 
the fodder scam. Why Mr. Vashwant Sinha and Mr. L.K. 
Advanl were hot prosecuted In the Hawala scam? Even 
in Sankhyawahini· ........ 1f you have guts then get this 
matter Investigated .... (Interruptions) 

(English) 

MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh, 
please resume your seat. 

(Translation) 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIl<): Mr. Chairman, Sir, I am on a 
point of order. The hon'ble Member has levelled a S8rioua 
allegation against the hon'ble Prime Minister in his 
absence without giving any prior notice. He has cast 
aspersions on other ministers aJeo. Casting aspersions 
against anyone without prior notice is against the rules. 
As such the aspersions cast by him either be withdrewn 
or you should order to expunge these aspersions from 
the proceedings .... (lnterruptions) 

(English) 

MR. CHAIRMAN: I wID look into the recorda. If there 
is anything objectionable, we will expunge it. 

... (Int8rrupt1ons) 

(Translation) 

DR. RAGHUVANSH PRASAD SINGH: Do not you 
have any doubt about the Shankhyawahlnl .... (/ntenupttons) 

(English) 

SHRI RAM NAIK: Sir, you have aaaured us that you 
will look into the recorda and remove these allegations 
from the recorda. Am I correct? 

MR. CHAIRMAN: Ves. 

"Expunged u ordered by the ChaIr. 
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{Translation} 

DR. RAGHUVANSH PRASAD SINGH: I would like 
to ask as to why the recommendations of the Tenth 
Finance Commission have been withheld? You are doing 
injustice to the ten crore population. If you will not take 
any step, we will stage a 'Gherao' of the Union 
Government. 

With these words, I conclude my speech. 

PROF. RASA SINGH RAWAT (Ajmer): Hon'ble 
Chairman, Sir, I whole heartedly support the 89th 
ConstiMion Amendment Bill, 2000 moved by the hon'ble 
Finance Minister in the House. Under this Constitution 
Amendment clause 1 and 2 of the Article 269 will be 
replaced and Article 270 will be substituted which deals 
with levying and collection of Taxes and distribution thereof 
between the Union and States. Article 272 will be 
abrogated. Thus this constitution amendment is very 
important. As has been stated just now that the Tenth 
Finance Commission has submitted its report for the 
period 1995-96 to 1999-2000 on November 26, 1~. 
This report was laid on the Table of the both Houses of 
the Parliament on March 14, 1995. This commission has 
made several recommendations regarding tax reforms and 
stated that as to how the tax collected should be divided. 
In this connection we are of the view if the Centre is 
strong the States will also be strong and if the Centre is 
weark it will lead to weaker States. Afterlndependence 
and enforcement of the Constitution the NDA Government 
under the leadership of Shri Atal Bihari Vajpayee has 
done this for the first time. 

15.54 hr •• 

(DR. RAGHUVANSH PRASAO SINGH in the Chait) 

Our Government deserves to be congratulated for this as 
we have ensured greater share to the States which 18 
unprecedented. This Govemment should be congratulated 
for introducing this Bill. In this connection a formulae has 
been devised. Earlier there was a demand that the States 
should get share of 33 per cent instead of 29 per cent. 
Maharashtra and other States have raised this demand 
several times in the interstate meetings. The report of 
the Tenth Finance Commission was submmed five years 
back and at that time Congress was in power and the 
then Finance Minister Shri Manmohan Singh has assured 
the House that an amendment will be made in ~he 
Constitution and will b6 implemented soon so that shanng 
of taxes between the Union and States could be ensured. 
After that Govemment of the Congress, the Govemment 
of Shri Devegowdaji came into existence and after ~at 
one the Govemment of Shri Gujraljl was formed, hon bIB 
Chairman. Sir, in which you were a Minister. All theee 

Governments could not implement the recommendations 
of the Tenth Finance Commission. Thereafter, in 1998 
this Bill was about to be introduced in the Lok Sabha 
but It could not be introdUC9d because due to lust for 
power Congress Party brought down the elected 
Government by one vote. Hence this Bill could not be 
introduced .... (Interruptions) 

Sir, the NDA Government should get credit tor 
implementing the recommendations of the Tenth Finance 
Commission to ensure greater share to the States In 
revenue earning through different taxes. To translate it 
into action the NDA Government have taken a good step 
of amending the Constitution. The Finance Minister, the 
Prime Minister and this Government should be 
congratulated for this. Today the financial position of the 
States is not sound and this is mainly due to 
implementation of the repot of the Fifth Central Pay 
Commission because the employees of the State 
Governments have also demanded the pay at par with 
the Central Government employees. The State 
Governments also implemented the report of the Fifth 
Central Pay Commission on demand of their employees 
which hit hard the financial position of the States. Due to 
this 73 to 80 per cent States are Incurring almost all of 
their revenue on payment of salaries of their employees 
or on establishment. Thus State Govemments are left 
with no funds for the developmental works. Till now there 
were the single Party Governments at Centre and those 
Governments have check over the Governments of their 
party in the States. Sometimes the State Governments 
do raise the demand of financial autonomy but their 
demand is suppressed firmly. This is for the first time 
that this Government have thought of financial discipline 
and devolution of more powers to the States. Therefore, 
I whol.heartedly support this BNI. 

Sir, the recommendations made by the Tenth Finance 
Commission have been accepted by the Government in 
respect of greater share of the States in the additional 
excise duty in lieu of Income Tax, Central excise duty 
and Sales tax of the State Government. These 
recommendations will be implemented from April 1 st and 
will remain in force for the next five years. As my 
colleague has said lust now It will be implemented from 
1996. Now the Eleventh Finance Commisaion haa been 
appointed and haa been asked to submit ita report by 
June, 2000 so that the recommendations of this 
commiesion in this context win also be implemented along 
with the recommendations of the Tenth Finance 
Commission. 

Sir, I would like to draw the attention of the 
Government towards the words "Net proceeds and gross 
proceeds". I want to know whether the share which the 
Government intend to give wiH be of the net receipt or 
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of the gross receipt. If it is the share from the gross tax 
receipts It will benefit the States more and H it is share 
from the net receipts then it will not benefit the States 
much. Though Rs. 2000 crore more would be divided 
among States and they will gtft more share. Arrangements 
should be made for inclusion of some safety clause for 
States in it, so that rights and share of States jp not 
curtailed by change of the Government. 

Sir, all the States should not be treated equally as 
their position differes due to geopgraphlcal divel8lties-
like Rajasthan has Aravali hills and s.veill .drought In 
desert of Thar. Terrorists activities are Increulng In 
Kashmir. Several parts of North-East region are cyclone 
prone. Position of such States will deteriorate H ali the 
States are given a share of 26+3 i.e. 29 per cent. 
Therefore, while determining the share of States and 
making allocations for them, these points should be kept 
in mind and special attention should be paid towards It. 

Sir, Tax Sharing Scheme is effective upto 31st March, 
2000 and thereafter next report will be preaented. So, I 
would request the Union Govemment to implement It In 
future as well in continuation of its reformist 
poIlcy .... (lnterruptions) Sir, the technical point in it is that 
26 per cent is given from the gross Income of the Union 
Govemment and plus 3 per cent from income of Railway, 
I would like to read it out. 

16.00 hra. 

{English] 

"As per the new formula, 26 per cent of the net 
proceeds of all Central taxes eldudlng stamp duty, 
medicinal and toilet items, Central Sales Tax and 
Consignment Tax will be shared with the States. 
Three per cent of the taxes will be assigned in lieu 
of duties from tobacco, cotton, and grants In lieu 
of tax on Railway passenger fares." 

{Translation] 

I would like to say that States should get their due 
share and States should nol be dependent on Union 
Government and try to increase their resources. It is duty 
of the States that while enfOrcing the financial dlaclpline 

I and curtailing expenditure on electricity and telephones, 
: they should try to enhance their financial resources. I 

thank you for allowing me to speak. 

: (English] 

SHRI P.H. PANDIYAN (Tirunelveli): Mr. Chairman, 
Sir, I rise to express my views on the Constitutional 

(Eighty-ninth Amendment) Bill, 2000. I raise the first point. 
It has been stated that for article 270 of the Constitution, 
the following article shall be substituted and shall be 
Seemed to have been subatituted. There is no 'deeming' 
provision In our Constitution. It could have prospective 
effect. But it cannot have a retroapectlve effect from 1st 
April, 1996. Though I do not say that It is Constitutionally 
invalid,yet it should have been thought of by th. 
Government before pHoting this BHI. I take this opportunity 
to express my views on this financial matter. 

Sir, these taXes are being shared with the States to 
the extent of 26 per cent. The States have a responaibllity 
to file balance sheet8 not in the way of White Paper but 
their balance of payment between the Slates and Centre 
to 8M whether they are flnanclany IOUnd. It is because 
Parlament is supreme in InciL Most of the States are 
not fInanciIIJIy SOund. On the other day, the Minister of 
FINlr1C8 while replying to the debate on the Finance Bill 
admitted that the financial position of moat of the States 
is not satisfactory. He mentlon8d It here. So, this is to 
augment I1I8OUrce8 for the Stat... If this provision Is 
incorporat.d In the Constitution, it is the bounden duty of 
the State Government to-I donot say 'file'- inform the 
public about their financial position through the Legislature. 
But 80 far, nq State has said that It ,is ejther bankrupt or 
that it Is not financially sound So, this is to support the 
States. The State financial autonomy is gained by this 
amendment. Therefore, I would appeal that had this Bill 
ben brought in a proper shape to give it a prospective 
ef!ect, it would have been batter. The Tenth Rnance 
Commission Report was submitted on 26th November, 

. 1994. We were having various Governments since then. 
Why was this Constitution amendment not brought by 
any Government? They have failed the people. The 
Government both from thIa side and that side of the 
House have failed the Constitution and the mandate of 
the people. So, this constitutional impropriety should not 
be repeated hereafter. Nobody Is going to challenge It 
because it is a matter of share between the Centre ana 
the States. Nodbody from the public nor State is going 
to challenge It because all the Stales are going to get 
an equitable distribution of the share in taxes. 

SHRI V. DHANANJAYA KUMAR: It Is only to ratHy 
what has already been devolved on the States. 

SHAI P.H. PANDIYAN: I am on the point of 
constitutional law. Can you retrospectively amend the 
Constitution? In the case of Shrimatl Indira Gandhi's 
election, it had been held by the Supreme Court that 
Pariiament cannot amend the Constitution retrospectively. 
So, no provision of the Constitution can be amended 
retrospectively. That is why I said that successive 
Govemments have failed the Constitution right from 1994. 
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They have not fulfiUed their constitutional obligation and 
their duty towards the people of the country. Let H be a 
Ieason. 

I have to support this Bill because otherwise people 
will suffer. Therefore, I support this Bill. 

MA. CHAIRMAN: Now Shri Trilochan Kanungo. He 
may please be brief. 

SHRI TRILOCHAN KANUNGO (Jagatsinghpur): 
Whenever I rise to speak, you are in the Chair and you 
start cautioning me right from the beginning. 

MR. CHAIRMAN: You can make your points. 

SHRI TRILOCHAN KANUNGO: Mr. Chairman Sir, this 
Constitution (Eighty-ninth Amendment) Bill has been 
brought in pursuance of the recommendation of the Tenth 
Finance Commission on altemative scheme of devolution 
of share of centrai taxes on the States. When the 
Govemment laid the Tenth Finance Commission report 
on the Tabie of the House on 24th March 1995. in the 
Action Taken Report on the Report of the Tenth Finance 
Commission. the Govemment rnade H clear that it had 
a~epted certain provisions and certain other provisions 
like the alternative scheme of devoliJtion would be 
considered in due course. The due course in March 1995 
has come in May 2000. This is a paradox and 
undoubtedly unfortunate. 

The Tenth Finance Commission made certain 
recommendations that 29 per cent of the gross proceed 
of-&II taxes taken together--ehould be devolved. They 
have excluded two centrel taxes-the Consignment Tax 
which has not yet been imposed and implemented and 
the Central Sales Tax. They have excluded these two 
taxes imposed under article 269. They have Included an 
other taxes and have also recommended that it should 
be given effect to from 14.1996 fifty years after the 
Constitution has come into force this Is no doubt a very 
good amendment to it. 

When we take this into consideration, we have to 
see what has happened during the last fifty years. While 
making a provision for devolution of taxes and transfer of 
resources from the Centre to the States. what was the 
intention of the founding fathers. what was their language 
and what happened to the principles of devolution and 
transfer of resources thereafter? These three aspects are 
to be discussed in the proper perspective and depth. We 
should not make a casual statement here. My point is. 
when the ConstHuent Assembly was there In 1949, our 
founding fathers had expressed very clearty and very 
emphatically .... (InterruptionS) 

SHRI RAMESH CHENNITHALA (Mavalikara): You 
know that the Report of the Tenth Finance Commlaaion 
has not evan bean discual8d in the Houae. This is a 
fact. 

SHRI TRILOCHAN KANUNGO: If H has not been 
discuaaed in the House at that time H meane that the 
perhaps the House did not take things serioualy at that 
lime. Now, I only quoting what our founding fathera had 
expAllllled their vIewa while diecusaing Articlea 249 to 
260 of the Draft Conetltution which have become ArtIcles 
268 to 260 of the pteeent ConstItution. Pandit Hrldayanath 
Kunzru, clearly and categorically, told this and that was 
the consensus of the ConatItuent A8eembIy also. 

·11 federation means anything, H means that there 
should be a transfer of weaHh from the richer to 
the poorer provincea, ju8t .. the concept 01 social 
welfare implies that there should be a transfer of 
wealth lrom the richer to the poorer people, so the 
concept of federation, the concept 01 national 
solidarity implies that the richer provinces shouiCt 
part with a portion 01 what may be in strict theory 
be due to them tor the benefit to raise the leas 
developed provinces to the level of the more 
fortunate provinces. It will not evan be possible to 
guarantee that the social services in the less 
developed provinces will reach a minimum 
standard.· 

Sir. look at the situation after 50 yeara and take stock 01 
the situation in view of the prophesy 01 Pandlt Kunzru 
and the lounding fathera of our ConstHutlon. He had 
further added: 

·Provlnces like Assam, Orissa and the CP (it Is 
now known as Madhya Pradesh and Bihar) which 
are starved for want 01 lunds and whose condHion . 
is such as to expon the sympathy of all lair-minded 
people would remain lor ever in the backward 
condHion that they occupy now." 

The language was such that these States remain 
poor and backward even after 50 years 01 the Iramlng 
of our Constitution. Therelore, while looking at this 
Constitution. Pandlt Hrldayanath Kunzru had cautioned 
M the Constituent Assembly that they would remain 
poor if this principle 01 devolution principle of transler 
01 resources Irom the Centre to the States was 
accepted. Then these States will remain poor, namely, 
Assam. Bihar, CP and Orissa. And they have remained 
poor as yet. This is the intention and we saw the : 
language. But thereafter, things have gone far worse .. 
You were telling some excuse or the plea whlc!': the ; 
Central Government had taken. In the beginning, the 
Income tax as a whole was I" '':3 divisible pool. But, 
in 1959. by amending the ':-"""lt~ T;.tx AC!. tl'ey took 
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away the Income tax on the profit of I,. ... mpanles as 
corporation tax and excluded it from the divisible pool. 

MR. CHAIRMAN: Pleue conclude. There are so 
many other Members to speak. 

SHRI TRILOCHAN KANUNGO: I wiN not take much 
time. I am speaking sense. I hope you would bear with 
me for soma more tlma. I Implore upon the Chair. 

In 1959, the income tax was taken away from the 
divisible pool and the States suttered. In 1956, .in 
retrospect, Article 269 of the Constitution was amended 
to impose Central salas tax. The central sales tax is a 
tax that has been imposed on the consumer States. 
Central sales tax is an intemal export duty and It went 
only in favour of the developed States. An analysis has 
been made by saveral economists. I want to give you a 
brief figure. 

Four States, which have only 19 per cent of the 
population of the country, appropriate 45 per cent of the 
revenue from the Central Sales Tax. I again repeat that 
four developed States, four richer Statea and the four 
higher income group States are appropriating 45 per cent 
of the Central Sales Tax. What do the low income Statea 
get? Which are those low income Statea? They are Bihar, 
Madhya Pradesh, Orissa, Uttar Pradesh and Rajasthan. 
With 44 per cent of the population, they get from the 
Central Sales Tax only 18 per cent of the revenue. So, 
my point is that the Central Sales Tax should be brought 
into the divisible pool. Mr. Minister, if you do not bring 
the Central Salex Tax into the divisible pool, you are 
doing injustice to the backward States and the porer 
States. 

There is no doubt that the Finance Commiasion has 
made certain recommendations and they had excluded 
certain things. But you have also modified It. You have 
modified two things. The Finance Commission has 
recommended that the 29 per cent will be of the groas 
proceeds of the central taxes. You have mQ,dified it. You 
have also modified that the percentage ahare of )he States 
should be reviewed by the successive Finance 
Commissions instead of freezing it for fifteen . years as 
suggested by the Tenth Finance Commission. Therefore, 
a modification should come saying that the Central Sales 
Tax should be included in the divisible pool. 

The second point is about the Consignment Tax. In 
1982, the Constitution was amended in order to favour 
the backward Stales like Bihar, Orissa, Wast Bengal, 

. Andhra Pradesh and Madhya Pradesh. But the Central 
law has nol yet been enacted. As a result, they are not 
also getting anything. So, for the Consignment Tax, the 

Central law should be enacted and It should also be 
brought into the divisible pool. So, the Central Sales Tax 
and the Consignment Tax should be brought into the 
divisible pool. 

I do not understand not only the rationale of It but 
also the arithmetic of it. You shan see this In the 
Statement of Objects and Reasons in para 11.1 again 
quote: 

"Secondly, Government has decided to change the 
sharing of "gross proceeds" as recommended by 
the Tenth Finance Commiaalon to the sharing of 
"net proceeds" in order to maintain consistency 
between articles 270, 279 and 280 of the 
Constitution. However, this will not result in any 
consequent loss to the States because the 
Government has also simultaneously decided to 
compensate the States by suitably enhancing the 
percentage share beyond 29 per cent." 

Again, in para 13, you have said this: 

"The scheme will be effective from 1st April, 1996. 
The percentage share of net proceeds during 1996-
97 to 1999-2000 will be such that the States' share 
in 29 per cent of the gross proceeds .. ." 

I do not understand the arithmetic of this. Net 
Proceeds is in the divisible pool, which will be devolved 
to make 29 per cent of the gross proceeds. What is 
there? So, by keeping It like that up to 29 per cent of 
the gross proceeds, what purpose it would serve? 
Therefore, I do not understand the arlthmatic of it. The 
Finance Minister, while replying to the debate, must clarify 
the po&itIon whether It Is the 29 per cent of the gross 
proceeds or 29 per cent of the net proceeds that would 
be taken into consideration. This Is my anothehpolnt. 

Next, I would request that the devolution policy, the 
transfer of resources policy should be in such a way that 
the backward States, the poorer States could stand on 
their own legs .. .. (Interruptions) I tell you that ten Finance 
Commissions have gone so far. After devolution 01 taxes 
during the period of the Tenth Finance Commisson 
including the recorr,mlfndation of aU ten Finance 
Commission, Orlasa is the "nly State which has been 
left with the revenue defic:it. No other State during that 
period has fallen into that category. So, there are certain 
backward States and the poorer States which deserve a 
separate dispensatJ.on, a complete different dispensation 
so that they will stand on their own leg,., Unless you do 
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It tor a . period of ten yeara, I tell you that States like 
BIhar, Orissa, Uttar Pradesh, Assam and Madhya Pradesh 
IhaII never come at par with the other States nor with 
the national average. 

'iilth these worda, I conclude. 

SHRI E.M. SUDARSANA NATCHIAPPAN (Sivaganga): 
Respected Chairman, Sir, I would like to confine myself 
to the benefits for the Panchayats and Panchayati Raj 
institutions. I think that these institutions should also be 
considered when we take up these amendments. The 
Seventy-third and the Seventy-fourth amendments of the 
Constitution have created the third-tier administration, 
within the ConstiMion, which also has taken the power 
from the Seventh Schedule to the Eleventh and the 
Twelfth Schedule. About 29 plus 19 powera were taken 
away from the List and have been vested upon the 
Panchayati Raj institutions. 

Now, the small-scale Industries, including the food 
processing industry, khadi and village industry, and cottage 
industry were also included. All the 29 plus 19 powers 
were vested upon the Panchayati Raj institutions. This 
has cost too much upon the poor Panchayats and 
Panchayati Raj institutions. Normally, the State 
Govemments will be asking for more funds from the 
Central Govemment but at the same time, the State 
Governments will not part away the funds to the 
Panchayati Raj institutions. That is the problem we are 
facing. The unemployment problem can be tackled; the 
terrorism problem can be tackled If funds were distributed 
properly to the Panchayati Raj institutions. Precisely for 
this reason in the Seventy-fourth amendment also, a 
clear provision is given for the Panchayat; Raj 
institutions in article 280 (bb) and also (c). The State 
Finance Commissions should also consider as to how 
much money should be distributed to the Panchayati Raj 
institutions. 

Now, I would like to draw the attention of the hon. 
Finance Minister that giving share to the State 
Govemments by amending article 270 and also tsking 
way the words 'other than the agricultural income" should 
not stop the State Govemment from taxing the agricultural 
bigwigs who are having thousands of acres of land. Now, 
they are going to be taken away from this net of 
Agricultural Income-Tax. The State Govemment should 
concentrate on increasing the income and at the same 
time, they can also take some more share from the 
Central Govemment by way of this type of amendments. 
The State Governments should not shirk their 
responsibilities of generating the income from their own 
resources. At the same time, they should allow the 
Panchayat; Raj institutions to come up to that level 

because the infrastructural development now depends 
upon the Panchayat Raj institutions. All sorts of works 
like construction of roadl, wella, providing drinking water, 
providing raIIef to the drought-affected areas, and flood-
affected areas are in the hands of the Panchayati Raj 
institutions. The Central and the State Govemments ara 
pumping money. We do not know as to where does It 
go. In this regard, I would like to say that people's 
representatlvea should be given the responsibility so that 
quick relief Is provided to the victims affected by natural 
calamities, and man-made calamities are stopped very 
quickly. Human resource development, infrastructural 
development, industrial, trade, and professional service 
developments, etc. are in the hands of the Panchayati 
Raj institution:.. They are In a competitive spirit to come 
up to the level of other Panchayati Raj areas. Now, one 
State Government is competing with another State 
Govemment as to how best they can improve and develop 
their economy. 

At this juncture, it is a very good move on the part 
of the Central Govemment to give more funds In the 
form of share to the State Govemments. But, at the 
same time, I would like to submit that the Central 
Govemment should consider giving, out of their share of 
29 per cent to the State Govemments, at least 10 per 
cent should go to the Panchayati Raj institutions also. It 
is the main source, it is the main area where India can 
be shown as the developed country and not by any other 
means. 

Therefore, I would like to submit that the supervisory 
capacity of the Union Government on the State 
Govemments is coming down now-a-days. They may be 
sending crores of rupees to the States, but they cannot 
question as to whether they have property spent it or 
not, whether enough man-houra have been created and 
whether assets have been created. They cannot ask that. 
They have to just go through the reports sent by the 
State Govemments and be satisfied with it. In the same 
way, the State Govemments are not utilising the funds 
given for the Panchayatl Raj institutions. They are 
not finding out as to whether assets have been 
created and how many PQor people have come above 
the poverty line etc. The State Govemments are not 
worried about it. They are only worried about the statistics 
and surveys. 

So, I would like to submit that there should be a 
healthy competition between the Panchayati Raj 
institutions, the State Governments and also the Union 
Govemments. In future, I would like to suggest that 
40 per cent of the income should be with the Central 
Govemment, 30 per cent should be with the State 
Govemments and the rest 30 per cent should bfJ with 
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the local self-Governments. Then only poverty can be 
eradicated from our country and India can become a 
leading economic power of the world in the 21st 
Century. 

[Translation] 

SHRI MOHAN RAWALE (Mumbai South Central): Mr. 
Chairman, Sir, on behaH of Shiv Sena I support this Bill 
and demand that out of the total revenue collected by 
Union Govemment from the State Govemments, 50 per 
cent of it should be given to all the States. When BJP 
and Shiv Sena Govemment was in power in Maharashtra, 
it contributed Rs. 5000 crore to the Union Govemment 
through small savings and took a loan of Rs. 4000 crore. 
Drinking water facility was not there for last 45 years 
and by this fund our Govemment formulated a scheme 
of drinking water for villages. Now-a-days issue regarding 
reservation for women is raised. Our Government 
constructed 5 lakh toilets every year to provide this basic 
amenity. We spent funds for construction of roads and 
providing education. I request the Central Govemment to 
allocete funds to all the States. Previous Maharashtra 
Govemment spent funds on eredicating illiteracy. Now in 
place of increasing allocation, the Union Govemment 
curtailed allocation for Maharashtra which is a wrong step. 
I have been raising this demand in the House since 
1991. Previously while replying to my question, it was 
told that Union Government receives Rs. 17,944 crore 
from Mumbai and we are given only Rs. 100 crore out 
of it. About 1000 persons Irom all the States come to 
Mumbai and this burdens our basic amenities like drinking 
water, roads, educetion and health services. Out of the 
total revenue received lrom this area which comes to 
Rs. 20,000 crore, 10% i.e. Rs. 2000 crore should be 
given for Mumbai by the Union Govemment. 

I would like to say to the Minister of Finance that 
Hepatitis-B is a dreaded disease and It Is serious than 
AIDS as cure 01 this disease is quite difficult. Eartler 
Shanmugamji was here. Union Government has sought 
assistance 01 World Bank in this matter. Hepatltls-B is to 
be included in Tenth Plan. I request the Finance Minister 
to take up this programme during Ninth Plan. I thank 
you lor allowing me to speak. 

(Eng/ish] 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Mr. 
Chairman, Sir, I cannot support this Constitution 
(Amendment) Bill. The main reason for that is, there is 
a provision lor sharing of taxes on the basis of gross 
collection. Belore I go into the details, at the outset, I 
would like to submit that I do not understand the logic 
behind this move. 

The NDA Govemment has appointed the Constitution 
Review Commhtee. They have prepared a questionnaire 
and it Is being forwarded to the Members of this House 
es well as others. This is a matter conceming the basic 
features of the Constitution. Our Constitution is a federal 
one. It means that there must be sharing of powers, The 
sharing of powers means administrative power-sharing and 
financial power-aharlng. This is about the sharing of taxes. 

There are three moat important provisions in the 
Constitution. Here, our attempt is to give retrospective 
effect to the provisions of the Constitution. About that 
point, what my hen. friend, Shri P .H. Pandiyan, has stated 
is relevant. But I do not want to go into details and 
legalities relating to this particular issue. 

We all know that there were two CommiSSions about 
the sharing of taxes. One was the Sarkarlk Commission. 
That Commission had taken evidence and elaborately 
dealt with the matter. They had recommended certain 
devolutions of sharing of taxes. These are before the 
Government. The Government is sleeping over that 
proceas for a long time. Subsequently, there was another 
Tax Reforms Committee headed by Dr. Raja Chelliah to 
reform the taxes. The recommendations of the Committee 
are before this Government. They have not taken any 
action. 

Lastly, the Tenth Finance Commission had submitted 
its recommendations five years ago. They did not take 
any action. Now, they have brought forward the 
Constitution (89th Amendment) Bill. What is the purpose? 
Firstly, I doubt the sincerity of this Government. Now, 
this Government is having a peculiar nature. It is a 
combination of regional parties. Here is a matter which 
deals with sharing of taxes between the Centre and the 
States. What was our previous experience? I will refer to 
some instances. The States cannot be faulted if they 
seek to get this assurance enshrined through a proper 
constitutional amendment. Nobody can deny the fact that 
the States were danied theie due share in such proceeds 
earlier due to machinations of the Centre. It is not a 
secret that successive Ministers of Finance at the Centre 
sacrifICed the Interests of the States by effecting reductions 
in the basic rates of Income Tax as well as Customs 
Duties while protecting its revenues by striking through 
duties that need not be shared with the States. So, there 
is a step-motherly attitude. When It concerns the Centre, 
they will be doubly conscious. They will collect It with all 
the will because they need not share It with the States. 
When the question of Income Tax and other duties comes, 
they would adopt a step-motherly attitude even' without 
consulting the States. There have been instances when 
the Central Government reduced the taxes to the 
detriment of the States. Previously, thal was about 
sharing. What will be the net result? 
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Now, this matter was examined by the Finance 
Committee. That Committee examined the Finance 
Secretary for this purpose. What did he say? I shan· refer 
to one of his statements. Now, when he was specifically 
questioned by the Committee about the Impact of groea 
proceeds being changed into net proceeds, the Finance 
Secretary had said: 

"However, from 1997 to 1998, there will be a 
negative of Rs. 3,525 crore for the State 
Govemments because of lower revenue." 

So, it is an admitted fact that even for a year, the 
State Govemments will lose an aggregate amount of 
Rs. 3,525 crore. Moreover, It may be pertinnent to note 
about the financial position of the States. Their financial 
position is deplorable and alarming. 

Just about a year ago, the RBI noted that the 
budgeted revenue of deficit States for 1998-99 amounted 
to 1.6 per cant 30P against 1.4 per cent GOP the year 
before. Compared with the cu~nt financial year, the gross 
fiscal deficit of GOP for 1998-99 would be As. 78,000 
crore. That is the position of the States taken together. 
It is four per cent of the GOP. 

Sir, everywhere, we find the deficit financing. In such 
a situation, this NOA Government Is bringing this 
amendment with a view to rob off the income of the 
States which they were getting previously. Why did they 
not wait ti:: the Review Commission submitted Its report? 
What was the need for moving it? Let the status quo be 
maintained. Let us wait. We had waited for the Sarkaria 
Commission's recommendations. We did not bring In any 
constitutional amendment. The Chelliah Committee also 
gave some recommendations but we did not bring In any 
constitutional amendments. Why such a haste In the 
circumstances that this Govemment has appointed a 
Committee without consulting us? A Review Committee 
was appointed without even informing the House. They 
are doing their work. With such a situation, what Is the 
logic of having this amendment paaeed through In haste? 

As regards freezing of 15 years, I do not have any 
objection. We will take it as 55 years. But It will be 
detrimental to the States. How can the Centre be 
believed? Are they sure that this NOA Government will 

regional rtIea will last for ever? Are they sure that the pa 
be represeted in the Central Govemment to look ~er 
the States' financial Interests. It cannot be. Some time 

some other party may come in the Centre. They want to 
rob off the powers of the States. The States' Interests 
will not be looked Into. We are changing the Constitution. 

In such a situation, the mere words of the Central 
Govemment that It would be compensated cannot be 
taken at face value. The Centrel Govemment may say 
that you would be benefited and that they would do all 
that is poaelble to give them benefit. Those words cannol 
be taken on their face value. The previous experience 
was detrimental to the Slates' Interest. 

So, I emphatically say that this groae profit should 
be .shared, eepec:lally in some States, more particularly in 
Kerela State where the plantation crops like tobacco, 
rubber, etc. are there. The sales tax Is not there. So, our 
revenue will be curtailed. The State will become more or 
lese a pauper by th~ amendment. Thet is why, I oppose 
this provision with all my vehemence because in the long 
run, the States will be in difficulties. 

Sir, I may be permitted to make one point clear. 
What Is the percentage? It Is 29 per cent and that is 
unHorm decision conceming all States. Is It JUGt and 
proper? Because Kerala and some other States have 
developed, the decision will be detrimental to their interest. 
If the Govemment is serious of doing justice to the Stale, 
this percentage of 29 per cent should be increased to 40 
per cent. Some States have demanded 40 per cent. So, 
I wam the hon. Members who are representing the 
regional parties and who are now part of this Govemment 
that this Is a death knell for them. When they go out 01 
this Govemment, the States will be put to ruin and they 
would feel the difficulty. At that time, the Centre will not 
come to their help. The Centre is lOOking after its own 
Interest. It II oncemed about Its income only its tax 
revenues only. It is not concemed about sharing of taxes. 
So, I advise them accordingly, particularly the OMK party 
Members who always apeak about Tamil Nadu that Ihey 
would feel the dHficulty if this amendment is passed. 

Shri Baalu, this will be your death-knell and the 
people of Tamil Nadu will be the big Ioaars. You will nol 
be there always. Your party will not be there always. A 
Govemment will corne which may not have the same 
feeling as this Govemment has. 

With theae words, I oppose this Bill with all 
vehemence and support the idea of sharing the groae 
proceeda. 
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(Translation] 

SHRIMATI RENU KUMARI (Khagaria): Chairman, 
Sir, the Union Government deserves congratulations 
lor bringing this amendment to implement the 
recommendation 01 Tenth Finance Commission through 
which funds would be disbursed to States. I on my 
behalf of my party congratulate the Government. 
Certainly funds are disbursed by the Central 
Government to the States, but I regret to state that 
specially, in the State like Bihar misuse of money is In 
vogue. This money is not spent. Flood is a serious 
problem in our State. The whole State is inundated 
due to floods during the month of July & Augu'lt, but 
no steps could be initiated by the State Government 
to check the flood. In Bihar, there is a serious problem 
01 land erosion Irom Ganga & Koshi but when I draw 
the attention of an officer or Minister in the State, 
they say that we don't have money from the Centre 
and the Central Government shows willingness to help. 
The State they don't lind any agency which can take 
up the relief work. There is no agency because 
corruption is rampant. When we talk about percentage 
then we leel that releasing funds lor the State like 
Bihar by the Central Government is like misuse of 
money. Koshi dam is breached Irom many points. 
There is Karachi-embankment and that too is In a 
dilapidated condition. I am telling you about a recent 
event, I had talks with the AC but A.C. had decided 
to award the contract to that contractor. Who gol the 
contract for last year also but the dam was not 
constructed. It appears that this lime also that dam 
will not be constructed. Bihar has to face the severe 
drought like conditions also but State Government does 
not pay attention towards this also. I fail to understand 
that the State like Bihar is in need of money. The 
condition of education in Bihar is very bad. The 
agriculture science centre in Bihar has been closed 
and in its place the 'Charwaha Vidyalaya' has been 
opened. The condition of 'Charwaha Vidyalaya' Is such 
that there is no teacher and no student and if you 
want to know, the lact that there is no buffalo that 
goes there for Grazing. Thus I don't feel that there is 
any utility 01 money. The problem 01 law and order is 
also there. After all for what purpose does Bihar 
Government need money whereas the Government 
does not spent money on maintaining law and order. 
It does not initiate any step to tone up the police-
administration. Every day murders taken place. We 
don't understand that for what purpose does 
Government wants money. MLAs, MPs and Minister 
are murdered there. With this you can imagine about 
the plight 01 common people then lor what purpose 
does the State Government need money. I would like 
to submit that roads there have been converted into 
pits. The condition of hospitals is awefully pitiable. 

Patients are dying In hospitals. Hospitals have no 
buildings. Even if there are buildings there is no doctor. 
And in case a doctor is there then there is no 
medicine. If after some difficulty medicines are 
available, there Is no machine to conduct pathological 
testa. Ministers are in abundance there. There are 80-
85 Ministers. Money is spent on these Ministers. 
However, I have no hesitation in saying that no money 
is spent In the name of development. 

SHRI PRAVIN RASHTRAPAL (Patan): Money is 
allocated for Blhar .... (lnterruptions) truth is bitter. 

SHRIMATI RENU KUMARI: I would like to submit 
that Panchayat elections have not been help in the 
poor State like Bihar. When Panch.yat elections are 
not held then how the money meant for development 
purposes would reach to the Panchayats. That is why 
development work is not done and It is at a standstill. 

Sir, the Central Government releases money 
through DRDA and Indira Awas Yojana, but no work 
is done. The District Magistrate there is RJD-minded. 
No work is done in a proper way. The rainy season 
is to arrive, but the authority is refusing to construct 
the bridge wherever it is required. In such a situation 
there is no benefit in releasing money to the State 
Government. We want R.C.C. bridge to be constructed 
there, but they have neither the money nor the time 
nor willingness to construct the said bridge. Therefore 
through you I would like to submit that unless MPs 
are made the Chairman 01 DRDA, the money provided 
by the Central Government is not utilised properly and 
it will not be utilised properly even in future. 

In the end without taking much time through you 
I would like to appeal to the Prime Minister that a 
C.B.1. inquiry should be instituted to know as to how 
the money allocated to the Government of Bihar during 
the last ten years has been utilised. There is no use , 
01 sending money to Bihar unless an inquiry is 
conducted in this regard, because not even a single 
paise is properly utilised in Bihar. The Chief Minister 
of the State is illiterate, she does not know how to 
spend money and that is why money Is not properly 
utilised there .... (Interruptions). 

SHRIMATI KANTI SINGH (Bikramganj): Do not say 
like this. You too are a lady. You too are an MP from 
that State. You should meet the concerned authority 
there and should get the money spent 
properly .... (Interruptions) 

SHRI PRABHUNATH SINGH (Maharajganj-Bihar):" 
The Hon. Member'means to say that Shrimati Kanti 
Singh should be made the Chief Minister of the State 
since the present Chief Minister is illiterate 
. .. (Interruptions). 
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(MR. SPEAKER In the ChaJ" 
SHRIMATI RENU KUMARI: Sir. It 18 not my Intention 

to insult a lady. I am also a lady. I know that ladles are 
themselves week and helpless .... (lntenuptfons). What I 
mean to say is that if people are Illiterate then now will 
they run the country and the State. They will not be able 
to understand what is economics and what Is politics. 
And if they do not understand these things, will It be 
possible for them to run the State .... (lnlenuptions). I do 
not want to put myseif In dispute. Kantl Singhji had been 
a Minister and I want to state that Lalooji is in Jail and 
the progress of Bihar is stalled. No wort<. whatsoever. is 
being done there .... (lntenuptJons) 

SHRIMATI KANTI SINGH: Funds for Panchayats are 
not released whereas it is claimed that the same has 
been released and the fact Is that the wort< Is not being 
done. 

SHRIMATI RENU KUMARI: Sir, through you I would 
like to ask the Prime Minister that a C.B.I. inquiry should 
be instituted to find out how the money provided 10 Bihar 
during the last ten years was spent. Where that money 
was spent? ... (Intenuptfons). The money was spent on 
land erosion head or on drought head or on education 
head or on maintaining law and order. II should be 
investigated upon that in which head the money has 
spent. 

Sir. in the end I would like to suggest that now 
whatever amount is provided 10 Bihar by the Central 
Govemment there should be instructions to the State 
Govemment about the head where the money would be 
spent and the manner In which the money should be 
spent and to set up a monitoring committee which will 
see how and where the money is spent. If this is not 
done. I can reiterate that releasing money for Bihar 18 
absolutely meaningless .... (Intenuptfons) with these words 
I conclude and extend my support fo this Bill. 

[English) 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA): Mr. Speaker. Sir. I am grateful to all the ~rs 
who have taken part in this debate. I would like to 
personally apologise to the House for not being present 
throughout the debate because duly had called me away 
to the other House. But I have a complete list of all the 
points which have baen made a~d I hope that in the 
course of my reply. it will be possible for me to refer to 
those points and satiSfy the Members. 

The Tenth Finance Commission on the basis 01 
whose Report this amendment has been brought forward. 
was appointed by the then Govemment on 15th July 
1992. And let us not forget that the period for which we 
are wortdng is a period which has elCPlred on the 31st 
March. 

The Report was submitted by the Tenth Finance 
Commission to the then Govemment on the 26th of 
November 1994. And then between 1994 until that 
Government demitted office, I am not aware of much 
action having been taken on this particular 
recommendation. Tha Tenth Finance Commlsaion. after 
making the suggestion said: 

"We would recommend that the altematlve scheme 
of resource sharing suggested by us may be 
brought into force with effect from the 1st April. 
1996 after necessary amendment to the 
Constitution.' 

Thus. after that Govemment demitted office and was 
replaced by the Govemment known as the United Front 
Govemment. That Govemment initiated some measures 
but they also could not bring it before Parliament and 
the Constitution amendment proposal remained pending. 

The last Govemment under the leadership of Prime 
Minister Shri Alai Blhari Vajpayee had assumed office in 
March 1998 and on the 14th of July 1998 we came with 
this amendment. This amendment was referred by you to 
the Standing Committee of Parliament and by the time 
their report came and the matter could be processed 
further. unfortunately the Twelfth Lok Sabha got dissolved 
and therefore, we could not bring the Constitution 
amendment before this House. 

We have taken once again as expeditious action as 
was ~ and we have brought this matter before 
this House Ibr COnsideration so thet this recommendallon II 
of the Tenth Finance Commission could be given effect n 

, to retrospeatlvely from 1 at April. 1996. 

In the course of the debate. a number of issue have 
been raised. I will deal with the more important ones ir. 
the time at my disposal. .It 

n 
The first Issue. which has been raised. Is the issue ~ 

in regard to gross and net. This is the issue on which 
Shri Vart<ala Radhakrishnan and friends like him in this 
House said thai they oppose this amendment with all 
their vehemence. I 

I would ~ke to very humbly clarify that H you go m 
through al the provisions of the Constitution. and we p 
have quoted thou provisions in this Bill which has been .... 
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circulated, everywhere in all the articles of the Con8tltution, 
the phrase used Is 'net proceeds' .... (lnte"uptions) 
Nowhere does the Constitution talk about gross proceeds. 
It talks about net proceeds. What Is the difference 
betwee" net proceeds and gross proceeds? The difference 
between, the net proceeds and the gross proceeds is 
the one-the cost of collection, the money, which the 
Government of India spends on collections, and :lny 
refund, which we might make. Who calculates the net 
proceeds? We do not calculate the net proceeds. It is 
the C&AG who calculates the net proceeds. It is done 
on the basis of calculation done by the C&AG. He is a 
Constitutional authority under the provisions, on the basis 
of which the devolution of Central taxes to the States 
takes place. 

Therefore, when we looked at it again, we came to 
the conclusion that it will.not be fair to change this besic 
structure in the Constitution because the Constitution is 
talking of net proceeds everywhere, and, therefore, in 
just one amendment, if we bring in the concept of gross 
proceeds, then It will not be fair. But we did not want; 
it was not our intention at all to do away the States out 
of their share. 

In fact, on the day the Cabinet approved this and 
the Govemment spokesman, my colleague, the Minister 
of Partlamentary Affairs was briefing the Press, he was 
the one who told the Press that there might be a shortfall 
of around Rs. 2.000 crore as a result of the change of 
definition between gross and net. I am hastening to add 
that we will make up this loss for the States. 

A number of Chief Ministers were also concerned 
about this thing. They wrote to the Prime Minister. They 
wrote to me. In all cases we have replied with the 
assurance that this loss, as calculated by the C&AG, will 
be made good by the Govemment of India and that this 
29 per cent of the devolution formula wUI not stand In 
the way, and if it becomes necessary, then this 29 per 
cent will be raised to 29.3 per cent or 29.4 per cent. We 
will have absolutely no hesitation in doing this, and 
therefore .... (Interruptions) 

SI1R! BADU DEB ACHARIA (Bankura): When the 
Govenunent of India will compensate the loss to the State 
Governments, then what is the difficulty in amending the 
net by gross? You can amend the 
Constitution .... (Interruptjons) 

SHRI YASHWANT SINHA: The difficulty is very 
simple. We are trying to observe the basic framework of 
the Constitution, the basic concepts in the Constitution. 
The basic concept, as I said, is 'Nat proceeds'. Therefore, 
if thllle is any loss, I am standing here before this House 
and on behaK of the Govemment, I am assuring that 
loss will be made up. Now, this is one time for four 

years. What is the history? As we know, the Finance 
Commission are appointed at an interval of five years. It 
is the Finance Commissions which recommends the 
devolution of taxes between the Centre and the States. 

7,00 hra. 

The Finance Commission's recommendations are 
considered so sacrosanct that a convention has built up 
over a period of time that the Finance Commission's 
recommendations, though they are recommendations, are 
accepted in toto by the Government of India and 
implemented. They are accepted In toto. Finance 
Commission's recommendations are not altered by the 
Govemment of India. That Is the respect, that Is the 
authority which is attached to the Finance Commission. 
In this case, what happened? The Tenth Finance 
Commission made the recommendation that 29 per cent 
of all taxes collected by the Govemment of India, whether 
shared with the Slates or not, or shared in whatever 
proportion, should be replaced by a new formula that 29 
per cent of all taxes, even those taxes which were not 
shared with the State Govemments, should be devolved 
to the States. This was their recommendation. The other 
part of their recommendation was that this formula of 29 
per cent devolution of all taxes to the States should not 
be disturbed lor 15 years. This was the recommendation 
of the Finance Commission. Now, the then Govemment, 
in its meeting with the Inter-State CounCil, agreed to the 
suggestion that this 15-year period should be altered and 
it should be made five years. 29 per cent remained but 
15 years was reduced to five years. We have abided by 
that decision taken In the meeting of the Inter-State 
Council. We have not altered that. Then we appointed 
the Eleventh Finance Commission, and as far as the 
Eleventh Finance Commission is concerned, one of the 
Terms of Reference of the Eleventh Finance Commission 
is to make a further recommendation in regard to the 
devolution of Central taxes to the States. When the Report 
of the present Commission comes in the next few weeks, 
then I hope that they will be making recommendation in 
this regard. Therefore, if there is any impression in the 
mind of any hon. Member or any Chief Minister that this 
Govemment does not want to give to the States what is 
their due, then let me disabuse that impression completely. 
We are committed to giving the States what is due to 
the States, even if It involves going beyond 29 per cent. 
So let there be no doubt in that regard. 

Shri Trilochan Kanungo raised the issue of the Central 
sales-tax. Let me assure him that the Central sales-tax 
is fully assigned to the States under the present 
arrangement and the Central sales-tax will continue to 
be fully assigned to the States. We are not even bringing 
the Central sales-tax Into the pool, which will enable us 
to keep 71 per cent of It and distribute only 29 per cent. 
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SHRI TRllOCHAN ,<ANUNGO: I talked about the 
backward States. 

SHRI YASHWANT SINHA: Sir, that is an issue which 
is being discuased separately. It has been dlscuased with 
the Chief Ministers, it has been discussed in a Committee 
of the Chief Ministers and the State Finance Minister, 
which the Prime Minister had asked me to call after the 
Inter-State Council meeting. We are doing that and there 
Is already quite deep close interection with all the State 
Governments on that score. 

The Eleventh Finance Commission has, as ita Terms 
of Reference, devolution not only to the State 
Govemmenta but also further devolution to the PlIIIChayatJ 
Raj Institutions, from the State Govemments. So, this is 
an issue which will be taken care of. 

When Or. Raghuvansh Prasad Singh was speaking, 
I am told, he raised the issue that why make it applicable 
from 1.4.1996 and not from 1.4.1995. The Tenth Finance 
Commission had recommended that It should be made 
applicable from 14.1996 and that is why it is 1.4.1996. 

Now, there is one point to which I would like to 
reply before I am done. That Is again an issue which 
Shri Varkela Radhakrishnan had raised. He challenged 
the sincerity of the Govemment In regard to our altitude, 
our willingness to share the funds with the State 
Governments. We are all aware that there is a 
constitutional arrangement determined by the Finance 
Commission under which devolution of Central taxes takas 
place. Then, outside 01 the framework of the 
COnstiMion .... (lntenuptions) let me explain and then you 
can ask your questions. I am replying to your point. You 
must listen to me fully. 

Then, there is the Planning Commission which makes 
available to the States, Plan funds which are given or 
made available for every Annual Plan as budgetary 
support by the Govemment of India for the Centre and 
the State Plans. But as far as the sincerity of this 
Government is concerned, did we wait for the 
implementation of the recommandations of the Finance 
Commission? Old we wait for this constitutional 
amendment? Did we wait for the recommendations of 
the Eleventh Finance Commission? We did not. When 
the States came under pressure, like we did, as a result 
01 the impact of the Fifth Pay Commlaaion-and I have 
stood before this House and repeated it on many 
occasions that the States collapsed under the weight of 
the recommendations of the Fifth Pay Commission. 

i know this for a fact that the then Finance Minister 
had promised in a meeting of either the N.D.C. or the 

Inter-State Council that the States will be fully taken into 
confidence before the Government of Inella took a decIIion 
to implement the recommendations of the FIfth Pay 
Commilaion. The then Govemment of India did not tIIke 
the States into confidence. The then Govemment of India 
unUaterany took a deoision about the implementation of 
the recommendations of the Fifth Pay Commiasion. 

The impact on the States was absolutely unavoidable. 
I had said on some other occasion that even " we had 
dropped an atom bomb or a nuclear device on the Sta_, 
probably they would not have suffered as much as they 
have sultered as a result of these recommendations 
which, as a result of our action, were imposed on the 
States. 

What happened then? The hon. Prime Minister called 
a meeting of the National Development Council. In the 
Nallonal Development Council, Chief Minister after Chief 
Minister pleaded with the Prime Minister that they had 
run into a great deal of difficulty as a result of this and 
the Govemment of India must come to ,their rescue. 

Now, the Govemment of India is not the lender of 
the last rasort. This Is not the constitutional requirement. 
But the Govemment of India has never shrunk from ita 
responsibility. I would like to say that I came before this 
House .... (Interruptions) Then I came with the 
Supplementary Demands last year. We placed an amount 
of Rs. 5,000 crore-Rs. 3,000 crore Budget plus Rs. 2,000 
crora additional market borrowing-at the disposal of the 
State Govemmenta by means of augmanted ways and 
means support 80 that the States could get over the 
problems created by the FHth Pay Commission in the 
medium term. 

We 818 in touch with every State Govemment and 
we are helping them to draw up programmea and poIIciea 
which will enable them as it will enable us to get over 
the dis-Impact in the medium term. 

We did not wait and that is a proof of our sincerity. 
Again, when there was a question of what will happen to 
the States in the beginning of the financial year last year, 
we talked to the Reserve Bank of India and we made 
sure that something like Rs. 1,500 crore worth of 
accommodation was made available to the State 
Govemments by way of expanded ways and means 
arrangement with the Reserve Bank of India. 

Whenever the States have approached us either 
collectively or individually, whether it is the drought of 
Orissa, whether it is a natural calamity anywhere or 
whether it is the present drought, on every occasion the 
Govemment of India under the leadership of Prime 
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IShri Yashwant Sinha] 

Minister Shri Atal Bihar! Vajpayee has gone out of Its 
way to help the State Govemments. And thle Is the 
attitude in which we shall approach our relationship with 
the States. We are committed to cooperative federaHsm 
and we will make aure that while our own financial 
situation is not very happy, atlil we will make sure that 
no State will suffer. 

Let me inform this House that In the lat one year, 
Stata after State has run into overdrafts. 

They have pierced or exceeded the arrangement with 
the RBI. On every occasion, we came to the rescue of 
the States and made sure that no State wa in default, 
on State's payments were stopped by the RBI. So, that 
is the attitude that we have. 

[Tratl6lation) 

DR. RAGHUVANSH PRASAD SINGH: Despite the 
recommendation 01 the Tenth Finance Commiaaion, 
payment of six hundred crore rupees to Bihar for 
Panchayat Raj has been withheld. The matter Is pending 
In the Supreme Court. The High Court has endorsed the 
law relating to Reservation and the Tenth Finance 
Commission has recommended for granting six hundred 
crore rupees to Bihar for the Implementation 01 Panchayat 
Raj system. The 'Gram Sabha' is functioning 
there .... (lnterruptions) 

MR. SPEAKER: You have said It in your speech, it 
is not right to interrupt now, please resume your seat 

... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: The inatltulion 
of gram sabha has been functioning there a per the 
guidelines given under Article 342 of the Conatitution and 
no payment 01 money has been made to Bihar lor the 
implementation 01 Panchayati Raj system despite the 
recommendations 01 the Tenth Finance Commission. It is 
neither the laull 01 the Bihar Govemment nor 01 the 
people 01 Bihar. Why the Union Government has been 
withholding the release 01 six hundred crore rupees, I 
should get its reply .... (Interruptions) 

{English} 

SHRI YASHWANT SINHA: Belore this Govemment 
assumed office, there wa no provision lor giving security-
related expenditure to the States. Now, in consultation 
with the Ministry 01 Home, we have started giving this to 
all the State Governments, which are facing problems of 
terrorism and where the law and order probl.m Is s.rious. 
The Government of India Is going out of its way to give 
them security-related .xpen.... W. are sharing. It with 

the Statu. A sum of As. 1,500 crore has been made 
available to the State Governments In thle regard. 

Now, Sir, I will corne to the issue, which has been 
raised by Shri Raghuvansh Prasad Singh. 

[Translation] 

He had also raised this laaU8 in the past and I have 
replied eartier aJao that 81h11r Is such a fortunate State of 
this country which during the lut eight to ten years, I 
donot remember exactly .... (/nterruptions) Bihar has 
managed its financial condition 80 efficiently that no 
overdraft has occurred in regard to Bihar. Overdrafts occur 
in regard to all the States but Bihar Is such a prosperous 
State that no overdraft has taken place during last ten 
years. Not only that no overdraft has taken place but 
several crorea of Its money is deposited in Reserve Bank 
in Its credit, Bihar is such a prosperous State. 

I would like to tell you that after aasuming the charge 
a the Minister of Anance for the first lime I have received 
a letter trom the Chief Minister of Bihar wherein it has 
been urged that I should release the money on behalf 01 
the Govemment of India at the earliest. I released the 
money within a day I.e. within 24 hours of receiving that 
letter. Hence as far as the question of the 
recommendation of the Tenth Finance Commission 
regarding the releae of money for Panchayati Raj system 
in Bihar is concerned, I would like to say that the same 
commission has also recommended for making this 
release conditional by stating that no amount is to be 
released in case the elections are not held there. Despite 
this when this matter has been raised I would like to 
state that as the term of the Finance Commission was 
coming to an end, the Bihar Government held talks with 
the Commission end wrote a letter to me. Nitishji who 
wrote the letter to me is sitting here. When he became 
the Chief Minister 01 Bihar for few days, he sent me a 
letter wherein I was urged upon to keep the lunds to be 
allotted to Bihar in fact. Thereafter, the present Chiel 
Minister 01 Bihar again sent that letter to me requesting 
the same. I replied that if the elections 01 Panchayats 
and local bodies in Bihar are held in this Financial Year, 
I will make that amount available to Bihar by linding 
some solution or the other. But if the Bihar Government 
do not have any intention to hold elections, I leel mysell 
bound by the recommendation 01 the Finance 
Commission ... . (/nterruptions) 

SHRI MULAYAM SIN'GH YADAV (Sambhal): I would 
like to know as to whether you ara going to rehabilitate 
hon. Nitishji and Shrimati Sushma Swaraj? 
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DR. RAGHUVANSH PRASAD SINGH: II was included 
in the 73rd amendment and the matter is lying pending 
in the Supreme Court .... (lnterruptkJns) 

MR. SPEAKER: It is not right, please sit down. 

... (Interruptions) 

SHRI RAGHUNATH JHA (GopaJganj): The Supreme 
Court has given no stay and the Patna High 
Court .. .. (Interruptions) 

MR. SPEAKE:R: Please sit down. 

... (Interruptions) 

MR. SPEAKER: II is not a good thing. 

... (Interruptlons) 

[English] 

MR. SPEAKER: Shri Jha, please take your seat. 

SHRI YASHWANT SINHA: Mr. Speaker, Sir, I WOUld, 
therefore, request and plead most humbly that this 
constitutional amendment which has the consensus of all 
the political parties and which has been daalt with by 
three Governments in succession, it will be in the fitness 
of things if this House passes this Constitutional 
Amendment Bill unanimously rather than opposing it. 

SHRI MADHAVRAO SCINDIA (Guna): Mr. Speaker, 
Sir, the hon. Finance Minister talked about cooperative 
federalism. But cooperative federalism is a two way street. 
I can understand that there are certain problems-States 
where they are backward; where there are special 
development problems; then there are areas like the 
North-East where economically we have to give a greater 
push; and then there are certain States that are terrorist 
affected and you' have to assist them. But there are 
examples, glaring examples of some very rich and some 
very advanced States that are indulging in tremendous 
financial rashnass. Is there no way, we fully support this 
29 per cent, by which the Finance Minister can take 
some initiative through the NDC or the Intef-S&ate Council 
and ensure that at least some of these rich States-I 
know of a very rich State which has overspent its revenue 
expense by 73 per cent-some of these comparatively 
advanced States adhere to some more rigorous code of 
financial discipline? 

Sir, I would also like to point out to the hon. Finance 
Minister, I had pOinted it out while perticlpating in the 
discussion on the Budget, that there are many States 
where the Plan Budget is mis-spent. You give them 
Budgetary support, the Planning Commission sanctions 
them a certain amount but the money is spent elsewhere. 

I remember, when I was the HRD Minister there .w.. a 
particular State where we gave crores of rupees for 
education. After one year when we enquired as to how 
this money was spent, It was found that it had all been 
spent on revenue expenditure of that Govemment on 
things that were totally alien to education. Can the 
Planning Commission also not be given a IlttIa more teeth 
so that they could enforce financial discipline at least 88 
far as Plan Budgets are concemed? .. (IntelTllplions) 

MR. SPEAKER: No, no please take your seat. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIAR'f: 
(Kokrajhar): There are a lot of problems in the backwarc 4 

areas, regions and territories within some States Oke thE I 
"Bodoland" in the State of Assam and the "Telengana" ir I 

the State of Aildhra Pradesh and the so on and so fortt II 
In the country .... (lnterruptions) Way is the Finance Mlniste I 
not talking about adoption of corrective measures In orda u 
to accord equitable economic Justice to all the neglectec 
and developmentally lopesided areas, regions anc 
territories? Ili 

)I' 

What kind of economic justice are you going to dl Ie 
to ever neglected people of Bodoland and of such othe:X 
many backward regions of the country? .. (lnterruptlonsjth 
It is a very serious matter. I would like to demand fron ltl 
the Govemment of India an equitable economic justlo,kE 
for the people of our Bodoland Territory and allo fo:ie 
other backward regions In the country. an 

ctiI 
MR. SPEAKER: Shri Bwlswmuthlary, please take yoult I 

seat. I have called Shri Somnath Chatterjee. 

SHRI SOMNATH CHATTERJEE (BoIpur): Sir, we ar 
supporting this Amendment Bill. But one of th . 
observations .... (Interruptions) )Ial 

tw 
MR. SPEAKER: We have to pass anoth~teI 

Constitutional Amendment Bill today. 

SHRI SOMNATH CHATTERJEE: Sir, I 
only one minute. 

Sir, one of the statements made by the hon. Finan 
Minister is that the recommendations of the Finane 
Commission are always accepted. The Finance Miniat 
said that. Today we are bringing in Constitution' 
Amendment which is not for five years only, though It 
Finance Minister has mentioned twice that it is for Ii\ 
years. No, Until the next Finance Commission makes' 
better recommenclatlon, this, I hope, at litest will continud 
Therefore, it is changing the organic law that will contlm 
for ever until the Finance Commission makes snoth·pt 
recommendation that is accepted by the Govemment. ,~, 
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IShri Somnath Chatterjee) 

Sir, the han. Finance Minister has said that the 
i ConatItution provides tor net allocation, that is aUocation 
of the net amount. But knowing about this provision and 

I being fully conscious of that position, the Finance 
: Commission made a recommendation of allocation 01 the 
: gross proceeds. Therefore, they have made a conscious 
change here in the recommendations 01 the Finance 

: Commission and the Finance Minister says that the 
I,Government is changing that although the 
t recommendations 01 the Finance Commission are always 
I accepted. Therefore, you have made a change in the 
t recommendation of the Finance Commission when the 
Finance Commission made a conscious change. 

T Therefore, I would like to know as to why this change 
I was made when the Finance Commission made a 
Tdeparture from the previous arrangement of the 
:eConstftutional provision. 

It SHRI K. YERRANNAIDU (Srikakulam): Sir, the hon. 
K Finance Minister has declared the year 1999-2000 as 
lithe 'Gram Sabha Year'. it is a good decision. The Tenth 
cFinance Commission has recommended Rs. 4 crore for 
f'lhe GI'IItn Panchayats for four years. This recommendation 
Ithaa not been implemented for the first year. But the 
ItlGovemment of Andhra Pradesh got only two instalments. 

The third and the fourth instalments have not been '''received 80 far. The Gram Pancheyat, with the expectation 
IIfthat they would receive the third and the fourth 
of.nstalments, passed some Resolutions and prepared 
C~stimates for execution of the works. The Panchayat; Raj 
oSammeian Committee approached the Minister of Rural 
eoJevelopment for releasing two instalments. The hon. 

'v1inister also promised to release the same. But those 
'h Nere not released to the Gram Panchayats by 31 st of 
, 'v1arch. This is a recommendation of the Tenth Finance 
't ::Ommission. I would like to know the latest position about 
Iii 'his from the hon. Finance Minister. 
II 

'Translation} 

n SHRI MOHAN RAWALE (Mumbai South-Central): Mr. 
tl :;peaker, Sir, through you I would like to bring it to the 

lotice of the hon. Finance Minister that one to one and 
I' I ha" thousand immigrants from every State come into 
II 'l,4umbai everyday but to which undue burden is Imposed 
I' )n our water and health services which in tum is the 
, najor cause in the growth of slums. It is not the case 

" ""ith Mumbai alone but all the metropolitan cities like 
. :;alcutta, Delhi and Madras also facing the same problem. 
, rhe 'Govemment 01 India receives more than 20 thousand 

:rore rupees from Mumbal as rovenue from various 
, .ourees but the hon. Finance Minister has not made any 

)rovision for the payment of grant for Mumbai. Hence I 
I vould like to submit to hirn to make provision for two 

housand crore rupees for Mumbai and other metropolitan 
:ities. 

{English} 

DR. NITISH SENGUPTA (Contal): Sir, thank you very 
much. I rise to support this Bill, which to my mind has 
been long over-due. 

Sir, the Constitution uses the expression, 'India will 
be a Union of States". It Is something that was observed 
more in breach than in observanca. This is a very timely 
attempt to set some "f those distortions right and to 
bring us back to the concept of Union of States. 

Sir, the basic principle about transferring this 29 per 
cent of all the revenues to the States is that eariier, 
except lor Income Tax, there was no compulsion on the 
Govemment to transfer resourees to the States. From 
now on, it will be based on a system. No longer would 
the States be supplicants trying to come and beg from 
the Union Finance Ministry or other authorities for more 
funds but they would stand on their own rights. Certain 
portion 01 Central Excise, Customs and everything else 
would be passed on to them automatically. 

Sir, the difference between the gross and the net 
proceeds, I think, has been explained properiy by the 
hon. Finance Minister. 

MR. SPEAKER: You can only seek' claiification. 

DR. NITISH SENGUPTA: Sir, I fully support this 
Amendment BiII .... (/nterruptions) 

SHRI RAMESH CHENNITHALA (Mavelikara): Mr. 
Speaker, Sir, we are all aware that the revenue base of 
the economy has changed dramatically. In view of this, 
will the Finance Minister take a fresh look at the taxes 
that can be shared between the Centre and the States? 

SHRI YASHWANT SINHA: Sir, in regard to the points 
that have been raised by Shri Madhavrao SCindla, I would 
like to say that in the spirit 01 cooperative federalism, we 
are in constant touch, institutionally and infonnally, with 
the State Governments. We are in touch with the Slate 
Govemments institutionally through the meetings of the 
NDC, through the meetings of the Inter-Slate Council, 
through the Standing Committee of the Inter-Slate CouncH, 
and through the Standing Commmee of the State Flnanca 
Ministers of which the Weet Bengal Finance Minister is 
the Convenor. 

{Translation} 

SHRI SOMNATH CHATTERJEE: He was 
overburdened. 

SHRI YASHWANT SINHA: I appointed him the 
Convener, you sh~ thank me at least on that ground. 
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SHRI SOMNATH CHATTERJEE: I know as to why 
you have done so. 

(Eng/ish] 

SHRI VASHWANT SINHA: And we are in touch 
informally with the Chief Ministers. When we devised this 
extra ways and means fund, for which I had come to 
Parliament through the Supplernenta:y Demands last year 
and got the approval of Parliament, we discussed this 
matter with the State Govemments. I do not know whether 
there is a rich State in India or not but Shrl Madhavrao 
Scindia believes that there are some rich States and that 
there are some poor States. 

SHRI MADHAVRAO SCINDIA: I said that In 
comparative terms. 

SHRI VASHWANT SINHA: We are in touch with all 
the State Govemments practically. Many of them, at their 
own initiative have even entered into memoranda of 
understanding that they will take a number of steps. There 
are milestones fixed; there are time schedules fixed and 
those States have taken many of those steps. So, there 
is a consciousness among the States also today that the 
fiscal situation is bad, it Is bad for the whole country and 
not only for that State, and that all of us have to do 
something together In order to get over that problem. 
This process is going on. 

I will humbly plead that we should all assist in that 
process so that we are able to build a larger national 
consensus cutting across political lines; so that those who 
are In govemance, whether at the Centre or in the Statas, 
are able to solve this national problem of fiscal deficit 
about which concem has been expresaed repeatedly In 
this House. That is exactly the direction in which we are 
proceeding. But I am not the Comptroller and Auditor 
General of India. The Finance Ministry of the Govemment 
of India cannot take the responsibility which Is given under 
the Constitution to the ComptroHer and Auditor General 
of India. The Comptroller and Auditor General audits the 
accounts and submits his reports to the State Legislatures. 
The State Legislatures are then supposed to look at the 
reports. If there are instances, they have their own 
consequences. But I would like to assure the Houee that 
we are using every opportunity, every occasion to jointly 
understand with the States the problems and the solutions. 

In regard to the issue that has been raised by 
Shri Somnath Chatterjee, I agree that !hem is a change. 
We have not concealed ilf We are saying that it is good. 
We are giving the reason also as to why it Is good and 
how we are going to compensate the States. But the 
;-..... 'nl which I would like to make is that this Is not the 

only change which has been made In the Finance 
Comrni88ion's recommendations. The first change that was 
made was reducing the period from 15 years to five 
years. 

SHRI SOMNATH CHATTERJEE: That is not In the 
Constitution. 

SHRI VASHWANT SINHA: That is not in thE 
Constitution, but that Is clearly understood becauee thE 
Inter-State Council decided It and the Eleventh Flnancx 
Commission's Terms of Reference Include it. 

The other pOint which I would like to make Is, If the ~ 
Govemments of the day had moved In this matter II I 
good time, maybe this Constitutional Amendment lI'OUk ': 
have been discuaaed In some Lok Sabha, maybe In 1896 
1996 or in 1997. We should not have waited until th4 u 
Voar of the Lord 2000 for this Constitutional Amendment 
However, there were problema and there went delllya. : 
the Eleventh Finance Commission or any subHquer h4 
Finance Commillion were to make recornmendatlona, w' )~ 
will certainly come back to the House and suggest thos 10 
Constitutional changes. That II as far .. that _us i Xl 
concerned. !hI 

,te 

In regard to the issue of giving money separately t ~ 
Mumbal, I would like to teU Shri Rawale that Murnbai i :te 
suppoeed to be the commercial and trade capital of ttl an 
whole country. ::tit 

There are people going from all over the count, 
and there are businesses also going from all over tt 
country to Mumbal. So, Mumbel gets the advantage f 

well as the disadvantage of both. But in any case, th 

d I 

Is not the occasion where we shOuld be dfscu88ing wh llal 
should be done for Individual cltles .... (Interruptions) tw 

So, I would suggest that the House adopt th 
Constitutional amendment with acclaim .... (Interruptions) S 
in regard to the Issue, which hu been raised I 
Shri Ve~nnaidu about dllbursing those two Instalmer 
to the State of Andhra Pradesh, I will have to check 
up .... (Interruptions) 

MR. SPEAKER: Nothing will go on record exoept tl • 
Minister's speech. 

(IntemJptions)" 

SHRI VASHWANT SINHA: I do not 
information just now. I will check up 
information .. •. (Interruptions) 

---------------------------------
"Not r&coraad. 

.pt 
,,..i 
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MR. SPEAKER: There is an amendment to the 
motion for consideration, Shri Varkala Radhakrlshnan, are 
you pressing your amendment no. 1? 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Yes, 
Sir. 

MR. SPEAKER: I shall now put amendment no. I 
moved by Shri Varkela Radhakrlshnan, to the motion for 
consideration to the vote of the House. 

The amendment No. 1 was put and negatived 

MR. SPEAKER: Before I put the motion for 
'consideratlon of the BIU to the vote of the House, I would 
like to say that this being a Constitution (Amendment) 
ISIO, voting has to be by division. 

Let the Lobbias btl c!eareO-

MR. SPEAKER: Now, the lobbies have been cleared. 

Kind attention of the Members Is invited to the 
~oRowIng points in the operation of the Automatic Vote 
··Recordlng System. , 
.: 
~ 

f 
I) 

1I 

y 

h 

i. 
h 
Ie 
d 
IE 
a 
I 

11 
a 
11 
Ir 
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1. Before a Division starts, every Member should 
occupy his or her own seat and operate the 
system from that Hat only. 

2. As may kindly be seen, the "Red bulbs aII>ove 
display boards" on either side of my Chair are 
already glowing. This means the voting system 
has been activated. 

3. For voting, pres. the following two buttons 
slmuttaneously immediately after sounding of first 
gong, viz., 

(I) One "Red" button in front of the Member on 
the head phone plate; and 

(ii) Anyone of the following buttons fixed on the 
top of desk of seats: 

'Ayes' Green colour 

'Noes' Red colour 

'Abstain' Yellow colour 

4. It is eaaentlal to keep both the buttons pl'8ll88d 
till the second gong sound is heard and the 
red bulbs are "off'. 

The hon. Members may please note that the vote 
will not be registered if both buttons are not kept 
pressed simultaneously till the sounding of the second 
gong. 

5. Do not press the amber button (p) during 
Division. 

6. Members can actually "see" their vote on display 
boerds and on their desk unit. In case vote is 
not registered, they may call for voting through 
slips. 

The question is: 

"That the Bill furthe. to amend the Constitution of 
India, be taken into consideration". 

The Lole Sabha divided: 

17.40 hr •• 

DIvI.lon No. 1 

Aye. 

A. Narendra, Shri 

Acharla, Shri Basu Deb 

Adhi Sankar, Shri 

Adsul, Shrl Anandrao Vithoba 

Advani, Shri L.K. 

Aiyar, Shri Manl Shankar 

Ajaya Kumar, Shri S. 

Alva, Shrimati Margaret 

AIvI, Shri Rashid 

Ambedkar, Shri Prakash Yashwant 

Ananth Kumar, Shri 

Angle, Shri Ramakant 

Argal, Shri Ashok 

Arya, Dr. (Shrimati) Anita 

Atkinson, Shri Denzie B 

Azad, Shri Klrti Jha 

Baalu, Shri T.R. 

BaIi>ban Rajbhar, Shri . 



437 Constitution (Eighty-Ninth 

'Bachda', Shri Bachi Singh Rawat 

"Badnora, Shri V.P. Singh 

Bainda, Shri Ramchander 

Bais, Shri Ramesh 

Baitha, Shri Mahendra 

Baliram, Dr. 

Banatwalla, Shri G.M 

Bandyophadyay, Shri Sudip 

Banerjee, Kumari Mamata 

Banerjse, Shrimati Jayashree 

Bansal, Shri Pawan Kumar 

Barman, Shri Ranen 

Basavanagoud, Shri Kolur 

Bauri, Shrimati Joachim 

Begum N~or Bano 

Bhadana, Shri Avtar Singh 

Bhagat, Prof. Dukha 

"Bhagora, Shri Tarachand 

Bhargava, Shri Girdhari Lal 

Bhatia, Shri R.l. 

Bishnoi, Shri Jaswant Singh 

Bose, Shrimati Krishna 

Brahmanaiah, Shri A. 

"Brar, Shri J,S. 

Bwiswmuthiary, Shri Saneuma Khunggur 

C. Suguna Kumari, Dr. (Shrimati) 

Chakraborty, Shri Ajoy 

Chakravarty, Shrimati Bijoya 

Chandel, Shri Suresh 

Chatterjse, Shri Somnath 

Chaturvedi, Shri Satyavrat 

Chaubey, Shri Lal Muni 

Chaudhary, Shri Haribhai 

Chaudhary, Shri Ram Tahal 

Chaudhri, Shri Manibhai Ramjibhai 

Chauhan, Shri Shriram 

"Voted through Division slip 
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ChennlthaJa, Shri Rameeh 

Chikhalia, Shrimati Bhavnaben Devrajbhai 

Chinnaaamy, Shri M, 

Choudhary, Shrl Padam San 

Chouhan, Shri Nihal Chand 

Chouhan, Shri Shivraj Singh 

Choudhary, Shrimatl Santosh 

Chowdhury, Shrimati flenuka 

Dahal, Shri Bhim 

Dasmunsi, Shri Prlya Ranjan 

Dattatreya, Shrl Bandaru 

Deo, Shri Bikram Keehari 

·Dev, Shrl SantOlh Mohan 

·Devi, Shrimatl Kallasho 

Dhlkale, Shrl Uttamrao 

Oiler, Shri K1ahan Lal 

Dlwathe, Shrl Namdeo Harball 

Dome, Dr. Ram Chandra 

·Elangovan, Shri P.O. 

·Farook, Shrl M.O.H. 

Femandes, Shrl George 

Gadde, Shrl Ram Mohan 

Gadhavi, Shrl P.S. 

·Galib, Shri G.S, 

Gamlin, Shri Jarbom 

Gandhi, Shri Dilipkumar Mansukhlal 

Gandhi, Shrimati Maneka 

Gangwar, Shri Santosh Kumar 

Gautam, Shrlmatl Sheela 

Gavit, Shri Manikrao Hodlya 

Gavit, Shri Ramdas Rupala 

Gaete, Shri Anant Gangaram 

Gahlot, Shrl Thawar Chand 
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Ghatowar, Shri Paban Singh 

Goel, Shri Vijay 

'Gogoi, Shri Tarun 

Govindan, Shri T. 

Gudhe, Shri Anant 

Gupta, Prof. Chaman Lal 

Hamid, Shri Abdul 

Handique, Shri Bijoy 

Hanada. Shri Thomas 

Haque, Mohammad Anwarul 

'Hussain, Shri Syed Shahnawaz 

Indora, Dr. Sushil Kum"r 

Jadhav, Shri Suresh Ramrao 

Jag Mohan. Shri 

Jagannath, Dr. Manda 

Jain, Shri Pusp 

JaiBwal, Dr. M.P. 

Jaiswal, Shri Shankar Prasad 

Jalawal, Shri Shriprakash 

Jatiya, Dr. Satyanarayan 

Javiya, Shri G.J. 

Jayaaeelan. Dr. A.D.K. 

Jha, Shri Raghunath 

Jos. Shri A.C. 

Joshi, Dr. Murli Manohar 

Joshi, Shri Manohar 

'Kannappan, Shrl M. 

'Kanungo. Shri Trilochan 

Karunakaran. Shri K. 

Kashyap, Shri Bali Ram 

Kaswan, Shri Ram Singh 

Kataria. Shri Rattan Lal 

Kathiria. Dr. Vallabhbhai 

Katiyar. Shn Vinay 
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Khandelwal, Shri Vijay Kumar 

Khandoker, Shri Akbor AU 

Khanduri, Maj. Gen. (Retd.) B.C. 

Khanna, Shri Vinod 
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Khurana, Shri Madan La! 
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Krishnan, Dr. C. 
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Kulaste, Shri Faggan Singh 

Kumar, Shri V. Dhananjaya 

Kumaramanglam, Shri P.R. 

Kuppuaami. Shri C. 

Kusmaria, Dr. Ramkrlahna 

'Kyndiah, Shrl P.R. 

Lahiri, Shri Samlk 

M. Master Mathan, Shri 

Mahajan, Shri V.G. 

MahaJan, Shrimati Sumitra 

Mahale, Shri Haribhau Shankar 

Maharla, Shri Subhaah 

Mahato, Shri Blr Singh 

Mahtab, Shri Bhartruhari 

Mahto, Shrimati Abha 

Majhi, Shri Parauram 

Makwana, Shri Savshlbhai 

Malhotra, Dr. Vijay Kumar 

Mallikarjunappa, Shri G. 

Malyala, Shri Rajalah 

-Voted through Division IIlp 
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Mandai, Shri Brahma Nand 

Mandai, Shrl Sanat Kumar 

"Manjay Lal, Shri 

Manjhi, Shri Ramjee 

Maran, Shri Murasoll 

Marandi, Shrl Babu lei 

Mayawati, Kumari 

Maana, Shri Bharulal 

Meena, Shrimati Jas kaur 

Matha, Shrimsti Jayawanti 

Mishra, Shri Ram Nagina 

Mishra, Shri Shyam Blhari 

'Mohale, Shri Punnu Lal 

Mohita, Shri Subodh 

Monah, Shri Hannan 

Mookhe~ee, Shri S.B. 

Munda, Shri Kanya 

Muni Lan, Shri 

Muniyappa, Shri K.H. 

Muraleedharan, Shri K. 

Murmu, Shri Rupchand 

Murmu, Shri Salkhan 

Murthi, Shri M.V.V.S. 

Murthy, Shri M.V. Chandraahekhara 

'Muttemwar, Shri Vilaa 

Naik, Shri Ram 

Naik, Shri Shrlpad Yasso 

Narah, Shrimati Ranee 

'Nltish Kumar, Shri 

Ola, Shri Sis Ram 

Dram, Shrl Jual 

Osmani, Shri A.F. Golam 

Padmanabham, Shri Mudragada 

Pal, Shrl Rupchand 
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Patll, Shri Annaaaheb M.K. 
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Pramanik, Pro!. A.R. 

Prasad, Shri V. Sreenivasa 

Prasada, Shri Jitendra 

Pramajam, Prof. A.K. 

Puglia. Shri Naresh 

Radhakriahnan, Shri C.P. 
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Raja. Shri A. 
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Rajukhedi, Shri Gajendra Singh 
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Raman. Dr. 

Ra")achandran. Shri Gingee N. 

Ramahakal. Shri 
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Rao, Shri S.B.P.B.K. Satyanarayana 

Rashtrapal. Shri Pravln 
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Sathi, Shri Harpal Singh 

Sayeed, Shri P.M. 

Scindla, Shri Madhavrao 
·Salvaganpathi, Shri T .M. 

Sen, Shrlmati Minali 

Sengupta, Dr. Nitish 

Seth, Shrl Lakahrnan 

Sethi, Shrl Arjun 

Shah, Shri Manabendra 

Shaheen, Shri Abdul Rashid 
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·Shinde, Shri Sushll Kumar 

·Slkdar, Shri Tapan 
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Singh, Rajkumari Ratna 

Singh, Sardar Buta 

Singh, SM Bahadur 

Singh, Shri Balbir 

Singh, Shri Brij Bhushan Sharan 

Singh, Shrl Chandra p,.tap 

Singh, Shri Chhattrapal 

Singh, Shri Jai Bhadra 

Singh, Shri Khel Sal 

Singh, Shri Lakshman 

Singh, Shri Maheshwar 

Singh, Shri Prabhunath 

Singh, SM Radha Mohan 

Singh, SM Rajo 

Singh, Shrl Ram Prasad 

Singh, Shri Ramanand 

Singh, Shri Ramjivan 

Singh, . Shrl Rampal 

Singh, Shri Sahib 

·Singh, Shri Tllakdhari Prasad 

Singh, Shrimati Kanti 

Singh, Shrimati Shyama 

Sinha, Shri Manoj 

Sinha, Shri Yashwant 

Solanki, Shri Bhupendraslnh 

Somaiya, Shri Kirit 

Sorake, Shri Vinay Kumar 

Srikantappa, Shri D.C. 

Sudarsana Natchiappan, SM E.M. 

·Suresh, Shri Kodikunnll 

Swain, Shri Kharabela 
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Vasava, Shri Mansukhbhal D. 

Veerappa, Shri Ramachandre 

Venkataswamy, Dr. N. 

Venkateahwarlu, Shri B. 

Venkateshwarlu, • Prof. Ummareddy 

Venugopal, Dr. S. 

·Venugopal, SM D. 

Verma. Prof. Rita 

Venna, SM Rajesh 

Verma, SM Ravl Prakash 

Vljayan, Shri A.K.S. 

Virendra Kumar, SM 

V~ala, Dr. Rajeshwaramma 

Vyas, Dr. Ginja 

Wanga, SM Chlntaman 

Wangcha, Shri Rajkumar 

Yadav, Shri Akhilesh 

Yadav, Dr. (Shrimatl) Sudha 

'fadav, Dr. JlIIWant Singh 

Yadav, Shrl Hukumdeo Narayan 

Yadav, Shri Jagdambi Prasad 

Yadav, Shrl Mulayam Singh 
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MR. SPEAKER: Subject to correction, the result" of 
the division is: 

Ayes: 335 

Noes: 2 

The motion is carried by a majority of the total 
membership of the House and by a majority of not less 
than two-thirds of the Members present and voting. 

The motion was adopted. 

MR. SPEAKER: Tho House shall now take up clause-
by·clause consideration of the Bill. 

Clause 2 Amendment of article 269 

MR. SPEAKER: There are amendments to this 
clause. Shri Kanungo, are you moving amendment No. 
2? 

SHRI TRILOCHAN KANUNGO (Jagatslnghpur): I beg 
to move: 

Page 2, line 12" 

for "formulated by Parliament by law" 

Substitute "prescribed by Finance Commission" (2) 

MR. SPEAKER: I shall now put amendment No. 2 
moved by Shri Trilochan Kanungo to clause 2, to the 
vote of the House. 

The amendment no. 2 was put and negatived. 

" Ayes: 335 + Shri Nltish Kumar, SM Sharad Yadav, 
Shri M. Kannappan, SM Syed ShahnaW8Z Hussain, 
Shri Punnulal Mahala. Shri Danva RaoIIaheb Patll, 
Dr. Sanjay Paswan, Shri Manjay 1..81, Shri Chandrakant 
Khalra. Shri Raguvir Singh Kaushal, Shri V.P. Singh 
Badnora. Shri Thlrunavukarasu. Shri P.O. Elangovan. 
Shri D. Vanugopal. Shri Trilochan Kanungo, Shri T.M. 
Salvaganapathl, Shri Subodh Roy, SM Sunder Lal 
Tiwari. Shri Santosh Mohandev, Shri SushH Kumar 
Shinda, Shrl M.O.H. Farook, Shri P.R. Kyndlah. 
Shrl Vilas Muttemwar. Shri Tarun GogoI, SM Dlnsha 
Patel. Shrl J.S. Brar. Shrl Kodlkunnll Surash, Shri 
TarBchand Bhagora, Shri G.S. Gallb. 8M Tllakdhari 
Prasad Singh = 365 

MR. SPEAKER: shr, t=ladhakrishnan, are you mOving 
amendment no. 57 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkil): I 
beg to move: 

Page 2, line 8,-

for "net" 

Substitute "gross" (5) 

MR. SPEAKER: I Shall now put amendment No. 5 
moved by Shrl V.lteala Radhakrishnan to clause 2, to 
the vote of the House. 

The amendment no. 5 was put and negatived. 

MR. SPEAKER: Before I put clause 2 to the vote of 
the House, I would like to say that this being a 
Constitution (Amendment) Bill, voting has to be by division. 

The Lobbies have already been cleared. 

. The question is: 

"That clause 2 stand part of the Bill." 

The Laic Sabha divided: 

17.45 hr •• 

Division No. 2 

A. Narendra, Shrl 

Acharl&, Shrl Basu Deb 

Adhi Sankar, Shrl 

Ayes 

Adsul, Shrl Anandrao Vithoba 

Advani, Shrl L.K. 

Aiyar, Shri Manl Shankal 

Ajaya Kumar, Shrl S. 

Alva, Shrlmati Margaret 

AM, Shri Raahld 

Ambedkar, Shrl Prakash Yaahwant 

Ananth Kumar, Shrl 

Angle, Shri Ramakant 

ArgaI, Shri Ashok 
Arya, Dr. (Shrlmati) Anita 
Atkinson, Shrl Denzie B 

Azad, Shrl Kirti Jha 

Baalu, Shri T.R. 

Babban Rajbhar, Shrl 
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'Bachda', Shri Bachi Singh Rawat 

"Badnore, Shri V.P. Singh 
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Barman, Shri Ranan 
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Bauri, Shrimati Sandhya 

~a, Shri Joachim 

Begum Noor Bano 

Bhadana, Shri Avtar Singh 

Bhagat, Prof. Oukha 

Bhargava, Shri Girdhari LaI 

Bhatia, Shri R.L. 

Bishnoi, SM Jaswant Singh 

Bose, Shrimati Krishna 

Bwiswmuthiary, Shri Sansuma Khunggur 

C. Suguna Kumari, Dr. (Shrimatl) 

Chakraborty, Shri Ajoy 

Chakarvarty, Shrimati Bijoya 

Chandel, Shri Suresh 

Chatterjee, Shri Somnath 

Chaturvedi, Shri Satyavrat 

Chaubey, Shri LaI Muni 

Chaudhary, Shri Haribhai 

Chaudhary, Shri Ram Tahal 

Chaudhri, Shri Manlbhari Ramjibhai 

Chauhan, Shri Bal Krishna 

Chauhan, Shri Shriram 

Chennithala, Shri Ramesh 

Chlkhalia, Shrimati Bhavnaben D~hal 

Chinnasamy, Shri M. 

"Voted through Division slip. 
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Oshel, Shri Bhim 

088, Shri Nepal Chandra 

Oasmunsl, Shri Priya Ranjan 

Dattatreya, Shri Priya Ranjan 

Dattatreya, Shri Bandaru 

Oeo, Shri Blkram Keehari 

Dev, Shri Sontosh Mohan 

Devl, Shrimati Kailasho 

Ohikale, Shri Uttamrao 

Oiler, Shri Kiahan Lal 

"Diwathe, ,Shri Namdeo Harbaji 

Dome, Dr. Ram Chandra 

Dudi, Shri Rameshwar 

"Eden, Shri George 

Elangovan, Shri P.O. 

Farook, Shri M.O.H. 

Fernandes, Shrl George 

Gadde, SM Ram Mohan 

Gadhavi, Shri P.S. 

Gallb, Shri G.S. 

Gamlin, SM Jarbom 
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Gandhi, Shri Ollipkumar Manaukhlal 

Gandhi, Shrimatl Maneka 

Gangwar, Shri Santosh Kumar 

"Gr.utam, Shrlmatl Sheela 

Gavit, Shri ManlkraQ Hodlya 

Gavit, Shri Ramdas Rupala 

Gaete, Shri Anant Gangaram 

Gahlot, SM Thawar Chand 

Ghatowar, Shri Paban Singh 

Goal, Shri Vijay 

*Voted through Division Slip. 
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Gogoi, Shri Tarun 

Gohain, Shri Rajen 

Govinclan:: Shri T. 

Gowda, Shri G. Putta Swamy 

Gudhe, Shri Anant 

Gupta, Prof. Chaman Lal 

Hamid, Shri Abdul 

Handique, Shri Bijoy 

Hansela, Shri Thomas 

Haque, Mohammad Anwarul 

Hussain, Shri Syed Shahnawaz 

Indora, Dr. Sushi! Kumar 

• Jadhav, Shri Suresh Ramrao 

Jag Mohan, Shri , 
Jagannath. Dr. f.1anda 

Jain, Shri Pusp 

Jaiswal, Dr. M.P. 

Jaiswal, Shri Shankar Prasad 

Jatiya, Dr. Satyanarayan 

JaYlYa. Shri G.J. 

Jay~elan, Dr. A.D.K. 

Jha, Shri Raghunath 

Jos, Shri A.C. 

Joshi, Dr. Murli Manohar 

Joshi, Shri Manoha,..-

Kannappan, Shri M. 

Kanungo, Shri Triloc:hM 

Karunkaran, Shrt K. 

·Kashyap, Shri Bali Ram 

Kaswan, Shri Ram Singh 

Kataria, Shri Rattan Lal 

Kathiria, Dr. Vallabhbhai 

Katiyar, Shri Vlnay 

Kaur, Shrimati Preneet 

Kaushal, Shri Raghuvlr Singh 

Khabri, Shri Brijtal 

·Voted through Division slip. 
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·Khaira, Shri Chandra Kant 

Khan, Shri ManlOor Ali 

Khan, Shri Sunil 
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°Khandelwal, Shri Vijay Kumar 

Khandoker, Shri Akbar All 
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Khanna, Shri Vlnod 

Khunte, Shri P.R. 

Khurana, Shri Madan LaJ 

°Kriplani, Shri Shrichand 

Krlshnadas, Shri N.N. 

Krishnamraju, Shri 

Krishnan, Dr. C. 

Krishnaswamy, Shri A. 

°Kulaste, Shri Faggan Singh 

Kumar, Shri V. Dhananjaya 

Kumaramanglam, Shri P.R. 

Kuppusami, Shri C. 

Kusmaria, Dr. Ramkrlshna 

Lahiri. Shri Samlk 

M. Master Mathan, Shri 

Mahajan, Shri V.G. 

Mahajan, Shrimati Sumitra 

Mahale, Shri Harlbhau Shankar 

°Mahalia, Shri Subhash 

Mahtab, Shrl Bhartruharl 

Mahto, Shrimati Abha 

Majhi, Shrl Parauram 

Makwana, SM Savahlbhai 

Malhotra, Dr. Vljey Kumar 

°Mallik, Shrl Jagannath 

°Mallikarjunappa, Shri G. 

Malyala, Shn..Rajaiah 

Mandai, Shri Brahma Nllnd 

"Voted through DIvIIIon slip. 
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"Mandlal, Shri Sanat Kumar 

Maran, Shri Muraaoli 

Marandl, Shri Babu LeI 

Mayawati, Kumari 

Maena, Shri Bherulal 

Maena, Shrimati Jas Kaur 

Mehta, Shrimatl Jayawanti 

Mlshra, Shri Ram Nagina 

Mishra, Shri Shyam Blhari 

"Mohale, Shri Punnu Lal 

Mohlte, Shri Subodh 

Mollah, Shri Hannan 

Mookherjee, Shri S.B. 

Munda, Shri Kariya 

Muni Lall, Shri 

Muniyappa, Shri K.H. 

Muralaeddharan, Shri K. 

Murmu, Shri Rupchand 

Murmu, Shri Salkhan 

Murthl, Shri M.V.V.S. 

Murthy, Shri M.V. Chandrashekhara 

"Muttemwar, Shri Vilas 

Naik, Shrl Ram 

Naik, Shri Shrlpad Yasso 

Narah, Shrimati Ranae 

"Nayak Shri Anante 

Nitiah Kumar, Shri 

Ola, Shri Sis Ram 

Oram, Shri, Jual 

Osmani, Shrl A.F. Golam 

Padmanabham, Shrl Mudragada 

Pal, Shri Rupchand 

Palanlmanickam, Shri S.S. 

Pandey Shri Ravendra Kumar 

Pandeya, Dr. Laxminarayan 

Pandiyan, Shri P.H. 

"Voted Ihrou~ Division Blip. 
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Panja, Dr. RanjH Kumar 

ParanJpe, Shri Prakash 

Paraste, Shrt Dalpat Singh 

Pasi, Shri Sure." , 
Paui, Shrl Raj Narain 

"Paswan, Dr. Sanjay 

Paswan, Shrt Ram Vilas 

Paswan, Shri Ramchandra 

Paswan, Shri Sukdeo 

Patel, Dr. Ashok 
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Patel, Shri Dharm Raj Singh 

Patel, Shrl Dinaha 

Patel, Shri Manainh 

Pathak. Shri Harln' 

Patll, Shri Annaaaheb M.K. 

Patll, Shri Balasahab Vlkha 

AtrrendmBnl) Bill 

Patll, (Yatnal), Shri Baaangounda R. 

Patll, Shrl Bhaakarrao 

Patil, Shrl Danve Raoaaheb 

Patll, Shri Jayalngrao Galkwad 

Patn, Shrl Shlvraj V. 

Patll, Shrt Uttam~ 

Patwa, Shrt Sundar Lal 

"Pawalya, Shrl Jalbhan Singh 

Pilot, Shri Rajesh 

Ponnuawamy, Shrl E. 

Potal, Shri Sohan 

Pradhan, Dr. Debendra 

Pradhan, Shrl Ashok 

Pramanlk, Prof. R.R. 

Prasad, Shri V. Sreenivasa 

Prasada, Shri Jitandra 

Premajam, Prof. A.K. 
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Puglia, Shri Naf8ah 

Radhakrishnan, Shri C.P. 

Radhakrishnan, Shrl Pon 

Rai, Shri Nawal Kishore 

Raja, Shrl A. 

Rajbangshi, Shrl Madhab 

Raje, Shrimati Vasundhara 

Rajendran Shri P. 

Rajukhedi, Shri Gajendra Singh 

Ram Sajivan, Shri 

Ramaiah, Dr. B.B. 

°Ramaiah, SM Gunipati 

Raman, Dr. 

Ramachandran, Shrl Gingee N. 

°Ramshakal, Shri 

Rana, Shri Kashiram 

Rana, Shri Raju 

°Rao. Shri Ch. Vidyasagar 

Rao, Shri D.V.G. Shankar 

Rao, Shri Ganta Sreenivasa 

Rao, Shri S.B.P.B.K. Satyanarayana 

Rao, Shri V.V. 

Rashtrapal, Shri Pravin 

Rathwa, SM Ramsinh 

Ravi, Shri Sheesh Ram Singh 

Rawale, Shri Mohan 

Rawat, Prof. Rasa Singh 

Rawat, Shri Pradeep 

Ray, Shri Bishnu Pada 

Reddy, SM A.P. Jithender 

Reddy, Shri Chada Suresh 

Reddy, Shri G. Ganga 

Reddy, Shri N. Janardhana 

Reddy, SM N.R.K. 

Reddy, Shri S. Jaipal 

'Voted through Division Blip. 

MAV 9,2000 

°Reddy, Shri V.S. Vivekananda 

Renu Kumar!, Shrlmatl 

°Roy, Shri SUbodh 

Roy Pradhan, Shri Arnar 

Sahu, Shrl Anadi 

°Sahu, Shrt Tarachand 

Sai, Shri Vishnudeo 

Saiduzzama, Shrl 

Samantray, Shrl Prabhat 

Sanadi" Prof. I.G. 

Sangtam, Shri K.A. 

Sangwan, Shri Kishan Singh 

Saroja, Dr. V. 

Sathl, Shrl Harpal Singh 

Sayeed, Shri P.M. 

Scindia, Shri Madhavrao 

Selvaganpathl, Shrl T.M. 

Sen, Shrlmati Minati 

Sengupta, Dr. Nitlsh 

Sethi, Shri Arjun 

Shah, Shrl Man8bendra 

Shaheen, Shrl Abdul Rashid 

AlTIfmdment) BRI 

Shandll, Col. (Retd.) Dr. Ohani Ram 

°Shanmugam, Shrt N.T. 

Shanta Kumar, Shrl 

Sharma, Capt. Sallah 

Sharma, Vaidya VIshnu Dati 

Shlnde, Shrl Sushll Kumar 

Sikdar, Shrl Tapan 

Singh 080, Shrimatl Sangeeta Kumarl 

Singh, Capt. (Reid.) Inder 

Singh. Dr. Raghuvanah Prasad 

Singh, Dr. Ram Lakhan 

Singh, Kunwar Akhllesh 

°Voted through DIvIsIon Blip. 
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Singh, Kunwar Sarv Raj 

Singh, Rajkumari Ratna 

·Singh, Sardar Buts 

Singh, Shri Bahadur 

Singh, Shri Balbir 

Singh, Shri BriJ Bhushan Sharan 

Singh, Shri Chandra Pratap 

Singh, Shri ChhattrapaJ 

Singh, Shri Jai Bhadra 

Singh, Shri Khel Sai 

Singh, Shri Lakshman 

Singh, Shri Maheshwar 

Singh, Shri Radha Mohan 

Singh, Shri Rajo 

Singh, Shri Ram Prasad 

Singh, Shri Ramanand 

Singh, Shri Ramjivan 

Singh, Shri Rampal 

Singh, Shri Sahib 

Singh, Shri Tilakdhari Prasad 

Singh, Shrimati Kanti 

Singh, Shrimati Shyama 

Sinha, Shri Manaj 

Sinha, Shri Yashwant 

Somaiya, Shri Kim 

Sorake, Shri Vinay Kumar 

·Srikantappa, Shri D.C. 

Srinivasulu, Shri Kalava 

Sudarsana Natchiappan, Shri E.M. 

Suresh, Shri KodlkunnH 

Swain, Shri Kharabela 

Swami, Shri Chinrnayanand 

·Swaml, Shri 1.0. 

Thakur, Dr. C.P. 

Thakur, Shri Chunni Lal Bhai 

·Voted through DlvlIion a/Ip. 

VAISAKHA 19, 1822 (Saka) 

Thlrunavukaruu, Shri 

·Tiwari, Shri Sunder Lal 

Tomar, Dr. Ramesh Chand 

Tripathi, Shri Prakash Mani 

Tripathy, Shri Braja Kishore 

Vajpayee, Shri Atan Bihari 

Amendment) Bill 

Varma, Shri Ratllal Kalidas 

Vasaya, Shri Mansukhbhai D. 

Venkalaswamy, Dr. N. 

Venkateshwarlu, Shri B. 

·Venkateshwarlu, Prlllf. Ummareddy 

Venugopal, Dr. S. 

Venugopal, Shri D. 

Verma, Prof. Rita 

Verma, Shri Rajesh 

Verma: Shri Ravi Prakash 

·Vetriselvan, Shri V. 

Vijaya Kumari, Shrimati D.M. 

·Vijayan, Shri A.K.S. 

Virendra Kumar, Shri 

Vukkala, Dr. Rajeshwaramma 

Vyas, Dr. Girija 

Wanga, Shri Chlntaman 

Wangcha, Shri RaJkumar 

Yadav, Shri Akhllash 

Yaday, Dr. (Shrimati) Sudha 

Yadav, Dr. Jaswant Singh 

Yadav, Shri Hukumdeo Narayan 

Yaday, Shri Jagdambi Prasad 

"Vadav, Shri Mulayam Singh 

Yadav, Shri Sharad 

Yerrannaldu, Shri K. 

Non 
··Nil 
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"Voted through DlvlIion Blip. .r 
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MR. SPEAKER: Subject to correction, the n. suit' of 
the division is: 

Ayes: 331 

Noes: 01 

The motion is carried by a majority of the total 
membership of the House and by a majority of not less 
than two-thirds of the Members present and voti,1g. 

The motion was adopted 

Clause 2 was added to the Bill. 

Clause 3 substitution of new article for article 270 

MR. SPEAKER: There are amendments to this clause 
also. Shri Trilochan Kanungo, are you moving your 
amendment Nos. 3 and 47 

SHRI TRILOCHAN KANUNGO (Jagatsinghpur): Sir, I 
am not moving. 

SHRI VARKALA RAD~KRISHNAN (Chirayinkll): Sir, 
I beg to mive: 

Page 2, line 21,-

for "ner 
substitute "gross" (6) 

MR. SPEAKER: I shall now put amendment No. 6 
moved by Shri Varkala Radhakrishnan to the vote of the 
House. 

The amendment was put and negattved 

'AYH: 331 + Shrt N.T. Shanmugam, Shrt Faggan Singh KuIaata, 
Shrt Subaah Maharta, Shrl Ch. Vldya Sager Rao, SM 1.0. 
Swamy. Shrt Nlhal Chand Chouhan. Shrl Namdso Harball 
DIwaIha, Shrl Ananta Nayak, Shrtma1l SheIla Gautam, Shrt Shivra/ 
Singh Chouhan, Shrl Vllay Kumar Khanclalwal, Shrl Tarachand 
Sahu, SIvI Punnulal MohaIe. Shrl BaHram Kaahyap, Shrl Jalbhsn 
Singh Pawalya, Shrl Shrlchand KripIanI, Shrt G. Malilkarjunappa. 
Shrl D.C. Srlkantappa. Shrl Nlkhll Kumar Choudhsry. Dr. Sanjay 
Puwan, Shrl V. Vatrlaelvan, Shrl ChandraIwIt Khalre, Shrt Ram 
Shakal, Shrl Suresh Ramrao Jadhav. Shri A.K.S. Vllayan, 
Shrl Jagannath Mallik. Dr. (Shrlmatl) Beatrlx D'Souza, 
Prof. Ummareddy Venkat .. warlu, Shri Gunlpatl Ramalah, 
Shrl Mulayam Singh Vadav, Shrl Sanat Kumar Mandai. 
Shrl Subodh Roy, Shrt Sunder La! Tiwari. Shrt Vilas Mutt_ar. 
SM Buta Singh, Shrl George Eden, Shrl V.S. Vlvekanenda 
Reddy • 368. 

Noel: 1- Shrl Ch. Vidya Sagar Reo • 0 

MR. SPEAKER: Before I put clause 3 to the vote of 
the House, I would like to say that this being a 
Constitution (Amendment) BlI, voting has to be by cIvIsIon. 

The Lobbies have already been cleared. 

The question is: 

"That clause 3 stand part of the BUI." 

DMllon No. 3 

17.41 hra. 

The Lole Sabha divided: 

Ayea 

A. Narendra, Shri 

Acharia, Shit Basu Deb 

Adhl Sankar, Shri 

Adsul, Shri Anandrao Vithoba 

Advanl, Shri L.K. 

Aiyar, Shri Mani Shankar 

Ajaya Kumar, Shri S. 

'Alva, Shrimati Margaret 

Alvi, Shri Reshid 

Arnbedkar, Shri Prakash Yashwant 

Ananth Kumar, Shri 

Angle, Shrl Ramakant 

ArgaI, Shri Aahok 

Arya, Dr. (Shrlmati) Anita 

Atldnaon, Shrl o.nzil B. 

Azad, Shrl Kirti Jha 

Baalu, Shri T.R. 

Babban Rajbhar, Shrl 

'Bachda', Shri Bachl Singh Rawat 

Badnore, Shrl V.P. Singh 

Bal'lcla, Shrl Rarnchancler 

Bais, Shrl Ramash 

Baitha, Shrl Mahendra 

Baliram, Dr. 

Banatwana, Shri G.M. 

'Voted through DMIIon II!p. 
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Bandyopadhyay, Shri Sudip 

Banerjee, Kumart Mamata 

Banerjee," Shrtmati "Jay88hree 

Bansal, Shrt Pawan Kumar 

Barman, Shri Ranen 

Baaayanagoud, Shri Kolur 

Bauri, Shrimati Sandhya 

Saxla, Shri Joachim 

Begum Noor Bano 

Bhadana, Shri AVlar Singh 

Bhagat, Prof. Dukha 

Bhagora, Shri Tarachand 

Bhargaya, Shrt Girdhari Lal 

·Bhatia, Shri R.L. 

Bishnol, SM Jaawant Singh 

Bose, Shrimati Krtshna 

Brahmanaiah, Shri A. 

·Brar, Shri J.S. 

Bwiswmuthiary, Shri Sansuma Khunggur 

C. Suguna 'Kumari, Dr. (Shrtmatl) 

Chakraborty, Shri Ajoy 

ChakraYarty, Shrimati Bljoya 

Chandel, Shri Suresh 

Chatterjee, Shri Somnath 

Chaturvedi, shri Satyavrat 

Chaubey, Shri Lal Muni 

Chaughary, Shri Haribhai 

Chaudhary, Shri Ram Tahal 

Chaudhrt, Shri Manibhai Ramjlbhal 

Chauhan, Shri Bal Krishna 

Chauhan, Shri Shriram 

Chemlthala, Shri Ramesh 

Chlkhalla, Shrimati BhaYanaben Devrajbhal 

Chinnasamy, Shri M. 

·Choudhary, Shri Nikhil Kumar 

·Voted Ihrough Dlvllion IIlp 

VAISAKHA 19, 1922 (Saka) 

Chaudhry, Shrt Padam Sen 

Chouhan, Shrt Nlhal Chand 

Chouhan, Shrl Shivraj Singh 

Chowdhary, Shrlmatl Santosh 

Chowdhury, Shrtmatl Renuka 

D'Souza, Dr. (Shrlmatl) Beatrix 

Dahal, Shri Bhim 

088, Shri Nepal Chandra 

Daamunsi, Shri Priya Ranjan 

Dattatreya, Shri Bandaru 

Dea, Shri Blkram Keehari 

Dey, Shrt Sontosh Mohan 

Devi, Shrimati Kailaaho 

Dhikale, Shri Uttamrao 

Oller, Shri Kishan Lal 

Diwathe, Shrt Namdeo Harbap 

Dome, Dr. Ram Chandra 

Dudi, Shrt Ramaahwar 

Dullo, Shrt Sharnsher Singh 

Eden, Bhrt George 

Elangovan, Shrt P.O. 

Farook, Shri M.O.H. 

Femandes, Shrt George 

Gadde, Shri Ram Mohan 

GadhaYi, Shri P.S. 

Galib, Shri G.S. 

Gamlin, Shrt Jarbom 

Amendment) BUI 

Gandhi, Shri Dilipkumar Mansukhlal 

Gandhi, Shrimati Maneka 

Gangwar, Shri Santosh Kumar 

Gautam, Shrimatl Sheela 

Gavit, Shri Manikrao Hodlya 

Gavit, Shri Ramdas Rupala 

Gaete, Shrt Anent Gangaram 
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Gehlot, Shri Thawar Chand 

Ghatowar, Shri Paban Singh 

Goel, Shri Vijay 

Gogoi, Shri TaNn 

Gohain, Shri Rajen 

Govlndan, Shri T. 

Gowda, Shri G. Putts Swamy 

Gudhe, Shri Anant 

Gupta, Prof. Chaman LaI 

Hamid, Shri Abdul 

Handique, Shri Bijoy 

Hanada, Shri Thomas 

Haque, Mohammad AnwaNI 

Hussain, Shri Syed Shahnawaz 

Indora, Dr. Sushll Kumar 

Jadhav, Shrl Suresh Ramrao 

Jag Mohan, Shri 

Jagannath, Dr. Manda 

Jain, Shri Pusp 

Jaiswal, Dr. M.P. 

Jaiswal, Shri Shankar Prasad 

Jatlya, Dr. Satyanarayan 

Javiya, Shri G.J. 

Jayaseelan, Dr. A.O.K. 

Jha, Shri Raghunath 

JOB, Shri A.C. 

Joshi, Dr. Murli Manohar 

Joshi, Shri Mannr 

Kamble, Shri Shivajl Vithalrao 

Kannappan, Shri M. 

Kanungo, Shri Trilochan 

KaNnakaran, Shri K. 

Kashyap, Shri Bali Ram 

Kaswan, Shri Ram Singh 

MAY 9, 2000 

·Kataria, Shri Rattan Lal 

Kathlria, Dr. Vallabhbhai 

Katiyar, Shri Vlnay 

Kaur, Shrimati Preneet 

KallShal, Shri Raghuvir Singh 

Khabri, Shri Brijlal 

·Khalre, Shri Chandrakant 

Khan, Shri Mansoor Ali 

Khan, Shri Sunil 

Amendment) Bill 

Khandelwal, Shri Vijay Kumar 

Khandoker, Shri Akbor All 

Khanduri, Maj. Gen. (Retd.) B.C. 

Khanna, Shri Vinod 

Khurana, Shri Madan LaI 

Kriplani, Shri Shrichand 

Krishnadu, Shri N.N. 

Krishnamraju, Shri 

Krishnan, Dr. C. 

Krishnaawamy, Shri A. 

Kulasta, Shri Faggan Singh 

Kumar, Shri V. Dhananjaya 

Kurnaramangalam, Shri P.R. 

Kuppusami, Shri C. 

Kusmaria, Dr. Ramkrishna 

Kyndlah, SM P.R. 

Lahlri, Shri Samik 

M. Master Mathan, Shri 

Mahajan, Shri Y.G. 

Mahajan, Shrimati Sumltra 

Mahala, SM Harlbhau Shankar 

Maharia, Shri Subhash 

Mahato, Shri Blr Singh 

Mahtab, Shri Bhartruharl 

Mahto, Shrimati Abha 

*Voted through Division aIip. 
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Majhi, Shri Parsuram 

Makwana, Shri Savshibhal 

Malhotra, Dr. Vijay Kumar 

Mallika~unappa, Shri G. 

Malyala, Shri Rajaiah 

Mandai, Shri Brahma Nand 

Mandai, Shri Sanat Kumar 

'Manjay Lal, Shri 

Majhi, Shri Ramjee 

Maran, Shri Murasoli 

Marandi, Shri Babu Lal 

Mayawati, Kumari 

Meena, Shri Bherulal 

Meena, Shrimati Jas Kaur 

Mehta, Shrimati Jayawanti 

Mishra, Shri Ram Nagina 

Mishra, Shri Shyam Bihari 

Mohale, Shri Punnu Lal 

Mohite, Shri Subodh 

Mollah, Shri Hannan 

Mookhe~e, Shri S.B. 

Munda, Shri Kariya 

Muni Lall, Shri 

Muniyappa, Shri K.H. 

Muraleedharan, Shri K. 

Murmu, Shri Rupchand 

Murmu, Shri Salkhan 

Murthi, Shri M.V.V.S. 

Murthy, Shri M.V. Chandrashekhara 

Muttemwar, Shri Vilas 

Naik, Shri Ali Mohd. 

Naik, Shri Ram 

Naik. Shri Shripad Yasso 

Narah. Shrimati Ranee 

Voted through Division slip. 

VAISAKHA 19, 1922 (Saka) 

Nitlsh Kumar. Shri 

Ola, Shri Sis Ram 

Oram, Shri Jual 

Amendment) SRI 

'. 

Osmani, Shri A.F. Golam 

Padmanabham, Shri Mudragada 

Pal. Shri Rupchand 

Palanimanickam, Shri S.S. 

Pandey, Shrl Ravlndra Kumar 

Pandeya, Dr. Laxmlnarayan 

Pandlyan, Shri P.H. 

Panja, Dr. Ranjit Kumar 

Paranjpe, SM Prakash 

Paraste, Shrl Dalpat Singh 

Pasi, Shri Suresh 

Passl, SM Raj Narain 

Paswan, Dr. Sanjay 

Paswan, Shrl Ram Vilas 

Paswan, Shri Ramchandra 

Paswan. Shri Sukdeo 

Patasani, Dr. Prasanna Kumar 

Patel, Dr. Ashok 

Patel, Shri Chandresh 

Patel, Shri Dharm Raj Singh 

Patel, Shrt Dlnaha 

Patel, SM Manslnh 

Pathak, Shrt Hartn 

Patil, Shri Amarsinh Vasantrao 

Patil, Shrl Annassheb M.K. 

Patil. Shrt Balasaheb Vikhe 

Patil (Vatnal), Shri Basangouda R. 

Patil, Shri Bhaakarrao 

'Patil, Shri Danve Raosaheb 

Patll, Shrt Jayaingrao Gailcwad 

Patil, eM Shlvraj V. 

*Voted through DlvlIion slip. 
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Patll, Shrl Uttamrao 

Patwa, Shrl Sundar LaI 

Pilot, Shri Rajesh 

PonnuaYiamy, Shri E. 

Potai, Shrl Sohan 

Pradhan, Dr. Oebendra 

Pracllan, Shrl Ashok 

Prarnanik, Prof. R.R. 

Prasad, Shrl V. Sreenlvasa 

Prasada, Shri Jltendra 

Premajem, Prof. A.K. 

Puglia, Shrl Naresh 

Radhakriahnan, Shri C.P. 

Radhakriahnan, Shri Pon 

RaI, Shri Newal Kiahore 

Raja, Shri A. 

R$angahi, Shrl MBdhab 

Raja, Shrimati Vaaundhara 

Rajendran, Shri P. 

Rajukhedi, Shrl Gajendra Singh 

Ram Sajiyan, Shrl 

Ramaiah, Dr. B.B. 

Ramaiah, Shrl Gunipatl 

Raman, Dr. 

Ramachandran, Shrl Glngee N. 

Ramahakai, Shri 

Rana, Shrl Kaahlram 

Ran .. Shrl Raju 

RBo, Shrl Ch. Vidyasagar 

Reo, Shri D.V.G. Shankar 

Rao, Shri O.V.G. Shankar 

RBo, Shri S.B.P.B.K. SBtyanarayana 

RBo, Shrl V.V. 

Raahtrapal, Shrl Pravin 

Rathwa, Shrl Ramainh 

Rayi, Shri Sheeah Ram Singh 

MAV 9, 2000 Arnerrdmsnt) SUI 

Rawale, Shri Mohan 

"Rawat, Prof. Rasa Singh 

Rawat, Shrl Pradeep 

Ray, Shrl Biahnu Pada 

Reddy, Shrl A.P. Jithender 

Reddy. Shri Chada Suresh 

Reddy, Shri G. Ganga 

Reddy, Shrl N. Janardhana 

Reddy, Shrl N.R.K. 

Reddy, Shrl S. Jalpal 

Reddy, Shrl V.S. Vivekananda 

Renu Kumarl, Shrimati 

Roy, Shrl Subodh 

Roy Pradhan, Shri Amar 

Sahu, Shri Tarachanc:l 

Sal, Shrl Viahnudeo 

SaiduzzamB, Shrl 

Samantray, Shri Prabhat 

Sanadi, Prof. I.G. 

Sangtam, Shri K.A. 

Sangwan, Shri Kiahan Singh 

Saroja, Dr. V. 

Sathi, Shri Harpal Singh 

Sayeed, Shrl P.M. 

Scindia, Shri Mac:ll.vrao 

"Salvaganpathi, Shri T.M. 

San, Shrimatl Mlnati 

Sangupta, Dr. Nitiah 

Seth, Shrl Lakahrnan 

Sathi, Shri AIjun 

Shah, Shrl Manabendra 

Shaheen, Shrl Abdul Rashid 

Shandll, Col. (Retd.) Dr. Ohanl Ram 

Shanmugam, Shri N.T. 

-. 
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Shanta Kumar, Shri 

Sharma, Capt. Satish 

Sharma, Valdya Vishnu Datt 

Shinde, Shri SushI! Kumar 

Sikdar, Shri Tapan 

Singh Deo, Shrimati Sangeeta Kumarl 

Singh, Capt. (Retd.) Inder 

Singh. Dr. Raghuvanah Prasad 

Singh, Dr. Ram Lakhan 

Singh, Kunwar Sarv Raj 

Singh, Rajkumari Ratna 

Singh, Sardar Buta 

Singh, Shri Bahadur 

Singh, Shri Balbir 

Singh, Shri Brij Bhushan Sharan 

Singh, Shri Chandra Pratap 

Singh, Shri Chhattrapal 

Singh, SM Jai Bhadra 

Singh, Shri Khel Sai 

Singh, Shri Lakshman 

Singh, Shri Maheshwar 

Singh, Shri Prabhunath 

Singh, Shri Radha Mohan 

Singh, Shri Rajo 

Singh, Shri Ram Prasad 

Singh, Shri Ramanand 

Singh, Shri Ramjivan 

Singh, Shri Rampal 

Singh, Shri Tllakdhari Prasad 

Singh, Shrlmati Kanti 

Singh, Shrlmati Shyama 

Sinha, Shri Manoj 

Sinha, Shri Yashwant 

Solanki, Shri Bhupendrasinh 

Somaiya, Shri Kirit 

Sorake, Shri Vinay Kumar 

Srikantappa, Shri D.C. 

VAISAKHA 19, 1922 (Sska) Amendment) BII 

Srinivasulu, Shri Kalava 

Sudarsana Natchiappan, Shrl E.M. 

Surash, Shri Kodikunnll 

Swain, Shri Kharabela 

Swami. Shrl Chlnmayanand 

Swami, Shri 1.0. 

Thakur, Dr. C.P. 

Thakur, Shli Chunni LaI Bhai 

Tiwari, Shri Lal Blharl 

Tomar, Dr. Ramesh Chand 

Tripathl, Shrl PrakaIh Man! 

TIrpathy, Stlri Braja Klshora 

Vajpayae, Shri Atal Bihari 

Varma, Shrl Ratllal KalIdu 

Vasava, Shrl Manaukhbhal D. 

Veerappa, Shri Ramachandra 

Venkataswamy, Dr. N. 

Venkateshwarlu Shri B. 

Venkateswarlu, Prof. Urnmareddy 

Venugopal, Dr. S. 

Venugopal, Shri D. 

Verma, Prof. Rita 

Verma, Shrl Rajesh 

Verma, Shri RavI Prakash 

·Vetrl8elvan, Shrl V. 

Vljaya Kumarl, Shrlmati D.M. 

Vijayan, Shrl A.K.S. 

Virendra Kumar, Shrl 

Vukkala, Dr. Rajeshwaramma 

Vyas, Dr. Girlja 

Wanga, Shrl Chintaman 

Wangcha, Shri Rajkumar 

Vadav, Shrl Akhllesh 

Yadav, Dr. (Shrimati) Sudha 

·Voted through 0Ivt8I0n slip. 
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Vaday, Dr. Jaswant Singh 

Vaday, Shri Hukumdeo Narayan 

Vaday, Shrl Jagdambi Prasad 

Vaday, Shri Mulayam Singh 

Vaday, Shri Sharad 

Verrannaldu, Shri K. 

Noel 

Nil 

MR. SPEAKER: Subject 10 correction, the resuh" of 
the division is: 

Ayes: 367 

Noes : Nil 

The motion is carried by a majority of the total 
membership of the House and by a majority of not less 
than two-thirds of the Members prasent and voting. 

The motion was adopted 

Claus9 3 was added to the Bill. 

Clause 4 

Omission of article 272 

MR. SPEAKER: Before I put clause 4 to the vote of 
the House, I would like to say that this being a 
ConstitutIon (Amendment) BIR, voting has to be by division. 

The Lobbies have already been cleared. 

The question is: 

"That clause 4 stand part of the Bill.· 

The LaI<. Sabhe divided: 

"Ayas: 367 + Prof. Rua Singh Rawa!, SM Namdao Harlball 

Dlwalha. Shrl Rattan Lal Kalarle, Shrl Nlkhll Kumar Chaudhary, 
Shrt V. Valll.alvan, Shrl ManJay Lal, Shrl Chandralcant Khalra, 

shrl T.M. Selvaganapathi, ShrI Raghunandan LaI Bhatia, Shrlrnati 
Margaret Alva, Shrl J.S. Brar, Shrl ThomaI HIIIlIda • 379 

17.52 h .... 

Dlvilion No. 4 

A. Narendra, Shri 

Acharla, Shrl Baau Deb 

Adhl Sankar, Shri 

Ayea 

Adsul, Shrl Anandrao Vithoba 

Advenl, Shrl L.K. 

Alyar, Shrl Mani Shankar 

Ajaya Kumar, Shri S. 

Alva, Shrirnati Margaret 

AIvi, Shri Rashid 

Arnbedkar, Shri Prakash Vashwant 

Ananth Kumar, Shri 

Angle, Shri Ramakant 

Argal, Shrl Ashok 

Arya, Dr. (Shrimati) Anita 

Atkinson, Shrl Denzil B. 

Azad, Shri Kirti Jha 

Baalu, Shrl T.R. 

Babban Rajbhar, Shri 

'Bachda', Shri Bachi Singh Rawat 

Badnore, Shri V.P. Singh 

Beinda, Shrl Ramchander 

Bais, Shrl Ramesh 

Behha, Shri Mahendra 

BaHram, Dr. 

Banatwalla, Shri G.M. 

Bandyopadhyay, Shrl Sudip 

Banerjee, Kumari Mamata 

Banerjee, Shrimati Jayashree 

Bansal, Shri Pawan Kumar 

Barman, SM Ranen 

BasaYanagoud, Shri ~oIur 

Baxla, SM Joachim 

Begum Noor Bano 

Bhadana, Shri Avtar Singh 
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Bhagat, Prof. Dukha 

Bhagora, Shri Tarachand 

Bhargava, Shrl Glr ... r! LaJ 

Bhatia, Shrl R.L. 

Bhuria, Shrl Jaawant Singh 

Bose, Shrlmatl Krishna 

Brahmanaiah, Shrl A. 

Brar, Shrl J.S. 

Bwlswrnuthiary, Shrl Sensuma Khunggur 

C. Suguna Kumari, Dr. (Shrlmall) 

Chakraborty, Shrl Ajoy 

Chakravarty, Shrlmati Bijoya 

Chandal, Shri Suresh 

Chatterjee, Shri Somnath 

Chaturvedi, Shrl Satyavrat 

Chaubey, Shrl Lal Muni 

Chaudhary, Shri Haribhai 

Chaudhary, Shrl RIlf!I Tahal 

Chaudhary, Shrimati Nisha 

Chaudhri, Shri Manibhai Ramjlbhai 

Chauhan, Shri Bal Krishna 

Chauhan, Shri Shriram 

Chennithaia, Shri Rameah 

Chikhalia, Shrimati Bhavnaben Devrajbhal 

Chinnaaemy, Shrl M. 

Chaudhary, Shri Nikhil Kumar 

Chaudhry, Shri Paciaf"l Sen 

Chaudhan, Shri Nlhal Chand 

Chouhan, Shrl Shivraj Singh 

Chowdhary, Shrlmati Santoah 

Chowdhury, Shrlmati Renuka 

D'Souza, Dr. (Shrlmatl) Beatrbc 

DahaI, Shrl Bhim 

088, Shri Nepal Chandra 

Dasmunsl, Shrl Prlya Ranjan 

VAISAKHA 19, 1922 (S.Iea) 

Dattatreya, Shrl Banderu 

Dea, Shrl Blkram Keeharl 

"Dev. Shrl SontoIh McNn 

Devi, Shrimall KaIIuho 

DhbIe, Shri Uttamrao 

Oller, Shrl KIshan Lal 

DIwathe, Shrl NMIdeo Harbaji 

Dome, Dr. Ram CMndra 

DudI, Shrl RameIhwar 

DuIIo, Shrl ShMIIher Singh 

Eden, Shrl George 

EI.ngovan, Shrl P.O. 

Farook, Shrl M.O.H. 

FemendM, Shrl George 

Gadde, Shrl Ram Mohan 

Gadhavi, Shri P.S. 

GalIb, SM G.S. 

GamIin, Shri Jarbom 

Amendment) Bill 

GancI1i, Shrl DIlIpkumar M..ukhIaI 

Gandhi, Shrlmall Maneka 

Gangwar, Shrl Santoah Kumar 

"Gautam, Shrirnatl Sheela 

Gavit, Shrl ~lkrao Hoclya 

GavIt, Shrl Ramdas Rupala 

Geata, Shrl Anent- G.ngaram 

GehIot, Shrl Thawar Chand 

Ghatowar, Shri Paban Singh 

Goal, Shrl VJjay 

Gogoi, Shrl T arun 

Gabin, Shrl Rajen 

GoviAdan, Shrl T. 

Gowda, Shrl G. Putta Swarny 

Gudhe, Shrl Anent 

Gupta, Prof. Chaman LeI 

Hancique, Shrl Bijoy 
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Hansd8, Shri Thomas 

Haque, Mohammad Anwarul 

Hussain, Shri Syed Shahnawaz 

Indora, Dr. SushH Kumar. 

Jadhav, 8hrl 8uresh Ramrao 

Jag Mohan, Shri 

Jagannath, Dr. Manda 

Jain, Shrl Pusp 

Jalswal, Dr. M.P. 

Jaiswal, Shri Shankar Prasad 

Jatiya, Dr. Satyanarayan 

Javiya, Shri G.J. 

Jayaseelan, Dr. A.O.K. 

Jha, Shri Raghunath 

Jos, Shri A.C. 

Joshi, Dr. Mufti Manohar 

Joshi, Shri Manohar 

Kamble, SM Shlvajl Vlthalrao 

Kannappan, 8hri M. 

Kanungo, SM Trlloohan 

Karunakaran, Shrl K. 

Kashyap, Shri Ball Ram 

Kaswan, Shri Ram Singh 

Kataria, 8hri Rattan Lal 

Kathiria, Dr. Vallabhbhal 

Katiyar, Shri Vinay 

Kaur, SMmati Preneet 

Kaushal" Shri Raghuvlr Singh 

Khabri, Shri Brijlal 

Khalre, Shri Chandrakant 

Khan, Shri Man800r Ali 

Khan, Shri Sunil 

Khandelwal, Shri Vljay Kumar 

·Voted through DlvtaIon slip 
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Khandoker, 8hri Akbor All 

Khanduri, Maj. Gen. (Retd.) B.C. 

Khanna, Shri V1nod 

Khunte, Shrl P.R. 

Khurana, Shrl Madan LaI 

Krlplani, 8hrl Shrlchand 

Krlshnadas, Shrl N.N. 

Kriahnamraju, Shrl 

krllhnan, Dr. C. 

Krlshnaswamy, Shrl A. 

KuIaate, SM Faggan SIngh 

Kumar, Shrl V. Dhananjaya 

Kumararnangalam, Shri P.R. 

Kuppuaaml, Shrl C. 

Ku~, Shrl Suresh 

Kusmaria, Dr. Ramkrishna 

Kyndiah, 8M P.R. 

Lahirl, Shrl Samik 

M. Master Mathen, Shrl 

Mahajan, Shri Y.G. 

Mahajan, Shrimati Sumitra 

MahaIe, Shri Harlbhau Shankar 

Mahant, Dr. Charan Das 

MaharIa, Shri Subhash 

Mahato, Shrl Blr Singh 

Mahtab, Shrl Bhartruharl 

Mahto, Shrlmati Abha 

Majhi, Shrl Parsurarn 

Makwana, Shrl Savshlbhai 

Malhotra, Dr. Vljay Kumar 

Malllk, Shrl Jagannath 

MalHkarjunappa, Shrl G. 

MaIyaIa. Shrt R_h 

MandaI, SM Brahma Nand 

Mandai, 8M Sanat Kumar 

Majhi, Shrt Ramjee 

Maran, Shrt Murasoll 
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Marandl, Shri Babu LaJ 

Mayawatl, Kumari 

Meena. Shri Bherulal 

Maena, Shrlmatl Ju Kaur 

Mehta, Shrimati Jayawanti 

Mlehra, Shri Ram Naglna 

Mlehra, Shri Shyam Blhari 

Mohale, Shri Punnu ~. 

Mohlte, Shri SubocI"I 

MoIIah, Shri Hannan 

Mookherjee, Shri S.B. 

Munda, Shri Kaliya 

Muni LaJI, SM 

Muniyappa, Shri K.H. 

Muraleedharan, Shri K. 

Murmu, SM Rupchand 

Murmu, Shri Salkhan 

Murthl, Shri M. V. V.S. 

Murthy, Shri M.V. Chandraehekhara 

Muttemwar, Shri Vilas 

Nalk, Shri Ali Mohd. 

Nalk, Shri Ram 

Naik, Shri SMpad Vueo 

Narah, Shrlmatl Ranee 

Nayak. Shri Ananta 

Niti8h Kumar, Shri 

Ola, SM Sis Ram 

Oram, SM Jual 

Osmani, Shri A.F. Golam 

Padmanabham, Shri Mudragada 

Pal, Shri Rupchand 

Palanimanlckam, Shri S.S. 

Pafldey, Shri Ravlndra Kumar 

Pandeya. Dr. Laxmlnarayan 

Pandlyan, SM P.H. 

Panja, Dr. Ranjlt Kumar 

VAISAKHA 19, 1922 (Saka) 

ParanJpe, Shri Prakaah 

PaIUte, Shit Dalpat Singh 

Pal, Shri SuI88h 

Paul, Shri Raj Naraln 

Paawan, Dr. s."jay 

Puwan, Shri Ram Vilas .. 
Puwan, Shri Ramchanctra 

Puwan, Shri Sukdeo 

Patel. Dr. Ashok 

Patel, Shri Chancheh 

Patel, Shri Dharm Raj Singh 

Patel, SM Dlnsha 

Patel, Shri Mansinh 

Pathak, Shri Harin 

Patll, Shri Ama,.lnh V&aantrao 

Patti, SM Annuaheb M.K. 

PaID, Shri BaIaIaheb Vlkhe 
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Patti (VatnaQ, SM Basangouda R. 

PaID, Shri Bhulcarrao 

PatH, Shri' Danve Raouheb 

Pd, Shri -Jayaingrao Gaikwad 

Patil, Shri ShIvraj V. 

Patti, Shit '-'ltamrao 
Patwa, Shit Sundar LaI 

Pawaiya. SM Jalbhan Singh 

Pilot, SM Rajeeh 

Ponnuawamy, . Shri E. 

PotaI, Shri Sohan 

Pradhan, Dr. Debendni 
Pradhan, Shri Ashott 
PramanIk, Prof. R.~: 
PraeacI, Shrt V. SreenIvua 

Praeada, Shri Jltendra 

Prema;am, Prof. A.K. 

P\VIa. Shri Na"'" 

Radhakrtehnan, SM C.P. 
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Radhakrishnan, Shri Pon 

Ral, Shri Newal Klshora 

Raja, Shrl A. 

Rajbangshl, Shri Madhab 

Raja, Shrimatl Vasundhara 

Rajendran, Shri P. 

Ram Sajivan, Shrl 

Ramalah, Dr. B.B. 

Raman, Dr. 

Ramachandran, Shrl Gingee N. 

Rarnshakal, Shri 

Rana. Shri Kashiram 

Rana, Shri Raju 

Rao, Shri Ch. Vldyasagar 

Rao, Shri D.V.G. Shankar 

Rao, . Shrl Ganta Sreenlvasa 

Rao, Shri S.B.P.B.K. Satyanarayana 

Rao, Shri V.V. 

Rashtrapal, Shri Pravin 

Rathwa, Shri Rarnsinh 

Ravi, Shri Sheesh Ram Singh 

Rawale. Shrl Mohan 

Rawat. Prol. Rasa Singh 

Rawat, Shri Pradeep 

Ray. Shri Bishnu Pada 

Reddy, Shrl A.P. Jlthender 

Reddy, Shri Chada Suresh 

Reddy, Shri G. Ganga 

Reddy, Shri N. Janardhana 

Reddy, Shrl N.R.K. 

Reddy. Shrl S. Jaipal 

Reddy, Shri V.S. Vlvekananda 

Renu Kumari, Shrlmati 
, 

Roy, Shri Subodh· 

Roy Pradhan, 8M Amar 

Sah.." Shrl Anadi 
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Sahu, Shri Tarachand 

Sal, Shri Vlehnudeo 

Salduzzama, Shrl 

Samantray, Shri Prabhat 

Sanadl, Prof. loG. 

Sangtam, Shri K.A. 

Sangwan, Shrl K1shan Singh 

Saroja, Dr. V. 

Sathl, Shrl Harpal Singh 

Sayeed, Shrl Madhavrao 

Selvaganpathl, Shri T.M. 

Sen, Shrlmatl MlnatI 

Sengupta, Dr. Nitish 

Seth, Shri Lakllhman 

SethI, Shrl AIjun 

Shah, Shrl Manabendra 
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Shandll, Col. (Retd.) Dr. Dhanl Ram 

Shanmugarn, Shri N.T. 

Shanta Kumar, Shrl 

Sharma, Capt. Satlah 

Shanna, Vaidya VIshnu Datt 

Shrlde, Shrl SushH Kumar 

Shukla, Shrl Shyamcharan 

Sikdar, Shri Tapan 

Singh Ceo, Shrlmati SangHta Kumar! 

Singh, Capt. (Retd.) Inder 

Singh. Dr. Raghuvaneh Prasad 

Singh, Dr. Ram LMchan 

Singh, Kunwar Akhlleeh 

Singh, Kunwar Sarv Raj 

Singh, Rajkumarl Retna 

Singh, Sardar Buta 

. SI!,I9h, Shrl Bahadur 

SIngh, Shrl Balbir 

SIngh;. Shrl BrlJ Bhushan Sharan 

Singh, Shri Chandra Pratap 
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Singh, Shri ChhanrapaJ 

Singh, Shri Jai Bhadra 

Singh, Shri Khel Sal 

Singh, Shri Lakahman 

Singh, Shrl Maheehwar 

Singh, Shri Prabhunath 

Singh, Shri Radha Mohan 

Singh, Shri Rajo 

Singh, Shri Ram Prasad 

Singh, Shri Ramanand 

Singh, Shri Ramjivan 

Singh, Shri Rampal 

Singh, Shri Sahib 

Singh, Shri Tilakdhari Prasad 

Singh, Shrimati KantI 

Singh, Shrimati Shyama 

Singh, Shri ManoJ 

Sinha, Shri Vashwant 

Solanki, Shri Bhupendraalnh 

Somalye, Shri Kirit 

Sorake, Shri Viney Kumar 

Srikantappa, Shrl D.C. 

Srlnlvuulu, Shri Kalava 

Sudarsana Natchlappan, Shri E.M. 

Swain, Shrl Kharabela 

Swami, Shri Chlnmayanand 

Swami, Shri 1.0. 

Thakur, Dr. C.P. 

Thakur, Shri Chunnl Lal BhaI 

Thirunavukarasu, Shrl 

Tiwari, Shrl Lal Blhari 

Tiwari, Shri Sunder LeI 

Tomar, Dr. Ramesh Chand 

Trlpathi, Shri Prakash Mani 

Tripathy, Shri Braja Kiehore 

YaJpayee, Shri Atal Bihari 

VAISAKHA 19, 1922 (Saa) Amendment) BHI 

\farma, Shri Ratiial KalIdas 
V .. va, ShrI Mansukhbhal D. 

Veer.ppe, Shrl Ramchandra 

Venkataawamy, Dr. N. 

Venkateehwartu, Shrl B. 

Venkateewarlu, Prof. Urnmaraddy 
V~,Dr.S. 

VenugopeI, ShrI D. 

Verma, Prof. Rita 

Verma, 8hri Rajeeh 

Verma, Shrl RavI Prakash 

V8tri8elvan, Shri V. 
Vljaya Kumarl, Shrlmatl D.M. 

Vljayan, Shrl A.K.S. 

Vlrendra Kumar, 8hri 

Vukkala, Dr. Rajeshwaramma 

VyM, Dr. GlrIja 

W.nga, Shri Chlntmnan 
W.ngcha, Shrl Rajkumar 
Vadav, Shri AkhIIeeh 
Vadav, Dr. (Shrimatl) Sudha 

Vadav, Dr. Jeawant SIngh 
Vadav, Shrl Hukumdeo Narayan 

Vadav, Shrl Jagdambl Prasad 

V.dav, Shrl MuI.yam Singh 

V.dav, Shrl 8harad 

Verrannaidu, Shri K. 

Nil 

8 
Ci 
It 

)b 
tl 

all 
"nil 

~ It 
tt 

MR. SPEAKER: Subject to corraction, the reeult· 01 
the dIvIeIon Ie: 

Ayes: 381 

Noes: nil 

The motion Ie carried by a majority of the total' 
memberahlp of the House and by a majority or not leas 
than two-thlrda of the Membars present and voting. 

The motion was adopted. 

Ctsuu 4 was added to the BIH. --------------pt 
·Ayes : 381 + Shrtrnatl Sheela Gautam, Shrl Santoeh Mohan~" 
o.v.383 



483 ConstItutfon (Eighty-Ninth MAY 9,2000 Amendment) BIll 

Clause 1 Shott TItle 

Amendment made: 

"Page 1, line 3,-

for "(Eighty-ninth Amendment) Act, 2000" 

substitute "(Eightieth Amendment) Act, 2000" (7) 

(Shrl Yuhwanl SInha) 

MR. SPEAKER: The question IB: 

That clause 1, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 1, as amended, was added to the BIll. 

The Enacting Fonnula and the TItle 
we,. added to the SHI. 

SHRI YASHWANT SINHA: I beg to move: 

"That the Bill, as amendad, be paaaad." 

MR. SPEAKER: The lobbies ant already cleared. 

The question is. 

"That the Bill, as .mendad, be paaaad." 

The Lolc Slbha divided: 

1 17•55 hrs. 

Dlvl8Ion No. 5 

A. Narandra, Shrl 

r Acharla, Shri Basu Dab 

Adhl Sankar. Shrl 

Adsul, Shrl Anandnto Vltt:oba 

Advani, Shrl L.K. 

jI; 'iyar, Shri Mani Shankar 
Ik . 
~aya Kumar, Shri S. 

III 
\Iva, Shrimati Margaret 

II 
\Ivi, Shri Rashid 

'mbedlcar, Shrl Prakash Y~want 

'nanth Kumar, Shri 

Angle, Shrl Rarnakant 

ArgaI, • Shrl Aehok 

Arya, Dr. (Shrlrnatl) Anita 

AtIdneon, Shrl DenzIl B. 

Azad, Shrl KlrtI Jha 

BaaIu, Shrl T.R. 

Babban Rajbhar, Shrl 

'Bachda', Shrl Bachl Singh Rawat 

Badnont, Shrl V.P. Singh 

BaInda, Shrl Rarnchandar 

BaIB, Shrl Rameah 

BaIIha, SM Mahendra 

BaHram, Dr. 

Elanatwalla, Shrl G.M. 

Bandyopacllyay, Shrl Sudlp 

Baneljaa, Kumar! Marnata 

Banerjee, Shrlmati Jayaahraa 

Bansal, Shrl Pawan Kumar 

Barman, Shrl Ranan 

Baaavanagoud, Shrl Kolur 

Bauri, Shrirnatl Sandhya 

BaxIa, Shrl Joachim 

Begum Noor Bano 

Bhadana, Shrl Avtar Singh 

Bhagat, Prof. Dukha 

Bhagora, Shrl Tarachand 

Bhargava, Shrl Glrdharl La! 

Bhatia,' Shrl R.L. 

Blahnol, Shrl Jawant Singh 

Boaa, Shrlmatl Krishna 

Brahmanalah, Shrl A. 

Brar, Shrl J.S. 

Bwiawmuthlary, Shrl Sansuma Khunggur 

C. Suguna Kumarl, Dr. (Shrimati) 

Chalcarborty, Shrl AJoy 

Chakravarty, Shrlmati Biloya "-

Chandal, Shrl Suresh . 
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Chatterjee, Shri Somnalh 

Chaturvedl, Shri Satyavrat 

Chaubey, Shri LeI Mool 

Chaudhary, Shri Harlbhal 

~udhary, SIm Ram Tahal 

Chauhan, 8M BaI Krishna 

Chaudhri, Shri Manlbhal RamJIbhai 

Chauhan, Shrl Shrlam 

Chennllhala, Shri Ramesh 

Chlkhalla, Shrimatl Bhavnaben DevrajbhaI 

Chlnnuamy, Shri M. 

Choudhary, Shri Nlkhli Kumar 

Choudhary, Shri Padam Sen 

Chouhan, SM Nlhal Chand 

Chouhan, SM Shivraj Singh 

Chowdhary, Shrlmati Santoeh 

Chowdhury, Shrlmatl RenuM 

D'Souza, Dr. (Shrlmati) Baatrix 

Oahal, Shrl Bhim 

Oas, Shri Nepal Chandra 

Oaamunsi, Shri Priya Ranjan 

Oattatreya, Shri Bandaru 

080, Shri Blkram Keehari 

Dev, 8hrl Sontosh Mohan 

DavI, Shrimati Kailaaho 

Dhlkale, Shri Uttamrao 

Oiler, 8hri K1ahan LeI 

Dlwathe, 8hrl Narndeo Harbaji 

Dome, Dr. Ram Chandra 

DudI, 8hrl Rameehwar 

Dullo, Shrl Shamaher Singh 

Eden, Shri George 

Elangovan, 8hrl P.O. 

Farook, Shrl M.O.H. 

Fernandes, Shri George 

Gadde, 8hr1 Ram Mohan 

VAiSAKHA 19, 1922 (Saka) 

Gadhvl, Shrl P .S. 

Gallb, 8hr1 G.S. 

Gamlln, Shri Jalbom 
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Gandhi, 8hr1 OHlpkumar Manaukhlal 

Gandhi, Shrimatl Maneka 

Gangwar, Shri Santoeh Kumar 

Gautarn, Shrlmatl Sheela 

"GavIt, Shri Man~rao Hoclya 

Gavlt, SIvI Ramdaa Rupaia 

G8ete, Shri Anent Gangaram 

Gahlot, Shri Thawar Chand 

Ghatowar, Shri' Paban Singh 

Gael, Shri Vljay 

GogoI, Shri Terun 

GohaIn, Shri Rajen 

Govindan, Shri T '; 
Gowda, Shri G. Putta Swamy 

Gudhe, Shrl Anant 

Gupta. Prof. Chaman lei 

Hamid, Shrl Abdul 

Hanclque, Shri 8ijoy 

Haneda, Shrl Thomas 

Haque, Moharhmad AnwaNl 

Hii8uin, Shri Syed Shahnawaz 

Indore, Dr. SuahU Kumar 

"Jadhav, Shrl Sureeh Ramreo 

Jag Mohan', Shri 

Jagamath, Dr. Man4a 
Jain, Shri Puep 

Jalawal, Dr. M.P. 

Jaiawal, Shri sriankar Prasad 

Jdya, Dr. 8atyanarayan 

Jevtva, Shrl G.J. 

Jay8lMlan, Dr. A.D.K. 

"Voted through DMIion 1Itp. 
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.. Jha, Shrl Raghunath 

Jos, Shrl A.C. 

Joshi, Dr. Murti Manohar 

Joshi, Shrl Manohar 

Kamble, Shrl Shivraj Vithalrao 

Kannappan, Shri M. 

Kanungo, Shri Trilochan 

Karunakaran, Shri K. 

Kashyap, Shri Bali Ram 

Kaswan, Shri Ram Singh 

Katarla, Shrl Rattan Lat 

Kathiria, Dr. Vallabhbhai 

Katlyar, SM Viney 

Kaur, Shrimatl Preneet 

Kuuhal, Shri Raghuvir Singh 

Khabri, SM BriJle1 

Khaire, Shri Chandrakant 

Khan, SM Hasaan 

Khan, SM Mansoor Ali 

Khan, Shri Sunil 

Khandelwal, Shrl Vijay Kumar 

Khandoker, Shri Akbar Ali 

Khanduri, Maj. Gen. (Reid.) B.C. 

Khanna, Shri Vinod 

Khunte, 8hri P.R. 

Khurana, 8hri Madan Lat 

Kriplani, Shri Shrichand 

Krishnadas, 8M N.N. 

Krlshnamraju, Shri 

Krishnan, Dr. C. 

Krishnaswamy, Shrl A. 

Kulaste, Shri Faggan Singh 

Kumar, Shri V. Dhananjaya 

Kumaramangalam, Shrl P.R. 

Kuppusami, Shri C. 

Kurup, Shri Suresh 

MAV 9, 2000 

Kusmarla, Dr. Ramkrlehna 

Kyndiah, Shrt P.R. 

Lahirl, Shrl Samlk 

M. Maatar Mathan, Shrl 

Majahan, ~rI V.G. 

Mahajan, Shrlmatl Sumitra 

Maharla, Shrl Subhuh 

Maheto, Shrl BIr Singh 

Mahtab, Shrl Bhartruhari 

Mahto, Shrtmetl Abha 

Majhi, Shri Panruram 

Makwana, ShH Savshibhai 

Malhotra, Dr. Vijay Kumar 

MalAk, Shri Jaganr.ath 

MalUkarjunappa, Shrl G. 

Maiyala, Shri Rajaiah 

Mandai, Shri Brahma Nand 

MandaI, Shrl Sanat Kumar 

Manjay, Lat, Shrl 

Majhi, Shrl Ramjee 

Maran, Shrl Murasoli 

Marand!, Shrl Babu La! 

Mayawatl, Kumarl 

Meena, Shri BheruIaI 

Meena, Shrlmetl Ju Kaur 

Mehta, Shrlmatl Jayawantl 

Mllhra. Shrl Ram Nagina 

Mlehra. Shri Shyam Blharl 

Mohale, Shri Punnu L.aI 

MohIIe, Shrl St.moctI 

MoIIeh, Shrt H ...... 

Moolcherjee, Shrl S.B. 

Munds, Shrl Kariya 

Muni Latl, Shrl 
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"Munlyappa, Shrl K.H. 

Muraleedharan, Shrl K. 

Murmu, Shrl Rupchand 

Murmu, Shri Salkhan 

Murthl, Shrl M.V.V.S. 

Murthy, Shrl M.V. Chandraahekhara 

Muttemwar, Shri Vilas 

Nalk, Shrl All Mohd. 

Nalk, Shrl Ram 

Nalk, Shrl Shrlpad Vasao 

Narah, Shrlmati Ranee 

Nayak, Shrl Ananta 

NlIIsh Kumar, Shri 

OIa, Shrl Sis Ram 

Oram, Shri Jual 

Osmani, Shri A.F. Golam 

Padmanabham, Shrl Mudragada 

Pal, Shrl Rupchand 

Palanlmanickam, Shri S.S. 

Pandey, Shri Ravlndra Kumar 

Pandeya, Dr. Laxmlnarayan 

Pandlyan, Shrl P.H. 

Panja, Dr.· Ranjit Kumar 

ParanJpe, Shrl Prakaah 

Paraate, Shri Dalpat SlrVl 

P .... Shrl Suresh 

Paaai. Shrl Raj Naratn 

Paawan, Dr. Sanjay 

Paawan, SM Ram Vilas 

Paawan, Shrl Ramchandra 

Paawan, Shrl Sukdeo 

Pataaani, Dr. Praasnna Kumar 

Patel, Dr. Aahok 

Patel, Shrl Chandreeh 

"Voted through DiviSion slip. 
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Patel, Shri Dharm Raj Singh 

Patel, Shrl Dlnaha 

Patel, Shrl Manalnh 

Pathak, Shrl Harin 

PatH, Shri Amerainh Vuantrao 

Patil, Shri Annaaaheb M.K. 

Patti, Shri Baluaheb Vlkhe 

Amendment) Bill 

Patll (Vatnal), Shri Baaangouda R. 

Patil, Shrl Bhukarrao 

Patll, Shri Danve Ra08aheb 

Patll, Shri Jayaingrao Galkwad 

Patil, Shrl Shlvraj V. 

Patll, Shri Uttamrao 

Patwa, Shrl Sundar Lal 

Pawaiya, Shri Jalbhan Singh 

Pilot, Shrl Rajesh 

Ponnuswamy, Shri E. 

Potai, Shri Sohan 

Pradhan, Dr. Debendra 

Pradhan, Shri Ashok 

Pramanik, Prof. R.R. 

Praasd, Shri V. Sreenlvua 

Prasada, Shri Jitendra 

Premajam, Prof. A.K. 

Puglia. Shri Nareah 

Radhakrlshnan, Shri C.P. 

Radhakrlahnan, Shrl Pon 

RBi, Shrl Nawal Kishore 

"Raja, Shrl A. 
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MR. SPEAKER: Subject to corractIon, the raauIt·· of 
the division is: 

Ayes: 378 

Noes: nil 

The motion Ie carried by a majority of the total 
membership of the HOl,I8B and by a majority of not Ie .. 
than two-thirds of the Members praaent and voting. 

The BUI, as amended, Ie paaaed by !he requialte 
majority, In accordance with !he provisions of article 368 
of the Constitution. 

The motion wu adopted. 

'Voted through OMslon slip. 

"Ayes: 378 + Shrl A. Raja. S.B.P.B.K. Satyanarayana Reo, 
Prof. Rasa Singh As_I, Shrl SUI'Hh RamnID Jadhav, Shrl 
Bllhnu Pada Ray, Dr. N. VankatuwMly, StII1 K.H. MIniyIIppe, 
Shrl Manlkrao Hodlya Gavlt • 388. 
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MR. SPEAKER: The lobbies may be opened now. 

17.55 hours 

CONSTITUTION (NINETIETH 
AMENDMENn BILL 

(Amendment of artJeIfI 11) 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): Mr. 
Speaker, Sir, I beg to move: 

"That the Bill further to amend the Constitution of 
India, be taken into consideration." 

Sir, the Constitution (Ninetieth Amendment) Bill. 2000 
was introduced in this House yesterday, the 8th May, 
2000. Under this Bill, It is proposed to incorporate clause 
4B under article 16 of the Constitution with a view to 
enable the State to provide that 50 per cent limit on 
reservation shall exclude the "Backlog Vacancies". I may 
mention, Sir, that the proposed amendment has become 
necessary as it had become difficult to the "Backlog 
Vacancies" consequent on the ilsue of an Office 
Memorandum dated August 29, 1997 in implementation 
of the Supreme Court judgement in the Indra Sawhney 
case. 

The Bill seeks to enable the State to overcome the 
adverse effect of the aforesaid Office Memorandum dated 
August 29, 1997 and to restore the position as existed 
prior to that date. The exclusion of the backlog from 50 
per cent celHng on reserved vacancies to be filled In a 
year would help In accelerating recruitment to the various 
posts for Scheduled Castes and Scheduled Tribes. It 
would also speed up the process of reaching the 
prescribed percentages for these categories in the cadres 
where there is a backlog. 

Sir, with theae words, commend the Bill for the 
coneideratlon of the Ho ..... 

MR. SPEAKER: Motion moved: 

"That the BIH further to amend the Constitution of 
India, be taken into consideration". 

Hon, Members, voting on this Bill is at 8 p.m. 

... (Interruptions) 

[Translation] 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): Sir, the sentiments of entire House is 
vested in this Bill. Every member is present in the House, 
hence I request you to get this Bill passed without any 
discussion .... (Interruptions) 

SHRI MULAYAM SINGH YADAV (Sambhal): I request 
you that the voting time of this Bill shO\lld be 
8.30 .... (Interruptions) 

SHRI RAM VILAS PASWAN: Sir, there is no need 
for discussion over this Bill .... (Interruptions) 

{English] 

MR. SPEAKER: Pleass understand'that it has already 
been decided that the two Constitution Amendment Bills 
would be passed today itseH. 

... (Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur): Sir, we will 
cooperate with you. We only wanted to know at what 
time the voting is taking place 80 that our Members wiU 
be there. 

MR. SPEAKER: It is at 8 p.m. 

... (Interruptions) 

MR. SPEAKER: This is a Constitutional Amendment 
Bill. So, the presence and voting of the Members is a180 
an important thing. Please take your seats. 

[Translation] 

SARDAR BUTA SINGH (Jalore): Sir, we basically 
and principally support this Constitution (Ninetieth 
Amendment) Bill, 2000 which has been presented by the 
Govemment in the House. For this we cannot congratulate 
Prime Minister because he has not withdrawn five D.O. 
letters iaaued by Department of Personnel and Training 
during January 1997 to August 1997 relating to the 
reservation' of Scheduled Castes and Scheduled Tribas 
as was promised by flim in this House. Besides, the 
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Govemment has violated the fundamental rights of the 
people belonging to Scheduled Castes and Scheduled 
Tribes as laid down In the Constitution. So till the 
Govemment withdraws the above five D.O. letters, the 
reservation polley will not achieve full results. This Is not 
a party issue instead It is a national issue. 

1 •• 00 hr •• 

Hon'ble members of all partiea took part In this when 
thIe lasue was discussed In the Supreme Court In 1996, 
at that time the Scheduled Castes Scheduled Tribes 
Parliamentary Forum had given a detailed memorandum 
to the Prime Minister. After this five decisions were taken 
one after the another. In 1997, the SC/sT Parliamentary 
Forum, which included the members from both sides, the 
ruling party and opposition parties had given a dp,talled 
memorandum to the then Prime Minister. Immediately after 
that the Prime Minister was forced to step down. Second 
time when Shri Gujral Saheb took over the charge of 
Prime Minister he was also given a memorandum. I would 
like to draw the attention of Paswanji towards this. At 
that time Shrl Paswanji was in the cabinet. He tries to 
get an ordinance issued but unfortunately that ordinance 
could not be passed in the cabinet and that Govemment 
wal again dissolved. In 1998 when Shri Vajpayeejl 
became the Prime Minister, the SCiST Parliamentary 
Forum, which included more than 103 M.Ps. prepared 
the similar memorandum. In that it was mentioned as to 
how the Department of Personnel have made the' 
reservation policy ineffective. This memorandum was giver. 
to Shri Vajpayeeji in 1998. A meeting was also held at 
the residence of the Prime Minister in which leaders of 
all parties were present. The Hon'ble Prime Minister had 
also invited the then Minister of Parliamentary Affairs Shri 
Madanlal Khurana In the meeting and he hlm8elf was 
also present in that meeting. He carefully listened to us. 
Perhaps this was for the first time that the Speaker of 
the House along with the delegation had met the Prime 
Minister and told him that all the D.O. ietters which have 
been iasu8d are against the provisions of Constitution 
and jt will adversely affect the reservation policy of 
scheduled castes and scheduled tribes. Hon'ble Prime 
Minister has promised us but that promise could not be 
fuHilled. I don't want to go into the details. I want that 
this Bill should be passed with consensus. I don't want 
to make a sarcastiC remark over this. I will try to evolve 
consensus over this Bill. On 17-18 March, we requested 
the Prime Minister to withdraw all these D.O. letters and 
the reservation policy prior to 1997 Ihould be 
reimp/emBnted as was aaaured by him thrice in the House 
as well as outside the House. 

18.03 hra. 

(SHRIMATl MARGARET ALVA in the Chair') 

Unfortunately the Prime Minister could not withdraw 
those D.O. letters and Implement that reservation policy 
and his govemment dissolved. After the formation of new 
Govemment the Minister of Law Shri Ram Jathmalanl 
has brought one AmendmenS Bill to extend political 
reservation tor another ten years. Members of all parties 
co-operated him over that Bill. I myself have asked Shrl 
Jethmalanl~ as to what he will do as regards those things 
in which Department of Personnel have said that they 
will not go against the judgement of Supreme Court. You 
can check the record. Jethmalanlji has said that Its good 
that you have reminded me. We will try. If found 
necessary, we will amend the constitution also and we 
will do away the III-effects of a" D.O. letters which have 
baen issued earlier. After Shri Jethmalaniji made promise, 
three day seminar was conducted. The Prime MInister 
and members of all parties attended that seminar. In that 
seminar, one Agreed Declaration was passed. The leaders 
of a" major parties took part In that seminar. In that 
seminar, Shri Paswanji, Kumari Mayawati and all other 
member signed one declaration of 45 points. I wrote a 
letter to the Minister of social justice to find out the status 
of declaration sent by National Conference. When I asked 
SM Jethmalanlji about this he said that he Is not the 
incharge of this though he had said in the House that he 
will try his best. I admits that this is a department related 
matter. I am not concemed as to which department II 
doing this, but when I asked him whether the Govemment 
have received any declaration signed by all parties and 
leaders, what is Its status, whether the Govemment have 
accredited It and If so, what Is the follow up action In 
this regard. But I have not received any reply of it Two 
days ago, I have written one letter to hon'ble Prime 
Minister but I have not received Its reply also. Yes, I 
have received reply from hon'ble Minister that the 
department. .. 

SHRI RATTAN LAL KATARIA (Ambala): Mr. 
Chairman, Sir I am on the point of order. I would like to 
ask the hon'ble member as to why he has not attended 
that Seminar which .lasted for three days? 

SARDAR BUTA SINGH: Mr. Chairman, Sir, I am 
talking quite positively today hence it would be better H 
he do not Interrupt me. I would like to tell them that I 
had not attended that seminar because Shrlmati Maneka 
Gandhi and Shri Aran Shourie had used abusive language 
against Shri Baba Saheb Ambedkar. But even then I 
would like to support this Bill. I am telling facts to you. 
It you feel something wrong and ask me to sit then I Will 
resume my seat.. .. (Interruptions) 
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MR. CHAIRMAN: Why you people are disturbing. If 
you want that the Bill should be p888ed then you resume 
your seats. 

SHRI RATIAN LAL KATARIA: Mr. Chairman, Sir, 
we are only congratulating him as he is supporting for a 
good cause. 

SHRI RATILAL KAUDAS VARMA (Dhandhuka): Mr. 
Chairman, Sir, we are giving support to Shrl Buta Singhjl. 

MR. CHAIRMAN: We need not your clarification. Let 
Hon'ble Minister reply himself. 

SARDAR BUTA SINGH: Mr. Chairman, Sir, I am 
opposing this Bill. It would be injustice with this House 
and Hon. Members If no reference is made to the 
historical background. That's why I have written a letter 
to the hon'bIa Prime Minister for this. If you agree to all 
thoee things then there could not be anything good than 
this. We will rem .. n grateful to you. I have said this 
thing In reply to Question asked by hon. Member. Today 
we are ready to give 8Upport to you. 

Mr. Chairman, Sir, the Govemment has brought this 
Bill a bit late. If I mention the shortcomings of this Bill 
then you will not find any fault in me. Regarding Backlog, 
it has been written in the aims and objectives of the Bill 
that: 

[~nglishJ 

"Prior to August 29, 1997 the vacancies reserved 
for the Scheduled Castes and the Scheduled Tribes, 
which could not be filled up by direct recruitment 
on account of non-availability of the candidates 
belonging to the Scheduled Castel or the 
Scheduled Tribes, were treated as "Backlog 
Vacancies". 

. [Translation) 

We agree this but It has not been mentioned in the 
Bill. The Bill which you have presented in that "Backlog" 
has not been mentioned instead the word 'unfilled 
vacancies' has been mentioned. Shrl Arunji is aware that 
In law the meaning of the word is important and 
sometimes it is not found In the dictionary. The shade of 
the meaning given In the law is considered. The meaning 
of backlog is not unfilled vacancies. 

I don't want to go Into Ita details but I would only 
like to 88y that the word Backlog has been mentioned in 
the aims and objectives of the Bill. I request that in the 
first line of Article 48 word 'unfilled backlog' should be 

included. I am not giving any suggestion for making an 
amendment, this is your amendment and Jethmaianiji aIao 
knows that the court atrIc:tIy follows what hal been written 
in the law. I am not suggesting any amendment instead 
I am giving only verbal 8uggestion to Shri Arun)l. I only 
request that the word 'Backlog' which has been mentioned 
in the aims and objectives of the bill should also be 
incorporated In the body of the bill. We have no objection. 
Secondly, the aspect of adverse effect of reservation 
.poIicy was not taken into consideration. The D.O. letters 
which have been circulated to all State GovemmenIB, 
Public Undertakings of Union Govemment, Institutions, 
Universities and college8 run by Government have 
adversely affected the Interests of sea and ST8. Hon'bIa 
Prime Minister Sir, I am not talking about your 
Govemment, I am talking about the then Govemment. 
The promotions of SCs who were duly promoted after 
1957 as per rules under constitution, were withdrawn as 
a result of first D.O. letter, which was luued on 30th 
January i.e. on the martyrdom day of Mahatma Gandhi. 
In the D.O. letter issued on 2nd July some of the reserved 
points of roaster were tampered with. The roaster existing 
before 1957 was converted Into a very big roaster due 
to which not a single SC will be promoted out of 13 
posts to be considered for promotion. Earlier among ten, 
two posta were reserved for them. This also resulted In 
a big 1088. 

[English} 

Thirdly, in the letter dated 22nd July, you had stated 
about loas of promotion opporlunltlae and you had 
withdrawn all the eartler conce&8iona of relaxation. 

[Tf8ll5lation} 

Earlier, the reIuatIona and coroel •• lona in promotlona, 
in numbers were given to SCatSTs so that they may get 
representation and promotion. But these D.O. lettera have 
withdrawn all those conceeaiona. These conceaaIona have 
been glvan to them by the Constitution and not by any 
party or the Govemment. The Govemment of India have 
given these concessions while implementing Constitution. 
Further, you wrote one letter on August 13, 1997, In 
which you have said: 

[English} 

"Reservation not extended to all cIaase8 and classes 
of poets, Including promotions and aelections in 
Group 'A', despite' an enabling provision In the 
conatitut\on." This Is allo against the Article 16 (4) 
and 16 (4) (A) of the Constitution. 
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[Tf'8IJs/ation.l 

I would like to say that H we see the shortfall, which 
was existing as on 29th August, 1997, we will find that 
the shortfall continued for three years, I would Uks to 
mention about it in brief:-

[English) 

The rule regarding earry forward has also undergone 
changes In these, ~ars. In 1952, the unfilled reserved 
vacancies for the Scheduled castes were required to be 
carried forward just for one year. Two years latar, it was 
extended from one year to two years, and another 
provisiGn was made, I think, In 1989 to extend it to three 
years. 

[T rans/ation} 

It means that the posts which have not been filled 
up in various Departments of Govemment are to be 
accum\l,lated for 3 years before flesarvlng them. Even 
after 3 years H these posts are not filled up then the 
Minister is empGwered to deserve them. The Department 
of Personnel and Training, have withdrawn all those 
reservations through D.O. letters issued by It and 
alongwith that it has made provision that only 50% posts 
should be filled up whether It Is backlog or new posta. 
A ceiling of 50% hal been Imposed by it. Its adverse 
affect is that: 

[English} 

Unfortunately, the Mandai Commission case was 
taken up by the Supreme Court. 

[Tf'8IJs/ation] 

The Supreme Court restricted it to 50%. In our 
country the population of Scheduled Castes and 
Scheduled Tribes is 22.5% and It Is 49.5% If we Include 
backward class in It but the Supreme Court has delivered 
judgement that we cannot reserved 50% of the posts 
therefore backlog has been quashed. I welcome you for 
the initiative you have taken to nUllify the present situation 
caused due to the Supreme Court decision wherein It 
has been decided that only the current year's post will 
be filled up under the 50% reservation. Through you, I 
would like to tell the hon, Prime Minister that through 
these D.O. letters, the reservation policy of SCslSTs have 
been made ineffective. These letters have even violated 
the fundamental rights conferred to them by the 
Constitution. The Supreme Court interpreted that the rights 
mentioned under Article 16 (4) of the Constitution are 
not fundamental rights. Jethmalaniji, by which stretch of 
imagination, you have reached the conclusion that 

[English} 

article 16 (1), (2), (3), (4) Is a Fundamental Right but 
(4A) Is not a Fundamental Right. 

[T f'8IJslation} 

The whole chapter Is on Fundamental right but these 
parts of the chapter are not fundamental right. Such 
Interpretation of law Is nowhere to be seen. By sanding 
one special report regarding these five D.O. letters to 
PreSident, he has done the lob which the National 
Commission for scheduled castes and scheduled tribes 
has not done In 50 years. That report was presented In 
the House. If you go through the Action Taken Reply 
which was laid on the Table of the House by the 
Govemment, you will find that It has avoid Its responsibility 
by saying that each of the D.O. leiter has been issued 
as per the decision of Supreme Court. Besides, the 
Govemment has used a new term that the decision of 
Supreme Court Is law of the land which means we cannot 
challenge the decision of Supreme Court. I would like to 
ask the hon. Prime ~ister that. 

[English} 

When the law of the land, as declared by the Supreme 
Court, comea In clash with the provisions of the statute, 
Shri Ram Jethmalani, who will prevalI7 ... (/nterruptiona) 

[Tf'8IJs/ation} 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): I fully agree with 
your view, why are you prolonging the debate. 

SARDAR BUTA SINGH (Jalore): I would like to teU 
you that 

[English} 

When the law of the land comes In conflict with the 
provisions of the Constitution, the statute prevails. This Is 
the golden principle in the Constitutional law. 

[Translation} 

But as regards thasa five D.O. leiters the Department of 
Personnel have written that since It is the decision of 
Supreme Court, we cannot do anything. This clearly reflect 
the intention of bureaucracy. I would like to say that the 
Government have implemented those decisions of 
Supreme Court which were against the interests of Dailts 
by seying that It is law of the land whereas It hss not 
implemented those decisions which were in the interest 
of Dalits. 
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(Sardar Buta Singh) 

{English] 

It Is high time 

{Translation] 

Thla Issue Is not going to end with this amendment 
because many big iesues are involved in It I have 
travened the entire country. I have visited all slates with 
Shri Ram Vllesjl who Is the Chairman of Confederation 
of Scheduled Castes and Scheduled Tribes Employees 
Aaaociatlon. 

I would like to tell Ram Vllesjl to realise his commitments 
and to advice the Prime Minister to withdraw rest of the 
four amendments that have been implemented by DoPT 
as a law of the land 4s he had withdrawn an amendmllnt 
which was coming In the way. Meanwhile our hon'ble 
leader of the Congreas Party and the leader of opposition 
has written· a detailed letter to the Prime 
MInister .... (Interruptions) 

SHRI RAGHUNATH JHA (Gopalganj): It is such a 
serious Issue and the leader of opposition is not present 
here ... . (Interruptions) 

. SARDAR BUTA SINGH (Jalore): In that she has 
raJsecI aM the iesues and she had also written that hon'ble 
Prime Minister has assured the House not once but thrice. 

Madam Chairman, through you would like to request 
the Prime Minister to those 888urances that have been 
given by the Government. It is a matter of sorrow that 
those assurances have not yat been fulfilled. Today the 
Prime Minister is present here. It is a matter of pleasure 
that the Government wID consider these issues seriously 
because of his presence. The memorandum that have 
been given to the Government by all the MPs of our 
party in 1997, 1998, 1999 and 2000 duly got signed on 
account of our initiative by the Members of all political 
parties. You might have seriously considered this, but we 
were not informed about that. Therefore, we humbly 
request you for this as this matter is concerned with 
Dallts. That is why you should implement it with the 
firmness with which Baba Saheb Ambedkar had included 
these provisions in the constitution. Then we will realisa 
that you want to work in the interest of DallIs, tribals, 
scheduled castes and scheduled tribes and desire their 
weHare. 

Madam Chairman, scheduled castes and tribes people 
have remained neglected for thousand of years. It is a 
separate issue as to how they were exploited. That is 
why through you I would like to request that these five 
demiofficial letters should be withdrawn. Along with this I 

would like to make one more submission that some 
hon'ble Members from different parties have moved three 
Bills on it out of which two have been approved and 
thesa are going to be Introduced in the House as a 
Private Member Bill. Those two Bills were moved by the 
hon'ble Members of Congress Party SM Rashtrapaljl.and 
Shri Sushil Kumar Shindejl. Through you "1Y submiesron 
to the Govemmant is that both the bills 're very well 
drafted and moved .by the experienced ,?"rsons. My 
request is that both the bills should ba moved in the 
next seasion as a Government bill and n~ as private 
member bill, then we will extend our full Co-OpefBtlon. 

Madam Chairman, through you I would like to state 
in the House that as the Government have assured us 
that it works in our interest, I have the confidence that 
you will take Into account our demand and as per our 
desire you will reject all five demiofficlal letters. Then we 
wiN admit that you are the well wishers of DIiUts, trlbals, 
scheduled castes and scheduled tribes and you look at 
these iesues as a national iesue, cutting across the party 
line. This will ensure support of the entire House and we 
will also support you. 

Madam Chairman, while concluding, I would like to 
make one request to the hon'bIa prime Minister that these 
provisions must not be implem8f1tH in Arunachal Pradesh 
and Nageland as the Govemments 01 these states have 
given memorandum that since the number 01 scheduled 
castes people are negligible there so these provisions 
should not be implemented there. Besides this, I hope 
that the Government will seriously consider the points 
that have been raised in the memorandum given by the 
respective Governments. 

SHRI THAWAR CHAND GEHLOT (Shajapur): Madam 
Chairman, I support the constitution (Eighty first 
Amendment) Bill, 2000 (Amendment of Article 16) that 
has been moved and I would like to congratulate Alaljse's 
Government for this. In 1997 th"l then Govemment had 
iesued five official orders after the court orders regarding 
reservation of scheduled castes, scheduled tribes and 
other Backward castes and as a result of this, the 
reservation in promotion of these people was banned. 
Apart from that there was a ban on it if the next ye .. r 
recruitment along with the previous backlog exceeded 50 
percent. From this it seemed that in ·1997 the 
Governments of Shri GuJaral and Shri Devegowda could 
not provide Justice to the scheduled castes, scheduled 
tribes and the Daills. There was worry and discontent 
throughout the country among scheduled castesltribes and 
other Backward classes people. Since then it was being 
continuously demanded from the Government that orders 
that were issued on account of the court decision should 
be withdrawn,' and parmisslon should be given lor the 
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reservation in recruitment and promotion and for the filling 
up of backlog even H it is more than 50 percent. 
Scheduled castes-scheduled tribe commission has also 
lIent a special report to the Govemment through the 
President of India. I would not like to comment on what 
was done and what was not done by the then 
Govemment, but Atalji's Govemment has considered It 
and after much deliberation have brought this Amendment 
Bill. The present amendment Bill has the provisions to 
allow more than 50 percent recruitment that was banned 
earlier. 

Along with this, I would also like to congratulate the 
Government that it has moved Consthutlon amendment 
bill in Rajya Sabha on 22 December regarding the ban 
on the reservation in promotion which is a presently under 
the consideration of the Standing Committee on the 
Ministry of Home Affairs. We have expectations from the 
Govemment of Atalji and hope that, after receiving the 
report of the Standing Committee, the Govemment will 
get this amendment bill passed from the Parliament and 
provide justice to the Dalits by way of removing the 
obstacle in the way of reservation promotion. 

I would not like to say mo~e about this just now 
Buta Singh Ji has told us in detail about each of the five 
memorandum that were issued. So I do not want to waste 
time in repeating them once again. My submission to the 
Govemment is that time to time some cases come before 
the courts regarding the objectives of the Constitution 
makers towards the Dalits people and courts give their 
own interpretation to it and give judgement. If such 
judgements again given in future, then amendment will 
be essential not once but many times. You should evolve 
such system that such mistake should not be repeated 
as a result of the individual interpretation of the law. 

There is a provision in Article 31 (b) of the 
Constitution. Under that provision, rules should be made 
for providing reservation for the scheduled castesnribes 
and other backward castes in the service and these 
should be included in the ninth schedule of the 
Constitution: If any court gives an interpretation to any 
article or the rule of the Constitution which is contrary to 
the said article or rule then that will not be implemented 
as long as it is not against the spirit of the Govemment 
and that Act. It is essential to make such provision. 

I would like to say one more thing in this regard that 
the previous backlog is carried forward in the next year. 
If that exceeds more than 50 percent then as per this 
Constitution amendment, there will be permission for the 
recruitment But the number of schedule castesltribes and 
Dalits is not same in different states. There are some 
states where their population is more than 50 percent. If 

the existing ban remains effect\Ve in those states then 
only previous backlog will be filled up and the facility of 
reservation to the scheduled castesllrlbes, OBC people 
in proportion to their population will not be provided to 
them. I feel that as per the objective of the Constitution, 
we will not be able to provide reservation. When we will 
not provide them reservation, then certainly they will 
express their grievances before the Government. We see 
that during last one and half year the right of the Dalila 
were being violated at several places because of the 
issuance of the memorandums and violent' procession 
and movements were staged. It has happened In 
Maharashtra Some political parties have also participated 
in those violent moVements. So some legal provisions 
should be made to check such Incidents In future. 

On this occasion, I would like to say one more thing 
that privatisation is taking place in every sector of the 
country these days. Nationalised industries or institutions 
are decreasing in number. Business In the private sector 
is increasing and facility of reservation Is not available 
there. Due to this the people from dalit class do not get 
opportunity to get Jobs and thus earn their livelihood. 
Government should take steps in this regard also. 

So, at this occasion" Instead of saying anything more, 
! support this Bill. 

{English} 

SHRI P.~. PANDIYAN (Tlrunelvell): Madam Chairman, 
I rise to ~upport the Bill, and express my views on this 
Bill. This Amendment is brought to fill up the backlog of 
vacancies, arm It is virtually Implementing the Supreme 
Court's. judgement in Indira Sawhney case. In Ihe Indira 
Sawhney case, the Supreme Court has limited the 
reservation to 50 per cent. But one should know that 
8VF 1 in the Supreme Ccwrt, there is no reservation. 
Tc, .... y, thero is no Scheduled ellSte or Scheduled Tribe 
judge in the Supreme Court. There will not be any legal 
luminary in the community In the whole of India. In AIR 
1997 Supreme Court 2324, Justices K. Ramaswamy and 
G.B. Pattanaik, while delivering the judgement on 
reservation, have seid that 'single promotional post for 
Scheduled Caste and SchedLiled Tribe can be reserved. 
Carry forward rule and roster can also be applied to 
such posta.. It was a Bench of two Judges. It was passed 
in 1997. 

In 1999, there was also another Bench. It was a 
Bench of three judges--Justlces Sujata V. Manchar, K. 
Venkataswami and M. Jagarinadha Rao have said 'single 
post of Head of Section, promotion of a person belonging 
to Scheduled Caste to the said post in suppression of 
the senior moat eligible person by applying thf'! roster 
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relating to reservation is held impermissible'. So, this 
judgement was reversed by plus one vote. Shrl K. 
Ramaswamy is a learned judge belonging to the 
Scheduled Caste community. His judgement was 
ovarrule!;t. Recently, last month, I saw it in the newspaper 
that the judgement of the Madras High C()urt judgot who 
belongs to the Scheduled Caste community, wa. 
chaHenged by the Govemment. Instead of satting aside 
the judgement, what did the Supreme Court do? The 
Supreme Court erased the judgement. They have not set 
aside the judgement. The Supreme Court declared that 
this judgement should be erased. That judgement was 
erased last month. So, I would say let the Supreme Court, 
before advising this sovereign body to amend the 
Constitution in pursuance of their judgement in Indra 
Sawhney case, must first follow the principle of article 16 
(4). There shall be equality of opportunity In matters of 
public employment. It includes the Executive, Legislature 
and Judiciary. 

But the Constitution does not apply to the judiciary, 
though they take oath that they would uphold the 
Constitution and the law. Here the Ministers take oath, 
they bear true faith and allegiance to the Constitution. 
The President and the Govemor take oath that they would 
defend the Constitution and the law. But the High Court 
and the Supreme Court Judges have taken oath to uphold 
the Constitution and the law. Instead of upholding article 
16 (4) do they apply that 16 (4) to their house? They 
have not applied to their house. There is a Chief Justice 
in the Chennai High Court. 

MR. CHAIRMAN: Do not go into naming the judges. 

SHRI P.H. PANDIYAN: All right. He has to be 
appointed to the highest court. He is a Chief Justice. He 
is fit enough to hold the position of a Chief Justice. But 
if he is appOinted he will be here for 10 years. Because 
he is 55 years of age. He is not promoted. He has to 
wait for others to be promoted. He will be lastly promoted 
so that he can be in the Supreme Court for two or three 
years. He cannot become a Chief Justice. We have high 
constitutional functionaries in India belonging to the 
Scheduled Caste community in the Supreme Court who 
are giving assent to the Constitution amendment. So, 
that principle should not be forgotten at this juncture. 
And the Supreme Court in 1998--1 quot&-AIR 1990 (4) 
SCE page 1, in a Constitution Bench judgement in a 
service law case, they have said that reservations, 
concessions, Scheduled Caste, Schedule Tribe and OBEs, 
single post cadre reservation held cannot be applied 
through roster or otherwise. This applies to other facts 
also. This is because one hundred per cent reservation 
is not permissible. A contrary view was taken in some of 
the earlier cases dealing with plurality of posts, roster, 
necessary for reservation and reservations were not 
applicable. 

I am stating this just to ask the Govemment through 
you Chairman, that this Constitution amendment even if 
it Is passed, if there is a single post what will the 
Govamment do? They have to follow this judgement. A 
Scheduled caste person cannot be appointed even if 
this Constitution amenClment is carried out, Bentham had 
said. Shri Jethmalani, a leading lawyer would know, 
"Justice painted bUnd to the weaker side, It should be 
inclined to the weaker side. To what extent till date these 
weaker sections enjoy the constitutional protection of 
16 (4)? It has run into a backlog for no fault of their 
own. There was no proper representation. So, this 
Constitution· amendment Is a cure at least now for the 
SCIST community to get their share. 

Tnen there was a reference in the recent case, i.e. 
Legislature versus Judiciary reported in SCE 2000 this 
year, Volume I, page 68 wherein they have said that 
there should be a broad interpretation of article 16, 
including 16 (4) and carry forward rule that was 
once held unconstitutional. Now it is constitutional. 
Shri Jethmalani may know, before Indra Sawhney's case, 
Devadasan's case was there where this .case of 
Scheduled Caste or Scheduled Tribe or other Adivasi 
community did not enjoy this type of protection. 

So, I would appeal to the Govemment to protect the 
interests of the Scheduled Castes and Scheduled Tribe 
communities. 

On the basis of Indra Sawhney case, you must evolve 
a consensus for future implementation of programme of 
recruitment of Scheduled Caste and Scheduled Tribe 
candidates. Then, why not this Government appoint 
suitable candidates belonging to Scheduled Castes and 
Scheduled Tribes as Ambassadors and as some other 
constitutional functionaries? You can uplift them. Every 
community is exploiting their votes. Even the leaders of 
that community have exploited their votes. They are not 
spared by anybody. They can be easily carried away. 

Even during the last General Elections, I was able 
to see that if there were good vote-catchers, they carried 
these people along with them. A person belonging to 
that community has also mislead that community. So, I 
would say that these people do not have any protection 
except the Constitution, though we are answerable and 
accountable to the Constitution. 

I have taken Interest. Shri Buta Singh has to take 
an Interest. I do not enjoy any privilege of talking for this 
community .... {lnterl1lptions) But I must say that as a 
neutral Member of Parllaitfent, thesa people should be 
protected on all aides. The SCheduled Castes and 
Scheduled Tribes Atrocities Act Is not going to guide 
them and Is not ·golng to improve their position. It is 
being exploited. The people belonging to other castes 
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are also suffering from the execution of this Scheduled 
Castes and Scheduled Tribes Atrocities Act. There are 
lalse casas foistad on the upper class commlmity by 
these people at the instance of some other people. I 
know that. 

The Supreme Court has said that this is 
Constitutional. Hon. Prime Minister is here. He Is present 
in the House because he is interested in this community. 
This community represents the largest population in India. 
They are deciding the fate of some Govemment. They 
have a number 01 ministerial berths in every Government. 
So, I would appeal to the hon. Prime Minister to preserve, 
protect, and hold them in his arms and fulfil their 
aspirations. 

SHRI RAJAIAH MALYALA (Siddipet): Madam 
Chairperson, this is a very good opportunity for rne to 
discuss about thiS Bill. 

Madam, lirst 01 all, I support this Bill Introduced in 
view 01 the Supreme Court's judgement not to exceed 
50 per cent reservation in backlog vacancies. The ceiling 
imposed by the Supreme Court must be removed. For 
that purpose, this Bill is introduced to amend the article 
16. I am sure that by this Bill, lakhs of people, youths 
and educated who are coming from the schools and 
colleges will get the opportunity. 

I thank the Government for taking this step, even though 
it Is late because many people could not gat Jobs or 
financial assistance to Improve their financial status to 
come up above poverty line. The Government says that 
there are many backlog vacancies which are not filled 
up. Here I want to say that even when reservation was 
made for these poor people, it was not implemented 
properly. If it had been implemented properly, the backlog 
vacancies would have been very less. " wa take Judiciary 
or Faculty 01 Universities, the quota filled up is very low 
because the Supreme Courl judgement is like that. Where 
will these poor people go to appeal against their 
grievances? 

Recently there was a long discussion in the 
Parliament about the five Office Memoranda which ware 
issued by the Government and which affected the rights 
of the Scheduled Caste and Scheduled Tribe employees 
provided by the Constitution. In that discussion, it was 
requested to withdraw all the OffICe Memoranda, but still 
nothing has happened. It is very essential to do that. " 
we go on amending the Constitution, it wHI be very diffICult 
to do that. Today, the Apex Court, that is, the Supreme 
Court has given this ruling and, therefore, this Amendment 
Is required. Tomorrow another juclgament may come. Then 
how many times are we going to amend the Constitution? 

So, I request the Government that thla Reservation Act 
should be put in the Ninth Schedule so that no legal 
complications arise and no one can challenges it In a 
court of law. 

I, however, appreciate the efforts of the Prime 
Minister. He said, he wanted to bring the down-trodden 
people above the poverty Una. The Prime Minister has 
recently announced reservation in promotions in toto. I 
hope It will be carried out. I raquest the Prime Minister 
to advise his coIleaguee to fill up the backlog of vac:ancIee 
and help these poor people. 

There • an apprehension that day by day the rIghta 
of the Scheduled Caatee and SchacIulad Tribes are being 
hit a lot. So, that apprehension should be removed and 
the Government lhould 8SlUre these poor people to bring 
them above the poverty line. It Is my lincere raqueat to 
the Government. 

Recently, In Andhra Predesh, under the leadership , 
of Shri Chandrababu Naldu we have filled up lOme 
backlong vacancies. There are many youtha who are 
jobless and they must be provided jobl. 

Shri Buta Singh hal told many things about 
reservation and the difficulties being faced by the poor a 
people. 

I hope that this Govemmant will definitely help the 
poor people belonging to the Scheduled Castes and the 
Scheduled Tribes and OBCa. 

Thank you very much. 
t. 

MR. CHAIRMAN: There are' another 22 speakers to .. 
go. I WOUld, therefore, request the hon. Members to III 

cooperate and try and be as brief 81 posalble. I 
I 

SHRI PRAKASH YASHWANT AMBEDKAR (Akola): 
Madam, we can continue upto 8 p.m. and then continue 
tomorrow. AI 

MR. CHAIRMAN: You will have to sit much later I 
than 8 p.m. to finish this. . r , 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY I 
(SHRI PRAMOD MAHAJAN): Madam, I would suggest 4 
from the Government side that let us complete the nit 
diacusaion today .... (lntflrruptionB) Shri Ambedkar, pleue Ipl 
listen tin some suggeation Ia made and then you ce:" ~ 
react when I sit. 4 
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Madam, this is a ConstiMion Amendment Bill. You 
need a requisite strength to be brought into the HoUle 
at the time of the voting. If we continue the discussion 
tomorrow, then nobody knows how long will the discussion 
go. 

MR. CHAIRMAN: You fix the time for voting. 

SHRI PRAMOD MAHAJAN: Hon. Speaker may fix it 
tomorrow. Immediately after the Question Hour tomorrow 
one can get a reply and have voting. Today we can sit 
late upto whatever time we want to and everybody can 
speak on the issue. That is my suggestion. Now, 
Shri Ambedkar has to say something. 

SHRI PRAKASH YASHWANT AMBEDKAR: This is 
an important issue where after a long time an issue 
conceming the Scheduled Castes and the Scheduled 
Tribes is being discussed in the House. I do not think 
that in the last session it has been discussed or even in 
the previous 12th Lok Sabha also it was discussed. This 
is an important issue. I think due importance should be 
given to this. If due importance is to be given, we do not 
have any major issue to be discussed tomorrow except 
the hijacking issue, therefore, my request is that this 
discussion be continued upto 8 p.m. and then after the 
Question Hour we can continue which this discussion 
and then voting can take place at 4 p.m. tomorrow. This 
is my suggestion. 

MR. CHAIRMAN: Hon. Speaker can decide and 
communicate to us. 

SHRI PRAMOD MAHAJAN: But iet us decide and 
everybody should know. i submit that there is a dlscuasion 
under Rule 193 to be taken up at 4 p.m. tomorrow. After 
lunch break, people do not come to the House to the 
number you need. You need more than 300 people to 
be present. My request would be that let us discuss it 
today and complete the speeches, and tomorrow at 12 
noon there will be a reply and immediately after that, we 
can have voting. During the Question Hour a number of 
Members would be there and at 1230 hours we can 
have voting. Madam, you can take the sense of the 
House on this .... (Interruptions) 

MR. CHAIRMAN: We have got about 22 speakers 
still to speak. I feel that if we sit late, even tHI 10 p.m., 
and t~e hon. Minister is prepared to give you dinner, I 
think W& can complete the speeches today so that the 
hon. Minister can reply tomorrow after the Question Hour 
and then we can have voting. It that is the consensus 
we can proceed. 

[Tf8IJ8IB1ion] 

SHRI SUKDEO SINGH PASWAN (Ararla): Hon. 
Madam there are 80 many membere to apeak, 80 it is 
not pOSSible to finish the debate by 10.00 
O'clock .... (Interruptions) 

MR. CHAIRMAN: It is possible if you let everyone 
speak. 

{English] 

MR, CHAIRMAN: The decision is that we will sit late 
and finish the dl8CU88ion today and immediately after the 
Question Hour tomorrow, the hon. Minister will reply and 
we will have voting after that, before the lunch break. 

Now Shri Rupchand Murmu to speak. 

... (Interruptions) 

[Translation] 

SHRI RUPCHAND MURMU (Jhargram): Madam 
Chairman, I rise to support the Bill introduced by the 
Govemment on my behalf and also on behalf of my 
party. I hope that all hon. Members would unanimously 
p888 this Bill 80 that impediment that has come into the 
process of filling up the vacancies of SCs and b Ts, could 
be removed and legal impediment in reservation in the 
promotion could also be removed. 

18.54 hra, 

(SHRI BAsu DEB AcHARIA In the ChBit) 

Sir, the posts for SC and ST at many places are 
lying vacant and the reason told is that Buitable SC, ST 
candidates are not available. I agree that in the A, B, C, 
and D grades of Govemment Services, there can be 
backlog In the A and B grades, but there can not be any 
backlog in the C and D grades. And in D grade, the 
work is either of a open or of a Safai Karamchari, and 
even in this grade, there iB backlog. This shows that the 
Govemment is not serious in the filling up of the 
vacancies meant for SCs, STs, tribal people and dalits. 
Deaplte 50 years of our indapendence, no Government 
has taken this matter serloualy. And whatever is done for 
the tribal people, is also not satisfactory at all. Provision 
of reservation would be meaningless, until and unless all 
the families of dalfts. and tribal people are educated, or 
their standard of education is raised. 
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Constitution makers have considered a lot on 
providing an appropriate status to the dalita and tribal 
people and a provision to this effect has aIao been made 
in the Constitution, but today we are witneeaing that tribal 
and dalit people are compelled to lead their life below 
the poverty Une. They are at the lowest rung In the society 
in the field of education and economy. Their dream has 
not come true even after 50 years of independence. We 
shall have to find out the reasons behind this. We shall 
have to make efforts to bring the tribal and dalit people 
above the poverty line and will have to make them 
educated also. Our Leftist brothers repeatedly aay that 
this problem can be solved with the process of land 
reforms. Land reforms have taken place in Kerala, Weat 
Bengal and after that a lot of change has taken place In 
the life of dalfts and tribal people and today they can 
save money also. 

This Govemment is against land reforms they don't 
even talk about that. We would make appeal to the 
Govemment that land reforms should be carried out as 
soon as possible. Mandai Commission has also given 
report regarding land reforms. The overall development 
of society cannot take place unless the tribal and dalit 
people which constitute 32-33 percent of population are 
given proper place in the society. I would like to quote 
a few lines of Shri Ravindranath Thakur:-

"Neeche ja Re Rekhe Chho Se Tumhare Tanl Be 
Je Neeche, 

Pashchate Rekhe Chho Ja Re, Se Tumhare Tani 
Che Pashchate." 

SHRIMATI JAS KAUR MEENA (Swal Madhopur): 
Hon. Mr. Chairman, I welcome the eighty first Constitution 
Amendment Bill, Introduced by the Government and 
strongly support it. 1 aIao congratulate and extend my 
thanks to the national democratic alliance Government 
and hon. Atal Bihari Vajpayejl for Introducing the 
Constitution Amendment BiD in the House. 

19.00 hr •• 

Who has introduced this Bill while keeping in mind the 
sentiments of dalit people, to ensure jobs for them and 
providing them the full benefits of reaarvatlon. With this 
provision I would also say one thing that even after 50 
years of independence SC & ST people are being treated 
bedly. This behaviour is at its peak in Rajasthan. Even 
today a bridegroom of lower caste is not anowed to sit 
on a horae. If we look at the problem from educational 
point of view, then today on the one hand, we are paeeing 
through the computer age, whereas on the other hand, 

our B.A. pass dalit people, SCs al'd STs are also lagging I. 
behind in getting jobs. When this computer education Ie 
would be at its zenith for other categories of people then ,e 
evan our B.A. and M.A. pass SC, ST brethren would be rd 
considered as illiterate because they would not be able ot 
to run with them at par. Baba Saheb Ambedkar had Ie 
given a gift of reservation to the SCs and STs in the "/I 
Constitution and had dreamt that they would rise in the )8 

economic, social and educational fields and thus would 
join the mainatream of the society, but his dream remained 
a dream in this long journey of 50 years. A wave of lIS 
disappointment is prevalent amongst the Scheduled K: 
Castes and Scheduled Tribes people after the verdict 01 on 
hon. Supreme Court dated 29th August, 1997, given lin 
against the reservation done under clause 4 and 4 (A) of so 
Article 16 of the Constitution. Hon. Vajpayeejl has shown las 
a light of hope by introducing this Bill against the deci8ion so 
of the Court, keeping in mind the failure of provisions UBI 
made by Baba Saheb Ambedkar as also the sentiments 
of dalita. I would say, while extending my thanks to the 
Union Government that by IntrodUCing the Bill her 
regarding amendment 01 Article 16, the provisions of the ",e 

roster system In vacancies and filling up the backlog. 1011 
which may be more than 50 percent should be IOC 
implemented completely and strictly and all the provision :hil 
affected by the verdict of 1997, should also be tee 
implemented. ke. 

When the Committee on Scheduled Castes and :lei 
Scheduled Tribes visited three cities of Gujarat, viz. Inc 
Ahmedabad, Baroda and Anand, they came across some :tit: 
glaring facts. I would like to place here a brief information t ~ 
In this regard. 

Thera it was found that roster register for the scheduled 
castealtrlbes was not complete. When they were forced 
to produce the register it was found that it was marked llai 
by a lead pencil. From this It was evident that it was tw 
marked at the time when the commmee reached there lie 
and thereafter It would have been rubJ)8d out. In the ,. 
presence of such possibilities, whatsoever sublime system t 
we may have, it Is very difficult to provide full benefit of '" 
reservation to the scheduled castes and tribes as long 
as we do not have provision of strict punishment for the 
guilty persons and those who are not enforcing Ih9 die 
system. As mentioned in the report of the inspection most I 
of the Departments that we have inspected were in the 
same situation. The entire detail is givan in brief at page ( 
No. 14 of the report. Presenting those reports before 
you,·1 request you to make some provision in the law to 
overcome deficiency of the system. AJongwith this I would I 

also like to submit that the way the politics 01 votes in f 
the name of scheduled castes and scheduled tribes are ,.;. 
going on and the misconceptions are being spread thai pt 
the Government of BJP or the BJP is anti-scheduled ... 
calte., scheduled tribes and Dalils, today with the 
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introduction of this proposal in the House proves that the 
Govemment under the leadership of hon'ble Vajpayeeji Is 
first and foremost in protecting the interests of Dailts, 
scheduled castes and scheduled tribes. 

Mr. Chairman, Sir, today, I can claim that I belong 
to scheduled tribe and I have witnessed from a close 
quarter that in what way the roster system Is implemented 
In racrultment. Today the Govemment of Rajesthan and 
Madhya Pradesh have taken distinct courses. They have 
abolished all those vacant posts that are being filled up 
b;: the scheduled caste and scheduled tribe candidates 
on the basis of roster and have introduced contract 
system. It Is due to this roster system that scheduled 
castes and scheduled tribes people who after much 
difficulties, pass B.A. and have been taken training will 
not be employed under the contract system also If there 
is no reservation for them. 

Mr. Chairman, Sir, through you I would like to make 
one more request that those State Govemments who 
have violated the interests of scheduled castes and 
scheduled tribes people by way of introducing contract 
system should be stopped. There should be a proper 
arrangement for filling up those posts which are presently 
laying vacant. Our roster is not carried forward, this should 
be implemented so that vacant posts may be filled up. 

Mr. Chairman, Sir, I would like to conclude after 
pointing out one more thing as there is lack of time. The 
roster system in various states is different. Vacancy is 
decided on the basis of roster points of three years. 
Most of the vacancies are related to scheduled castes 
and scheduled tribes, that'. why racrultment officers and 
the Govemment concemed do not take initiative to fill up 
those posts. Thus the roster points of one year lapse 
and the points of the next year is added In It. The year 
In which the roster points lapse are more In number then 
the number in the next year which is added. Thus majority 
of posts are made to lapse by deceit and we could not 
adhere to our right within the ambit of law. In this 
situation, I would like to say that these roster points should 
not be allowed to lapse at any cost whsther it is for 5 
years or 6 years as long as suitable candidates are not 
available. Special education facility should be provided 
and after preparing them for these posta, they should be 
filled up Article 31 (b) should be brought under the ninth 
schedule so that our interest may be secured. 

SHRI MANIKRAO HODL YA GAVIT IMandurbar): Mr. 
Chairman, Sir, I have stood up to support the Constitution 
(Nintyth Amendment) Bill, 2000. Constitution maker, Baba 
Saheb Ambedkar and his colleagues have made 
provisions in the Constitution to safeguard the interests 
of the scheduled castes and scheduled tribes so that 
reservation should be provided to those people who are 

economlcaHy and socially backward. For them, the 
provision of reeervalion has been made In the Government 
jobs. It Is reaDy a matter of sorrow that the Daills and 
backward people of our country are boing oppressed 
today. I am also sorry to say that the: scheduled castes 
and scheduled tribes people of our country whether they 
are educated or those living In forests, who are backward 
and illiterate, who have no education are victim of gross 
injustice for thousands of years. On 19 August, 1997 the 
Supreme Court of India had banned the reservation at 
the time of promotion of scheduled castes and tribes 
people in services on account of petition filed by a person. 
The Constitution makers lIave made provisions In the 
Constitution for reservation of scheduled castes and tribes 
people in the services. Our Parliament is supreme In the 
country, in spite of that if any person files a petition in 
the Supreme Court then the scheduled castes and tribes 
people are affected by this and our Govemment also 
accapt that and as per the judgement, ban is imposed 
on the reservation for scheduled castes and tribes people. 
Such decisions aub&tantiate to the fact that tribals, Dalits 
and backward people of the country are being oppressed 
for thousands of years. Shrimati Sonia Gandhi, who is 
the leader of our Congress Party had also made a 
demand in this session from hon'bIa Prime Minister and 
the Govemment for the amendment In Constitution after 
the judgement of Supreme Court which is against the 
scheduled castes and tribes and several scheduled castes 
and tribes organisations and the forum of the Members 
of Parliament hed also raised the issue that the scheduled 
castes and tribes officers and officials have been 
victimised by this order and the reservation in promotion 
has been banned and backlog is not being filled up, why 
talk about filling up of backlog. this judgement had banned 
even the promotion of the scheduled castes and tribes 
people In services. The roster that has been implemented 
was earlier applicable upto 40 points for scheduled castes 
and tribes officers and officials. Thereafter, the 
Govemment has implemented a 200 point roster in piece 
of that. It is also unfair to our officials and officers because 
after the promotion of many officials, the number of our 
officials or officers will come. All the orders that have 
been issued by the Government as yet should be quashed 
and prior to 1997 status should be restored, when ban 
was imposed and the benefit of backlog should be given 
to them. I am a member of the Scheduled Castes and 
Tribes Welfare Committee. Just now my sister Minaji 
rightly seid that in many Departments of the Govemment, 
there is no mention of reservation for scheduled castes 
and tribes people. They are not even aware that they 
should maintain a roster. When the committee visits the 
Departments, they say that they will maintain roster in 
future as they have become aware of the reservation. 
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The Minister should also pay attention to this problem. It 
is a small amendment hi the COnetitution that has been 
moved by the Minister. One private member's bill has 
been moved by our coUeague Shinde~ and H that is 
accepted by the Govemment, as It is, then It will be a 
great convenience to the Govemment. That is why, 
through you I would like to request the Govemment that 
Mr. Spaaker should accept the Private Members BIll that 
has been moved by Shlndejl, thet will be very helpful to 
us also. 

SHRI ANANDRAO VITHOBA ADSUL (Buldana): Mr. 
Chairman, Sir, I rise to speak In support of 90th 
Constitution Amendment Bill. I extend my congratulations 
to NDA Govemment led by Atalp and expnt88 my gratitude 
on behalf of scheduled castes and scheduled tribes 
people. Many people call BJP and its allies castle8t but 
it will not be wrong to say that by Introducing this Bill in 
the House the Govemment have given a befitting reply 
to those who make such allegations. What was not 
accomplished in fHty years is being accomplished today. 
After independence out of the 52 years the Congreas 
Party remained in power for 45 years and they always 
boasted that they would do this or do that for scheduled 
castes, scheduled tribes and minorities but those were 
empty promises. I have been elected to Lok Sabha from 
a reserved seat for scheduled castes from Maharaahtre 
and I am the leader of 150 cooperative banks and 6 
State level staff associations. . 

Mr. Chairman, Sir, I have 20 years experience of 
working in cooperative sector. I have seen In Maharashtra 
that reservation policy is deliberately not implemented In 
cooperative sector. Most of the Congre&amen are in 
management there. 

SHRI SUSHIL KUMAR SHINDE (SoIapur): AdauIP, 
there Is no reservation cooperative sector. We also want 
reservation there. I have moved Private Member Bill 
regarding this. I am telling this for your kind information. 
We are demanding for that. 

SHRI ANANDRAO VITHOBA ADSUL: Mr. Chairman, 
Sir, through you, I would like to Inform Shri Shinde that 
there are Social WeHare Department in each district in 
all the States of the country where names of the 
scheduled castes and scheduled trlbea people are 
registered for employment. The people belonging to 
scheduled castes and scheduled tribes get their names 
registered there. You may please check as to how many 
persons have been sent call leners and how many 
persons have been recruited. They do not get even call 
letters for 10-15 years. 

~ 
Mr. Chairman, Slr, just now an hon. lady Member 

told us. as to how roster is not maintained. I was the 
Member of 11 th Lok Sabha and I know that fake rosters 
are maintained .. I wu the Member of scheduled castes 
and tribes waHare committee. They pretend to maintain 
roster. They do not get any punishment even after being 
caught. There is no provision to punish them. If there is 
any provision, then It Is not followed. I did not find any 
example where anyone has been punished for not 
maintaining roster as per the provision. 

Mr. Chairman, Sir, this courege has been shown by 
the BJP led Govenlment. In November, 1997 the Supreme 
COurt gave judgement that there will not be more than 
50 per cent reservation, how was backlog created prior 
to the judgement. I would like to submit that the 
reservation was not Implemented. That is why there was 
backlog. If the Govemment would not have reacted even 
after the judgement of the Supreme Court maintaining 
that It was. tHe judgement of the Supreme COurt, then 
nothfllO ~uld have happened. But the Govemment of 
Bh.,rlya .danta Party showed this courage proving that It 
do8J o6t represent only certain sections but the entire 
ndo.l1. The amendment Bill that has been Introduced wUl 
o!rrrumvent the judgement of the Supreme Court and 
scheduled castes people will be benefited by it. 

Mr. Chairman, Sir, my submission is that you have 
done a commendable act by introdUCing this Constitution 
amendment but along with this, It should also be ensured 
that laws are Implemented once they come Into force . 
Many laws are formulated but are not Implemented. As 
long as we do not make provision to punish those who 
do not Implemant the laws, these will not be Implemented 
and the present situation wHI continue to exist. 

Mr. Chairman, Sir, I conclude my speech supporting 
the amendment bill and at the end I extend my thanks 
for giving me time to speak. 

KUMARI MAYAWATI (Akbarpur): Mr. Chairman, Sir. 
yesterday, the Constitution amendment Bill regarding the 
c:tearance of backlog concemlng the reservation in servk:~ 
for the scheduled castes and scheduled tribes poorJiP. 
was Introduced In Lok Sabha by the Govemment. on 
which dIecuaaion Is being held today. I rise to speak on 
this bill. In this bill, the provision h .. been made that the 
beckIog of reservation quota related to the scheduled 
caatea and scheduled tribes can be fHled up next year. 
After this amendment, if suitable candidates are not found 
In any epec:Iflc year for filling up 50 per cent reserved 
vacancIeS, then rest of the vacancies may be filled up 
next year. I support this bill. The Government had 10 
Introduce this bII In view of the Judgement of the Supreme 
Court dated 19 August, 1997 In which the Court had 
banned the filling up of more than 50 per cent reserved 
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seats. The court, in Its judgement had oofomart<ed that as 
per the law, not more than ha" of the total seats can be 
declared reserved. Neither I agree with this nor you agree 
with this, that is why you have introduced this bill. After 
the passing of this bill, the status prior to 19 August, 
1997 will be restored. 

19.26 hr •. 

(MR. DEPUTY SPEAKER in the Chait) 

Our Minister of Law is an expert on Constitution. He 
is a top lawyer. As far as over all reservation is 
concerned, there is no provision in the Constitution that 
more than 50 percent reservation can be provided. But 
when it comes to the question of backlog then there 
should not be such restriction. There was much uproar 
inside the House and outside as well over the judgement 
of the Supreme Court. Keeping in view the sentiments of 
the Members of Parliament of various parties belonging 
to scheduled castes and scheduled tribes and the 
sentiment of the society, you have introduced this 
amendment bill. Our party supports this bill. 

Besides this, through you, I would like to request the 
Minister of Law that he should try to introduce a bill in 
the Lok Sabha regarding reservation in promotion for the 
scheduled castes and scheduled tribes people. On the 
instruction of the depal'tment of personnel and training, 
on 1. October, 1996 the National Front Government had 
abolished the provision of reservation in promotion in 
Government services. Our party had appealed you for its 
restoration and in this regftil, during the last session 
your Government, especially the Leader of the 
Government Prime Minister Shri Atal Bihari Vajpayee had 
announced in Lok Sabha on 22 December, 1999 that the 
Constitution Amendment Bill for the restoration of old 
system of reservation In promotion in Government service 
for the scheduled castes and scheduled tribes people 
has been approved by the Cabinet and very soon it would 
be Introduced in Lok Sabha. I feel that much time has 
elapsed since then. Please try to introduce it as soon as 
poSsible. Apart from this, you should make such prOvision 
on behalf of the Government as it is the responsibility of 
the Union Government because very often it has been 
lound that scheduled castes and scheduled tribes quota 
are not fully Iilled in various departments of the state 
Governments or Umon Government. You have introduced 

I this amendment bill and we support it but as long as the 
Government does not take stringent steps to clear 
backlog, this bill will not be beneficial. '11t is your 

~ responsibility that in order to liII reservation quota in 
Government service, the Govemment of India should issue 
instructions to the State Governments and the Centre 

that if any officer of the State Government or the ditferent 
departrn8nts of the Central Government doea not get the 
reservation quota filled even when suitable candidate is 
available, the Government will take stern action against 
them. I feel that if you make such strict law and implement 
It, then there will not be any backlog. You should pay 
attention to this also. I believe that without strictness 
nothing can be accomplished. 

While I was Chief Minister 01 Uttar Pradesh lor two 
terms, we had time-bound progrmme that within certain 
months the backlog of reservation quota in State 
Government is to be cleared and that the Government 
would take stern action against those officers who do not 
fill reserved posts. The result was that the officers of the 
concemed Departments had to take up backlog vacancies 
and had to liII those vacancies. Tha backlog will not be 
cleared without taking strict steps. You should also pay 
attention towards Its implementation. Along with this, you 
should also provide reservation for scheduled castes and 
scheduled tribes people in judiciary, Rajya Sabha, 
Legislative Aesemblies, private sector, cooperative sector 
where there is no reservation. Besides this, Women 
Reservation Bill is also in news, and today women from 
various political parties met hon'ble Prime Minister. 

They said that Women Reservation Bill should also 
be passed that holding discussion on it.' I request you to 
talk to the Prime Minister that we are not against the 
reservation of the women, 33 per cent reservation should 
be provided to women. We are of the opinion that since 
women comprise 50 per cent of the total population so 
they should also be given 50 per cent reservation. But 
whatever you want to give please give it. But I request 
the Government that in Women's Reservation Bill, 
separate reservation should be provided to the women 
belonging to scheduled castes, tribes, other backward 
classes and the women belonging to religious minorities 
like Sikhs, Muslims, Christiana, Parsi and Buddhists. 
Before hon'ble Deputy Speaker tells me to conclude by 
ringing the bell, I would like to submit that we should 
find some permanent solution to the problem of introdUCing 
amendment bill in Lok Sabha time and again. Since the 
implementation of old policy of reservation for scheduled 
castes and scheduled tribes whatever intervention has 
been made by all the Governments that have since been 
formed and the courts to make the reservation Ineffective, 
should be nullified and provisions under the old reservation 
policy should be restored and it ahould be included in 
Ninth Schedule of the Indian Constitution so that neither 
the Centreol Government nor the State Governments or 
the Courts may interlere in It. This is my request to you. 
I would not like to make lengthy speech. 

At the end, through you, I would like to make a 
request to hon'bla Minister of Law. Please refer to the 
three days conference which was held in the Parliament 
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House Annexe and which was Inaugurated by the hon'ble 
PAme Minister and you were praeent there all three days. 
At the end of three days conference, on the basis of 
deliberations on the development of scheduled castes and 
scheduled tribes, a draft committee was constituted which 
comprised 7-8 Members and I was one of them. The 
draft Committee has submitted In writing the gist of the 
three days discussion so keeping In view the need for 
their development, the recommendations made by the 
Dreft Committee should also be implemented. The report 0' the draft committee should be laid in Lok Sabha. It 
should also be circulated to the Members of Lok Sabha 
and Rajya Sabha so that it should be known to all as to 
what has been submitted by the Draft Committee and 
you should also tell as to what steps you are taking in 
this regard. Merely making statements will not suffice, 
you will have to 'ulfil your promises. I feel that if your 
intention is good .. .. (Interruptions) 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): That Is why you 
have been included in that committee that are you doing? 

KUMARI MAYAWATI: You had sought suggestions. I 
am not in the power, I am in opposition, it is you who 
have to implement it. The Govemment have to implement. 
I have given suggestions and you may please get them 
implemented. I will extend my full cooperation in its 
implementation. I feel that entire opposition will support 
you. Keeping in view the issues that I have raised, our 
party supports this Bill. 

[English1 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): May I just take 
hall-a-minute to remove the misunderstanding that is 
there? The Supreme Court's judgement against reservation 
in promotion has already been nullified by an amendment 
of the Constitution by enacting article 16 (4) (A). Now, 
the validity of that amendment is itself under challenge in 
the Supreme Court. We are fighting it out and I have 
given instructions to the Attomey General to bring the 
matter to a very early hearing so that the validity of that 
amendment is sustained by the Supreme Court. But 
pending the judgement 0' the Supreme Court, we have 
allowed reservation in promotion to continue in spite of 
the fact that the Supreme Court had directed that it should 
be stopped in November 1997. Today, there is reservation 
in promotions so 'ar as the Scheduled Castes and the 
Scheduled Tribes are concemed. 

SARDAR BUTA SINGH: There Is no reservation. We 
had introduced a Bill In the Rajya Sabha. The Bill has 
not come to this House. Unless both the Houses of 

Partiament have passed it, it cannot be Implemented. In 
the meantime, the Govemment has gone to the Supreme 
Court .... (Interruptions) 

It Is inoperative .... (lnterruptfons) 

SHRI RAM JETHMALANI: I am only talking about 
the promotion. I will deal with the rest of the points 
tomorrow. 

{Translation1 

SHRIAMTI SANTOSH CHOUDHARY (Phillaur): What 
you have to say about the officers who have been 
reverted? 

{English1 

MR. DEPUTY SPEAKER: Thst will be covered in 
the reply. 

SHRI RAM JETHMAlANI: I will deal with theN points 
tomorrow. 

{Trans/ation1 

DR. SANJAY PASWAN (Nawada): Mr. Deputy 
Speaker, Sir, I thank you 'or giving me an opportunity to 
speak on the Bill. I also thank Law Minister 
Shri Jethamalani ji and the Minister for Personnel 
Shrimati Vasundhara Raja ji for the pains they took to 
introduce the Bill on time. I want to apeak in aupport of 
the Bill. The Bill clearly i'eflecta the Intentions of the 
Govemment. The Govemment has undone the black ect 
of 1997 which was committed through five office 
Memorandums. It Is now rewriting the history In golden 
letters. I profusely thank the Govt. 'or this initiative. It Is 
now amending the Constitution with a view to abolish 
one of the five office Memorandums. It will have deep 
impact and the sea and STs would be benefited a lot. 
What Shri Pandiyan was saying just now is correct, but 
he was supporting the Bill half-heartedly. I want to convey 
to all hon'ble Members. 

[English1 

It should be out 0' conviction, and not out of compassion. 

{Trans/atlon1 

It is not a matter of showing mercy, but 0' giving them 
rights. Many people may not be happy if the ConstItution 
is amended through this bill. Even then, I want, that all 
the people ought to be happy. The woft( that we propose 
to do today, is the result of the positive attitude 0' the 
Govemment of the pains-taking efforts of the hon'bIa 
Minister. It will remove the ob8tacIea In way of benefits 
accruing to the people. 
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It does not matter, which party Is in Govemment. 
When the case was filed for the first time In the Punjab 
High Court, Shri Buta Singhjis' party was in power there. 
It was implemented by Shri Laloo Yadevji who claims 
himself to be the messiah of social justice. It was firsl 
implemented In the States like Bihar. We all know, how 
many people have sacrified their life for this. Ttle step 
being taken under the leadership of hon'ble Vajpayeeji, 
is a revolutionary step. We all welcome it. Year 1997 
was a black year for the dalita, now year 2000 will be 
golden one for them. The year will be a year of 
achievements for the people belonging to scheduled 
castes and scheduled tribes. No court, no person has 
raised the issue of sweepers who are sent abroad on 
deputation. 90% of such sweepers do not belong to SCS 
or STs. Neither the courts nor the people are bothered 
about it. Of the total sweepers working in the country, 
95% belong to SCs and STs. Wherever there is some 
chancas of getting any benefit or going abroad, the people 
belonging to upper castes grab the opportunities. Courts 
should focus their attention on such matters. Courts should 
be neutral. I am not very sure, how the amendment is 
going to be implemented in the future? The Implementing 
agencies should be honest and transparent so that the 
Implementation is properly effected in all ita aspects. Only 
then the amendments will give better results. Therefore, 
I want to attack the nexus and the biased bureaucracy. 
Today the rights of the SC, ST officers are being 
encroached, tomorrow it will happen to the entire 
community. We should be aJert to save ouraeivaa from 
b1aaad judiciary and bureaucracy. It is Important to ensure 
that no harm is done to the society, to dalits by 
bureaucracy. Hon'bla Minister has taken a revolutionary 
step, we welcome It and hope that In the future, the 
remaining 4 office memorandums will also be scrapped 
and if the constitutional amendment Is required, that 
should be done and the Govemment is committed to do 
that. I am hopeful and trust that in futura to hurdles 
would be created in this regard. With this, I conclude. 

[English] 

. SHRI K.H. MUNIYAPPA (Kolar): Mr. Deputy Speaker, 
Sir, thank you for giving me this opportunity. 

Our Party has taken the stand to support the 
Constitution (Ninetieth Amendment) Bill. This Bill concerns 
25 per cent of the country's population, that is, not less 
than 25 crores of people. It is based on the ideology of 
Mahatma Gandhi. At the time of the freedom struggle, in 
the 1923 Congress Session at Lahore, Mahatma Gandhi 
moved a resolution to exhort Congressmen that It was 
not only their duty to oust the Briti8h from the country, 
but the main ideology of the Congrees Party was to give 
social justice and equality to the poor people of this 

country, irrespective of their caste and creed. He said, 
the last citizen of India should be given justice, equality 
in the economic, social and educational spheraa. That 
was the main thrust of the freedom movement in this 
country. On that line, irrespective of their religion, whether 
they belonged to Hindu, Muslim or Christien community, 
they all cooperated with Gandhiji and under his leadership 
India got the freedom. 

What was the main point that Gandhiji suggested to 
the first Prime Minister of India, Pandit Jawaharlal Nehru? 
He suggested that our ideology, our thinking and our 
Constitution should be secular. The main fabrics of our 
Constitution must be secularism and social justice. That 
Is the wey Gandhijl guided Pandit Nehru and Pandit Nehru 
appointed Babaaaheb Ambedkar as the Chairman of the 
Drafting Committee of the Constitution. 

In this regard, the Congress Party has taken very 
conatructive steps to give equal status and social justice 
to the citizens in every comer of the country. In this 
way, the Indian National Congress was so concemed in 
this matter. Time and again, the members of the SCsi 
STs forum had been requesting the hon. Prime Minister 
on this point. We submitted a memorandum regarding 
the official memorandum issued by the DoPT of the 
Govemment of India. The Prime Minister himself told on 
the noor of the House that he is concemed with this 
matter. So, he has assured that he will consider the 
points submitted by the Members of Parliament 
representing the SCs and STs. After that, the National 
Scheduled Castes and Scheduled Tribes Conference was 
organised by the Govemment of India in which all parties 
participated. The Law Minister who is a senior leader Is 
also so much concemed with the weakar sections of the 
society. He has explained and assured that he will take 
care of thesa points. He is taking efforts on these lines. 
But the 88th Constitution Amendment has become 
infructuous. He could not produce any result out of it. 
We do not know whether the Parliament is supreme or 
the Supreme Court is supreme. Before I came here, I 
had been a practising advocate in the High Court. I told 
Shri Ram Jethmalani to handle this situation properly. I 
was deeply hurt when Shri Pandiyan told that the 
judgement given by a SC Judge in Tamil Nadu case has 
been totally vanished. Normally, the practice in the court 
is that It will be set aside. But it was not so in this case. 
I was wondering as to what It meant. I was thinking 
whether the Supreme Court Is going on the caste lines. 
This Is the way the Supreme Court is functioning. What 
is the duty of the Members of Parliament who represent 
100 erores of peop!e of this country? They have been 
totally hurt. The Supreme Court should be bound by 
whatever Parliament decides. We are functioning within 
the frameworit of the Constitution. We are not bypassing 
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the Constitution. You know it very well. Decisions are not 
taken by a single person or the Government here. For 
example, we have passed the Eighty-Ninth Constitution 
Amendment Bill. We are totally concerned with It. We 
are unanimous on the points concerning the people 01 
the country, to whichever party we may belong. In this 
regard, the well experienced advocate and the hon. Law 
Minister should come with a proper legislation to control 
the Supreme Court. Otherwise, we cannot work. I would 
not like to mention any names. The other day, a public 
litigation petition was filed on the MPLAD Funds. That Is 
before the court. Is this the way we have to work? Are 
we able to work in this position? What is the responsibility 
of the Parliament? This is the question. It is allowing the 
Supreme Court to do It. We cannot work in this way. We 
have to take note of these things very seriously. We 
really appreciate that the Government, with all the efforts 
made by the SC and ST Forum, has introduced this Bill. 
We were not able to move the amendments earlier. 
Shri Buta Singh and other senior colleagues have 
mentioned about some amendments .... (Interruptions) 

The t~en Prime Minister Shri RajIY Gandhi took this matter 
very seriously. He directed the authorities to fill up the 
'backlog within a year. But it has not been completed 
even after ten years. I would request the hon. Minister to 
substiMe the word "backlog" for the words "separate class 
of" In lines Band 9. I hope thaI in the reply, the 
hon. Minister will incorporate this. 

This is the only one point that I have mentioned. I 
told the hon. Minister of State Shrlmati Vasundhara Raje 
about It. She has also agreed to it. This is the only thing 
that we have said. Further, in Clause 3, I would request 
the hon. Minister to substitute the word "filling" for the 
word "considering" In line 6. It reads: 

"4(8) Nothing in this article shall prevent the State 
from considering any unfilled vacancies 01 a year 
which ara reserved for being filled up in that year .. " 

This is the only change that we have requested. They 
have to consider this. We hope that they will consider It. 

Sir, I do not want to take much of the time of the 
House. All my senior collegues like Sardar Buta Singh 
have mentioned about It and we are supporting It. 

There is another important thing. Shri Sushil Kumar 
Shinde has moved a Private Member's Bill. It contains 
all these things. They have to take this Into consideration. 
It has already been registered and numbered. Bill No. 73 
of 2000 is enough. If the Govemment agrees to It, it is 
enough. We are unanimous on this Issue. I would request 
the Government to adopt this measure. 

SHRI SUSHIL KUMAR SHINDE (Solapur): Mr. 
Minister, we congratulate you. 

SHRI K.H. MUNIYAPPA: Mr. Minister, In the National 
Conference on the Scheduled Cutee and the Scheduled 
Tribes, we had • threadbare discussion. I saw you there. 
You made a very good speech. But on the Implementation 
side, there is a little bit of lapse. I do not know why It 
is happening. We have made a draft. Seven or eight 
Members Including Shrl Ram Vilas Paswan were there. 
All the political parties including the BJP were there. But 
the result of It has not come out so far. We would like 
to know about that. 

There is another important point which I would like 
to make here. The All India Congre.. Committee 
President, Shnmati Sonia Gandhi has written a letter 
regarding the reservation matter to the hon. Prime 
Minister. Mr. Deputy Speaker, Sir, If you permit rna, I 
would read only two paragraphs. It says: 

"I am writing this about the distortion and dilution 
in the implementation of the reservation policy 
arising out of the live Offlca Memoranda (OM) 
issued by the Department of Personnel and Training 
(DoPl) between 30.01.1997 and 29.08.1997. M 
you know, reservation in the services under "the 
State" as defined In article 12 of the ConatItutIon, 
Is one of the most Important Instruments of social 
justice. It Is therefore absolutely neceaaary to create 
a built-in mechanism to ensure total and complete 
compliance with the policy of ..... rvatlon .. 

MR. DEPUTY SPEAKER: Shrl Muniyeppa, you can 
just lay It on the Table 01 the House. You can give It to 
them. 

SHRI K.H. MUNIYAPPA: I would mention only one 
Important thing. It 18 said: 

"Members of Parliament, rising above party 
affiliations, Including a f_ who are members of 
your present Cabinet, raised this islUe on HYeraI 
occasions in the Parliament. The National 
Commlaelon for Scheduled caatea and Scheduled 
Triles had also-submitted a SpecIal Report to the 
President of India on January 22, 1998 on the same 
subject. The Commission later took up Its 
recommendation with you and the CoPT. Despite 
your asaurance to the Lok Sabha on March 1 B, 
1999 that "in view 01 the various representations 
received from HYeral quarters and the debate in 
the House, the Govemment has already started the 
proceaa of reviewing these memoranda," nothing 
substantial has been done to Implement this 
asaurance for almost. year. 
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Another similar assurance was repeated by you in 
the Lok Sabha on February 22, 1999, when you 
said that your "Govemment is committed to protect 
the interests of the SC and ST employees, and 
will take all possible steps for their upliflment." Since 
then, the Government has merely introduced the 
Constitution (Eighty Eighth Amendment) Bill, 1999, 
in the Rajya Sabha to amend article 335 by adding 
a proviso to restore the relaxation that was 
withdrawn by the OM daled 22.07.1998 .. ." 

So, these are the things we are concerned with. The 
Congress Party is also concerned with these things. 
Shrlrnati Sonia Gandhi has also written a letter to the 
hon. Prime Minister .... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Muniyappa, you can 
just lay it on the Table of the House. You just give It to 
them. They can take it. 

... (Interruptions) 

SHRI K.H. MUNIYAPPA: I have not read It out fully. 
I was not allowed to read It. 

MR. DEPUTY SPEAKER: That is why, in the initial 
stage Itself, I said that you can lay it on the Table of the 
House. 

SHRI K.H. MUNIYAPPA: All right, Sir. You would 
agree that this Amendment does not, in any way, undo 
the grave injustice done by these OMs. There has already 
been an unreasonable and inexplicable delay on part of 
the Government in this context; and the SC and ST 
employees continue to suffer the adverse consequences 
of these OMs. 

The Congress Party is unequivocally and totally 
committed to extending our support to any legislation that 
would help in resolving this issue. I have publicly mada 
this commitment on several occasions. 

I would therefore request you to Immediately initiate 
measures for introducing the necessary amendments in 
our Constitution to expeditiously and astisfaclorily resolve 
this issue." 

(Translation) 

SHRI MAHENDRA BAITHA (Bagaha): Mr. Deputy 
Speaker, Sir, I wish to support the Bill. When the 
recommendations of Mandai Commission was 
implemented, some people had moved Supreme Court 
against that. In Its order, Supreme Court, approved the 
Mandai Commission report but a part of its decision was 
against the SCs, STs. On that basis, the Ministry had 

Issued five orders affecting the reservation provision for 
sea and STs. We have discussed that issue on many 
occasions and the hon'ble Prime Minlater had assured 
the Parliament that it will be amended. 

20.00 hra. 

Amendment Is needed to nullify the five amendments 
issued by the Central Governrnent. Earlier, backlog of 
the seats were calculated and implemented gradually, For 
the purpose of appointment on that basis, a roster used 
to be prepared. That practice has been scrapped by the 
Government. There was reservation for technical education 
also which has been scrapped by the Government. In 
this way, all the rights of the SCs and STs are being 
violated. This amendment has been made possible due 
to the efforts of the hon'ble Prime Minister and the hOil'bIe 
Minister of Law. What is needed to create ihe earlier 
situation is Just to withdraw the five earlier orders issued 
by the administrative officer . 

Apart from this, there is no provision for reservation 
in judiciary and private sector. Through this Bill, that 
provision should be made. With these words, I conclude. 

SHRI RAMSAGAR RAWAT (Barabanki): Mr. Deputy 
Speaker, Sir, I thank you for giving me the opportunity to 
participate in the discussion on the Constitution 
Amendment Bill moved by the ruling party regarding 
fulfilling the provisions for reservation for SCs, STs and 
other backward classes. 

Sir, the SCs and STs are stili backward from the 
social and the economic point of view. Our Constitution 
has clear provisions that such people would be given 
special opportunities to bring them at par with other 
sections. It was a commitment but It could not be fulfilled 
completely. Today, we are holding a diacU88ion in the 
Lok Sabha, to reaffirm our pledge, 

Sir, the Government officials and the other 
implementing agenclas have failed to fuHIl the objectives 
behind the reservation policy and have not Implemented 
It properly. If their intention had been good at least the 
posta of class IV ernployees, entrusted simple tuks of 
sweeping and bringing water, for which no educational 
quelification Is required, could have been filled. But what 
is the current situation? The reservation policy has not 
been followed in case of either the technical posta or the 
general category posta in the Governmental institutions, 
or in those recognised. by the Government. Therefore, 
Sir, Shrl Buta Singhjl is right In apprehending that as 
long as the conecience of the officials 18 not clear and 
our efforts are not slncers and we don't try to implement 
it properly, this policy is not going to be effective. The 
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special opportunities, for which provisions have been 
made, cannot be given. 

It is stated that housing units would be provided to 
the scheduled castes at a cost of Rs. 20,000 per unit. In 
Uttar Pradesh, where BJP is the ruling party, Rs. 5000 
out of Rs. 20,000 go in bribes. As long as that money 
is not deposited, the houses are not allotted. Construction 
of toilets has been made compulsory It is meaningless. 
It leaves only Rs. 12,000 in which it is not possible to 
construct a house. The facilities apart from the job 
opportunities, are also provided in a lax manner. Late 
Rajiv Gandhiji had conceded in the House that the money 
meant for the poor does not reach them. Only 20% of 
the money reaches the poor. We know that Banvasl Seva 
Ashram is meant for the tribals who live in backward 
areas. Both Uttar Pradesh Government and the 
Government of India provide grant to it. Shri Tiwarijl would 
be aware 01 it since he has been the Chief Minister of 
that State. I have been a member under his leadership. 
It was said that once the people belonging to the 
scheduled castes are trained, they would be given 
assistance to start entrepreneurial units. All such facilities 
are being provided In their name but they are not getting 
any benefit out of it. I am pained for having to say it. 
The people belonging to upper castes are getting all the 
benefits. 

Apart from reservation, they are given many other 
lacilities such as loans from Banks or machines for 
agriculture. Many such provisions have been made In 
the name of scheduled castes but all these have been 
appropriated by the upper caste people. Such bills are 
repeatedly being introduced and policies are being made. 
Hon'ble Law Minister is moving a resolution and is saying 
that the backlog of reserved post~ will be cleared and H 
it is not possible to do so, the posts will be kept vacant. 
It is said that the vacai1cies which could not be filled this 
year, will be Iilled the next year, but the v~canci~s are 
not filled. Those vacancies will never be filled if your 
intentions are not honest. That is why I often say that 
the condition of the scheduled castes and scheduled tribes 
would not have been so bad if appropriate strategies 
had been adopted after independence. How many of the 
scheduled castes and scheduled tribes were provided .~lth 
pportunities in the field of education? Has their condition 

;:"proved? What means they have been provided? What 
benefits they got out of that? Be it Group-A, Group B or 
Group D employees their economic condition has not 
improved. As long as the intentions .of the Govemment 
are not honest, just policy fonnulatlon and repeatedly 
moving resolutions in the Parliament is not enough. I 
support this Bill, because it is weHare oriented, b.ut I 

uld like to suggest that the facilities should be prOVIded 
:~ereIY. It is the responsibility of the Govemment to 
provide these facilities. 

SHRI SHEESH RAM SINGH RAVI (BiJnor): Mr. 
Deputy Speaker, Sir, I thank you for the opportunity you 
have provided me for speaking on the 90th amendment 
Bill. I support the 90th amendment Bill. The reservation 
provision for scheduled castes and scheduled tribes has 
been extended five times--each time for 10 years. In 
1980, 1990 and 1999, there was coalition Govemment. 
Hon'ble Vajpayeeji played an instrumental role in It. It 
shows that only the Bhartiya Janata Party is the real 
well-wisher of the dallts. According to the present 
reservation provisions, 15% and 7.5% of the Govemment 
jobs are reserved for the scheduled castes and scheduled 
tribes respectively. Apart from this, from 8 August, 1993, 
27% of all Govemment Jobs have been reserved for the 
either backward classes. Prior to 27th August, 1997 the 
reservation policy stipulated for keeping the vacancies 
meant for the scheduled castes and scheduled tribes 
vacant in the event of not finding suitable candidates 
from these sections. But at the time of recruitments in 
the next year, the vacancas of the current as well as the 
previous years were considered. The vacancies carried 
forward from the previous year were kept apart and thus 
segregated from the ceiling of the 50 per cent. As per 
this arrangement, the carried forward vacancies used to 
be filled along with the next year's vacancies or special 
drives used to be conducted to fill these vacancies. All 
these carried forward vacancies were clearly kept apart 
from the limit of 50%. To give better representation to 
the scheduled castes and scheduled tribes in Govemment 
jobs and in public sector undertakings, insurance 
corporation, special drives were conducted for the first 
time in 1989, then in 1990, for the third time in 1991, 
then in 1993, 1995, 1996 but in 1997, the Supreme Court, 
through a decision prohibited the violation of the ceiling 
of 50%. Supreme Court made a law which also banned 
reservation in promotions. The limit of 50% should now 
be raised to 60% because according to the new censUl, 
the total population of scheduled castes and scheduled 
tribes will reach 30 crores. 

Mr. Deputy Speaker, Sir, the people of poor claas 
are also in upper castes end they should be given 
10 per cent reservation. The issue is being raised to 
provide reservation for poor Brahmins belonging to upper 
castes among them and Govemment should consider it. 
The Govemment should bring a bill for promotion of 
employees so that hindrances could not be created In 
their promotion. The Govemment should think for we"are 
of 20 crore dalits of this country. Reservation facility 
ahould not be provided to children of olficials of class 1, 
2 and 3 because children of poor people study in 
Govemment primary schools whereas children of rich 
become doctors, engineers and officers .... (lnt.rrupt/ons) I 
will raise the issue of poor because I come from a poor 
family. Poor people belonging to scheduled castes are 
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among the poorest of the poor. The Govemment should 
think about them. There is no doubt In it that reservation 
policy has been implemented in the country for welfare 
of dallts, who are 30 per cent of the total population. In 
proportion to the population of the country their number 
is about 30 Iakh in Govemment services and their number 
in technical and administrative posts is about 1 lakh. 
They should be appointed as judges, doctors, engineers 
and on other such posts. The castes in dalits, who have 
got the benefits are very view and most of the people on 
these posts are of upper castes. In these posts reservation 
is being used as the matter of personal right. Not only 
this but they have also used this reservation for the 
benefits of their relatives and friends. But they have not 
tried to extend it to the common poor man of dalit class. 
Till now only 11.5 per cent have been recruited in Group 
'A' and only 3.57 per cent in scheduled tribes. In Group 
'B' 11.98 per cent scheduled castes and 2.65 per cent in 
scheduled tribes, in Group 'C' 15.24 per cent S.C. and 
5.85 per cent scheduled tribe have been recruited. By 
presenting the bill to clear the backlog Bhartiya Janta 
Party has definitely shown a positive attitude towards 
backward class. For this I am thankful to the Bhartlya 
Janta Party and Allied Govemment and also I would like 
to say that history has witnessed It that whenever Hindus 
ruled India there was no prectice of untOUChability. All 
the festivals such as Holi, Diwali, Ganga snan etc. were 
used to be celebreted according to Indian customs and 
there is the evidence of it....(/nterruptions) Nowhere In 
India you will find separate ghats for different castes such 
as separete ghats for Brahmins, Thakurs or Dalits at the 
bank of Ganges. Socialism was there. In the mean time 
for almost 275 years Britishers ruled India, for some time 
Mughals ruled and they tried to change the customs of 
Hindus and it was Britishers who exploited the Dalits. If 
the Britishers and Mughals had so much sympathy for 
Dallts then why there wes no single princely estate of 
dalits at the time from Kanyakumari to Kashmir in India. 
Why there were princely estate 01 other castes only. 
Mr. [)eputy Speaker, Baba Saheb Bhimrao Ambedkar who 
is considered greatest Massiah of [ialits, had by assuring 
patriotic favour converted to Buddhism when religion 
conversion was taking place. Had be converted to 
Christianity? I think the number of people loyal to Bharat 
mata would have dwindled, so he was a great patriot. I . 
would like to give another example. If you go through 
the history, of the country you will find that the param 
saint Guru Ravidasji who was bom 630 years ago was 
taken to Delhi from Banaras and was confined to jail by 
Mughals in their period. But he accepted the Vedic 
religion. He worked for Hindus and never accepted Muslim 
religion. That's why I feel that Bhartiya Janta Party is 
really a well wisher of dalits and Bahujan Samaj Party or 
other parties are propogatlng wrongly. This fact cannot 
be concealed, the history is witness. I want to clear It 

again that the Bhartiya Janta Party Is well wisher of dallta 
and coming election will prove, that dallta will be with 
Bhartiya Janta Party. With this I conclude my speech. 

SHRI PRIYA RANJAN DASMUNSI (Ralganj): Mr. 
Deputy Speaker, Sir, I would like to tell a story of history 
for the information of the hon'ble Members, a temple of 
Dakshlneshewar which is situated at the bank of Ganga 
in Calcutta was built by a fisherman, Rani Rajmanl was 
not offered prasada In that temple because the temple 
was built by a fisherman, this shows that even at that 
time the caste system was there .... (lntenuptlons) 

SHRI SHEESH RAM SINGH RAVI: The Congress 
ruled for 45 years in India and what they did for 
dalits .... (lnterruptions) this backlog was created during that 
period 1tseIf •••• (lnterruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
... (Interruptions) • 

SHRI SUKDEO PASWAN (Araria): Mr. Deputy 
Speaker, Sir, I rise here to speak on the 90th Constitution 
Amendment Bill, 2000. For implementing the decision of 
Supreme Court an official memorandum was issued on 
19th August, 1997 where it has been providad that the 
limit of 50 per cent and the special tecruitrnent campaign 
for filling the backlog vacancies be stopped. It is 
unfortunate that due to the unavailability of the candidates 
of SC and ST for the reserved vacancies meant for them 
would not be filled and reservation cannot be more than 
50 per cent. Even after the 52 years of independence 
the situation is such that people are not getting reservation 
in its true sense. We come from rural areas and even 
now only 30-40 per cent children of scheduled castes 
and scheduled tribes In villages go to schools. It is a 
matter of great concem for the country and the Lok 
Sabha. 

Mr. Deputy Speaker, Sir, the Union Govemment should 
make education compulsory from class one to B.A. level 
for SCs and STs. After 52 years of Independence there 
is stili lack of education among schedule castes and 
schedule tribes. When we go to the villages we find the 
children of scheduled castes and tribes instead of going 
to school graze cattles. The people of scheduled ca .. tes 
and scheduled tribes are backward not only from 
economic point of view but also from education and SOCIal 
pOint of view. Unless the Union Goverrvnent and State 
Govemments take care of them, their upllftment is not 
possible. If the situation Is such even after the 52 years 
of independence then I think we will not be able 
to educate schedulll castes and tribes even after 
another hundred or two hundred years. Therefore 
Government should give thrust on their cOmpulsory 
education. Mr .. Deputy Speaker, atrocity Is committed on 

'Not recorded. 
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scheduled castes and tribes every now and then. There 
is no State from where we don't get the news of people 
of schedule castes and scheduled tribes being tortured 
and murdered but we don't take them seriously. We 
should think as to why the people of scheduled caste 
and tribe are tortured only. Why rich people are not 
tortured or harassed? In present situation, after so many 
years of independence the number of schedule caste 
and tribe judges of Supreme Coilrt, High Court or in 
lower courts are not according to the reservation. 

Therefore quota of reservation which is there in courts 
should be filled up at the earliest. Mayawatlll has lust 
said and I have also raised this issue so many times In 
Lok Sabha. The provisions for reservation of seats for 
scheduled castes and scheduled tribes- in Rajya Sabha 
and Legislative Councils should be made as it has been 
done in the case of Lok Sabha and Legislative 
Assemblies. Government should think over this issue 
seriously. 

Mr. Deputy Speaker, Sir, if there would have been 
no reservation for SC and ST people in Lok Sabha, they 
would have not become Members of Lok Sabha. I want 
to say that there are few people who become Members 
after being elected from general seat. All of us know that 
people became Members for one or two terms only, that 
also with great difficulties; otherwise prominent leaders of 
all parties have been elected to Lok Sabha through 
reservation only .... (lnterruptions) 

KUMAR I MAYAWATI: Mr. Deputy Speaker, Sir, I want 
to bring into notice of hon'ble Members that hon'ble 
Kanshi Ramji who is our party president became Member 
of Lok Sabha for two terms after being elected from 
General seat, and you also became Member after being 
elected from General seat. 

SHRI SUKDEO PASWAN: Mr. Deputy Speaker, Sir, 
what Mayawatlji is saying may be exception. That can 
not be taken in a general way .... (lnterruptions) . 

SHRI RAMANAND SINGH (Satna): Mr. Deputy 
Speaker, Sir, through you I want to tell hon'ble Member, 
it Is also an exception that Baba Saheb Ambedkar was 
defeated from reserved seat. This is character of the 
country. I am telling about that.. .. (lnterruptlons) 

(English] 

MR. DEPUTY SPEAKER: What Is this going on? 

(Translation) 

SHRI RAMANAND SINGH: Mayewaliji you do not 
have information. I am a great follower of Baba Sahab 

Ambedkar. When Pt. Jawahar Lal Nehru refuaed party 
ticket to him, he resigned from the cabinet and fought 
'rom reserved constituency on Republican Party ticket 
in which he lost .... (Interruptions) 

(English] 

MR. DEPUTY SPEAKER: We do not have time 
now .... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on 
record .... (Interruptions)" 

MR. DEPUTY SPEAKER: You do not cross talk 
please. Nothing will go on record .... (lntflrruptlons)" 

(T;ans/ation/ 

SHRI SUKDEO PASWAN: Mr. Deputy Speaker, Sir, 
I want to say this much only that after Independence 
more atrocities are being committed on SCs and STa. 

We should think seriously on this Issue becau .. 
there is no stringent law either with Central Government 
or with the State Government under which a person 
who oppress Harijans can be punished. 

KUMARI MAYAWATI: Mr. Deputy Speaker, Sir, if 
you give permission, I want to make a requeat. 

MR. DEPUTY SPEAKER: My permission Is not 
necessary in it. If Member yields, you can say. 

KUMAR I MAYAWATI: Mr. Deputy Speaker, Sir, 
want to request my colleague that the word 'Harijan' 
is unconstitutional. Therefore, it should be expunged 
from the proceedings of the House. 

SHRI SUKDEO PASWAN: Mr. Oeputy Speaker, Sir, 
I always speak SC's and ST's. If by mistake that has 
slipped then I hope the should not take It otherwise. 

It Is my submission that Union Government should 
make a stringent law so that no incident of any type 
of ill treatment on scheduled castes and scheduled 
tribes take place and that law should be implemented 
effectively. 

Mr. Deputy Speaker, Sir, privste sector is spreading 
and prospering all over India. SC's and srs should 
also be given reservation in private sectors like given 
in Union Government and State Governments. 

"Nol recorded. 
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Similarly reservation should be given to SC/ST 
candidates In private factories and Industries. 

In the end I would like to say that we raised the 
issues many times about backlog regarding SCa/STs in 
all departments of Govemment of India. I can finnly say 
that in all departments of Govemment of India backlog of 
SCslSTs has not been filled .... (lntenuptions) 

MR. DEPUTY SPEAKER: Mr. Shinde, what has 
happened to you? 

SHRI SUSHIL KUMAR SHINDE (Shoiapur): What the 
Prime Minister has done, that should also be told. I am 
just reminding, and do not want to say 
anything .... (Interruptions) 

MR. DEPUTY SPEAKER: Now you conclude. 

SHRI SUKDEO PASWAN: Law Minister should make 
such a law under which report be called from State 
Govemments about backlog of SCs/STs candidates in 
any department of their State Govemment. If there is 
any backlog then they are committed to fuHiI it within a 
time limit. 

In the end I would like to say this much that 
population of India is 100 crores In which 30 crores are 
SC/ST people. Till poorest of the poor person of society 
does not become economically sound and educated. India 
would not become stronger. I would like to say that Union 
Govemment should make efforts to provide every type of 
assistance to the downtrodden people of the society. 

{English} 

SHRI A. KRISHNASWAMY (Sriperumbudur): Mr. 
Speaker, Sir, on behalf of the DMK Party I support this 
BlH. The House is very well aware that our DMK Dravida 
movement is the pioneer movement in !ndia for the people 
of Scheduled Castes, Scheduled Tribas and backward 
classes. From the period of EVR Periyar and our leader 
Anna and our respected leader Kalaingar we have 
struggled and still fight for the downtrodden people in 
Tamil Nadu. In this election we tiad relationship with the 
BJP. 

At the time of the elections in Tamil Nadu, the 
Opposition parties criticised our party because of the 
policies and principles which were different from the BJP. 
They said that this was an unholy alliance. We said at 
the time of alliance that we should make it a holy alliance. 
All the speculations have failed by bringing this 
amendment. 

From the DMK Govemment, right from the beginning 
of 1967 our party has been struggling for the Sc/sT 
people. There was a reservation of 18 percentage for 
SCIST people In Tamil Nadu. After the DMK came to 
power it was increased to 18 per cent. In the year 1989 
one more percentage was increased for Scheduled Tribes 
in Tamil Nadu. Now our leader is giving equal share to 
the SCIST people in aU the Govemment key posts. One 
Chief Secretary was appointed in Tamil Nadu. He belongs 
to the Scheduled Caste community and also, the TNPC 
Chairman and Chennai City Police Commissioner belong 
to the SC community. In 1989 we promoted an IGP of 
the State from the SC community to the post of DGP. 

In the Govemment and in the public sector undertakings, 
we promote the Scheduled Castes and Scheduled Tribes 
community in Tamil Nadu. Dr. Ambedkar's speech in the 
Constituent Assembly about fifty years ago is worth 
mentioning. He said on January 26, 1950: 

"We are going to enter into a life of contradictions. 
In politics, we will have equality, and in social and 
economic lives, we will have inequality. We must 
remove this at the earliest possible moment or else, 
those who suffer from inequajlty will blow up the 
structure of political democracy.· 

During the election, everybody from other camp said 
that BJP is against the Scheduled Castes and Scheduled 
Tribes, Backward Classes and OBCs. But the first thing 
when the NDA Government came to power, within 
hundred days, is that they extended the reservation for 
ten years. That itself proved that BJP also is in favour of 
upgrading Scheduled Castes and Scheduled Tribes. The 
backlog problem had been agitating the large number of 
Scheduled Caste and Scheduled Tribe employees 
throughout India. 

At that time, when all the people agitated in Tamil 
Nadu, our beloved leader, Dr. Kalaingar Karunanidhi, Chief 
Minister of Tamil Nadu, made a plea and wrote a letter 
to the hon. Prime Minister in the month of November, 
1999, to amend the Constitution for safeguarding the 
interests of the Scheduled Castes and Schedules Tribes. 
Seeing that letter, our hon. Prime Minister honoured and 
obliged. On 5th December, 1999, he promised in the 
meeting regarding Scheduled Castes and Scheduled 
Tribes that he would bring the Constitution (Amendment) 
Bill, and he would do favour for the Scheduled Caste 
and Scheduled Tribe people. So, he introduced this Bill 
today. We are very much proud of him. 

We welcome this amendment. At the same time, we 
are not fully happy because, right from the beginning, we 
are asking for 89 per cent reservation in educational 



537 Constitution (Ninetieth VAISAKHA 19, 1922 (SaU) Amendment) BHI 538 

institutions, and provIsion of job opportunities. For 
improving the lot in the private sector, we appeal to this 
Govemment that in aU the private sector units also this 
reservation policy should be adopted. In the alded-collegea 
also, this reservation policy should be implemented. The 
Govemment can direct the aided-collegea to fulfil their 
reservation policy through UGC, otherwiae the GoWmment 
should take steps to stop giving grants to these colleges. 
As far as schools are concemed, the State Govemments 
should be directed to Implement the reservation policy In 
managemem-echools also. 

Sir, we cannot often amend the Constitution. So, to 
avoid the intervention of the court, our hon. Minister of 
Law, and Senior Counsel, Shri Ram Jethmalanl, should 
find a permanent solution to avoid Intervention of the 
courts in the reservation policy. 

Sir, on beha" of the DMK Party, we welcome and 
support the Bill. 

Sir. with these few words, I would like to thank you 
for giving me an opportunity to participate In the 
discussion. 

(Translation] 

SHRIMATI SANTOSH CHAUDHARY (Phillaur): Mr. 
Deputy Speaker, Sir, the Scheduled Cutes, Scheduled 
Tribes and the poor people of India are very concemed 
on the issue of reservation and also on the atrocities 
being commmed on them. This is allO a matter of concem 
for the House as also for all the political 
parties .... (Interruptions) I request you not to intenupt 
when a woman Is speaking. You are doing the same 
thing to a woman which happens with the people 
belonging to Scheduled Castes .... (lnterruptlons) 

[English} 

MR. DEPUTY SPEAKER: Shri Ratilal Varma. your 
name is not included in the list submmed by your party. 
Even then-because I know you have some difficulty; 
you met with an accident-since you want to speak, I will 
definitely accommodate you. But do not pall such 
sarcastic remarks. It is unfair on you. 

(Translation] 

SHRIMATI SANTOSH CHAUDHARY: Mr. Deputy 
Speaker, Sir, I was saying that people of the Scheduled 
Castes and Scheduled Tribes of India are very concemed 
that at a time when India is celebrating Ita golden jubilee 
of independence and crores of rupeea are being spent 
on it while the poor who add 10 the r;jtory of the Partiament 

and enable us to sit here through exerclaing their vote, 
the reservation faclHty mea.1I for them in jobs has been 
withdrawn. AtrocItiee on them have Increaaad. Because 
of these concema, the ruling· party has moved a BI" 
which our party has supported and I also rise to support 
it. 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): Sir, I 
want to make an announcement that dinner is ready in 
room No. 70. 

MR. DEPUTY SPEAKER: The Minister of 
Parliamentary Affairs is making the announcement that 
dinner Is ready. Hon. Members can go In email batches 
for taking food. You may continue your speech, 
Shrimati Santolh Choudhary. 

[Translstion] l 

~ 
SHRIMATI SANTOSH CHAUDHARY: Mr. Deputy t 

Speaker, Sir, when the founding fathers hed drafted the k 
Constitution, they could not even have dreamt that people :i 
in India wUl stoop 10 low that for their I8Ifiahnesa they • 
would commit atrocities on the poor. About these poor, ::I 
an hon'bIa Member has just pointed out that what poor« 
were given by the Congreaa, which ruled for 45 years. 
This was his question. I want to say that Congreaa has 
given them everything, every little thing. Eartier there were 
no roads, no schools, no hospitals, no educational 
Infrastructure to educate the children. Congress", 
Govemment provided scholarship to the children and Iv 
enabled them to get Govemment jobs and now some of. 
them are Deputy Commisllloners, SDMs and on other 
higher poats. II gave everything, but now due 10 our ~ 
mentality we are 81111 at the eame pl,ce even aftel ttl 
50 years. Nobody thought about doing anything for the 
advancement of the poor. 

I had the opportunity to serve in Punjab Publi(utlc 
Sarvice Commiasion for 12 years. The present amendmenind 
bill relates to the fHling of backlog posta and regardin!1Jft 
that I wish to pl.llnt out thai I served for 6 y¥rs in the' ,. 
Public Service Commission and for six years I served a' 
the Chairperson of the Commission. I was given thi 01 
opportunity by the Cong ..... Party, by Shrimati Indir.' 
Gandhi who had great affection for the dalits, minoriti8!d 
and for every Indian. I am a woman belonging to th m 
Schedulad Caste and she gave me the opportunity. IPI 
was the only woman member of Punjab Public Servicl::~' 
Commission in India. Six years later, when I was give 
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the opportunity to become its chairperson, I again was 
the only woman belonging to the Scheduled Caste In 
India to hold the post. I wish to quote what was said 
about the backlog today. 

[English] 

"Prior to August 29, 1999 the vacancies reserved 
for the Scheduled Castes and the Scheduled Tribes 
which could not be filled by the direct recruitment 
on account of non-availability of the candidates 
belonging to the SC and ST." 

I (Translation] 
! 

I would describe the word "non-avaiIabUIty' to the 
o House which would surprise ail of you. In many States, 
~ the children of the poor are trying to progress after getting 
"the education with great difficulties. But the problem is of 
r mentality. When I was in Public Service Commission, I 
n: had the opportunity of seeing from close quarters about 
~ the manner in which the Scheduled Castes and Scheduled 
alTribes are treated. In fact, the earlier practice was thet 
hathe general candidates wort<ed on ad-hoc basis on the 
IdiDOBIB reserved for SCs and STs. After great efforts, the 
:ivl30vemment sends its requisition to the commission. When 
I t:he requisition is received, the case is buried under files. 
s It is only advertised when it is discovered by someone 
)U lnd then applications are received. You would be 
Ira1urprised to know that their applications are rejected on 
I <:108 or the other pretext. Sometimes It is done on the 
ostl88is of non-receipt of Scheduled Caste Certificate and 
Is l;ametimes because 01 the absence of Backward Class 
ar~ertificale, even when they have these certificates. When 

ilist'18se candidates come lor interview, they are interviewed 
they experts who do not belong to Scheduled Castes and 
it U.cheduled Tribes and they do not know the pains suffered 
her'y these candidates. There are 4 cetegories A, e, C and 
~I. All the candidates are given '0' category and declared 
~~d~nfit. Nobody cares about the future of these candidates. 

. II this I saw lor three months after which I had to take 
rSlo . 

ill <treme measures. I was there till 12 years and during 
an • at period, not a single post remained vacant. Even 
wou'·t . i ed d like er getting se ect can idates were not getting their 
stol),pointment letters. That letter disappears in the mail. 
Gun,en when the candidate W88 lortunate enough to receive 
to [ he W88 declared unfit in the medical examination. Even 
lis i he passed the medical examination, he was posted in 
rI. Hl'ch a remote place that it was like a mantal torture lor 
n. Tn. He joins the post far away only because his family 
a WI starving. Because of such malpractice, this backlog 
parts piled up. To remedy the situation, we will have to 
~ncefange our mentality. 

20.41 hours 

(DR. RAoHuvANIH PRASAD SINGH In the Chall') 

You can 8M how many Scheduled Castes and 
Scheduled Tribes are holding the poeIB of ChIef Secretary, 
Deputy Commillloll8l' or In the Public Service CornmiAlon 
in India. You can ... for youraelf, how many Scheduled 
eastes and Scheduled Tribes are present in either the 
appointing authoritlel or in recruitment agencies. This is 
the reason behind the atrocities being committed on our 
people. I have seen from close quarters, how they give 
lrom one hand and take away from the other. 

Recently, Union Public Service Commission has 
advertised a few vacancies. When the application form 
lor preliminary examination was being filled up one of 
the columna wes, 

[English] 

"00 you belong to the Scheduled Caste or Scheduled 
Tribes?" 

{Translation] 

If the candidate belongs to those categories, he writes 
'yes'. Those who write so are rejected in the first instance 
itself. This provision should be withdrawn. 

The candidates who appear for the lAS Main 
Examination, which is conducted by Union Public Service 
Commission, have to fiR up the proforma wherein in one 
of the columns they are asked to specify es to whether 
they belong to Scheduled Caates, Scheduled Tribes or 
backward class and accordingly they are given some 
preference as per their category. This time also the 
candidates were asked to fill up their category. I know 
that some of our colleagues who are sitting here in the 
ruling party and they are talking a lot about the 
achievement of their Govemment but they are feeling 
suffocated as the Govemment has taken such decisions 
which are wrong and are agalnat the SCslSTs. Recently 
some days back the candidate. were selected after 
completing ail the stages i.e. written examination and 
interview but they were not given appointment, letters. 
The reason which was cited is that there is no vacency. 
I would like to know that if no vacancies are there then 
why the adverti&eO'l8nt was published and examination 
was conducted? They might have .pent their money and 
now the matter is pending In 1I1e Court. The hon. Minister 
might be aware that the case has already been referred 
to the Court but only those candidates who are rich 
enough to bear .bepe.... of Court, are getting order of 
court for appointment. I would like to say that not all 
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candidates can go to the court due to economic 
constraints. I would like to request you that in view of all 
these things whether it is a matter of Engineering College 
or a matter of services, whatever law Is enacted here, 
until the head of departments are not made from the 
people 01 SCslSTs, this backlog will continue. Since my 
time is over, I conclude my speech with these two lines: 

"Kaanto ko mat nikaal chaman se e baagban, 
hum bhi guion ke saath khile hain bahaar mein.· 

SHRI RATILAL KALiDAS VARMA (Dhandhuka): Mr. 
Chairman, Sir, while supporting this Bill, I would like to 
know as to why this amendment has been brought. What 
is the necessity of bringing this Bill now? We consider 
ourselves as saviour 01 society, leader and representative 
01 society but when the first ordinance was issued against 
Dalits and SCs then at that time why people have not 
united? Today we are supporting this Bill unanimously 
leaving aside the party affiliations but it would have been 
better if we have taken such a step belore promulgation 
01 second, third, lourth and lilth ordinance. But now it is 
too late. Now Janata Party and its alhes are in power. I 
welcome members 01 ruling party and opposition party 
as all of them have united over this issue. Had all the 
SC/ST MPs united at that time then such a situation 
would have not arisen. Would we be able to make up 
the loss suffered by the officers in case 01 promotions 
and reservations. Will we be able to give assurance to 
them? This work is going to be completed in 13th Lok 
Sabha. During last session also, I raised this issue. II 
those officers having a leeling 01 sympathy and concem 
lor the SC/ST people remain at the helm 01 affairs then 
only people belonging to SC/ST will get justice and il it 
not the dalits and backward class will continue to be 
exploited and forced to face injustice Irrespective of 
however good the laws may be. They have leeling in 
their mind that they should also progress in society. The 
issue of reservation was raised by Shri Deve Gowdajl 
but he is not present in the House today. Gujralji also 
raised the issue of reservation but he is also not present 
in the House. At that time also the MPs have objected 
when I had said this: 

arre 0, pradhan mantri Gujral, . 
anamat ke naam par dallto ke khinch nrkale baal, 
oonko kar diya hai behaal, 
lekin bhajpa ke hai sarkar, 
veh jarur karegi dalito par nihaal. 
For Deve Gowdaji, I had said: 
arre 0, pradhan mantri Deve Gowda, 
dalito ke naam par beech meln bankar pade no roda, 
lekin Atalji ka hai dil hai bahut bade. 
ve jarur hatayenge, beech mein pade roda, 
arre 0, pradhan mantri Deve Gowda. 

Some work has been done in this direction. I am not 
saying that nothing has been done. All MPs mat Atalji. 
Even the membere of SCIST Forum atso mat AtaQi. Prior 
to thle Dhama was aI80 ataged before the Parliament 
Houae. We were aI80 preaent there. I would like 10 say 
that in luture, to check atrocities on employees of Dalft 
society and AcIIvasts, we have 10 enact a lew. I am 
saying this because generatly people approach the Court 
for taking stay order and after that the work get held up. 
But in the DaJit Society there is no one who can approach 
either Supreme Court or High Court and fight the case 
till last minute. In reality, they are lorced to bear an 
these things. A law should ba made which should be 
included in 9th Schedule so that no person can create 
hindrance in the Interest ~I SCslSTs people by bringing 
the cases in the Court ot.l.aw. The Lady Membens have 
also said a lot over this sutii1t:t. I am not talking about 
any party. 50 yeans have passed since we achieved our 
independence, but even t~ay the position 01 dallta in 
society remains the same. Even today they are IMng in I 

jhonpris, they are not permitted to ride the horse, they 
are not allowed in temples, they are not altowed to sit 
with other people and cannot lead a reapactable lile. 
Though we are saying that we have done much lor th~ 
but the reality Is that their condition has not changed. I 
am a member since Ninth Lok Sabha. On the oocasion ~ 
01 50th Anniversary of India, discuBllon took place In the II 
House which lasted lor two days. The only concluston of :1 
that discuBlion was that we have not done anything for 4 
them which we should have done during these 50 years. 
Even today their condition Is same. Those countries which 
have echleved independence alongwith us, have 
progressed a lot. Though there may be backward cle_ 
In their c!buntries but the people over there are not facing III 
such problem as being laced by backward classes in I, 
India. It is the need of the hour that we unite together tli 
leaving aside party affiliations and approach the PM to 1M 
submit a representation. We should create such t 
atmosphere. We talk about bureaucrat but I would like 10 It 
say that It is we who appoint bureaucrat such as 
Secretary and Chief Secretary. We talk about bureaucrats 
but we are, the people who .,polnt these bureaucrats uti 
and promote them t6 the posts of Secretaries and Chiel,nc 
Secretaries. " it is noticed that they are working el 
inefficiently, then it is better to give them salaries at their I t 
home rather than allowing them to continue In servtce. ,. 

of In the end, I would like to mention that dalits will no , 
more tolerate the atrocities committed by the society. All ~ 
limits have been crossed and dalils are awakened. t 
They are aware 01 their rights and want to live am 
respectable IHe. They do not want 10 bow their heads~, 
before anyone. " 

I thank you for giving me an opportunity t" ~-
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21.00 hr •• 

SHRI MULAYAM SINGH YADAV (Sambhal): Sir, I 
support the constitution amendment bill Introduced in the 
House. I do not want to take much time of the House, 
I would like to mention only one thing. Many amendments 
have been made in the Constitution during the last 
50 years for extending reservation facility after ellery 
10 years. Throgh these amendments, reservation was 
provided to an extent but the objective behind It could 
not be achieved. I would like to tell the hon'ble UtW 
Minister that in the reply to be given by him, we would 
like to know as to why the mentality of belonging to 
higher class could not be changed. The question is how 
this mentality would be changed? 

Sir, it IS really unfortunate that when our President 
visited France, it was propagated that he belongs to 
untouchable community. It proves that the mentality of 
belonging to higher class is prevailing in our country on 
a large scale. Our embassy situated in France objected 
to it and reacted against it but none of the persons 
occupying high offices in our country did so. Why the 
persons belonging to higher class and holding high ranks 
in our country did not react when it was propagated in 
French newspapers that Indian President belongs to 
untouchable community. We will support the constitution 
amendment bill but what is being done by you for the 
disgraceful remarks made for our President. I want to 
say this much only and we will definitely hear your reply 
in this regard. Whether your will make efforts to change 
the mentality 01 the people belonging to higher classes? 
Our President was called untouchable. The Embassy 
situated in France reacted to it but our leaders and VIPs 
of our society did not show ,my resentment against it, 
we would like to know the answer from you. Though we 
are supporting the amendment and our colleagues have 
stated so many points in this regard, our point is that 
this mentality should be changed. There should not be 
any discnminatiorl between the people belonging to upper 
or lower classes. Once this discrimination is removed, 
the objectives behind the amendment will be achieved. 
You may provide reservation facility in jobs or elect a 
Minister or MLA belonging to lower caste but their situation 
cannot be improved till this mentality is changed. It is not 
good to consider the people belonging to lower class 
Inferior to others, I oppose this mentality. My question is 
as to what efforts will be made by the Government to 
change this mentality. I want to say this much only. 

SHRI SALKHAN MURMU (Mayurbhanj): I rise to 
'support this Bill. First of all I would like to thank the 
. Prime Minister, Shri Atal Bihari Vajpayee and his Ministers 
that they have set an excellent example by Introducing 
this Bill. II is certainly a blood step towards removing 
the obstacles in the way of SCIST reservation and clearing 

the backlog. The Prime Minister also deserves thanks for 
having constituted the Ministry of ST and appointing 
Shri Jual Oram as the Cabinet Minister in the Ministry of 
Tribal Affairs. Besides, he has included eight SC/ST MPs 
in his Council of Ministers. 

Sir, I would like to submit some facts regarding this 
Bill. Today, we are compelled to introduce this Bill that 
is under discussion. In my opinion there are three reasons 
for its Introduction. First thing is that it is due to 
implementing agencies, departments or officers that there 
is backlog and It may happen in future also if we do not 
correct these agencies. The second reason is the negative 
approach of our judiciary. It is really a matter of regret 
that there cannot be any SCIST person in Supreme Court. 
There are instances when a person was to be appointed 
on the post of justice and three Chief Justice were in 
the panel but none of them was considered for the 
office of justice of the Supreme Court. This mentality 
shows that no SC/ST person will be able to get appointed 
there. 

We visited various public sector undertakings and 
several departments for inspection on behalf of the 12th 
Lok Sabha and this time on behalf of ·welfare Committee 
of SC/ST. I understand and there are several examples 
that the approach of the officers of DoPT is also negative 
towards the SC/ST people. They are always ready to 
implement those judgements of the courts which are 
against the SC/ST people. But they are inactive when it 
comes to implementing those judgements which are 
positive. They issues orders even belore the release of 
the negative judgements of the Court so that action may 
be initiated against SC/ST people. It Is happening since 
long due to their anti SC/ST mentality. 

I would like to cite few more examples. Today, 
suitable SC/ST candidates lor the posts of lAS and IPS 
are available but SC/ST candidates are not available for 
the post of Assistance, drivers and sweepers. Bac:klog is 
still there in case 01 those posts. It is not believable why 
is there a backlog when lakhs of SC/ST people of the 
country are unemployed. Same mentality is responsible 
for this. I would like to cite one example from Railway 
Department. Many people of my parliamentary 
constituency write to me that they have qualified 
examination but did not get better for medical test in 
time or were disqualified in medical test or appointment 
letter was delivered late and as a result of that they 
could not join duty. It is because of several reasons that 
these people are not appointed. I clearly understand the 
reason . 

Indian Oil Corporation Is a public sector undertaking. 
I have received several letters Irom people belonging to 
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SC/ST who complain that they face immense difficulties 
in promotion as they do not have any person of the 
community on the board es M.D. or Director. The reat of 
the- persons get promotion. Thus injustice Is done to them. 
The officers or the Implementing agenciea have negative 
attitude that leads to difficulties in promotion and there is 
problem of backlog. The situation is not that pel80ns are 
~ot available but the reason behind this is such mentality. 

I would like to give one suggestion regarding this 
hon'ble Mayawatljl had also suggested that the officers 
and the Departments having such mentality will have to 
be identified and will have to be punished. The action 
should be taken against those who Intentionally do this. 
If action is not taken against them, then such thing win 
acedr agai!J..4nd again and ·the backlog will continue to 
exist ancVas a. result of this, SCIST people wi. not be 
able to get ",mployment and will face difficulties In 
promotion. My second point is that in the course of 
inspection tQurs undertaken, on behalf of Committee on 
Welfare of SCIST we get a chance 10 speak to the Board 
of Directors and f.he offICe bearers of SCIST Welfare 
Association. What I have come to realise Is that the 
leader of trade union has full recognition from the 
management, they enjoy all facilities. Whatever is 
demanded by them is fulfilled by the management. Both 
are corrupt and support each other but when SC/sT 
Welfare Association is constituted, the Management 
provides neither office nor recognition for the association 
and does nol pay attention to their demands. II is only 
in the name. II will not solve the problem. SCIST Welfare 
Association should be recognised. Its representatives 
should be given legal standing and status 80 that It may 
be mandatory for the Management and the concerned 
department to pay attention to their complaints and 
grievances. 

A mention was made about judiciary. Shrl Mulayam 
Singhji has mentioned about han. President. In this 
context, I would only Ii~e to say as to how concerned he 
is. He has expressed his concem by saying that there 
should be reservation in High Courts and Supreme Court. 
People reacted to it in many ways, but It is a matter of 
consideration that the hon. President of India who is a 
scholar and an eminent person is also realising that unless 
such a provision is made there, the people belonging to 
scheduled castes and scheduled tribes win not get justice. 
There is a need to consider this serious Issue. 

As far as ceiling of 50% on reservation and backlog 
is concemed and even in case of Its implementation, 
there are two aspects. In Civil Services and in other 
competitive examinations, the meritorious candidates who 
fare well, obtain good ranking in the merit list and 
sometimes the candidates belonging to SCslSTs also fare 

well than the candidates belonging to General category. 
However since thesa candidates are to be covered under 
the overall Ceiling of 50% the benefit of merit is not 
given to them and their names are included under that 
category. The second aspect whICh arises out of it is 
that leas posts are kept for majority and more posts are 
reserved for minorities. This tendency is dangerous. We 
should think seriously over this 
that minorities want to have more reservation indirectly 
and they don't want to give the due right to majority 
people. 

It is a matter of regret that there Is no provision of 
reservation in Medical and Engineering Colleges 
recognised by the Government and in private Industries. 
The provision of reservation should be there. The 
intervention of judiciary that in Post-Graduation there 
should not be any reservation In admiasion, is also totally I 
negative and Illogical decision. One cannot get Poal- a 
Graduate degree by merely getting admission. He has to 
take exams. It they will not get admission then how will 
they pursue higher education? " " The trlbals have their own languages. Out of those 0 
languages, not even a single language has been Included 00 
in the Eighth Schedule of Constitution. Unless there is hi 
reservation, this is not possible. Unle88 they read and Ie 
write in their own languages, they will have no interesl ce 
in education. Due to this, their development could not Ie 
take placa al80. The tribal languages such as Santhal, In 
Munda, Ho, Urao etc. should also be recognised. ~" 
Otherwise these trlbals and people belonging to ST I i 
communities will be left behind In the field of education 
and development. 

Mr. Chairman, Sir, I had given suggestions in the 
recently organised three days Conference of Members of ·Ia 
Parliament that the Govemment of India should open tVi 
special schools on the lines of Army achools for SCa/ltE 
STs children In every district 80 that they may progress. 
and achieve success in competitions. If this arrangemant II 
Is made in an effective manner, then certainly in future It 
there will be no backlog and the people belonging to 
Sc/ST would also achieve success in every exams. The 
i88ue of Sc/ST is also associated with formation oflfj 
Jt,arkhand and Vananchal slate. When the demand fO~ 
Jharkhand state wu made their population W88 60% bu 
after 50 years today their population is 30% becl:tl.\Se 
people of other states have settled there. Due to minoE 
and factoAes, trIbaIs have been rendered homeless. Henc 
while drewing attention of the Govemment towards thisl ' 
I request that new State should be formed as early ~ 
possible. Action being taken by the Govemment for theStn 
people Is praiseworthy and while congratulating thlp 
Govemment for this I conclude my speech. 
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SHRI BHERULAL MEENA (Salumber): Mr. Chairman, 
Sir, I support the Constitution (Ninetieth Amendment) 
Bill, 2000 and I would like to express my views over this 
Bill. 

All hon. Members have said that its implementation 
is faulty hence It should be implemented strictly. I am 
thankful to the Government for bringing this Amendment. 
The Supreme Court had created discontent among the 
people belonging to scheduled castes and scheduled 
tribes through Its judgement that they will not get any 
facility of backlog and it resulted in loss of promotional 
avenues. At the time of framing the Constitution, the 
framers, who were scholars, thought about uplifting the 
people 01 backward are already civilized, the people of 
backward classes category cannot compete with them 
since the people of General Category. Such a provision 
was made in the Constitution according to which equal 
rights are given to all. The reservation in jObs and political 
field has been made for the protection of rights of those 
people. It is known to all that while providing reservation 
to these people, there were certain doubts as there Is 
difference in what one feels and what one says. The 
difference is always there between the people belonging 
to SC/ST and ciVilized society. If there had not been any 
provision for reservation, I would not have been elected 
to Lok Sabha and a person from higher caste would 
have been elected instead. A good measure was taken 
by providing reservation. There is reservation in 
Government services but no such provision has been 
made in the Public Undertakings, hence no recruitment 
is made on the basis of reservation quota after 
privalisation. The judgement of Supreme Court created 
discontent in regard to recruitment in Public Undertakings 
and Government offices. All members have expressed 
their views over this issue but I would like to say as to 
what feeling we have for them in reality. We intend to 
bring them at par with other people but it is not possible. 
The difference in their standard of living always exists 
but we should consider everyone equal on humanitarian 
ground. The people who are rich and are in good jobs 
should be practical while expressing their views. I request 
that this provision should be implemented honeslly. The 
officers who adopt policy of discrimination should be 
punished so that they may no\. do such thing again. 

Mr. Chairman, Sir, when I ~as MLA, J raised my 
voice against it. Hence I would like to. say that unless 
.the people of SCs/STs are appointed on higher posts, 
.their upliftment cannot take place. While not taking much 
time, I congratulate the Government for bringing this 
Amendment Bill and I request Minister of Law to take 
strict action for implementing it in proper. manner. With 
these words, I conclude my speech, Jai 
'4ind .... (interruptions) 

SHRI RAMANAND SINGH (Salna): Mr. Chairman, Sir, 
request you to give me five minutes time. Remarks 

have been made against Gandhlji regarding the use of 
term Harijan. I would like to clarify the position. 

SHRI RATTAN LAL KATARIA (Ambala): Hon'ble Mr. 
Chairman, Sir, I rise to support the Constitution 
Amendment Bill moved by Shrimati Vasundhara Raje. I 
would like to congratulate the Government as this 
Government of National Democratic Alliance formed under 
the leadership of hon'ble Shri Atal Bihari Vajpayee has 
introduced this Constitution Amendment Bill in the House. 
It reflects the vision and the concern of hon'ble Prime 
Minister Shri Alai Bihari Vajpayee and his colleagues 
towards poor people. I would Hke to remind you that i 
when atrocities were committed on delits In Sadhupur 
and Dew, Shri Vajpayee went to Sadhupur from Devli 
on foot and listened to the problems of delits. Thus he 
has set an example in the annals of Indian politiCS. 

Today it is being propagafed that Bhartiya Janata 
Party Is anti-reservation and antl-dalit. It is trying to snatch 
the rights of dalits. I would like to clear the vision and 
commitment of Bhartiya Janata Party In this august 
House. This party was formed in 1980. A resolution was 
passed in Kerala Convention of our. party to issue a 
white paper on reservation. The next convention of 
Bhartiya Janata Party was held In Agra. The party 
reiterated its commitment for reservation in that convention 
as well. Later in 1993 in Bangalore, our party made efforts 
for the weHare of the dalits through social harmony and 
thereby to realise the dream of Pandit Deendayal 
Upadhyay. He had stated that he will not lake a sigh of 
relief till he removes the hardships of the poor and the 
most downtrodden persons of the society. Now we have 
got the opportunity to work with that vision and that's 
why hon'ble Shri Atal Bihari Vajpayee has brought this 
amendment in the House. In the all party convention 
held for three days and attended by Scheduled Caste 
and Scheduled Tribe members of all the parties, hon'ble 
Prime Minister reiterated his party's and NDA's 
commitment to remove the anomalies prevailing in the 
society. Eariler the people who used to be quite vocal 
about the Interests of the poor people and posed 
themselves as a protector of social justice, got issued 5 
OMs which were against the right of the poor people 
when they were in power and Prime Minister was from 
their party. I do not want to blame or comment on a 
particular party, rather I would like to say that even after 
52 years of our independence we have to bring 
amendments and dalits are still being deprived of their 
rights. Mr. Chairman, Sir, the officials state after 
conducting interviews that 
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[English] 

no suitable candidate is available." 

{Translation] 

This excuse is used to hatch a conspiracy against dants 
and their reservation in jobs Is being scrapped. As a 
result of which even after 52 years of independence there 
is a backlog of 2 lakh vacancies for SCalSTs which Is 
not being cleared on one pretext or the otl er. I would 
like to congratulate the hon'ble Prime Minister Shri Atal 
Bihari Vajpayee, hon'ble Shri Ram Jethmalanl and sister 
Vasundharaji for presenting this bill In this august House. 
Now alter the passage of this bill, dalitB will get their 
rights. A mention has been made about OMa. I would 
also request that a constitution amendment bill should be 
introduced in this regard just like a bill has been brought 
in the Rajya Sabha with regard to ail those OMs so that 
we can fulfil the dream of Dr. Bhlmrao Ambedkar. On 
26th January, 1950, when our Constitution came into 
force, he had stated: 

[English] 

"Today, we the people of India, have got political 
freedom but we will have to attain the economic 
freedom for the poor people of this country." 

(Translation] 

Today the time has come to fulfil that dream. Therefore, 
while supporting this bill, I would like to congratulate the 
present Government. 

[English] 

SHRI G.M. BANATWALLA (Ponnani): Mr. Chairman, 
Sir, certain judicial pronouncements have created several 
difficulties with respect to our reservation system. These 
judicial pronouncements have not merely created 
difficulties but have in fact impaired and fractured the 
reservation system which is the corner stone of any 
effective policy with respect to social justice. 

Sir, this Bill is the need of the hour. There can be 
no two opinions about that but unfortunately this Bill meets 
the rigours of the judicial pronouncements only partially. 
Several other aspects have been left out and excluded. 
Unfortunately, this Bill does not meet the rigours of judicial 
pronouncements fully. Here, Sir, I may alao say that the 
hon. Member from Jalore has referred to two Billa moved 
by two Private Members. 

He restricted himself to only two Private Members' Bnls. 
I have to draw the attention of the Govemment to the 
two Bills . that have been introduced by me also with the 
leave of this House here. The Government 
ought to have considered all these aspects with respect 
to the raservatlon and the prasent Bill ought to have 
been a comprehensive Bill to meet the situation though 
these matters brook no delay. That has also to be 
understood. 

Mr. Chairman, Sir, in Indra Sawhney and others 
versus the Government of India and others AIR 1993 se 
477 the Supreme Court (i) has Hmlted the totsl reservation 
under article 16 (4) to 50 per cent; (ii) has put certain 
sectors of employment like tellChers, medicines and so 
on outside the purview of reservation; and (Iii) has 
Introduced the economic criterion and held that the so 
called creamy layer among the backward classes must 
be excluded from the reservation. 

Now, apart from these points, there are several other 
points. But the present Bill addresses Itself only to one 
question of excluding the filling up of the backlog 
vacancies from the limit 01 50 per cent. Well and good 
as far as the backlog vacancies are concerned. But this 
partial response to the legal difficulties have created 
several other problems. This partial response really makes 
matters worse. In trying to put the backlog vacanciSE 
outside the limit of 50 per cent, you are accepting, ane 
not merely accepting but giving the Constitutional sanctlt) 
to this concept of overall 50 per cent limitation. What if 
the effect? 

MR. CHAIRMAN: Please conclude. 

SHRI G.M. BANATWALLA: Sir, I will have to explair 
this point which I am making. I had given tw 
amendments on this particular subject which unfortunatel 
became Inadmissible. There is some other amendmer 
which I would like to explain. At the time 01 moving th 
amendment, I will not claim the right to speak at till 
time. 

Sir, vlrtualry this Govemment and this Constitutic 
amendment say that the question of reservation undo 
article 16 (4) shall not exceed 50 per cent and then' 
says that this limit of 50 per cent will not apply to It 
question backlog in reservation. Look at the Bill. 11 
relevant Clause says that any unfilled vacancies of 
particular year shall not be considered together with II 
vacancies 01 the year in which they are being filled I 

for determining the ceiling of 50 per cent of total numt 
of vacancies of that year. Therefore, now this concept 
50 per cent limitation has been for the first time bei. 



551 Constitution (Nineti6th MAY 9, 2000 Amendment) 8U1 552 

IShri G.M. Banatwalla] 

Introduced throul;Jh this Bill and is being given the 
necessary Constitutional sanctity. I would say that this is 
the betrayal of the nation. 

I! you had come forward with a comprehensive Bill, ,his 
difficulty would not have been there. Of course, it is a 
good thing as far as the backlog is concerned that bacI10g 
should not be subject to any restriction or any maximum 
limit. There is no doubt about it. But, because of the 
partial response, this particular betrayal of the nation has 
taken place. 

I can read out thlt Agenda of the NDA Govemment 
called the National Agenda for Govemance. The relevant 
clause says that the Govemment will come forward to 
protect the extent of rese"!ation in the States. The Prime 
Minister has assured that several times. I can refer to 
the statements of the Communications Minister and 
various other Ministers who have said that the extent of 
reservation in the States would be protected. Tamil Nadu 
has 69 per cent of the seats reserved. Similar is the 
case with other States also. Tamil Nadu passed a Bill on 
reservation. The Bill was given assent by the President. 
We have, with the Seventy-sixth Constitution (Amendment) 
Act, put that Tamil Nadu Act on the Ninth Schedule so 
that 69 per cent limit for reservation is protected. But, 
today everything goes down because you are accepting 
the 50 per cent outer limit to say that this limit will not 
apply to the backlog vacancies. Of course, you ought to 
say that the limit would not apply to backlog vacancies. 
But you ought to have been careful to find out the legal 
and constitutional formulae not to enshrine the concept 
of 50 per cent limit with constitutional sanctity. This Is a 
betrayal of the nation. 

Even the aspirations of the Scheduled Castes are 
not being met. What do the Scheduled Castea want? 
They have said that with the increase in the population, 
their proportion must increase. You cannot now increase 
:t because you are thinking of a total limit of 50 per 
:ent. So, even the eapirations of the Scheduled Castes 
lave not been met. 

Thon there is the question of giving reservation to 
.he Muslims. But, if you have accepted 50 per cent es 
·he outer limit, how will you meet the aspirations of the 
~cheduled Casfes for raising their reservation because of 
ll. increase in their population and how then will you be 
~ble to respond to the aspirations of the Muslims for 
eservation because the present reservations have already 
. leached the limit of 49.5 per cent? Therefore, the 
lifficulties have arisen. 

Then there is the question of the economic criterion. 
, is alien to the Constitution. I will not go into the entire 

dilo<:ussion about this economic criterion. Justice Pandiyan 
himself in the case said that the economic criterion ought 
not to apply to article 16 (4) of the Constitution. He said 
certain thighs; I have got no time to refer to them. Even 
Justice Sawant has said that the sO calied forward in the 
backward class are not competent to compete even with 
the weakest of the forward class, with the result that the 
so called creamy layer will remain high and dry-neither 
here nor there. EV8r1 when the so-called creamy layer is 
included in the backward class reservation, the quotas 
are not filled up. Therefore, there is need to see that the 
economic criterion does not apply. 

I will not take much of your time because there are 
others to speak. But, I must say in the end that the 
aspirations of even the Scheduled Castes and Scheduled 
Tribes have not been met by this Bill. 

There are some unfortunate aspecta while moving towards 
a good objective. If we are being told, "All right, those 
matters are under consideration and a Constitution 
(Amendment) Bill will come·, then I would say that such 
an ad hoc attitude towards Constitution and the ad hocism 
on matters which are constitutional is a very unsatisfactorY 
thing. I would conciude by saying that the reservation 
policy needs to be fully revived from the punctures that 
have been made by the Supreme Court. The Govemment 
has committed itaelf to the nation and those commitrhents 
will have to be fulfilled. The Muslims are required to be 
given reservations. Justification is already given in the 
figures and observations made in the Raport of the Gopal 
Singh High Powered Panel on the Minorities. 

With these words, I request the Government to give 
a fresh thought and see that the various aspects 
concerning the reservations receive attention and 
necessary action is taken without any delay whatsoever. 
These are matters that do require the attention of the 
Govemment. Otherwise, I would say that there is a 
betrayal of the national in various other aspects. 

{Translation] 

SHRI MOHAN RAWALE (Mumbai South Central): Mr. 
Chairman, Sir, while paying respect to hon'ble Dr. Baba 
Saheb Ambedkar, all the Members preeent in the House, 
hon'ble Prime Minister Shri Atal Bihari Vajpayee and datit 
community, I riae to put forth my views on behalf of Shiv 
Sena. Dr. Baba Ambedkar had justified the reservation 
for 16 years. He had also stated that dalit people should 
educate themselves and then light. for their rights . 
Unfortunately, people are. afraid to speak out due to 
political reasons. Even when having the courage to 
oppose, one does not speak. I want to explain the role 
of Shiv Sena .... (/ntenuptions) I want to mention the views 
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01 Shiva Sena head, Shri Bala Saheb 
Thackenray .... (lntenuplions) It Is not eo. I have heard. 
He has not opposed that .... (lnterruptlons) Shiv Sena Is 
not against dallts. At the time when Shiv Sena and 
Bhartiya Janata Party ware in power in Maharashtra, 
maximum number of dallts ware the supporters of Shiv 
Sena .... (lnterruptions) Please accept it. Had you really 
been sympathatic towards dallts, you would not have 
oppose the election of Shrl BaJayogi for the highest office 
01 the Parliament. Were you not well wisher of dalits at 
Ihat time? You were not intereetad in electing a dalft 
person to the highest office of Parliament. All are playing 
politics. I want to say that jobs and promotions should 
be given on the basis of economic criterion and not on 
the basis 01 caste or religion. A dalit person can be a 
poor person also. I would like to submit this with due 
respect to people of all castes and communities. 

Hon'ble Sister Choudhary is not praeent in the House. 
She had stated that if an employer denies a job to a 
person only because he is SC, strict action should be 
laken against him. Similarly, if atrocities are committed 
on a dalit woman, strict action should be taken against 
Ihe person involved. Such is the policy 01 the Shiv Sena. 
A body works hard and completes his education but he 
does not get a job only because of reservation. II a 
person has a feeling 01 that he will get the promotion 
without doing work, then. Such an attitude effects the 
efficiency and administrative capacity. Such a feeling 
should not be there in the minds of the people. I want 
to tell you that if the eligible persons are deprived 01 
their promotiOns, or jobs, they may fell dejected and can 
lum violent. 

Reservation should be given on the basis of poverty and 
merit should be made a criterion. I have great respect 
lor dalits, SCs and STs but still I have to say that on the 
basis 01 reservation they get admission in medical 
sciences and aleo in engineering courses but due to lack 
01 intellectual capacity, he fails to pass the course. I 
respect these boys, but the seats against which they 
were admitted go vacant .... (lnterruptions) 

SHRI PRAKASH YASWANT AMBEDKAR (Akoia): 
Please tell us, how many of such children are in 
Maharashtra. You are telling us about dalits, but can you 
tell us about the number of O.B.C. boys in medical and 
engineering in Maharashtra. Even after the facility of 
reservation, not evan 12% of reserved seats have been 
filled. What are you telUng us, you had promised to set 
things right when you form the Govemment. 

SHRI MOHAN RAWALE: He can apeak when his 
tum comes. 

SHRI PRAKASH YASHWANT AMBEDKAR: I am 
telling you the tNlh. When you ware in the Government, 
how many OBC boys ware In medical and engineering? 
They ware not more than 12% there, on whose strength 
you had formed the Govemment .... (lnterrupt;ons) 

SHRI MOHAN RAWALE: When we were in 
the Government in Maharashtra, they were fully 
protected. They were given protection during our nile. 1 
want to emphasise the role of my party Shiv Sans, in 
this regard. 

MR. CHAIRMAN: Please don't Interrupt the 
speech. 

SHRI MOHAN RAWALE: I don't have figures right 
now, otherwise I would have told you. I can get those 
figures regarding our former Govemment. How can I have 
the figures right now. But I know that during our nile, 
they were protected and given respect. I have repeatedly 
requested you in writing that I be allowed to leave the 
House to participate in the party meellng. The meeting 
has begun from 7 O'clock, therefore, I don'l want to 
speak at length. The backlog posts should be filled on 
the basis 01 economic criterion. For the poor, the main 
problem is of food. The country ought to identify only 
two cases, the rich and the poor, only then Justice can 
be done. Dr. Baba Saheb Ambedkar had asked the dalits 
to get their rights through education. " you have real 
respect for Baba Sahab Ambadkar, then did he say that 
you are helpless and should beg from others? No, he 
did not say anything like that. I have great respect for 
him. I represent the! constituency lrom where Saba Saheb 
Ambedkar was elected. At thai time, thesa Congressmen 
had opposed me. Baba Saheb Ambedkar was a great 
man and he should be given something higher than the 
tltl. of 'Bhare! Ratna'. 

I thank you for the opportunity you gave me for 
speaking. 

SHRI JOACHIM BAXLA (Allpurduars): Mr. Chairman, 
Sir, I thank you lor opportunity you gave me for 
participating In the discussion. 

On baha" 01 my party R.S.P., I rise to support the 
amendment bill regarding reservation moved by the 
Govemment. I know that MPs have been trying to draw ' 
the attention 01 the Govemment towards this issue through 
SCiST fOnlm lor last many days. Memorandums were 
given and agitations were launched and thereafter this 
amendment bill was introduced in the House. Hence, it 
is natural for me to support the BiD. The frve orders 
issued by the Department of Personnel and AdmInistration 
which led to the ban on the reservation in promotions for 
the Scheduled Castes and Scheduled Tribe •. It wu 
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explained that it Is being done on the Instructions .... the 
Supreme Court. It was done on the pretext of the 
Instructions of judiciary. I am pained to say that these 
orders of the Department of Personnel and Training led 
to the wastage of a lot of time and many people did not 
get the promotion they deserved and the backlog was 
not cleared. Due to all this, the youtt, belongi:'lg to the 
Scheduled Castes and Scheduled Tribes did not get the 
Jobs. I don't want to discuss who is responsibitl for that. 
Though everybody knows that the House is supAlme, yel 
on many occasions, the Department of Personnel and 
Training has allowed the judiciary to interfere in its work. 

Mr. Chairman, Sir, I wish to ask the Govemment 
through you as to whether the judiciary should have 
interfered in the issue of reservation. If not, why the 
amendment Bill was not brought before? The number of 
unemployed persons among scheduled castes and 
scheduled tribes is increasing. To remove the 
unemployment and to bring the scheduled castes and 
scheduled tribes in the mainatream, the backlog needs 
to be cleared as soon as pouibIe. 

Mr. Chairman, Sir, I wish to ask the hon'ble Minister 
through you, whether the Govemment has planned to 
make efforts to clear the backlog within a fixed time limit 
after the Bill is passed? I know thet the orders and the 
office memorandums Issued, are a gross injustice 
perpetrated through judiciary. The House should Legislate 
to ensure that the judiciary is not able to interfere in the 
issue of reservation in future. 

With these words, I thank you and conclude. 

SHRI PUNNU LAL MOHALE (Bllaspur): Mr. 
Chairman, Sir, I support this reservation related Bill. I 
wish to draw your attention towards the Madhya Pradesh 
Legislative Assembly. I was a legislator there from 
1985-95 and at that time the Bhartiya Janata Party was 
ruUng there. I was appointed chairman of the Scheduled 
Castes and Tribes WeHare Committee. I noticed during 
my tenure that information was sought regarding vacancies 
from the General Administration. However the Secretaries 
of the General Administration Department did not provide 
the information regarding vacancies in time. They were 
repeatedly asked to do so and when it was pointed out 
in the meetings, they would ask for extension of time. In 
these circumstances we used to say thel H Information 
regarding vacancies of the reserved posts Is not provided 

. In time, it would not be possible to fill those posts even 
in the period of 10-15 years. In the circumstances, I 
don't think that the vacancies would be IIUed there. When 
we point out these facts to them, we are told that 
procedure was inillated to fill the vacancies, 

advertisements wera given, candidates came but none 
were found suitable. Evan if some of them were found 
suitable, they were not glvan certificates in time. Even if 
they pass, they are not appointed because their name 
was not found In the list. In these circumstances, I would 
like to ask that the law was implemented in the year 
1997, but was it Implemented for others also. If the 
reserved posts are more than 50% then it Is justified to 
stop the recruitment proce88. On this basis only, an 
amendment was made that this situation will prevaU if 
the reservation Is mora then 50%. Do we need regulations 
for Ihat? If a person goes to the market to buy clothes, 
does he get time-bound guarantee for that. Therefore, a 
legislation is needed which should provide a time limit 
for the proceas of appointment in jobs and for filling up 
the vacances. Therefore, I demand that the Central 
Govemrnent ask the State Governments about the existing 
vacancies and also about the time limit within which the 
vacancies would be filled. I would like to quote another 
example, also from Madhya Pradesh. Madhya Pradesh 
Govemment abolished 16,000 posts in a single year. How 
many of these posts were meant for Scheduled Castes 
and for backward classes? Whether the State Govemment 
is not responsible for it? I want that the Govemment 
should form a committee to enquire in the matter. Does 
the Govemment intend to legislate to fill such vacancias. 

I would like to know as to how these posts will be filled 
up which have become vacant on account of promotion 
within a year. Besides this a rule should be imposed on 
recruiting officers or officials that conduct departmental 
recruitment and alongwith this a limit of six months should 
be fixed and the officer who does not fill up vacant posts 
should be punished. He should be suspend or terminated, 
only then they will understand the situation. Merely 
enactment of laws does not bear fruit as people 
implementing the lews are different. The Bill has been 
passed by the Lok Sabha, are the State Governments 
compelled to comply with this? Will the Union Govemment 
conduct monitoring In this direction? We are discussing 
aU those points whether the participation of the people's 
representative is easential, whether the participation of 
the State Government is essential, whether the 
participation of the officers is easential. There is need to 
consider all these situations. 

Sir, we should also see one other aspect. We 
should also think about filling up of reeerved posts 
laying In banking services, Defence Services. Air India, 
Indian Airlines, Cooperative Societies and private 
Industries. One of our colleague has said about the 
reservation on the basis of economic condition. I would 
like to ask whether this condition will be applicable to 
the reservation. It should be applicable or general 
category also. This should be applicable on scheduled 
castes, scheduled tribes and backward class people 
but not on the upper castes. It should be applied on 
all people as all people have qualification for the 
service.' All the Members are speaking on the 
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reservation rule, are talking about this class but they 
should also see into then .selves whether they do not 
act like this. They say such thing simply to express 
their views. 

22.00 hrs. 

Probably, it is difficult lor us to digest. Keeping in 
view all these things, I would like to demand Irom the 
Government that since more bills 01 promotion are 
going to be introduced in luture, it would have been 
better if both the bills would have been Introduced 
simultaneously. Restrictions have been imposed on 
promotion. It is due to this restriction that officers and 
officials qualified ·Ior promotion have been demoted and 
other persons have been promoted In place 01 them. 
It is a matter 01 concem whether priority will be given 
to those scheduled castes. scheduled tribes or 
backward castes people who qualily for promotion, in 
the event 01 Introduction 01 such bill. This should also 
be added so that there may not be a situation 01 
conlrontation among general category. backward castes 
and scheduled castes and tribes. For this some 
procedure should be evolved to establish coordination 
among the people so that they may progress. With 
this I conclude and support this Bill. 

{English] 

22.01 hour. 

(SHRI P.H. PANOIYAN in the Chair) 

SHRI PRAKASH YASHWANT AMBEDKAR (Akola): 
Sir, the Scheduled Castes and the Scheduled Tribes 
have now become a matter of issue between a 
chessboard and an ideological battle between the 
Supreme Court's various Benches that have been 
coming. In lact, as lar back as In 1963, a decision 
was given regarding the word 'appointment' which 
included promotion also. This decision was overruled 
in the Mandai Commission case. Today, to overcome 
that decision, we have again amended the Constitution 
and added article 16 (4A). The hon. Minister 01 Law, 
while Intervening, had mentioned that this matter is 
still pending before the Supreme Court. I do agree 
with it. But at the same time, this article has been 
relerred to right Irom 1963 In Mr. Balajl versus the 
State 01 Mysore in which the decision has been 01 the 
Supreme Court that these are enabling provisions. 
Since they are enabling provisions, they do not conler 
the Fundamental Rights. This decision was reaffirmed 
in the revision case 01 Ajit Singh versus the Union 
Government 01 India as late as in 1999 wherein they 
have said that the amended article 16 (4A) neither 

creates a right in lavour of the Scheduled Castes nor 
does it cast a duty upon the Central Government to 
give them the benefits of what they are giving. This I. 
the kind of analogy which has been followed by the 
Supreme Court right from 1963. 

I will not take a long time. The matter is now being 
ralerred to by the ConaHtutlon (Amendment) Bill, I think, 
clause (4B) to article 16. I would like to refer to one of 
the memoranda that was issued by the Govemment of 
India. The memorandum says that for the purpose of 
determining the ceiling of 50 per cent of reservation, the 
reservations against vacancies and backlog vacancies are 
to be treated as two different groups. It was also laid 
down that the Instructions to the effect that not more 
than 50 per cent of vacancies could be reserved lor 
Scheduled Castes and Scheduled Tribes, the physically 
handicapped would apply in respect of current vacancies 
only arising in the year and would not apply to cases of 
Scheduled Castes and Scheduled Tribes, the physically 
handicapped would apply In respect of current vacancies 
only arising In the year and would not apply to c .... of 
backlog vacancies reserved lor Scheduled Caata8 and 
Scheduled Tribes which would continue to be lulfilled 
without any restriction. This was the gist of the Officl81 
Memorandum that was iuued on 25th April, 1989. 

This Official Memorandum was again • subject 01 
discussion in the Mandai Commission cese wherein the 
lollowing ruling has been given: 

"The Supreme Court In ita judgement, in the case 
01 Indre Sawhney Vs. Union 01 India validated the 
carry lorward rule under which reservations are 
carried forward lor year to year." 

This is moat important. 

"However, while doing 80, the Court aIeo directed 
that the application of this rule, in whatever manner 
it was opereted, should not be in a breach of 
50 per cent of the rule. In other words, the 
judgement laid down that the number of vacanc:iee 
to be filled on the basis of reservation in the year, 
including carry forward and direct recruitment, IhouId 
not be more th-.n 50 per cent.' 

Sir, this is 8Iraady a judgement which has been given 
by the hon. Supreme Court. May I ask the han. Law 
Minister what new has been added, to the constitutional 
amendment that is being made over here by Clause 4 
(b) to what was already there In the 24th April, 1989 
OIIIcial Memorandum? The same thing is being copied 
again and being put forward as the constitutional 
amendment which he Is bringing about when only the . 
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courta have ruled. They have already given an opinion 
that these are only enabling provisions and these enabling 
provisions do not craate any right nor do they create a 
duty upon the Government to give them reservation. May 
I know from the hon. Minister in what mamer are they 
going to protect the whole system of rft88rvation? 

Sir, there is another aspect In which this whole thing 
has to be looked into. 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): I wish I could ask 
him some questions. 

SHRI PRAKASH VASHWANT AMBEDKAR: He is 
_leome. 

M far as this Issue of reservation goes, the rulings 
that have been given by the hon. Supreme Court, they 
have never treated reservation as a fundamental right. 
They have already made this an exception and this 
exception they have made saying that this is a discretion. 
It Is now a duty cast upon the Govemment that if this 
reservation has to be protected, then instead of making 
this reservation as a sub-Clause, It should become a 
main Clause. Then I think. the Supreme Court will not 
have a chance to interpret In the way in which It is 
interpreting it. Unless this is done, I do not feel that 
even this amendment which is being carried out, will 
protect the rights of the people. It is only with the 
intention, as the hon. Minister has said, that we have 
given a commitment to the people at large who are 
affected by Atservatlon. It is only with that intention that 
is being carried out. I may inform the House that till 
today when we talk of atrocities on Scheduled Castes 
and Scheduled Tribes, it was a class of common man. 
The class with which we are dealing today is a class 
which is the opinion making class in the country. It 
understands its rights; It understands its duties; it 
understands what the Govemment's intentions are and if 
this constitutional amendment does not satisfy It then let 
me inform the House that we are not able to control this 
12 per cent of the society even after the demolition of 
Babri Masjid. We are still not able to control It. 

Neither _ have addressed that issue nor have we 
sought anything to be addressed. We are bringing another 
Interest into this country. 

I It is only when the opinion-making class of each 
. I community gets disturbed, then they think in different 
I terms 0' getting their own security. Sir, I wish that the 
( hon. Minister would satisfy-when thare is already a ruling 
v of the Supreme Court, as I mentioned in the Revision 
j: Application on Article 16 (4A), wherein they said that It 

was just an enabling provision-as to how this enabling 
provision can protect the rights of the Scheduled Castes 
and Scheduled Tribes. 

Sir, let me come to the other aspect of the whole 
issue. 

MR. CHAIRMAN: Kindly conclude. There are ten 
more Members who would like to speak on this BID. 

SHRI PRAKASH VASHWANT AMBEDKAR: I will take 
just one more minute. 

There is another issue. What are we testing 
here? .. (Interruptions) 

SHRI RAM JETHMALANI: Are you supporting this 
Bill? 

SHRI PRAKASH VASHWANT AMBEDKAR: After 
listening to you, I will decide .... (Interruptions) 

SHRI RAM JETHMALANI: Thank Godl 

SHRI PRAKASH VASHWANT AMBEDKAR: There is 
another issue. What really are _ testing? People talk of 
merits. What are we really testing in this country? Are 
we testing his mugging power or are we testing his 
intelligence? Sir, according to me, what we are testing is 
that we are testing his mugging power and we are not 
testing his intelligence at all. Therefore, this point also 
should be made clear that in a system where mugging 
is tested and not the intelligence, the question of 
reservation and the question of bias against these people 
have to be taken into account. 

With these words, I conclude my speech. 

[Translation] 

SHRI RAMSINH RATHWA (Chhota Udepur): Mr. 
Chairman, Sir, I rise to support Constitution Amendment 
Bill, 2000. By the way, many things have been said by 
our hon'ble Members. The senior officers harass Harijans, 
tribals, scheduled castes and scheduled tribes people in 
the offices and take arbitrary decisions. I feel that 
scheduled castes and tribes people will get justice once 
this bill Is introduced. 

I have an experience. One of my friend took 
admission In college. He remained scholar upto 
graduation. He secured first class in graduation. He 
secured lirst class in post graduation. When a reserved 
post was advertised In the same University, my friend 
appeared in the interview. In interview he was told that 
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he was not eligible. Thus for the first time he was not 
given that post. The same post was advertised for the 
second time. Again the same candidate appeared. Again 
the same explanation was given that he was not eligible. 
Third time he wae said the same thing you are not fit. 
Even the scholar of the University who secured first class 
in post-graduation has to fight for the poet All such posts 
that have till now been advertised were not fiUed up on 
account of such pretentions. I feel that our Minister of 
Law will bring a bill to fill up all such reaerve poets. 
Although several hon'ble Members have given their 
suggestions here, I feel that the Govemment will consider 
my suggestions. Supporting the bill I conclude my apeech. 

{English] 

SHRI BIR SINGH MAHATO (Purulia): Mr. Chairman, 
Sir, I rise to support this Constitution (Eighty-first 
Amendment) Act, 2000. This Amendment helps the States 
to fill up the backlog of vacancies and to hold Special 
Recruitment Drives. 

PreviOUSly. the Govemment had undertaken Special 
Recruitment Drives for filling up the backlog alota from 
1990 to 1996. That process had to be stopped following 
the DoPT's OM of 29th August, 1997. This Amendment 
enables the States to restore the position as was prevalent 
before 29th August, 1997. 

Sir, 75 per cent of the Dalit population lives in the 
rural areas. Among them, 50 per cent are landless. 
agricultural labourers and the remaining 25 per cent livae 
in the urban areas. The majority of them are employed 
as contract labourers or organised labourers. Out of the 
total 138 million Dalit population, a mere 0.8 per cent is 
employed in the Govemment service and the PSUs. A 
large number of tribal people are living in the forest areas. 
They transform barren lands into cultivable lands but th.e 
land records are not in their names. Therefore, there 18 
a need to review the Ndtional Foreet Policy for giving 
right to the Vanavasi people. ~ue to ~h~ defect in 
implementing the policy, the benefits are limited only to 
the thousand families of the Scheduled Caetes and 
Scheduled Tribes but there are crores of familias who do 
not reap the benefits of the reservation quota. Therefore, 
an independent body should be formed so that on the 
basis of our experience ever the last 50 years, the moat 
oppressed and the depressed sections who were not 
getting the benefits during the ~ast 50 years, should also 
get the benefit. Some mechanism should be found. 

In the case of OBCs, the Supreme Court has 
emphasised on the creamy layer. In the cale of 
Scheduled Castes and Scheduled Tribes 1IIso, this system 
should be employed 80 that the thousands of crores of 

unemployed Scheduled Caste and Scheduled Tribe youths 
would get the benefits. 

There are aleo other aspecta. The country needs 
land reformB, development in all other fleldl and 
promotional meeaures to emancipate all those people who 
are living below the poverty line. Therefore, a 
comprehenlive Bill is needed for the davaIopment of the 
country. 

[Tf7IIIsMtIon] 

SHRI MANSINH PATEL (Mandvi): Hon'ble Speaker, 
Sir, I support the Constitution Amendment Bill that hal 
been introduced In the Houea and extend my thanks to 
our leamed Law MlnlBter hon'ble Jethmalanl JI and 
Vaaundhara Rajaji. 

At the time of independence, our leamed leadera 
might have thought that within ten years the backward 
people scheduled castes and trtbea and rural people would 
be developed through reservation and within that period 
their Intellectual, educational and social development wUl 
be achieved through their economic poIicIeII. But even 
after 40 years, the Govemment have further extended 
the period of reservation to 10 years In 13th Lok Sabha. 
I feel that the reason for the extention of reHrvaIion 
period Io~ four time was that we could not uplift scheduled 
casteB and tribaa people. In 13th Lok Sabha, the coalition 
Govemment, under the leadership of hon'bIa Atal Blhart 
ValPayea have further extended the period of reservation 
fOl 10 year. It is baCauaa 01 the courts rulings that trlba. 
and scheduled castel peopfe have BUffered a lot because 
of the reBlrictlon in promotion and backlog. They are 
suffering it since years. This amendment bill has been 
introduced to remove Buch euflertng. Our Prtma Minlatar 
AtaJ Blhari Vajpayee had assured In the convention 01 
scheduled castes and scheduled trIbea MPI that he would 
remove Ihortcomlngs 01 the Bystem. 

The rnesaage wu· given to the backward people 01 
the nation that reservation Bhould be increased and the 
damage done to tham should be Blopped. So from the 
Bill that has been Introduced, It has proved wrong that 
BJP is the party of the Upper castes and that there is 
no place for tribal people and Harijans. ThiB bill has 
initiated the notion that the backward people of viUagea 
should be promoted in economic and educational field. 
This bill has been introduced by the learned MinlBler 01 
Law. I feel that he will atrengthen the law In IUch a wrlf 
that people of Icheduled castes and trlbea will be 
benefited and reaervatlon will be provided to them. 
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Mr. Chairman, Sir, I conclude by extending my thanks 
to the Minister of Law and the Prime Minister of the 
country for introducing this bill and I am obUged to you 
that you gave me time to apeak. 

(English] 

SHRI PRAVIN RASHTRAPAL (Patan): Sir, I will be 
clearing certain confusions created by the hon. Members 
during the course of the debate on reeervation which is 
a fundamental right of dalits In this country. 

The House must know that reeervation came into 
being on account of a Pact signed by Dr. B.R. Arnbedkar 
on the one side and Mahatma Gandhi on the other side 
In the year 1932 when Mahatma Gandhi was in Yeravada 
Jail. Dr. Ambedkar had demanded separate electorate. 
The Father of the Nation went on fast. He wanted that 
tha demand of separate electorate by Dr. Ambedkar 
should be withdrawn. In the initial stage, Dr. Ambedkar 

_ refused. The life of the Father of Nation was in risk .. 
There were requests made by all freedom fighters of this 
country, Including Pandlt Jawahar Lal Nehru, Pandit 
Madam Mohan Malviya, Dr. Rajendra Prasad and all other 
great leaders of this country. Dr. Ambedkar bowed down 
to their requests just to save the life of Mahatma Gandhi. 
A Pact was signed between two nationalities. On the 
one side, it was dalit nationalitiee-we were 7 crores in 
!hosa deys, today we are 25 crores, tha biggest minority 
In the world-and on the other side, it was non-daHl 
nationalities headed by Mahatma Gandhi. The scheme 
was introduced in that year. What was the scheme? The 
scheme was political resarvation with time-limit. 

My hon. Members of Parliament also do not know 
that there is no time-limit for reservation In sarvices. TIme-
limit Is there only in political reservations in Parliament 
and State Assemblies. As far as relaxation in Govemment 
services under article 335, as pr<ltected by articles 15, 
16, 16 (4) and 16 (4) (a) is concerned, there Is no time-
limit for the relaxation granted in reservation in 
Government sarvlcea and the relaxation granted for the 
educational benefits. This scheme came in 1950, when 
Dr. Ambedkar got an opportunity to frame the Constitution 
of India. So, it was specifically put by article 335. 

Now, the worde used in article 335 is 'adequate 
repreeentatlon' will be granted. The Constitution has never 
laid down percentage. The percentage was introduced by 
the executive, namely, bureaucracy. Parliament was never 
taken into confidence. I want to know as to who decided 
the percentage that there should be a reservation of 
15 per cent for Scheduled CUtes and lIBYan or eight 
per cent for Scheduled Tribes. 

Whenever the population Is increasing, the reservation is 
increased. That provee that tha Supreme Court of this 
country has no power to fix percentage; percentage can 
be decided only by the Indian Parliament. Shri JethmaJanl, 
the hon. Minister Is present here. I want his specific view 
on this. I also want to know from him, what was the 
case of Indra Sawhney. Reservation for Scheduled castes 
is one thing, reservation for Scheduled Tribes is another 
thing, reservation for Anglo-Indians is third thing and 
reeervation of OBC. is fourth thing. Reeervation for OBCs 
came only because of Mandai Commission. Indra 
Sawhney approached the Supreme Court not against the 
resarvation for Scheduled CUtes and Scheduled Tribes. 
The petitioner was not the affected party. It was a Public 
Interest Litigation by an advocate. She was neither a 
Govemment employee nor a public servant. However, 
the petition was welcomed by the Supreme Court. The 
Supreme Court has no business to talk about fixing the 
ceiling on reservation for Scheduled CasteslScheduled 
Tribes because the petitioner has never asked relief on 
the count. The protest was against reservation for OBCs. 
As a reSUlt, we, the 25 crore people belonging to 
Scheduled Castes and Scheduled Tribes are not accepting 
the Supreme Court judgement, fixing f!"Ie limit of 50 par 
cent. Tomorrow, my population will be 20 per cent and 
the Scheduled Tribes population will be 15 per cent. Tho 
OBCs population is already 54 per cent. It is b~ought to 
27 per cent only because of this incorrect Judgement by 
the Indian Supreme Court. I want to know from the 
leamed Jurist, Shri Jethmalani, can the Supreme Court 
fix the percentage as fifty? Is the Supreme Court above 
the Indian Parliament? .. ;(Intenuptfons) 

SHRI RAM JETHMALANI: Will you kindly yield for- a 
second? I want to tell you my position since you have 
asked that question: . 

"Mr. Jethmalanl Is strongly articulated that the 
observation In. Balaji that reservation under article 
16 (4) should not be beyond 50 per cent, Is an 
arbiter dictum and it is not law declared. Therefore, 
according to him, this observation should not be 
followed by any court. He continued to state that 
unfortunately some of the subsequent decisions 
have mistakenly held as If the question 
of permissible limit has been settled in Balaji 
while, in fact, the view expre88ed was only arbiter 
dictum." 

Now see my view: 

"According to him, the policy of reservation is In 
the nature of affirmative action, firstly, to eliminate 
the past Inhuman discrimination and, secondly, to 
ameliorate the sufferings and reverse the genetic 
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damage, so that the people belonging to upward 
classes can be uplifted. When this is the main 
objective of clause (4) of article 16, any limitation 
on reservation would defeat the very purpo.. of 
this article falling under the Fundamental Righta, 
and, therefore, reservation, If the CircumatanoH 10 
warrant, can go even to 100 per cent.· 

This is Jethrnalanl's vI_ and this ~ was opposed by 
the lawyers appearing for your people on that side. I 
have failed, they have succeeded. I do not want to raise 
these political contentions. Therefore, do not pour salt 
over raw wounds. 

SHRI PRAVIN RASHTRAPAL: Thank you very much. 
I wanted this to come on record. I want that this should 
be followed by the Govemment of India, particularty by 
the Department of Personnel, which is bent upon 
damaging the constitutional rights of the Da/lts. Today, 
we are talking only of the five DoPT Circulars. 

SHRI RAM JETHMALANI: I admire people who are 
concemad with the Scheduled Castes, but I hate crocodile 
tears. 

SHRI PRAVIN RASHTRAPAL: I am not shedding 
crocodile tears. 

SHRI RAM JETHMALANI: I am not talking about 
you. 

SHRI PRAVIN RASHTRAPAL: Thank you very much 
for the clarification. I want that the view expressed by 
hon. Shri Jethmalani should be the view of the 
Govemment of India. The Prime Minister has assured 
this Pariiament on three occasions---in the previOUS Lok 
Sabha, on 5th December and 22nd December, and at 
the time of Dalil sammelan on 5th April-that he win see 
that all disabilities arising out of the five DoPT Circulars 
will be undone by bringing suitable amendments. Today 
we are bringing only part of the amendment. So, I am 
requesting th~ hon. DoPT Minister that let there be a 
comprehensive Bill. 

I also submit that I have introduced Bill Nos. 14, 24 
and 29 in this House. I will .. quest the hon: Minister of 
L and Justice also to kindly refer to my Bills, Bill Nos. 
1:w 24 and 29 along with the Bill introduced by 
ShM Sushil Kumar Shinde and other colleagues. 

I am coming to my final suggestion. Here we are 
talking about five circulars of DoPT. I have got a sixth 
circular isSued by the DoPT on 9.1'0.1999. I WOuld. drew 
the attention of the hon. Minister of Personnel In particular. 
The DoPT's CI.'Cular no. 1401416194 dated 9.10.1999 was 
the sixth circular issued by the DoPT, Govemment of 

India against the interests of the SC and ST. " Ie very 
serious as compared to the other five. The DoPT hM 
introduced cast. eystem from the backdoor while deciding 
the policy of compaaaIonate recruitment in Govemment 
Departmenta. The DoPT Circular .. ye that when a rnM 
belonging to the Scheduled Caste or the Scheduled T .... 
diea, his child can be recruited only If there Is a vacancy 
of Scheduled Caste In the roster. I am reading the 
operative part of that Circular of DoPT. " .. ye: 

"Compaulonate appointment can be made upto a 
maximum of 5 per cent vacanctee fdlng under 
direct recruitment...· 

So, there Is a ceiling of 5 per cent. You cannot 
make recruitment more than 5 per cent. This Is very 
Important. I want the attention of both the hon. Ministers. 
I! saye: 

• .. .In any Group 'C' or '0' post." 

That means they will give jobs only In Groupe 'C' 
and '0'. The circular .. ye: 

"The appointing authority may hold back upto 
5 per cent of vacancies In the aforesaid catego ..... 
to be filled by direct recruitment through Staff 
SelectIon CommIssIon or otherwlae ao as to III IUCh 
vacancie. by appointment on compa .. lonate 
grounds. A person selected for appointment on 
compassionate grounds should be adjusted In the 
recruitment roster against the appropriate category, 
namely S.C./S.T JO.B.C./General depending upon 
the category to which he belongs." 

According to the Hindu mythology, I get caate on my 
birth. Once I die, I do not belong to any caate. I am 
extremely aorry that the Govemment of India Is not aware 
of this Circular illued by the Depaltment of Personnel. 
You cannot Introduce cute system for compaulonate 
appointment. When Mr. 'A' dies, he dies In hame ... The 
economic criteria should be taken as to what Is the 
pension his family Is getting, what Is the lize of the 
family etc. If a man cr ... , and he belonged to a poor 
class and he had five children, of whom two ara 
Matriculates, one Is a Graduate, at leut one of them 
should be recruned. He need not walt for the vacancy In 
the post-based roster. 

Now, I am coming to that problem of post-based 
roster alao. It is Inter-connected. I will not take much of 
your time. Then I will complete my speech. 

I want that the Govemrnent of India should decide 
that when they IWItch over from vacancy-based roetIIr 10 
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post-based roster, on that day all backlog vacancies 
should be filled In first. If you do not fm up all backlog 
vacanclea, the Govemment of India cannot switch over 
from vacancy-baaed roster to post-based roster. That is 
my suggestion. 

Finally, I will request that artielea 15 and 16 were 
within the Chapter covering fundamental rights and hence 
constitutional rights cannot be challenged. It should go In 
aU schemes of reservations. This may kindly be taken to 
the Ninth Schedule. Let there be a Reservation Act. The 
State Govemments of Kerala and Orissa, according to 
my information, have got the Reservation Acts. The 
Central Govemment should incorporete all items pertaining 
to reservation for Scheduled Castes and Scheduled Tribes 
in one Act and judiciary should not be allowed to touch 
it H these items are included in the Ninth Schedule. 

Vacanc)'-based roster should be restored. Seniority 
from the date of appointment should be there. This is a 
very simple principle all over the world that the seniority 
should be from the date of appointment. Reservation in 
higher educational must continue. The rule of 50 per 
cent cannot be applied to the backlog vacancies. 

What the hon. Member Shri G.M. Banatwalla has 
pointed out is totally right. If this amendment is passed 
as it Is, it means that the Govemment of India is accepting 
the 50 per cent limit. I would request the hon. Minister 
of Law and Justice to look into that aspect snd suitably 
amend the Reservation Act. 

Even H this amendment is passed, what will happen 
to the posts already not filled by the Govemment of India 
on account of DoPT circular issued in the year 1997 till 
the date of this amendment. I want a categorical reply 
on this count. 

I am supporting this Bill only because it is only 
10 per cent relief. The DoPT Circular has done one 
hundred per cent damage to the Scheduled Castes and 
the Scheduled Tribes. I once again ask the Govemment 
of India that as assured by the Prime Minister, why the 
Govemment of India Is not bringing a comprehensive Bill 
restoring seniority, restoring relaxation in promotion, 
restoring relaxation in higher education, particularly, in 
MBBS and all technical courses. I would request the 
hon. Minister of Law and Justice to do the needful. 

Finally, I would request the hon. Minister to refer to 
the OffIce Memorandum issued by the Ministry of Social 
Justice and Empowerment on 25.1.2000. This is an Office 
Memorendum wherein a draft prepared by the Convention 
of Members of Parliament is circulated. The dreft is signed 
by Shri K.H. Muniappa, Shrl Ram Vilas Paswan, 
Shrl Karla Munda,. Shri RatHaI K. Verma, Kumarl Mayawatl, 

Shri Amar Roy Pradhan, Shri Dilip Singh Bhurla and 
myseH. We were the members. It is circulated to all the 
Ministries. I want to know from all the Minlatere what 
action they have taken alter the teceipt or this Circular. 
The DoPT IlseH was required to take certain action. The 
Ministry of Law & JI.Btice was also required to take certain 
action. The circular was issued in the month of January, 
2000 and we are in the month of May now. No action 
has been taken by any Department on the circular Issued 
by the Ministry or SocIal Juatice and Empowerment. So, 
I would reqU881 that all the Govemment Departments may 
be directed to Implement the Circular and take necessary 
action on that count. 

Thank you very much. 

SHRI VIRENDRA KUMAR (Sagar): Mr. Chairman, Sir, 
I rise to speak in favour of 81st Constitution Amendment 
BiU. 

The people belonging to Scheduled Castes and 
Scheduled !)ibes who have been oppressed, victimised 
and neglected and have been the victim of injustice for 
the last many centuries have been once more hit by the 
judgement of Supreme Court dated 27 August, 1997. 
Righi from that day, voice has been raised against this 
act of injustice but the Bill brought by Bhartiya Janata 
Party with a strong will and the cooperation shown by all 
hon'ble Members and opposition parties cutt:ng across 
party liries to ensure justice for the people belonging to 
Ihese communities Is commendable. Benefit of reservation 
to these people was granted to uplift them but even 51 
years after independence we find that a large number of 
people belonging to these communities are staying in far 
flung slums and colonies in villages and cities and are 
deprived of basic amenities. When Scheduled Castes and 
Scheduled Tribes students register their names in 
Employment Exchanges, they are never called on time 
for interview etc. They are not even Informed about it. 
Even in case of promotion, when it Is the tum of SC or 
ST employees for promotion, their CR is reported 
adversely and every effort Is made to ensure that they 
do not get the benefit of promotion. They are denied the 
benefit of promotion. Today, we are observing that though 
our country is progressing very fast, and we have 
progressed a lot in last 50 years, but H we look at the 
progress made by people belonging to Scheduled Castes 
and Scheduled Tribes, we find that large portion of our 
population Is fighting for Its rights. We have fought for 
getting reservation facility. High rise building cannot be a 
model of development for our country. Alsation dogs 
peeping through windows of imported cars plying on 
concrete express ways cannot be model of development 
for our country. SimUariy people belonging to SC and 
ST, those staying in email huts and increasing tuberculosis 
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stricken population also cannot be a model of our country. 
Until and unless poorest person of our country does not 
have the facility like a house to stay, cIothea to wear 
and food for eating and medical aid, we can't .ay that 
se's and ST'. In our society have developed or 
progressed. The intention behind providing facility of 
reservation was their upIIftment and It should be conIInued 
till the economic and lOCIal level of .... people • 
brought at par with othera. 

Mr. Chairman, Sir, linea you have given .... an 
opportunity to speak therefore, I am grateful to you and 
supporting thI. Bill. I conclude my speech. 

DR. RAGHUVANSH PRASAD SINGH (VaIaheII): Mr. 
Chairman, Sir, I have gone through the 90th Constllutlon 
Amendment BMI. Its purpose was to I88Iore the I'88IIMIlIon 
facility which was un done because of Supreme Court 
judgement. Then another amendment was brought 8Iatlng 
that it is 81st amendment and not 90th amendment. We 
do not know how 9 number. were reduced from 
90th amendment. Whether It has been reduced to benefit 
Scheduled CaStes and Scheduled Tribes people. It has 
come in writing. Mr. Chairman, Sir, there are some good 
speakers who belong to SC and ST but they have never 
been given an opportunity. Hon'ble Minister for 
Partiamentary Affairs has convinced Members of his party 
that they should openly support the BRI and should convey 
lot of thanks to the coalition Govemment and the Prime 
Minister as well. He Instn,teled the Members of his party. 

Regarding this amendment Bill, I would like to say 
that reservation is not a matter of mercy. It is not begging 
but it is participation, Iharing of power. Principle of 
reservation is enshrined in the Constitution. I do not know 
what mercy the Prime MinIster has shown that they are 
publicising it so much. There is a perce~ among. the 
people that BJP is antl-Harllans and antI-reservation, 
therefore, the Members were Instructed to support It and 
tell the people that it is wrong perception and that the 
present Government have broug~t a very important 
legislation. This law was brought In a natural course. 
The business of 12th Lok Sabha was interrupted for two 
days on this issue. A large conference was held in .Delhi. 
It was held in Mumbai also where former Prime Minister 
V.P. Singh was also invited. A lar~ conference of 
Govemment employees belonging to SC s and sr. was 
also held. There was lot of pl'888ure on the Govem.ment 
and SC, ST Members of all the parties pro~ested unitedly 
and then the Govemment had no altemative. 

They enacted five acts in 1995, why a comprehensive 
Bill regarding reservation was not brought. They have 
claimed that this Constitution (Amendment) BII has been 

brought to nullify the effecIa of CoPT'1 order dated 
29.8.1997. There is nothing to counter DoPT'. four 
remaining ordara dated 30.7.1987, 2.7.1.7, 22.7.1.7 
and 13.8.1997. They have brought thI. Constitution 
(Amendment) BIll to override only one Older. But, 'low 
rest four ordent which are IIgIIIMt ,...rvatton wi! be 
dealt with. They have told .. the MembM to CICIfMy lot 
of thanks. I would like to 8IIy that this would not lead to 
the walla,. ef ... poor. A.ervllllon .. provided to 
bring the deprived, ~ cIMa In !MIl ...... 

22.01 In. 

(MR. DEPUTY SPEMIR In ",. CIIM) 

Sir, when the recommendation. of Mandai 
Commillelon report were proposed to be Implemented. a 
particular kind of atmosphe,. w.. creatacI In the whole 
nation, 'KamandaI' started to oppose It. A chartot w .. 
taken round the country. Today, we flnd that ShrI Shared 
Yadav and Paewanp were pro-MandaI .... (~) We 
know that no good • going to be done by "* act. Now 
this partial amendment has been brought, Why we cannot 
question five laws paesed agaln.t the provisions of 
reservation and promotion and further ordera Iuued In 
line with Supreme Court's order of 1 'iIfT1. One ConstItuIion 
(Amendment) Bill has been brought to modify one order 
and which amendment has been bror91t to nulHfy real 
four orders. No amendment has been brought for this 
purpose. All are repenting yet they are praising the 
Govemment. Therefore, 'not begging, but participation In 
the power' Is principle of reservation as enshrined In the 
ConstItution. It II not mercy of any kind. Government Is 
forced to bring It. We are supporting the partial 
amendment mov(;d by the Govemment and blame the 
Govemment for not bringing any amendment to nullify 
rest of the orders. StHl this atigma is not going to be 
removed that you are anti-reservation and you do not 
like SC's and Sr ..... (lnterruptlons) This blot 18 not going 
to be removed that you favour status-quo, you are 
reactionary and comrnunal .... (lnterrupltotw) 

MR. DEPUTY SPEAKER: Who Is reactionary? 

DR. RAGHUVANSH PRASAD SINGH: People from 
BJP are reactionary. Members from treasury benches 
are saying that the black-spot that we are anti-poor, 
anti-reservation. IS no more there, since we have 
brought such laws. Hon'ble Minister for Parliamentary 
Allairs has told all hon'ble Members that they .hould 
speak in same tone. As It is said about p.ople from 
BJP that they want status-quo and they can't tolerate 
the welfare of Advlsis and Harijan. Hence, they should 
speal< In aforesaid manner. The introduc.tion ot the Bill 
at this time proves that we have brought 
iI .... (lnt.rruptions) All people belonlrg to SC. ST h.ve 
struggled a lot. ... (I.':erruptlo:lsl 



571 Constitution (Ninetieth MAY 9, 2000 Amendment) SUI 572 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD, MAHAJAN: Raghuvansh Prasad)l, you 
are again speaking the same thing. You have said that 
we have brought the Bill under compuleions and we are 
supporting it under compulaions •... (lnterruptions) 

DR. RAGHUVANSH PRASAD SINGH: No, how we 
are supporting it under compuleiona. ... (lntemtpfions) You 
are trying to remove your stigma. ... (Interruptions) 

SHRI PRAMOD MAHAJAN: All 01 us are sitting here 
under compulsions, so conclude it soon .... (lnterruptions) 

DR. RAGHUVANSH PRASAD SINGH: Sir; we want 
to say that neither their original character is going to be 
change.d by bringing this reservation Bill nor they are 
going to improve, upon it. We have observed that all 
those who participated -in discussion are satisfied. All 01 
them have said that a comprehensive bUI should heve 
been ,brought to nullify five orders issued in compliance 
with judgement of the Supreme Court, so that the welfare 
of SC'~ and srs can be ensured otherwise they can't 
get rid of this stigma. With these words I conclude. 

SHRI KISHAN LAL OILER (Hathras): Mr. Deputy 
Speaker, Sir. I support the Bill introduced in the House. 
Hon'ble Members from the opposition have defamed the 
pres~t Government a lot and made so much hue and 
cry. As, lust now an hon'ble Member was telling that 
they are anti-dalits, anti-reservation and they would 
withdraw reservation. But, see the courage of Govemment 
led by Shri Atal Blhari Vajpayeeji, which have proved it 
other way and have extended reservation for 10 more 
years. The Bill has been Introduced and rest of the 
shortcomings also will be addressed, you just walt. What 
I mean is that previous Govemments got the reservation 
in promotion stopped and you could not do anything at 
that time. Now see the courage of this Government and 
the courage of hon'ble Atal Bihari Vajpayeejl. 

"Himmat Jahan mein dekhiye, nakshe nagina hal, 
Himmat nahi hal pass to kaudi ke teen hal." 

See the courage of this Government, but you are 
defaming them. Sir, soveral Members spoke on the issue 
of reservation and expressed their views, but I would like 
10 say that no one seemed to realise that even 50 years 
after independence we have to identify as to who are 
poor people? Various Government enacted laws to 
appease the public but the poor people who ought to 
have got the benefit of reservation are yet to get It. 

Leaders of our country perhaps would be knowing that 
poorest among poors are safal kararncharls. I can say it 
with challenge that the benefit of reservation hu not 
reached that claas. In town area, municipal commHteaa 
safal kararncharis do not get peyment upto 8-10 months. 
I would like to draw attention of hon'ble Minister of Law 
towards this and Uk him whether they have got the 
benefit of reservation 80 far. None hu done justice to 
this class of sociaty. It is getting difficult for them to 
make both ends meet. How they would manage sending 
their children to school without being paid. It is a matter 
of concem for thi class of society today. Today educated 
people avail the benefit of reservation. Sir, through you, 
I would like to request present Government to Issue 
instructions to State Governments to ensure timely 
payments to safai karamcharls and they should be 
declared State Govemment employ", so that they can 
be saved from being ruined and they can get their children 
educated. 

Previous Government constituted Commission for safai 
kararncharis to solve their problema which. js functioning 
even today. People from other classas ~ appointed its 
members satal kararncharis do not participate in it. The 
Members are neither conversant with the nature of their 
job nor are they aware of their condition. When such Is 
the condition of the CommiSSion, then who would solve 
their problem. My submission is that people from Balmiki 
castes should also be included in the Commission so 
that the problem of safai karamcharis can be solved 
properly. 

23.00 hrs. 

Hon'ble Minister is not paying attention towards us. 
I would specifically request hon'ble Minister of Law that 
sinea our Govemment have resolved to create a just 
society, which route you are going to adopt to ensure 
social justice. Sinea nobody has even bothered to pay 
attention towards them therefore, today I am pleading for 
this class of soclaty. On the one hand I am supporting 
reservation, simultaneously, I want to do justice to them. 
Attention should be paid towards their payment and their 
economic condition. If you want to give them real benefit, 
then why cannot Central Government prescribe quota for 
them on the lines of Punjab and Haryana. This point is 
even being raised from Kerala. Even In forum, this 
proposal was put up. Since this class does not get full 
benefit 80 If their quota is fixed then we would be grateful 
to the Government. I convey my thanks to you and 
support the Bill. 

[Eng/ish] 

DR. V. SAROJA (Raslpuram): Hon. Chairman, Sir, I 
thank you very much for giving me this opportunity to 
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say a few words on this Constitution (Ninetieth 
Amendment) Bill, 2000. I rise to support this BUI. 

As per the Poona Pact, reservation is not a charity. 
It is a fundamental right 01 dalita, it is according to the 
father of the Constitution, Dr. B.R. Ambedkar. Hon. Prime 
Minister, on 6th December, 1999 made an aasuranc8 
and I would like to quote only two points. 

"In respect of the following two aspects, the proposals 01 
Constitution Amendments are at the final stage 0' 
consideration; one, relaxing the existing requirements by 
prescribing lower qualifying marks and standards for 
promotion in respect of Scheduled Castes and Scheduled 
Tribes employment and two, clearing backlog. of jobs 
through special recruitment in respect 01 Scheduled castes 
and Scheduled Tribes quota." 

I want to have a clarification from the hon. Law 
Minister. During the three-day Convention 01 Scheduled 
Castes and Scheduled Tribee, the hon. Minister wu 
present on all the three days. He was attentive enough 
and he gave a patient hearing to the critical analysis of 
points put forth during the Convention. In that Convention, 
I was mentioning about clearing the backlog 01 vacancies 
of Scheduled Castes and Scheduled Tribes who constitute 
one-third of the Indian population. Without updating the 
census, how is reservation in proportion to the population 
possible? I want to know this from the hon. Law Minister 
during the reply. What are the steps that have been 
taken to update the census? Is there any time limit fixed 
to ~pdate this? 

Without doing that, making all these amendments 
will only go to cold storage. " there Is no political will 
and if there is no genetic translonnation 01 the minds 01 
the people as well u of the Mlnistere and the people In 
the ruling party, the status quo will only be maintained. 
I am sure that this Govemment Is committed to do 
something for the Scheduled Castes and the Scheduled 
Tribes, about whom we are now di8cU88ing through theee 
amendments. 

From Ninth Plan onwards, there is a relevant and 
comprehensive planning for Scheduled Castes and 
Scheduled Tribes. A memorandum was submitted to 
hon. Prime Minister by Sardar Buta Singh on 
17.12.1996. I would like to know from the hon. Law 
Minister whether any action has been taken on that 
memorandum. The draft committee submitted a report 
during the Convention held in 5th December, 1999. 
My colleagues have pointed out about the proposals 

made by the Draft Committee. The Govemment should 
place a report on the Table of both the Houses as to 
what action has been taken on that propoaals so that 
all of us would know the poliCies of the Govemment 
in regard to those recommendations. 

I also urge upon the Govemment that unless we set 
up a aeparate employment exchange for the Scheduled 
Castes and Scheduled Tribes, proper placement of 
candidates is not possible. I am concerned with two 
articles as far as this subject is concerned. One is article 
46 which enjoins the State to promote with special care 
the economic interest, in particular of the Scheduled 
Castes and Scheduled Tribes. It says the Govemment 
shall protect them from social injustice. Fifty-three yaers 
after Independence, I could see no Improvement. I would 
like to know from the hon. Law Minister the steps taken 
to heal the wounds inflicted on this community for all 
these 53 years after Independence. I would like to refer 
to article 335 which mandates that the claims of 
Scheduled Castes and Scheduled Tribes ahall be taken 
into consideration consistently· and efficiently by the 
administration in making appointments. 

I would like the hon. Law fl4inister to give pointed 
reply to all these questions. As; far as filling up the 
vacancies in higher posta is cOllcemed, the Supreme 
Court 01 India has mentioned abo\ll 'merit'. It says, Ihe 
appointment should be based on _e merit. I would like 
to know from the hon. Minister as to\ what is the yardstick 
to measure 'merit' or how you wll, define 'merit'. How 
reeervation policy can be Implementllp on 'merit'. 

In this debate, I would Uke to say that in 1994, 
when Dr. Jayalalltha was the Chief Minister 01 Tamil Nadu 
a Bill was paaaad by the Tamil Nadu Assembly to provide 
reservation for OBCs, Scheduled Cast.s and Scheduled 
Tribes and minorities to the extent 01 69 per cent and it 
wu sent to the Govemment of India. I urge upon the 
Government to sympathetically consider this issue. 
This should be brought into force so that socio-political 
and empowennent of poor and downtrodden will be 
achieved. 

Last but not the leU!, I would like to say that a Bill 
to provide 33 per cent reservation for women was 
introduced in this House. It should come up for dlacU88lon. 
We should not worry about the result. Even " It is 
defeated, we the women Members of Parliament, on 
behaH 01 50 crores 01 women of this country, would accept 
that result. But hon. Minister and the han. Prime Ministel. 
should come forward for the dillCUSSion of this Bill in thE 
current Seasion Itself. 
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{Translation} 

SHRI DALPAT SINGH PARSTE (Shahdol): Mr. 
Deputy Speaker, Sir, I thank you for the opportunity you 
have given me to speak on Constitutional (Ninetieth 
Amendment) Bill, 2000. 

By bringing this bold 90th Constitution Amendment 
Bill the hon. Law Minister and the concemed Minister 
have proved that charge which was levelled a\l8inat 
Bhartlya Janata P arty that they are anti-tribals and anti-
harijans is totally wrong and baseless. I allege through 
the House that the extent of explOitation of the tribals 
which the previous Govemment indulged into was due to 
their innocence. I would like to conclude by giving only 
one example that whereas I support this Bill I also say 
that this Bill should be brought in a comprehensive form 
in the House. For tribals we gave relaxation in laws 
relating to brewing but law has been made stringent for 
tribals. For this there should be necessary Amendment. 
Till it is amended we cannot move towards target. On 
the one hand we are intt)xicated and cannot read and 
write, and excuse is g .. ,en that capable parsons could 
not be found among tribals and harijans on the basis of 
which they are denied jobs. Whereas this shuld not 
happen. I want to say through the House that in future 
by making comprehensive Amendments in the Constitution 
and by paying adequate attention towards their education 
also, we can reach the goal which is also the wish of 
House. With these I conclude. 

SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Mr. Deputy Speaker, I express my gratitude for the 
opportunity you have given me to speak. I want to express 
my views on reservation for scheduled castes and 
scheduled tribes related Constitution Amendment Bill which 
the hon. Law Minister and the concemed Minister had 
brought. Scheduled castes and scheduled tribes had been 
living in the country for centuries and thought of seeding 
from the country never came to their mind. We people 
have remained always with the country. We people 
consider:-

"Janani Janam bhumi swarg se Mahan Har 

We people consider mother and motherland better than 
heaven. Baba Saheb Ambedkar was also of this opinion. 
Though he did not remain in Hindu religion but embraced 
Budhism. a religion which is closer to Hinduism. He ndYer 
thought about division. About reservation issue bitterly 
contested in Gujaral. Once I went to Morarji Bhai to 
seek his opinion. He said till common man of backward 
classes becomes self-sufficient reservation should be 
given. There is no reservation for aborigines. If there is 
paralysis in a part of the body the whole body is affected. 
Same way it is not the question of aborigines but a 
national issue. 

Mr. Deputy Speaker, Sir, question is of the nations 
welfare. If all units become strong then nation become 

strong. If one unit becomes weak then the country 
becomes weak. The hon. Minister, the good friend of 
mine, is very good Indeed and does not hide anything. 
He speaks very clearly. He said poor people are found 
in every society but one thing is tNe that 'Ekadahi' and 
'Tryodshl' Is celebrated in homes of trlbal8 which means 
for two days they fait and do not eat for two days while 
in other cutea only 'Ekadahi' fast is kept. They do not 
have 'OWadshi' or 'Tryodahi'. If you ask a blind, a primIIIve 
person a Muslim, a Marwadi, a Maratha, a tribal person 
together to come after attending nature's call (defecaIIon) 
then scheduled tribe person will make uae of atone for 
cleaning, but other people will not make use of stone for 
cleaning. Sir, this is the basic difference between 
aborigines, trlbals and scheduled cast .. and other people 
of the society. Therefore, I would like to submit that this 
facility should be given on social basis and attention 
should be focused towards the poor. 

Mr. Deputy Speaker, Sir, I want to repeatedly urge 
the hon. Minister to pay attention towards the poor. If 
poor do not get power and If poor do not get jobs what 
will they do? Most of the people will become slum 
dwellers and only a few affluent but nobody will care for 
the facilitiea for the poor. This would not be right. I also 
want to thank the hon. Minister and the hon. Prime 
Minister. I also wallt to thank Shrimatt Maneka GancI1i 
and Shrimati Vasundhara Raje for attending our three 
day Conference. 

Mr. Deputy Speaker, Sir, Mahatma Gandhi fought 
with British and one thing is clear that we got 
independence. Jallalwallah Bagh Incident took place but 
soldiers did not obey the orders of Britiahers. At that 
time Britishers left the country. Mahatma Gandhi himself 
said that in throwing out Britlshers, backward castes and 
trlbala aiongwlth aH other countrymen had worked unitedly 
but after Independence having no participation of 
aborigines people is not good. To maintain this 
partiCipation the hon. Minister has brought forward 
this Amendment. However, the Amendment 
brought forward is incomplete. Therefore, I request that 
reservation should be Elxtended to all the places, be it 
corporation, Govemment job, cooperative area or private 
industries. 

Mr. Deputy Speaker, Sir, through you I request the 
hon. Minister .... (Interruptions) 

MR. DEPUTY SPEAKER: Submiasion is to one 
Minister or both the Ministers? 

SHRI HARIBHAU SHANKAR MAHALE: Mr. Deputy 
Speaker, Sir, I appeal to both the hon. Ministers that the 
Bill which has come is Incomplete, a comprehensive Bill 
should be brought. This Is like a deadline but they should 
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think about providing further facilities to them. I thank 
you much for the time you gave me to speak. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): Mr. Deputy Speaker, Sir, I am grateful to 
you for giving me the opportunity to speak on Indian 
Constitutioll's 90th Amendment Bill, 2000. But I have to 
say with great· sorrow that the present National Democratic 
Alliance Government has brought the Bill half hearteclly. 
Therefore I also support this Bill half heartedly. I rise to 
express dissatisfaction which is brewing in the hearts of 
the tribal people because they have fixed a ceiling of 
50 per cent in this Bill for scheduled castes, scheduled 
tribes and OBC people. The Supreme Court of India has 
already issued a standing order that in India reservation 
could not be made above 50 per cent in jobs. If 
population of forward communities can increase then why 
can population of our scheduled castes and scheduled 
tribes people not increase. Don't have reproductive power? 
It surely increases, therefore scheduled castes and 
scheduled tribes people's quota should be increased 
according to their rising population. According to 1971 
census their percentage was 49.5% which is just less 
than 50% which is not satisfactory for SCIST people. 

{English} 

I would like to tell that this is d very very detrimental 
policy of freezing the very constitutional provision in 
relation to the reservation quota for the Scheduled Castes, 
Scheduled Tribes and OBCs. 

{Translation} 

I want to say about second Issue. 

{English} 

There are some political parties and some groups 
which have been trying to include more number of 
communities, tribes and castes in the list of Scheduled 
Castes and Scheduled Tribes. If these new trlbss, castes 
and communities are to be included in the list of the 
Scheduled Castes and Scheduled Tribes, what concession 
can you give them and wherefrom? 

{TranslBtion} 

What can you give to those people and wherefrom. 
If one kg. of rice is given to 100 persons then riots will 
take place but if given to one person it will bs O.K. 

Therefore, my request is to increase this 49.5 per cent 
which is fixed. For scheduled tribes people present 
reeervation limit is 10 per cent, it should bs increased to 
15 per cent. For scheduled castes people it should be 
increased to 20 per cent from 15 per cent. For OBC 
people it should be increased from 27 per cent to 30 per 
cent. 

{English} 

Otherwise you cannot bring any sort of sense in the 
lives of the tribal people, Scheduled Castes people and 
backward community people. So, I cannot support this 
BIn with fuM heart. Nothir.g should ' ., done half·heartedly 
as it is a piecemeal solution. 

{TranslBtion} 

GMng excuses for Sc/ST reservation like DoPT etc. 
is not good. What is DoPT? It can't browbeat us. Why 
are you afraid of it? 

{English} 

It is the Parliament which can make any sort of law 
88 it desires. 

{Translation} 

.But what is happening today in India. At this time I 
am remembsrlng the words of Baba Saheb Ambsdkar. 
He said all the rights given to scheduled castes, scheduled 
tribes and backward class people ara not based on others 
pity or grant, it is theIr right. Therefore, he laid. 

{English} 

Political power is the main key by which we can open 
each and every lock. 

I would like to appeal to the· Government of India that 
whatever political powers are required to be granted to 
the Scheduled Castel and Scheduled Trlbee, should be 
granted to them. Here, I would Hke to mention again 
about the very situation that is mounting in Assam. 

{TranslBtion} 

What had Assam Government done? In 1978 Act which 
was enacted for reservation in service to Scheduled 
Castes and Scheduled Trlbee people for scheduled tribes 
seven and a half per cent reservation was increased by 
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two and a haH per cent to 10 per cent. Reservation for 
scheduled tribes hills is 5 per cent, scheduled castes 
seven and a half per cent for OBC 27 per cent. Now 
this has become 49.5 per cent. And the way Assam 
Govemment Is trying to include some other people in 
ST _ill really hurt Original tribal people. 

{English] 

It is a very serious and vital concem. This Is not 
only my own problem but the problem of the nation as 
a whole. Then, what has happened? Kokrajhar Is the 
only reserved parliamentary constituency for the plains 
tribal people in Assam. In 195', what happened to the 
Representation of Peoples Act? 

{Translation] 

In Representation of Peoples Act section 4, sub 
clause (b) has been inserted. In violation of the principles 
of Constitution outside people have been given the 
opportunity to contest election from that constituency. 

[English] 

In Assam, there are only three reserved parliamentary 
constituencies. One is thE' Kokarjhar parliamentary 
constituency, the other one is the Diphu parilamentary 
constituency meant only tor the hill tribal people and the 
third is reserved for the Scheduled Castes In the Valley. 

(Translation] 

The population of Scheduled Castes and Scheduled 
Tribes people in also increasing. 

{English] 

But If you keep going on reetricting the number in the 
quota, then how can you expect that there will be some 
Improvement in the conditions of the people belonging to 
the trlbals, Scheduled Caetes and Scheduled Tribes? 
Apart from this, I do have a lot of points to be raised but 
due to lack of time, I am not able to raise those points. 
In the days to come, the Govemment of India should 
come up with a very comprehensive Bill so that the 
interests of the Scheduled Castes, Scheduled Tribes and 
the backward classes can be protected as per the 
commitments mede by the Constitution. That is why, I 
would like to appeal to the Government that political power 
should be accorded to the people belonging L the 
backward classes. In this connection, I would also appeal 
to the Govemment to concede 10 our long-standing, 
genuine and legitimate demand for a separate state of 
Bodoland without any further delay on the lines of 
Uttarakhand, Chhalisgam and Vananchal. This is the one 
and the only appropriate solution for the Govemment of 
India to accord justice to us. 

MR. DEPUTY SPEAKER: The list of speakers is 
exhausted. The reply will be given tomorrow immedistely 
after the Question Hour. 

The House stands ajourrted 'to meet again at 11 
a.m. tomorrow. 

23.28 hours 

The Laic Sabha then adjourned till Eleven of the 
Clock on Wednesday, May 10, 20001 

Vaisakha 29, 1922 (Saka). 
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